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LOK SABHA DEBATES 

LOKSABHA 

Thursday, April 26, 2001N • ..,.. 6, 1929 (Baa) 

The Loic Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chaitj 

MEMBERS SWORN 

[English] 

MR. SPEAKER : Secretary-General may please call 

the names or the Members who are to take oath. 

SHRI DEVWRAT SINGH (Rajnandgaon) 

SHRI GHURAN RAM (Palamu) 

SHRIMATI YASHODARA RAJE SCINDIA (Gwallor) 

~RI VASANTRAO MORE (Erandol) 

SHRI HARIBHAN JAWA1.£. (JaIgaon) 

SHRI PRAKASH B. JADHAO (Ramtek) 

11.05 h .... 

. OBITUARY REFERENCES 

[English] 

MR. SPEAKER : Hon. Members, I have to inform the 

House of the sad demise of four of our former colleagues, 

Shri S.N. Singh, Shrimati Bonily Khongmen, Shri Ghamandi 

Lal Bansal and Shri Ram Raghunath Chaudhary. 

Shri S.N. Singh was a Member of the Fifth Lok Sabha 

from 1971 to 1977 representing Jhunjhunu Parliamentary 

Constituency of Rajasthan. 

Shri Singh was alsQ a Member of the Rajasthan 

Legislative Assembly for four terms from 1957 to 1962, 

1967 to 1971, 1993 to 1998 and 1999 to 2003. 

An able Parliamentarian, Shri Singh was the Member, 

Rules Committee from 1972 to 1974 and Committee on 

PetHions from 1974 to 1975. He was also the Member, 

Bhartiya Bhasha Samiti from 1971 to 1973 and Central 

Advisory Committee for National Cadet Corps from 1973 

to 1974. 

An advocate by profeSSion, Shri Singh was an active 

social worker. He worked relentlessly for the upllftment of 

rural poor. He was also a Member of the High Power 

Committee on Agriculture Reforms in Rajasthan. 

Shri S.N. Singh passed away on 17th February, 2007 

at Jhunjhunu, Rajasthan at the age of 81. 

Shrimati Bonily Khongmen was a Member of the First 

Lok Sabha from 1952 to 1957 representing Autonomous 

Districts Parliamentary Constituency of Assam. 

Earlier, Shrimati Khongmen was a Member or the 
Assam Legislative Assembly from 1946 to 1951. During 

his tenure, she held with distinction of the office of Deputy-

Speaker of the Assembly. 

An active Parliamentarian, Shrimati Khongmen was a 

Member of the Panel of Chairmen in Lok Sabha. She also 

served as a Member of the Estimates Committee during 

1955·56 . 

An able administrator, Shrimati Khongmen was 

Chairperson of the Assam Public Service Commission from 

1960 to 1962. She was a Member of the Union Public 

Service Commission from 1963 to 1970. She also served 

as Chairperson of the Nagaland Public Service Commission 

from 1970 to 1974 and of the Nagaland Pay Commission 

in 1975. 

Shrimali Khongmen was Member, Advisory Councils 

of Khasi, Jaintia and Makir Hills till 1952. She was also 

a member of the Indian Red Cross Society. 

An educationist of repute, Shrimati Khongmen was 
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unanimously elected twice as a Member of the Guwahati 

University Court. She was actively associated with the 

establishment of several schools in the Assam Hills and 

strived hard for providing basic education amongst tribals. 

An active social worker, Shrimati t<hongmen was a 

member of the Young women Christian Association, 

Chairperson of the Eastern Indian Women's Association, 

Chairperson of the Indian Council of Child WeHare, 

Meghalaya, Vtee-Chairperson of the Jeebon Roy Memorial 

WeHare Institute and other social and educational 
institutions. 

Shrimati Khongrnen was a delegate to the United 

Nations General Assembly at New York in 1955. 

Shrimati Bonily Khongrnen passed away on 17th 

March, 2007 at Shillong, Meghlaya at the age of 94. 

Shri Ghamandi Lal Bansal was a Member of the First 
Lok Sabha from 1952 to 1957 representing the then 

Jhajjar-Rewari Parliamentary Constituency of erstwhile 

Punjab State. 

Shri Bansal was a Member of the· Rules Committee 

of the House from 1955 to 1956. 

A multi-faceted personality, Shri Bansal served as the 
Secretary-General, Federation of Indian Chamber of 

Commerce and Industry, Chairman and Treasurer of G.B. 
Pant Memorial Society and Treasurer, Indian Council of 

youth. Shri Bansal was also Member of the Indian Council 

of WOOd Affairs and of the Governing Body of Shri Ram 

College of Commerce, University of Delhi. 

A widely traveled person, Shri Bansal represented the 

International Chamber of Commerce at the Fifth Session 
of the E.C.A.F.E. in 1949. He attended International Labour 

Conferences held at Geneva, Switzerland in 1950 and 

1951. 

Shri Ghamandil Lal Bansal passed away on 19th 

March, 2007 at New Delhi at the age of 93. 

Shri Ram Raghunath Chaudhary was a Member of 

Twelfth and Thirteenth Lok Sabhaa from 1998 to 2004, 
representing Nagaur parliamentary constituency of 

Rajasthan. 

Earlier, Shri Chaudhary was ~ Member of the 
Rajasthan Legislative Assembty for three terms from 1972 

to 1985. He served as Member of Estimates CommIttee 

and Public Undertakings Committee in Rajasthan 

Legislative Assembly. 

An active parliamentarian, Shri Chaudhary was 

Member, Committee on Food, Civil Supplies and Public 

Distribution and Consultative Committee, Ministry of 
Chemicals and Fertilizers during Twelfth Lok Sabha. In 

Thirteenth Lok Sabha, he was Member, Committee on 

Industry and Committee on Official Languages. 

An agriculturist and a well-known social worker, Shri 

Chaudhary was associated with various social and agro 

institutions. He served a8 Chairman of the Young Farmers' 

Forum, Rajasthan; Nagaur District Land Development 

Cooperative Bank Umited, Nagaur and Agro Sales and 

Manufacturing Cooperative Umited, for three years. He 

was member of National Farmers' Educational WeHar8 

Society, New Delhi; Bhartlya Krlshak Samaj; Food and 

Agricultural Organisation of India and Agricultural Prices 

Commission of India. 

A sports enthusiast, he worked hard for promotion of 

sports in his State. A widely traveled person, Shrl 

Chaudhary attended Agricultural Exchange Programme 

and the International Forum for youth Exchange at United 

States of America. 

Shri Ram Raghunath Chaudhary passed away on 6th 

April, 2007 at Ajmer, Rajasthan at the age of 74. 

We deeply moum the loss of these friends and I am 

sure the House would join me in conveying our 

condolences to the bereaved families. 

The House also expresses its shock and grief over 

the terrorist attacks in Algiers on 11th April, 2007 which 

resulted in the death of more than thirty civilians and 
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injuries to more than hundred and sixty persons. The attack 
on the office of the Prime Minister and the Interior Minister 

of the Govemment of People's Democratic Republic of 

Algeria, Is deplorable. 

The House also expresses its shock and grief over 

the terrorist incidents in Casablanca in April, 2007 aimed 

at the civilian population and at disrupting peace. 

The scourge of terrorism cannot be condoned in any 

form and must be confronted with determination and 

firmness. 

The House reiterates the solidarity of the people of 

India with their Algerian and Moroccan brethren in 

their common struggle against the menace of global 

terrorism. 

The House strongly condemns these terrorist attacks 

on innocent civilians and expresses its empathy with the 

berealred families. 

The House may now stand in silence for a short while 

as a mark of respect to the memory of the departed. 

11.13 hra. 

11.14 hra. 

The MembefS then stood in silence 

for a short while. 

OBSERVATION BY THE SPEAKER 

{English] 

Arrest of Member and condemning Commission of 

alleged offence by Member. 

[Translation] 

MD. SALIM (calcutta·North East) Sir, what about 

human trafficking ... (lntenuptlons) 

(Interruptions) 

{English] 

MR. SPEAKER : Please do not disturb the Speaker. 

(Interruptions) 

MR. SPEAKER : Nothing will be recorded. 

(Interruptions]> 

MR. SPEAKER : This is a bad precedent and a very 

bad gesture. You are interrupting the Speaker. There is 

a limit to it. 

(Interruptions) 

MR. SPEAKER : If anybody is so impatient, he may 

go out. 

(Interruptions) 

MR. SPEAKER: Hon. Members, on 18th April, 2007 

a communication was received in my office from the 

Deputy Commissioner of Police, Indira Gandhi Intemational 

Airport Unit intimating about the arrest of Shri Babubhai 

K. Katara, M.P., under various sections of Indian Penal 

Code and the Passport Act. The Member concerned is now 

under police custody. 

I discussed the matter with the hon. Leaders of 

different Parties yesterday, and it was unanimously agreed 

that the House should not only express its concem but 

should also condemn the commission of the alleged 

offence by the Member of this august House. Accordingly, 
on behalf of the House and on my behalf, I strongly 

disapprove the conduct of the Member and condemn the 

same. 

I wish to state that the House is distressed 

and expresses its firm determination to take all 

necessary action so that the dignity of the House is not 

tamished. 

Considering the gravity of the situation, I propose to 

hold a meeting of the hon. Leaders of different Parties in 

the House SO that a course of action can be decided upon 

*Not recorded. 
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as to how such matters may be dealt with in future so that 
the prestige of this great Institution is upheld. 

In these circumstances, I request Shri Katara not 10 

attend the sittings of the House till the matter has been 

deflberated upon by the Leaders and a decision Is taken. 

[English] 

MR. SPEAKER: Now the House will take up Question 
Hour. 

(Interruptions) 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Sir, 
please give me a chance. I have to raise a very important 
matter . ... (lnterruptions) 

MR. SPEAKER : Nothing will go on record. 

(lnterruptionsj* 

MR. SPEAKER: Hon. Members, please give me two 

minutes. I request an of you to please take your seats. 

(Interruptions) 

[Translation] 

MR. SPEAKER: Yadavji, please take your seat. 

(Interruptions) 

[English] 

MR. SPEAKER : Please take your seat. Hon. 
Members, I can only express my greatest regret and I also 
condemn this behaviour. 

(Interruptions) 

[Translation] 

MR. SPEAKER : I shall hear you at 12 O'clock. 

(Interruptions) 

·Not recorded. 

[English] 

MR. SPEAKER : Nothing will go on record. 

(Interruptions)" 

MR. SPEAKER: What are you doing? Nothing is being 

recorded and nothing Is being heard. Please go to your 

seats. 

(Interruptions)" 

MR. SPEAKER : I earnestly request all the hon. 

Members to let the Question Hour begin. 

(Interruptions) 

MR. SPEAKER: Shri Ram Kripal Yadav. what are you 
doing? At 12 0' clock, I will allow you. 

(Interruptions) 

MR. SPEAKER : I express my deep anguish at what 

is happening in this House. It seems that the hon. Members 

are not interested to go on with the proceedings of the 

House. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Effectlvenes. of Polio Drops 

·321. SHRI PARAS NATH YADAV : Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) the number of cases of children who have been 

afflicted by police despite administration of polio drops to 

them during the last three years; and 

(b) the preventive measures taken by the 
Government to ensure the effectiveness of the polio drops 

being administered to the children? 

·Not recorded. 
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THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMAOOSS) : (a) Details of the number 

of children afflicted by polio after receiving polio drops 

during the last three years are given beIow:-

Year 

2004 

2005 

2006 

No. of Children 

who received 

polio drops 

168,762,772 

172.137,685 

172,145,088 

No. of Children 

afflicted wHh polio 

after receiving polio 

drops 

128 

66 

649 

(b) The preventive measures taken by the Ministry 

for ensuring quality and e"ectiveness of the Oral Polio 

Vaccine are as foliows:-

(i) Oral polio vaccine which is used in the polio 

programme is procured from WHO prequalified 

suppliers. Before its use in the field, the 

samples of each batch of .the vaccines are 

tested by the Central Drug Laboratory (COL) 

Kasauli. for its potency. After getting satisfactory 

report from COL, the vaccine is dispatched to 

the State/districts. 

(ii) Oral polio vaccine Is a heat sensitive vaccine 

and required to be stored in appropriate 

temperature for maintaining its potency. 

Accordingly, the Oral Polio Vaccine Is stored at 

the State/Regional stores In the Walk-In-Freezer 

(WIF). At the districtlBlocklPrimary Health Centre 

(PHC). the vaccine Is stored in Ice Lined 

Refrigerator (ILR). The vaccine is transported 

from the dlstrictlblocklPHC stores to the site of 

vaccinetion in vaccine carriers to maintain the 

appropriate temperature and to avoid any loss 

of potency of the vaccine. 

(HI) Oral Polio Vaccine viel used in the country has 

Vaccine VISI Monitor (VVM) on it. The WM is 

a heat sensitive monitor that changes colour on 

exposure to heat and allows the user to decide 
whether the vaccine inside the vial is potent and 

can be used. All vaccination teams are trained 

before the polio campaigns to ensure that they 

read and interpret the indications in the vaccine 

vial monitor. Strict monitoring and supervision 

of the vaccine vial monitor is doneet the district! 

blocklPHC/vaccination site level. 

(iv) Random samples of Oral polio vaccine are 
picked up from the field and tested in the 
Central Drug Laboratory (COL) to check 

potency. 

(v) The Indian Council of Medical Research (ICMR) 

is undertaking an in-depth study for sero-

prevalence of antibodies against polio type 1 
and type 3 viruses in Westem Uttar Pradesh 

districts. 

{English] 

Growth of Telecommunications 

·322. SHRI ADHIR CHOWDHURY : 

SHRI UDAY SINGH : 

Will the Minister of COMMUNICATIONS AND 

INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment owned telecom 

companies have failed to keep pace with the private sector 

companies in the country; 

(b) if so. the details thereof; 

(c) whether the growth of telecommunications in 

the private sector has registered a growth higher than that 

of the pUblic sector; and 

(d) if so. the details of the plans fonnulated to 
augment the public telecom growth in the country? 

THE MINISTER OF COMMUNICATIONS AND 

INFORMATION TECHNOLOGY (SHRI OAYANIDHI 

MARAN): (a) to (e) Sir, the growth in telecom sector ·In 
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the country during the last three years is mainly driven by 

mobile telephoney. Both public sector and private sector 

have risen to the occasion in this regard. The growth in 

public sector in this segment during the last three years 

has been 397% whereas, the figure for private sector for 

the seme period is 324%. 

(b) BSNL and MTNL have made plans for addition 

of 15 mWion capacity for telephones and additional 6 

mUlion broadband capacity during the next year. The PSUs 

. are continuously modernizing their network and providing 

State of Art services to their customers at highly competitive 

tariff. 

IIodernIution of lledlcal Equlpment8 
In HoepitaIs 

-323. SHRIMATI PRIVA DUTT : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether the Union Government has any Central 

acheme of assistance to upgrade and modernize the 

medical equipments in the State Government-run hospitals 

In the coming Five Year Plan; 

(b) if so, the details thereof; 

(c) whether the latest equipments are not available 

even in the Medical Colleges; and 

(d) if 110, the steps taken/proposed to be taken for 

strengthening the Government Hospitals and Medical 

Colleges with the latest equlpments? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) to (d) Under Pradhan 

Manti Swasthya Suraksha Yojana, it Is proposed to 

strengthen 13 existing Medical College Institutions In 

terms of infrastructure and equipments. Ust of Institutions 

being upgraded is given the enclosed statement. The 

Government of India is Investing Rs.1oo Crores for each 

InstitutiOn and the State Government's share is Rs. 20 
CIOI'88 and subsequent recurring, maintenance and 

manpower coats. In respect of SVIMS. Tirupati, the ITO 

trust Is bearing half of the cost i.e. As. 60 Cro"" and the 

GOI share is only As. 60 Crores. likewise, In respect of 

IMS (BHU) Varanasi, which Is a GOI institution, As. 20 
Crores is being provided by Ministry of Human Resource 
Development. 

The upgradation exercise has been initiated for the 
above institutions. The Central Technical tearn has visited 

all the instnutions, for gap analysis and assessment of 

requirement. The upgradation broadly envisages 

strengthening the existing departments, through 

procurement of equlpments. " is also proposed to build 

a Super SpeciaUty Block, Nursing College, OPD etc. for 

many of the institutions. The upgradation work would be 
carried out in phases. Most of the equ!pments for existing 

departments are proposed to be procured in 2007-08. Civil 

construction work for new building for most of the 

Institutions is expected to be completed by 2008 and 2009. 
Equipment required for these buildings would be procured 
accordingly. 

Considering the need to further support the State 
Govemments in strengthening of Government medical 

colleges, in the interest of medical education, the matter 

has been taken up with the Planning Commission for 

starting a new scheme during the 11 th Plan. For this 

purpose, an amount of As. 35 croras has been allocated 

for the year 2007-08. 

s....",.", 

Upgradation of 13 medicsl institutes under PMSSY 

The foHowing 13 medical institutes have already been 
identified for upgradation under PMSSY. 

1. 

2. 

3. 

4. 

Government MedIcal College, Jammu (Jammu 

and Kashmir) 

Govemment Medical College, Srinagar (Jammu 
and' Kashmir) 

Kolkatta Medical College, Koikatta (W .B.) 

Sanjay Gandhi Post Graduate Institute of 

Medical Sciences, Luknow (U.P.) 
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5. 

6. 

7. 

8. 

9. 

Institute of MedIcal Sciences, BHU, Varanasi 

(UP) 

Nizam Institute of Medical Sciences, Hyderabad 
(A.P.) 

Sri Venkateshwara Institute of Medical Sciences, 

Tirupati (A.P.) (50% cost of upgradation will be 

bome by the TID Trust) 

Govemment Medical College, Salem (T.N.) 

Patliputra Medical College and Hospital, 

Dhanbad (Jharkhand)* 

10. B.J. Medical College, Ahmedabad (Gujarat) 

11. Bangalore Medical College, Bangalore 

(Kamataka) 

12. Grants Medical College and Sir J.J. Group of 

Hospitals, Murnbai, (Maharashtra)" 

13. Govemment Medical College, Thrivanantha-

puram, (Kerala) 

Govemment of Jharkhana has been requested 

to reconsider the option of upgradation of 

Rajendra Institute of Medical ScIences at 

Ranchi. 

The upgradation is pending as the matter is 

subjudice In Nagpur Bench of Mumbai High 

Court on selection of this institution. instead of 

the Medical College at Nagpur. 

Preparation of LIst of BPL Persons 

*324. SHRI KASHIRAM RANA : 

SHRI HARISINH CHAVDA : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Govemment has prepared a list of 

those living below the poverty line; 

(b) if so, the details thereof; 

(c) if not, the details thereof; 

(d) whether the list being prepared has several 
discrepancies and mistakes owing to which it is not likely 
to serve the stated purpose; 

(e) if so, the details thereof and the reasons 
therefor; 

(f) whether the Government has received 
complaints from the State Govemments regarding 
identification of BPL families; 

(g) if so, the detaUs thereof; and 

(h) the remedial measures taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) to (h) The 

number and proportion of people living Below the Poverty 

Une in the country is estimated by the PlaMing 

Commission at the national and state level from the large 

sample survey on household consumer expenditure 
conducted by the National Sample Survey Organization 

and the Ministry of Rural Development conducts the BPL 

Census through the State Governments and UT 
Administrations to identify the families living Below the 
Poverty Une in the rural areas who could be assisted 

under various programmes of the Ministry. This eXefCise 
generally coincides with every Five Year Plan. 

For the 10th Five Year Plan, detailed guidelines were 

issued to the StateslUTs to conduct the BPL Census 2002. 
These guidelines were issued on the recommendations of 

the Expert Group, and followed the Methodology of Score 

Based Ranking of the rural households, and for this 

purpose 13 socio-economic parameters were prescribed. 

The survey work had started in 2002 itself, however, in 
the mean time, Hon'ble Supreme Court passed a stay 

order on deletion of any name from the existing list during 
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one of the hearings of the Civil Writ Petition No.196 of 2001 

on 5.5.2003 in the matter of PUCL Vis Union of India. The 
stay has since been vacated on 14.2.2006 and the States 

and UTs have already been advised to finalise the list of 
BPL families for the rural areas. 

The Ministry of Aural Development has taken 

appropriate steps to ensure that the BPL list based on BPL 

Census 2002 is prepared in a transparent manner. For this 

purpose, Gram Sabha has been authorized to approve the 

BPL list at the village level. A provision has been made 
to provide the photocopy of the survey form on demand 

to any body to reveal as how the scores have been given. 

A two-stage appeal mechanism has also been introduced. 
Any objection can be filed before the SDMlTehsildar as 

the case may be and people still having objections can 
file an appeal with the District Collector. These files are 

to be decided in a time bound manner. Instructions have 

also been issued to display the list at the Panchayat 

Headquarters and also to display it on the website. 

On the directions of the Supreme Court, a provision 

has also been made to allow new names to be added and 

ineligible names deleted from the BPL li~t on a continuous 

basis during the period to which the list applies. Therefore, 
the guidelines provide for an in-buih system to redress the 

grievances of the people, if any and to remove any 

discrepancy in the list. 

Some States wanted a higher limit on the number of 

BPL families to be identified. However it was ctarlfied that 
the guidelines already provide that the number of BPL 

families can be identified in such a way that it should be 
equal to the poverty estimates of 1999-2000 or the 
adjusted share whichever is higher. In addition another 

10% families could be added to account for transient poor 
which gives adequate flexibility to the Stales. 

[English] 

Transplantation of Human Organs 

*325. SHAI AEWATI RAMAN SINGH: Will the Minister 
of HEAlTH AND FAMILY WELFARE be pleased to 

state : 

(a) whether the Govemment has appointed a 

Committee to review the proviSions of the Transplantation 

of Human Organs Act, 1994; 

(b) If so, the details thereof; 

(c) whether ninety per cent of the recipients of 

human organs are male and most of the organ donors are 

women; 

(d) whether there is any proposal to make 

provisions in the Act to protect the health of women; 

(e) if so, the details thereof: and 

(f) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) No, Sir. 

However, the Delhi High Court vide its order dated 

06.07.2004 in CWP No. 813/2004 had appointed a 
Committee to review the Transplantation of Human Organs 

Act, 1994 (THOA) and the Rules framed thereunder. The 

Committee had submitted its report to the Govemment. 

Wider consultation with various stake holders has been 

considered necessary by the Govemment. 

(c) Such percentage-wise details are not being 

maintained. 

(d) to (f) No special provision is proposed to be made 

in THOA, 1994, with particular reference to women donors, 

as the Act is gender neutral. 

Deere ... In the Birth of Fem ... Children 

*326. SHRI MADHU GOUD YASKHI : Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether there has been an alarming decrease 

In the number of female child births and their survival in 

many States: 

(b) if so, the comparative details thereof, State-

wise: and 
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(c) the steps undertaken by the Government to stop 

such a disturbing trend? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADOSS) : (a) and (b) Sex ratio in 

India has declined over the century from 972 in 1901 to 

927 In 1991. The sex ratio has since gone up to 933 In 

2001. In contrast, the child sex ratio for the age group 

0-6 years in 2001 is 927 girls per thousand boys against 

945 recorded In 1991 Census. The Census 2001 figures 

further reveal that the child sex ratio is comparatively lower 

In the affluent regions, i.e., Punjab (798), Haryana (819), 
Chandigarh (845) Delhi (868), Gujarat (833), and 

Himachal Pradesh (896). State/UT wise Sex ratio and child 

Sex ratio as per 1991 and 2001 Census is given in the 

enclosed statement. 

(c) Ministry of Health and Family Welfare has 

undertaken a number of initiatives for strict implementation 

of Pre-Conception and Pre-Natal Diagnostic Techniques 

(PC and PNDT) Act as well as for creating awareness on 

the issue among the stakeholders and general public. 

National Inspection and Monitoring Committee (NIMC) 

having representatives of Department of Women and Child 

Development, National Commission for Women, Indian 

Council for Medical Research as members, undertakes 

periodical viSits to the districts with low child sex ratio 

(0-6 years) to oversee the Implementation of the Act at 

ground level. The National Support and Monitoring Cell 

has been constituted as a mechanism to help Appropriate 

Authorities in apprehending actual wrong doer who are 

committing female foeticide/abetting female foeticide. The 

Governments of India undertook training of trainers from 

State Judicial Academies at National Judicial Academy, 

Bhopal. 

It is, nevertheless, recognized that mere legislation is 

not enough to deal with this problem that has roots in 

social behaviour and prejudices. A number of activities to 

create awareness on the issue are being undertaken. The 

initiatives include meeting with the organizations working 

against sex selection, Involvement of the medical 

professionals, religious leaders to spread the message, 

requesting police training academies and schools to 

include the issues in curriculum of their training, telecasting 

of PNDT spots on private satellite channels and 

Doordarshan, and involvement of elected representatives 

etc. A 'Save the Girl Child' Campaign with a view to lessen 

son preference by highlighting achievements of young girls 

has been launched. 

District Magistrates have also been requested to 

regularly review the implemented of the PC and PNOT Act 

alongwith other programmes in their district. 

StateIUT wise Sex ratio and Child Sex Ratio 

during 1991 and 2001 

India and StateI Sex ratio Child Sex Ratio 

Union territory·' 

District 1991 2001 1991 2001 

2 3 4 5 

India 927 933 945 927 

Jammu and 896 892 NA 941 
Kashmiar 

Himachal Pradesh 976 968 951 896 

Punjab 882 876 875 798 

Chandigarh· 790 777 899 845 

Utaranchal 936 962 948 908 

Haryana 865 861 879 819 

Delhi· 827 821 915 868 

Rajasthan 910 921 916 909 

Uttar Pradesh 876 898 927 916 
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1 

Bihar 

Sikkim 

Arunachal 

Pradesh 

Nagaland 

Manipur 

Mizoram 

Tripura 

Meghalaya 

Assam 

west Bengal 

Jhart<hand 

Orissa 

Chhattisgarh 

2 

907 

878 

859 

886 

958 

921 

945 

955 

923 

917 

922 

971 

985 

Madhya Pradesh 912 

Gujarat 934 

Daman and Diu· 969 

Dadra and Nagar 952 

Haveli· 

Maharashtra 934 

Andhra Pradesh 972 

Kamataka 960 

Goa 967 

Lakshadweep· 943 

Kerala 1,036 

3 

919 

875 

893 

900 

978 

935 

948 

972 

935 

934 

941 

972 

989 

919 

920 

710 

812 

922 

978 

965 

961 

945 

1,058 

4 

953 

965 

982 

993 

974 

969 

967 

986 

975 

967 

979 

967 

974 

941 

928 

958 

1013 

946 

975 

960 

964 

941 

958 
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5 

942 

963 

964 

964 

957 

964 

966 

973 

965 

960 

965 

953 

975 

932 

883 

926 

979 

913 

961 

946 

938 

959 

960 

1 2 3 4 5 ._----_._ .. _---
Tamil Nadu 

Pondicherry* 

Andaman and 

Nicobar Islands" 

974 

979 

818 

987 948 942 

1,001 963 967 

846 973 957 

Source: Census 1991 and 2001, 010 Registrar General 

of India. 

"Union Territory. 

Role of National Sp0rt5Federations 

"327. SHRI G. KARUNAKARA REDDY : Will the 

Minister of YOUTH AFFAIRS AND SPORTS be pleased to 

state : 

(a) the role being played by various existing 

National Sports Federations in the country; 

(b) the achievements made by the federations in 

promoting sports; and 

(c) the controVcheck exercised by the Govemment 

over these Federations? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN RE~ION (SHRI 

MANI SHANKAR AIYAR) (a) The National Sports 

Federations (NSFs) are responsible and accountable for 

the overall management, direction. control. regulation, 

promotion, development and sponsorship of various sports 

disctplines. The recognized NSFs undertake various 

programmes for promotion of their respective sport such 

as spotting of talent, holding of national championships for 

Sub-Junior, Junior and Senior Categories, organization of 

international sports events in the country, selection of 

teams for participation in international sports events, 

training/coaching of national teams, procurement of 

equipment required for training etc. 
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(b) The NSFs in coordination with the Sports 
Authority of India (SAl) and the Ministry of Youth Affairs 
and Sports are undertaking various programmes as per 
agreed Long Term Development Plans (L TOPs) for the 

promotion of the sports disciplines concemed. As a result 

S. Name of the Event 
No. 

1. Asian Games, 2002 

2. Commonwealth Games, 

3. Afro-Asian Games, 2003 

4. South Asian Federation 
Games, 2004 

5. Olympic Games, 2004 
Athens 

6. Commonwealth Games, 

7. SAF Games, 2006 

2002 

2006 

Host 
Country 

Busan, Korea 

Manchester, U.K. 

Hyderabad (India) 

Islamabad, Pakistan 

Athens, Greece 

Melboume, Australia 

Colombo, Sri Lanka 

of these efforts, the performance of Indian sportspersons 
has shown some improvement at the international level in 
recent years. Details of the achievements of Indian 
sportspersons at major multi-disciplinary sports events 
held in recent past are given below:-

Medels Won 

Gold Sliver Bronze Total 

11 12 13 36 

30 22 17 69 

19 32 29 80 

101 59 31 191 

00 01 00 01 

22 17 11 SO" 

118 69 47 234 

°Note : Judo and Wrestling were not included as an event and Weightlifting had only one medal for each weight 
category thereby reducing the number of medals available as compared to the Commonwealth Games 

2002 

Apart fl'OtTl above the disciplines of Athletics, Archery, 
Rowing, Table Tennis, Tennis, Yachting, Chess, Billiards 
and Snooker, Weightlifting,Badminton etc. have shown 
marked improvement in the performance at the intemational 
level and this has been possible as a consequence of the 
efforts of NSFs concerned backed by the requisite support 
of the Ministry and SAl. 

(c) The National Sports AssociationslFederatlons· 
are autonomous bodies registered under the Societies 
Registration Act. Govemment of India does not Interfere 
in their day-to-day functioning. However, under the scheme 
of 'Assistance to National ~ports Federations,' the 
Govemment supplements the efforts of the recognized 

National Sports Federations by providing financial 
assistance for holding nationaVintemational sports events 

in India, participation of Indian sportspersonalteams in 
international sports events abroad, training and 
arrangements for coaches, both Indian and foreign, 

procurement of equipment and consumlibles etc., as per 
agreed Long Term Development Plans. 

To ensure that the NSFs maintain certain basic 
standards and norms with regard to their intemal 
functioning, provision has been made for the recognition 

of one National Sports Federation in each discipline 

under the scheme for which guidelines have been 
prescribed. 
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In order to ensUl8 transparency in selection processes, 

the Minlslty has appointed Government Observers in each 

discipline to ovetSee the selection process and submit 

reports to the Government. Assistance is released only 

after the accounts and utilization certificates of the 

assistance given, if any, for the previous event are 

submitted. As per the provisions of the General Financial 

Rules, the Ministry also issues necessary permission to 

CAG to conduct the audit of the NSFs receiving financial 

assIstanoe of more than Rupees one crore in a financial 

year. The guidelines under the scheme of 'Asslstance to 

National Sports Federations' also provide for action by way 

of suspensionlde-recognition in the event of irregularities 

such as unfair elections, misutilisation of funds, functioning 

against the interests of sports etc. 

emphasis on PrlorHy Areas 

-328. SHRI SANAT KUMAR MANDAL 

SHRI L. RAJAGOPAL : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Prime Minister has emphasized on 

the viability and regulation of a few priority areas such as 

NraI economy. and public services, management of urban 

areas.. financial system to ensure cost effective investment 

in infrastructure; 

(b) if so, the details thereof; and 

(c) the other steps being taken by the Union 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : (a) and (b) The 

Prime Minister in an address at the Golden Jubilee 

Celebrations of the National CounCil of Applied Economic 

Research (NCAER) in December 2006 emphasized five 

challenges to engage the country over the next decade. 

These are : (i) revitalisation of the rural economy, (ii) 

improved delivery of essential public services, (iii) 

improved management of urban areas, (iv) preparing 

financial system for greater inclusion and increased 

global integration and (v) establishing a regulatory 

culture to facilitate cost-effective private investment In 

infrastructure. 

(c) For the rural economy the Approach Paper 10 

the Eleventh Five Year Plan aims at achieving a growth 

rate of 4% in agriculture sector. For that there is a focus 

on improving rural connectivity, scaling up of irrigation 

potential creation, watershed management, rainwater 

harvesting and ground water recharge, revitalization of Ihe 

extension system which links universities and best 

practices to farmers, etc. The Accelerated Irrigation Benefit 

Programme (AIBP) and Accelerated Power Development 

Reform Programme (APDRP) are being implemented to 

augment irrigation and power respectively. Bharat Nirman 

is a time-bound business plan for action in rural 

infrastructure over the four-year period (2005-2009). Under 

Bharat Nirman, action is proposed in the areas of irrigation, 

rural roads, rural housing, rural water supply, rural 

electrification and rural telecommunication connectivity. 

The Jawaharlal Nehru National Urban Renewal Mission 

(JNNURM) has been launched for a seven-year period 

beginning 2005-06. In the area of health, the National 

Rural Health Mission (NHRM) has been set up with the 

objective of providing accessible, affordable, accountable 

and effective health care delivery especially to the poor 

and the vulnerable sections of the society and bridge gaps 

in health care. In education, the SaNa Siksha Abhiyan 

(SSA) is being implemented to provide elementary 

education to all children in the 6-14 years age group. For 

global integration of the Indian economy, there has been 

a progressive reduction in the tariff rates. The Budget for 

2007-08 has proposed reduction in the peak customs tariff 

rate to 10%. A Committee on Infrastructure has been set 

up under the Chairmanship of Prime Minister with the 

objective of initiating policies that ensure time-bound 

creation of world class infrastructure delivering services 

matching intematlonal standards and developing structures 

that maximize the role of public-private partnerships in the 

field of infrastructu re. 
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Penalty on Operators 

*329. SHRI IQBAL AHMED SARADGI : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Telecom Regulatory Authority of 

India (TRAI) has decided to make 2007 the year of the 

consumers; 

(b) if so, the details thereof; 

(c) whether the TRAI Act, 1997 leaves very little 

scope for the regulator to regulate issues pertaining to 

quality of services and has no power to impose penalties 

on the erring operators; 

(d) if so, whether the TRAI has sought more powers 

to take on the defaulting operators; 

(e) if so, the details thereof; and 

(f) the steps taken by the Union Govemment in this 

regard? 

THE MINISTER OF COMMUNICATIONS AND 

INFORMATION TECHNOLOGY (SHRI DAYANIDHI 

MARAN): (a) and (b) No, Sir. However, Telecom 

Regulatory Authority of India (TRAI) has issued a 

Consultation Paper in January, 2007, to institutionalize the 

system of handling consumer complaints. TRAI has 

decided to hold wortcshops in different parts of the country 

to create awareness among consumers and to build the 

capacity of consumer organizations. 

(c) Section 11 (b) (v) of TRAI Act entrusts TRAI with 

the functions of laying down standards of Quality of Service 

to be provided by the Service Providers, ensuring the 

quality of service and conducting periodical survey of such 

service provided by Service Providers so as to protect the 

Interest of consumers of telecommunication service. 

As per the procedure contained in Section 34 of TRAI 

Act, TRAI has to file a complaint before a Chief 

Metropolitan Magistrate or a Chief Judicial Magistrate of 

first class to try the cases pertaining to quality of service. 

Section 29 of TRAI Act provides the penalty that can be 

imposed by the Chief Metropolitan Magistrate or a Chief 

Judicial Magistrate of first class. 

(d) to (1) Telecom Regulatory Authority of India has 

sent a consolidated revised proposal to Department of 

Telecommunications in February, 2007, to consider 

various amendments in the TRAI Act, 1997, including 

amendment of Section 34 of TRAI Act. 

Golden Quadrilat .... 1 Project 

*330. SHRI G.M. SIDDESWARA : 

SHRI AJOY CHAKRABORTY : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state: 

(a) the details of the length of the Golden 

Quadrilateral (GQ) Project yet to be constructed, State-

wise; 

(b) the details of the length targeted to be 

constructed alongwith the areas/stretches during the 

current year, State-wise; and 

(c) the total amount likely to be spent on this 

construction? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : (a) The state-wise 

details of. length of Golden Quadrilateral (GQ) Project yet 
to be constructed is given in the enclosed Statement-I. 

(b) The state-wise details of length of targeted to 

be constructed alongwith the areas/stretches during 2006-

07 is given in the enclosed Statement-II. 

(c) The Govemment approved the cost of GQ as 

Rs. 25,055 crore (at 1999 prices) excluding escalations 

and variations. The expenditure incurred upto February, 

2007 is Rs. 26,350.14 crore, including variations and 

escalations. The likely expenditure or projects on GQ 

during 2006-07 is estimated at RS.1604 crore. out of which 



27 Written AnswelS APRIL 26, 2007 to Questions 28 

RS.1431.23 crores have already been spent till February. 
2 3 2007. 

Statement·, 2. Jharkhand 8 

State-wise details of length of Golden Quadrilateral 
(GQ) Project yet to be construct9d 3. Kamataka 51 

All Figures are in km. 4. Orissa 119 
(As on 28.2.20(7) 

5. Uttar Pradesh 110 
S.No. State To be constructed 

2 6. 
;j 

West Bengal 6 

1. Bihar 12 Total 306 

St8tement-l' 

State-wise details of target length of Golden Ouadrilateral (GO) for 2006-07 

Length In km. 

S. Package State NH. No. Length Targeted Length 

No. (Km) 2006-07 

2 3 4 5 6 

1. Mohania - Sasaram Bihar 2 45 12.64 

2. Sasaram - Oehri-on-Sone Bihar 2 30 15.45 

3. Barachati - Gorhar Bihar/Jharkhand 2 80 13.58 

4. Gorhar - Barwa Adds Jharkhand 2 78.75 26.50 

5. Tumkur Bypass Kamataka 4 13 7.00 

6. Belgaum - Dharwad Kamataka 4 62 32.00 

7. Harthar - Chitradurga Karnataka 4 77 42.70 

8. Haveri - Harihar Kamataka 4 56 10.28 

9. Hubli - Haveri Karnataka 4 64.5 6.06 

10. Chitradurga - Sira Kamataka 4 66.7 15.79 
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2 3 4 5 6 

11. Satara - Kagal Maharashtra 4 133 8.00 

12. Katra} - Sarole Maharashtra 4 28.5 10.00 

13. Katra} ReaHgnment Maharashtra 4 9 4.60 

14. Bhubaneswar - Khurda Orissa 5 26.3 4.13 

15. Laxmannath - Baleshwar Orissa 60 53.41 29.17 

16. Bridges Orissa 5 11.587 11.587 

17. Sunakhala - Ganjam Orissa 5 55.713 6.25 

18. Kanchipuram - Poonamalee Tamil Nadu 4 56.4 39.93 

19. Varanasi - Mohania UP!Bihar 2 76 11.59 

20. Sikandara - Bhaunti Uttar Pradesh 2 62 1.02 

21. Handia - Varanasi Uttar Pradesh 2 72 34.02 

22. Etawah - Ra}pur Uttar Pradesh 2 72.825 0.86 

23. Agra - Shikohabad Uttar Pradesh 2 50.83 8.46 

24. Fatehpur - Khaga Uttar Pradesh 2 77 2.54 

25. Kanpur - Fatehpur Uttar Pradesh 2 51.5 4.19 

26. Allahabad Bypass (Contract III) Uttar Pradesh 2 44.708 2.10 

27. Allahabad Bypass (Contract II) Uttar Pradesh 2 38.987 2.29 

28. Kharagpur - Laxmannath West Bengal 60 65.86 2.00 

29. Dhankuni - Kolaghat West Bengal 6 54.4 1.73 

30. Bridges West Bengal 6 1.n2 1.73 

31. Vivekananda Bridge and Approaches West Bengal 2 6 3.64 

Grand Total 2069.84 371.84 
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[Translation} 

Testing of Medlclnes 

'331. SHRIMATI SANGEETA KUMARI SINGH DEO : 

SHRI V-K. THUMMAR : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) whether the Govemment has decided to further 

examine the medicines already procured under the 

schemes being executed. with the assistance from the 

World Bank; 

(b) if so, the details thereof and the number of 

companies blacklisted after conducting inquiries in this 

regard; 

(c) if not, the reasons therefor; 

(d) the measures taken by the govemment to 

prevent recurrence of such irregularities in future; and 

(e) the details of the review of the system 

conducted during the last three years? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(OR. ANBUMANI RAMAOOSS) : (a) to (e) Ministry of Health 

and Family Welfare has decided in consultation with the 

World Bank to conduct a review of the quality and quantity 

of pharmaceuticals and medical goods supplied under the 

Bank financed health sector projects. 

Ministry is currenUy in the process of appointing a 

suitable consuHancy firm to carry out this review. Action 

against companies/others shall be taken after the results 

of the review are available and irregularities are reported. 

In order to strengthen the procurement process, the 

Ministry has set up a separate Empowered Procurement 

Wing (EPW) to consolidate, streamline and strengthen the 

procurement function. The wing also aims at inter-alia 

building adequate capacities for procurement both In the 

Centre and the States. 

Eradication of Bllndneaa and Leprosy 

*332. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

SHRI MANSUKHBHAI D. VASAVA : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) the Central assistance provided to the States for 

eradication of blindness and leprosy, particularly in 

backward and rural areas; 

(b) the amount released for this work so far during 

the current year, State-wise; 

(c) whether any guidelines have been issued by 

the Govemment for utilization of the Central assistance or 

grants; 

(d) if so, the details thereof; 

(e) whether any monitoring cell has been set 
up for the purpose of evaluation of this programme; 

and 

(I) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMAOOSS) : (a) and (b) National 

Programme for Control of Blindness (NPCB) and National 

Leprosy Eradication Programme (NLEP) are centrally 

sponsored schemes uniformly in implementation in States! 

UTs including backward and rural areas of the country. 

Statements showing Central assistance released to States! 

UTs under NPCB and NLEP during the current financial 

year (2006-07) are given in the enclosed Statement-I and 

II respectively. 

(c) and (d) Yes, Sir. Central Assistance provided under 

NPCB and NLEP are utilized by StateslUTs as per the 

approved Annual Action Plan each year in accordance 

with the guidelines and pattem of assistance approved for 

these programmes during the 10th Five Year Plan. 
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(e) and (f) Monitoring and evaluation is a regular 

process under NPCB. The programme is regularly 

monitored at District, State, Central and Regional levels 

by the implementing agencies. As a part of evaluation of 

the programme, Cost Benefrt Analysis survey, Beneficiary 

Assessment Survey, Evaluation of NGOs, Evaluation of IOl 

Training, Rapid Assessment Survey and Facility Survey 

were undertaken. 

Under NLEP, there is an inbuilt system of monitoring . 

of monthly epidemiological situation report at District, State 

and Central level. 

Evaluation of the programme was carried out in the 

form of leprosy Elimination Monitoring (lEM) exercise 

undertaken with WHO support through National Institute of 

Health and Family Welfare (NIHFW) to assess the 

programme achievements in identified indicators during 

the year 2002, 2003 and 2004. These exercises were 

carried out to assess the progress of integration of leprosy 

services with General Health Care System, quality of MDT 

services and to identify any potential issues of programme 

implementation. 

Another independent evaluation study was also 

carried out through the Indian Institute of Health 

Management Research, Jaipur, In April-May 2005 to 

evaluate the programme achievement status at the close 

of the World Bank supported Second National leprosy 

Elimination Project. 

The observations and recommedations of these 

evaluations are being used to suitably modify programme 

strategy from time to time. 

National Progra/T1fT18 for Control of Blindness 

Expenditure to StatsslUTs as Cash, Kind GIA to DBCSlSBCSlNGOs 

As. in Lakhs 

S. StateslUTs 2006-2007* 

No. 

Cash Grants GIA to SBCSlNGOs GIA for Total Total 

Commodity Release Exp. 

Release Exp. Release Exp. 

2 3 4 5 6 7 8 9 

..., St8tea 

1. Andhra Pradesh 0.00 0.00 586.00 0.00 56.60 642.60 56.60 

2. Bihar 0.00 0.00 214.50 0.00 207.92 422.42 0.00 

3. Chhattisgarh 0.00 0.00 88.00 0.00 50.00 138.00 0.00 

4. Goa 15.00 0.00 0.00 0.00 28.60 43.60 0.00 

5. Gujarat 48.00 0.00 288.00 0.00 113.20 449.20 113.20 
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2 3 4 5 6 7 8 9 

6. Haryana 0.00 0.00 100.00 0.00 75.75 175.75 75.75 

7. Himachal Pradesh 0.00 0.00 0.00 0.00 122.84 122.84 122.84 

8 Jammu and Kashmir 15.00 0.00 0.00 0.00 0.00 15.00 0.00 

9. Jharkhand 0.00 0.00 140.00 0.00 129.80 269.80 129.80 

10. Kamataka 40.00 0.00 408.00 0.00 187.50 635.50 187.50 

11. Kerala 0.00 0.00 30.00 0.00 84.80 114.80 84.80 

12. Madhya Pradesh 175.00 0.00 406.00 0.00 181.57 762.57 181.57 

13. Maharashtra 65.00 0.00 572.00 0.00 0.00 637.00 0;00 

14. Orrisa 19.00 0.00 121.00 0.00 110.00 250.00 110.00 

15. Punjab 0.00 0.00 54.00 0.00 86.60 140.60 86.60 

16. Rajasthan 0.00 0.00 581.50 0.00 106.60 688.10 106.60 

17. Tamil Nadu 242.00 0.00 1083.00 0.00 68.60 1393.60 68.60 

18. Uttar Pradesh 300.00 0.00 741.00 0.00 93.40 1134.40 93.40 

19. Uttaranchal 33.00 0.00 42.00 0.00 0.00 75.00 0.00 

20. West Bengal 15.00 0.00 258.00 0.00 150.80 423.80 150.80 

Total 967.00 0.00 5713.00 0.00 1854.58 8534.58 1568.06 

North Eastern 

1. Arunachal Pradesh 4.00 0.00 27.00 0.00 60.00 91.00 60.00 

2. Assam 0.00 0.00 150.00 0.00 180.00 330.00 180.00 

3. Manipur 4.00 0.00 0.00 0.00 78.00 82.00 78.00 

4. Meghalaya 3.00 0.00 120.00 0.00 36.73 159.73 36.73 

5. Mizoram 9.00 0.00 74.00 0.00 24.00 107.00 24.00 

6. Nagaland 4.00 0.00 24.00 0.00 34.67 62.67 34.67 
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2 3 4 5 6 7 8 9 

7. Sikkim 5.00 0.00 0.00 0.00 12.00 17.00 12.00 

8. Tripura 11.00 0.00 175.50 0.00 32.50 219.00 32.50 

Total 40.00 0.00 570.50 0.00 457.90 1068.40 457.90 

UTa 

1. Andaman and Nicobar 0.00 0.00 3.00 0.00 0.00 3.00 0.00 
Islands 

2. Chandigarh 4.00 0.00 0.00 0.00 12.00 16.pO 12.00 

3. Dadra and Nagar 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
Haveli 

4. Daman and Diu 4.00 0.00 0.00 0.00 7.00 11.00 7.00 

5. Delhi 0.00 0.00 50.00 0.00 116.60 166.60 116.60 

6. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

7. Pondicherry 0.00 0.00 12.00 0.00 50.00 62.00 50.00 

Total 8.00 0.00 65.00 0.00 185.00 258.60 185.60 

Central Cell 669.90 669.30 

Grand Total 1015.00 0.00 6348.50 0.00 2498.08 10531.48 2881.46 

*= Provisional. 

Statement-ll 

'National Leprosy Eradication Programme 
State-wise Amount Relea.sed during 2006-07 (As on 15.03.2007) 

(In lakhs) 

S. StatelUT Cash Assistance to Kind Grant-in-aid to State Grand Total 
No. State Society (Cost of Drugs)# Leprosy Societies 

2 3 4 5 6 

1. Andhra Pradesh 21.34 16.78 138.86 176.98 
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2 3 4 5 6 

2. Arunachal Pradesh 5.00 0.33 45.58 50.91 

3. Assam 1.25 11.93 71.28 84.46 

4. Bihar 39.16 58.93 0.00· 98.09 

5. Chhattisgarh 16.93 52.26 110.01 179.20 

6. Goa 0.53 2.12 2.83 5.48 

7. Gujarat 25.79 38.27 59.44 123.50 

8. Haryana 5.00 0.00 47.66 52.66 

9. Himachal Pradesh 6.35 0.96 60.69 68.00 

10. Jhartthand 11.64 7.76 47.07 66.47 

11. Jammu Division 3.71 0.00 18.74 22.45 

12. Kashmir Division 3.71 0.51 13.52 17.74 

13. Kamataka 14.29 33.11 18.00 65.40 

14. Kerala 7.41 0.00 54.26 61.67 

15. Madhya Pradesh 23.82 6.22 0.00· 30.04 

16. Maharashtra 17.99 49.95 205.34 273.28 

17. Manipur 0.75 1.34 21.37 23.46 

18. Meghalaya 1.00 0.47 17.35 18.82 

19. Mizoram 5.00 0.40 32.38 37.78 

20. Nagaland 3.00 0.43 40.29 43.72 

21. Orrisa 28.22 64.87 28.09 121.18 

22. Punjab 5.00 0.00 41.06 46.06 

23. Rajasthan 16.93 0.00 89.51 106.44 

24. Sikkim 1.50 0.43 19.24 21.17 
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2 3 4 5 6 

25. Tamil Nadu 15.35 25.27 145.83 186.45 

26. Tripura 6.00 0.67 6.83 13.50 

27. Uttar Pradesh 74.10 101.50 317.16 492.76 

28. Ultaranchal 11.94 3.05 29.76 44.75 

29. West Bengal 20.11 94.14 192.40 306.65 

30. Andaman and Nicobar 0.50 0.48 0.00· 0.98 
Islands 

3" Chandigarh 0.25 1.40 3.00 4.65 

32. Dadra and Nagar Haveli 1.00 0.35 2.75 4.10 

33. Daman and Diu 4.75 0.00 0.00 4.75 

34. Delhi 0.50 4.85 44.81 50.16 

35. lakshadweep 0.50 0.00 0.00· 0.50 

36. Pondicherry 0.50 0.00 7.24 7.74 

Total 400.82 578.78 1932.35 2911.95 

Funds have not been released to states as these are having sufficient unspent balance to carry out the approved 

state action plan activites during 2006-07. 

It Free MDT drugs are being provided by WHO on the basis of demand received from StatealUTs. 

[English] 

Development of Ayurvedll Inctuatry 

*333. SHRI PANNIAN RAVINDRAN : Will the Minister 

of HEAlTH AND FAMILY WELFARE be pleased to 

slate: 

(a) whether the Govemment has been extending 

support for the development of Ayurveda industry; 

(b) if so, the details thereof; 

(e) whether there is no full fledged Drug 
Standardization Machinery to regulate research 
development, collection of raw materials and production 
of drugs; and 

(d) if so, the action proposed to be taken in this 
regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS) : (a) and (b) Department 
of A YUSH has been supporting overaA development of 
Ayurveda, SIddha, Unani and Homeopathy drug industry 
in the following ways:-
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(i) Department of A YUSH has notified the Good 
Manufacturing Practices (GMP) and provided a 
subsidy of upto Rs. 5.00 lakhs to manufacturing 
units for becoming GMP compliance. In the 11th 
Plan, an enhanced subsidy for establishment of 
an in-house quality control laboratory would be 
given to manufacturing units. 

(ii) Department AYUSH has constituted Ayurveda, 
Siddha and Unani Pharmacopoeia Committees 
to lay down pharmacopoeial standards and 
Formularies for providing assistance to the 
industry for making good quality medicines. 

(iii) Govemment of India has constituted Central 
Council for Research in Ayurveda and Siddha, 
Central Council for Research in .Unani Medicine 
and Central Council for Research in 
Homeopathy which carry out research for the 
overall development of these systems and for 
standardization of classical drugs as well as 
clinical validation of Ayurveda, Siddha, Unani 
and Homoeopathy formulations. AYUSH drug 
industry is aSSOCiated with tHe pharmacopoeial 
and research work. 

(iv) Govemment of India have set up a National 
Medicinal Plants Board for encouraging in-situ 
conservation and ex-situ cultivation of medicinal 
plants with a view to make the industry 
sustainable. 

(v) Various other incentives are also being provided 
to A YUSH industry for participation in ArogyaJ 
Trade FairslExhibitions in India and abroad. 
Department of Commerce also offers a number 
of incentives to A YUSH industry for developing 
export market and for registration of products in 
other countries. Pharma Research and 
Development Fund administered by the 
Department of Science and Technology was 
also available to the AYUSH drug industry. 

(vi) Planning Commission has given in principle 
approval to a scheme for development of 
common faciiities for AYUSH industry cluster In 
the 11th Plan to promote asSOCiative behaviour 

among small and medium manufacturing units 
so that they can come togeth~r, create and 
maintain common facilities for quality control, 
sophisticated packing machines and marketing 
assistance, etc. 

(c) and (d) The enforcement of indian Drugs and 
Cosmetics Act and Rules with respect to Ayurveda, Siddha, 
Unani and Homoeopathy drugs is the responsibility of the 
State Govemments. 29 State Drug Testing Laboratories 
have been finanCially assisted for their upgradation. 
Assistance is aiso available to the State Govemments to 
strengthen their drug enforcement mechanism for proper 
regulation of Ayurveda, Siddha, Unani and Homoeopathy 
drug. The details of measures taken by the Central 
Govemment for promotion of drug standardization and 
research and promotion and in-situ conservation and ex-
situ cultivation of medicinal piants has been mentioned 
above. 

[Translation] 

Status of Expressways 

·334. SHRi J.M. AARON RASHID : Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) the progress of work on the construction of the 
'Expressways' which was undertaken to link the peripheral 
areas of National capital Territory Region of Delhi with the 
cities of neighbouring States such as Haryana, Uttar 
Pradesh and Rajasthan in order to ease the flow of 
traffIC. 

(b) the estimated amount of expenditure likely to be 
incurred on the said projects; 

(c) the ratio of fund sharing between the States 

concemed and the Union Govemment; and 

(d) the target date of starting and completion of the 
said projects? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU) : (a) Construction of 
an Expressway on ·Build Operate and Transfer" (BO" 
basis has been taken upto divert traffiC not destined for 
Delhi. This will also link the peripheral areas of National 
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Capital Territory of Deihl. This expressway comprises of 
two parts viz Eastern Peripheral Expressway (EPE) and 
Western Peripheral Expressway (WPE). EPE has been 
declared as National Expressway (NE II) and the National 
Highways Authority of India is its irnptementating agency. 
Land in a length of initial 4.7 km. has already been 
acquired by the Government of Haryana and Is to be 
handed over to NHAI and 679 hectares of land has been 
acquired by NHAI. The Consultant lor preparation of 
Detailed Project Report (DPR) for EPE has submitted the 
draft DPR to NHAI. 

For Western Peripheral Expressway (WPE) which 
does not form part of the National Highway System, 
Haryana State Industrial and Infrastructure Development 
Corporation (HSIIDC) is the implementing agency on 
behalf of the Government of Haryana. The Concession 
Agreement has been signed with Mis. KMP Expressway 
Projects Ltd., on 31.01.2006 and the Concessionaire has 
achieved financial closure on 08.Q1.2007. Earthwork and 
other allied activities are in progress. 

(b) and (c) As per the preliminary estimates the cost 
of the project including the cost of land acquiSition is Rs. 
4120 crore. Cost of land acquisition for the entire project 
is to be shared between the Governments of Delhi, Unar 
Pradesh and Haryana in the ratio of 50: 25: 25 
respectively. Funds for viability gap, if required, would be 
provided by the Union Government. 

(d) Work on WPE has already commenced and is 
targeted for completion by 29.07.2009. Work of construction 
of EPE is scheduled for commencement by 01.02.2008 
and completion by 31.01.2011. 

{English] 

Telemedlclne Facilities 

*335. SHRI DUSHYANT SINGH : 
SHRI KULDEEP BISHNOI : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether the Government has a proposal to 
provide telemedicine facilities in every district in the 
country; and 

(b) if so, the time by which it is likely to be 
implemented in different States? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS) : (a) and (b) At present, 
Govemment does not have a proposal to provide 
telemedicine facilities in every district in the country. 
However, different projects with the application of 
T elemedicine for health care services have been 
undertaken by the Department of Space, Department of 
Information Technology and the Ministry of Health and 
Family Welfare in different parts of the co.untry including 
the far flung areas. 

Department of Space has provided telemedicine 
facilities at 142 centres including those at remoteiruraV 
district hospitals and health centres which are connected 
to 34 specialty hospitals for tele-consultation and tele 
fonow up while the Department of Information Technology 
has provided telemedicine facilities in 29 districts on a pilot 
basis. 

The Ministry of Health and Family Welfare has initiated 
an Integrated Disease Surveillance Projects (IDSP) under 
which all States and District Headquarters as well as 
Government Medical Colleges will be connected for data 
transfer, video conferenclng and education with a focus on 
surveillance, early detection and response to the epidemic 
prone diseases. So far the network has been set up at 
86 locations spread over 13 States. Under OncoNET India 
Project, it is being proposed to link all the 25 Regional 
Cancer Centres in the country and develop further linkages 
with some peripheral centres for tele-consultation and tele-
follow up. 

Setting up of An Education Bank 

*336. DR. M. JAGANNATH : Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Planning Commission has recently 
approved a proposal for setting up of an 'Education Bank' 
in the country for providing loans to students belonging 
to economically weaker sections of the society; 

(b) if so, the details thereof; 

(e) whether loans to students by the proposed bank 
would be given at concessional rates; and 

(d) if so, the likely rate of interest to be charged 
by the proposed bank? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN) : (a) No, Sir. 
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(b) to (d) Does not arise. 

[Translation] Details of Toll CoIIectJng Agency as on 16.3.2007 

Toll Tex CoIIecUon on Netlonal Highwey. 

*337. SHRI M. ANJAN KUMAR Y ADA V : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether several public and private agencies 
are engaged in the task of collection of toll-tax on the 
National Highways; 

(b) if so, the details thereof; 

(c) whether the Govemment has received any 
complaints from the local people against collection of toll 
tax by these agencies; 

(d) if so, the details thereof; 

(e) whether the Government monitors the work of 
these agencies engaged in the task of toll-tax collection; 
and 

(f) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU) : (a) and (b) User's 
fee (Toll) on National Highways are being collected 
through Public and Private agencies as the per National 
Highways Act, 1956 and associated Rules made thereunder. 
The National Highways-wise details of agencies are given 
in the enclosed statement. 

(e) and (d) During the last one year, thirty five 
complaints were received from the users of the facilities 
in respect of gross irregularities and corruption in collection 
of fee, misbehaviour of staff of fee collecting agencies, 
delay in issue of monthly passes and overcharging of fees. 

(e) and (f) The activities of these agencies are being 
monitored in the following way:-

1 . Surprise checks and frequent inspections. 

2. By engaging local fee auditors. 

3. 

4. 

5. 

By appointing round the clock Toll Supervisors. 

By sending decoy customer. 

On the spot observation at toll plaza of all the 
transactions for a defined period by an agency. 

S. NH No. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2 

2 

3 

414B 

4/45 

4 

5 

6 

7 

10. 7/46 

11. 8 

12. 8A 

13. 8B 

14. 9 

15. 11 

16. 11A 

17. 11B 

18. 

19. 

20. 

21. 

12 

13 

17 

19 

22. 21 

23. 22 

No. of No. of No. of Public 
Sections{ Private Agencies 

Bridges for Agencies 
collection of 

fee 

3 

3 

6 

6 

7 

16 

10 

5 

18 

3 

2 

5 

1 

4 

2 

5* 

2 

1 

4 

3 

6 

6 

5 

16 

6 

4 

18 

3 

2 

3 

3 

4 

2 

5 

2 

4 

2 
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1 2 3 4 

24. 23 

25. 24 4 4 

26. 27 

27. 29 2 2 

28. 31 3 

29. 37A 1 

30. 39 2 2 

31. 42 1 

32. 43 

33. 45 2 2 

34. 46 1 

35. 47 4 4 

36. 47A 

37. 48 2 2 

38. 49 

39. 50 1 

40. 56 

41. 60 3 3 

42. 72 

43. 73 

44. 74 2 2 

45. 75 2 2 

46. 76 5 3 

47. 79n9A 2 2 

48. 88 

49. 96 2 2 

SO. 97 

51. NE-1 2 2 

VAISAKHA 6, 1929 (Saka) to Questions 50 

5 

2 

2 

2 3 4 5 

52. 112 1 1 

53. 113 

54. State Road 1 
(port connectivity) 

Total 43 40 3 

·Out of 5 Nos., one Includes four bridges- located within 
80 krn. 

(English] 

Network Upgreddon and Cllpaclty 
Building by BSNL 

-338. SHRI CHANDRA BHUSHAN SINGH : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased 10 state : 

(a) whetl1er the Bharat Sanchar Nigam Umlted. is 
considering to double its turnover to reach US $20 bilUon 
in the next three years; 

(b) if so, whether the Bharal Sanchar Nigam 
Umited is also making efforts for network upgradatlon and 
capacity building; and 

(c) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) 10 (c) BSNL has planned for following 
addition In its customer base in next three years besides 
continuous upgradation of ita network. 

Type of Equipment 

GSM Mobile 

Broadband 

Wireless In local loop (WLL) 

Net addition in 
Customers 

105 MlHlon 

18 MiUion 

8 Million 

Revenue of BSNL I. expected to increue from the 
present level of US $9 billion to US $20 billion during 

2010-11. 
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[Translation} 

-339. SHRI RAJNARAYAN Bt,JDHOLIA : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state : 

(a) the number of Regional Cancer Centres in the 
country at present; 

(b) whether the Govemment ~s to set up 
more such c8ntres under the scheme in view of the 
increasing number of cancer patients; and 

(c) if so, the details thereof, Stat&-wise? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 

(DR. ANBUMANI RAMADQSS) : (a) to (c) Under the 

Regional Cance( Control Programme (NCCP), this Ministry 

has so far recognized 25 Regional cancer Centres (RCCa) 

In different StateslUTs to fill up the gaps In treatment of 

cancer and for providing efficient and coat effective 

treatment to poor and needy patients. A list of ACCs Is 

given in the enclosed statement. The Government 

proposes to recognize at least one ACC in each State and 

more ACCs in populous States. Under the Xlth Plan, 

further RCCs, which meets the prescribed norma, will be 

supported on receipt of proposals from the Govemment! 

Institutions. 

SDtement 

List of ReGs 

Kamala Nehru Memorial Hospital, Allahabad, Uttar Pradesh 

Chittaranjan National Cancer Institute, Ko/kata, West Bengal 

Kidwai Memorial Institute of Oncology, BangaIore, Kamataka 

Regional Cancer Institute (WIA), Adyar, Chennai, 

Tamil Nadu 

Acharya Harihar Regional Centre for cancer Research and 

Treatment, Cuttack, Orissa 

Regional Cancer Control Society, Shimla, Himachal Pradesh 

cancer Hospital and Research Centre, Gwalior, 

Madhya Pradesh 

Indian Rotary Cancer InstiMe (A.I.I.M.S.), 

New DeIhl 

R.S.T. Hospital and Research Centre, Nagpur, Maharashtra 

Regional Cancer Centre, Thiruvananthapuram 

Gujarat Cancer Research Institute, Ahmedabad, 

Gujarat 

MNJ Institute of Oncology, Hyderabad, Andhra 

Pradesh 

Pondicherry Regional Cancer Society, JIPMER, 

Pondicherry 

Dr. B.B. Cancer Institute, Guwahati, Assam 

Tata Memorial Hospital Mumbal, Maharashtra 

Indira Gandhi Institute of Medical Sciences, Patne. 

Bihar 

Acharya Tulsi Regional Cancer Trust and 

Research Institute (RCC) Bikaner, Rajasthan 

Regional Cancer Centre, Pt. B.D. Sharrne Post 

Graduate Institute of Medical Sciences, Rohtak, 

Haryana 
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Pt. J.N.M. Medical College, Raipur, Chhaltlsgarh 

Post Graduate InstHute of Medical Education and Research 

(PGIMER), Chandlgarh 

Civil Hospital, Aizawai, Mizoram 

Sanjay Gandhi Post Graduate Institute of Medical 

Sciences, Lucknow 

Sher-l-Kashmir Institute of Medical Sciences, Soura, Srinagar. Government Arignar Anna Memorial Cancer 

Hospital, Kancheepuram, Tamil Nadu 

Regional Institute of Medical Sciences, Manipur, Imphal. 

[EngHsh] 

s.tuamudnlm Ship Channel project 

*340. SHRI K. SUBBARAYAN : Win the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether any geo-technical feasibility study has 

been conducted with regard to the 5etusamudram Ship 

Channel Project; 

(b) if so, the details thereof; 

(c) whether any section of the public has expressed 

their concem to prol8ct the heritage of ·Rama's Bridge·; 

(d) if so, the details thereof; and 

(e) the steps taken to protect the marine life, 

ecology and the heritage of 'Rama's Bridge? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU) : (a) and (b) To 

8S88S8 the dredgabillty and the quantity of sub-soil to be 

dredged, Geotechnical Studies such as Bathymetry, Sub-

Bottom Profiling, Vlbrocoring and Borehole Investigations 

have been conducted. 

(e) and (d) Representations have been received 

against undertaking the project claiming that the Rama's 

Bridge will be damaged by the project. No scientifIC proof 

has been found regarding the existence of any ancient 

man-made structure in the proposed Setusamudram Ship 

CMnnei alignment. 

(e) Environmental Impact Assessment was carried 

out by the National Environmental Engineering Research 

Institute, Nagpur. As per their advice, the alignment was 

selected away from the Gulf of Mannar National Marine 

Park. Detailed Environmental MonHoring 'Programme is 

being carried out as per the conditions mentioned in the 

environmental clearance for the project. Government has 

constituted a High Level MonHoring Committee to 888888 

the impact on environment and advise the Setusamudram 

Ship Channel Project AuthorHIes. As far as 'Rama', Bridge' 

Is concemed, none of the Studies carried out so far reveal 
the existence of any man-made structure in the project 
alignment. 

[EngliSh] 

Entry Norm. for prlavte AIrY ... 

*341. SHRI SUGRIB SINGH : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Win the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government has made entry norms 
tougher for the private airlines; 

(b) If so, the details thereof and the reasons 
therefor; and 

(c) Its likely impact on the aviation Industry? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) 
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Since Civil Aviation is a capital Intensive industry requiring 

maintenance of high technical and safety standards, it 

needs to be ensured that only financially sound companies 

operate scheduled airlines services. The Government has, 

accordingly, decided to revise the minimum equity 

requirements for issue of "No Objection Certificate" (NOC) 

for sCheduled air transport operations. 

For Airlines operating aircraft with take off mass 

exceeding 40,000 kgs., the equity requirement has been 

raised to As. 50 crores from As. 30 crores for 5 aircraft. 

For each addition of upto five aircraft, additional equity 

Investment of Rs. 20 crores will be required. As for Airlines 

operating aircraft with take off mass not exceeding 40,000 

kgs. the equity requirement has been raised to As. 20 

crores from As. 10 crores for 5 aircraft. For each addition 

of upto five aircraft, additional equity investment of 

As. 10 crores wi1t be required. 

There would be no need for insisting on further 

enhancement of equity once paid up equity and reserves 

of As. 100 crores are available with the airlines. 

(c) Existing private Scheduled airlines will have to 

ensure that their minimum equity/net worth requirements 

comply with the revised criteria within a period of one year. 

This will further ensure that only companies having 

financial strength and sound business plans enter the 

scheduled air transport sector. 

Encroachment on the Lands of 

the Airports 

*342. SHAI NAVEEN JINDAL: Will the Minister of 

CIVil AVIATION be pleased to state: 

(a) whether lands belonging to airports at different 

places is under encroachment; 

(b) if so, the details thereof; 

(c) whether these encroachments in the vicinity of 

airports are posing a danger to the aircraft while landing 

or taking off; and 

(d) if so, the measures being taken to evacuate the 

encroachers? 

THE MINISTEA OF STATE OF THE MINSTAY OF 

CIVil AVIATION (SHAI PRAFUl PATEL) : (a) Yes, Sir. 

(b) Details in respect of Airports Authority of India 

(AAI) airports and restructured airports are 88 under:-

Land encroached (in acres) Mumbai - 247, Juhu - 29 

and Nagpur - 13, in Maharahtra; Satna - 150 and Bhopal-

30 in Madhya Pradesh; Hyderabad - 97, Aajamundhary-

8, Tirupatl - 0.3 and Visakhapatnam - 0.2 In Andhra 

Pradesh; Amritsar - 83 in Punjab; Kolkata - 75.7 in West 

Bengal; Ahmedabad - 20 and Rajkot - 1 in Gujarat; Aanchi-

9 in Jharkhand; Gaya - 5 in Bihar; Delhi·l and Safdarjung-

1.5 in Delhi; Lucknow - 17 in Uttar Pradesh; Port Blair -

1.5 in Andaman and Nicobar Islands (Union Territory) and 

Belgaum-l in Kamataka. 

(c) Standard operating procedures safeguard the 

flight path of landing and take-off of aircraft at all the 

airports. However, the encroachments are source of bird 

attraction which cause some amount of operational risk to 

airoraft. They also cause security concem at the airports. 

(d) AAI regularly takes up Issues of removal of 

encroachments with the concemed State Govemments. 

Mumbai Intemational Airport Private Umited (MIAl) has 

already entered into an agreement with Mumbai Metropolian 

Region Development Authority (MMADA) for relocation 

and rehabilitation of slums of CSI Airport, Mumbai. It has 

also floated an Expression of Interest (EOI) on 18.4.2007 
to invite developers for providing land and taking up 

construction of tenements for rehabilitation of the slum 

dwellers as per a scheme of the Government of 

Maharashtra. 

laying of New Rail Tracks 

'343. SHAI G.M. SIDDESWAAA : Will the Minister of 

RAILWAYS be pleased to state: 

(8) whether surveys have been conducted by the 
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Railways for laying new rail tracks in the country during 

the last three years; 

(b) if so, the details thereof; and 

(c) the tracks out of the new tracks which are 

proposed to be given priority by the Railways? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 

(a) and (b) 127 new line surveys have been completed 

in last three years i.e. 54 in 2004-05, 36 in 2005-06 and 

37 in 2006-07. 

(c) Ongoing new lines projects have been priorities 

in following categories:-

(i) Last mile projects with expenditure of more than 

60% incurred already and balance funds 

required being less than Rs. 100 cr. 

(ii) Viable/Operationally required projects. 

(iii) National Projects, projects in Assam and 

North East region, cost sharing with State 

Govemments, Defence funded projects and 

projects covered under Public Private Partner-

ship. 

(iv) Others ongoing projects of new lines not 

covered in above categories (i, iI and iii). 

Economic Viability of Indo-lran Gas 

Pipeline Project 

*344. SHRI PARSURAM MAJHI 

SHRI P.C. THOMAS: 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether the economic viability and security 

implications of the Indo-Iran Gas Pipeline Project have 

been examined; 

(b) if so, the details. thereof; and 

(c) the steps taken to ensure safety from all angles 
before the pipeline is laid? 

THE MINISTER OF STATE IN THE MINSTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL) : (a) to (c) Indian side had appointed Ernst and 
Young as the Financial Consultant and ILF, UK as the 
Technical Consultant for preparation of the pre feasibility 
report of Iran Pakistan India Pipeline Project. 

The Project has Jean found to be feasible. The price 
of gas against the alternate fuel prices will determine the 
economic viability of the pipeline project. Iran has given 
a formula for determining gas price at the Iran-Pakistan 
border. Two other issues namely Transportation Tariff and 
Transit Fee are under discussion between India and 
Pakistan. Once these issues are decided, the price of gas 
at Pakistan India border would be known and then, a 
decision on the purchase of gas through Iran-Pakistan-
India Pipeline Project will be taken. As per current 
indications, pipeline within Iran upto Iran-Pakistan Border 
will be laid and operated by an agency to be nominated 
by Iran. Iran has offered to sell gas at Iran-Pakistan Border 
and all responsibilities for the safety and security of the 
pipeline within Iran will vest with Iran. In the Pakistan 
Territory, out of 1035 KMs, 800 KMs pipeline will be 
carrying the gas for both Pakistan and India. The safety 
and security for the pipeline and gas within Pakistan would 
be provided by the Pakistan Govemment for which a 
Transit Fee would be levied. Discussions on all these 
Issues are continuing. 

It has been agreed that the pipeline proposed to be 
laid In Iran, Pakistan and India will be constructed as per 
the international standards incorporating all the safety 
features as per prescribed standards and specifications. 
It is envisaged to provide round-the-clock communication 
and supervisory control system all along the pipeline. 

[Translation] 

Reservation for SCsJSTs and Minorities In the 
Corporative Sector 

*345. SHRI HANSRAJ G. AHIR : 

SHRt CHANDRAKANT KHAIRE 



59 Written Answers APRIL 26, 2007 to Questions 60 

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pleased to state : 

(a) whether the Govemment is aware that Assocham 

has set up four task forces to work on the Issue related 
to implementation of affirmative action for r888Nation of 
jobs for Scheduled CasteslScheduled Tribes and minori-

ties in the Corporative sector; 

(b) if so, the details thereof; 

(e) whether the Govemment has received any 
report from Assocham in this regard; 

(d) if so, the details thereof and the reaction of the 

Govemment thereto; and 

,e) the other steps proposed by the Govemment in 
this regard? 

THE MINISTER OF SOCIAL JUSTICE AND EMPOW-
ERMENT (SHRIMATI MEIRA KUMAR): (a) and (b) 
Associated Chambers of Commerce and Industry of India 
(A8socham) reportedly have set up the foUowing task 

forces for SCslSTs and Minorities:-

(i) Task Force on Affirmative Action; 

(ii) Development of education of SCISTIMinoritieaI 
Girls and other disadvantaged groups. 

(e) The Govemment has received the report of the 
task force listed at (i) above under the title ·Concrete steps 
by Indian Industry on inclusiveness for Scheduled Castes 
and Scheduled Tribes." 

(d) and (e) A Coordination Committee under the 
Chairpersonship of Principal Secretary to the Prime 
Minister has been formed in October, 2006 to evolve a time 
bound concrete action programme taking into account the 
useful suggestions and action poi"ts received from various 

stakeholders. 

Mentally Challenged Children end Adults 

*346. SHRI M. ANJAN KUMAR YADAV : 

SHRI JIVABHAI A. PATEL ~ 

Will the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state : 

(a) whether the Government proposee to open 

leaming Institutions for the menta1ly-challenged children 

and adults so as to bring about an Improvement in their 

abHlt1es and to ensure that they get proper care; and 

(b) if so, the details thereof? 

THE MINISTER OF SOCIAL JUSTICE AND EMPOW-

ERMENT (SHRIMATI MEIRA KUMAR): (a) No, Sir. _ 

(b) Does not arise. 

[English} 

EdUClltfon to Muslim. 

*347. SHRI L. RAJAGOPAL : Will the Minister of 
MINORITY AFFAIRS be pleased to state : 

(a) whether a Sub-Committee, under the Chair-

manship Shri Virnal Tharoat of the Planning Commission, 

recommended anocatlon to the tune of Rs. 5,460 crore In 

the Eleventh Plan for education to Muslims; 

(b) if so, whether it has also recommended for 

innovative methods and programmes to educate the 

Muslims; 

(e) if so, the details thereof; 

(d) the details of the 11-point programme envis-

aged for Muslims by the Sub-Committee; and 

(e) the manner in which the Ministry, In coonfina. 

tion wHh the Ministry of Human Resource and 

Development and others, Is planning to implement the 

recommendations of the said Sub-COmmittee? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAy): (a) to (e) In the context of the formulation of 
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the Eleventh Five Year Plan (2007-2012), the Planning 

Commission constituted a Working Group on "Empowering 

the Minorities". Dr. Zoya Hasan, Professor of the 

Jawaharlal Nehru University was the chairperson of the 

Working Group which had 27 other members. The Working 

Group formed three sub-groups Dr. Vimal Thorat was the 

chairperson of the sub-group on educational development. 
The submisSions of these sub-groups were· internal to the 

deliberations of the Working Group and were taken into 
account while finalizing the report of the Working Group 

submitted to the Planning Commission. The Planning 

Commission has not finalized the Eleventh Pian as yet. 

Voluntary RetlrementIResignatlon by 
Personnel In Defence Forces 

*348. SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAIKWAD : 

wiirthe Minister of DEFENCE be pleased to state: 

Year Army 

(8) whether there is a rising trend among the 

petsonnel in the Defence Forces to seek voluntary 

retirement or resign; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) the number of defence personnel who have 

sought voluntary retirement or resigned during each of the 

last three years, Force-wise; and 

(d) the remedial measures takenJbeing taken by 

the Governmental in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) The force-wise number of Defence officers who 

sought voluntary retirement or resigned during each of the 

last three years, excluding Medical Officers, and who were 

discharged on acceptance of their application are as 

under:-

Navy Air Force 

Seeking Approved Seeking Approved Seeking Approved 

Discharge for Discharge for Discharge 

Discharge 

2004 435 290 

2005 536 365 

2006 811 464 

The personnel below the rank of officers who have 
been granted voluntary retirement in the last three years, 
force-wise is as under:-

Year Army Navy Air Force 

2 3 4 

2004 15727 9 371 

Discharge 

116 112 238 

176 168 284 

257 176 207 

2 3 

2005 10534 9 

2006 8994 13 

The main reasons identified for 
pre-mature retirement are:-

(a) supersession for promotion 

for 
Discharge 

238 

171 

80 

4 

986 

1222 

personnel seeking 
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(b) being placed in a pennanently low medical 

category 

(cl compassionate reasons, such as, looking after 

ailing parentslchildrenlsiblings, to look after ancestral 

property, attend to litigation etc. 

(d) failure to acquire minimum technical qualifica-

tions prescribed for promotion 

(e) increase in employment opportunities on the 

civil side. 

Remedial measures taken by the Government in this 

regard are:-

(a) allowing time-bound promotions upto the rank 

of Colonels and equivalent 

(b) undertaking the married accommodation project 

for overcoming the shortage of family ·accommodatlon 

(c) creationlupgradation of posts upto the rank of 

Colonels and equivalent to hasten promotion 

(d) creation of the rank of Colonel (Time-Scale) and 

equivalent for time-bound promotion of superseded officers 

(e) professional courses for superannuating offICers. 

[Translation] 

Inclusion of Tourism in the Concurrent list 

*349. SHRlMATI BHAVANA PUNDAUKRAO GAWALI : 

SHRI BAPU HARI CHAURE : 

Will the Minister of TOURISM be pleased to state : 

(a) whether the Union Government had considered 

inclusion of 'Tourism' in the Concuuent Ust of the 

Constitution; 

(b) if so, the details thereof; 

(c) whether the Union Govemment had sought the 
views of the State Governments in the matter; 

(d) If so, the details of the States which have 

supported the proposal; and 

(e) the present status of the proposal? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) to (e) Yes, Sir. 

The Issue of inclusion of Tourism In the Concurrent List 
of the 7th Schedule of the Constitution had earlier been 

examined by the Ministry of Tourism. The Ministry had 

written to all the 35 StateslUTs in order to have a 

consensus on the proposal of including the subject of 

tourism in the Concurrent Ust. The issue was also 

discussed in the Conference of the Chief Ministers/State 

Tourism Ministers in October 2001 as well as In the 

meeting of State Tourism Ministers in September 2002. 
While 29 States/UTs had supported this proposal, 6 States! 

UTs, namely, Andhra Pradesh, Jammu. and Kashmir, 

Kamataka, Kerala, Maharashtra, and Tamil Nadu, had 

opposed it. 

Since "Tourism· is not appearing in any of the three 

lists of the 7th Schedule of the Constitution, the Central 

Govemdment Is competent to legislate on any matter under 

the residuary powers. After detailed examination and 

taking Into account all the factors, it has been decided that 

the matter should be dropped. 

[English] 

Availability of FNIta for Food 
Proceulng Industries 

*350. SHRI AJOY CHAKRABORTY : 

SHRI HARIKEWAL PRASAD : 

Will the Minister of FOOD PROCESSING INDUSTRIES 

be pleased to state : 

(a) whether the Govemmant has conducted any 

survey to establish the total quantity of fruits available for 

food processing industries in the country; 

(b) if so, the details thereof; 

(e) whether a huge quantity of fruita Is w.uted every 
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year due to non-existence of proper storage facility In the 

country; and 

(d) if so, the details thereof and the corrective steps 

takenlbeing taken by the Government in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHr:t1 SUBOOH KANT 

SAHAY) : (a) to (d) The production of fruits in the country 

(2004-2005) was 492.94 lakh tonnes. State-wise annual 

data base for horticulture produce is maintained by 

National Horticulture Board under Ministry of Agriculture. 

However, no specific survey to establish the total quantity 

of fruits available for food processing Industries has been 

conducted, the level of processing is estimated at 2.2% 

for fruits and vegetables. According to the Vision 2015 

report prepared by Rabo India Finance Pvt. Ltd., wastage 

of Agricultural food items, (including fruits) is estimated to 

be about Rs. 58000 Crore, occurring at various stages of 

handling after harvesting due to lack of adequate post 

harvest infrastructure, lack of cold chain facilities, 

transportation, proper storage facilities etc,. Wastage of 

fruits and vegetables is estimated to be of the order of 22% 

due to such inadequate facilities. 

The Government, through its schemes for financial 

assistance and other promotional measures, facilitates 

creation of food related infrastructure aimed at reducing 

wastages, enhancing value addition and increasing shelf 

life. The Ministry of Food Processing Industries, through 

Its plan schemes during X Plan, has been promoting 

development of infrastructure for food processing industries 

including for cold storage, special type of cold storages 

with controlled/modified atmosphere facility and cold 

storages as integral part of processing units or part of 

processing units or part of common facilities in food park. 

During the X Plan, the Ministry has implemented a scheme 

for cold chain whereunder assistance upto 25% of the cost 

of Plant and machinery and technical Civil works in general 

areas and 33.33% in difficult areas with a common ceiling 

of Rs. 75 lakhs was admissible to all implementing 

agencieS. During the XI Plan, the Ministry is working on 

launching a revamped comprehensive Cold Chain 

infrastructure scheme for creating integrated cold chain 

infrastructure at different levels - fann level primary 

processing centre-cum-cold chain, collection/aggregation 

centers and Strategic Distribution Centres. 

In addition, a new scheme of Mega Food Park during 

XI Plan is presently under discussion with the Planning 

Commission to provide a mechanism to bring farmers, 

processors and retailers together and link agricultural 

production to the market so as to ensure maximization of 

value addition, minimize wastages and improve fanners's 

income. The Mega Food Park is envisaged to provide state 

of the art processing facilities with support infrastructure 

and well established supply chain. The initiatives being 

undertaken by the Ministry are aimed at filling the gaps 

in the supply chain, strengthening of post harvest/cold 

chain infrastructure leading to overall development of food 

processing industries and reduction in wastages 

Availability of Hotel Rooms 

*351. SHRI KIRTI VARDHAN SINGH: 

SHRI IQBAL AHMED SAAADGI': 

Will the Minister of TOURISM be pleased to state : 

(a) whether India lags behind its South Asian 

competitors in terms of availability and affordability of hotel 

rooms as wen as number of tourists visiting the Country 

as reported in the 'Hindustan Times' dated March 29, 2007; 

(b) if so, the details in this regard; and 

(c) the corrective measures taken or proposed to 

be taken by the Govemment in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) The 

figure for foreign tourist arrivals (provisional) for 2006 is 

4.43 million which is 13% more than the previous year. 

Similarly, the percentage increase in foreign tourist arrivals 

in 2005 was 13.20/0. over 2004 as compared to a global 

increase of 4%. Even the foreign tourist arrivals from the 
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SoultI East Asia region to India has shown an Incraaae 
of 15.4% in 2005 as compa.-ed to 2004. As such there has 

bean a shortage of hotel accommodation in the country. 

As per the study conducted by FICCI, the current demand 
and supply gap in the hotel rooms aU over the country is 
1,50,000 rooms. 

(e) Ministry of TOUrism has been in regular touch 

with the State Govemments and the various Land Owning 

Agencies for creation of land banks. These agencies have 

been asked to allocate land on joint venture/revenue 

sharing basis and also to provide incentives and benefits 

to facilitate the growth of the accommodation sector In the 

country. They have also been requested to increase the 
FARIFSI in respect of the existing hotels. Ministry of 

Tourism has floated new schemes for bringing the 

unorganised acconvnodation sector into the approved 

category and guidelines have been finalized to approve 

the following unit&-Time Share Accommodation, Guest 

Houses, Apartment Hotel, Incredible India Bed and 

BI'aakfast Establishments .. In the budget proposal 2007-08, 

the MinIstry of Finance has granted a 5 year Tax Holiday 

to hotels of 2, 3, and 4 star categories set up between 

1.4.2007 to 31.3.2010 in the National Capital Territory of 
Delhi and districts of Faridabed, Gurgaon. Gautam Budh 

Nagar and Ghazlabad. 

Bed and IlNekfBa Scheme 

-352. DR. M. JAGANNATH : WiH the Minister of 

TOURISM be pleased to state : 

(a) whether the Government has'recently launched 

Bed and Breakfast Scheme . permitting private house 

owners to rent out a portion of their accommodation to the 
tourists; 

(b) If so, the details thereof; 

(e) the details of cities In which the said scheme 

has been launched; and 

(d) the number of applicationS received from the 

house owners under the scheme and the number out of 
them permitted as on 31 It December', 2006? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) Yes, Sir. 

(b) the main requisite of the scheme is that only 

those home owners, who are able to offer a minimum of 

one room or a maximum of five rooms of prescribed 

specification and who are physieaUy residing In the house 

are eligible to apply for this scheme. The idea is to provide 

a clean and affordable place for foreign and dome8tic 

tourists and an opportunity to stay with an Indian family 

to experience local customs and traditions and reII8h 

authentic local cuisine. 

(e) This scheme has been launched all over the 

country and a pilot project has been taken up in 

Delhi. 

(d) 102 applications have been received under the 

scheme and 5 approvals 'have been granted as on 31st 

December, 2006. 

Coneumpllon of PMroIeum Products 

-353. SHRI RAVI PRAKASH VERMA : 

SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether the consumption of petroleum products 

was estimated to reach 120.4 rnt. by the terminal year 01 
the 10th Five Year Plan; 

(b) If so, the actual consumption of petroleum 

products at the terminal year of the 10th Five Year 

Plan; 

(e) the percentage of consumption 01 petroleum 

products being met by incflQ8flous production; and 

(d) the steps taken by the Government to increaae 

the domestic production durtng the Eleventh Five Year 

Plan? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS· (SHRI DlNSHA 

PATEL) : (a) to (d) As per the 10 FIVe Year Plan, Planning 

Convnission had projected petroleum products consumption 

at 120.4 million metric tonnes (MMT) in 2006-07, the 

terminal year of 10th Plan. As per figures available upto 

February, 2007, the estimated consumption during 2006-

07 is projected to be around 119 MMT. 

As per figures available for the period April, 2006-

Februery, 2007, 92% of demand of petroleum products 

was met through indigenous production as per details give 

below:-

AprIl 2006 to Febnary, 2007 

Production of petroleum products (i): 

Export of petroleum products (ii) 

Product available for domestic 
\ 

consumption (18)=(1)-(0) 

Consumption of petroleum 

products (iv): 

% of consumption met by petroleum 

products (iii)!(iv) : 

126.989 MMT 

27.574 MMT 

99.415 MMT 

108.272 MMT 

92% 

As against the total installed refining capacity of 

148.97 million metric tonnes per annum (MMTPA), 

production of petroleum products from refineries and 

fractionators during the period upto February, 2007 is 

126.989 MMT. During the 11th Plan, an additional refining 

capacity of 92 MMTPA is expected to be added. 

With the indigenous production of crude oil not 

keeping pace wHh the domestic requirements, the import 

dependence of crude oil has reached about 73% in 2006-

07. FoHowing steps ata being taken to accelerate 

hydrocarbon exploration and production activities in the 

country to meet the growing demand. 

(i) Carving out more and more areas for exploration 

for offer under various rounds of New Exploration 

licensing Policy (NELP). 

(Ii) Quicker development of discovered reserves for 

enabling commencement of production 

(iii) Use of stimulation techniques for increesing 

production from existing fields. 

(iv) Application of Enhanced Oil Recovery (EOR)! 

Improved Oil Recovery (lOR) techniques 

for increasing recovery factor from existing 

fields. 

(v) Arresting decline from ageing fields. 

(vi) Acquisition of exploration acreages and 

producing properties overseas to bring in equity 

oil. 

(vii) Substitution of oil through usa of non-
conventional source of energy such as bio-

diesel, ethanol, etc. 

Exodus of Scientists from DRDO 

·354. SHRI ASADUDDIN OWAISI : 

SHRIMATI SUMITAA MAHAJAN : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether a large number of scientists have left 

their Jobs in the Defence Research and Development 

Organisation (DRDO) during the last few years; 

(b) if so, the· number thereof and the reasonS 
therefor; 

(c) the extent to which this brain drain has affected 

the projects of DRDO; 

(d) whether the Government has made any 

proposals to offer Incentives to scientists to Jest the exodus; 

te) if so, the details thereof; and 
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(f) the steps taken or being taken by the 

Government to attract more talented scientists to 

DRDO? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) to (f) During the last five years (2002-2006) 1007 

scientists have left their jobs from DRDO due to increased 

opportunities available in private sectors. The rate of 

attrition is marginally higher compared to private sector 

industries. 

There has been no substantial impact of such attrition 

on completion of DRDO projects. The deficiencies are 

made up through regular recruitments. 

A comprehensive proposal of incentives to arrest 

exodus of scientists has already been submitted by DRDO 

and is under active consideration by the Govemment. 

Comprehensive proposal has also been submitted to the 

Sixth Central Pay Commission. 

DRDO has adopted a dynamic approach for recruitment 

of talented people with desired competency. DRDO 

conducts campus interviews in reputed Institutions. like 

Indian Institute of Technology (IITs). and Indian Institute of 

Science (liSe). BangaJore. DRDO also recruits scientists 

through Scientists Entry Tests (SET) and fresh Ph.D 

shcoIars under Registration of Students with Scholastic 

Aptitude (ROSSA). Image building exercise has been 

strengthened to attract young talents. 

Central Assistance for ConsIruction of 

Hostels and Residential Schools 

*355. SHRI MANSUKHBHAI D. VASAVA : 

SHRI RA TllAl KAlIDAS VARMA : 

Will the Minister of SOCiAl JUSTICE EMPOWERMENT 

be pleased to state : 

(8) whether the Union Government has received 

proposaJs from various State Governments. particularly 

from the Govemment of Gujarat for matching central 

assistance for construction of Babu Jagjivan Ram Hostels 

and residential schools for Scheduled Caste boys and girls 

under the CentraHy Sponsored Scheme; 

(b) if so. the details thereof; and 

(c) the action taken by the Govemment thereon 

and the quantum of Central assistance released so far and 

likely to be released for the purpose? 

THE MINISTER OF SOCIAL JUSTICE AND 

EMPOWERMENT (SHRIMATI MEIRA KUMAR) : (8) to (c) 

Yes. Sir. Central assistance amounting to Rs.109.56 lakhs 

has been released to the Govemment of Gujarat during 

2006-07 for construction of one hostel each at BaDu 

Jagjivanram Pratisthan (Govemment Girts Hostel) at 

Mehsana and Junagarh. 

The State-wise release of central assistance under the 

Centrally Sponsored Scheme of Hostels for SC girls and 

boys during the year 2006-07 is given in the enclosed 

statement. 

SIII.ment 

S. Name of StatelUTs. 

No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. BIhar 

5. Chhattisgarh 

6. Gos 

Girls Hostel 

2006-07 

3 

1012.50 

0.00 

0.00 

0.00 

300.20 

0.00 

(Rs. in laI<hs) 

Boys Hostel 

2006-07 

4 

246.30 

0.00 

0.00 

0.00 

345.09 

0.00 
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7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10 Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orrisa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. Andaman and Nicobar 

181and8 

3 

109.56 

0.00 

69.08 

0.00 

19.54 

222.00 

0.00 

163.47 

0.00 

0.00 

0.00 

0.00 

0.00 

369.72 

20.00 

62.78 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 
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0.00 

0.00 

0.00 

0.00 

182.13 

408.00 

0.00 

711.43 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

307.05 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

2 

30. Chandigarh 

31. Dadra and Nagar 

Haveli 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

35. Pondicherry 

Total 

3 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

2348.85 

RaliMY Freight Corridor Project 

*356. SHRI PRABODH PANDA : 

SHRI SHISHUPAL N. PATLE : 

4 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

2200.00 

Will the Minister of RAILWAYS be pleased to 

state : 

(a) whether the Japanese Intematlonal Cooperation 

Agency has submitted its report for the Delhi-Mumbai and 

Delhl-Kolkata phase of the railway freight corridor 

project; 

(b) H so, the details thereof; 

(c) H not, the time by which the report is likely to 

be submitted; 

(d) whether the Railways are preparing a separate 

feasibility report; and 

(e) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRILALU PRASAD) : 

(a) to (c) Japan International Cooperation Agency (JICA) 

is conducting a feasibility study for the development of 

Dedicated Frleght Corridors on the Delhl-Mumbai Western 
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Conidor and Luciliana-Sonnagar Eastern Corridor. The 

Study is likely to be oompleted by October 2007. 

(d) and (e) Yes, Sir. Rail India Technical and 

Economic Services Ud. (RITES) has submitted a Preliminary 

Engineering-cum-Traffic Survey (PETS) report in January 

2007 for the both the corridors. As per the report, the 1483 

kms.long Jawaharlal Nehru Port (Mumbai) to Tughlakabad' 

Dadri Western Corridor and the 1279 kms. long Ludhiana 

to Sonnagar Eastern Corridor is estimated to cost a total 

of over As. 28,000 crores. RITES has been asked to 

conduct a feasibility study for extension of Eastem corridor 

to Kolkata area in view of possibility of increase In freight 

traffic on aocount of proposed deep sea port. 

[Translarion} 

Import of Crude Oil 

-aS7. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Win the Minister of PETROLEUM AND 

NATURAL GAS be pleased to state: 

(a) the quantity of the crude oil imported from 

various countries particularly Saudi Arabia during each of 

the last three years; 

(b) the details of the foreign exchange spent 

thereon during the said period, year-wise; 

(c) whether the Govemdment has any scheme to 

save the foreign exchange being spent on the import of 

crude oil; and 

(d) If 80, the detalIs thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 

GAS (SHRI MURLI DEORA) : (a) The details of crude oil 

imported from various countries including Saudi Arabia 

during the last three years and 2006-04 (ApriI-Dec'OS) are 

given in the enclosed statement. 

(b) The details of foreign exchange spent on the 

import of crude oil during the same period Is 88 

under:-

Year Value (MiHion 

US$) 
------------_._----- -- - ---

2003-04 

2004-05 

2005-06 (Prov.) 

2006-07 

(April-Dec. Prov.) 

18,268 

25,990 

38,776 

36,560 

(c) and (d) Various measures are being taken to 

substantially accelerate exploration activities for enhancing 

domestic oil and gas production which include the 

following:-

i. Carving out more and more areas for 

exploration for offer under various rounds of 

NELP. 

ii. Quicker development of discovered reserves for 

enabling convnencernent of production. 

iii. Use of stimulation techniques for increasing 

production from existing fields. 

iv. Application of Enhanced Oil Recovery (EOR)' 

Improved Oil Recovery (lOR) techniques 

for increasing recovery factor from existing 

fields. 

v. Arresting decline from ageing fields. 

vi. Acquisition of exploration acreages and 

producing properties overseas to bring in equity 
oil. 

vii. Substitution of oil through use of non-

conventional source of energy SUCh as bio-

diesel, ethanol, etc. 
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StII""'nt 

(Oty. in MMT) 

Regions S. Country 2003-04 2004-05 2005-06 2006-07 
No. (Apr.-Dec) 

2 3 4 5 6 7 

Middle East Region 1. Iran 8.619 9.614 11.423 10.281 

2. Iraq 3.883 8.330 11.225 10.220 

3. Kuwait 10.880 11.355 10.495 8.496 

4. Neutral zone 3.231 0.148 2.263 1.494 

5. Oman 0.241 0.136 0.342 0.000 

6. Qatar 0.708 1.187 0.461 1.482 

7. Saudi Arabia 23.551 23.929 25.289 18.159 

8. UAE 8.431 6.428 8.020 6.584 

9. Yemen 1.967 3.508 3.560 3.082 

Sub Total 61.511 64.635 73.079 59.799 

Other Regions 10. Algeria 0.255 

11. Angola 2.378 2.441 1.653 1.264 

12. Azarbaijan 0.216 0.496 

13. Brazil 0.848 0.292 0290 0.422 

14. Brunei 0.539 0.807 0.481 0.568 

15. Cameroon 0.346 0.186 

16. Congo 0.135 

17. CoteDivOire 0.145 

18. Egypt 3.616 2.117 1.931 1.516 

19. Equador 0.151 0.287 

20. Equatorial Guinea 0.415 1.659 0.566 

21. Equitorial Kenya 0.292 
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2 3 4 5 6 7 

22. Gabon 0.639 0.275 0.406 0.141 

23. K8Zakistan 

24. Libya 1.721 1.465 0.907 

25. Malaysia 3.412 3.429 3.464 3.702 

26. Mexico 2.498 2.279 1.438 0.648 

27. Nigeria 11.074 15.081 13.545 10.524 

28. Russia 0.144 0.155 0.263 

29. Sudan 0.809 0.328 0.253 0.156 

30. Thailand 0.266 0.161 

31. Venezuela 0.830 0.291 1.461 

32. Vietnam 

33. West Africa 

Sub Total 28.923 31.226 26.330 21.798 

Total 90.434 95.861 99.409 81.597 

Railway projects 

'358. SHRI DHARMENDRA PRADHAN 
SHRIMATI KARUNA SHUKLA : 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Railways are considering to bear 
the States' share of expenditure on the railway projects 
proposed to be undertaken in various States from Railway 
funds; 

(b) if so, whether the Railways have received 
proposals from various States in this regard; 

(c) if so, the details thereof; and 

(d) the action taken thereon? 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) : 

(a) No, Sir. 

(b) No, Sir. 

(c) and (d) Do not arise. 

{EngliSh] 

Functioning of CPSEa without 

ChI8f Exec:uUve. 

'359. SHRI GURUDAS DASGUPTA : 

SHRI K.C. PALLANI SHAMY : 

Will the Minister of HEAVY INDUSTRIES AND PUBLIC 

ENTERPRISES be pleased to state : 
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(a) whether a number of Central Public Sector 

Enterprises (CPSEs) are functtoning without full time 

Chief ElC8CIJtives and a number· of posts of functional 

Directors are also lying vacant for a'long time in the 

CPSEs. 

(b) if so, the details of such CPSE,,: aIongwith 

details of the vacant posts; 

(c) the reasons for delay in filling up such vacant 

in these CPSEs; and 

(d) the time by which the$8 vacant posts are likely 

to be filled in? 

THE MINISTER OF' HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : 

(a) and (b) As per available information, 4 posts of Chief 

Executives and 32 posts of functional Directors in Central 

Public Sector Enterprises (CPSEs) are lying vacant for 

more than six months. The list of 36 vacant board level 

posts indicating the date of vacancy is enclosed as 

statement. 

(c) The reasons for delay in some of the Board 

level appointments include, delay in obtaining vigilance 

clearance, approval of competent authOrity, delay in taking 

over of charge by the appointee, sudden vacancies arising, 

court cases, revival of posts kept In abeyance by the 

concerned Ministries, etc. 

(d) The appointments of Chief Executives and 

Functional Directors in CPSEs are made by the concemed 

Administrative MinistrieslOepartments on the basis of 

recommendations made by the Public Enterprises Selection 

Board (PESB), and after obtaining the approval of 

competent authority. The Govemment has issued detailed 

guidelines indicating the time frame for filling up such posts 

in CPSEs. The PESB recommendatioM should be made 

at least 6 months in advance of the date of occurr"nce 

of vacancy and are sent to the concemed Ministryl 

Department for completing other formalities. 

Details of Board IBveI vacancies in Central Public 

Sector Enterprises (CPSEs) existing for more than 

six months (as on 17.04.07) 

(I) Board level vacancies In CPSEs where 
recommendation. of Public Enterprl ... 

Selection Board (PESB)a,. awett.d. 

S. 

No. 

1. 

2. 

3. 

4. 

Name of the Post 

Director (RandO), Indian Oil 

Corporation 

Director (Tech), Bharat Bhari 

Udyog Nigam Limited 

Director (Finance), Indian Drugs 

and Pharmaceuticals Limited 

MD, NERAMAC 

Date of 

Vacancy 

22.11.05 

30.03.06 

24.05.06 

03.10.06 

(I) Board level vKllnclel In CPSEs where 

recommendation. hava been MNd to the 

concerned MlnlatrlealDepartmenta and 
awaiting approval. 

S. 

No. 

Name of the Post 

2 

1. Director (C&M), Indian Tourism 

Development Corporation Umited 

2. Director (CS), Indian Railway 

Catering & Tourism Corporation 

Limited 

3. Director (BTandC), Shipping 

Corporation of India Umlted 

Date of 

Vacancy 

3 

16.03.05 

04.07.06 

01.03.06 
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2 

4. Director (Technical). Hindustan 

Latex Limited 

5. Director (Technical). Hindustan 

Organic Chemicals Limited 

6. Director (Marketing). Hindustan 

Organic Chemicals Limited 

7. Director (Marketing and CPl. 

Central Warehousing 

Corporation 

8. MD. Braithwaite and Company 

Limited 

9. Director (Marketing). Heavy 

Engineering Corporation Limited 

10. CMD. Pawan Hans Helicopters 

Limited 

11. DIrector (NP&M). Railtel 

Corporation qf India Limited 

12. DIrector (Commercial). Steel 

Authority of India Limited 

13. Director (Marketing). National 

Textiles Corporation Limited 

14. Director (Op). Cachin Shipyard 

Limited 

3 

24.04.06 

19.07.06 

19.07.06 

15.11.05 

01.04.06 

05.05.06 

01.07.06 

18.07.06 

18.08.06 

22.05.06 

11.10.06 

15. Director (Finance). Indian Railway 01.09.06 

Finance Corporation Ud. 

16. Director (Projects). Rashtriya 

Ispat Nigam Limited 

17. Director (HA). National Textiles 

Corporation Limited 

07.09.06 

22.05.06 

2 

18. Director (Finance). Heavy 

Engineering Corporation Limited 

19. Director (Projects). Rail Vikas 

Nigam Limited 

20. CMD. Bharat Shari Udyog 
Nigam Limited 

3 

05.05.06 

05.09.06 

30.03.06 

(iii) Board level vacancies in CPSEs where approval 

of competent authority has been obtained but 

incumbent is yet to join. 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of the Post 

2 

Director (Production). Heavy 

Engineering Corporation Limited 

Director (Technical). Scooters 

India Limited 

Director (Finance). SaUuJ Jal 

Vidyut Nigam limited 

Director (MS). Ennore Port 

limited 

Date of 

Vacancy 

3 

16.06.05 

13.09.05 

02.12.05 

01.07.06 

Director (Finance), National 01.09.06 

BUildings Construction Corporation 

Limited 

Director (Finance). Central 

Warehousing Corporation 

Director (Pers). Central 

Warehousing Corporation 

Director (Works). lACON 

Intemational Limited 

15.11.05 

15.11.05 

01.09.05 
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9. Director (Marketing), MMTC 19.09.06 
Limited 

10. Director (P&M). Mishra Dhatu 17.08.06 
Nigam Limited 

11. Director (Finance). Braithwaite 30.03.06 
and Company Limited 

12. Director (Finance). Electronic 09.10.06 
Corporation of India Limited 

CMD Chairman-cum-Managing Director. 

MD: Managing Director. 

ImpoaItIon of Ceu for Development of 

Unvlable Non .... ro Atrpom 

*360. SHRI ADHIR CHOWDHURY : 

SHRI REWATI RAMAN SINGH : 

Will the Minister of RAilWAYS be pleased to state: 

(a) whether the Govemment proposes to Impose a 

cess to fund the development of unviable non metro 

airports In the country; 

(b) if so. the details thereof alongwith the amount 

likely to be generated therefrom; and 

(c) the strategies to be adopted for development of 

these airports to make them viable? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVil AVIATION (SHRI PRAFUl PATEL) : (a) At present, 

no such proposal is under consideration. 

(b) Does not arise. 

(c) The Terminal Buildings with associated 

Infrastructure and air side facilities (Runway. Taxiway and 

Apron) will be developed by Airports Authority of India 

(AAJ) at the 35 selected Non-Metro airports utilizing its. 

intemal resources. The city side development of these 

airports will be done in Public-Private Partnership 
(PPP). 

Introduction of Modem Technology In 
Colli Mines 

3073.SHRI HITEN BARMAN 

MINISTER be pleased to state : 
Will the PRIME 

(a) whether there is any proposal under 

consideration of the Government for the introduction of 
modem technology; 

(b) if so, the details thereof; 

(c) the detaUs of the mines of seCl identified by 
Coal India limited (Cll); and 

(d) the extent to which the Introduction of modem 
technology is likely to boost the underground production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO) : (a) and (b) 

Adoption of modern technology is a continuous proceas. 
Coal India Limited (Cll) and its subsidiary companies 

including South Eastem CoalfIelds Limited (SECl) have 

introduced modem technologies In some of their 
underground (UG) and opencast (OC) mines in Nne with 

global trend. UG mIr$S in Cil have been gradually 
mechanized by IntrodUCing side discharge loaders (SOLs). 

load haul dumpers (LHDs). belt conveyors. roof bolting 
machines etc. Continuous miner technology and Powered 

Support Longwall Technology have been tried In some 
underground mines for obtaining higher production. 
productivity and safety. In OC coal mines, Cil Is using 
dragline and shovel dumper operations and higher 
capacity equlpments, input crushing conveying and 

surface miner technologies depending upon the 

requirement. 

(c) Sheetaldhara Kurja mine, Khalraha UG mine 

and Rani Alar! UG mine.. have been IdantIIied lor 
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introducing continuous miner technology. Haldlbari, Ketki 

and Vijay (West) UG have been identified for introducing 

low capacity continuous miner. SECL is also planning to 

introduce blasting gallery method in one of their mines in 

Chirimiri area. 

(d) As a resuh of introduction of modem technology, 

the underground production at the end of XI' plan is likely 

to be around 54 minion tannes. 

By.pua Ring and Halt RIng. Road 

3074.SHRI PRALHAD JOSHI: Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) the detaHs of the construction of by passes, ring 

roads and half ring roads taken up or proposed to be taken 

up under Build Operate Transfer (BOT) and Build Own 
apeiate and Transfer (BOOT) schemes during the last 

three years, State-wise; 

(b) the details of the by passes for which proposals 

have been sent by the Governments of Kamataka and 

other States during the last three years; 

(c) whether these proposals have been approved 

by the Union GOvemment; 

Cd) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) to (e) The details are 

being coHected and win be laid on. the Table of the 

House. 

[Translation] 

Hoarding on National Highways 

3075. SHRI KtlLDEEP BISHNOI: Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether the Govemment has formulated any 

rules/guidelines to prevent the placement of big hoardings 

on national highways; 

(b) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(d) the new measures being taken by the 

Govemment for regulating the placemeut of the hoardings 

of various advertisement agencies/political parties on the 

national highways? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) As per Ministry's policy, 

no advert\sementalhoardings are allowed on National 

Highway land except informatory signs of public interest. 

However, under the policy of private sponsorship of road 

signs and greening of NatIonal Highway, the private 

entrepreneurs are allowed to depict the namellogo of their 

company in a sign of 'apeclfIed dimension. 

(e) Does not arise. 

(d) Instructions have been Issued to executing 

agencies for removal of unauthorized hoardings. 

Allocation of Funds to Bihar 

3076.SHRI GIRIDHARI YADAV : Will the PRIME 

MINISTER be pleased to state : 

(a) the amount allocated to Bihar during the year 

2005-2006 from various. funds; 

Cb) the details of progress as result thereof; 

(c) whether the Union Government is satisfl8Cl with 

the progress made in the State; and 

Cd) if not, the reaction of the Union Government 

thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHAI M.V. RAJASEKHARAN): (a) and (b) The 
approved outlay for the Annual Plan 2OQ~ of Bihar, 

which was financed through State's resources and various 
items of Central Assistance, was Rs. 5329.65 crore against 
which the State Government have reported an expenditure 
of Rs. 4465.50 crore which is more than 83% of the 
approved outlay. 

(c) The State Government have taken a number of 
initiatives in terms of administrative reforms, decentralization 
and simplification of procedure, delegation of powers, etc. 
resuhing in increase in the level of expenditure during 
2006-07. 

(d) Does not arise. 

Complaints Red....... MIIchlnerles 

3077.SHRI HANSRAJ G. AHIR : Will the PRtME 
MINU)TER be pleased to state. : 

(a) the achievement of ComplaintsiGrievances 
redressal machineries in Government Departments and 
Public Sector Undertat<ings; 

(b) whether the Government proposes to enact a 
law to make the system more effective; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
(a) Each MinlstrylDepartment and PubliC Sector Undertaking 
has an internal grievance redress machinery, as grievances 
are redressed in a decentralised manner. The Public 
Grievances Redress and Monitoring System (PRRAMS) 
developed by the Department has facilitated lodging of 
grievances on line from any geographical location and 
also viewing status of redressal by complainants. 

(b) No, Sir. 

(c) Does not arise. 

[English] 

R .... rch ContraCts 

3078.SHRI SURESH PRABHAKAR PRABHU 

DR. VALLABHBHAI KATHIRIA : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Government has awarded research 

contracts to Consultants, NGOs, Academic and Research 

Organizations etc.; 

(b) If so, the details thereof during the last three 

years and the progress made in this regard; 

(c) whether the research contracts are IHustrated 

on the website of the Ministry; 

(d) if not, the reasons therefor; and 

(e) the details of the internal process in deciding 

the topics of the research contracts? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : (a) The 

Planning Commission under its Social Econ~mic Research 

(SER) Scheme provides grants-in-aid to Research 

OrganizationsiUniversitiesiAcademiciansiResearchers for 

undertaking research studies which are relevant for the 

programmes and policies of the Planning Commission. 

(b) The list of research studies approved during the 

last three years (2003-04, 2004-05 and 2005-06) and the 

progress made in this regard is given in the enclosed 

Statements I, II and III respectively. 

(c) and (d) The completed research projects alongwith 

the reports are illustrated on the website of the Planning 

Commission. 

(e) The proposal received in Socia-Economic 

Research (SER) unit is examined in consultation with the 

subject matter division and the concerned Member in the 
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Planning Commission 10 examine the relevance of the 

subject for the programmes and policies of the Planning 

Commission. The proposal is also examined by the 

Internal Finance Gel of the Planning Commission for 

examination of the financial aspects. After which the 

proposal Is placed before a committee af Group-of. 
AdvIaer8 (GOAa) . under the Chainnen8h1p of Member 
SecretaryJSecretary of the Planning CommiaIon. The 
minutes of their ~. are placed before the Deputy 
Chairman, Planning Commission for approval before 
approving the research study. 

Planning Commission 

(SEA DivIsion) 

Studies approved and their ~reu during the YH' (2003-04) 

S. 
No. 

Name of Universityllnstitute 

2 

1. Natural Resources India Foundation, 

New Delhi 

2. Indian Society of Agricultural Slatislic$, 

New Delhi 

3. Gramin Vikas Sewa Sansthan, West 

Bengal 

4. Social Policy Research Institute, Jaipur 

5. Noble Social and Educational Society, 

Tlrupati, A.P. 

6. Institute of Dev. Studies, University of 
Lucknow, (U.P.) 

7. Centre for Media Studies, New Delhi 

8. Centre for Policy Research, New Delhi 

Title of the Study 

3 

Pilot study project on the Mechanism or 

sustainable dev. And promotion of herbal 
and medical pienta • Uttaranchal 

Evaluation of Socio Economic Dev. In smaH 

Areas 

Impact of Minor Irrigation project on 

Economic Dev. in Six Tribal Majority Districts 

of Jharkhand, Orissa and West Bengal 

Inter Regional Economic Inequalities in 
Rajasthan 

Status 01 Education Among Muslim Mlnoritiee 
in A.P. and U.P. 

A study of the Problems of Sick Smell Scale 
Industries in UP and auggested etraIegieI for 
their Revival 

Research study on Continuing Education 
Programme: An Impact Study 

Economic Reforms and Regional Oisparities in 
Economic and Social Development in India 

4 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 
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9. Trlpude College of Social Work, Nagpur 

10. Indian Institute of Education, Pune 

11. Sampradaan-Indian Centre for Philanthropy 

(SCIP), New Delhi 

3 

Migrant Tribal Women 8nd Girls in Ten 

Cities: A Study of their Socto-CuHural and 

Economic Slatus and Conflict with Special 

Reference to Social Intervention 

A Study of Extent and Causes of School 

Drop-outs in Primary Schools in Rural 

Maharashtra 

A review of the Charities Administration in 

India and Feasibility of setting up a National 

Charities Commission 

12. Council for Economic and Social Research, Evaluation of Indira ABwas Yolana in Orissa 

New Delhi. 

13. Institute of Human Development, New Delhi. Employment Generation in Uttaranchal: 
-, Constraints and Opportunities 

14. G.B. Pant Social Science Institute, 

Allahabad. 

15. Vision Foundation for Development 

Management, New Delhi. 

16. National Institute of Rural Development 

(NIRD). Guwahati - for Assam 

17. Developing Countries Research Centre 

(DCRC), University of Delhi - for Orissa 

18. XLRI, Jamshedpur - for Bihar 

19. Centre for Economic and sOcial Studies, 

Hyderabad - for Andhra Pradesh 

Rural Housing and Uving Condition of People 

Settled in Rural Uttar Pradesh 

Social Audits and Gram SabhalPanchayati 

Raj - A Study of Present Status and 

Recommendation of Methods to Make It 

Viable Instrument for Sustainable Programme 

Delivery 

Effrcacy and Effectiveness of Food for Work 

Programme Element in the Sampooma 

Grameen Rozgar Yojana (SGRy) 

Efficacy and Effectiveness of Food for Work 

Programme Element in the Sampooma 

Grameen Rozgar Vojana (SGRV) 

EffICaCY and Effectiveness of Food for Work 

Programme Element in the Sampooma 

Grameen Rozgar Vojana (SGRY) 

Efficacy and Effectiveness of Food for Work 

Programme Element in th8 Sampooma 

Grameen Rozgar Vojana (SGRV) 

4 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

94 
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20. Indira Gandhi Institute of Development 

Research, Mumbai • for Maharashtra 

21. G.B. Pant Social Science Institute, 

Allahabad • for Uttar Pradesh 

22. DEBATE, Bhopal· for Madhya Pradesh 

23. BL Centre for Devt., Research and Action, 

.lucknow 

24. Bonded Labour Liberation Front, Jantar 

Mantar, New Delhi 

APRIl 26, 2007 
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Effacacy and Effectiveness of Food for Work 

Programme Element In the Sampooma 

Grameen Rozgar Yojana (SGRy) 

Efficacy and Effectiveness· of Food for Work 

Programme Element in the Sampooma 

Grameen Rozgar Yojana (SGRY) 

Efficacy and Effectiveness of Food for Work 

Programme Element in 1he Sampoorna 

Grameen Rozgar Yojana (SGRY) 

Micro Finance and Empowerment of SC 

Women-SeH Help Groups in UP and UA 

Mazdoorvani Programme on All India Radio 

StlJtemMt." 

Planning Commission 

(SEA Division) 

Studies approved and their progress during the year (2004-05) 

S. Name of Universltyllnstitute TIUe of the Study 

No. 

1 2 3 

1. Institute of Social Sciences, New Delhi EvoMng Methodology for Participatory 

Micro Level Planning 

2. Institute for Studies in InduslriaI India and China In WTO; Building 

Development, Delhi Complementaritlea and Competitiveness in 

the External Trade SeCtor 

3. Mathura Krishna Foundation for Socia-Economic conditions of Adolescent 

Economic and Social Opportunity and Girls • A Study of Backward Districts of Poverty 

Human Resource Development (MAKER) Dominated States 

Muzzafarpur, Bihar 

4 

Completed 

Completed 

Completed 

Completed 

Completed 

StatuaIProgreas 

4 

Completed 

Completed 

Completed 
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4. Centre for Rural o.vet~tand 

Environment, Bhopal, Madhya Pradelh 

5. Society for Economic and Social 
Transition (SEST), New Delhi 

6. Nabakrushna Choudhury Centre for 

Development Studies, Bhubneswar, 
Orissa 

7. Institute of Social Sciences, New Delhi 

8. Haryana Institute of Rural Development, 
#Nilokeri (Kamal) 

9. The EFI Social and Labour Research 
Foundation, Murnbai 

10. NIPFP, New Delhi 

VAlSAKHA 6, 1928 (Saka) (0 . Questions 

3 

Development of Agriculture and Allied 
Activities in Madhya Pradesh through 
KVKa 

Rural Cluster Development - A Case Study 

Making JF work towards Forest Conservation 
in Orissa; some conceptual, Institutional and 
Participatory Issues 

Role of Panchayatl Raj Institutions (PRls) 
In Execution and Implementation of Plan 
Projects in Union Territories without 
Legislature 

Mobilization and Management of Financial 
Resources by Panchayati Raj Institutions -
A Study of Haryana State 

Employment Generation in Post Globalization 
Era In Greater Murnbai 

A Study Paper on State Finances 

Statement-lll 

Planning Commission 

(SEA Dlvlaton) 

4 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

Completed 

...... rch StudIes approved and their prog ..... during the year (20CJ5.06): 

S. 
No. 

Name of Universityllnstitute 

2 

1. Institute of Social Development, Udaipur 

2. Centre for Market Research and Social 

Development, New Delhi 

Title of the Study 

3 

Empowerment of women through 
Participation in PRls 

Evaluattonllmpact Assessment of Rural 
Sports Programmes in India 

StatuslProgress 

4 

Completed 

Completed 

98 
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3. Centre for Development alternatives, 

Ahemdabad 

4. AgricUltural and Rural Development 

Consultancy Society, Bhubaneswar 

5. Institute of Economic Growth, New 

Delhi 

6. Socio Economic and Educational 

Development Society, New Delhi 

7. . EKATARA-Society for Development 

Alternatives for Women, New Delhi 

8. Foundation for Public Economics and 

Policy Research, New Delhi 

9. Sulabh Institute of Development Studies, 

Patna 

10. Society for Integration and Development 

Action, Jabalpur 

11. Development Support Centre, Aherndabad 

12. Integrated Research and Action for 

DewIopment. New Delhi 

13. G.B. Pant Social Science Institute, 

Allahabad 

14. M.P. Institute of Social ScIence Research, 

Bhopal 

15. Conaumer Unity and Truet Society. Jaipur 

APRil 26, 2007 

3 

Multiple Impact of Droughts and Aaaeument 

of Drought Policy in Selected States In India 

A Study of food related Nutrition Deficiency 

in KBK District of Orissa 

Estimation of National Parameters for Project 

Appraisal in India 

Tribal Handicraft- an option for livelihood of 

Tribal Community In the States of Rajasthan, 

Uttaranchal, Chhattisgarh and Arunachal 

Pradesh 

Evaluation of Swaranjayanti Gram Swarojgar 

Yojana (SGSY) In selected Blocks of M.P. 

Mobilizing Resources through Reform of 

State non-taxes sources for plan Development 

Empowerment of elected schedule cast 

membenI of PRls in Bihar 

Impact of the provisions of Panchayat Act, 
1996 on Tribal Development in MandIa and 

DIndori Districts of Madhya Pradesh 

Action Research in Participatory Irrigation 

Management in Gujarat and Andhra Pradesh 

Decentralized Procurement: Fiscal and Welfare 

Imptications 

Public Distribution System of Essential 

Commodities as Social Safety Net 

Chronic Poverty in Remote Tribal Areas 

Comparative Study of Regulatory Frame Work 

In Infrastructure Sector: Lessons for India 

100 

4 

Ongoing 

Ongoing 

Ongoing 

Completed 

Ongoing 

Completed 

Completed 

Ongoing 

Ongoing 

Ongoing 

Completed 

Ongoing 

Ongoing 
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18. AsIan Society for Entrapraneurship 

Education and Development, New Delhi 

17. S.P. Memor\al Shiksha Niketan Samlti, 

Assam 

18. Equity Foundation, Patna 

19. India Development Foundation, Gurgaon 

20. Singamma Sreanivasan Foundation, 

Bangalore 

21. Basti Area Development Council, Orissa 

22. Sankalap, New Delhi 

23. Samya-Centre for Equity Studies, 

New Delhi 

24. Dr. Durga Du Roy, Emeritus Fellow, 

UGC. Formerly Professor of Economics, 

Rablndra Bharati University, Koikala 

25. Institute of Social Development, Udaipur 

26. Solidarity of the Nation Society, Gonda 

27. The Energy Resource Institute, New Delhi 

3 

Comparative Study of Self Help Groups 

formed by SGSY and NABARD In Northem 

India 

Psycho Socio Impact of Terrorist Violence 

Activities on Women and Children 

Economic Participation of Women in Bihar 

Construction of Social Accounting Matrix 

(SAM) : 2003-04 

Strengthening the capacity of elected women 

in preparation of village level planning in 

women led Panchayat 

Comparative Study on Infact Mortality and 

Fertility among Rural Tribal and Urban Slum 

Population in Balasore District of Orissa 

Evaluation of the scheme of setting up 

education complexes in low literacy pockets 

for the development of Women's literacy 

Policy Exclusion of Urban Poor in India 

Mid-Term Evaluation study of the composition 

and working of Swam8 Jayanti Gram 

Sworozgar Yojana in 24 Paragena District 

of W.B 

Impact of scheme of training and rehabilitation 

on the socio-economic improvement of 

Scavengers in Rajasthan 

Functioning and Performance of Swa-Shakti 

and Swyam Siddha Projects in India 

A Proposal for HIV/AIDS intervention for the 

Indian Industry throughout the supply chain on 

HIVIAIDS 

102 

4 

Ongoing 

Ongoing 

Ongoing 

Completed 

Completed 

Ongoing 

Ongoing 

Ongoing 

Ongoing 

Ongoing 

Ongoing 

Completed 
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{Translation] 

l*contInuance of Central Schemea 

3079.SHAI AAGHUVEER SINGH KOSHAL : WUI the 
PRIME MINISTER be pleased to state : 

(a) whether the Planning Commission has 
proposed'suggested for discontinuing a large number of 
Central Schemes/programmes related to various Ministries; 

(b) if so, the details thereof, Ministry-wise; 

(e) whether the Government has taken any decision 
in regard to the recommendations of the Commission; 

(d) if so, the details thereof; 

(e) whether the Commission has recommended 

any alternate schemes; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHAAAN) : (8) to (f) While 
preparing a Plan, Planning Commission conducts Zero 
Based Budgeting (ZBB) exercise. The primary purpose of 

this exercise is to ensure convergence, efficiency and 

efficacy of schemes according to Plan priorities and 

targets, and also the use of available resources In the most 
judicious and economically efficient manner. The 

Commission in its intemal exercise towards Zero Based 

Budgeting (ZBB) for the 11 th· Plan, proposed to discontinue 

113 Centre Sector Schemes. However, on subsequent 

consullalions with various Ministries/Departments, 40 of 

these identified Centre Sector Schemes were retained in 

their Annual Plan 2007-08. The ZSB exerciSe would be 

continued further during the formulation of 11th Plan in 

consultation with MinistrieslDepartments. Ministry-wise list 

of these 40 8Chemes is enclosed al statement. 

S.No. Name of Schemes initially proposed to be discontinued by Planning 
Commission but subsequently retained for 2007-08 

BE 2006-07 
(Rs. crore) 

2 3 

Department of Agricultural and Cooperation 

1. Watershed Development Council 1.35 

2. Strengthening Agmarit Grading and Export Quality Controls 1.15 

3. Small Farmers Agri Business Consortium (SFAC) 38.00 

4. Secretariat Economic Service B.55 

Ministry of Coal 

5. Detailed Drilling in Non-Cll Blocks 11.61 

6. Environment Measures and Subsidence Control 55.90 

7. Research and Development 21.09 

8. Coal Controller OrganizatiOn 0.22 

9. Information Technology 3.00 
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Ministry of Commerce 

10.. Footwear Design and Dev. Institute 1.00 

11. Director General of Foreign Trade 4.86 

12. DGCI and S 4.0.0. 

13. Computerization in DGS and D 4.0.0. 

Department of Industrial Policy and Promotion 

14. Modernization and Strengthening of Patent Oftice (Revenue) 14.0.0. 

Department of Public Enterprises 

15. Counseling, Retraining and Re-deployment 30..87 

Department of Heavy Industry 

16. Restructuring of PSEs under DHI 87.82 

Ministry of Labour 

17. Modernization of Machine Tabulation Unit 0..90. 

Department of Secondary and Higher education 
".j' '"H ~jb'J 

18. Joint Indo Mongolian School at Mongolia 1.0.0. 

19. Dr. Zakir Hussain Memorial College Trust 1.50. 

20.. Grants-in-aid to Institutions: NIEPA (changed name NUEPA) 5.0.0. 

Ministry of Textiles 

21. Technology Upgradation Fund (TUFs) 550..0.0. 

22. NIFT 11.00 

. .. 
23. Rand 0 including TRAs 1.0.0. 

24. Export Promotion Studies 1.0.0. 

25. Institute of Textile Management, Coimbatore 5.00 
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1 2 3 
------------------------------------------

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

Ministry of Urbu Development 

Pilot project on Solid Waste Management near Airport in few selected Cities 

Ministry of Urban Employment and Poverty AlIevI8tJon 

UNDP Assistance for National Strategy for Urban Poor 

MInIstry of information and Broadcasting 

Acquisition and exhibition of archive films 

Establishment of computerized management/up gradation of infrastructure of CBFC 

Training and Skill Development (SAFTI) (New Scheme) 

~itoring and Modemization of Certification Process· (formerly ·Organization of 

training courses and studies·) (CBFC) 

HRO aspects including scholarship and exchange programmed, (FTII. Pune) 

HAD aspects including scholarship and exchange programme, (SRFTI, KoIkata) 

Up gradation and Modemization of FTII 

(a) Export promotion through Film Festivals in Incia (OFF) 

Grant-in-aid to FFSI and NGOs engaged in anti-piracy work (Main Sectt.) 

Setting up of Museum of Moving Images 

Film festival Complex - Alteration and Additions - Major work 

Ministry of Youth Affairs and Sports 

State Sports Academy 

IIInIatry of Cunure 

I.G.N.CA 

Total 

35.00 

9.00 

0.73 

0.50 

2.56 

1.88 

0.10 

0.23 

2.05 

3.53 

0.20 

7.00 

3.18 

4.00 

0.50 

934.26 
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{English} 

UtIlization of Fund 

3080.SHRI RAM KRIPAL YADAV : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) whether his Ministry has failed to utilize Its 

budgetary allocation fully; 

(b) if so, the reasons therefor; and 

(c) the percentage of funds which remain unutilized 

during 2006-07? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI, : (a) to (e) For the year 2006-07, the Ministry 

of Health and Family Welfare had been aRocated an ouUay 

of Rs.11305 Cf'Ol8 (Plan) which was reduced to Rs.1oooo 

crore at RE stage. This reduction was largely due to 

unspent balances lying with States and slow pace in 

fulfi"ment of necessary financial requirements for further 

releases in respect of certain programmes. As this 

allocation is for the period 1.4.2006 to 31.3.2007, it would 

not be poasib/e to indicate the amount remaining unulilized 

at this st8!ge. 

Vecancl .. in OIA 

3081. SHRI S.K. KHARVENTHAN : Will the Minister of 

OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether a large number of posts are lying 

vacant in the Ministry; 

(b) if so, the details thereof, category-wise; 

(c) whether the Government has taken any steps 

to fill the vacant posts; 

(d) if so, the details thereof and the time by which 

the vacant posts are likely to be filled up; and 

(e) if not, the reasons therefor? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 

(SHRI VAYALAR RAVI) : (a) to (e) Some posts are vacant 

in the Ministry. The bulk of the vacancies are in the support 

staff such as LDCs/UDCs, Stenographers and Peons. The 

category-wise details of the vacant posts, reasons for 

vacancies and action taken to fill these V8C8nQes are 

indicated in the enclosed statement. 

Sa"""'" 

Name of the Post 

MInistry 

Principal Private 

Secretary 

Section Offtcer 

Details of vacant posts in the Ministry of Overseas Indian Affairs 

No. vacant Reasons for vacancy 

2 3 

Repatriation-MEA cadre post 

Promotion of incu~nt 

Action taken to fill up 

4 

. MEA l8quested to send a panel 

MHA" . being cadro authority, 

requested to nominate an offICer --_. -.-------~-----------------.--,-,----------.-,-- .--
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Private Secretary 

Accountant 

Assistant 

Personal Assistants 

Jr. Hindi Translator 

Stano. Grade '0' 

Upper Division Clerk 

Lower Division Clerk 

DaftrylPeopn 

Protector of Emigrants 

(OS level) 

Assistant 

Lower Division Clerk 

Stenographer 
Gr. '0' 

[Translation] 

2 

1 

2 

2 

2 

2 

11 

4 

8 

11 

APRIL 26, 2007 

3 

ReversIon of individual 

Post meant for Pay and Account 

office 

Promotion of incumbents 

Nominated Persons yet to join 

Vacant since creation 

Vacant since creation 

Vacant since creation 

Vacant since creaHon/transfer 

of 2 incumbents 

Vacant since creation 

Nominated person not joined 

Repatriation 

Repatriation 

Selected person did not join 

112 

4 

MHA, being cadre authority, 

requested to nominate an offICer 

Action to fBI being taken by Pro CCA 

MHA. being cadte authority. 
requested to nominate Aasiatants 

Department of OffIcial Languages 
have been repeatedly requested to 

fill the posts 

MHA, being cadre authority. 
requested to nominate 

Stenographers 

MHA, being cadre authority. 

requested to nominate offIcIaI& 

MHA. being cadre authority, 

requested to nominate officials 

RacruHment action in progreaa 

Fresh nomination received. 

Expected to joint shortly 

Fresh panel under preparation 

Freeh panel under preparation 

Fresh panel under preparation 

(a) whether the Hindus staying in some Muslim 

Reati1ctIons onAellglOus Pr8ctlces 
by HIndus 

countries are not allowed to perform religious functions i.e. 

Cremation, Pooja Path etc.; 

30B2.SHRI AVINASH RAI KHANNA: Will the Minister 

of 'RAILWAYS be pleased to state : 
(b) if 80, the details thereof including the namee 01 

such countriea; 
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(c) whether the Government has taken up the Issue 

with these countries; and 

(d) jf so, the outcome thereof? 

THE MINISTER FOR OVERSEAS INDIAN AFFAIRS 

(SHRI VAYAlAR RAVI) : (a) and (b) Yes, Sir. Due to their 

own traditions and customs, certain Muslim countries 

discourage observance of Hindu rituals in public. 

(c) and (d) As and when such issues are brought to 

the notice of the Govemment, the latter takes up the matter 

with the countries concemed. 

{English] 

Recommendation of Second ARC 

3083.SHRIMATI ARCHANA NAYAK : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the second Administrative Reforms 

Commission has recommended that the Lok Pal be given 

a constitutional status and keep PM out of the Ombudsman's 

jurisdiction. 

(b) if so, the details thereof; 

(c) whether there is any proposal to bring judges 
under its ambit; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBUC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARUAMENTARY AFFAIRS (SHRI SURESH PACHOURI) : 

(a) Yes, Sir. 

(b) A statement containing the recommendations of 

the second Administrative Reforms Commission in this 

regard Is laid on the Table of the House. 

(c) No, Sir. 

(d) Does not arise. 

(e) The second Administrative Reforms Commission 

has recommended In para 2.9.23 of its Fourth Report for 

constitution of 'A National Judicial Council" for 

recommending appointment of Supreme Court and High 

Court judges by a coHeglum having representation of the 

executive, legislature and judiciary. It should also be 

entrusted with the lask of oversight of the judges and to 

enquire into Judicial misconduct and impost minor 

penalties. It can also recommend removal of a judge, if 

so warranted to the President. 

Extracts of the f8COff1f1I8ndatJon of second Administrative 

Refotms CommIssion made in its Fourth Report 

4.3.15 

a. 

b. 

c. 

d. 

Recommendations: 

The Constitution should be amended to provided 

for a national Ombudsman to be called the 
Rashtriya Lokayukta. The role and jurisdiction 

of the Rashtriya Lokayukta should be defined 

In the Constitution while the compoeltlon, mode 

of appointment and other detalla can be 
decided by Parliament through legielation. 

The jurisdiction of Rashtriya Lokayukta should 
extend to all Ministers of the Union (except the 

Prima Minister), all state Chief Ministers, aU 
persons holding public offICe equivalent In rank 

to a Union Minister, and Members of Parliament. 

In case the enquiry against a public functionary 

establishes the involvement of any other public 

official along with the public functionary, the 

Rashtriya Lokayukta would have the power to 
enquire against such public servant(s) also. 

The Prime Minister should be kept out of the 

jurisdiction of the Rashtriya Lokayukta for the 

reasons stated in paras 4.3.7 to 4.3.11. 

The Rashtrlya Lokayukta shQUId consist of a 
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serving or retired Judge of the Supreme Court 
as the Chairperson, an eminent jurist as 
Member and the Central Vigilance Commissioner 
as the ex-officio Member. 

e. The Chairperson of the Rashtriya Lokayukta 
should be selected from a panel of sitting 
Judges of the Supreme Court who have more 
than three years of service, by a Committee 
consisting of the Vice President of India, the 
Prime Minister, the Leader of the Opposition, 
the Speaker of the Lok Sabha and the Chief 
Justice of India. In case it is not possible to 
appoint a sitting Judge, the Committee may 
appoint a retired Supreme Court Judge. The 

same Committee may select the Member (i.e. 
an eminent jurist) of the Rashtriya Lotulyukta. 
The Chairperson and Member of the Rashtriya 
Lokayukta should be appointed for only one 
term of three years and they should not hold 
any public office under the govemment 
thereafter, the only exception being that they 
can become the Chief Justice of India, if their 
services are so required. 

(f). The Rashtriya Lokayukta should also be 
entrusted with the task of undertaking a national 
campaign for raising the standards of ethics in 
public life. 

{Translation] 

Nehru Yuva Kendra 

3084.SHRI MAHAVIR BHAGORA : 
SHRI JOACHIM BAXLA : 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state : 

(a) whether the· Govemment is contemplating to 
include new districts for establishing Nehru Yuva Kendra 
(NYK); 

(b) if so, the details thereof; State-wise and the time 
by which these Kendras are likely to be set-up; 

(e) the criteria/norms for releasing funds under the 

schemes; 

(d) the details of the funds released by the 
Government during the last three years, State-wise; 

(e) the details of the target set and achieved by 

NYKs; 

(f) whether NYKs were shifted from certain districts; 

(9) if so, the details thereof and the reasons 
therefor; 

(h) whether there is any separate provision for the 

SCslSTs under these schemes; and 

(i) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 
YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR) : (a) and (b) The Nehru Yuva 
Kendra Sangathan (NYKS) has district Kendres in 500 

districts at present. For extension of the NYK to the 

remaining 123 districts, it is propoeed to adopt a phased 
approach, linked to the number and level of activity of 
youth clubs in each district. 

(e) Funds are released under various schemes 88 

per the approved Annual Action Plan and project 

proposals of Nehru Yuva Kendra Sangathan. 

(d) The Ministry of Youth Affairs and Sports provide 

block grant to NYKS for establishing and conducting 
various programmes. The detaDa of funds releued by 

NYKS to their Kendras, State-wise Is given Is the enclosed 

Statement-I. 

(e) Details of the targets and achievements are 
indicated in the enclosed Statement-11. 

(f) and (g) Yes, Sir. In the year 2003-04, one NYK 
office was shifted to district Harda from Indore on 
administrative ground. 
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(h) and (I) There is no separate provision for SCslST. 1 2 3 4 5 
under the Scheme Implemented by NYKS. However. the 
guideline. stipulate the participation of SCslSTs In all the 15. Jammu and 5353922 13706877 17834663 
programmes and fietd activities of NYKS. Kashmir 

.... ment 16. Jharkhand 10914440 14724244 20329597 

Details of funds released during the lot 17. Kamataka 15221722 16500038 12608883 
three yealS State-wise 

18. Kerala 17654416 12786039 14496660 
S. Name of 2003-04 2004-05 2005-06 
No. StataIUT. 19. Lakshadweep 269121 346320 73800 

20. Madhya 44807226 31114471 27519380 
1 2 3 4 5 Pradeeh 

1. Andaman and 4435123 5603632 10568228 21. Maharashtra 25085463 22873182 22275059 
Nicobar Islands 

22. Manipur 8119856 8674937 15937636 
2. Andhra Pradesh 18127440 20507408 45151310 

23. Meghalaya 3178473 3547855 8628915 
3. Arunachal 1858802 2086819 4903206 

Pradesh 24. Mizoram 1538353 2162022 3350532 

4. A88am 18775187 23523121 42065116 25. Nagaland 4227708 4740842 7220342 

5. BIhar 27821019 30670254 44298367 26. Orissa 15195844 18289593 44255144 

6. Chandigarh 857058 2540975 1910872 27. Pondicherry 1740269 2041628 5841904 

7. Chhattiagarh 5885992 5706819 5163438 28. Punjab 5189180 11285224 11726685 

8. Dadra and Nagar 441445 402539 479173 29. Rajasthan 11720136 27213031 19955041 

Haveli 
30. Sikkim 2159034 3243082 5921526 

9. Daman and Diu 953853 822984 794991 
31. Tamil Nadu 24161784 25391547 36912318 

10. Delhi 1833005 3741802 3584545 
32. Trlpura 2834906 3507716 5998762 

11.GOa 1632040 1563013 1764348 
33. Uttar Pradesh 49895802 66151027 99108962 

12. Gujarat 13111507 12902700 19293796 
34. Uttaranchal 9619191 15224975 14484665 

13. Haryana 6417507 14226964 17282880 
35. West Bengal 20469418 24922190 44435462 

14. Himachal 5114736 13845181 '13542267 
Pradesh Total 388620948 466591051 649718421 
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....... nt .. 

Details of Target Set and Target Achieved by NYKS 

Programmes Target set Target achieved 

2003-04 2004-05 2005-06 2003-04 2004-05 2005-06 

2 3 4 5 6 7 

Regular Programmes 

Youth Club Development Prog. 1500 1500 1500 2034 1412 1336 

Vocational Training Programmes 2000 2000 2000 3987 5501 4929 

Awareness Campaign 1500 1500 1500 2349 1365 1352 

V\k)rk. Camps 1500 1500 1500 1643 1404 1337 

SpoI't$ Promotion Programmes 1500 1500 1500 2247 1558 1864 

WoAcshops and Seminars 500 500 1000 1487 687 962 

CUIIuraI Programmes 1500 1500 1500 2067 1512 1888 

QaIebrations of NationaVlntsmational 6000 6000 7500 8696 11556 11245 

DaysIWeeI<s 

Adventure Promotion Programmes 1000 1000 1000 873 889 614 

Training in SeH Employment Projects (TSEP) 500 320 
-

District Level youth Convention 500 182 

Schemes of the Ministry 

National Service Volunteers 4400 4400 5000 4362 4324 5000 

Youth Development Centre 5000 by 5000 .by 5000 by 139 705 
10th Plan 10th Plan 10th Plan 

Awards to Outstanding Youth Clubs 

DIstrict Youth Club Awards 500 500 500 290 347 398 

State Youth Club Awards 35 35 35 25 25 31 
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2 

National Yough Club Award 3 

Financial Assistance to Youth Clubs 

Aural Sports Clubs 

AITYDC 

Rashtriya Sadhbhawna Yojna 

Grants to Bharat Scouts and Guides 

3OB5.SHAI ASHOK ARGAL : Will the Minister of 

YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) Whether the Govemment has provided any 

grant to the Bharat Scouts and Guides for its 

activities; 

(b) if so, the details of the activities and the grant 

provided during the last three years, State-wise; 

(c) whether the Govemment grants any priority/ 

concession to the youths trained by the Sharat Scouts and 

Guides in employment matters; and 

(d) jf so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER. OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) Yes, Sir. 

(b) The activities of Bharat sCouts and Guides 

include; President Scouts/Guides Testing Camps, 

Workshop/SeminarslTraining Courses, Training Camps 

(Project Advancement), Youth Programmes!Forums! 

Adventure Programmes/Gatherings, Inter-Statellnter-

RegiOnal Cultural Exchange Programmes, EnVironmental 

Awareness and Nature Study Camps; Unit Leaders 

3 4 5 6 7 

3 3 3 3 4 

532 1499 3977 

150 171 322 

5000 by 5000 by 120 44 

10th Plan 10th Plan 

5911 4798 

Conference for Scouters/Guiders, Periodical Meets, 

Coordination of Scouting/Guiding activities. The details of 

grants-in-aid released to the Sharat Scouts and Guides, 

New Delhi during the last 3 years are as under:-

2004-05 Rs. 1,00,00,000/-

2005-06 Rs. 1,45,00,000/-. 

2006-07 Rs. 1,10,00,000/-

There is no provision under the Scheme to allocate funds 

State-wise. 

(c) and (d) No priority/concession is provided by the 

Union Govemment to the youth trained by the Sharat 

Scouts and Guides in matter of employment. However, the 

Indian Railways annually recruit Rashtrapathi Awardees of 

Rovers and Rangers trained by. the Sharat Scouts and 

Guides at Group C and Group D levels. Similarly,. State 

Govemments grant incentives at their level which vary from 

State to State. 

{English] 

Change In Funding Pattern for Centrally 
Sponsored Schemes 

3086.SHRI M.K. SUBBA : Will the PRIME MINISTER 

be pleased to state : 
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(a) whether there has been a sustained pres8UI9 

from Assam and other North-Eastem States for a change 

in the Funding Pattern for the Centralty Sponsored 

Schemes in the region; 

(b) If so, the details thereof and the f'888OI'I8 

therefor; and 

(e) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : (a) and (b) 

Chief Ministers of North Eastern States have been 

requesting for change in the funding pattern of Centrally 

Sponsored Schemes (CSS) for NE states to 90:10 

(Centre : State share) on the ground of state's own poor 

resources. 

(e) It would be difficult to change the funding 

pattern of a few states in an ad-hoc manner. States need 

to manage their finances better and raise additional 

resources. 

Private CeIIu .... Com.,.y 

3087. SHRI CHANDRAKANT KHAIRE : Win the 

Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state : 

(a) the names of the private cellular COfI1)MIes that 

are providing their services in Maharashtra, locatiOn-wise; 

(b) the number of SIM Cards provided In these 

areas; and 

(e) the details of the criteria prescribed by these 

cellular companies for providing SIM Cards? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOlOGY 

(DR. SHAKEEL AHMAD) : (a) Following private companies 

have been Iicenoed to provide Access ~rvIces (including 

mobile services) in the slate of Maharaahtra:-

st. Name of PrIvate Acceea 

No. Services Uoenaeee 

1. MIs. BPL Mobile Communications 

limited 

2. MIs. Hutchison Esaar Umlted 

3. MIa. Bharatl AirteI Limited 

4. MIs. ReIiMce Infocomm Ltd. 

5. MIs. Tata Teleaerv1ca8 (Maharaahtra) 

Ltd. 

6. MIs. IDEA Cenular UmIted 

7. MIs. Aircel UmIted 

8. MIs. IDEA Cellular Umited 

9. MIa. Hutchison Eaaar Cellular 

Limited 

10. MIs. BharU Alrtel Limited 

11. MIs. Reliance Infocomm Ltd. 

Name of 

Service Area 

Mumbal 

Mumbal 

Mumbal 

Mumbai 

Mumbal 

Mumbal 

Mumbal 

Maharaahtra 

Maharaahtra 

Maharaahtra 

Maharaahtra 

12. MIs. Tata Te1eaervice8 (Maharuhtra) Maharuhtra 

Ltd. 

13. MIs. Aircel Limited Maharaahtra 

Maharaahtra Service Area Includes Goa and excludes 

Mumbal Service Area. 

(b) As on 28th February. 2007. the number of 
mobile phones (including Wireless in Local Loop) provided 

by private companies are 86,37,547 in Mumbal service 
area and 1.01.84,239 in Maharashtra Service Area. 

(e) Accaea ServIces Providers are required to 
ensure adequate verlftcatlon of each and every customer 
before enrolling hIma sa a aubscrlber. As per P'8Vdna 
1MIructiona, they are required to obtain duly flied up 
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Customer Acquisition Forms (CAF)/Subacriber Acquisition 

Fonns (SAF), photograph, identity proof and address proof 

before providing any mobile connection. 

[Translation] 

licence to Pharmaceutical Unit. 

3088.SHRI SANTOSH GANGWAR : 

SHRI RASHEED MASOOO : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether there is any policy for issuing of licence 
of Pharmaceutical Units; 

(b) if so, the details thereof; 

(c) whether the Government has issued any new 

guidelines regarding issuance of licence to Pharmaceutical 

Unils by amending the present procedure for issuance of 

licence; 

(d) if so, the reasons therefor; 

(e) whether the Government proposes to set up 

Central Pharamaceutlcal Authority; and 

(f) if so, the details thereof and the time by which 

it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRiMATI PANABAKA 

LAKSHMI) : (a) and (b) Drugs are manufactured by the 

pharmaceutical units under the specific manufacturing 

licences granted in accordance with the provisions of the 

Drugs and Cosmetics Act, 1940 and Rules made 

thereunder. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) Yes, Sir. It is proposed to setup Central Drug 

Authority of India as an autonomous body under the 
Ministry of Hand FW with ten divisions dealing with 

specific subjects. The bill for amending the Drugs and 

Cosmetics Act, 1940 to provide statutory basis for the 

authority will be introduced In the Parliament for approval. 

[English] 

Additional Fund for Chlrenjeevl Yojllne 

3089.SHRIMATI JAYABEN B. THAKKAR: Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased 

to state: 

(a) whether the Govemment· of Gujarat has 

requested the Union Government to sanction additional 

amount of Rs. 2200 Jakhs for the Chiranjeevi Yojana; 

and 

(b) H so, action taken by the Union Government so 

far; thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) A recommendation for grant of 

Rs. 2200 lakhs for the Chiranjeevi Yojana has been 

received from a Hon'ble Membfilr of Parliament. This 

Ministry has, however, allocated a sum of Rs. 8.52 crores 

for the financial year 2006-07 for a centrally sponsored 

scheme called Janani Suraksha Yojana, which is 

substantially similar to Chlranjeevl Yojana. 

Chiranjeevi Yojana has been implemented in the 

State of Gujarat only from December, 2005 and that too 

in a pilot mode in five districts. The state has extended 

the scheme In all the districts of the State only recently. 

It has been decided by the Govemment of India that before 

the request for additional Grant is considered, an impact 

evaluation study of Chiranjeevi Yojana on ·the targeted 

groups of benefiCiaries, needs to be conducted. 

Genetically Modified Soya 011 

3090.SHRI KISHANBHAI V. PATEL: Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state: 
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(a) whether genetically modified soya oH being 

imported is. injurious to health; 

(b) if so, whether the Government has made any 

study in this regard; 

(e) if so, the details thereof; and 

(d) the action taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMt) : (a) to (d) Import of any article of GenetIcally 

Modified (GM) lood, including. GM Soya Oil is regulated 

under the Environment Protection Act (EPA), 1986. As per 

the provisions of EPA 1986, approval of Genetic 

Engineering Approval Committee under Ministry of 

Environment and Forests is required to ensure that it is 

safe for human consumption. 

Vacancy In PG Seats 

3091.DR. K.S. MANOJ : Will the Minister of HEAlTH 

AND FAMILY WELFARE be pleased to state: 

(a) the total number of Postgraduate MedIcal (both 

degree and diplomas) seats in the country, State-wise; 

(b) the number of seats that are lying vacant during 

the last three years, State-wise; and 

(c) the measures taken by the Government to 

ensure that all the Postgraduate seats are filled up in each 

institute every year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (e) There are approximately 6202 

medical seats (degree and diploma) available in 

Government. institutions (except Jammu and Kashmir and 

Andhra Pradesh) in the country. It is the responsibUity of 

the State Governments to fill up its seats. As regards fiDing 

up of 50% All India Quota Post Graduate MetfIC8l seats 

in Government institutions (except In the States of Jammu 

andKaahmir and Andhra Pradesh) by the Central 

Government, as per the scheme approved and devised by 

the Hon'ble Supreme Court of India, It is stated that as per 

the information received from various Government medical 

colleges, a total number of 3101 seats (2230 Degree 88at8 

+ 871 PGlDiplorna seats) were available for the academic 

year 2007.()8 under 50% AD India Quota for allotment to 

candidates who qualify All india PG Entrance examination 

through counselling by Directorate General of Health 

Services. The State-wise PG Medical DegreelDlploma 

seats under AH India Quota 2007 ara given in the enclosed 

statement. The date relating to number of PG seats in 

private medical institutions are not available. 

Statewise PG DegreelDiploma SfUlts under 
All India 0u0ta-2001 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

State 

2 

Assam 

Bihar 

Chandigarh 

Chhattiagarh 

Deihl 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

10. Jharkhand 

11. Karnataka 

Degree Diploma Total 

3 4 5 

77 32 109 

100 25 125 

7 0 7 

16 6 22 

108 31 139 

18 4 22 

259 66 325 

44 14 58 

17 6 23 

37 15 S2 

95 80 175 
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2 3 4 5 

12. Karala 112 74 186 

13. Madhya Pradesh 146 82 228 

14. Maharashtra 265 66 351 

15. Orissa 118 0 118 

18. Pondlcherry 31 4 35 

17. Punjab 79 0 79 

18. Rajasthan 172 13 185 

19. Tamil Nadu 161 176 337 

20. Uttar Pradesh 277 68 345 

21. West Bengal 91 89 180 

Total 2230 871 3101 

AeconaUtutIon of NatIonal Comml .. lon 
on Population 

3092.SHRI E.G. SUGAVANAM : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether the national commission on population 

has been reconstituted; 

(b) if so, the details thereof; 

(c) whether the commission has completed the task 

assigned to if; 

(d) If so, the details thereof and the time by which 

its report Is Ilkefy to be submitted; and 

<e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) The National Commission on 

Population (NCP) was reconstituted on 11 April 2005 with 

40 members under the Chairmanship of the Hon'ble Prime 

Minister. Minister of Health and Family Welfare and the 

Deputy Chairman of the Planning Commission are Vice 
Chairman of the Commission. The membership also 

includes the Chief Ministers of the States of Uttar Pradesh, 

Madhya Pradesh, Rajasthan, Bihar, Jharkhand, Kerala and 
Tamil Nadu apart from a number of experts. 

(c) to (e) The Tenna of Reference of the CommiSSion 

are as under:-

(I) To review, monitor and give directions for the 

implementation of the National Population 

Policy with a view to achieve population 

stabilization by promoting synergy between 

demographic, educational, environmental and 

developmental programmes. 

(ii) To promote intersectoral coordination in planning 
and implementation across government 

agencies of the Central and State Governments. 

(iii) To facilitate the development of a vigorous 
people's movement in support of the National 

efforts at Population Stabilisation. 

(iv) And also to facilitate initiatives to improve 

performance in the demographically weaker 

States in the country. 

The Commission functions as per the terms of reference 

given above. However, in the first meeting of the 

reconstituted NCP, five Groups of Experts for Bihar, -Uttar 

Pradesh, Rajasthan, Madhya Pradesh and Orissa have 

been constituted to identify weaknessas in their health 

delivery systems and to suggest measures to improve the 

health and demographic status of these States. The reports 

of these Groups are in the final stages of preparation. 

Financial Aaalstance to Sports Persona 

3093.DR. ARUN KUMAR SARMA: Will the Minister 

of YOUTH AFFAIRS AND SPORTS be pleased to state : 
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(a> whether the Union Government has provided 
financialaaaIstanoe from the Rashtrtya Kalyan Kosh to 

sports pereona from North Eastem Region; 

assistance is given In the form of a monthly pension of 
upto As. 2500 per month to outstanding sportspersons of 
yesteryears who are living In Indigent circumstances. L~ 
sum financial assistance upto Ra.40,OOO is also gtven for 
medical treatment in case of injury, Sportspersona who 
suffer from fatal injury during training for, or while 
participating in, International Competitions, are also 
provided assistance upto Rs.l.00 lakh. The Scheme, Is 
open to eligible sportspersons from all over India. 

(b) if so, the details thereof; and 

(c) the assistance provided to these sports persons 

during the last three years till date, State-wise? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANf SHANKAR AIYAR) : (a> and (b) Under the Scheme 

01 National Welfare Fund for Sportapersons, financial 

(c) Under the Scheme, pensions are not given 

SI. 
No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Stat.wi8e. However, a list indicating the nemee of 
sportspersons given pensions under the National Welfare 
Fund Scheme during the last three years Is enclosed at 

statement. 

Names of Sponspersons who are availing pension facilltHls under 

"National Weffare Fund for Spor1spetsons' 

2 

Sh. Babu Lal 

Ms. Nilima Vasant Ponkshe 

Sh. Y.H. Yantata 

Sh. Gora Chand Seal 

Ms. BenI Ghosh 

Ms. Pavithra Chandra 

Sh. Natai Chand Bysack 

Sh. Suhas Chatterjee 

Sh. Sameer Banerjee 

SI. 
No. 

3 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2004-05 

4 

Sh. Babu LaI 

Ms. Nilima Vasant Ponkshe 

Sh. Y.H. Yantata 

Sh. Gora Chand Seal 

Ms. Benl Ghosh 

Ms. Pavithra Chandra 

Sh. Natai Chand Bysack 

Sh. Suhas Chatterjee 

Sh. Samesr Banerjee 

SI. 
No. 

5 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2005·06 

6 

Sh. Babu Lal 

Ms. NUima Vasant Ponkahe 

Sh. Y.H. Yantat. 

Sh. Gora Chand Seal 

Ms. Benl Ghosh 

Ms. Pavlthra Chandra 

Sh. Natai Chand Bysack 

Sh. Suhae Chatterjee 

Sh. Sameer Banerjee 

10. Sh. Gurcharan Singh 10. Sh. Gurcharan Singh 10. Sh. Gurcharan Singh 
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2 

11. Sh. Nikhll Kumar Nandy 

12. Ms. Jaapreet Kaur 

13. Sh. Robin Hazra 

14. Sh. H.L. Prabhakar 

15. Sh. C.P. Chandra 

16. Sh. Prabhunath Patra 

17. Md. Kakkadan 

18. Sh. Raghunath Mahapatra 

19. Smt. C.K.K. Pinal 

20. Sh. K. Eshwara Rao 

21. Sh. A Suasy 

22. Sh. Sameer Kumar Roy 

23. Sh. Suprvot Chakraborty 

24. Sh. Ajoy Kumar Chatterjee 

25. Sh. Abul Hassan Ahmed 

26. Sh. Aajyya BosI 

27. Sh. V. Mooken 

28. Sh. Jayaraman 

29. Sh. Ramchandra B. Parab 

30. Sh. P. Ravindran 

31. Sh. N.S. Thakur 

32. Smt. Raniben Nakum 

3 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

VAlSAKHA 6, 1929 (SaIca) 

4 

Sh. Nikhll Kumar Nandy 

Ms. Jaspreet Kaur 

Sh. RobIn Hazra 

Sh. H.L. Prabhakar 

Sh. C.P. Chandra 

Sh. Prabhunath Patra 

Md. Kakkadan 

Sh. Raghunath Mahapatra 

Smt. C.K.K. Pillai 

Sh. K. Eshwara Reo 

Sh. A Sussy 

Sh. Sameer Kumar Roy 

Sh. Suprvat Chakraborty 

Sh. Ajoy Kumar Chatterjee 

Sh. Abul Hassan Ahmed 

Sh. Rajayya 80si 

Sh. Mooken 

Sh. Jayaraman 

Sh. Ramchandra B. Parab 

Sh. P. Ravindran 

Sh. N.S. Thakur 

Smt. Raniben Nakum 

5 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

10 Queetlons 

6 

Sh. Nlkhil Kumar Nandy 

Ms. Jaspreet Kaur 

Sh. RobIn Hazra 

Sh. H.L. Prabhakar 

Sh. C.P. Chandra 

Sh. PrAbhunath Patra 

Md. Kakkadan 

134 

Sh. Raghunath Mahapatra 

Smt. C.K.K. Pillal 

Sh. K. Eshwara Reo 

Sh. A Sussy 

Sh. Sameer Kumar Roy 

Sh. Suprvat Chakraborty 

Sh. Ajoy Kumar Chatterjee 

Sh. Abul Hassan Ahmed 

Sh. Rajayya Bosi 

Sh. Mookan 

Sh. Jayaraman 

Sh. Rarnchandra B. Parab 

Sh. P. Ravindran 

Sh. N.S. Thakur 

Smt. Raniben Nakum 
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1 2 3 4 5 6 

33. Sh. Saik 'Babu 33. Sh. Sail< Babu 33. Sh. Sale Bebu 

34. Sh. V.B. PIIIaI 34. Sh. V.B. -Plllat 34. Sh. V.B. Pillal 

35. Smt. B8ghwan [)eyj 35. Smt. Baghwan [)eyj 35. Smt. Baghwan Devi 

36. Sh. O.P. Sathyan 36. Sh. o.P. Sathyan 36. Sh. o.P. Sathyan 

37. Sh. K. Balagopal 37. Sh. K. BaIagopaI '.fT. Sh. K. Balagopal 

38. Smt. RamratI De", 38. Smt. Ramratl Devi 38. Smt. Ramrati DevI 

39. Sh. M. Gabriel 39. Sh. M. Gabriel 39. Sh. M. Gabriel 

40. Sh. N.S. Francis xavier 40. Sh. N.S. Francia Xavier 40. Sh. N.S. Francis Xavier 

41. Sh. R.V. Govardhan 41. Sh. R.V. Govardhan 41. Sh. R.V. Govardhari 

42. Sh. H. loknath 42. Sh. H. loknath 42. Sh. H. Loknath 

43. Sh. S. George 43. Sh. S. George 43. Sh. S. George 

44. Sh. Gurudev Singh 44. Sh. Gurudev Singh 44. Sh. Gurudev Singh 

45. Sh. E. Rams KrIshana Reo 45. Sh. E. Rama Krlshana Reo 45. Sh. E. Rama Krlshana Rao 

46. Sh. T.I. Chacko 46. Sh. T.I. Chacko 46. Sh. T.I. Chacko 

47. Sh. Bhujanga Reo 47. Sh. Bhujanga Rao 47. Sh. BhuJanga Rao 

48. Smt. K.K. Jadhav 48. Smt. K.K. Jadhav 48. Smt. K.K. Jadhav 

49. Sh. Nirmal Kumar Bose 49. Sh. Nlrmal Kumar Bole 49. Sh. NlrmaJ Kumar Bose 

so. Sh. M.J. Rathnam SO. Sh. M.J. Rathnam 

51. Ms. Soma Bose 

52. Sh. N. Pappna 

53. Ms. RikIa Char 

54. Sh. Shyam lal Verma 
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[rranslation] 

Vacant Land 

3094.SHRI MITRASEN YADAV : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state : 

(a) the details of the land of the Postal Wing and 

the Bharat Sanchar Nigam Umlted (BSNl) lying vacant in 

Faizabad, Barabanki, Sultanpur, Bastl, Ambedkar Nagar, 

Azamgarh, Mau and Jaunpur in eastern Uttar Pradesh; 

(b) the date from which the saiq plots of land are 

lying vacant and .the purpose for which they were 

purchased; 

(c) the purpose for which the said plots of land are 

belng used currently and the names of agencies using 

them; 

(d) the steps takenlproposed to be taken by the 

government for utHizatlon of the land; and 

(e) the time by which It is likely to be completed? 

THE MINISTER OF STATE IN THE MiNISTRY OF 

COMMUNICATIONS ~ND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (e) Sir, the information 
is being collection. and will be laid on the Table of the 

House. 

[English] 

Exodua of Indians 

3095.SHRI K.C.PAlLANI SHAMY : Will the Minister 

of OVERSEAS INDIAN AFFAIRS be pleased to state : 

(a) Whether there Is constant and steady Increase 

in the exodus of Indian from the country in the recent years; 

(b) if so, the details thereof during the last three 

years, year-wise; 

(c) the number of offices of Protectors of Immigrants 

functioning in the country, location-wise; 

(d)' whether the Government has any proposal to 

open more offices of Protectors of Immigrants In the 
country; 

(e) if so, the details thereof Including the locations 

identified for the same; and 

(f) the time by which the new offices are likely to 
be opened? 

THE MINISTER OF OVERSEAS INOIAN AFFAIRS 

(SHRI VAYALAR RAVI) : (a) and (b) There has been an 
Increase in the wortcers outflow from the country In the 

recent years. The details of emigration clearance taken for 

employment during the last three years is given hereunder: 

Year 

2004 

2005 

2006 

No. of workers 

(in lakhs) 

4.75 

5.49 

6.77 

(c) There are 8 offices of the Protectors of 

Emigrants under the administrative control of the Ministry 

of Overseas Indian Affairs. These offices are located In the 

cities of Mumbai, Chennal, Kolkata, New Delhi, Chandigarh, 

Cochin, Thiruvananthapuram and Hyderabad. 

(d) to (f) At present there is no proposal to open more 

offices of the Protectors of Emigrants. 

Tran"" of Central Aal_nee to States 

3096.SHRI VIJOY KRISHNA : WUI the PRIME 

MINISTER be pleased to state : 

(a) the basis of ~nsl8r of Central assistance to the 
Annual Plans of the States; 

(b) the rationale for considering the chosen. criterlal 

formula including the year in which the said crlterialformula 

was formulated; 
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(c) whether any State has req~ for reviaion of 

the formula or for incIu8ion of other parameters for the 

purpose; 

(d) if so, the details thereof; and 

(8) the action taken by the Union Government In 

this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PlANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) The 

allocation of Central Assiatance from Centre to States for 

the Annual Plans of States comprises of Nonnal Central 

Assistance (NCA), Additional Central Assistance for 

EJdamalIy Aided Pr0jed8 (EAPs) and Additional CenlTaI 

AssIstance (ACA) for special and other programmes. 

AAocatlon of NCA is baaed on the Gadgil-Mukeljee 

Formula 88 approved by the National Development 

Council (NDC) in December 1991. Gadgil-Mukerjee 

Formula takes into account, Inter ana, population, per 
capita income, peI'formance of tax effort, fiscal management 
and progress In respect of national objectives specifically 

in the area of population control, elimination of iHiteracy, 

on-time completion of EAPs and land reforms. Allocation 

for EAPs and special and other programmes are based 

on the relevant guidelines and criteria which are specific 

for each of these programmes. 

(c) to (e) In the 51st Meeting of the NatIonal 

Development CouncIl (NDC), the State of Rajasthan 

suggested that Gadgil Formula may be revised by giving 
weightage to the geogtaphic area, index of infrastructure 

development and percentage of SC/ST population. A 
change in the criteria for allocation of Central As8Istance 
requires the approval of the NDC. There is no proposal 

at preaent to change the criteria for allocation of Central 
Assistance to States. 

3097.SHRI SUGRIB SINGH : Will the Miniater of 
EXTERNAl. AFFAIRS be pleased to state : 

(a) whether the pillars In the border areu marking 

the demaroation on international border in Ki8henganj 

district have allegedly been dlst'Yl8ntled by the Napalle: 

(b) if so, the details of the land allegedly occupied 

by the NepaJis; 

(c) whether the Government of India has taken up 
the matter with the Govemment of Nepal; 

(d) If so, the ~ thereof; and 

(e) the raection of the Government of Nepal 

thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHAt 

PRANAB MUKHERJEE) : (a) and (b) There have been 
attempts to dismantle border pillar No. 108 and Sub-pillar 

no. 13312 in April 2005 and July 2005 respectively and 

land encroachment In their vicinity In Kishanganj DIstrict. 

(e) to (e) Such Incidents have been taken up 

expeditiously with the Government of Nepal. These matters 

have been addressed by joint inepections and repair and 

replacement of border pillara by the concerned authorities 

of both govemments. 

3098.SHRI ANWAR HUSSAtN : WI! the MinIeter of 
EXTERNAL AFFAIRS be pJeased 10 state : 

(a) whether any talks between India and China 

were held on January 17 and 18~ 2007; 

(b) H 80, the details thereof and the outcome 
therefrom; 

(e) whether China haa lIIegaIIunjuatlfied claim over 
Indian soil; 

(d) H 80, the detaIIa thereof; and 

(e) the measure. taken by the Government to 

counter the falae propaganda of China about Arunachal 

Pradesh In the InterNdioneI forum? 
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) and (b) ,he ninth round of 

talka between the Special Representatives of India and 

China was held in New Delhi from 16-18 January 2007. 

The two Special Representatives continued their 

dlscuasions on a framework for the boundary settlement 

on the basis of the Agreement on the Political Parameters 

and Guiding Principles for the Settlement of India-China 

Boundary Questi9n signed on 11 April 2005. 

(c) to (e) China continues to be in illegal occupation 

of approximately 38,000 square kilometres in the Indian 

State of Jammu and Kashmir. In addition, under the so-

called Sino-Pakistan Boundary Agreement of 1963, 

Pakistan illegally ceded 5,180 square kilometres of Indian 

territory in Pakistan Occupied Kashmir to China. China 

illegally claims approximately 90,000 square kilometres of 

Indian territory in the Eastem Sector. In the Middle Sector, 

China Illegally claims about 2000 sqUare kilometres of 

Indian territory. Govemment have conveyed to the Chinese 

side that Arunachal Pradesh is an integral part of India. 

lIoUa between India and China 

3099.SHRI RAYAPATI SAMBASIVA RAO : Will the 

Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India has signed any Memorandum of 

Understandings (MoUe) with China during the 1B8t five 
years; 

(b) if 80, the details of the MaUs signed; and 

(c) the beneflta accrued to India sa a result thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) and (b) The list of MaUs 

signed between India and China since 2002 are enclosed 
statement. 

(c) In recent years, India-China relation. have 

witnessed all-round progress. During the State visit 01 
Chinese President Hu Jintao to India from November 21 

to 23, 2006, the two sides issued a Joint Declaration that 

speH out a ten-pronged strategy to upgrade India-China 

relations to a qualitatively new level, and to further 

substantiate and reinforce their Strategic and Cooperative 

Partnership. Both sides believe that comprehensive 

economic and commercial engagement is a core component 
of their Strategic and Cooperative Partnership. The 
broadbaslng of the relationship through enhanced cultural, 

scientific, educational, tourism and peopie-ta-people 

contacts is being actively pursued. In this context, the two 

sides have signed a number of bilateral documents In a 
wide variety of spheres. These documents which are at 

various stages of Implementation have helped to consolidate 

and diversify India-China bilateral relations. 

sr.tement 

Sf.No. Year 

2 

1. 2002 

2. 2002 

Subject Matter of MoU/Agreement 

3 

MoU.on the Application of Phytosanltary Measures between the Ministry of Agriculture 

of India and the State General Administration of the People's Republic of China for 

Quality Supervision and Inspection and Quarantine. 

MoU between ISRO and the China National Space Administration on Cooperation In 

the Peaceful U.s of Outer Space. 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

2 

2002 

2002 

2002 

2002 

2003 

2003 

2003 

2003 

2003 

2003 

2003 

2003 

2003 

2003 
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3 

MoU between the Department of ScIence and Technology of India and the Chinese 

Academy of Sciences on Cooperation In Science and Technology 

Agreement between India and China on cooperation In· the field of Tourism 

MoU . between the Ministry of Water Resources of India and the Ministry of Water 

Resources of China upon the provision of hydrologicaJ Information of the Yaluzangbul 

Brahmaputra river in flood season by China to India 

MoU Approved Tourism Destination Status 

Memorandum between the Government of the Republic of India and the Govenvnent 

of the People's Republic of China on Expanding Border Trade 

MoU on Cooperation between the Ministry of Law and Justice of the Government of 

India and the Supreme People's Prosecution Service of China 

Executive Programme on Educational Cooperation and Exchange between the Mlnistty 

of Human Resource Development, Government of India and Ministry of Education, China 

Protocol of Phytosanitary Requirements for Exporting Mangoes from India to China 

between the Ministry of Agriculture of India and General Administration of Quality 

Supervision, Inspection and Quarantine of China 

MoU . on Simplifying Visa Procedures between the Govemmentof India and the 

Government of China 

MoU for Enhanced Cooperation in the field of Renewable Energy between the Ministry 

of Non-Conventional Energy Sources, Government of India and the Ministry of Water 

Resources, Government of China 

MoU for Cooperation In the field of Ocean Science and Technology between 

Department of Ocean Development. Govemment of India and. State OceanIc 
Administration, China 

MoU between the Department of Science and Technology of India and the National 
Science Foundation of China 

MoU between the Government of India and the Govemment of China on the Reciprocal 

Establishment of Cultural Centres in their Capita" 

Executive Programme of Cultural Exchanges between the Govemment of India and the 

Government of China for the yeaf'8 2003-2005 
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2 

17. 2005 

18. 2005 

19. 2005 

20. 2005 

21. 2005 

22. 2005 

23. 2005 

24. 2005 

25. 2005 

26. 2005 

27. 2005 

28. 2005 

29. 2005 

30. 2006 

31. 2006 

32. 2006 
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3 

Agreement on the Political Parameters and Guiding Principles for the Settlement of the 

India-China Boundary Question 

Protocol on Modalities for the Implementation of CBMs in the Military Field Along the 

Line of Actual Control in the India-China Border Areas 

Report of the India-China Joint Study Group on Comprehensive Trade and Economic 
Cooperation 

Agreement on Mutual Administrative Assistance and Co-operation in Customs Matters 
between India and China 

MoU . on Civil Aviation 

Protocol of Phytosanitary Requirements for the Export of Grape from India to China 
between the Ministry of Agriculture of India and the General Administration of Quality 

Supervision, Inspection and Quarantine of China 

Protocol of Phytosanitary Requirements for the Export Bitter Gourds from India to China 
between the Ministry of Agriculture of India and the General Administration of Quality 

Supervision, Inspection and Quarantine of China 

MoU on Cooperation between the Indian Council of Worid Affairs, India and the Chinese 

People's Institute of Foreign Affairs, China 

MoU on the Launch of the India-China Financial Dialogue 

MoU between the Ministries of Waler Resources of India and China upon Provision 
of Hydrological Information of the SutleVLangqen Zangbo River in Flood Season by 

China to India 

Protocol on India China Film Cooperation Commission 

Memorandum on the Construction of an Indian Style Buddhist Temple on the Westem 

Side of The White Horse Temple in Luoynag, China 

MoU for Cooperation between the Ministry of Home Affairs of India and the Ministry 

of Public Security of China 

MoU for enhancing cooperation In the field of oil and natural gas 

MoU for eXchanges and cooperation in the field of defence 

MoU on Sand T cooperation 
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1 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

2 

2006 

2006 

2006 

2006 

2006 

2006 

2006 

2006 

2006 

2006 

2006 

2006 

2006 

2006 
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3 

Protocol on the Eatabli8hment of ConsuIate8-GaneraI at Guangzhou and Koikata 

Protocol on Cooperation between the Ministry of External Affairs of India and the Ministry 

of Foreign Affab8 of China 

Agreement on the Issue of Property of the Consulate General of India in Shanghai 

Agreement on Bilateral Investment Protection and Promotion 

MoU on In8pection of Export cargo (Iron Ore) 

Protocol on Phytosanltary Requirements for ExportIng RICe from India to China 

MoU between Forward Mantels Commission of India and China Securtties Regulatory 

Commission regarding Conmodity Futures Regutatory Cooperation 

MoU on Cooperation between the India Institute of Public AdmInistration and the Central 

Party School of the Communist Party of China 

Agreement on Forestry Cooperation 

MoU between the Indian Council of Agricultural Reaearoh and the Chinele Academy 

of Agricultural Sciences 

Exchange Programme on Cooperation In the Field of Education 

MoU on Cooperation In the Conservation of Cultural Heritage 

Agreement on Preventing Theft, Clandestine Excavation and Illicit Import and Export 

of Cultural Property 

MoU on undertaking joint exploration and production and acquisition of oil and natural 

gas resources 

(a) the details of decentralization of National 
Di8clpllne Scheme; 

3100.DR. VALLABHBHAI KATHIRlA : 

SHRI P.S. GAOHAVI : (b) whether under the scheme, teachers were 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

Will the Minister of YOUTH AFFAIRS AND SPORTS 

be pleased to state : 

aDocated with the condition that the grant for their pay and 
allowances on actual coat will be bome by the Union 
Govemment; 

(c) if so, the details thereof, State-wise; 
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(d) whether the requisite grant has not 80 far been 

released by the Union Govemment to the state; 

(e) If 80, the reasons therefor; and 

(f) the time by which the grant Is likely to be 

released? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) The National DIscIpline 

Scheme was originally started in 1954 and evolved Into 

an Integrated Scheme named the National Fitness Corps. 

In accordance with a decision taken by the Central 

Govemment that the services of employees under the 

Scheme would be transferred to the State Govemments, 

the National Discipline Scheme (renamed the National 

Fitness Corps) was decentralized In July, 1972 and the 

National Discipline Scheme Directorate was closed down. 

Employees under the National DiacipHne Scheme were 

transferred to the State Govemments and absorbed in the 

services of the concerned State Govemments from varying 

dales after the 1st July 1972. 

(b) The National DIscipline Scheme Instructors 

(NoSls) were abSOfbed as Physical Education Teachers 

(PETs) in various schools under the control of the State 

Govemments concerned on condition thaI the Central 

Govemment would meet in full the expenditure on the pay 

and allowances of these abSOfbed Instructors, if necessary, 
for as long as they remained in service. 

(e) The details of liability claims towards pay and 

allowances of NationaJ OiacIpllne Scheme Instructors as 
projected by various State Govemments are given In the 

. enclosed statement. 

(d) to (f) The Union Govemment have 80 far 

reimbursed the expenses to the tune of Rs.124 crores to 

ten State Govemments, from whom liability poaition 

towards pay and allowances of NOS Instructors had been 

received and verified. Due to want of reconciliation of 

aaseasment as well as in8ufficMtnt annual budgetary 

allocation for the National .Dlscipline Scheme, It would 

not be possible or feasible to clear the entire IiabUiIy 
of the State Govemments, which Is roughly estimated 
to be around of As. 278 erores, within a definite time 

frame. 

Details of relmburstlrnent claimed by StlItfI Governments towards pay and allowances of NOS 
InstructonJ absorbed In StHvIcss of the State Go....",,,.,,,. 

S. Name of the State 

No. 

2 

1. Bihar 

2. Gujarat 

3. Haryana 

No. of NoSls 

transferred to Stat .. 

3 

78 

420 

342 

Reimbursement of 

expenditure by the 

Government of India 

4 

3,10,00,0001-

1,42,19,4401-

12,15,54,0001-

Outstanding amount 
claimed by State 

Governments 

(As on 13.3.2007) 

6 

As. 17,31,461/-

Rs. 18,86,84,951/-

As. 14,66.29,5411-
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2 3 

4. Himachal Pradesh 170 

5. Kerala 184 

6. Madhya Pradesh 358 

7. Mahar~htra 1216 

8. Punjab 604 

9. Rajasthan 534 

10. Uttar Pradesh 802 

Total 4,844 

. "Indo-ChI .. Partictpation on GIobeI ....... . 

.3.1Q1.St-!RI M. Si=1EENIVASULU REDO.Y : Will 

th~LMi,nister of EXTERNAL AFFAIRS be pleased to 

state : 

(a) whether India and China have agreed to 

participate on Global issues like energy security. 
environment protection. cross border violence and host of 
other issues; 

(b) if so. the details thent01; and 

(c) the details of strategies formulated to s~l~e the 
issues between India and China? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MlJKHERJEE) : (a) to (c) During the State visit 

of Chinese President Hu Jintao to India from November 

21 to 23, 2006. the two sides have agreed to cooperate 

in various fields including in trade, industry. finance, 
agriculture,' water resources, energy, environment, 

transportation, infrastructure, information technology, heabh, 

education, media, culture, tourism, youth affairs. On the 

issue of energy security., we agreed to make joint efforts, 
bilaterally as well as in multilateral fora, to diversify the 

4 6 

6,52,90,000/- Rs. 12,93,67,426/-

1,84,00,0001- As. 8,69,25,169/-

2,27,00.000/- Rs. 37,49.89.269/-

34.79,80,365/- Rs. 42,93,55,7921-

13,23,50,2701- As. 26,26,51,996.'-

17,33,60,000/- Rs. 60,64.00,000/-

25,02,42,691/- Rs. 54,83,51,9351-

1,23,70,96,766/- Rs. 2.n,5o,67.539/-

global energy mix and to increase the share In it of 
renewable energy sources. During the visit of Union 

Minister of Petroleum and Natural Gas, Shri Murti Oeora 

to China on December 15 and 16, 2006, both sides signed 
on MoU on undertaking joint exploration and production 

and acquisition of oil and natural g8a resources. On 
environment protection, both sides agreed to intensify 

consultations on sustainable development, bio-dlverslty, 

climate change and other related environmental issues of 

common concern. They also agreed to step up cooperation 

In wildlife conservation, particularly in tiger conservation. 

Both sides also agreed to strengthen their' efforts to fight 

against terrorism, separatism and extremism, and the 

linkages between terrorism and organised crime and Illicit 
arms and drugs traffiCking. The two sides agreed to 

revitalise and broaden the India-China Dialogue Mechanism 

on Counter-Terrorism. 

Prolectora of emigrants Offices 

3102.SHRI KINJARAPU YERRANNAIDU : Will the 

Minister of OVERSEAS INDIAN AFFAIRS be pleased to 

state: 

(a) the number of offices of Protectors of Emigrants 
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(PoEs) functioning in .the country to process emigration 

clearance emigrating for. employment abroad; 

(b) whether some officers are operating from rented 
premises; 

(c) if so, the details thereof and the reasons 
therefor; 

(d) the amount of money incurred on rented 
premises; 

(e) whether the Govemment has any plan to 

accommodate these offices to function from their own 

building; 

(f) if so, the details thereof; and 

(g) the time by which these offices are likely to 

function from their own buildings? 

THE MINISTER OF OVERSEAS 1NDIAN AFFAIRS 

(SHRI VAYALAR RAVI) : (a) There are 8 offices of the 

Protector of Emigrants (PoEs) under the administrative 

control of this Ministry located at Delhi, Mumbai, Kolkata, 

Hyderabad, Chandigarh, Cochin and Thiruvananthapuram. 

(b) to (d) Due to non-availability of suitable Government 

accommodation, the PoE offICes at Mumbai, Chennai, 

Cachin, Hyderabad and Thiruvananthapuram are presently 

housed in rented premises at a monthly rental liability of 

approximately Rs. 2.39 lakh/-. 

(e) to (g) The Ministry of Urban Development has been 

requested to provide suitable Government accommodation 

for the PoE offices presently functioning from rented space. 

Efforts are being made to obtain such accommodation 

early. 

Rnanclal A .. latenee for Hospitals 
In Ke,.la 

3103.SHRI VARKALA RADHAKRISHNAN 

SHRI P.C. THOMAS: 

SHRI S. AJA YA KUMAR : 

Will the Minister HEALTH AND FAMILY WELFARE be 

pleased to state : 

(a) whether the Government of Kerala has 

requested for financial assistance to start nine women and 

children's hospitals in Kerala under National Rural Health 

Mission (NRHM); 

(b) if so, the details thereof; and 

(c) the response of Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND.FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) Yes, Sir. Government of Kerala has 

requested for financial assistance for an amount for 

Rs. 27· erore @ As. 3 crore per Hospital to start nine 

Women and Children's HoSpItals in Kerala under· National 

Rural Health Mission. 

(c) These new Hospitals would be by the 

upgradation of existing Community Health Centres (CHC's) 

to Women and Children Hospital. The Government of 

Kerala has already been ~Ieased an amount of Rs. 20.00 

lakhslCHC for up gradation of CHCs to Indian Public 

Health Standards (IPHS). Facility survey of these CHC's 

have been completed by the Government of Kerala. 

Further funds would be provided as per the request of the 

. State in its Programme Implementation .Plan (PIP) under 

NRHM (2007-2012). 

{Translation] 

Deputation of Government OffIeers to. 
Private Sector 

31 04. SHRIMATI SUMITRA MAHAJAN 

PRIME MINISTER be pleased to state : 

Will the 

(a) whether the Govemment allows Its officers to go 

to private sector on deputation; 

(b) if 50, the duration of such deputation and the 

basis thereof; 
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(e) whether the guidelines for such deputation 

have been included in the Companies Act; 

(d) if so, the details thereof and if not, the reasons 
therefor; 

(e) whether capable officers are attracted by the 

high salaries offered by the private sector; 

(f) If so, the steps proposed to be taken by the 

Government in this regard; and 

(g) the benefit likety to be accrued to the 

Government if officers are sent on deputation to private 

sector? 

THE MINISTER OF STATE IN THE MiNISTRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MiNISTER OF STATE IN THE MINISTRY OF 

PARlIAMENTARY AFFAIRS (SHRI SURESH PACHOURI) : 

(a) Rule 6(2)(H) of the respective Cadre Rules of All Inda 

SeNices &lows deputation of lAS and IPS offtcers to 

private sector by the Central Government in consultation 

with the concerned State Government. 

(b) As per the guidelines under Rule 6(2)(11) of the 

cadre Rules, an officer may be on deputation for a 

maximum of 7 years in the first 30 years of service. Beyond 

30 years of service, no limit to the period of deputation 

is preecribed. 

(e) No, Sir. 

(d) Guidelines are only required under the Cadre 

Rules of the All India ServIces. 

(e) to (g) The general principle of public Interest is the 

overriding factor in deciding deputations under Rule 

6(2)(1i) to private bodies. Factors such as generel 

reputation of the organisation and the nature of its 

business are to be examined in each case. DeputatIons 

to private Sector are expected to lead to enrichment of the 

experienCe of the offtcers. 

3105.SHRI KRISHNA MURARI MOGHE: 

SHRI RAKESH SINGH ; 

SHRI G.M. SIODESWARA : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) whether the Union Government has received 

any proposal from various State Governments including 

Madhya Pradesh and Kamataka for converting some of the 
NatIona1 HIghways Into four lanes under the Pradhan 

Mantri Sharat Jodo Partyojana; 

(b) If so, the details thereof; and 

(e) the time by which the above proposal Is Hkely 

to be cleared'? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) No, Sir. The Pradhan Mantrl Sharat 

Jodo Pariyojana was only under proposal atage and was 

not approved by the Government. 

(b) and (e) Do not arise. 

[English] 

3106.SHRI JYOTIRADITYA M. SCINDIA : Will the 

Minister of STATISTICS AND PROGRAMME 

IMPLEMENTATION be pleased to state: 

(a) whether the National Sample Survey 

Organisation's data stet .. that 26 per cant of the rural and 

17.5 per cant of the urban houaeholds were under debt 
in 2003; 

(b) if so, the State-wise detaHs of households under 
debt in that year; 
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(e) the steps taken in the intelV80ing period to 
ameliofate their conditions; and 

(d) the latest assessment about the percentage of 
rural and urban households under debt burden? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI 

G.K. VASAN) : (a), (b) and (d) As per the National Sample 
sulVey carried out by National Sample SUlVey Organisation 

(NSSO) during 2003, the estimated incidence of 

Indebtedness in India and in various States were as given 

in the enclosed statement. 

(c) Govemment is implementing various poverty 

alleviation programmes like (I) Swaran Jayanti Gram 

Swarojgar Yojana (SGSY), (Ii) Sampuma Grammeen 

Rojgar Yojana (SGRY), (iii) Swaran Jayanti Shahari Rojgar 

Yojana (SJSRY) and (iv). National Rural Employment 

Guarantee Scheme (NREGS). 

Sm.ment 

Incidence Of Indllbtedness (101) 

State 

Andhra Pradesh 

Assam 

Bihar 

Jharkhand 

Delhi 

Gujarat 

Haryana 

Himachal Pradesh 

Incidenca of Indebtedness 
(% household) 

Rural Urban 

2 3 

42.3 29.8 

7.5 6.0 

21.8 9.5 

12.0 6.6 

1.5 

28.1 21.4 

27.3 16.0 

15.3 10.1 

2 3 
--_ .. -_.-

Jammu and Kashmir 3.6 5.0 

Kamataka 31.3 18.6 

Kerala 39.4 37.3 

Madhya Pradesh 26.1 17.7 

Chhattisgarh 19.8 13.2 

Maharashtrlt 27.5 15.2 

Orissa 26.4 19.2 

Punjab 25.7 13.1 

Rajasthan 33.8 16.5 

Tamil Nadu 31.3 25.5 

Uttaranchal 5.5 6.8 

Uttar Pradesh 23.4 13.0 

West Bengal 21.8 17.1 

India 26.5 17.8 

{Translation] 

Survey on BPL Femilies 

3107.SHRI SITARAM SINGH : Will the PRIME 

MINISTER be pleased to state : 

(a) whether any sUlVey has been conducted in the 

country, especially in Bihar, to identify the people living 

Below Poverty Line (BPL); 

(b) if so, the details thereof; 

(c) if not, the time by which this sUlVey is likely to 

be conducted; and 

(d) the name of the agency conducting the sUlVey? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : (a) to (d) The 

Ministry of Rural Development provided financial and 
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technical assistance to the States and UTs to conduct the 

BPl Census in the beginning of a Five Year Plan to Identify 

the BPl families in the rural areas who could be provided 

assistance under various programmes of the Ministry. For 

the 10th Five Year Plan, the guidelines were issued for 

conducting the BPl Census 2002, however, its results 

have been delayed because of the stay order passed by 

the Supreme Court on 5.5.2003 while hearing the Writ 

Petition No.196 of 2001 in the matter of PUCL Vis Union 

of India. The BPL Census is conducted by the State 

Govemments through door-ta-door survey covering 100 

rural households. The survey is conducted by the State 

Government agencies. 

The BPL Census, 2002 is to be conducted by using 

the methodology of Score Based Ranking of the rural 

households for which 13 socio-econornic parameters have 

been prescribed. After the vacation of the stay on 

14.2.2006 by the Supreme Court, the process of finalizing 

the BPl list, after getting it approved by the Gram Sabha 
and completion of two-stage appeal mechanism, is in 

progress in the States including Bihar. The Survey work 

under BPL Census 2002 has already been completed in 

almost all the States including Bihar. 

CBI Raids in Maharashtra 

3108. SHRIMATI BHAVANA PUNDALIKRAO 

GAWAlI : Wi" the PRIME MINISTER be pleased to state : 

(a) whether there have been CBI raids on various 

Government Departments and Institutions in Maharashtra 

during the last three years; 

(b) if so, the details thereof; and 

(c) the details of the funds and documents seized 

in above said raids? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 

(a) Yes, Sir. 

(b) The number of searches conducted in various 

Government Departments and Institutions In Maharashtra 

during the last three years is as under:-

Year Number of searches 

2004 43 

2005 53 

2006 45 

(c) No separate record is maintained by the CBI 

centrally about the details of funds and documents seized 

as these form part of records of the individual cases. 

(English] 

Allotment of Coal Blocks to Rajasthan 

3109.SHRI SUBHASH MAHARIA : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the Government has received any 

proposal from the Rajasthan Vidhyut Utpadan Nigam Ltd. 

for allotment of coal blocks for meeting the power 

requirement of the State; 

(b) if so, the details thereof and the action taken 

thereon; 

(c) the details of the coal blocks being considered 

for allotment to Rajasthan for the purpose; 

(d) whether these blocks will be able to meet the 

requirement of the State; and 

(e) if not, other measures taken by the Union 

Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAl (DR. DASARI NARAYAN RAO) : (a) to (e) The 

Rajasthan Rajya Vidyut Utpadan Nigam Umited (RRVUNL) 

had applied for allocation of Baitarni West, Chendipada 

and Mandakini B coal blocks through the Government 
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company dispensation route in response to letter dated 7th 

November, 2006 of Ministry of Coal. However, subsequently 

RRVUNLinformed vide their letter No. RVUNlCMDlFueV 

0.40 dated 29.01.2007 that their applications may be 

treated as withdrawn. However, Govemment of Rajasthan 

has requested for allocation of Parsa East and Kente 

Basant coal blocks in favour of RRVUNL. These blocks 

have been earmarked for allocation to power projects to 

be awarded based on tariff based competitive bidding. 

Rajasthan Govemment has been informed accordingly. 

Upgrad8tlon of Trlvandrum 

Medical College 

3110.SHRI P. KARUNAKARAN : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the amount allocated under the Prime 

Minister Swasth Suraksha Yojana for the upgradation of 

Trivendrum Medical College is insufficient; 

(b) if so, whether the Govemment has received any 

proposal from the Govemment of Kerals seeking sanction 

for additional allotment for completing the upgradation 

work; 

(c) if so, the details thereof; and 

(d) the time by which the financial assistance is 

likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (d) An outlay of Rs.120 crores has been 

approved for upgradation of the Trivandrum Medical 

College~ under PMSSY. Out of this, the Central Government 

assistance in the form of civil construction and procurement 

of equipments would be limited to Rs.100 crores and the 

remaining Rs. 20 crores shall be bome by the State 

Govemment/lnstitution. The upgradation work would be 
carried out in phases by the Central Govemment. Most of 

the equipment tor existing departments are proposed to 

be procured in 2007-08. Civil construction work tor SSS 

Is expected to be completed by 2008-09. Equipment 

required for the building would be procured accordingly. 

ThereJs no proposal for sanction of add"rtional· funds. 

Exodus or Speclaltst Doctors 

3111.SHRI A. SAl PAATHAP : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to slate: 

(a) the number of senior specialist doctors who 

have left AIIMS to join private hospitals during the last three 

years, year-wise; and 

(b) the main reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANASAKA 

LAKSHMI) : (a) and (b) According to AIIMS, 29 Senior 

Specialist Doctors have left the Institute during the last 3 

years. The Faculty members have either ~ken Voluntary 

Retirement or resigned from the service ot the Institute on 

their personal grounds. 

Development or Heritage Route 

3112.SHRI P.S. GADHAVI : 

SHRI MADHUSUDAN MISTRY : 

SHRI BHUPENDAASINH SOLANKI 

SHRI AATILAL KALIDAS VARMA : 

SHRI VIKAAMBHAI AAJANBHAI MADAM : 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to reter to the reply given 

to Unstarred Question No. 3013 answered on 13.12.2006 

regarding development of heritage route and to state : 

(a) whether the National Highways Authority of 

india (NHAI) has taken over the route for 't.s development 

and maintenance; 

(b) if so, whether any budget allocation has been 

made in this regard; and 

(c) If so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAVS (SHRI 

K.H. MUNIV APPA) : (a) to (c) There is no change In the 

status In reply given to Unstaned Question No. 3013 on 

13.12.2006 regaRing develop" .. d of Ahmedabad-Oandi 
Heritage Route NH-228. 

{T1'III1SIatIon] 

3113. SHRI RAKESH SINGH : WHI the MIni8ter of 

VOUTH AFFAIRS AND SPORTS be pleased to state : 

(a) whether there is any policy regarding grant of 

eponaorshIp and for deciding the year and the month 

organising NatIonal Games In the Country; 

(b) If so, the detaJla thereof; 

(c) the reasons for not organizing these games at 
fixed Intarvala with reference to previous years; 

(d) whether interest towards organising these 
games has receded; 

(e) If so, the details theraof; 

(f) whether the Govemment proposes to consider 
framing a policy to ensure the organisation of these games 
at definite fixed inteMlIa; and 

(g) if so, the details thereof and If not, the raasona 
therefor? 

THE MINISTER OF PANCHAVATI RAJ, MINISTER OF 

VOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MAN! SHANKAR AlVAR): (a) and (b) The National Games 
are allotted by the Indian Olympic Association (lOA) 

General AuernbIy. The lOA has Informed that there is no 

policy for awarding sponsorship and thi8 is decided by the 

Organising CommIttee (00) of the Natlonal Games 
COIamed. The Games are to be 0fgMIzed fIV8fY two 
years. The dates for the Games are d8lennlned by the 00 

In c:onsuItaIion with Indian OlympIc AsaocIatIon 

(e) Owing to some f'8II8OM as natural caJamItIea, 
non-compIetIon of Inh'a8tlucture In lime, paucity of funds. 
these Gamee could not be held at fixed Intervale during 

previous years. 

(d) and (e) No, Sir. There Is a great demand from the 

States for allotting the NatIonal Games. 

(f) and (g) No such policy is under conaideratlon at 

present. 

[English] 

3114.SHRI AMITAVA NANDV : 

SHRI BASU DEB ACHARIA : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Coal India Umited (Cll) is looking 
for overseas technical and financial ti.upa to promote 

underground mining in a big way; 

(b) If so. the details thereof; and 

(e) the action takenlproposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 

COAL (DR. DASARI NARAVAN RAO): (a) Production from 

underground mines of Coal India Umited (Cll) is to be 
enhanced to level of 54.56 million lonnes by the year 
2011-12 (terminal year of Xlth Plan period) from the 
present level of about 45 million tonnes. The majority of 

this additional underground production has to come 
through introduction of mass production technology like 

Iong-wall and introduction of continuous miners. Apart from 
significant capita1 requirement, equipment needed for this 

are not Indigenously available. In view of this Cil has to 

soul'ce supply of equipment from overseas countries 

involving technical as weU as financial tt.ups. 

(b) and (e) Presently Cil has taken up an exerctee 
to formutate a road map for achieving higher targeta from 
Ita undetground mines. 
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3115.SHRI BRAJA KISHORE TRIPATHI : 
SHRI NARAYAN CHANDRA BORKATAKY : 
SHRI RAYAPATI SAMBASIVA RAO : 

Win the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether the WHO is closely working with 
Government of India In providing technical assistance to 
Ita Integrated Disease Surveillance Programme; 

(b) If 80, names of the StatH getting asaistance 
from WHO. World Bank and other International Agencies 

under the Integrated OIaease SUlVeiliance Programme 
during 2005-06 and 2006-07; 

(e) the details of the aaslatance received by each 

State 80 far; 

(d) the number of persons benefited by such 

assistance in those States 80 far; and 

(e) the role of NGOa. If any, In implementing the 

programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lAKSHMI) : (a) to (d) WHO provides technical aaal8tance 
for implementation of Integrated DIsease SulVeiliance 
Project (DSP) In various StateslUTs. IDSP Is a World Bank 
aaaiated project and is being implemented to cover all the 
States of the country In phased manner. 

IDSP is targeted to benefit entire population of the 

country and is being Implemented in 9 StatH of Phase 
I - Andhra Pradesh, Himachal Pradesh. Karnataka. 
Madhya Pradesh. Maharashtra. Uttarakhand, Tamil Nadu. 
Mizoram and Kerala. The project is also being Implemented 
In another 14 States/UTs of Phase II of !DSP -
Chhattl8garh. Goa. Gujarat. Haryana. Rajasthan. West 
Bengal. Manipur, Meghalaya. Ortasa. Tripura, Chandlgerh, 

Pondicherry. Delhi, NagaJand. Reet 12 StateelUTa are 
under Phase III. 

(e) Under IDSP, Indian Medical AaaocIaIIon is 

being Involved to facilitate aurveiHance of di8eaaea 

covered under the project. 

Speed Poat Gold Service 

3116. SHRI CHENGARA SURENDRAN : WIll the 

Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state : 

(a) whether the new service ""Speed Post Gold"" 

launched by the Govemment recently is aUCC888ful; 

(b) If 80. whether the Government proposes to 
extend the selVice throughout the country; and 

(c) If 80, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (e) Speed Post Gold 
Service was Initially launched between DeIhl and Mumbai 
In the nature of a test run and later extended to four metro 

cities. The performance and business potential of the 
service is under assessment. The question of further 
extension of the selVice wiN be taken thereafter. 

[Translstion] 

Funds for AIDS PragrllrnIM 

3117.SHRI GANESH SINGH : wm the MInister of 
HEALTH AND FAMILY WELFARE be pleased to state : 

(a) the funds Incurred on AIDS control programme 
under the Tenth Five Year Plan; 

(b) If 80. the SUCC888 achieved by this programme; 

(e) whether the Govemment proposes to allocate 
more funds for the programme for the 11 th plan period; 

and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

lAKSHMI) : (a) As. 2030.90 crore has been spent upto 

the 28th February, 2007 within the 10th Plan period of 

2002-07. 

(b) The implementation of the project has led to 

stabilization of cases of HIV infection at a level of tess than 

1% in the general population during the last 3 years. 

(c) and (d) A tentative budgetary allocation of Rs. 6800 

crore has been requested under NACP - 11\ during 11th 

Plan (2007-12). 

VIsIt of Foreign Minister of 

P8k to india 

3118.SHRI CHANDRA MANI TRIPATHI : 

DR. lAXMINARAYAN PANDEY : 

wm the MInister of EXTERNAL AFFAIRS be pleased 

to state : 

(a) whether the Foreign Minister of Pakistan has 

visited India recenUy; 

(b) if so, the details thereof; 

(c) the bilateral agreements that have been signed 

during the visit; 

(d) whether the issue of cross-border terrorism was 

also raiaed during the talks; and 

(e) if so, the reaction of Pakistan thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE) : (a) to (c) Pakistan Foreign 

Minister Khurshid Mahmood Kasuri visited India on 

February 20-22 leading his country's delegation for the 5th 

India-Pakistan Joint Commission meeting. The Joint 
Commission meeting was held in New Delhi on February 

21, 2007. It was co-chalred by EAM and Pak Foreign 

Minister. The meeting reviewed the progress of the eight 

Technical l..evel Working Groups on Agriculture, Health, 

Science and Technology, Information, Education, IT and 

Telecommunications, Environment and Tourism. The 

reports of an the eight Tet:hnlcal Level Working Groups 

were presented at the Joint Commission and discussed. 

An agreement on 'Reducing the Risk from Accidents 

Relating to Nuclear Weapons' was signed during the visit. 

(d) and (e) Both sides noted that the Joint-Anti-

terrorism Mechanism, established to identify and Implement 

counter-terrorism initiatives and investigations, would meet 

on 6 March 2007. They condemned the blasts in Delhl-

Attarl Express in which 68 people were killed. 

Constitution of Road Safety Board 

3119.SHRI DEVIDAS PlNGLE : 

SHRI KAILASH NATH SINGH YADAV : 
SHRI BRAJESH PATHAK: 

SHRI MOHD. TAHIR: 

Will the Minister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state: 

(a) the total percentage amount that is being spent 

out of the Central Road Fund by the Union Government 

for bringing down the frequency of road accidents; 

(b) whether treatment and rehabilitation facilities 

have been provided to the people who got injured or died 
in such road accidents during the last two years; and 

(e) the complete details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA) : (a) No part of the Central Road Fund 
is earmarked for bringing down the frequency of Road 

Accidents. 

(b) and (e) Provision of treatment and rehabilitation 

facilities is basically the responsibility of the Stale 
Government. The Ministry of Health and Family Welfare 
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also provides assistance to the States/UTs under the 

scheme of 'Assistance for Capacity Building' for upgradation 

of emergency services/trauma care facilities in hospitals 

including those located near the National Highways for the 

purpose of treatment of accident victims. This Ministry 

provides ambulance to StateslUTs to evacuate victims of 

accident to the nearest medicel centre under National 

Highways ACCident Relief Service Scheme (NHARSS). 

{English] 

Unsatisfactory Service by BSNLlMTNL 

3120.SHRI PRABODH PANDA: Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the latest survey by the Telecom 

Regulatory Authority of India (TRAI) has revealed that the 

quality of service provided by the GovemmentIPrivate 

Telecom Operators is way below satisfactory as reported 

in the Calcutta edition of the 'Telegraph' dated January 29, 

2007; 

(b) if so, the details and reasons therefor; 

(c) whether the MTNl and BSNl are the 

worst performers on overall satisfaction scale in the 

country; 

(d) if so, the details thereof and the reasons 

therefor; and 

(e) the steps taken by the Govemment to improve 

the situation in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEl AHMAD) : (a) and (b) Sir, as per the report 

submitted by an independent agency appointed by 

Telecom Regulatory Authority of India (TRAI) for undertaking 

customer satisfaction survey for both Basic and Cellular 

Mobile Services, the Service Providers who were surveyed 

do not meet the benchmark criteria for some of the 

parameters. The detailed results of the Customer 

Satisfaction Survey, Service Area-wise are given In 

enclosed Statement I and II. 

Demand of services outpaCing the capacity of 

the network. 

Inadequate network provisions. 

Point of Interconnection (POI) congestion. 

Spectrum constraint at some places. 

(c) and (d) No, Sir. As per the Survey Report, almost 

all the telecom service providers including MTNl and 

BSNl have not met .the benchmark for 'Overall Customer 

Satisfaction' . 

(e) The steps taken by the Govemment are give 

below:-

The performance of operators is monitored by 

TRAI through quarterly performance monitoring 

reports. 

POI congestion is being monitored by TRAI on 

monthly basis. 

TRAI is also conducting customer sat/sfaction 

survey on quarterly basis. 

Coordinating spectrum utilization with the 

existing operators. 

Holding meetings with operators with regard to 

POI congestion and other Issues of Quality of 

Service. 

Facilitate interaction with local bodies for setting 

up cell sites of mobile network. 

BSNl and MTNl are continously monitoring 

and upgrading their network and the support 

facilities in order to keep pace with the growing 

demand. 
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Customer Satisfaction Survey of Callular MobIle Service QE September 2006 

S. Name of the Sample % SatIsfied with 
No. Service Size 

Providers Provision Billing Help Network Maintain- Overall Supplem-

of selVice performance services performance ability customer entary 

Reliability satisfaction services 
and 

Availability 

post- Pre-
paid paid 

1 2 3 4 5 6 7 8 9 10 11 

Benchmark >95%· >90% >90% >90% >95% >95% >95% >95% 

CIrcIe-A 

AP 

1. AirtaI 401 99 92 100 99 82 ... 79 99 

2. BSNl 401 96 98 100 98 80 80 99 

3. Hutch 400 997 100 100 98 81 80 99 

4. Idea 402 96 98 100 100 82 ... 79 97 

5. ReI comm 399 98 96 100 99 78 ... 83 83 

6. Tala 400 97 92 100 100 69 ... 80 86 

QujeNt 

7. AirteI 404 100 95 90 45 89 45 71 95 

8. BSNL 402 97 90 94 50 81 75 100 

9. Hutch 401 98 92 89 50 86 100 72 95 

10. Ideal 400 99 97 95 49 86 100 75 98 

11. ReI comm 401 99 94 96 49 87 75 78 97 

12. Tate 200 99 84 94 43 81 100 77 97 
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1 2 3 4 5 6 7 8 9 10 11 

KIIl'IUdaka 

13. Alrtel 423 72 85 74 94 70 90 71 91 

14. BSNL 404 70 88 69 91 71 88 70 97 

15. Hutch 375 72 85 71 94 69 82 70 97 

16. Rei comm 399 70 86 67 94 71 86 69 94 

17. Spice 398 68 80 70 95 71 69 68 95 

18. Tata 402 66 79 71 95 71 79 69 94 

......... htra 

19. Airtel 401 100 100 100 88 96 80 86 84 

20. BPL 399 100 99 98 97 99 ••• 86 90 

21. BSNL 400 95 100 84 53 95 ... 82 90 

22. Idea 400 100 100 99 92 95 ... 89 94 

23. ReI comm 400 100 100 98 99 98 ... 90 84 

24. Tala 198 99 100 98 94 97 ••• 88 92 

T.mll NIIdu 

25. Aircell 496 95 67 92 74 90 55 72 95 

26. Airtel 401 95 57 95 83 91 82 74 98 

27. BPL 444 96 79 94 79 90 49 72 92 

28. BSNL 453 98 79 95 82 85 56 72 97 

29. Rei comm 345 98 63 95 80 90 53 73 98 

30. Tata 159 98 65 86 57 91 35 69 90 

eire .... 

H.ry.n. 

31. Alrtel 250 81 86 98 89 87 43 74 67 
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2 3 4 5 6 7 8 9 10 11 

32. BSNl 249 93 100 98 85 79 68 72 65 

33. Hutch 250 99 100 99 85 88 43 71 55 

34. Idea 252 98 86 99 94 92 44 75 59 

35. Rei comm 278 100 87 99 92 92 100 79 73 

36. Tata 250 100 100 100 92 90 75 78 64 

Ker ... 

37. Airtel 251 90 67 84 64 90 48 70 97 

38. BPL 260 96 60 92 64 89 38 71 96 

39. BSNL 248 94 69 87 61 89 44 70 99 

40. Idea 252 94 57 83 60 90 31 68 92 

41. Rei comm 399 94 75 83 65 90 35 69 95 

42. Tata 394 92 73 86 60 90 49 70 97 

MP 

43. Airtel 250 100 100 99 82 91 74 83 99 

44. BSNL 256 100 76 100 79 90 73 82 96 

45. Idea 259 99 100 98 78 90 70 82 99 

46. Rei comm 254 99 100 99 79 89 84 100 

47. ReI Tel 249 100 82 98 79 88 80 84 98 

46. Tata 251 100 100 100 78 89 85 83 97 

Punjab 

49. Airtel 306 100 100 100 96 94 84 81 85 

50. BSNL 182 96 100 99 90 89 100 80 90 

51. Hutch 253 99 97 99 94 93 88 82 92 
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2 3 4 5 6 7 8 9 10 11 

52. Rei comm 395 99 98 99 90 94 82 81 ;93 

53. Spice 291 100 96 100 90 80 93 78 90 

54. Tata 200 100 100 98 90 94 99 83 97 

Rajasthan 

55. Alrtel 264 98 87 79 69 94 61 74 76 

56. BSNL 269 96 77 86 67 69 19 69 72 

57. Hutch 240 95 95 91 75 92 44 79 80 

58. Rei comm 261 96 93 87 68 95 54 78 86 

59. Tata 253 98 100 91 61 89 ••• 79 82 

UP-E 

60. Alrtel 249 83 100 86 100 69 

6t. BSNL 280 81 62 77 ... 61 .. 
62. Hutch 281 84 43 78 .. 100 ... 67 

63. Rei comm 295 76 56 80 62 .. 
64. Tata 287 93 57 96 .. 100 ••• 83 

UP-W 

65. Alrtel 263 98 99 98 80 80 68 75 80 

66. BSNL 263 95 71 100 75 73 78 74 91 

67. Hutch 255 98 92 97 80 81 93 79 91 

68. Idea 278 98 90 99 68 73 80 74 90 

69. Rei comm 258 99 88 99 80 79 91 78 95 

70. Tata 257 99 100 95 82 69 91 76 97 
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1 2 3 4 5 8 7 8 9 10 11 

............ 
71 . .. Aircell 253 99 100 95 54 74 67 76 97 

72. Airtel 253 97 100 79 49 78 ... 66 89 

73. BSNL 253 99 100 86 55 76 ._. 67 98 

74. Hutch 253 100 100 77 50 80 70 67 87 

75. ReI Tel 253 100 100 92 36 45 41 72 88 

76. ReI comm 253 100 100 95 58 74 50 59 98 

77. Tata 253 100 100 82 36 64 44 66 86 

CIrcIe-C 

A ... m 

78. Aircell 252 97 72 100 90 86 100 80 100 

79. AIrteI 254 98 89 98 86 88 100 78 100 

80. BSNL 253 91 83 99 87 85 100 74 100 

81. ReI Tel 253 95 74 79 77 71 60 68 92 

Bihar 

82. Airtel 252 98 100 100 53 79 100 72 98 

83. BSNL 255 99 67 98 42 76 42 68 99 

84. ReI comm 252 99 100 100 58 83 93 75 99 

85. ReI Tel 254 98 100 98 52 78 50 72 99 

86. Tata 252 99 100 98 50 74 80 73 98 

HP 

87. Airtel 278 99 100 97 78 97 87 81 98 

88. BSNL 263 96 100 98 71 95 87 80 99 

89. ReI comm. 129 100 100 97 86 86 67 79 98 

90. Re! Tel 229 100 100 97 90 85 82 99 
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2 3 4 5 6 7 8 9 10 11 

91. Tata 108 99 100 99 75 82 100 82 97 

Jammu and Knhmlr 

92. Aircell (Dishnet) 23 100 100 94 99 ... 89 ' 96 

93. Airtel 239 78 85 96 60 79 13 72 95 

94. BSNL 317 61 84 78 53 69 8 61 88 

HE 

95. Aircell (Dishnet) 252 100 100 100 88 92 100 81 100 

96. Airtel 255 99 74 98 91 86 ... 81 100 

97. BSNL .253 100 73 93 77 79 84 72 97 

98. Rei Tel 252 100 29 89 77 78 73 74 99 

0rI ... 

99. Aircell (Oishnet) 252 99 100 88 88 89 100 73 99 

100. Airlel 252 97 93 88 82 68 90 73 97 

101. BSNL 251 89 79 91 76 80 90 70 97 

102. Rei comm 255 94 100 93 72 70 91 72 96 

103. Rei Tel 253 96 100 91 72 82 90 70 93 

104. Tata 253 96 68 90 68 69 89 73 95 

ClrcI.M 

Chennlll 

105. Aircell 652 99 51 96 94 80 78 90 96 

106. Airtel 529 98 67 98 92 86 86 93 97 

107. BSNL 583 89 57 94 88 80 68 86 96 

108. Hutch 603 98 55 99 91 76 90 89 96 
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2 3' 4 5 6 7 8 9 10 11 

109. ReI comm 567 96 47 98 91 79 84 90 96 

110. Tata 182 100 36 96 94 86 62· 87 91 

o.IhI 

111. Airtel 615 97 62 91 74 86 73 85 87 

112. Hutch 649 96 61 93 73 85 78 85 88 

o 113. Idea 583 97 55 96 67 79 75 84 91 

114. MTNL 555 98 54 94 70 82 55 84 88 

115. ReI comm 589 98 53 96 75 83 72 86 90 

116. Tala 604 98 45 97 69 79 68 85 93 

KoIIuIta 

117. Airtel 595 99 90 89 77 85 83 87 91 

118. BSNL 604 99 72 98 64 81 68 86 94 

119. Hutch 600 99 82 91 76 86 64 88 91 

120. ReI comm 600 100 82 96 73 87 75 90 96 

121. RISL 600 98 11 98 69 79 60 89 97 

122. Tala 601 99 100 96 62 83 55 88 95 

........... 
123. Airtel 590 98 98 95 64 99 96 96 100 

124. BPL 587 95 97 98 70 92 78 92 98 

125. Hutch 586 95 96 98 68 94 89 93 100 

126. MTNL 584 98 94 99 75 90 86 92 98 

127. ReI comm 505 91 89 99 81 68 88 85 97 

128. Talal 600 93 96 99 69 87 83 91 96 

to) Mean Subscriber is either unable to answer or did not acceu the service or no incidences reported. 
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~t-ll 

Customer Satisfaction Survey for Basic SeMce 

S. Name of the Sample % Satisfied with 

No. Sarvice Size 

Providers 0-111 Provision Billing Help Network Maintaln- Overall Supplem-

of Service Performance Sarvices Performance ability Customer entary 

Reliability Satisfaction Services 

and 

Availability 

2 4 5 6 7 8 9 10 

Benchmark >95% >90% >90% >90% >95% >95% >95% 

A-<:Ircle 

AP 1465 

1. Alrtel 253 98 99 100 92 ... 96 99 

2. BSNL 599 100 98 99 9'3 100 96, •• 

3. ReI comm 251 99 99 98 90 . .. 94 97 

4. Tata 362 100 100 99 92 96 99 

Gujarat 1041 

5. Airtel 100 100 " 100 .. 
6. BSNL 249 100 72 51 97 59 80 100 

7. Rei comm 410 100 67 36 96 100 77 100 

8. Tata 381 100 93 39 97 65 79 100 

'Kernetaka 1411 

9. Airtel 602 78 83 97 96 97 94 100 

10. BSNL 411 89 93 97 92 99 92 too 

11. Tata 398 68 83 94 90 96 89 96 
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2 3 4 5 8 7 8 9 10 

U.haruh"- 1112 

12. Airtel 4 80 100 100 100 100 99 .. 
13. BSNL 399 91 99 88 100 79 94 70 

14. ReI convn 394 100 99 99 100 100 99 94 

15. Tate 395 99 99 98 100 100 97 77 

T ...... N8du ,.21 
16. Airtel 427 95 92 90 88 74 90 99 

17. BSNL 387 80 92 81 89 79 87 99 

18. ReI convn 201 94 93 69 95 90 93 98 

19. Tata 411 95 96 80 93 87 92 98 

8-C1n:Ie 

~ CM 

20. BSNL 454 95 91 63 92 90 90 98 

... ry .... 720 

21. Airtel 103 100 93 86 92 82 90 94 

22. BSNL 401 53 100 72 96 83 88 100 

23. ReI comm 216 99 100 85 97 93 94 100 

"-MIl .. 
24. AIrteI 50 65 100 64 100 78 93 100 

25. BSNl 320 73 95 71 100 81 91 98 

26. ReI oonvn 318 7'l 96 70 100 83 91 99 

MP .. 3 

27. Airtel 244 98 89 85 80 87 85 95 
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2 3 4 5 6 7 8 9 10 

28. BSNL 425 95 81 78 81 80 82 100 

29. Rei comm 224 99 93 76 84 94 88 100 

Punjab 1059 

30. Airtet 91 98 100 90 99 100 97 100 

31. BSNL 254 98 97 88 98 96 96 100 

32. HFCL 464 95 96 88 97 98 95 89 

33. Ret comm 250 97 100 94 99 99 95 100 

..... ath.n 939 

34. BSNL 483 75 91 67 88 71 80 93 

35. Rei comm 201 95 95 70 94 86 89 100 

36. Shyam 255 92 96 74 95 95 91 86 

UP-W 400 

37. Airtel 90 100 99 79 91 100 92 100 

38. BSNL 158 100 66 79 92 71 83 100 

39. Rei comm 152 95 93 85 93 88 92 100 

UP-E 646 

40. Airtel 107 90 92 60 86 67 82 100 

41. BSNL 386 76 69 56 74 82 78 97 

42. Rei comm 153 97 90 60 84 89 79 100 

Utterenchel 92 

43. BSNL 92 100 61 70 97 98 96 100 

WB 501 

44. BSNL 249 90 87 70 90 98 89 100 

45. Rei comm 252 96 99 61 93 100 90 .* 
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2 3 4 5 6 7 8 9 10 

C.circle 

Assam 250 

46. BSNL 250 80 83 44 87 78 87 100 

Andamen and 25 
Nicobar Islands 

47. BSNL 25 76 96 100 94 91 .. 
Bihar 451 

48. BSNl 251 77 72 76 87 59 80 100 

49. Rei comm 200 94 54 81 82 82 100 

HP 422 

SO. BSNL 256 86 95 89 86 73 75 100 

51. ReI comm 166 100 91 93 91 83 100 

Jammu and 193 
Kashmir 

52. BSNL 193 58 82 63 85 67 76 73 

Jharkhand 250 

53. BSNl 250 36 75 77 57 69 .. 
NE2 749 

54. BSNl 250 76 70 61 48 88 76 .. 
55. BSNl 499 55 66 52 82 80 56 100 

OrlaN 449 

56. BSNl 250 83 61 64 75 66 82 88 

57. ReI comm 199 95 75 59 80 91 85 99 

M-Clrcle 

Chennal 2168 

58. Airtel 889 93 96 87 94 88 90 99 

59. BSNL 1097 69 92 92 88 76 86 99 
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2 3 4 5 6 7 8 9 10 

60. ReI comm 234 96 97 90 93 95 93 99 

61. Tata 746 90 94 93 93 92 93 97 

DeIhl 3041 

62. Airtel 619 93 86 62 86 92 85 93 

63. MTNL 1216 86 84 67 85 84 90 

64. ReI comm 599 95 88 76 84 92 88 86 

65. Tata 607 93 88 68 85 90 87 91 

KoIbta 1100 

66. Airtel 253 98 93 61 89 33 88 80 

67. BSNL 598 94 81 53 80 87 76 100 

68. ReI comm 249 92 87 83 90 66 93 88 

Mumbal 2461 

69. Airtel 603 100 100 84 100 86 97 100 

70. MTNL 761 68 97 68 91 82 86 100 

71. ReI comm 643 86 93 64 94 79 89 100 

72. Tata 454 100 100 78 99 87 94 100 

,(e) : Could not respond as the subscriber had not faced any situation. These operators are treated as meeting 

the benchmark. 

Functioning of PrImary Health Centru 

3121.SHRI M. RAJA MOHAN REDDY : Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased 

to state : 

(a) whether the Govemment has reviewed the 

functioning of Health Centres in various States; 

(b) if so, whether any survey has been conducted 

in this regard; 

(c) if so, the recommendations submitted by Survey 

Committee; and 

(d) the action taken by the Government 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) Yes, Sir. The National Council of 

Applied Economics Research (NCAER) was delegated the 

task of evaluation of Sub-Centres. The Data was collected 
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from 1040 Sub-Centres in 130 districts covering 30% of 

the districts of 14 major States of India. The States covered 

are Andhra Pradesh, Kamataka, Tamil Nadu, Gujarat, 

Maharashtra, Rajasthan, MP, Punjab, UP, Bihar, Orissa, 

West Bengal, Asc;am and Jharkhand. 

(c) and (d) Major conclusions and Recommendations 

0' NCAER on "Working of Sub-Centres in selected States 

of India" ~ 

(i) Average number of Villages covered per SC is 

high as 9 in Jharkhand. The average population 

per SC is also high. It recommends that the 

population norms 'or establishing as SC should 

be reduced drastically. The number 0' villages 

per SC also needs to be brought down to 

manageable Omits. 

(tI) Lack of permanent SC building is an important 

constraint in the functioning of SCs. SCs in 

rented buildings keep on shifting thus creating 

information gap among the users. Permanent 

SC buildings provide an incentive to furnish it 

proper1y. The sample data shows that compaI8d 

to SCs in rented buildings those having owned 
and rent free buildings have significanUy higher 

proportion of fumiture Items. Permanently 

owned buildings is a precondition for improving 

the quaHty 0' delivery and utilization 0' services. 

It is also desirable that ANM and Anganwadi 

Worker house both In a common compound to 

avoid duplication 0' certain services. For better 

service delivery SC building should be located 

at a central place. 

(iii) Shortage of staff is quite high and almost half 

the SCs are functioning without Male Health 

Worker. The data shows that significantly higher 

proportion of respondents from the sea with 

both ANM and MHW are "fuUy satisfied" 

therefore appointing MHW alongwlth ANM In 

all the SCs should be done on priority 

basis. 

(Iv) A hlQher proportion of ANMs expressed a need 

training, in order to meet new responsibilities. 

ANM have to spent a lot 01 time in the field, 

keeping her away from the Sub-Centre. It has 

been suggested that she be provided with a 

mobHe phone, which will enable the users to 

keep track of her. 

(v) Sensitization 0' staff, especially towards the 

requirement of downtrodden in the 80Ciety and 

an increase in services like weekly visit by a 

doctor, labour room, bed 'acility will increase 

the popularity 0' Sub-Centres. 

(vi) Irregularity In the disbursement 0' salary to the 

staff is a serious problem especially in 

Jharkhand, Bihar, Orissa and Uttar Pradesh. 

Analysis of data reveals that shortage of 

equipment and medicines is a serious 

problem. 

The above recommendations have been shared with the 

concerned State Governments 'or rectifying the drawbacks 

as per Provisions under the implementation Frame 

work approved for the National Rural Health Missions 

(NRHM). 

NatIonal Monitoring System 

3122.CH. MUNAWAR HASSAN: Will the Minister 0' 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the National Monitoring .System (NMS) 

located at LOOhi Road, New Delhi and maintained by the 

National Telecom Region under BSNL, New Deihl has 

been rendered unworkable; 
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(b) If so, since when alongwith reasons therefor; 

(c) the initial cost of the project and the subsequent 

expenditure incurred till its closure; and 

(d) the action taken/proposed to be taken by the 

Govemment to revive the closed system? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEl AHMAD) : (a) and (b) No, Sir. System has 

not been closed but has developed. fault some time 

back. 

(c) Initial procurement cost was approximately 

Rs. ·67 Crores. Expenditure on National Monitoring 

Scheme (NMS) is a part of operational expenditure of the 

unit concemed and IS not separately identifiable. 

(d) Assistance of the system supplier has been 

IOUght to diagnose and rectify the fault. 

[Translation] 

Demand of Coal 

3123.SHRI KAILASH NATH SINGH YADAV : 

SHRI MOHO. TAHIR : 

SHRI SHISHUPAL N. PATLE : 

SHRI BRAJESH PATHAK : . 

WIll the PRIME MINISTER be pleased to state : 

(a) whether the demand of coal for construction 

sector has increased during the current year; 

(b) If so, whether dependence on coal import has 

been increasing; 

(e) the quantum of coal obtained from the coal 

deposits In the country during the current year; 

(d) whether the imported coal is being/has been 

procured at cheaper rates; 

(e) If so, the details thereof; and 

(0 the total segments of construction sectors for 

which coal is being imported in the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. DASARI NARAYAN RAO) : (a) to (c) Coal 

demand is a function of growth of national economy. The 

demand of coal has been increasing as the national 

economy is steadily doing well. Coal' demand for 

construction sector is not assessed separately. It Is 

assessed for sectors like Power, Steel, Cement etc, The 

estimated total demand of coal In the country of 474.18 

million tonnes in 2006-07 is planned to be met from 

domestic supply of 432.39 miHion tonnes. This leaves a 

gap of 41.31 million tonnes which will be met by 

imports. Import of coal is resorted to due to limited 

indigenous availability of coking and low ash non-

coking coal, and consideration of location specific landed 

cosl 

(d) to (0 Govemment do not import coal. Since coal 

is under Open General Licence (OGL), consumers are free 

to import coal based on their requirements. By and large 

at present the cost of imported coal is higher that the cost 

of indigenous coal, on a comparable basis, ~xcept in some 

specify coastal based locations. 

[English] 

Assistance for RTI Implementation 

3124. ADV. SURESH KURUP : 

SHRI K. FRANCIS GEORGE : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Union Govemment has received 

any communication from the various State Govemments 

seeking financial assistance for implementing the Right to 

Information Act, 2005; 
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(b) If so, the details thereof; and 

(c) the action taken or proposed to be taken by the 

Union Government in this regard? 

THE MINISTER OF STATE IN THE MlNSTRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURl) : 

(a) to (c) State Governments like the Government of 

Chhattisgarh, Gu;arat. Kerata, Madhya Pradesh, Mizoram, 

Tripura and Uttarakhand had sought Central assistance for 

implementation of the Right to Information I>m, 2005. The 

Parliament has, by law, cast an obligation on the State 

Govemments to implement the Act. The State Governments 

are required to meet the statutory obligation out of their 

own funds. 

Faun in CorcIect WLL System 

3125. SHRI SHRINIWAS DADASAHEB PATIL : Will 

the Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to slate : 

(8) whether the Cordect WLL System installed in 

various parts of the country has developed faults due to 
which instrument sets are not functioning; 

fb) If so, the reasons therefor; 

(c) whether the Government purposes to conduct 

an enquiry into the non-functioning of Cordect WLL 

System; 

(d) if so, the details thereof; anjj 

(e) the steps taken by the Govemment for replace-

ment of Cordect WLL Systems by 8 new efficient 

system? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) and (b) Sir, the Cor-dect 

WLL systems installed In various parts of the country are 

working satisfactorily in general. However, sometimes 

due to the following reasons, instrument sets become 

faulty:-

(i) Inbullt battery of the Instrument does not get 

fully or adequately charged due to inadequate 

availability of commeroial mains supply in· ruraV 

semi urban areas. 

(ii) High fluctuation In commercial mains supply 

causes damage to the Internal system of the 

instrument. 

(iii) In lightening prone areas, instrument sets 88 

well as the equipment are susceptible to more 

faults than in other areas. 

(c) to (e) Do not arise in view of (a> and (b) 

above. 

[Translation) 

ReuIIrch on Stem Cell 

3126. SHRI RASHEED MASOOD : 

SHRI RAGHUVEER SINGH KOSHAI. : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to slate : 

(a) whether the Government proposes to bring a 

comprehensive poUcy for promotion of Stem Ceu 
Research; 

(b) if so, the details in this regard; 

(c) the narnee of places where centr. have been 
set up or are proposed to be set up for Stem Cell 
Research; 

(d) the names of the di8ea8es which are .beIng 
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treated successfully through Stem Cell Research as of now 

and the names of diseases that the likely to be treated 

through Stem Cell Research in future; 

(e) whether All India Institute of Medical Sciences 

(AIIMS), the Post Graduate Institute (PGI), Chandigarh and 

the Vellore Medical College (VMC) are working on the 

experimental research on Stern Cell; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) to (d) Indian Council of Medical Research 

(ICMR) in consultation with other agencies had developed 

the guidelines for Stem Cell Research and Regulation 

which has been recenUy revised by ICMR and Department 

of Biotechnology jointly as Draft Guidelines for Stern Cell 

Research and Therapy, 2006. According to the guidelines, 

stem cell research should be promoted in the country in 

the view of its potential for clinical use, ensuring at the 

same tune proper regulatory climate for such research and 

the according to ICMR, the following centers are doing 

work related to Stem Cell Research:-

(i) Institute of Immunohaemetology, Mumbal. 

(Ii) AIIMS, New Delhi. 

(iii) L.V. Prasad Eye Institute, Hyderabad. 

(iv) The National Brain Research Centre, 

Gurgaon. 

(v) The National Center for Cell Sciences, 

Pune. 

(vi) Reliance Life Sciences. 

(vii) Manlpal ACU Nova. 

set up Stem Cell Research Centres at the fO/IOWing 

places:-

(I) CMC, Vellora. 

(Ii) PGI, Chandlgarh. 

(iii) KEM, Mumbai. 

(iv) SGPGI, Lucknow. 

(e) and (f) All India Institute of Medical Sciences 

(AIIMS), the Premiere Heabh care centre of the country is 

involved in clinical studies on stem cell therapies in 

different clinical conditions particularly Cardiovascular 

disesses. 

In addition, Department of Biotechnology has envis-

aged plans for creating infrastructure in the stem cell 

research arena. The department has mooted plans to 

create a stem cell center at CMC Vellore and PGI, 

Chandigarh, KEM Mumbai and SGPGI, Lucknow. 

Overcharging and Cheating of Consumers 
by Operators 

3127. DR. DHIRENDRA AGARWAL: 

SHRI HARIKEWAL PRASAD : 

Will the Minister of COMMUNICATIONS 

AND INFORMATION TECHNOLOGY be pleased to 

state: 

(a) whether the cases to overcharging and cheat-

ing of the consumers by STDIISDIPCO operetors have 

come to the notice of the Government; 

(b) "80, the details thereof; circle-wise; 

(c) the number of operators against whom 

action has been taken during the last two years, circle-

Department of Blo-Technology proposes to wise; 
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(d) the number of operators whose licences have 

been cancelled; 

(e) whether the Govemment has any mechanism 

to ascertain such cases; 

(f) if so, the details in this regard; and 

(g) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEl AHMAD) : (a) Sir. few cases of overcharg-

ing and cheating of consumers by STDIISOIPCO operators 

have been reported during the last two years i.e. 2005-

06 and 2006-07 (upto (2822007). 

(b) to (d) the details of complaints received and action 

taken is given in the enclosed statement. licen8esI 

Agreements of seven (7) PCO operators have been 

canceUed. 

(e) and (f) Yes. Sir. Broadly, the following mechanism 

is in place in BSNLJMTNl to prevent misuse of PCOS by 

the Franchisees:-

(i) Periodical surprise checks are carried out by 

field staff of BSNUMTNl to check any kind of 

misuse including overcharging and tampering 

with the PCO machine instaHed by the 

franchisees. 

(ii) Onty Type Approved instrument is aUowed to be 

used by the PCO operator. 

(iii) Periodical surprise checks of ,the pca franchi-

sees are also carried out by the Vigilance Cells 

of BSMlMTNl to ensure that the guidelines of 

provision of pcas are followed scrupulously by 

them. 

(g) Does not arise in view of (e) and (f) above. 

Circle-wise details of number of complaints 

received and acUon taken against 

pco operators 

S. Name of Circle 

No. 

1 2 

1. Andaman and 

Nicobar Islands 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

8. Gujarat 

7. Haryana 

8. Himachal Pradesh 

Number of ActIon Taken 

complaints 

received during 

last two years 

3 

Nil 

544 

Nil 

Nil 

Nil 

4 

NH 

Warning Issued 

for corrective 

action = 544 

Nil 

Nil 

NlI 

128 NoUoe iasued=127. 

Nil 

Nil 

pca disconnected 

and licence 

cancelled=1. 

Nil 

Nil 

9. Jammu and Kashmir Nil Nil 

10. Jharkhand Nil Nil 

11. Kamataka Nil Nil 

12. Kerala Nil Nil 
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13. Madhya Pradesh Nil 

14. Maharashtra 27 

15. North-Eastern-I Nil 

16. North-Eastern-II Nil 

17. Orissa Nil 

18. Punjab Nil 

19. Rajasthan 2 

20. Tarnil Nadu 76 

21. Uttar Pradesh (East) Nil 

22. Uttar Pradesh (West) 5 

23. Uttaranchal Nil 

24. West Bengal Nil 

25. Calcutta 6 

26. Chennai 5 

27. Delhi 4 

28. Mumbai 

VAISAKHA 6, 1929 (Saka) to Questions 206 

4 

Nil 

Notice issued=15. 

Oral warning 

issued=12. 

Nil 

Nil 

Nil 

Nil 

Ucence cancelled= 1. 

Warning issued=l. 

Warning issued 

for corrective 

action = 76. 

Nil 

PCOs disconnected 

and licence 

cancelled=5. 

Nil 

Nil 

Waming issued=6. 

Warning issued=5. 

Warning issued=3. 

Action Is being 

taken 

{English] 

NACO Programmes 

3128. SHRI K.J.S.P. REDDY : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the National AIDS Control Organisation 

(NACO) has begun its various phases of operations for 

AIDS Control Programme; 

(b) if so, the details of the work done so far during 

the last three years, State-wise; and 

(c) the results achieved so far in each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHAIMATI PANABAKA 

LAKSHMI) : (a) Yes, Sir. National AIDS Control programme 

(NACP-Phase I and II) is operational since 1992. Currently 

phase-II is being implemented. The third phase of NACP 

will begin in April, 2007. 

(b) and (c) In order to control the spread of HIV/AIDS, 

the Government of India is implementing National AIDS 

Control Program has focused on up-scaling the targeted 

intervention among high risk groups, behaviour change 

communication for Improved awareness speciflC8lly among 

women and children and expanding the prevention care, 

support and treatment of HIV infected persons including 

management of opportunistic infections and provisions of 

free antiretorvial drugs and mainstreaming the HIV 

intervention strategies. The state-wise and cumulative 

number of voluntary counseling and testing centers, 

prevention of mother to child transmission centers, ART 

centers, Community Care Centres, STD Clinics and Blood 

banks and their performance is given in the enclosed 

statements I-V. As a resuH of the activities overall 

prevalence of HIV has been sustained at less tan 1 % in 

general population for last 3 years in all the states and 

UT'a except AP, Karnataka, Maharashtra. Nagaland and 

Manipur. 
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.......... ,." 

Status As on MatCh 2007 

State Blood Bank PPTC VCTC 

Blood Units CoHected No. of new ANCs accepted No. of persons teated for 

HIV test HIVIAIDS at VCTC 

2004-05 2005-06 2006-07 2004-05 2005-06 2006-07 2004-05 2005-06 2006-07 

1 2 3 4 5 6 7 8 9 10 

All India 4286478 4882238 4201986 171010 1298200 1467598 874070 1339193 1525151 

Ahmedabad MACS 99393 166700 94896 2860 10744 12788 8107 11330 8669 

Andaman and 3967 3039 0 0 0 0 2327 0 0 

Nicobar Islands 

Andhra Pradesh 359815 3702Q9 382690 0 175236 318956 231398 305952 415065 

Arunachal Pradesh 1499 1668 2087 0 58 2500 374 1285 3546 

Assam 63195 76616 83485 149 2002 3841 4367 6524 13058 

Bihar 41106 50008 34725 1055 18521 29098 18935 213229 56373 

Chandigarh 51493 54736 53953 11326 19182 16648 10995 9495 7714 

Chennai MACS 77390 107488 175888 0 12258 37907 14704 29532 27543 

Chhattlsgarh 19017 28840 22868 0 225 205 3145 4596 6049 

Dedra and Nagar 3398 4087 2197 0 0 0 533 1574 402 

Havell 

Daman and Diu 128 0 0 0 0 -0 15 0 0 

DeIhl 193980 273242 267317 14875 29101 38638 71027 87928 103032 

Goa 11095 8550 10613 1064 1964 4999 9103 8244 8823 

Gujarat 460225 510450 476027 3420 21203 39094 38271 84480 72100 

Haryana 121106 126197 113345 24 2629 13960 13022 16795 21084 
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2 3 4 5 6 7 8 9 10 

Himachal Pradesh 16531 15671 12003 0 12 643 6076 7391 4131 

Jammu and 34729 42153 38667 0 0 0 3027 5711 5819 
Kashmir 

Jharkhand 51325 66667 69298 0 0 160 1587 2806 3854 

Kamataka 351192 353917 0 0 0 0 66935 69964 4888 

Kerala 136122 263076 226515 4222 23292 35128 5536 11387 23464 

Madhya Pradesh 161247 179829 164511 509 2416 2503 12386 12936 21273 

Maharashtra 166230 194436 71087 24410 127175 196503 51242 67886 117604 

Manipur 30076 13651 12294 2169 11263 18691 9601 13765 26120 

Meghalaya 3685 3244 3739 0 0 2832 79 201 347 

Mizoram 12~74 14304 12502 22 1268 3021 4402 6396 6617 

Mumbai MACS 22029 210104 215645 38995 80922 91076 77585 107583 104929 

Nagaland 1525 2394 2641 783 5933 6544 5381 13642 17918 

Orissa 133031 160091 146574 0 1418 16213 7209 20841 40130 

Pondicherry 7220 12623 12805 0 6269 13234 5608 11538 12759 

Punjab 129007 209842 202245 0 1360 4595 6261 9370 17456 

Rajasthan 97861 215934 253978 1537 2652 10868 5306 19314 25570 

Sikkim 1777 1507 1078 43 522 1365 537 731 861 

Tamil Nadu 399681 312146 226900 0 668443 463481 125316 101948 264313 

Tripura 9846 14767 0 0 0 0 211 287 0 

Uttar Pradesh 314798 316368 285524 0 3006 6236 29514 37406 36101 

Ultaranchal 23292 31788 34101 337 501 992 12269 9500 15867 

West Bengal 487503 515736 487796 63210 68625 77879 11679 27626 31872 
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Statement"''' 

State STD Attendance and Condom Distribution ART 

2004-05 2005·06 2006·07 2005 2006 

No. of No. of No. of No. of No. of No. of Total Number 

Patients Condoms Patients Condoms Patients Condoms of 

Attending Distributed Attending Distributed Attending Distributed Patients on ART 

the STD (Lakhs) the STD (Lakhs) the STD (Lakhs) 

Clinic/OPD CliniclOPD CliniclOPD 

2 3 4 5 6 7 8 9 

All India 1583258 7424.9 1889579 10058.5 1345423 12659.5 23784 52169 

Ahmedabad MACS 3207 0 3307 0 2331 0 4777 11809 

Andaman and 631 0 2 0 0.8 0 0 

Nicobar Islands 

Andhra Pradesh 217340 604.8 201784 1345 172490 1577 1903 6668 

Arunachal Pradesh 182 10 138 6 119 7.3 4 0 

Assam 1888 20 6595 30 7506 5 33 140 

Bihar 35687 285 47847 580 20932 205 0 386 

Chandigarh 3267 25 3021 5 2357 13.5 605 961 

Chennai MACS 8544 0 19071 20637 0 0 0 

Chhattlsgarh 35389 30 20905 368 28338 541.4 0 0 

Daman and Diu 523 2 6 

Dadra and Nagar 1560 2 2 3.6 

Haveli 

Delhi 21766 95 18977 190 11610 243 2050 3175 

Goa 3728 26.5 1606 30 904 20 209 348 
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2 3 4 5 6 7 8 8 

Gujarat 93821 380 100275 810 5'1078 1087 1303 1368 

Haryana 31572 240 53738 290 39712 245 0 178 

Himachal Pradesh 176622 80 164005 55 35019 57 36 101 

Jammu and 5550 0 5172 35.1 3308 33 0 103 
Kashmir 

Jharkhand 336 180 919 55 32953 212.7 0 141 

Kamataka 22617 365 27326 1070 667 1200 2480 4883 

Karala 3513 100 33733 34 14334 70 803 1591 

Lakshadwaap 0 0.8 0 1 0 0.8 0 0 

Macttya Pradesh 183175 1n4.4 288317 480 215743 1973.1 18 355 

u.hareehtra 43054 1&5.8 85170 895 105671 800 6280 11278 

Manipur 831 15.8 732 10 409 36 1056 2473 

Meghalaya 421 10 706 0 394 7.5 0 0 

M&zonun 18154 10 16718 0 15013 20 0 34 

Mumbai MACS ~ 45030 0 87517 0 0 0 

NagaIand 412 10 4051 0 3473 7.5 149 323 

Oriaaa 98899 249.7 138679 276.3 101804 222.1 0 42 

Pondicharry 1267 4 2481 34 2352 5 60 80 

Punjab 4904 181.8 13283 175 10968 268.3 0 318 

Rajasthan 11713 930 20962 506.5 16078 1151 510 1227 

SiIckim 110 22 58 2.4 0 2 

Tamil Nadu 207166 210 251255 1040 143032 427 0 0 

Trtpura 845 6 1341 2 0 7 0 0 
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2 3 4 5 6 7 8 9 

Uttar Pradesh 264394 1022.3 245160 1444.6 162958 1480 955 2038 

Uttaranchal 13554 127 22467 55 16174 4 41 

West Bengal 35556 250 48785 250 33488 640 553 2038 

Sflltement-iV 

State-wise HIV prevalence among ANC lind sm Popuilltion : 2003-2005 

State HIV Prevalence In ANC HIV Prevalence in STI cases 

2003 2004 2005 2003 2004 2005 

2 3 4 5 6 7 

Andhra Pradesh 1.25 2.25 2 21.47 16.4 22.8 

Kamataka 1.25 1.25 1.25 10.4 12 13.6 

Maharashtra 1.25 1.25 1.25 10 10.4 10.4 

Manipur 1.25 1.5 1.25 13 7.2 12.2 

Nagaland 1.13 1.43 1.63 0.98 1.72 3.5 

Tamil Nadu 0.75 0.5 0.5 9.64 8.4 9.2 

Gujarat 0.38 0.13 0.25 4.47 3.6 2 

Goa 0.5 1.1 0 14.62 16 14.01 

Pondicherry 0.13 0.3 0.25 2.45 5.7 4.22 

Assam 0 0 0 1.2 0.8 0.89 

Bihar 0 0 0 0.4 1.2 0 

Madhya Pradesh 0 0.25 0.25 1.81 1.8 0.49 

Rajasthan 0 0 0.13 6.08 2.92 5.6 

Uttar Pradesh 0 0.25 0 0.55 0.8 0.4 
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2 3 4 5 6 7 

West Bengal 0.5 0.5 0.84 1.61 0.88 2.16 

Arunachal Pradesh 0 0.2 0.43 0.45 0 0 

Chhattisgarh 0.75 0 0.25 2.13 2.8 2.83 

Delhi 0.13 0.38 0.25 6.52 7.98 9.15 

Haryana 0.25 0 0.13 1.2 0.93 1.3 

Himachal Pradesh 0 0.13 0.13 0.4 0 0.4 

Jharkhand 0 0 0.13 0.13 0.1 0 

Kerala 0 0.33 0.25 1.88 2.78 2.82 

Orissa 0 0.5 0.25 2.4 2.8 4 

Punjab 0.13 0.25 0.13 1.6 1.16 1.07 

UHaranchal 0 0 0 0 0.37 1) 

Jammu and Kashmir 0 0.08 0 2.6 0.16 0 

Meghalaya 0.35 0 0 0.25 0 0 

Mizonim 2.08 1.25 0.88 3.8 3 

Sikkim 0.25 0 0.3 0 0 0.86 

Tripura 0 0.3 0 2.8 0.7 1.2 

Andaman and Nicobar 0.58 0 0.58 1.8 1.6 0.4 

Islands 

Dadra and Nagar Haveli 0.25 0 0.3 0 0 0 

Chandigarh 0.5 0.5 0 0.8 1.8 

Daman and Diu 0.32 0.38 0.13 0 0 0 

Lakshadweep 0 0 0 0 0 0 
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Ststement-V 2 3 4 5 

Year-wise Status of Targeted Interventions 
19. Kamataka 29 39 39 

S. State 2004-05 2005-06 2006-07 20. Kerala 56 60 33 
No. 

21. Lakshadweep 0 0 0 

2 3 4 5 
22. Madhya Pradesh 8 12 12 

Andaman and 4 2 4 
23. Maharashtra 33 37 37 

Nicobar Islands 

24. Mumbai (Me) 22 22 30 
2 Ahemdabad 21 25 26 

AVERT 31 26 39 
3. Andhra Pradesh 117 109 109 

25. Manipur 42 57 57 
4. Arunachal Pradesh 7 9 9 

26. Meghalaya 2 
5. Assam 29 27 57 

27. Mizoram 24 37 37 
6. Bihar 17 42 38 

28. Nagaland 22 41 41 
7. Chandigarh 12 12 14 

29. Orissa 21 33 36 
8. Chhattisgarh 15 17 15 

21 30. Pondicherry 5 
9. Chennal 20 15 

31. Punjab 11 21 16 
10. Dadra and Nagar 3 3 

Haveli 32. Rajasthan 9 17 39 

11. Daman and Diu 5 5 
33. Sikkim 4 8 8 

12. Delhi 38 37 49 
34. Tamil Nadu 82 54 60 

13. Goa 10 11 12 
APAC 38 52 52 

14. GuJarat 87 108 108 
19 16 25 35. Tripura 

15. Haryana 2 16 20 
4 4 36. Uttaranchal 4 

16. Himachal Pradesh 9 21 21 
37. Uttar Pradesh 35 21 61 

17. Jammu and 2 6 6 
38. West Bengal 35 56 68 

Kashmir 

18. Jharkhand 9 7 7 Total 933 1087 1220 
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{Translation] 

Procurement of Sub-atandard 'Medlclnes 

3129.SHRI JIVABHAI A. PATEL: 

SHRI MANSUKHBHAI D. VASAVA : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) whether any irregularities and administrative 

mismanagement have been found in the procurement of 

medicines in the CGHS dispensaries/Government hospitals 

in Delhi; 

(b) if so, the number of cases of procurement of 

poor quarlty medicines for the CGHS dispensaries/ 

Government hospitals detected during the last two years 

and the action taken in such cases; 

(c) the steps proposed to b!! taken by the 
Government to improve the working of the said dispensaries! 

hospitals; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) Medicines to CGHS dispensaries 
are procured and supplied on the basis the list of finalised 

generic drugs through MedIcal Stores Depot (MSD) 
HospItal Services Consultancy Corporation (HSCC). Before 
the medicines are dispatched by the firms, samples of the 

medicines are tested and are also inspected by offICials 

from the CGHS. The Ministry of Health and Family 
Welfare has not come across supply of poor quality 

medicines. 

(c) and (d) Improvement in functioning of CGHS is a 

continuous process and simplification of its procedure to 
make it more user friendly. Empanelment of private 

hospitals and diagnostic centres, to complement the 
facilities available to the beneficiaries under CGHS is a 

major step aimed at providing medical facilities round the 

clock. Empanement of hospitals and diagnostic centres Is 

a continuous process and more private hospitals and 
diagnostic centres can come into the empanefled category 

at any point of time. 

Computersatlon of CGHS in a phased manner has 
been taken up, setting up of Advisory/Grievance redressal. 
Committee at the dispensary level and also a pilot project 

has already been Initiated to out-source the settlement of 

MRC claims through. Third Party Administrators, a process 

has also been initiated to prepare a CGHS Manual for 

information of the beneficiarieS. It is the constant 
endeavour of the Government to provide the best faclnties 

to the beneficiaries in terms of highly trained technical 

manpower, latest machinery and equipment etc. 

[Eng/ish] 

Committee on Road Safety 

3130.SHRI KAILASH MEGHWAL : Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether the expert committee on creation of a 

body for road safety and traffIC management set up In 

November 2005 has submitted its report; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) Yes, Sir. 

(b) As per direction of the Committee on 
Infrastructure chaired by the Prime Minister, a Committee 

was setup to deliberate and recommend creation of a 

dedicated body on Road Safety and Traffic Management 
under the Chairmanship of Shrl S. Sundar, Sr. Fellow, The 

Energy Research Institute. The Committee has submitted 

its report on 20.2.2007. The rnain recommendations of the 
Committee include:-
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Creation of an apex body i.e., National Road 
Safety and Traffic Management Board at 
National level to promote road safety and 
improve traffic management in India with 
members/experts from the field of Road 
Engineering, Automobile Engineering, TraffIC 
Laws, Medical care etc. through an Act of 
Partiament. The funding of this Board would 
also be governed by the Act. 

The proposed Board would have regulatory as 
well as advisory functions. 

The Board would set standards, designs for 
mechanically propelled vehicles and also set 
safety standards in consultation with Indian 
Road Congress for the deSign, construction and 
operation of the National Highways including 
road infrastructure and furniture as their 
regulatory .functions. 

In Its advisory role, the Board would advise 
Government or various road safety aspects. 

Creation of similar State level bodies. 

The Committee inter-alia recommended 
apportionment of minimum 1 % of total proceeds 
of cess on diesel and petrol to be available for 
National Road Safety Fund .. 

(e) As per procedure, before acceptance of the 
recommendation consultation with various Ministries! 
DepartmentslState Govemments is pre-requisite. This 
Ministry has drawn up action plan In this regard. 

New Deposits of Coal 

3131.SHRI AJOY CHAKRABORTY; Will the PRIME 
MINISTER be pleased to state ; 

(a) whether the Govemment has found new 
deposltas of coal in the country; 

(b) if so, the details thereof, State-wise and 
location-wise; and 

(c) the measures undertaken by the Government to 
commercially exploit the new deposits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYAN RAO) ; (a) During the year 
2006, the Inventory of Geological Resources of Coal in 
India, prepared by Geological Survey of India (GSI) has 
iTlCreased by 1871 Million Tonnes as indicated below;-

Dale of Estimation 

As on 1.1 .2007 

As on 1.1.2006 

Addition of Coal Resources 
during 2006 

Total Estimated Geological 
Resources of Coal 

in India 
(in Million Tonnes) 

255,172 

253,301 

1,871 

Apart from it, Geological Survey of India has identified 
a new coalfield (Ulla-Gamhardih area) to the east of 
Bisrampur coalfield In Surguja district of ChhattJsgarh. The 
investigation is in preliminary stage. 

(b) This increase in coal reserve has occurred due 
to estimation of additional resources of coal in blocks 
where exploration has been coTICluded in 2006. The 
details of new identified deposits (in 2006) state-wise and 
location-wise are given as below;-

State Coalfield AdditIonal Coal 
Resources (MI) 

Name of blocks 

2 

Weal Bengal Raniganj 

3 

520 

4 

Trans Damodar, Mahanpur + ·Some blocks 

explored by GSI 
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2 3 4 

Jharkhand West Bokaro 186 Padrangi 

Jharkhand North Karan~ura 229 Dumri, Kerandarl-A 

Madhya Pradesh Singrauli 19 Jlngurdah (Bottom Seam only) 

Chhattisgarh Hasdo - Arand 8 -Blocks explored by GSI 

Maharashtra Wardha Valley 173 Pauni-III Borda 

Maharashtra Kamptee 55 Saoner-IV, Saoner Phase-.II Em. 

Maharasiltra Nand-Bander 366 North West 0' Nand 

Andhra Pradesh Godavari Valley 315 Siddavaram, + -some blocks explored by 

SCCl 

Total 1871 

-The blocks explored by GSI and Singareni Collieries Companies ltd. (SCCL). 

(c) The Mahanpur, Jhingurdah, Paunl-III, Borda, 

Saoner-IV, Saoner Phase-.II Extension blocks are Coal 

India limited (Cll) blocks and will be exploited according 

to the systematic production progranvne of Cil. The Trans-

Damodar, Dumri and Kelilndari-A blocks are allotted as 

capitive blocks and will be exploited by the aIIoItees 

whereas the Padrangi is a non-CIL block to be worked 

by future allocattee. T"e block explored by SCCl will be 
exploited by them. 

The regionally explored North· West 0' Nand, 

Siddavararn and other coal blocks" explored by Geotoglcal 

Survey of India need further detailed exploration atter 

which commercial exploitation can be visualized! 

ascertained. 

Who Norma for Healthcare Infrastructure 

3132.SHRI RAVI PRAKASH VERMA: Will the Minister 

of HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether World Health Organisation (WHO) has 

specified norms 0' five beds per 1 ,000 population as 

reported in the 'TImes of Ind:a' dated December 28,2006; 

(b) If so. the details of the facts reported therein; 

(e) the existing availability of beds in the 

Government Hospitals in the rural as waH as In the urban 

areas in the country; and 

(d) the scheme formulated by the Government to 

create the required healthcare infrastructure to meet the 

WHO specified norms of five beds per 1.000 population? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) It Is informed that WHO has not 

specified any norms for health infrastructure. However. the 

report refers to the Master Plan of DeIhl. 

(c) 111872 beds are avaHable In the Rural 

Hospitals and 292813 beds are available in "the Urban 

Hospitals in the counlfy. 
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(d) 'Health' is a State subject and it is for the 

concerned State Government to craate the required 

healthca1e infrastructure. 

Emergency Treatment in Private Hospitals 

3133.SHRI RAGHUNATH JHA : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether it is mandatory for private hospitals to 

provide emergency treatment to patients/accident victims 

who are brought to their hospitals; 

(b) if so, the details thereof; 

(c) whether private hospitals do not provide 

medical care to patients who seek emergency treatment; 

(d) if so, the action taken against these hospitals; 

(e) the details of the uovemment and the private 

hospitals in Delhi and number of accident victims who 

were brought and treated in these hospitals during the last 

two years; 

(f) details of the accident victims treated and died 

during last two years; and 

(g) the details of the action taken against the 

Govemment and private hospitals by the Govemment of 

NCT of Delhi for not providing emergency treatment to 

patients/accident victims during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (d) Health being a State subject, it is 

for the State Government to monitor the functioning of 

private hospitals. However, Section 134 (a) of the Motor 

Vehicle Act, 1988 already provides that "it shall be the duty 

of every registered medical practitioner or the doctor on 

the duty in the hospitals immediately to attend to the 

injured person and render medical aid or treatment without 

waiting for any prO<?edural formalities·. 

(e) to (g) Details of the aCCident victims admitted and 

died in the following hospitals during the last two years 

is as under:-

Year Safda~ung Hospital Dr. RML Hospital 

Admission Death Admission Death 

2005 8886 1239 ~494 125 

2006 8957 1349 2580 113 

Inforrnation relating to number of patients treated in 

private hospitc:ls is not ma:ntained centrally. 

Expansion of Telecom Service 

3134.SHRI M.P. VEERENDRA KUMAR: Will the 

Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state : 

(a) whether there is a severe spectrum crunch 

leading to deterioration in quality of telacom services in 

the country; 

(b) if so, the details thereof; 

(c) whether it will affect the expansion of telecom 

services; 

(d) if so, the details thereof; and 

(e) the steps taken/proposed to be taken by the 

Government to improve the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEl AHMAD) : (a) to (d) To meet the quality 

of mobile telecom services, introduction of ack:litional Base 

Trans-receiver Stations (BTS.;;), adopting microcell 

architecture and techniques such as installation of 

Boosters, adequate number of inter-operator junctions, 

interconnection infrastructure, etc., are required besides 

necessity for adequate radio frequency spectrum. 
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(e) A Pro;ect has been taken upto provide an 
a1temate communication network, based on the Optical 

Fiber Cable system, for one of the existing wiretess users, 

which would release some radio frequency spectrum for 

the mobile telephony services. 

Ust of BPL Families In Maheraehtra 

3135.SHRI HARIBHAU RATHOD : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the Union Government has given 

instruction to make BPL list on certain number/quota In 

Maharashtra and other States; 

(b) if so, whether the list Union Government has 

prepared the final list of BPL families in Maharashtra; 

(c) if so, whether the list has been made on actual 

basis or on quota basis; 

(d) if so, the details thereof; 

(e) whether the Union Govemment has fixed the 

limit of list of BPL families; 

(f) if so, the fate of those BPL families who exceed 

the quota; 

(g) whether the Union Government proposes to 
change quota formula and fix some specifIC criteria to 

identify actual BPL families and prepare the list; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHR1 M.V. RAJASEKHARAN) : (a) to (e) 

Under the guidelines issued by the Ministry of Rural 

Development for conducting the BPL Census 2002 for the 
10th Five Year Plan, all the Stales including Maharashtra 

have been advised to identify the BPL families in the rural 

areas in such a way that it should not exceed the poverty 

estimates of 1999-2000 or the Adjusted Share as worked 

out by the Planning Commission, whichever is higher. 

Another 10% is aHowed to account for "transient poor". 

The BPL Census was conducted by the StateelUTs 

through door-to-door survey by covering 1 ()O% rural 

households for which the Ministry of Rural Development 

provided technical and financial assistance. The results of 

the BPL Census 2002 have been delayed because of the 

stay order passed by the Supreme Court on 5.5.2003 while 

hearing Writ Petition No.196 of 2001 in the matter of PUCL 

Vis Union of India. The Government of Maharaehtra has 

not yet finalized the BPL list. 

(f) to (h) The States have been given the option to 
identify the number of BPL families equal to the poverty 

estimates of 1999-2000 or Adjusted Share whichever is 

higher in addition to another 10% to account for transient 

poor. This provides enough flexibility to the States to 
identify the adequate number of BPL famiDes in the rural 

areas under the BPL Census 2002. 

Shortage of Serum for R .... 

3136.SHRIMATI JAYAPRADA : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether there Is any shortage of serum required 

to treat rabies and of anti-8erum treatment; 

(b) if so, the details thereof; and 

(c) the action taken to increase the production of 

serum? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATIPANABAKA 

LAKSHMI) : (a) and (b) No, Sir. No shortage of Anti RabIes 

Serum (ARV) and TI88U8 Culture Anti Rabies Vaccine 

(TCARV) required for the treatment of rabies have been 

reported. 

(c) The production capacity of the InstltutIon8 

manufacturing these drugs are aufficlent to .. ~et the 

requirement in the country. 
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Bid for Asian Games In 2014 

3137.SHRI BAlASHOWRY VALLABHANENI : Will the 

MInister of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) whether India proposes to bid for the Asian 
Games, 2014; 

(b) if so, the status of the preparedness of the 

country for hosting the Games; and 

(0) the total expenditure likely to be incurred on 

creating the infrastructure and other arrangements? 

THE MINISTER OF PANCHAYATI R.AJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) A bid has been submitted 

by Delhi as the host city. There are other bids too, notably 

by the city of Inchaon in the Republic of Korea. The 

decision on the bid will be taken at the Olympic Committee 

of Asia (OCA) meeting Kuwait to be held on 16-17 April, 

2007. 

(b) The preparations for the Games would 

commence only after Delhi succeeds in its bids. We are 

confident of hosting the Games if the decision goes in our 

favour. 

(c) Very preliminary assessment at this stage 

indicate an estimated expenditure of around Rs.18oo 

crore, which includes expenditure on Venue Infrastructure, 

Overlays and Conduct of the Games. I~ addition to these 

there may be expenditure on account of international zone 

etc. in Games Village,. Security related measures and 

craationlupgradation of civic infrastructure which would be 
difficult to quantify at this stage. 

Incentives to Sportsperaons 

3138.SHRI M. APPADURAI : Will the Minister of 

YOUTH AFFAIRS AND SPORTS be pleased to state : 

(8) the incentives provided by the Government to 

the sportspersons involved in Football, Hockey, Badminton, 

Lawn Tennis, Cricket and other sports discipline; 

(b) the reasons for giving special attention to cricket 

as compared to other sports discipline; 

(c) whether the Government proposes to encourage 

sportspersons for taking up other sports discipline other 

than cricket in the country; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) The primary responsibility 

for the development of various sports disciplines, Including 

Football, Hockey, Badminton, Lawn Tennis and Cricket, 

vests in the National Sports Federations (NSFs) concerned. 

The Government supplements their efforts through financial 

assistance for holding nationaVintemationai sports events 

in India, participation of Indian sportspersonslteams in 

international sports events abroad, training and 

arrangements for coaches, both Indian and foreign, 

procurement of equipment and consumables etc., as per 

agreed Long Term Development Plans. In this connection, 

detailed discussions are also being held with the various 

NSFs and other stakeholders like the Indian Olympic 

Association (lOA) and Sports Authority of India (SAl) etc., 

to further streamline the process of identification and 

nurturing of talent, development of well-planned strategies 

for the identification of elite sportspersons capable of 

winning medals and related training requirements such as 

exposure and participation in events at the international 

level, and other measures for the planned development 

of different sports disciplines. In addition, Government is 

also providing assistance to meritorious sportspersons for 

purchase of eqUipment, provision of scientific support and 

training and partiCipation within the country and abroad, 

under the 'Scheme relating to Talent Search and Training' 

and through the 'National Sports Development Fund'. 
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(b) The Government does not provide any financial 
assistance to the Board of Control for Cricket in India 
(Men). 

(c) to (e) With a View to broad basing sports, action 

is being taken by the Sports Authority of India for scOuting 

and nurturing talent and training identified sportspersons 

at the sub-junior, junior and senior levels by providing vttal 

inputs such as coaching, infrastructure and equipment 

support, sports kits, competition exposure etc. under the 

foUowing schemes:-

(i) National Sports Talent Context (NSTC) Scheme; 

(ii) Army Boys Sports Company (ABSC) Scheme; 

(iii) SAl Training Centres (STC) Scheme; 

(iv) Special Area Games (SAG) Scheme; and 

(v) Centre for Excellence Scheme. 

Under these Schemes, special emphasis is being 

given to encouraging sportspersons to taken up various 

sports disciplines other than Cricket. 

The Ministry is also considering launching a scheme 

under the title of 'Panchayat Yuva Khel Abhiyan' with a 

view to providing basic sports infrastructure and 

arrangements in Panchayat areas to enable access for 

vast sections of the rural youth to organized games and 

sports facilities, both as an essential ingredient of youth 

development and for significantly widening the catchment 

area for the identiflC8tion and nurturing of sports talent. 

Moreover, Government is encouraging sports and 

sportspersons at various levels including schools, coHeges 
and rural areas under its 'Scheme of Incentives for 

Promotion of Sports Activities' which has the following 

components:-

(a) Pension to Meritorious Sportspersons 

(b) Rural Sports Programme 

(c) Promotion of Sports and Games in School 

(d) Sports Scholarships 

(e) National Sports Devefopment Fund 

The Government also provides awards to outstanding 

sportspersons, including cricketers. 

Shorblge of Materials and Acceaaortea 

by Telecom Circle 

3139.SHRI ANll BASU : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the Telecom Circles are facing shortage 

of material and accessories; 

(b) if so, the details thereof, State-wise; and 

(c) the steps taken/proposed to betaken to meet 

the shortage in each telecom circle? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEl AHMAD) : (a) Sir, a large number of 
materials and accessories are required for telecorn 

network and at any given time, there can be some 

shortages. 

(b) At present, shortage in most te/acom circles are 
mostly in respect of VRLA batteries, Wireless in local loop 
(Wll) , Integrated Fixed Wireless Terminals (IFWTs), Poly 

Insulated Jelly Filled Cable, New Technology Equipment 

for land lines, broadbans ports, jointing Kits, Digital 
Satellite Phone Terminals, drop wire, Optical Fibre Cable. 

(c) To meet the shortages, tenders have been 
ftoated and Advance Purchase OrdersJPurchase Orders 

have also been placed in many otreIes or are In proce ••. 
In other cases, tenders are planned. 

{Translation] 

Extenalon GrantH to lAMPS 0tfIcera 

3140.SHRI HARIKEWAl PRASAD: Will the PRIME 

MINISTER be pleased to state : 
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(8) Whether the UnIon Government has given 

extenaton 0' service to aeveraJ lAS and IPS officers; 

(b) If so, the names of the officers to whom 

extension of service has been granted a10ngwtth the 

period of extension during the last two y~rs; 

(c) the details of the rules governing extension of 

services; 

(d) the number of officers who have applied for 

the extension of services during the last two years; 

and 

(e) the reasons for providing extension of services 

to the said officers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 

(a) and (b) A total of 6 lAS and 5 IPS offICers have been 

granted extension in service during the period from 

11112005 till date. Their names and periods are as 

follows:-

Name (lAS) 

Shri Shekhar Dutt, 

lAS (MP:69) 

Date From Date To 

1/8/05 to 31 f7107 

SM B.K. Chaturvedi, 14/8104 to 1316/07 

lAS (UP:66) 

Shri V.K. Duggal, lAS (UT:68) 3113105 to 31/3/07 

SM R.M. Premkumar, 

lAS (MH:68) 

119/05 to 2812/06 

Shri ViJay Bakaya, lAS (JK:70) 114106 to 3115106 

8'",' T.K. Dewan, lAS (AP:69) 115106 to 31f7106 

Narne (IPS) Date From Date To 

Shri V.N. Deshmukh, 3014105 to 31n105 
IPS (MH:73) 

Shri Kamal Kumar, IPS (AP:71) 1110106 to 31/10106 

Shri P.K.H. Tharakan, 

IPS (KL:68) 

Shri E.S.L. Nara8imhan, 

IPS (AP:68) 

30/6105 to 31/1107 

30111105 to 31112106 

Shri U.S. Mishra, IPS (OR:68) 30/10104 to 6112105 

(c) Rule 18(1) and 16(1A) of the aU India Service 

(Death-Cum-Retlrement Benefits) Rules, 1958 provide for 

extension in service to the members of the All India 

Services. 

(d) No requests have been received from the 

concerned officers for extention in service. 

(e) The concerned officers heve been given 
extension under Rule 16(1) and 16(1A) of the All Incia 

Service (Death-Cum-Retirement Benefits) Rules, 1958 in 

public interest. 

3141.SHRI K.C. PALLANI SHAMY : 

DR. COL. (RETD.) DHANI RAM SHANDIL : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) whether as per the estimates of the Planning 

Commission, there Is a shortage of the doctorslhealth 

workers of the Indian Medicine System in the country 

particularly in rural areas; 

(b) if so, the details thereof; 

(c) the total requirement and the availability of the 

doctorslhealth WOrkers In the country particularly in 
Himachal Pradesh, State-wise; and 
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(d) the steps takenllo be taken by the Government 

to meet the shortage of doctors and health workers In the 

country particularly in Himachal Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMIlY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) No such estimate has been made. 

(e) and (d) There are no nonns regarding the 

requirement of doctors of Indian System of MedIcine per 
thousand population. There are 7,24.823 registered 
A YUSH practitioners which works out to 6.5 Ayuah doctors 

per 10,000 population. State-wise details are given in the 

encIoaed statement. States including Himachal Pradesh 

are supported under the National Rural Health Ml8a1on for 

contractual appointments of A(uSH doctors and para 

medics In accordance with 1helrrequtretnenta reflected in 

the States specific Programme Implementation Plans. 

Ststewise Number of Registered A YUSH Practioners as on 1. 1.2006 

S. StatealUT's 
, ',< ... 

Ayurveda Unani Siddha Homeopathy Naturopathy Total 

No. 

2 3 4 5 6 7 8 

1. Andhra Pradesh 15231 .5022 0 9422 374 30049 

2.·.~ .. Arunac;hal Pradesh O. 0 74 74 

3. Assam· 250 0 0 624 874 
.,;;,;. 

4. Bihar 131121· 3772 0 27597· 162490 

5. ChhllllJsg*irtr' , . 533 6 0 169 706 

6 Delhi 2264· 1049- 0 3026 6339 

7. Goa 

;/ --8. Gujarat 20854 247 0 8065 29166 

9. Haryana 
::-; '0 .~ 

18366 1663- 0 5531 26660 

iO.''HitnaehaI Pradesh"': 7111- 456- 0 1111 8678 

11 Jammu and Kashmir ..1807 1869 0 0 3676 

12. Jharkhand 

13.~" 14828· 938- 2· 8578 116· 24462 -

14. Kerala 14945· 63" 136S" 9091 25465 
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2 3 4 5 6 7 8 

15. Madhya Pradesh 47602· 609· 0 9117 2 57330 

16. Maharashtra· 52372 2884 0 38407 93663 

17. Manlpur 

18. Meghalaya· 0 0 0 230 230 

19. Mlzorarn 

20. Nagaland· 0 0 0 1997 1997 

21. Orissa· 4448 17 0 3106 7571 

22. Punjab 20379· 561,· 0 3742 29732 

23. Rajasthan 23861 1619 0 4627 30107 

24. Sikkim 

25. Tamil Nadu 3542· 980· 16192· 17055 49· 37818 

26. Trlpura 

27. Uttar Pradesh 60585 14483 0 27569 102637 

28. Uttaranchal 368 8 376 

29. West Bengal 3167 4934· 0 37423· 45524 

30. Andaman and Nicobar 
Islands 

31. Chandigarh· 0 0 0 297 297 

32. Dadra and Nagar Haveli 

33. Daman and Diu 

34. Lakshadweep 

35. Pondicherry 

Total 443634 46230 17560 216858 541 724823 

Figures are provisional. 

• = Information has not been received for Current year, hence latest available information 18 repeated. 

Source : State Govemments 
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[English] 

eo.t p_ .. on Transit by Ran 

3142.SHRI KIRTI VARDHAN SINGH: 

SHRI EMNATH MAHADEO GAIKWAD : 

SHRIMATI NIVEDITA MANE: 

WUI the PRIME MINISTER be pleased to state : 

(a) whether the Govemment has received any 

complaints of coal piHerage on transit by rail; 

(b) if so, the details thereof including the percentage 

of ptlferage annually; 

(c) whether the Govemment has formaulated any 

agreement where Indian Railway would be accountable 

for the losses during transportation; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(I) the measures taken by the Government to 

check coal piHerage? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAl (DR. DASARI NARAYAN RAO): (a) to (I) Information 

is being collected and will be laid on the Table of the 

House. 

Growth ..... In AgrlcuHure 

3143.SHRI BADIGA RAMAKRISHNA: Will the PRIME 

MINISTER be pleased to state : 

(a) whether the Govemment is planning to achieve 

four per cent growth in Agriculture Sector in the eleventh 

Five Year Plan; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : (a) to (c) Yes, 

Sir. The Approach Paper for the 11th Five-Vear Plan has 

placed around 4.1 % per annum growth in the Agriculture 

Sector during 11th Five-Year Plan. The 11th Plan strategy 

to raise agricultural output is based broadly on the 

following elements:-

Doubling the rate of growth of irrigated area; 

Improving water management, rain water 

harvesting and watershed development; 

Reclaiming degraded land and focusing on soil 

quality; 

Bridging the knowledge gap through affective 

extension; 

Strengthening basic and strategic research in 

farm sector; 

Diversifying Into high value outputs, fruita, 

vegetables, flowers, herbs and spices, medicinal 

plants, bamboo, blo-diesel etc., but 

with adequate measures to ensure food 

security; 

Promoting animal husbandry and fishery; 

Providing easy access to credit at affordable 

rates; 

Improving the incentive structure and functioning 

of markets; 

Refocusing on land reforms iuues .. 

DIseQe Among Children 

3144.DR. P.P. KOYA : Will tbe Minister of H~LTH 

AND FAMILV WELFARE be pleased to atate : 

(a) the common diseases that are prevalent among 
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the children below the age of 5 years for the last three 

years, State-wise; 

(b) the details of the disease out of them 

which are covered under the National Immunisation 

Programme; 

(c) whether any vaccine preventable diseases are 

reported from any part of the country; and 

(d) if so, the details thereof and the steps taken to 

prevent the dlsaases? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) The common diseases that are prevalent 

among children below the age of 5 years are: poliomyelitis. 

measles, diarrhea, acute respiratory infection, tuberculosis, 

whooping cough, diphtheria, tetanus. sepsis and neo-natal 

causes. State-wise information on common diseases for 

2004, 2005 and 2006 are given in the enclosed Statement 

I, 1/ and III. 

(b) The diseases which are covered under the 

National Immunization Programme are tuberculosis, 

pertusis, diphtheria, tetanus, poliomyelitis and measles. 

(c) and (d) Yes, cases of Japanese Encephalitis and 

Meaafes are reported from time to time. In order to 

strengthen the Routine Immunisation, following initiatives 

have been taken:-

Introduction of AD syringes for all immunization 

replacing the existing glass syringe and 

needles. 

Downsizing the BCG vial from 20 dose to 10 

dose. 

Plans for aHemate vaccine delivery from PHC 

to sub centre and outreach sessions. 

Outsourcing immunization activities in urban 

slums and under served areas. 

Strengthening supervision and monitoring. 

Mobility support to District Immunization 

officer for supporting supervision and 

monitoring. 

Review meeting at the State level with the 

districts on 6 monthly basis. 

Mobilization of children to immunization session 

sit8S by Accredited Social HeaHh Activist 

(ASHA), Anganwadi workers (AWW), Women 

Self Help Groups etc. 

.lement-I 

Name of State 

Andhra Pradesh 

Common diseases prevalent a.mong children in the age group of 0-5 

yeatS during the yesr 2004 

Diphtheria Acute ARI 

Poliomyelitis 

2 3 4 

3428 

Neonatal 

Tetanus 

5 

78 

Measles Whooping Pulmonary 

Cough Tuberculosis 

6 7 8 

4315 9828 177768 
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1 2 3 4 5 6 7 8 

Arunachal Pradesh 

Assam 88 88 2084 9244 7984 

Bihar 39 

Chhattisgarh 

Goa 8984 

Gujarat 103 32 580 685 21417 

Haryana 2 16 96 18 27656 

Himachal Pradesh 2 1458 9898 

Jammu and Kashmir 3462 984 4808 

Jharkhand 

Karnataka 98 110 7845 3102 12303 

Kerats 3066 102 20832 

Madhya Pradesh 187 466 1651 8807 26268 

Maharaahtra 120 3 9 1933 91 69881 

Manipur 5 229 346 494 

Meghalaya 831 202 1589 

Mizoram 0 119 16 1122 

Nagaland 39 72 1218 1410 194 

Orissa 19 626 1619 12721 

Punjab 26 222 15 20136 

Rajasthan 436 87 1295 56 74207 

Sikkim 0 292 0 2044 

Tamil Nadu 14 883 76 62707 
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2 3 4 5 6 7 8 

Tripura 26 190 247 -"202 

Uttarakhand 1516 0 973 973 22312 

Uttar Pradesh 82 13 35 175 3973 

West Bengal 728 2 72 15545 4427 76191 

Andaman and Nicobar 79 12 575 
Islands 

Chandigarh 2 44 0 760 

Dadra and Nagar Haveli 3245 14 115 4700 

Daman and Diu 0 0 0 1611 

Delhi 126 2 39 6416 69 31676 

lakahadweep 0 0 33 

Pondicherry 4 61 2.5287 

Source : Health Informatiion of India, CBHI. 

Sta..".",-II 

Common disesses prevslent smong children in the sge group of 0-5 

yeStS during the yesr 2005 

Name of State Diphtheria Acute ARI Neonatal Measles Whooping Pulmonary 

Poliomyelitis Tetanus Cough Tuberculosis 

2 3 4 5 6 7 8 

Andhra Pradesh 4305 2866601 167 3162 11095 187925 

Arunachal Pradesh 1264 40879 642 666 981 

Assam 7165 10192 4718 20936 
.~ .. /" .~, :: . 

30 
.,:t';:~- .' '"':;'."",- ,'\ 

Bihar 
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2 3 4 5 6 7 8 

Chhattisgarh 

Goa 8322 2359 

Gujarat 78 1 845256 8 228 161 28831 

Haryana 17 1214782 6 70 30 30469 

Himachal Pradesh 1775918 521 9738 

Jammu and Kashmir 346109 3004 1322 4794 

Jharkhand 2 2537 50 218 232 

Kamataka 43 2287440 86 2360 819 62908 

Kerala 26 8878176 4065 212 18902 

Madhya Pradesh 111 742545 247 1198 8738 58237 

Maharashtra 130 526168 12 1761 84 67142 

Manipur 14417 1 194 105 348 

Meghalaya 284430 3 1423 557 1718 

Mizoram 6 32739 240 44 2556 

Nagaland 229 8644 1241 4328 1216 

Orissa 2 6S4553 3 434 405 96669 

Punjab 2 75785 17 89 4 27868 

Raiaathan 358 1274639 68 156 383 86872 

Sikkim 0 64669 1 210 2053 

Tamil Nadu 35 411585 17 291 265 62794 

Tr1MIra 211054 17 623 461 1014 

Utterakhand 215 75511 23 279 78 4471 

Uttar Pradeeh .. 29 539107 46 4095 7054 74697 
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1 2 3 4 5 6 7 8 

We8t Bengal 545 327233 145 14993 1881 53395 

Andaman and Nicobar 48503 38 44 621 
Islanda 

Chandigarh 

Dadra and Nagar Haveli 111875 2 11 3 4086 

Daman and Diu 499 

Delhi 47 327962 65 781 480 27096 

Lakahadweep 0 31286 150 

Pondlcherry 2830 20 91215 103 11765 

Source : Health Informatilon of India, CBHI. 

StIIIInnent-III 

Common dis6as8s prevalent among children in the age group of 0-5 

YeatS during the yea,2006 

Name of State Diphtheria Acute ARI Neonatal Maules Whooping Pulmonary 

Poliomyelitis Tetanus Cough TubercuJoeIs 

2 3 4 5 6 7 8 

Andhra Pradesh 1009 21 1902 ..an 135856 

Arunachal Pradesh 

Assam 2 

Bihar 61 

Chhattlsgarh 78 2 206 417 5788 

Goa 

Gujarat 204 4 35 187 30 41730 

Haryana 12 19 25 322 78 23248 
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1 2 3 4 5 8 7 8 

Himachal Pradesh 619 12734 

Jammu and KashmIr 4 2549 4074 2348 

Jhartdulnd 42 903 803 15516 

Kamataka 3 2048 430 89296 

Kerala 3109 183 12736 

Madhya Pradesh 24 3 179 426 18866 

Maharashtra 5 2 627 26 11072 

Manipur 201 122 331 

Meghalaya 1095 17 1128 

Mizoram 25 180 13 858 

Nagaland 74 20 589 1438 838 

Orissa 0 2 221 324 9897 

Punjab 2 8 12 252 5 19325 

Rajasthan 233 22 919 541 64321 

Sikkim 542 2155 

Tarml Nadu 274 10 28979 

Tripura 2 455 241 971 

Uttarakhand 13 17 361 228 3522 

Uttar Pradesh 125 546 31 3985 108005 

West Bengal 260 71 16639 2500 68804 

Andaman and Nicobar 9 20852 193 211 
Islands 

Chandigarh 

o.n and Nagar Haveli 18 5 1644 
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2 3 4 

Daman and Diu 

Deihl 48 7 

Lakshadweep 

Pondlcherry 2 

Source : Health Informatiion of India, CBHI. 

3145.SHRIMATI JHANSI LAKSHMI BOTCHA : Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 

to state: 

(a) the number of application received by the 
Government from the families of the deceased employees 
for oompasaionate appointments In the ministry and its 

subordinate offices including central drug store office, 

Sanathnagar, Hyderabad; 

(b) the action taken on each application; and 

(c) the present status of each application as on 

5 6 7 8 

141 

37 505 34 13544 

39 

269 6244 

they were received and also In the subsequent two years, 
where-after such applications are not considered again 
and treated as finally closed. 

Implemenl8llon of NAHM 

3146.SHRI B. MAHTAB : 
SHRI KAILASH MEGHWAL : 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state : 

(a) whether some State Govemments including 
Orissa has sought additional central assistance to 
implement . National Rural Health Mission; 

date1 (b) if so, the amount of additional central assistance 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) As per the infonnation available with the 
Ministry, 113 appHcations were received from the famUies 
of deceased employees who were working in this Ministry 
and Its subordinate offices, including 9 application from 
Govemment MedIcal Stores Depot, HYderabad. 

(b) and (c) As per the Govemment Instructions, 
Compassionate Appointments can be made only against 

5% of total vacancies arising in each office under the direct 
recruitment quota in each cadre falling under Group. 'C' and 
'0' categories. None of the above applicants could be 
given appointment under the Scheme for appointment on 
compassionate grounds owing to non-availability of 

vacancies for the Wrpose in the respective years in which 

sought by each State; and 

(c) the amount actually allocated to each State for 
the purpose in 2006-07 and proposed to be provided in 
2007-081 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) Yes, Sir. The Government of Orissa 
has sought for additional central assistance of Rs. 1506 
Lakhs under Janani Suraksha Yojana (JSy) taken up 
under the National Rural Health Mission (NRHM) during 
the year 2006-07. 

(c). The state-wise allocation under NRHM for the 
year 2006-07 is given In the enclosed statement. The 
tentative allocation for the year 2007-08 is yet to be 
finalized by the Ministry. 
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NorHva.labillty of Doctroa at PHC 

3147.SHRI MANORANJAN BHAKTA ; Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased 

to state: 

(a) whether a large number of complaints especially 

from the patients of Primary Health Centre at Campbell Bay 

in the Great Nicobar have been received in regard to non-

availability of doctors and upgrading of the Primary Health 

Centre; 

(b) if so, the details thereof; and 

(c) If so, the reaction of the Union Govemment 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) ; (a) Yes, Sir. A few complaints have been 

received from the public representatives about shortage of 

Doctors and up-gradation of Primary Healtth Centre (PHC) 

Campbell Bay. 

(b) and (c) Post of Medical Officer, 1 post of Dental 

Surgeon and 1 post of Homeo Physician are sanctioned 

for PHC Campbell Bay to cater to the needs of the 

people. 

Provision for up gradation of PHC Campbell Bay to 

Community Health Centre (CHC) was proposed in the Xth 

Five Year Plan, whldl could not materialize due to the 

Tsunami, which rocked the Islands on 26th Dec., 2004. 

However, civil work for the said up-gradation has already 

been completed. The same will be upgraded on creation 

of posts of Specialists during the Xlth Five Year Plan. 

Modernization of National Highway. 

3148.SHRI ASADUDDIN OWAISI ; Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state ; 

(a) whether the National Highway Development 

Project is a step forward towards modemisation of National 

Highways; 

(b) If so, whether the project includes of National 

Highways with enhanced safety features; 

(c) if so, the total kilometers of roads so far covered 

by the NHAI under this scheme; 

(d) the number of proposals at present under 

different highways and total number of projects likely to 

be covered during the Tenth Plan period; 

(e) the steps taken or being taken by the 

Govemment to accelerate the pace of development of 

National Highways; 

(f) whether the Govemment has chalked out any 

proposal for Eleventh Plan period for the development of 

National Highways; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) Yes, Sir. 

(c) Phase-wise status of National Highways Deve-

lopment Project (NHDP) is enclosed as Statement-I. 

(d) Phase-wise status of NHDP during Tenth Plan 

(2002-2007) is enclosed as Statement-II. 

(e) The steps taken-~ the Govemment to 

accelerate the pace of develop~t of .National Highways 

is enclosed as Statement-III. 

(f) and (g) Since, the 11th Plan is under the final stage 

of preparation, the details relating to the develOpment of 

National Highways during the plan period is yet to be 

finalized. However, the amount of expenditure and the 

likely source of finance (as per the Financing Plan of 

NHDP as approved by Committee on Infnlstructure) for 

development of National Highways ®ring 11th P~ 

Period are enclosed as Statement-IV. 
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se.e.m.nt-l 

Status of NallorNtl Highways lJetIeIopment project 

NtiDP Stage of approval Total length Actual Length Length Total Target date for 
Phase approved Length Completed Imple- cost completion 

(Ian) (km) (Ian) mentation (As. In 
(km) Crore) 

NHOP-I Already approved in 6359 7498 6825 673 30,300 November, 2008 
December. 2000 at 1998 (Substantial 

price Completion) 

NHOP-II AINady approved in 6702 6736 227 5498 34,339 December. 2008 
December. 2003 at 2002 (Substantial 

price Completion) 

NHOP-1l1A Already approved In 4035 4035 30 1404 22,207 December, 2009 
Mardi, 2005 at 2008 price 

NHOP-IIIB Praparation of Detailed 7078 7078 
Project Report approved 
in March, 2005 and May, 
2006. Implementation not 
yet approved 

NHOP-IV Not yet approved 20000 20000 

NHOP-V Already approved in 6500 6500 148 41,210 December, 2012 
in October, 2006 at 01.01.2006 

price 

NHOP-VI Already approved in 1000 1000 18,880 December, 2015 
in November, 2006 at 01.01.2006 

price 

NHOP-VII Not yet approved Yet to be Yet to be 
Identified identffled 

SIIIfI;ment-il 
2 3 4 5 

Natlonlll HighWllYS Development Project 
Length Completed 2000-2001 262 282 

(Length In km.) 
2001-2002 480 480 

Period Phase-I Phaae-II Phase-III Total 
length (km) 2002-2003 391 391 

2 3 4 5 2003-2004 1317.79 1318 

Upto 2000 959 959 2004-2005 2351.5 2352 
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2 3 4 5 

2005-2006 722.87 30 753 

2006·2007 341 227 568 

Grand Total 6825 227 30 7083 

The fol/owing steps have been taken to ensure 
early completion of the project:. 

(a) The Contracts are regularly monitoried at 
various levels such as by Supervision ConsultantslProject 
Directors, Senior OffIcers of National Highways Authority 
of India. Progress reviews are also held at the level of 
Chairman, National Highywas Authority of India, Secretary, 
Department of Road Transport and Highways and the 
Minister, Shipping, Road Transport and Highways. 

(b) State Governments have appOinted senior 
officers ,as nodal officers for resolving problems associated 
with implementation of the National Highywas Development 
Project such as land acquisition, removal of utilities, forest! 
pollution/environment clearances etc. These nodal officers 
hold periodic meetings to review the projects and take 
action to resolve the problems. 

(c) A Committee of Secretaries has been constituted 
under Cabinet Secretary to address inter· ministerial and 
Centre-State issues such as land acquisition, utility shifting, 
environment approvals, clearance of Road Over Bridges 
etc. 

(d) The procedure of Issue of Land Acquisition 
notifications has now been simplified. 

(e) To expedite the construction of Road Over 
Bridges, an officer of the Railways has been posted to 
National Highywas Authority of India to coordinate with 
Ministry of Aallways. Memorandum of Understanding has 
been signed with MIs. IRCON International Umited for 
construction of some of the Road Over Bridges. 

(f) Action has been taken against non-performing 
contractors and they are not allowed to bid for future 
project unless they improve the performance in existing 
contracts. 

(g) Steps have been taken to improve cash flow 
problems of contractors by granting interest bearing 
discretionary advance at the request of contractor, release 
of retention money against bank guarantee of equal 
amount, deferment of recovery of advances (on interest 
basis) and relaxation in minimum Interim Payment 
Certificate (IPC) amount. 

SfatemMt-lV 

Estimated Expenditure and SoUfC9S of Funding for National Highways 
Works by NHAI during 11th Plan Period 

(As. in crore) 

Year ExpendIture Sources of Funding 

BY By Payment Servicing Total Cess Extemal Surplus Share Borro- Total 

NHAl Private d and Assistance of Toll d M1gs 
Sector annuities Repay· (Grant Revenue Private 

ment of and Sector 
Borrowings Loan) 

2 3 4 5 6 7 8 9 10 11 12 

2007·08 18426 12063 576 . 512 31577 6892 2236 1468 12063 8918 31577 

(10815) (6800) (576) (124) (18315) (6541.06) (2236) (NA) (6800) (2000) (17577.06) 
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1 2 3 4 5 6 7 8 9 10 11 12 

2008-09 17529 18625 576 1305 38034 7098 1894 953 18626 9463 38034 

2009-10 15319 23431 576 2136 41462 7312 324 546 23432 9848 41462 

2010-11 10060 20120 1948 2875 35003 7531 26 20120 7326 35003 

2011-12 8532 17816 2140 3460 31948 n57 116 17816 6259 319-i8 

Total 69866 92055 5816 10287 178024 36590 4454 3109 92057 41814 178024 

Note:- (I) The figures in brackets relating to expenditure in 2007-08 are the modified estimated figures. 

(Ii) The figures in brackets relating to sources of funding in 2007-08 is the BE approved figures for cess and 

external assistance. Besides, the approved IEBR is As. 2090 crore which includes Rs. 2000 crore against 

borrowings and Rs. 90 crore as negative grant in BOT projects which have not been shown In above 

statement. 

(iii) All the figunts given. in the above statement are as per the Financing Plan of NHDP approved by the 

Col. 

3149.SHRI BASU DEB ACHARIA : 

SHRI JUAL ORAM : 

SHRI UDAY SINGH : 

SHRI RAGHURAJ SINGH SHAKYA : 

SHRI HEMLAL MURMU : 

SHRI IQBAL AHMED SARADGI : 

SHRI BALASHOWRY VALLABHANENI : 

SHRI B. MAHTAB : 

Will the PRIME MINISTER be pIeued to state : 

(a) whether the Government proposes to revise the 

royalty rates on coal as reported In the Times of India dated 

14.02.2007; 

(b) If so, the details thereof including the 

formula applicable to determine the royalty rates on 

coal; 

(c) the additional revenue fikely to be fetched by 

the Coal producing States, Stat.wiae; 

(d) the impact of the Increased royalty raI8a on 

other sectors Ole power, cement and steel prlcee etc.; 

and 

(e) the time by which the revised royalty rates are 
likely to be applicable? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. DASARI NARAYAN RAO) : (a) to (e) Ministry 

of Coal constituted a Committee under the ChaJrmanahlp 

of the Additional Secretary (Coal) to examine the Issue of 

revision of royalty rates on coal. The Commltt .. 

ascertained the viewpoints of all stake holder including 

State Governments. After detailed deliberations with all 

stake holders the Committee submitted its report. The 

Report Is under consideration of the Govemment and a 

decision will be taken shortly. 
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[TflIIJS/ationJ 

3150.SHRI BHUVANESHWAR PRASAD MEHTA: 

SHRI BRAJESH PATHAK: 

PROF. MAHADEORAO SHIWANKAR : 

SHRI SHISHUPAL N. PATLE : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Govemment propose to constitute 

Cooperative ComrnltteeslSocleties at village levels for 

allotment of small coal blocks; 

(b) H so, the details thereof and the reasons 

thentfor; 

(c) whether tile Govemment also proposes to 

entrust Ihese Committee8ISocias to undertake mining 

works as Well as sale of coal; 

(d) the estimated quantity of coal being mined 

"legally in the country during the last two years and tiN 

date, year-wise; 

(e) whether the Govemment has also Identified 

coal depots which sell mined coal Illegally to the 

villages; 

(I) H so, the details thereof and tile action taken 

against the guilty persons; and 

(g) tile manner In which proposed Commftteesl 

SocietIes are likely to check illegal mining of coal in the 

country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. DASARI NARAYAN RAO) : (a) to (c) The coal 

companies viz. eel, BCCl and ECl have recently been 

asked to prepare one model pilot project each for 

considering Involvement of co-operatives in coal mining in 

smaH isolated patches or mines not being operated by 

them because of economic unviabillty. 

(d) Illegal mining takes place both stealthily and 

clandestinely inside and outside leasehold areas of ell 

subsidiaries and in some abandoned mines and scattered 
I " 

isolated patches. It is thus not possible to quantify tile exact 

amount of coal which is ext~cted illegally during the last 

two years. 

However, on the basiS of raids conducted by security 

peraonnel as well as joint raids, with law and order 

authorities of the concemed State Govemment, subsldiary-

wise quantify of coal seized from illegally worked out 

patches during the last two years is given beIow:-

Company 2004-05 

ECl 1331.97 

BCCl 120.50 

CCl 428.00 

WCl 144.00 

SECl 955.65 

NEC 600.00 

Total 3580.12 

2005-06 2006-07 

2481.00 

639.31 

532.50 

'26.50 

42.50 

0.00 

3721.81 

(upto Dec'06 

(Prov.) 

2539.00 

20.50 

95.00 

10.00 

540.31 

0.00 

3204.81 

"~(e) and (I) Law and Order being' a State subj8ct, Slate 

Govemments have been requ&sfad from time to time to 
take effective measures against illegal mining and sale of 

illegally mined coal. 

(g) tnega! mining takes place in old abandoned 

mines and isolated small patches. If these could be allotted 

for mining by IocaJ cooperative~ societies, then to that 

extent Illegal mining in them would be checked. This could 

a180 improve the eocio-economlc condition of people in the 
area by providing emptoyment etc., thus obviating the need 
to r880ft to IIIegaJ mining. 
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{English} 

Ban of PrIv ... PractIce by 
Government Doctors 

3151.SHRI FRANCIS FANTHOME: Win the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether the Government prOposes to Impose 

complete ban on private practice by Govemment doctors 
in the country; 

(b) if so, the number of such doctors practicing In 

various States at present; and 

(c) the details of the instructions issued by the 
Medical Council of India in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (c) Public Health is a State Ust subject 

and therefore it is the responsibility of the respective State 

Governments to regulate the doctors wor1ting in the Slates. 

As regards the doctors belonging to the Central Health 

Service under this Ministry, there is a complete ban on 

private practice by these doctors. Hence the question of 

issue of any instructions by Mel in this regard does not 

arise. 

3152.SHRI VIKRAMBHAI ARJANBHAI MADAM: WHI 

the Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state : 

(a) the number of applications received for Issue 

of new landline telephone connections by the MTNUBSNL 

in the country specially in Gujarat as on date; and 

(b) the income eamed by the Telecom Department 

as on February 1, 2oo7? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) The number of applications 

received for Issue of new landline telephone Connectionall; 

by MTNUBSNL from 01.04.2006 to 31.01.2007 Is 2,26,493 

and 19,01,500 respectively. The details of applications 

received State-wise are given in the enclosed statement. 

The number of applications receiVed in Gujarat 

Telecom Circle during the corresponding period Is 

1,05,044. 

(b) The Income eamed by the Telecom Department 

for the year 2006-07 (upto31.01.2007) is Rs. 8,854.51 

crores. Income eamed by PSUe under the Department of 

Telecommunications for the year 2006-07 (uplO 31.01.2007) 

is as follows:-

BSNL 

MTNL 

ITt 

TCIL 

31728.32 crores (provisional and 

unaudited). 

crores (provlatonal and unaudited). 

809.13 crores (provisional and unaudited). 

285 crores (provisional and unaudited). 

Number of sppIicstions received for New Telephone 

connections during the current year 

upto 31.1.2007 

IIahanegar Telephone Ntgem Umlted (MTNL): 

St. Name of Circle 

No. 

1. MTNL, Delhi 

2. MTNL, Mumbal 

Total 

No. of applications reoelved 

for New Telephone 

connections durtng the 

current year upto 

31.1.2007 

97,367 

1,29,126 

2,26,493 
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BhIIrat Sanchar Nigem Umltecl (BSNL) 

S. Name of Circle 
No. 

No. of applications received 
for New Telephone 

connections during the 
current year up to 

31.1.2007 

2 3 

1. Andhra Pradesh 3,19,606 

2. Andaman and Nicobar Islands 281 

3. Assam 68,521 

4. Bihar 42,818 

5. Chhattisgarh 9,267 

6. CheMai Tel. 78,235 

7. Gujarat 1,05,044 

8. Haryana 36,773 

9. Himachal Pradesh 19,793 

10. Jharkhand 19,646 

11. Jammu and Kashmir 8,225 

12. Kamataka 1;81,006 

13. Kerala 1,68,959 

14. Kolkata Tel. 93,828 

15. Madhya Pradesh 83,552 

16. Maharashtra 2,09,032 

17. North East-I 7,630 

18. North East-II 11,186 

19. Orissa 33,634 

20. Punjab 81,839 

2 3 

21. Rajasthan 94,738 

22. Tamil Nadu 81,600 

23. Uttar Pradesh (East) 79,003 

24. Uttar Pradesh (West) 37,760 

25. West Bengal 16,980 

26. Uttaranchal 12,344 

Total 19,01,500 

[Translation] 

Model Datlt Village 

3153.SHRI HANSRAJ G. AHIR Will the PRIME 

MINISTER be pleased to state : 

(a) whether the Union Govemment is contemplating 

to formulate a scheme to .convert the Dalit dominated 

villages into Model Dalit Villages; 

(b) if so, the details thereof; 

(c) whether the Union Government has formulated 

any action plan of this scheme; 

(d) if so, the details thereof; 

(e) the amount allocated by the Union Government 

for this scheme; and 

(f) the time by which it is likely to be implemented 

by the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI M.V. RAJASEKHRAN ) : (a) Yes, Sir. 

A scheme for accelerated development of DaUl villages 

with population of 50%. and above is under preparation. 

(b) to (f) The details have not yet been finalised. 
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[English] 

Vandalization of Indian Culture Centre 

in New South Wales 

3154. SHRI S.K. KHARVENTHAN : Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) whether in Indian Cultural Centre in Woolgooiga 

township of New South Wales was vandalized recenUy and 

priceless items worth several thousands crores of rupees 
were destroyed; 

(b) if so, the details thereof; 

(c) whether India has taken up the matter with the 

Australian authorities for adequate compensation and for 

the protection of culture and the ethics of the Indian 

community settled there; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF EXTERNAl AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) and (b) Yes. According to 

information available with Govemment, the Rajmahal 

Indian Culture Centre, a private business entity, in the 

township of Woolgoolga in the New South Wales, Australia 

was vandalised on the afternoon of February 6, 2007. A 

number of artifacts were damaged or lost However, their 

value and historical significance cannot be assessed on 

the basis of available information. 

(c) No. 

(d) Does not arise. 

(e) The owner of the Centre has not sought any 

assiStance from Government and has informed that a case 
had been registered with the police authorities and his 

insurance company would cover the monelary loss. 

Rise In Lymph0edem8 and Hydrocele Cues 

3155.SHRI L RAJAGOPAl : Will the Minister of 

HEAlTH ANOFAMIL Y WELFARE be pleased to state : 

(a) whether cases of Lymphoedema (Elephantlaals) 

and Hydrocele are Incteaalng in the country particularty 

in Andhra Pradesh durtng the last three years; 

(b) If so, the reasons therefor; 

(e) the number of cases of Lymphoedema and 
Hydrocele and number of Hydrocele surgery conducted 

and reported during 2004 and 2005, State-wise; and 

(d) the steps taken by the Government to check 
recurrence of such cases in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMt) : (a) and (b) Government of india launched the 
campaign of EUmination of Lymphatic FIlariasis (ELF) In 

2004. Lymphatic filariasis Is a chronic disease and has 

manifestations like lymphoedema (elephantluis) and 
hydrocele. Govt. of India has started house to house survey 

for enlisting of cases of Lymphoedema and Hydrocele prior 

to Annual Mass Drug Administration with single dose of 

DEC (Diethylcarbamazine citrate) tablets since the year 
2004 in order to provide them services for prevention of 

attacks of acute lymphangitis (high fever, swelling and pain 

in affected part of the body) and acute lymphadenitis 

(swelling of lymph glands. pain and fever) and surgical 
operation for hydrocele. The line listing of Lymphoedema 

and Hydrocele cases as reported from states du11ng 2004 

and updated during 2005 in the country and In state of 

Andhra Pradesh are given below:-

Country 

Andhra 

Pradesh 

Lymphoedema 

2004 2005 

361297 585318 

2250 43766 

Hydrocele 

2004 2005 

226882 334764 

191 908 

(e) The numbers of Lymphoedema C8888 detected 
during 2004 and updated in 2005 are 361297 and 585318 
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reapectIveIy. The number of Hydrocete cases detected 

during 2004 and updated in 2005 are 226882 and 334764 

respectively. The hydrocele surgeries conducted are 2047 

in 2004 and 11039 in 2005. The state-wise detail. are 

given in the enclosed statement. 

(d) Govt. of India has launched the Mass Drug 

Administration with Annual Single Do.e of 

Diethylcarbamazine citrate (DEC) Tablets since year 2004 

to Interrupt transmission of Lymphatic Filariasis. This wiD 
check recurrence of such cases in future. 

Line Listing Lymphoedema and HycJrocae cases and Hydroce/s 
aperlltions during 20tH and 2005 

S. Name of the 

No. StatelUT 

2 

1. Anethra Pradeeh 

2. Assam 

3. Andaman and 

Nicobar Islands 

4. Bihar 

5. Chhattiagarh 

6. Dadra and Nagar 

Haveli 

7. Daman and Diu 

8. Goa 

9. Gujarat 

10. Jharkhand 

11. Kamataka 

12. Keral. 

13. Lakshadweep 

2004 2005 

Lymphoedema Hydrocele Hydrocele Lymphoedema Hydrocele Hydrocele 

cases cases Operations cases cases Operallons 

3 4 5 6 7 9 

2250 191 43766 908 83 

28 17 341 144 o 

76 49 81 37 

136216 119086 196989 145211 1682 

674 150 70 6532 2861 70 

70 3 78 30 

131 81 75 192 86 59 

51 212 1 o 

895 204 895 204 

7128 2562 43951 12639 o 

7674 114 138 15306 2770 138 

8399 507 10840 1232 2623 

158 o 172 21 o 
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2 3 4 

14. Madhya Pradesh 4855 3646 

15. Maharashtra 35896 24421 

16. Orissa 86247 31324 

17. Pondlcherry 1257 139 

18. Tamil Nadu 25864 8794 

19. Uttar Pradesh 1949 1173 

20. West Bengal 41479 33418 

Total 361297 226882 

{Translation] 

Per capita Income and National Income 

3156.SHRI RAJNARAYAN BUDHOLIA : Will the 

Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state : 

(a) the status of the per capita income and the 
national income during the last three years; 

(b) whether per capita income and the national 

income has increased In the country during the current 

year; and 

(c) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI 

G.K. VASAN) : (a) According to the Press Notes "Quick 

Estimates of National Income, Consumption ExpendIture, 

Saving and Capital Formation, 2005-06" and the "Advance 

Estimates of National Income, 2006-07" released by the 
Central Statistical Organisation (CSO) on 31st January, 

2007 and 7th February, 2007 respectively, the estimates 

of per capita Income and the national income during the 

last three years are as follows:-

5 6 7 9 

245 5929 4258 245 

1422 48177 37699 1965 

90 51840 32850 0 

7 1296 117 0 

25313 16181 0 

86465 41463 3975 

46943 36052 199 

2047 585318 334764 11039 

Year Nationat Income National Income 

(NNP) and Per Capita (NNP) and Per 

Income at constant Capita Income at 

(199-00) prices current prices 

National Per National Per 

Income Capita Income Capita 

(As. Income (As. Income 

erores) (As.) crores) (Rs.) 

2004-05 21,03,350 19,297 25,01,067 22,946 

2005-06 22,95,243 20,734 28,46,762 25,716 

2006-07 25,15,372 22,379 32,67,371 29,069 

(b) Yes, Sir. 

(e) The per capita Income In reat terms (at 1999-

2000) has· increased from As. 20,734 in 2()05.()8 to As. 
22,379 in 2006·07. The growth rate in per capita Income 

Is estimated at 7.9 per cent during 2006·07 as against the 

previous year's estimate of 7.4 per cent. The national 

income (NNP) at factor cost, at 1999·2000 prioee, Is likely 

to be As. 25,15,372 erore during 2006·07, as against the 
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previous year's Quick Estimate of As. 22,95,242 crore. In 

terms of growth rates, the national income is expected to 

rise by 9.6 per cent during 2006-07 in comparison to the 

growth rate of 9.1 per cent In 2005-06. 

(English] 

Short8gea of Sports COIIChes 

3157.SHRI G. KARUNAKARA REDDY : Will the 

Minister of YOUTH AFFAIRS AND SPORTS be pleased to 

state : 

(a) whether there is a shortage of coaches for 

various games/sports discipline in the country; 

(b) if so, the steps the Union Government proposed 

to take to appoint expert ooaches from abroad for the next 

Commonwealth Games 2010; 

(c) the estimated cost of deploying coaches in 

various sports disciplines/activities; and 

(d) the extent to which the number of foreign 

coaches in different sports disciplines/games is higher as 

compared to Indian coaches? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) The position of coaches in 

Sports Authority of India (SAl) is dynamic because the 

need for coaches depends upon the number of centres 

of SAl established under various schemes, the number of 

trainees in the SAl centres, which has grown Significantly 

over the years, the diverse requirements of the National 

Sports Federations (NSFs) with reference to the coaching! 

training of national teams, etc. At present, there are 1382 

regular coaches and 59 coaches have been employed on 

contract basis by SAl. 

There has been a ban on direct recruitment since 

1996, due to which vacancies have not been filled up on 

regular basiS, and efforts have been made to engage 

persons on contract. In different functional areas, based on 

need. After the ban on direct recruitment, studies were also 

done by the Staff Inspection Unit to assess the 

requirements between 1998-2000. In terms of these 

studies, there are no Significant vacancies in respect of 

coaches, but when analysed on the basis of discipline-

wise requirements and avaUability, there are imbalances 

which, put together, reveal a situation of both excess and 

shortage. 

(b) The Govemment already have a policy under 

which foreign coaches are employed as per the 

requirement projected by the concemed National Sports 

Federations and assessed by the Committee constituted 

for the selection of foreign coaches. 

(c) Normally, foreign coaches are engaged on 

monthly salary ranging upto US$ 4500 net per month, 

depending on their expertise in their respective field. In 

addition, facilities like furnished accommodation, to and fro 

International Air Passage cost from home country to India 

and back for coach, wife and one child, Iocalldomestic 

travel, insurance etc. are provided as per the contract. 

(d) At present, there is no sports discipline/game, 

wherein the number of foreign coaches is higher than the 

Indian coaches. 

Allotment of Coal Blocks 

3158. SHRI HITEN BARMAN 

MINISTER be pleased to state : 

Will the PRIME 

(a) the names of the companies which have been 

allotted coal blOcks during the year 2006-07;· 

(b) the action taken against the companies which 

have not started production in spite of allotment of coal 

blocks; 

(c) the companies which have already started 

production; 
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(d) whether these companies have been authorized 

to sell coal to other companies; and 

(e) if so, the names of companies and the amount 

of coal that is being sold by the private coal producing 
companies every year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (OR. DASARI NARAYAN RAO) : (a) The names of 
the companies which have been allocated coal blocks from 
01.04.2006 to till date are given below:-

S.No. Name of the Company 

2 

1. MIs. Essar Power Ud. 

2. Hindalco co. Industries 

3. MIs. Rungta Mines Umited 

4. 

5. 

6. 

7. 

8. 

MIs. Ocean Ispat Ud. 

Chhattisgath State Electricity Board (CSEB) 

Mis. ChhaHisgarh Mineral Development 
Corporation Limited (CMDCL) 

Tamil Nadu State Electricity Board 

MIs. Madhya Pradesh State Mining Corporation 

Umited 

9. MIs. Gujarat Mineral Development Corporation 

10. MIs. Metals and Minerals Trading Corporation 

Umlted 

11. Haryana Power Generation Corp. Ltd. 

12. MIs. Orissa Mining Corporation 

13. 

14. 

MIs. Andhra Pradesh Mineral Development 

Corp. 

MIs. Power Finance Corporation 

2 

15. MIs. Chaman Metallka Ud. 

16. 

17. 

18. 

19. 

20. 

21. 

MIs. Bankura DRI MinIng Manufacturer8 Co. 

Pvt. Ud. 

MIs. Jindal Steel and Power Ltd. 

MIs. BhatIa International Ud. 

MIs. Andhra Pradesh Power Generation Corp. 

Ud. 

MIs. Maharashtra State Mineral Corporation 

Umlted 

MIs. Jh8rkhand State Mineral Development 
Corporation Umited 

22. Bihar Rajya Khanlj Vlkas Nigam 

23. 

24. 

25. 

26. 

27. 

MIs. Madhya Pradesh State Mine.ral Corporation 
Umited 

Tenughat Vfdyut Nigam UmiIed 

MIs. west Bengal MInerai Development and 
Trading Corporation Umltad 

MIs. OCL India Ud. 

Jharkhand Stale ElectricIty Board 

28. Government of NCT of Delhi 

(b) The block allocated to the following companies. 
which had not started production of coal, have been de-
allocated by the Govemment:· 

Name of the company 

(i) MIs. KaJinga Power 

Corporation Ud. 

Name of the coal blocks 

2 

Utkal·A 
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(iI) Mis. Talcher Mining 

Pvt. Ltd. 

Utkal-BI 

2 

(iii) Mis. Loyd Metals and 

Engineers Ltd. 

TakJi-Jena-Belora North 

(iv) Mis. Garuda Clays Ltd. West of Umeria 

(v) Shree Radhe Industries Panchbahani 

(c) The name of the companies which have started 

production are given below:-

S. Name of the Name of coal No. of 

No. Company blocks coal 

blocks in 

production 

1. MIs. RPG Industries! Sharshatali 

CESC Ltd. 

2. Mis. INDALCO Talabira-I 

3. Mis. West Bengal Tara East 2 

State Electricity Tara West 

Board Mis. West 

Bengal Power Dev. 

Corporation 

4. Mis. BLA Industries Gotitoria (East) 2 
Gotltoria (West) 

5. MIs. Jindal Steel Gare Palma IVI1 

and Power Ltd. 

6. MIs. Monet Ispat Ltd. Gare Palma IViS 

7. Mfs. Punjab State Panchwara Central 

EI8ctricity Board 

S. Mis. Jayaswal Gare Palma IVl4 

Neeco Ltd. 

9. Mis. Prakash Cholia 

Industries Ltd. 

(d) and (e) Coal extracted from small isolated pockets 

allotted to private companies can be sold to local industrial 

units as per law. Also, in certain force majure Situation, 

coal from captive blocks can be sold to approved en users 

with the permission of Govemment. 

[Translation] 

Scholarship for Students of Indian Ortgtn 

31S9.SHRI KULDEEP BISHNOI : Will the Minister of 

OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether the Govemment has prepared a 

scheme of scholarship for the students of Indian origin; 

and 

(b) if so, the details thereof including the facilities 

proposed to be provided to them to study in the country? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 

(SHRI VAYALAR RAVI) : (a) and (b) Ministry of Overseas 

Indian Affairs (MOIA) has implemented a Scheme, 

Scholarship Programme for Diaspora Children (SPDC) 

from the academic year 2006-07. Under the Scheme, 100 
admission-cum-scholarships are offered for technical and 

higher educational course. The scholarship amount will 

cover the tuition fees partially. The Scheme is being 

implemented through Mis. Educational Consultants India 

Urnited (Ed. CIL), an autonomous body under the MiniStry 

of Human Resource Development. 23 development 

countries with large number of Indian diaspora were 

included in the Scheme. The eligibility criteria under the 

SPDC is on merit and as per scores in the entrance 

examination conducted by Ed. Cil in Indian Missions 

abroad. 69 Students have joined in varioua institutions in 

India during the academic year 2006-2007. 

SPDC for the academic year 2007-2008 is being 

expanded to include 39 countries with Indian diaspora 

population of 20,000 and more. It is proposed to increase 

scholarship amount to cover the tuition fees to a substantial 

extent. 
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[English} 

3160.~. K.S. MANOJ : Will the Minister of HEALTH 

AND FAMILY WELFARE be pleased to state : 

(a) the total number of MeBS seats in the country, 

State-wise; 

(b) the number of applications for starting new 

medical oofIeges pending with the Government, State-

wise; 

(e) the number of applications for increasing the 

number of seats of MBBS course pending with the 

Government, State-wise; 

(d) whether the Govemment has reviewed any 

application from ttw- 90vernrnent of Kerala to increase the 

number of seats for MBSS in AJappuzha Medical College; 

and 

(e) if so, the action taken by the Govemment in this 

regard? 

!HE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMt) : (a) to (e) There are 29,872 MBBS seats 

lIlI'aiiable in the Medical Colleges in the country. The 

number of applications for starting new medical colleges 

and for increase In annual Intake capacity of Medical 

colleges as per details in the enclosed statement. 

(d) and (e) A proposal was received from Government 

of Karala for increase of MBBS seats from 100 to 150 at 

T.D. Medical CoUege, Atappuzha. Medical Council of India 

(Mel) conducted inspection of the college and did not 

recommend increase of seats for the academic year 2006-

07. Mel has been requested to consider the proposal of 

the State Govemment for the next academic year i.e. 

2007-08. 

S. Name of the 

No. State 

2 

1. Andhra 

Pradesh 

2. Assam 

3. Bihar 

4. Chandlgarh 

5. Chhattlsgarh 

6 Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal 

Pradesh 

11 Jammu and 

Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya 

Pradesh 

Number of Application 

For starttng 

of new 

medical 

college 

3 

10 

3 

2 

3 

3 

6 

For 

increasing 

the number 

of ·seats 
of MBBS 

4 

2 

1 

296 

Total 

number 

of MBBS 
seats 

5 

4175 

391 

510 

50 

250 

560 

100 

1755 

350 

115 

350 

190 

4455 

2050 

970 
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2 3 4 

16. Maharashtra 2 2 

17. Manipur 1 

18. Orissa 2 2 

19. Pondicherry 

20. Punjab 2 

21. Rajasthan 

22. Sikkim 

23. Tamil Nadu 8 2 

24. Tripura 

25. Uttar Pradesh 5 

26. Uttaranchal 

27. West Bengal 

Total 50 16 

Revenue to Telephone and 

POSIIII Department 

5 

4460 

100 

464 

775 

670 

850 

100 

2865 

200 

1712 

300 

1105 

29872 

3161.SHRI E.G. SUGAVANAM : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whethe the BSNL and MTNL have made· a tie-

up with the Department of Posts to provide telephone 

services to customers in far-Hung areas; 

(b) if so, the details thereof; and 

(c) the steps taken to boost the revenue of both 

telephone and postal departments? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOlOGY 

(OR. SHAKEEL AHMAD) : Ca) and (b) SIr, Memorandum 

of Understanding (MoU) has been e1gned on 28th 

December,·2006 between Department of Pes18 (00P) and 

Sharat Sancher Nigam limited (BSNL) for cooperative and 

collaborative working relationship between the two 
organizations in order to develop a speciaJ business 

relationship to fulfill each other's requirements across the 

country for synergy of operations. 

(c) To boost the revenue, Govemment telecom 

operating companies viz. Mahanagar Telephone Nigam 

limited (MTNL) and BSNL are constantly expanding and 

modernizing their network beside providing latest state of 

art services to their customers at competitive tariffs. DoP 
has introduced several premium products like speed post, 

e-post etc. and value additions like Iree pick up, door-to-

door delivery and credit facility etc. for generating more 

revenue. 

BPL Famlltea In Assam 

3162.DR. ARUN KUMAR SARMA: WiD the PRIME 

MINISTER be pleased to state : 

(a) number of BPL families in the country and their 

percentage to the total population, State-wise; 

(b) special benefits being extendad to BPL families 

and envisaged for future implementation for their 

sustenance as well as upliftment; 

(c) whether the Union Government is aware of the 

large scale discrepancies in preparing the list of BPl 

families in certain districts of Assam by exclusion of bona-

fide famHles and by inclusion of families who do not qualify 

the criteria; and 

(d) if so, the steps taken by the Government to 

rectify the position? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : (a) The 
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Results of the BPL Census-1997 

MinIstry of Rural Development provided financial and 

technical aasistance to the Slates and UTs to conduct the 

BPl Census In the beginning of a FIVe Year Plan to identify 

the BPL families in the rural areas who could be provided 

assistance under various programmes of the Ministry. For 

the 10th Five Year Plan, the guidelines were issued for 

conducting the BPL Census 2002, however, Its results 

have been detayed because of the stay order passed by 

the Supreme Court on 5.5.2003 while hearing the Writ 

Petition No.l96 of 2001 in the matter of PUCl Vis Union 

of India. The State-wise details of nurnbJtr of BPl families 

identified through BPl Census 1997 are given in the 

enclosed statement. 

S. StateIUT 

No. 

Total No. No. of BPl '" of BPL 

(b) The Govemment is implementing various 

schemes for Poverty Alleviation such as Indira Aawas 

Yojana (lAY) to provide houses to BPl families, 

Swaranjayanti Gram Swarozgar Yojana (SGSY) to provide 

subsidy to Below Poverty Une families for acquiring 

economic assets to set up self-employment, Total 

Sanitation Campaign to provide subsidy to the BPl 

families of the rural areas, Sampooma Grameen Rozgar 

Yojana and National Rural Employment Guarantee AJ::t, to 

provide employment, National Social Assistance 

Programme to provide financial assistance for old age 

pension and family benefit scheme. The PDS also provides 

atbsidized foodgrains for identllied BPl families, etc. 

(c) and (d) The Ministry of Rural Development has not 

received any information regarding the large scale 

discrepancies in preparing the list of BPl families in some 
Districts of Assam. However, the Ministry has already 

prescribed detailed guidelines to prepare the BPl Rat In 

an objective and transparent manner which Includes 

approval of the BPl list by the Gram Sabha in an open 

meeting and introduction of two-stage appeal mechaniam 

to redress the grievances of the people, if any. It has also 

been advised that the printed copies of the BPl list have 

to be kept at the Panchayat Headquarters and al80 to be 

displayed on the notice boards and website. 

2 

1. Andhra 

Pradesh 

2. Arunachal 

Pradesh 

3. Assam 

4. Bihar 

Rural 

Families 

3 

10484028 

102852 

3607241 

18933813 

5. Goa 135816 

6. Gujarat 5587768 

7. Haryana 2074615 

8. Himachal 1036996 

Pradesh 

9. Janvnu and 1047251 
Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya 

Pradesh 

6479832 

4714295 

11651082 

13. Maharashtra 11010022 

14.~pur 365670 

15. Meghalaya 282362 

16. Mizoram 110570 

Rural 

Families 

4 

4184828 

80627 

2164416 

9399281 

23101 

1980879 

503019 

286112 

606545 

2202756 

1723556 

5111874 

3860675 

246980 

156646 

74154 

Families 

5 

39.91 

78.39 

60.00 

49.64 

17.01 

35.45 

24.25 

27.59 

57.92 

33.99 

36.56 

43.87 

35.07 

67.54 

55.48 

67.07 
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2 3 4 5 

17. Nagaland $$ 146615 88541 60.39 

18. Orissa $I 6790202 4445736 65.47 

19. Punjab 2330725 650209 27.9 

20. Rajasthan 6768541 2097560 30.99 

21. Sikkim NR NR NR 

22. TamH Nadu 9388118 2737921 29.16 

23. Tripura 595397 397798 66.81 

24. Uttar Pradesh 20430204 7541494 36.91 

25. West Bengal 11076686 4918296 44.40 

26. Andaman and 30221 6421 21.25 

Nicobar Islands 

27. Dadra and 26237 17231 65.67 

Nagar Haveli 

28. Daman and 10735 395 3.68 

Diu 

29. Lakshadweep 8625 885 10.26 

30. Pondicherry 133555 63262 47.37 

Total 135360074 55570998 41.05 

NR - Not Reported. 

• - Provisional. 

$$ - Rural Household. 

The results of Uttar Pradesh Includes the results of 

Uttaranchal. 

The results of Bihar includes the results of Jharkhand. 

The results of Madhya Pradesh Includes the results of 

Chhattisgarh . 

[Translation] 

Non-Funcllonlng of Mobile Tower 

3163.SHRI MITRASEN YADAV : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the mobile towers installed in various 

parts of the country, particularly in rural areas of eastem 

Uttar Pradesh are not functioning as a result of which 

mobile phones are not working there; 

(b) if so, the details thereof, State-wise; and 

(c) the steps being taken to make the mobile 

towers functions and to increase the frequency of network 

in rural areas of the country particularly in Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEl AHMAD) : (a) No, Sir. Global System for 

Mobile Communications (GSM) based Cellular Mobile 

Telephone Service being provided by Bharat Sanchar 

Nigam Umited (BSNl) Is working satisfactorily in the 
country including Uttar Pradesh (East) Telecom Circle 
Service Area and is, In general, meeting the Quality of 
Service (00S) parameters prescribed by Telecom 

Regulatory Authority of India (TRAI). 

(b) Does not arise In view of (a) above. 

(c) CeHular Mobile network of BSNl is being 

continuously optimized for Its performance and monitoring 

of the network has been strengthened by BSNl to ensure 

performance as per the QoS parameters prescribed by 

TRAI. As on 28th February, 2007, around 27,261 number 

of Base Transceiver Station (BTS) Cellsites are working 

in the country out of which 2446 BTS Cellsites are working 

in Uttar Pradesh (East). Out of the said 27,261 BTS, 12,368 

BTS Cellsltes including 1158 Celisites of .UP (East) are 

working In rural areas. Presently, there is no constraints 

of spectrum (frequency) in the mobile operatiOns of BSNl 

In rural areas of country Including Uttar Pradesh (East) 

licensed Service Area. 
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Monitoring IIecI'IMtIsm for Various Schemes 

3l64.SHRI HARISINH CHAVOA : Will the Minister of 

PANCHAYATI RAJ be pleased to state : 

(a) the mechanism of monitoring system for the 

schemesIprojects proposed to be taken up in various 

societies of Manlpur under the Backward Region Fund 

(BRF) alongwith allocation made therefor; and 

(b) the time by which the schemes/projects are 

likely to be implementedllikely to be completed? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) and (b) Chandal, 

Churchandrapur and Tamenlong districts of Manipur are 

covered under the Backward Regions Grant Fund 

Programme. Every one of the 250 districts covered under 
the Backward Regions Grand Fund (BRGF) Programme is 

entitted to receive a fixed minimum amount of As. 1 0 crore 
per annum. s004 of the balance allocation under this 

programme is allocated on the basis 0' the share of the 
population and area of the district in the total population 

and area of all backward districts. In addition, the State 

is entitled to a capacity Building Fund of Rs. 3 erore 

calculated @ Rs.l erare per district. sased on the above 

fonnula, the combined allocation of 3 Manlpur districts 
inCluding the capacity building fund is eatimated to be 

approximately Rs.42 ClOre during the financial year 2007· 
08. The exact figures are being worked out. The guidellnea 

provide for the State department concemed to ensure 

close monitoring of the implementation of the scheme. One 
or more Independent organisations may also be identified 
for monitoring and Implementation of the scheme. The 
planning and implementation of the programme is to be 
carried out by the village and district level bodies in 

accordance with the provisions in the guidelines. The 

process is yet to commence and no plans have been 

receiVed in the Ministry. 

Mission to Moon 

3l6S.DR. VALLABHBHAI KATHIRIA : 

DR. THOKCHOM MEINYA : 

SHRI KINJARAPU YERRANNAIDU : 

WiD the PRIME MINISTER be pleased to s&ate : 

(a) whether India's first mission to the moon, 

Chandrayana is progressing according to its schedule; 

and 

(b) if so, the details thereof alongwith the funcla 

provided therefor? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) Yes, Sir. 

(b) The Spacecraft structure assembly has been 

completed. The fflght units of space systems and sctantlflc 
instruments are in an advanced stage ·of realization. 18m 

antenna has already been installed for the Indian Deep 

Space Network (IDSN). 

The Govemment has approved a budget of As.386.00 
crores for this project. 

Functions to Centref Vigilance Commlnlon 

3166.SHRI RAYAPATI SAMBASIVA RAO : WIU the 

PRIME MINISTER be pleased to state : 

(a) the mainactivltle8lfUnctlona of the Central 
Vigilance Commission; 

(b) the detalla of the Important cases being looked 

into by the CVC during the last three years; and 

(c) the details of the important cases which have 

been reaotvecI by the cve during the last three ye8ll? 

THE MINISTER OF STATE IN THE MINI!fRY OF 

PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI): 
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(a) Central Vigilance Commission tender advice to the 

Government on Vigilance matter, exercises superintendence 

over the vigilance administration of the Central Govemment 

Departments, Corporations, established by or under any 

Central Act, Govemment Companies, Societies and Local 

Authorities owned and controlled by the Central 

Government. The Commission also enquires into or 

causes an inquiry into complaints received invoMng 

organizations and officers under its purview, and exercises 

superintendence over the Delhi Special Police 

Establishment (CBI) for offences alleged to have been 

committed under the Prevention of Corruption Act, 1988. 

The Commission also regularly reviews the progress of 

investigation conducted by the Delhi Special Police 

Establishment under the Prevention of Corruption 

Act, 1988 and reviews· the progress of applications 

pending with the Competent Authority for sanction of 

prosecution under the PC Act, 1988. The Commission is 

the designated agency to receive complaints under the 

Public Interests Disclosure and Protection of Informer 

Resolution. 

(b) The Commission attaches equal importance to 

all cases referred to it or that comes to its notice, in respect 
of misconductslirregularlties on the part of the public 

servants of the Central Government Organizations under 

its jurisdiction and advises appropriate action for 

departmental action against the offlC9rs concerned and for 

systemic improvement. 

(c) The details of cases are given below:-

Year 2004 2005 2006 

2 3 4 

Advised Major Penalty 991 722 691 

cases Officers Officers 

Advised Miner Penalty 481 340 310 

cases OfflC8rs Officers 

Exoneration/other 

action recommended 

as a 2nd stage 
advice 

2 

530 

cases 

3 

516 

cases 

4 

Recommended 

Prosecution against 

312 148 282 

Officers Officers Officers 

ProfItabieloblle Phone Schemee or MTNL 

3167.SHRI ADHIR CHOWDHURY: 

SHRI JYOTIAADITYA M. SCI NOlA : 

Will the Minister of COMMUNICATIONS AND 

INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the MTNL and BSNL have launched 

any New Year (2007) bonanza of Incentives to promote 
various schemes; 

(b) if so, the details thereof; 

(c) the estimated annual cost thereof; 

(d) whether any other profitable mobile phone 

schemes are proposed by Mahanagar Telephone Nigam 

Umited (MTNL); 

(e) if so, the details thereof and the reasons 

therefor; and 

(f) the time by which the schemes are likely to be 

implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) and (b) The New Year 

(2007) bonan~ of incentives to promote various schemes 

launched by MTNL and BSNL are given in the Annexure. 

(c) NOI1Jl8IIy these schemes are launched for 

getting new customers and encouraging more calls. It is 
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expected that additional revenue generated will be more 

than offset the incentives given. 

(d) to (f) MTNL is always revising the tariffs under 

various plansischemes to meet the customer requirement, 

aspirations for aU segments of society and to keep the 

services competitive. MTNL's Jeevan Saathi and One India 

Plan are already quite popular. 

Schemes launched by MTNL as New Year (2007) 

bonanza 

1. DelhI 

Monthly rental of One India Plan in Delhi was 
reduced from As. 299/- to Rs.1801- w.e.f. 

01.11.2006. 

STD tariff of landline has been reduced from 

As. 2.40 per minute to 2.00 per minute w.e.f. 

01.01.2007. 

Local call rate between landline to own mobile 

(Dolphin, Trump, WLL, Garuda) has been 

revised from Rs.l.2OJ- per minute to As.1.201-
3 minute w.e.f. 01.01.2007. 

Relaunching of promotional plan 1 + 1 for basic 

service (Landline from 05.12.2006 for three 

months. 

Benefit in booking of MTNL landline extended 

for 90 days from 01.01.2007. 

2. Uumbal 

Tariff from JandIine and WLL to MTNL own 
network has been made local with As. 1.20 per 

180 seconds. 

Tariff from landiineM'LL to MTNL Delhi landlinel 

WLL has been reduced from As. 1.20 per 30 
seconds to Rs. 1.20 per 180 seconds. 

STD tariff of IandlineJWLL has been reduced 

from As.2.40 per minute toRs. 2.00 per minute. 

Only incoming plan for lancIHne with Rs.l50/-

rent per month has been made regular. 

Schemes launchBd by BSNL as New Year (2007) 

bonanza 

Various field units of BSNL launched special packages 
for the New Year 2007 to attract customers. The salient 

aspects of the schemes are al follows:-

Full talk time/extra talk time on some 
denominations. 

Extra valicflty period on select recharge coupons. 

Enhanced talk time for students. 

[TransIIItion} 

Delay In Delivery of Post 

3168.SHAI KASHlRAM RANA : 
SHAI HARISINH CHAVDA : 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state ; 

(a) whether the Government has received 
complaints regarding delay In the delivery of post by 

postmen in various areas of the country; 

(b) if 50, the details thereof during the Jut three 

years, State-wise; 

(c) whether such complaints have been 

investigated; 

(d) if so, the outcome thereof; and 

(e)' the action takeniproposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) Yea, Sir. Complaints are 
received from time to time regarding delay in the delivery 
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of post (unregistered letters, registered letters, speed post, 
registered parcels and money orders) in the various areas 
of the country. 

(b) The details of complaints regarding delay in the 
delivery of post, State-wise, are given In the enclosed 
statement. 

(c) Ves, Sir. All the complains are investigated as 
per the well laid down procedure in the Department. 

(d) The outcome of investigations establiShed the 
reasons for delay in the delivery of post. These are 
generally attributed to the insufficient address or non-
availability of address, besides negligence of delivery staff 
in some cases and failure of supervisors. 956 employees 
were found guilty ~uring the last three years for delay in 
delivery Df post. 

(e) The Department takes immediate action on the 
complaints received for their redressal. Improvement of 
mail delivery is an ongoing exercise and the Department 
has taken various steps in that direction including 
installation of automatic mail processing centers in Mumbai 
and Channai, computerization of mail operations, 
segmentation of mail into various channels for local, metro 
and intematlonal mail for quicker sorting and transmission, 
regular monitoring through test letters and trial cards, live 
mall surveys, surprise checks on delivery staff, rationalizing 
and re-structuring delivery work in new developing areas, 
etc. Responsibility is also fixed on the delivery staff found 
negligent in performing the duties. During the last three 
years, 887 officials were awarded punishment for aU public 
complaints after due investigation. 

Details of Comp/ents Regarding "Delay in 
De/ivery of Post" 

SI. Postal Circle 
No. 

2 

No. of complaints received 
about delay in delivery 

2003-04 2004-05 2005-06 

3 4 5 

2 3 

2. Andhra Pradesh 36874 

3. Bihar 8876 

4. Chhattisgarh 13181 

5 Deihl 99999 

6. Gujarat 41901 

7. Haryana 10355 

8. Himachal Pradesh 6349 

9. Jammu and 4781 

Kashmir 

10. Jharkhand 4452 

11. Kamataka 53303 

12. Kerala 25420 

13. Madhya Pradesh 21278 

14. Maharashtra 83783 

15. North East 8016 

16. Orissa 9361 

17. Punjab 28911 

18. Rajasthan 

19. Tamil Nadu 

20. Uttar Pradesh 

21. Uttarakhand 

22. West Bengal 

23. Army Postal 

Services 

19506 

64532 

46883 

12705 

41572 

4161 

to Questions 310 

4 5 

41371 40561 

7804 9585 

13868 8920 

124828 103895 

55928 60310 

20159 20425 

8065 8·109 

5269 3972 

7681 6581 

59851 64953 

30180 25208 

30034 35120 

104728 121256 

6566 6746 

14068 11956 

50754 47170 

24553 23351 

95312 109707 

55720 54043 

12600 11949 

45311 29750 

8231 10091 

1. Assam 8918 12316 10673 Total 655117 835197 824330 
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[English] 

New smll .... by ISRO 

3169.SHRI REWATI RAMAN SINGH: WIH the PRIME 

MINISTER be pleased to state : 

(a) the details of the satellites launched on January 

10, 2007 and the functions assigned to each of 

them; 

(b) the details In respect of datalpictures transmitted 

by them so far; and 

(c) the details of the field where the data are likely 

to be utilised? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) Polar Sattellite 

Launch Vehicle (PSLV-C7) launched on lOll January, 

2007, canted 4 satellites viz ... (i) CARTOSAT-2 for 

Cartography (ii) Space capsule Recovery Experiment 

(SRE) to demonstrate our capability to recover an orbiting 

capsule safely back on earth and also for conducting long 

duration micro gravity experiments (Hi) LAPAN-TUBSAT -

a 55 Kg. Video, surveillance Satellite belonging to 

Indonesia and (iv) Nano SateHite, PEHUNSAT-I of 

Argentina meant for carrying out amateur radio experimen1a. 

(b)' and . (c) India's CARTOSAT-2, canying a 
Panchromatic camera (PAN) with a resolution of better 

than 1 m and a swath of 9.6 km. has given satiafactory 

images over India and other parts of . the Globe. 

CARTOSAT-2 data will be useful for detailed large scale 

mapping applications and will be utilized for various urban 

and rural infrastructure development purposes 88 well as 

for Land Information System (LIS) and Geographical 

Informallon System (GIS) India's Space capsule Recovery 

Experiment (SRE-l). a 550 kg. capsule, demonstrated the 

teohnology for performing expenments in microgravity 

(:ondllions and bringing them back. SRE-l also provided 

valuable data dunng the re-entry and recovery operations. 

LAPAN-TUSSAT of Indonesia Is an Earth observation 

sateUite and a technology demonstrator for experimental 

message store and forward system. PEHUENSAT-1 Is an 

Argentinean nanosateUite for amateur radio experiment 

between colleges and universities of Argentina. 

Schemes of PIInchey8tl Raj 

3170.SHRI MADHU GOUD YAKSHI : WW the Minister 

of PANCHAYATI RAJ be pleased to state : 

(a) the details of the vartouaprogrammeslschemes 

undertaken by the Ministry for under-prlvlleged aectiona of 

the society; 

(b) the benefits accrued to them 88 a result thereof; 

and 

(c) the details of the funds allocated and spend 

during the last three years? 

THE t,1INlSTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR A1YAR) : (a) to (c) All the provisions of 

Part IX of the Constitution relating to the Panchayats, read 

with ArtIcle 243Z0 of Part IXA, relating to DIatrict Planning 

CommItteee, are directed towards promoting participative 

development of the under priviteged sections' of society. 

Besides, the Backward Regions Grant Fund Programme 

(BRGF) administered by Ministry of Panchayati Raj has 

been launched by the Prime Minister on 19th February 

2007 at Barpeta in Assam. The progranvne covers 147 

districts has been subsumed into this progratnme. The 

Ministry of Panchayatl Raj Is also the nodal Ministry for 

monitoring the implementation of PESA. PESA 18 an 

enabling construed for the self governance of tribala In the 

states where the Vth Schedule operates. In addition, under 

the scheme of training and capacity building, elected 

representatives of Panchayatl Raj Institutions are trained 
which Include SCs, STS women representatives details to 

outlays and capacities given under:-
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SI. 
No. 

1. 

Written AnswetS 

Year Allocation 

2004-05 10 

2005-06 19.40 

2006-07 24.50 

VAISAKHA 6, 1929 (Saka) 

Expenditure 

(Rs. in crore) 

8.45 

19.30 

24.50 

to Questions 314 

There is a provision for preparation of a separate sub-

plan showing scheme-wise allocation for Schedule Castes 

and Scheduled Tribes in the Plan of each Panchayat and 

Urban Local Bodies under the BRGF Programme. " has 

been stipulated that schemes benefiting Schedule Castes 

and Scheduled Tribes should be allocated funds at least 

in proportion to the population of this community under the 

Jurisdiction for which the plan has been prepared. Status 

of expenditure of funds under Rashtriya Sama Vikas 

Yojana (RSVY) and Backward Regions Grant Fund 

(BRGF) is given in the enclosed statement. 

Stafement 

Backward Districts Initiative-Release of Funds to RSVY districts 

As on 14.3.2007 

(Rs. in Crore) 

StatelDistrict Total Amount Amount Amount Amount Total Cumulative UCs 

amount released released released released Amount Expdr. received 

to be in in in in released reported 

released 2003-04 2004-05 2005-06 2006-07 by State 
Govts. 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh (10) 

Adilabad 45.00 12.50 2.50 7.50 7.50 30.00 19.50 19.50 

Chittoor 45.00 5.00 2.50 15.00 22.50 12.06 12.06 

Karimnagar 45.00 5.00 10.00 7.50 7.50 30.00 21.11 21.11 

Khammam 45.00 5.00 10.00 7.50 22.50 13.54 13.54 

Mahboobnagar 45.00 7.50 7.50 15.00 7.62 7.62 

Medak 45.00 7.50 7.50 7.50 22.50 12.37 12.37 

Nalgonda 45.00 7.50 7.50' • 15.00 7.55 7.55 

Nizamabad 45.00 7.50 7.50 7.50 22.50 16.93 14.58 
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2 3 4 5 6 7 8 9 10 

Vijainagaram 45.00 7.50 7.50 15.00 7.54 7.54 

Warangal 45.00 12.50 10.00 7.50 7.50 37.50 27.10 27.10 

Total 450.00 40.00 72.50 37.50 82.50 232.50 14$.32 142.97 

2. Arunachal Pradesh 

Upper Subansiri 45.00 7.50 7.50 7.50 22.50 7.50 6.40 

3. Assam (5) 

Dheemaji 45.00 7.50 7.50 15.00 5.19 5.19 

Karbi-Anglong 45.00 7.50 7.50 15.00 7.50 7.50 

Kokrajhar 45.00· 5.00 7.50 15.00 22.50 14.44 14.35 

N.C. Hills 45.00 7.50 15.00 22.50 13.26 13.26 

North Lakhimpur 45.00 5.00 7.50 7.50 7.50 22.50 12.47 12.47 

Total ·225.00 10.00 27.50 7.50 52.50 97.50 S2.86 52.n 

4. Bihar (21) 

Arana 45.00 7.50 7.50 7.50 22.50 12.07 

Aurangabad 45.00 7.50 7.50 7.50 22.50 19.75 

Bhojpur 45.00 7.50 7.50 7.50 22.50 19.68 13.17 

Darbhanga 45.00 7.50 7.50 15.00 30.00 19.54 19.54 

Gaya 45.00 7.50 7.50 7.50 22.50 21.01 21.01 

Jamui 45.00 7.50 7.50 7.50 22.50 19.58 5.86 

Jehanabad 45.00 7.50 7.50 15.00 12.02 6.29 

Kalmur 45.00 7.50 7.50 15.00 30.00 19.64 

Katihar 45.00 7.50 7.50 15.00 30.00 19.51 19.51 

Lakhlsarai 45.00 7.50 15.00 22.50 20.18 20.18 
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2 3 4 5 6 7 8 9 10 

Madhubani 45.00 7.50 7.50 7.50 22.50 20.71 14.80 

Muzaffarpur 45.00 7.50 7.50 7.50 22.50 20.25 

Nalanda 45.00 7.50 7.50 7.50 22.50 19.53 

Nawadah 45.00 7.50 7.50 15.00 30.00 21.36 19.49 

Palna 45.00 7.50 15.00 30.00 21.57 21.57 

Pumaa 45.00 7.50 7.50 15.00 22.50 19.55 19.55 

Rohlash 45.00 7.50 7.50 15.00 30.00 21.24 21.24 

Samastipur 45.00 7.50 7.50 7.50 22.50 19.57 19.57 

Sheohar 45.00 7.50 7.50 7.50 22.50 12.14 

Supaul 45.00 7.50 7.50 15.00 30.00 19.76 19.76 

Vaishali 45.00 7.50 7.50 15.00 30.00 19.56 19.5 

Total 945.00 0.00 157.50 135.00 232.50 525.00 398.22 260.89 

5. Chhattlqarh (8) 

Bastar 45.00 15.00 7.50 7.50 15.00 45.00 27.26 27.26 

Bllaspur 45.00 7.50 15.00 15.00 37.50 27.07 27.07 

Dantewada 45.00 15.00 7.50 7.50 15.00 45.00 30.37 30.37 

Jaspur 45.00 7.50 15.00 15.00 37.50 21.28 19.81 

Kanker 45.00 7.50 15.00 22.50 45.00 35.62 35.62 

KawardhaIKabirdi 45.00 5.00 2.50 15.00 15.00 37.50 19.69 19.69 

Rajnandgaon 45.00 5.00 10.00 15.00 30.00 19.97 20.79 

Sarguja 45.00 40.00 7.50 15.00 15.00 37.50 27.41 27.41 

Total 360.00 57.50 90.00 127.50 315.00 208.67 208.02 

6. Gu, ..... (3) 

Dahod 45.00 5.00 2.50 7.50 7.50 22.50 12.06 12.06 
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2 3 4 5 6 7 8 9 10 

Oangs 45.00 12.50 10.00 7.50 7.50 37.50 27.87 23.06 

Panchmahals 45.00 7.50 7.50 15.00 5.54 4.55 

Total 135.00 17.50 20.00 15.00 22.50 75.00 45.47 39.87 

7. Haryena (1) 

. 
Sirsa 45.00 0.00 7.50 15.00 22.50 45.00 3-4.53 28.38 

a. Himachal Prada8h 

Chamba 45.00 5.~ 10.00 7.50 15.00 37.50 28.38 28.38 

Sirmaur 45.00 15.00 7.50 15.00 37.50 27.03 27.03 

Total 90.00 5.00 25.00 15.00 30.00 75.00 55.41 55.41 

9. Jammu and Kashmir 

Doda 45.00 5.00 10.00 7.50 7.50 30.00 20.03 20.03 

Kupwara 45.00 7.50 7.50 7.50 22.50 13.89 13.69 

Poonch -45.00 7.50 7.50 7.50 22.50 12.94 12.94 

Total 135.00 5.00 25.00 22.50 22.50 75.00 46.68 46.66 

10. Jha~nd 

Bokaro 45.00 5.00 2.50 7.50 15.00 30.00 19.56 14.99 

Chatra 45.00 7.50 15.00 15.00 37.50' 27.82 27.82 

Dhanbad 45.00 7.50 7.50 22.50 37.50 27.14 27.14 

Garhwa 45.00 7.50 7.50 22.50 37.50 34.67 3-4.67 

Giridlh 45.00 7.50 7.50 .7.50 22.50 12.15 12.15 

Godda 45.00 7.50 7.50 15.00 30.00 20.09 20.09 

Gumla 45.00 7.50 7.50 7.50 22.50 45.00 34.79 34.79 

Hazaribagh 45.00 7.50 7.50 22.50 37.50 27.17 27.11 
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2 3 4 5 6 7 8 .9 10 

Koderma 45.00 7.50 7.50 15.00 30.00 19.51 19.51 

Latehar 45.00 5.00 10.00 15.00 15.00 45.00 34.58 34.58 

Lohardagga 45.00 7.50 7.50 15.00 15.00 45.00 35.04 35.04 

Palamu 45.00 5.00 2.50 15.00 22.50 45.00 34.60 34.60 

Ranchi 45.00 7.50 15.00 15.00 37.50 27.30 27.30 

Saralkela 45.00 7.50 7.50 30.00 45.00 34.63 34.63 

Simdega 45.00 7.50 15.00 22.50 45.00 34.85 34.85 

Weat Singhbhum 45.00 7.50 30.00 37.50 27.22 27".22 

Total 720.00 37.50 120.00 142.50 307.50 607.50 451.12 446.55 

11. Ka ....... ka (4) 

Bldar 45.00 5.00 2.50 7.50 7.50 22.50 13.56 13.56 

Chitradurg 45.00 7.50 7.50 7.50 22.50 13.78 13.66 

Devengere .\5.00 7.50 15.00 22.50 13.62 13,62 

Gulbarga 45.00 7.50 7.50 7.50 22.50 13.68 11.66 

Total 180.00 12.50 25.00 15.00 37.50 90.00 54.64 52.50 

12. KerIIIa (2) 

Pallakad 45.00 15.00 7.50 15.00 7.50 45.00 36.51 36.00 

Wayanad 45.00 5.00 10.00 7.50 22.50 12.59 

Total 90.00 20.00 17.50 15.00 15.00 67.50 49.10 36.00 

13. Madhya Pradesh (10) 

Balaghat 45.00 15.00 15.00 15.00 45.00 34.52 34.52 

Barwani 45.00 7.50 15.00 15.00 7.50 45.00 37.50 22.58 

Dlndori 45.00 7.50 15.00 22.50 45.00 28.97 28.97 
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2 3 4 5 6 7 8 9 10 

Khargone 45.00 7.50 15.00 15.00 7.50 45.00 36.61 29.86 

Mandla 45.00 7.50 7.50 15.00 15.00 45.00 34.66 34.55 

88tna 45.00 15.00 15.00 15.00 45.00 34.27 29.11 

Seoni 45.00 15.00 15.00 15.00 45.00 34.53 34.53 

Shahadol 45.00 22.50 15.00 7.50 45.00 37.45 27.27 

Sldhl 45.00 15.00 15.00 15.00 45.00 35.42 35.42 

Umaria 45.00 15.00 15.00 15.00 45.00 34.90 34.90 

Total 450.00 22.50 142.50 150.00 135.00 450.00 348.83 311.71 

14 ........... tr8 (9) 

Ahmednagar 45.00 7.50 7.50 7.50 22.50 12.20 12.20 

8handara 45.00 7.50 7.50 7.50 7.50 30.00 20.07 18.54 

Chandrapur 45.00 7.50 7.50 7.50 22.50 13.62 13.62 

Dhule 45.00 7.50 15.00 22.50 13.47 13.47 

Gadc:hiroli 45.00 7.50 7.50 15.00 30.00 20.64 20.64 

Gondia 45.00 7.50 15.00 7.50 30.00 14.99 10.53 

Hingoli 45.00 7.50 7.50 7.50 22.50 14.58 14.16 

Nanded 45.00 7.50 7.50 15.00 30.00 21.91 21.91 

Nandurbar 45.00 7.50 7.50 7.50 22.50 14.40 13.96 

Total 405.00 15.00 67.50 60.00 90.00 232.50 145.88 139.03 

15. -.Jpur (1) 

Tamenglong 45.00 7.50 7.50 15.00 15.00 45.00 35.68 35.58 

11 . ......... P (1) 

West Garo Hills 45.00 . 7.50 15.00 22.50 15 15 
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_1 2 3 4 5 6 7 8 9 10 

17. Mizoram (1) 

Lawngtlai 45.00 7.50 7.50 15.00 30.00 20.70 20.70 

18. Nagaland (1) 

Mon 45.00 15.00 7.50 22.50 45.00 37.50 37.50 

19. Orl ... (5) 

Gajpati 45.00 7.50 7.50 750 22.50 22.78 6.09 

Ganjam 45.00 5.00 10.00 15.00 7.50 37.50 30.50 20.07 

Keonjhar 45.00 7.50 7.50 7.50 22.50 15.04 9.50 

Mayurbhanj 45;00 5.00 10.00 7.50 15.00 37.50 27.14 21.72 

Sundargarh 45.00 7.50 7.50 7.50 22.50 20.34 13.38 

Total 225.00 10.00 42.50 45.00 45.00 142.50 115.80 70.76 

20. Punjab (1) 

Hoshiarpur 45.00 7.50 7.50 15.00 30.00 16.31 14.21 

21. Rajaathe (3) 

Banswara 45.00 15.00 15.00 15.00 45.00 34.53 34.53 

Dungarpur 45.00 15.00 15.00 15.00 45.00 34.86 34.86 

Jhalawar 45.00 5.00 17.50 7.50 15.00 45.00 35.60 28.73 

Total 135.00 35.00 47.50 37.50 15.00 135.00 104.99 98.12 

22 Sikklm (1) 45.00 7.50 7.50 22.50 37.50 32.69 25.88 

23. Tamil Nadu (5) 

Tiruvannamalai 45.00 15.00 15.00 15.00 45.00 36.00 36.00 

Dindigul 45.00 5.00 17.50 15.00 7.50 45.00 35.27 35.27 

Cuddalore 45.00 15.00 15.00 7.50 37.50 27.62 27.62 
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2 3 4 5 6 7 8 9 10 

.Naggapattinam 45.00 15.00 15.00 7.50 37.50 27.07 27.07 

Sivganga 45.00 15.00 15.00 7.50 37.50 27.71 27.71 

Total 225.00 20.00 n.50 75.00 30.00 202.50 153.67 153.67 

M. TItpunI (1) 

Challa 45.00 7.50 7.50 7.50 7.50 30.00 20.87 20.87 

25. U .. _ .. c .... (3) 

Chamoll 45.00 7.50 7.50 15.00 30.00 12.21 12.21 

Champawat 45.00 7.50 7.50 7.50 22.50 12.00 12.00 

Tehrt Garhwal 45.00 7.50 7.50 15.00 30.00 19.53 19.53 

Total 135.00 0.00 22.50 22.50 37.50 82.50 43.74 43.74 

2&. ua.r ........ (21) 

Azamgarh 45.00 7.50 7.50 7.50 22.50 14.06 14.06 

Banda 45.00· 5.00 10.00 7.50 7.50 30.00 19.60 19.60 

Barabanki 45.00 5.00 10.00 7.50 7.50 30.00 19.50 18.00 

Chandaull 45.00 7.50 7.50 22.50 37.50 34.51 34.51 

Chltralcoot 45.00 5.00 10.00 7.50 7.50 30.00 20.02 20.02 

Fatehpur 45.00 5.00 10.00 15.00 7.50 37.50 35.36 35.36 

Gorakhpur 45.00 7.50 7.50 15.00 30.00 19.53 19.53 

Hamirpur 45.00 7.50 7.50 22.50 37.50 28.26 28.28 

Hardoi 45.00 7.50 7.50 7.50 1-5.00 37.50 27.17 27.17 

Jalaun 45.00 7.50 15.00 7.50 30.00 19.67 14.72 

Jaunpur 45.00 7.50 7.50 15.00 30.00 20.59 20.59 

Kaushambl 45.00 7.50 15.00 15.00 37.50 27.06 27.06 
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2 3 4 5 6 7 8 9 10 

Kushinagar 45.00 7.50 7.50 7.50 22.50 11.69 11.69 

Lalltpur 45.00 7.50 15.00 7.50 30.00 20.26 13.70 

Mahoba 45.00 7.50 7.50 22.50 37.50 27.00 27.00 

Mirzapur 45.00 5.00 10.00 7.50 15.00 37.50 27.03 27.03 

Pratapgarh 45.00 7.50 7.50 7.50 22.50 13.67 13.67 

Raebarell 45.00 7.50 7.50 7.50 22.50 45.00 34.61 34.61 

Sitapur 45.00 7.50 7.50 15.00 7.50 37.50 27.27 27.27 

Sonbhadra 45.00 7.50 7.50 15.00 15.00 45.00 34.80 34.80 

Unnao 45.00 7.50 7.50 15.00 30.00 27.15 22.64 

Total 945.00 62.50 162.50 202.50 270.00 697.50 506.80 489.28 

21. W ....... (I) 

24. South Paragana 45.00 5.00 10.00 7.50 22.50 12.08 10.86 

Bankura 45.00 7.50 7.50 7.50 22.50 15.00 15.00 

Birbhum 45.00_ 7.50 7.50 7.50 22.50 14.71 13.46 

Jalpaigurl 45.00 12.50 2.50 7.50 7.50 30.00 20.78 20.78 

Midnapur West 45.00 5.00 10.00 7.50 22.50 12.29 12.29 

North Dlnajpur 45.00 7.50 7.50 7.50 22.50 13.45 13.45 

Purulia 45.00 12.50 2.50 7.50 7.50 30.00 20.26 20.26 

South Dlnajpur 45.00 7.50 7.50 7.50 22.50 12.32 12.32 

Total 360.00 35.00 55.00 45.00 60.00 195.00 120.89 116.42 

21. NASARD 9.30 1.08 3.24 3.30 7.62 

6624.30 402.50 1241.08 1210.74 1758.30 4612.62 3268.85 2970.70 
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Release of capacity Building funds to Slates under 

BRGF for 2006-07 

(Rs. in erore) 

S. States 

No. 

Districts Total 

entitement 

Amount 

released 

1. Sikkim 1 crore 0.9492 

2. West Bengal 11 11 crore 10.5 

3. Andhra 13 13 crore 13 

Pradesh 

Total 24.4492 

Spurious Medicines 

3171.SHRI G.M. SIDDESWARA : 

SHRI ASADUDDIN OWAISI : 

CH. MUNAWAR HASSAN : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) whether the World Health Organisation has 

made an observation that one out of fIVe medicines sold 

in India is fake; 

(b) if so, the steps that have been taken to 

eradicate fake/spurious medicines by the Drugs Control 

Authority; 

(c) whether certain organization have submitted 

information to his Ministry about the methodology adopted 

by the drug companies; and 

(d) if so, the stepa taken by' the Drug Control 

Authority In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) No Sir. the World Heal Organisation (WHO) 

has not made any such observation. WHO has Informed 

that some Individuals in the media and other organizations 

use WHO referencos incorreclly irresponsibly. 

(b) to (d) RecognizilVl the need lor greater intemational 

cooperation in combating counterfeit medical products, the 

World Health Organisation (WHO) has initiated the process 

leading to the establishment 01 an organization called 

IMPACT (Intemational Medical Products Anti-Counterfeiting 

Taskforce) for combating the spread C)f counterfeits. 

The establishment of the Taskforce (IMPACT) was 

proposed by WHO and endorsed by 160 participants at 

an intemational conference in Rome in February, 2006 
representing 57 national drug regulatory authorities, 7 
national organizations, 12 international assoctations 0' 
patients organizations. 12 international associations of 

patients, health professionals pharmaceutical manufacturers 

and wholesalers. The Rome conference issued a set of 

principles and recommendations, enshrined in 'Declaration 

of Rome', caRing for WHO to lead the establiahmenl of 

IMPACT and set the conceptual framework of IMPACT and 

aet the conceptual framework of IMPACT's work. 

IMPACT is a voluntary grouping of Govemments, 

organizations, ins1~, agencies and aSsociation from 

developing and developed countries, aimed at sharing 

expertise, identifying problems, seeking solutions, 

coordinating activities and working towards the comman 

goal of fighting counterfeit medical products. IMPACT aims 

at ensuring appropriate regional representation, including 

In particular from developing countries. The first General 

Meeting of IMPACT was held at Bonn, Germany. during 

15th and 16th November, 2006. 

Further, this Ministry has already initiated the process 

of amending the Drugs and Cosmetics Act, 1940, to 

provide for stricter penalties, in pursuance of the 

recommendations of the Mashelkar Committee, which was 

set up of comprehensive review of th8 regulatory system 

in the country including the extent of problem of spurious 

drugs and remedial measures to deal with this problem 

effectively. The major amendments proposed relate to 
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enhancement of penalities prescribed under the Drugs and 
Cosmetics Act, provision of special courts for drug related 

offences, compounding of offences, authorizing the police 

also to file proaecution for drug related offences and 

making all drug related offences congnfzable and.non-
bailable. All this is expected to act as a strong deterrent 

for manufacturers of counterfeit drugs. Govemment of India 

has also launched a S-year World Bank aided CapacHy 

Building Project for Food Safety and Quality Control of 

Drugs with a total project cost of Rs. 354.25 crores. 

Extensive assistance is being provided to State 

Govemments to augment their testing facility by way of 

equipments, manpower, training and civil works under the 

Project. 

[Transllltion} 

Adulteration In Food Items 

3172.SHRIMATI SANGEETA KUMAR I SINGH OEO : . . 
SHRI JIVABHAI A. PATEL: 

SHRI RAMDAS ATHAWALE : 

SHRIMATI P. SATHEEDEVI : 

Will the Minister of HEAl.TH AND FAMILY WELFARE 

be pleased to state : 

(a) whether several adunerated and fake brands of 

food items are being sold in the country and are injurious 

to health; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether the Govemment has reviewed the 

functioning of the machinery put in place for the monitoring 

of the food items; 

(d) If so, the outcome of the said review during the 

last three years; and 

(e) the action taken by the Govemment baaed on 

the outcome? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (e) The enforcement of the PFA Act 1954 

and Rules 1955 is entrusted to the Food (Health) 

Authorities of the StateslU.Ts. The enforcement staff draw 

random samples of all food items from all levels viz 

Manufacturel'8lWholesalersIRetallers and as per information 

provided by them, the percentage of aduiteral8dlmisbranded 

food articles sold In the markets during the years 2001 to 

2004 is as under:-

Year % of adulteration 

2001 11.79 

2002 11.71 

2003 11.03 

2004 9.39 

The StatesIU.Ts. are advised from time to time to keep 

a ~ vigil on the quality of food items sold in the markets 

and take penal action where the sample of food articles 

are not found conforming to the provisions of the PFA Act, 
1954 and Rules framed there under. 

Central assistance in terms of civil works in laboratorieS, 

laboratory equipments and orientation training for the 

enforcement staff and Public analysts are being provided 

under the world Bank aided capacity BuIlding Project for 

food safety and Quality Control of Drugs. 

BSNL Mobile ServIce 

3173.SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Will the Minister of COMMUNICATIONS 

AND INFORMATION TECHNOLOGY be pleased to 

state : 

(a) whether the mobile sarvice of BSNLhas not 

been working properly in some State. despite the fact that 

the BSNL has a wide network, while the private companies 

are expanding their network; 

(b) If so, whether the Govemment has received any 

complaints in this regard; 
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(c) if so, the details thereof; and 

(d) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATIONTF.:CHNOLOGY 

(DR. SHAKEEl AHMAD) : (a) Sir, Global System for Mobile 

Communications (GSM) based Cellular Mobile Telephone 

Service being provided by BSNL is generally working 

satisfactorily. Most of the Quality of Service (CoS) 

parameters prescribed by Telecom Regulatory Authority of 

India (TRAI) are met by BSNL. Only in a few parameters 

like "-raffic Channel (TCH) congestion" and "repair time 

to customers for assistance", it is not meeting the 

benchamark in a few circles. 

. (b) and (c) Yes, Sir. Certain complaints have been 

received by the Govemment about poor signal, busy 

network, no network etc. Details are as under:-

81. Nature of grievance received Number of 

No. in Public Grievance Cell, grievance 

Department of Telecom (Don received In 

PG Cell (Don 

1. No. Network Coverage 03 

2. Poor SignallNetwork Problem! 20 

Network Busy 

3. Improvements in Mobile 02 

Services 

Total 25 

(d) Cellular Mobile network of BSNL 18., being 

continuously optimized for its performance and monitoring 

of the network has been strengthened by BSNL to ensure 

performance as per the COS parameters prescribed by 

TRAI. Recently Government had got examined the 

problems of mobile service In Eastem zone through a 

Committee of Department of Telecommunioatlons (Don 
and BSNL officers. 

[English] 

Ayurvedlc P.-nt Cell 

3174.SHRI PANNIAN RAVINDRAN : WIft the MInister 
Qf HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Govemment has received a 
project proposal for providing Central aid for the formation 
of an Ayurvedic Patent Cell in Kerala; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINrsTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (c) Govemment have received a project 
proposal from Govemment of Kerala for seeking financial 
assistance for Patent Cell for Ayurveda. The proposal has 
been examined in the Department of AYUSH. At present 
there is no scheme for providing central aid for the 
formation of an Ayurvedic Patent Cell In any State. The 
Central Govemment has created the Traditional Knowledge 
Digital Ubrary to protect traditional medicinal knowledge 
from misappropriation. 

Rural CommWlIty Phonee 

317S.DR. M. JAGANNATH : Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state : 

(a) the total number of Rural Community Phones 
(RCPs) provided by the private teleco operators In the 
country as per the contractual obligation as on date, state-
wise; 

(b) the tarQ8ts fixed by the Govemment for 
provision of RCPs vis-a-vis the achievement made there 
against by the private operators during each of the last 
three years, State-wise; and 

(c) the steps taken/proposed to be taken by the 
Government against the defaulting telecom operators who 
have failed to achieve the targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOOY 
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(DR. SHAKEEL AHMAD) : (a) Reliance Infocomm Umlted 

(RIL) II the only private telecom operator providing Rural 

Community Phones (RePs). The Universal Service 
ObUgation Fund (USOF) has entered Into an agreement 

with AIL in September, 2004 to provide 21,459 RePs in 

identifl8d vlUages with population of more than 2000 and 

where there are no PublIC Call Offtcea (PCOs). A Itatement 

indicating State-wise number of RePs provided by the 

private telecom operators In the country il given in the 
enclosed Statement-I. 

81. Service Areas 

No. 

Reps to be 

provided by 

MIs. AIL 

Aeps provided 

by MIs. 

(b) A8 per the rolf-out condition, RIL had to provide 

20% of the RePs by September 2005, another 40% by 

December 2006 and remaining 40% by September 2007. 
The targets fixed by the Govemment for RePs via-a-vis the 
achievement made there against, . by the operators during 
each of the last three years:-

Year of Agreement Target Achievement 

First Year of Agreement 4,291 4820 

Second Year of Agreement 8,584 9800 

Third Year of Agreement 8,556 911 

(upto 

31.01.2007) 

The State-wise details of RePs prQVided during the 

lut three years are given in the enclosed Statement-II. 

(e) Does not arise In view of (b) above. 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

5. Kamataka 

6. Maharashtra 

7. Punjab 

8. Tamil Nadu and 

Pondicherry 

9. UP (East) 

10. Uttaranchal 

11. Weal Bengal 

Total 

SIll,."..,.,." 

1,865 

3,254 

272 

626 

669 

305 

225 

1,769 

4,721 

3,183 

.4.542 

21,431 

AIL as on 

31.01.2007 

1,159 

2,592 

174 

573 

486 

158 

124 

1,172 

4,693 

1.701 

2,699 

15,531 

Sta"'wise details of Rural Community Phones (RePs) provided during the last thfH y88rs 

S. Service Are.s Reps provided RCPs provided RePs provided Total RePs 
No. during the during the during the 3rd Ye.r provided as on 

1st Year 2nd Year (from January 2007 31.01.2007 
onwa.) 

2 3 4 5 6 

1. Andhra Pradesh 704 172 283 1159 
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2 3 

2. Sihar 72 

3. Guiarat 1.2 

4. Haryana 292 

5. Kamataka 66 

6. Maharashtra 146 

7. Punjab 94 

8. Tamil Nadu and PoncflCherry 506 

9. UP (East) 1,070 

10. Uttaranchal 1143 

11. W~t Bengal 585 

Total 4,820 

(Translation] 

PendIng cal c. ... 
3176.SHRI M. ANJAN KUMAR YADAV : 

, SHRI TUKARAM GANPAT RAO RENGE PATIL: 

SHRI UDAY SINGH : 

SHRI TUFANI SAROJ : 

SHRI ADHIR CHOWDHURY : 

SHRI KAILASH MEGHWAL : 

Win the PRIME MINISTER be pleased to state : 

<a) whether the number of cases pending before 

the C8I,. are mounting day bV"~; 
: .. ::-. . . ',1 .. 

(b): "if~ ~~ the numbe,r of ~,nding ~ with the CSI 
88 on dale; 

, "(e)' whether reasons' for the huge pendency of 

cases wit6 the CSI have been examined by t~ 
Governmentj and .. .-: . 

• 5 6 

2,517 3 2,592 

31 ,174. 

279 2 573 

346 74 486 
. ..;~. ! 

-6 18 '158 

27 ";'1 " S 124 " 

663 3 1,172' ' 

3,572 51 ~.693 

199 359 1,701 

2,000 114 2,699 

.' " 

9,800 911 15,531 

. ' , 
(d) if so, the details thereof and the steps taken by 

the Government towards ctearance of such cases in a time-

boUnd manner? 

THe MiNiSTER OF STATE IN THE MINISTRY OF 

PERSONNEl., 'PUBLIC 'GRIEVANCES AND PENSIONS 

AND MINISTFR ,OF STATE IN 1l:\E MINISTRY, OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURI) : 

(8) No, Sir. The number of cases pending under 

)jnvestigation by CSI during the last five years is as foUows:-

Year Number of cases 

,I· 
2 

2002 1478 

2003 1435 

2004 J,35:4 
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2 

2005 1402 
" )' 

2006 1417 

(b) As on 31.12.2006, there were 1417 cases 

under investigation with the CBI. 

(c) and (d) Investigation of cases by the CBltakes time 

because of the complicated nature of cases requiring 

scrutiny of voluminous documents and examination of 

large number of witnesses. The CBI endeavours to 

complete investigation in all cases at the earliest. There 

is a laid down system of holding monthly and quarterly 

review meetings where the cases under investigation are 

examined by the CBI with a view to finalise them early. 

Norms have also been laid down in the CBI (Crime) 

manual for finalization of investigation in various kind of 

case. 

(English) 

Illegal Telephone Exch.nges 

3177.SHRI UDAY SINGH : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether some illegal telephone exchanges are 

operating in several parts of the country; 

(b) if so, the details in this regard;. 

(c) whether some officials of VSNL and BSNL are 

reportedly involved in the running of such illegal telephone 

exchanges; 

(d) if so, the facts thereof and the action taken by 

the Government against the offICials found responsible for 

it; and 

(e) the steps taken/proposed to be taken by the 
Govemment to unearth the functioning of such illegal 

telephone exchanges? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) Yes, Sir. 

(b) Based on Sourced information, Vigilance 

Telecom Monitoring Units of Department of Tele-

communications, alongwlthsecurlty agencies have curbed 

around 291 illegal Telephone Exchanges in the country 

as soon as they have been detected. 

(c) and (d) Yes, Sir. As per available records. no VSNL 

officer involvement has been found tm date. In case of 

BSNL, at two places, officers have been found to have 

involved in illegal exchange case. The details are given 

below:-

(i) 

(ii) 

At Nagpur City: 5 Officers have been found and 

based on detention the officials have been 

suspended from service. 

At Cuttack: 5 Officiala have been found to have 

Involved in an Hlegal exchange set up for ISO 

call passing. They were punished by 

departmental proceedings. Out of these, three 

have appealed against the punishment and two 
have accepted the punishment. 

(e) Preventive and Stringent action taken by 

Govemment:-

All the High Tech E~uipment used in the illegal 

setup is seized by the security agency and 

cases have been registered against the 

offenders. Further Investigation in such cases is 

in progress. 

Surveillance has been increased to detect the 

frauds by inspecting bulk booking of telephones 

and monitoring the calls traffic. 

Department of Telecom has issued instructions! 

Guidelines to all service providers for effective 

monitoring, detection and prevention of such 

illegal set up/frauds. 
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Training and presentations are being given to 
the senior Telecom OffICerS for better awareness 
regarding effective detection and prevention of 
such illegal set ups. 

A close coordination between the seMce 
providers and investigating agencies is 

maintained to book the offenders. 

The notional loss caused in such cases is also 

raised as penalty from the negligent service 

providers. 

34 VlQilance and Telecom Monitoring Cell have 

been created by Department of Telecom (DoT) 

in all 24 Telecom Circles and 10 Metros in the 

coWltry, for curbing such Illegal Telephone 

Exchanges. 

Toll free public number 1800-110-420 have 
been opened, so that general. public can help 

the department, .in detention of such cases. 

Advertisement given in leading news papers 
and SMS's are sent by mobile operators to their 

customers, for creating awareness among 
public. 

Mining of Radio-Active Materials 

3178.SHRI AMITAVA NANDY : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the Govemment has received any 

report regarding incidence of environment contamination 

in the Eastern Regionof the country, caused by the mining 

of radio-active materials; 

(b) if so, the details thereof; 

(c) whether the Nuclear Plants in the country has 

suffered from incidents of serious nature causing radiation 

leaks and physical damages; 

(d) if so, the details thereof and the reasons 

therefor; and 

(e) the remedial and preventive action taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHVIRAJ CHAVAN) : (8) Yes, Sir. 

(b) On 24th December 2006 leak developed in the 

pipeline carrying tailings to pond no. 3 at Uranium 

Corporation of India Ud., (UCIL), Jaduguda, in East 

S1nghbhum District, Jartthand State. The leaked tailings did 

flow through the concrete channel to the nearby nallah. 

The flow through the pipe was stopped within a few hours 

on the same day and the pipeline was replaced. The inflow 

of the naUah was diverted by constructing a temporary 

bund in the upstream side. The downstream of the nallah 

beyond tilt:! point was also closed by an earthen bund. The 

nallah between the bunds was cleaned and the material 

was removed to the tailings pond. Then the nallah was 

flushed with fresh water and normal flow was restored. 

After rectification measures the quality of water in the 

nallah was monitored and it has been found safe. An 
enquiry was ~ducted by UCIL involving experts of heahh 

physics unit, Bhabha Atomic Research Centre, and it was 

conctuded thl¢~ 

(1) due to leakage of pipeline, there was no 
appreciable radiological changes in the 

surrounding atmosphere; and 

(2) radiological and chemical impact remained 

conftned within the temporary bunds on the 

nallah and the villagers were not affected. 

The naIlah water is not the source of consumption 

for local villagers as tap water has been provided by 

UCll. 

After cleaning the tailings slurry from the nallah, the 

normal environmental condition has been restored. 

(c) No, Sir. 

(d) and (e) Does not arise in view of (c) above, 
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InternatiONI' Safety Standards in Nuclear (a) whether the Government has proposed any 
Install.uons changes in the curriculum and medical practice as 

reported in the Hindu dated January 29, 2007; 
3179.SHRI VARKALA RADHAKRISHNAN Will the 

PRIME MINISTER be pleased to state : 

<a) whether the nuclear installations/complexes in 

the country are observing/irnplementing international 
safety standards with regard to maintenance of health 
records of the employees; 

(b) if 80, the details thereof; 

(c) whether transparency is maintained in the 
maintenance of health records of the employees; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) 

Yes, Sir. 

(b) Nuclear installations/complexes in India 
maintained safety standards with regard to maintenance 
of health records of the occupational workers. The 
radiation dose records and health surveillance reports of 
the occupational workers are maintained. Pre-employment 
medical examination of occupational workers is also 
carried out and the records of such examination are also 

maintained. 

(c) Yes, Sir. 

(d) The radiation dose records and health 
surveillance reports are accessible to the workers. 

(e) Does not arise in view of (d) above. 

Setting up of Centres for Organ Transplantation 

3180.SHRI ADHALRAO PATIL SHIVAJIRAO : 
SHRI ANANDRAO VITHOBA ADSUL : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(b) if so, the details in this regard; 

(c) whether the Govemment also proposed to set 
up four centres for organ transplant; 

(d) if so, the names of the cities where these 
centres are ~ikely to be set up; and 

(e) the steps taken by the Government to simplify 
and make organ donation procedure transparent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAL THAND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) Medical Council of India (MCI) had 
made certain recommendations regarding amendment in 
Graduate Medical Regulation 1997 and Post Graduate 
Medical Education Regulation 2000. These have been 
returned to the MCI for re-examination. 

(c) to (e) Health being State subject, it is for the State 
Government to provide health care services. However, 
AIIMS, New Delhi and PGI, Chandigarh are already 
carrying out organ trasplantation. Efforts are on to initiate 
renal transplant facilities at the hospitals administered by 
the Central Govemment at Delhi i.e. Dr. Ram Manohar 
Lohia Hospital and Safdarjung Hospital. The Delhi High 
Court had constituted a Committee to review the 
Transplantation of Human Organ Act, 1994 and the rules 
framed thereunder. The Committee has made various 
recommendations for simplifying procedure and for 
promoting donation of human organs retrieval bank at four 
major cities have also been made to the Central 
Government. The Government has considered it necessary 
to go in for wider consultations with various stakeholders. 
including State Governments. 

Financial Irregularities In AIIMs 

3181.SHRI RAM KRIPAL YADAV : 

SHRI BRAJA KISHORE TRIPATHY : 

Win the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state : 
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(a) whether there has been financial irregularities 

in AIIMS; 

(b) if so, the details thereof; 

(c) whether the Government has made any 

investigation in this regard; 

(d) if so, the details and the outcome thereof; 

(e) the action taken against the persons found 
guilty in such irregularities in AIIMS; and 

(f) the steps taken by the Government to check the 

recurrence Of such Irregularities in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMl) : (a) to (f). A complaint has been received 

through Joint Commissioner of Police, Crime, Delhi 

anegirig Inter-alia, that CN Centre of AIIMS was overcharging 
and not refunding excess money collected from patients. 

The matter was enquired into. The Institute Body, based 

on the report asked Director, AlIMS to furnish his response. 

Director. AIIMS has submitted his preliminary response 

before the Honble High. Court of Delhi and the matter is 

sub-judice. 

(Translation] 

Mortality Rate 

3182.SHRI MAHAVIR BHAGORA : 
SHRI B. MAHATAB : 
SHRI K.C. PALLANI SHAMY : 

SHRI S.K. KHARVENTHAN : 

SHRI AMITAVA NANDY : 
SHRI VIJAY KUMAR KHANDELWAL : 

SHRI K. SUBBARAYAN : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) whether the Infant Mortality Rate (IMR) and 
Maternal Mortality Rate (MMR) in the country are much 

higher in comparison to other countries; 

(b) ·if so, the detailS thereof and the f88SonS for high 
mortality rate during the last five years, State-wise; and 

(c) the steps taken by the Government to prevent 
the same and to ensure better healthcare to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) According to latest available 
information from Sample Registration System Bulletin·2006 
the Infant Mortality Rate (IMR) for India is 58 per 1000 live 
births. Based on the official estimates of Registrar General 
of India (RGI), the Maternal Mortality Ratio (MMR) for India 
is 301 per 100,000 live births. A comparative statement 
each for showing Infant Mortaltty Rate and Maternal 
Mortality Rate of India with other selected countries 
released by the State of World· Population 2006 and by 
World Health Organization respectively. are given in the 
enclosed Statement-I and" respectively. Reasons of Infant 
Mortality are measles, diarrhea, sepSis and neonatal 
reasons; while the causes of Maternal Mortality are 
hemorrhage, sepsis, abortion, obstructed labor hypertensive 
disorders and others. The state-wise detail of infant 
mortality rate during the last five years is given in the 
enclosed Statement-III. 

(c) The Gov!. of India with a view to increase 
accesS to quality health care including ,.services to safe 
motherhood, has launched the National Rural Health 
Mission (NRHM) with special emphasis on improving the 
health status of rural population throughou1 the country. 
The Mission wi" operate over a period of seven years 
(2005-12). The Mission also aims at achieving effective 
integration of health concerns with determinants of health 
like sanitation and hygience, nu1rition and safe drinking 
water through decentralized plans. 

The Reproductive and Child Health (RCH) Programme, 
which f~uses on reduction of Infant and maternal mortality 
!ates,.is.being implemented as a c4;Jrnponent of.the NRHM. 
The interventions for reducing child and infant mortality 
include immunization egainst six vaCCine preventable 
diseases, control of deaths due to diarrhea diseases and 
d!IO to acute respiratory infections. eradication of polio, 
prophylaxis against blindness due to Vitamin A deficiency 
and essential new born care. As part of the second phase 
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of RCH Programme, the Integrated Management of 
Newbom and Childhood IHnesses is being implemented 
in the districts in a phased manner. 

The interventions for improving maternal health are 
essential obstetric care, skilled attendance at delivery, 
promotion of institutional and safe delivery. Gmergency 

obstetric care, p.rovision of referral services to pregnant 
women with comPlications of pregnancy and prOvIsion of 
assistance to Below Poverty Line families for institutional 
deliveries through the Janani Suraksha Yojana. 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Infant Mortality Rate India and Other Selected 
Countries, 2006 

Country Infant Mortality 
Rate (per 1000 

Live Births) 

2 3 

China 32 

Democratic People's Republic 43 
of Korea 

Japan 3 

Republic of Korea 3 

Indonesia 36 

Malaysia 9 

Myanmar 69 

Philippines 25 

Singapore 3 

Thailand 1~ 

Vietnam 27 

Afghanisthan 144 

2 

13. Bangladesh 

14. India 

15. Iran 

16. Nepal 

17. Pakistan 

18. Sri Lanka 

19. Australia 

20. United Stales 01 America 

21. United Kingdom 

22. More Developed Rgn. 

23. Less Developed Rgn. 

24. World 

3 

52 

62 

58 
(SRS 2005) 

29 

58 

73 

15 

5 

7 

5 

7 

59 

54 

Source: The State of World Population 2006 (UNFPA 
Publication) 

Stlltement-ll 

Countries with Maternal Mortality Higher than India 

(Estimates of Maternal Mortality developed by WHO, 
UNICEF and UNFPA and published by 

SI. 

No. 

WHO in their publication 

('Matemal Mortality - 2000? 

Country MMR 

2 3 

1. Afghanistan 1900 
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2 3 2· 3 

2. Angola 170() 26. Haiti 680 

3. Bangladesh 380 27. Kenya 1000 

4. Benin 850 28. ~ People" Des ..... 8IIc Rep. 850 

5. Bhutan 420 29. Les,otho $50. 

6. Bolivia 420 30. Liberia 760 

7. Burkina Faso 1000 31. Madagascar SSO 

8. Burundi 1000 32. Malawi 1800 

9. Cambodia 450 33. Mali 1200 

10. Cameroon 730 34. Mauritania 1000 

11. Central African Republic· 1100 35. Mozambique 1000 

12. Chad 1100 36. Myanmar 360 

13. Comoros 480 31. Nepal 740 

14. CI)ngo 510 38. Niger 1600 

15. Congo Democratic Rep. 990 39. Nigeria 800 

16 COle cflvoire 690 40. Pakl$tan 500 

17. Djibouti 730 41. Peru 410 

42. Rwanda 1400 
lB. Equatorial Gutne8 880 

43. Senegal 890 
19. Eritrea ~O 

44. Sierra leone 2000 
20. Ethiopia 850 

45. Somalia 1100 
21. Gabon 420 

46. Sudan 590 

22. Gambia 540 47. Swaziland 370 

23. Ghana 540 48. TanzanIa 1S00 

24 Guinea 740 49. Timor-le. 660 

25. GUln~a·B's&a4 1100 SO. Togo 570 
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3 2 3 

51. Uganda 880 53. lamia 750 

52. Yemen 570 54. Zimbabwe 1100 

S""""'nt-lll 

Inl.nt Mort.,ily Rate (IIIAR) 

St. Stale 2001 2002 2003 2004 2005 
No. 

2 3 4 5 6 7 

All India 66 63 60 58 58 

1. Andhra Pradesh 66 62 59 59 57 

2. Assam 74 70 67 66 68 

3. Bihar 62 61 60 61 61 

4. Chhattisgarh 77 73 70 60 63 

5. Gujarat 60 60 57 53 54 

6. Haryana 66 62 59 61 60 

7. Jhart(hand 62 51 51 49 50 

8. Karnalaka 58 55 52 49 50 

9. Kerala 11 10 11 12 14 

10. Madhya Pradesh 86 85 82 79 76 

11. Maharalhlra 45 45 42 36 36 

12. Orissa 91 87 83 77 75 

13. Punlab 52 51 49 45 44 

14. Rajasthan 80 78 75 67 68 

15. Tamil Nadu 49 44 43 41 37 

16. Ulta, Pradesh 83 80 76 72 73 
.---~.-



355 APRIL 26, 2007 ' 358 

2 3 4 

17. West Bengal 51 49 

18. Himachal Pradesh 54 52 

19. Janvnu and Kashmir 48 45 

20. Arunachal Pradesh 39 37 

21. Delhi 29 30 

22. Goa 19 17 

23. Manipur 20 14 

24. Meghalaya 56 61 

25. Mizoram 19 14 

26. Nagaland NA NA 

27. Sikkim 42 34 

28. Tripura 39 34 

29. Utlaranchal 48 41 

30. Andaman and Nicobar 18 15 

Islands 

31. Chandigarh 24 21 

32. oadra ~nd Nagar Haveli 58 56 

33. Daman and Diu 40 42 

34. Lakshadweep 33 25 

35. Pondicherry 22 22 

Voice SMS FaclHty by MTNL 

3183.SHRIMATI BHAVANA PUNoALlKRAO GAWAlI : 
Will the Mimster of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state : 

5 6 7 

46 40 38 

49 51 49 

44 49 50 

34 38 37 

28 32 35 

16 17 16 

16 14 13 

57 54 49 

16 19 20 

NA 17 18 

33 32 30 

32 32 31 

41 42 42 

18 19 27 

19 21 19 

54 48 42 

39 37 28. ' 

26 30 22 

24 24 28 

(a) whether the MTNL has any proposal toprOYlde 
voice SMS facilities to its consumers: 

(b) if so, the details thereof: and 

'(c) the time by which it is likely to come in force? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOlOGY 

(DR. SHAKEEL AHMAD) : (a) to (c) Sir, MTNl Delhi is 

already providing Voice Short Messaging Service (SMS) 

to cellular mobile customers. The service is IVRS based 

and has been launched on 18.12.2006. The applicable 

tamf is Rs. 21- for composing and sending a voice SMS 

and no charges for retrieval of message by the recipient. 

In MTNl Delhi, trials are going on to launch voice SMS 

service by second vendor both for cellular mobile and 

PSTN Customers. 

In MTNl Mumbai, trials are also in progress to launch 

voice SMS service and it is likely to be launched in 1 st 

Ouarter of 2007-08. 

{English] 

Fire In~ldent. In Coal Mines 

3184.SHRI CHANDRAKANT KHAIRE: Will the PRIME 

MINISTER be pleased to state : 

(a) whether Incidents of fire have taken place in 

coal mines of Dhanbad, Jharia and Raniganj; 

(b) If so, the details thereof; 

(c) whether fire in these coal mines has not been 

completely controlled so far; 

(d) if so, the reasons therefor; 

(e) the st~s taken to control the fire in the coal 

mines; 

(f) the extent to which the fire has been controlled 

tiD date as a result thereof; 

(g) whether any committee was constituted by the 

Government regarding fire incidents in the said coal 

mines; 

(h) if so, whether the said committee has 'given any 

suggestion in this regard; and 

(i) if so, the details thereof and· the·action taken 

by the Govemment thereon?, 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (DR. DASARI NARAYAN RAO) : (a) and (b) 

Coal has the inherent property of spontaneous heating on 

exposure to oxygen present in air, which may sometimes 
result in outbreak of fire. The coal seams in Raniganj and' 

Jharia Coalfields are particularly susceptible to spontaneous 
heating. Occurrences of spontaneous heating, often taken 
place in the course of mining operations and are 
immediately dealt with. The first fire in Jharia coalfield was 

reported in 1916. Bharat Coking Coal Ltd. (BCCl) 
Inheribted 70 fires existing prior to nationalization. 

(c) and (d) In Jharia Coalfield there are 77 fires spread 

over 41 coallieries in BCCL. 10 fires have been completely 
extinguished. 9 underground mine fires have been sealed 
off and 58 are under control but are to be dealt with as 
per the Master Plan of Jharia Coa/field. The fires in the 
underground coal mines in Raniganj Coalfield are under 
control. 

(e) As per the updated Master Ptan (2006) of Jharia 
Coalfield for dealing with firo and subsidence a total of 
67 fires shall be dealt with under 45 Fire Projects in a span 
of 12 years at an estimated cost of Rs. 2152.51 crores. 

(f) Ten fires have been extinguished completely. 
The total surface area affected by fire has been reduced 
to 8.90 sq.km. from 17.2 sq.km. 

(g) to (i) The matter has been receiving attention for 
long and serveral committees have examined the matter 
in Dec., 1996 the Govemment of India constituted a High 
Power Committee under Secretary (Coal) to review the 
problem of Fire and Subsidence in Jharia and Raniganj 
Coalfields and suggest mitigating measures. The Committee 
submItted its report alongwith its recommendations which 

are under implementation. Master Plan for dealing with 
Fire and SubSidence and rehabilitation of affected 
populace in Jharia Coalfield and Raniganj Coalfield has 

been updated for implementation in a period of ten years 
excluding two years of pre-implementation activities. The 
Master Plan is under process of approvat by Govemment. 
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Distance LIcence 

3185.SHRI RAVl PRAKASH VERMA : 
SHRI NAVEEN JINDAL : 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECI-lNOlOGY be pleased to state : 

(a) whether the Government has any proposal to 

amend all International long Distance (ILD) licences for 

setting the stage for Cable Landing Stations (ClS) and 

interconnectiion related reforms; 

(b) if so, the details thereof alongwith reasons 

therefor; 

(c) whether the operators have signed the 

amendments proposed by the Govemment; 

(d) if so. the reaCtion of the operators in this regard; 

and 

(e) the benefits that 8f8 likely to accrue to the 

consumers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEl AHMAD) : (a) and (b) Sir. In exercise of 
powers confirmed on the licensor by Condition 12 of the 
terms and conditions of the IlD Licence, an amendment 
to IlD licence has been made effective from 15.01.2007 
regarding equal access to bottleneck facility at the Cable 
Landing Stations, including landing facilities for submarine 
cables. The details of amendment so issued ia given In 
the enclosed statement. 

(c) and (d) The amendment so issued has been 
signed by all the operators without any reservation. 

(e) The sharing of Cable Landing Station (CLS) will 
reduce the cost by effective and efficient utilization of 
resources and will,. introduce effective. COI11P9litive in the 
market resulting into reduction to tariff and ultimate benefit 

to the consumers. 

Amendments I.fade in the Licence Agreement for Intemational Long Distance 

Services Effective from 15. 1.2007 

Clause 

No. 

Existing clause 

2 

2.2 (c) Equal access to bottleneck facilities for international 

bandwidth owned by nalional and international 

band width providers shall be permitted for a period 

of five years from the date of issue of the guidelines 

for grant of licence for ILD service or three years 

from the dale if issue, of first licence for ILD service, 

whichever is earlier. on the terms and conditIons to 

be mutually agreed. 

Amended clause 

3 

Equal acCess to bonleneck faCilities at the 

Cabl3 landing Stations (CLS) including landing 

faCilities for submarine cables for licensed 

operators on the basis of non discrimination 

shall bee mandatory. The terms and conditions 

for such access provisions ahaU be published 

with prior approval of the TRAl, by the Licensee 

owning the cable landing station. The charges 

for such access provsion shall be govemed by 

the regulations/orders as may be made by the 

TRAlIDoTfrom time to time. 
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17.5 

17.10 

2 

The terms and conditions of interconnection including 

standard interfaces, points of interconnections and 

technical aspects will be such as mutually agreed 

between the service providers. 

The network resources including the cost of 

upgrading/modifying interconnecting networks to 

meet the service requirements of the service will be 

provided by service provider seeking interconnection. 

However mutually negotiated sharing arrangements 

for cost of upgrading I modifying interconnecting 

networks between the service providers shall be 

permitted. 

Fun. for Supplementary Nutrition for Children 

3186.SHRI JYOTIRADITYA M. SCINDIA : WHI the 

Minister of HEALTH AND FAMILY WELFARE be pleased 

to state : 

(a) whether the funds provided for ·Supplementary 

Nutrition for Children· under the Tenth Five Year remain 

largely unutilised; 

(b) if so, the extend of under-utilisation of funds by 

different State Governments and Union Territory 

Administrations; and 

(c) the number of children benefited under the 

programme during the said Plan period, SlatelUnion 

Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

3 

The terms and conditions of interconnection 

including standard interfaces, points of 

interconnection and technical aspects will 

be such as mutually agreed between the 

service providers within the framework of 

orders, directions or regulations as may be 

issued from time to time by TRAI, under TRAI 

Act 1997. 

The network resources including the cost of 

upgrading/modifying interconnecting networks 

to meet the servic:e requirements of the service 

will be provided by service provider seeking 

interconnection. However, mutually negotiated 

sharing arrangements for cost of upgrading! 

modifying interconnecting networks between 

the service providers shall be permitted 

keeping in view the orders, directions or 

regulations issued by TRAllDoT hom time to 

time. 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) Under the Integrated Child 

Development Services Scheme (ICDS), supplementary 

nutrition is provided to preschool children, pregnant and 

lactating women. 

Supplementary nutrition under ICDS was, till 2004-05, 
the responsibility of the State Governments. Since many 

states were not providing funds adequately for 

supplementary nutrition, it was decided in 2005-06, 10 

support the States upto 50% of the financial norms or 50% 

of expenditure incurred by them on supplementary nutrtion, 

whichever is less. 

In the year 2005-06, Rs. 97458.55 lakhs has been 

released from the Government of India to the States and 

the States have reported an expenditure of Rs. 214270.62 
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lakh including the State's share. Similarly. during the 

current financial year 2006-07 (till date). RS.1426B4.25 
lakh has been released from the Government of India to 

the States and the States have reported an expenditure 

of As. 156772.67 lakh including the State's share. 

State-wise fund released by GOI and expenditure 
reported by Stales is given in the enclosed Statement-I. 

(c) The number of Children benefited under the 
ICDS programme during the X Plan is given In the 
enclosed Statement-II. 

St.tenHmt-l 

Number of childl8n (6 months. - 6 yesr) benefited for Supplementary Nutrition under ICDS 

Scheme during X Pisn (as on 30.9.20(6) 

S. StateJUT 2001-02 2002-03 2003-04 2004-05 2005-06 2006-07 
No. (as on (as on (as on (as on , <as on (as on 

31.3.2002 31.3.2003) 31.3.2004) 31.3.2005) 31.32006) 30.9.2006) 
i.e. at the end 

of IX Plan) 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 1560901 2196322 2536035 2423099 2484768 2460044 

2. Arunachal Pradesh 86605 63279 59049 63183 88494 88979 

3. Assam 311n3 734224 1235299 1103139 1260013 1260013 

4. Bihar 248957, 248957 1307231 2102148 4019281 4735887 

5. Chhattisgarh 966421 1144937 1398938 f416134 1480228 1259289 

6. Goa 38121 40155 39986 39731 39571 38728 

7. Gujarat 1334081 1387354 1560731 1643594 565728 1535456 

8. Haryana 992443 984346 896907 933660 864988 1056807 

9. Himachal Pradesh 279280 274905 309590 319945 349646 330927 

10 Jammu and ,Kashmir 114861 216416 132206 182978 273790 273790 

11. Jharkhand 466316 151605 458954 425240 1423868 1562478 

12. Karnataka 2476278 2560241 2587430 2511867 2440327 2600340 

13. Kerala n6871 918780 939966 922125 902955 n3364 
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2 3 4 5 6 7 8 

14. Madhya Pradesh 2413796 2791814 2265041 2841159 2650862 3360000 

15. Maharashtra 3108052 3935658 4055941 3304434 4837317 5060500 

16. Man/pur 158916 158916 51538 0 178905 178905 

17. Meghalaya 144641 . 186171 183839 188194 191321 277787 

18. Mizoram 81763 98807 106042 113925 114114 110444 

19. Nagaland 228933 230579 229829 243630 263075 265120 

20. Orissa 4459513 2049015 3689078 3685151 3717589 3662574 

21. Punjab 497929 444313 421575 438318 552324 844803 

22. Rajasthan 1481708 2379278 2600195 2711322 2549408 2523155 , . 
23. Sikkim 33332 31513 34353 33058 30933 20850 

: .. 
24. Tamil Nadu 1215642 1267784 1440075 1842967 1726249 1762751 

25. Tripura 100055 119350 121707 148205 148205 197515 
, 

26. Uttar Pradesh 3794303 3829955 1951204 6117582 7766943 13771632 

27. Utt&ranchal 194396 83789 118122 372310 378258 255459 

28. Weat· Bengal 3402306 3149901 2893506 3696175 3880402 3582588 

29. Andaman and Nicobar 26391 26391 23734 21283 23378 23378 
Jslanc:ts 

30. Ch~digarh 28306 30395 31095 31723 34563 ":33744 

31. ,Delhi 416124 416124 :418405 4~A7 387807 387733 

32, Dadra and Nagar, 10225 11221 1'1381 12620 11935 
.. 

11935' 
Haveti 

33. Daman and Diu 5491 8502 6977 6977 7094 7094 
, 

34. Lakshadweep 3446 3877 3877 3877 4013 4013 

35, Pondicherry 36588 35681 31341 31764 29446 25230 

All India 31503764 ~210555 341:51177 40337104 46717707 54343310 



367 APRIL 26, 2007 368 



369 Written AnsMHS VAISAKHA 6, 1929 (Saka) to Questions 370 

2 3 4 5 6 7 

18. Uttar Pradesh 18128.13 45916.19 39216.88 28069.51 30.9.06 

19. Uttaranchal 705.72 1523.10 1347.89 1512.35 31.12.06 

20. West Bengal 6348.24 11845.38 5916.07 8709.02 31.12.06 

89977.09 198890.26 133100.00 148400.28 

21. Andarnan and Nicobar 80.39 401.39 93.67 342.48 31.12.06 

Islands 

22. Chancligarh 76.33 217.28 154.78 122.45 30.9.06 

23. Dadra and Nagar Havell 22.59 68.84 22.59 0.59 30.9.06 

24. Daman and Diu 13.74 57.00 13.74 

25. Lakahadweep 7.52 60.36 39.91 29.80 30.9.06 

200.57 804.87 324.67 495.32 

26. Delhi 737.49 839.60 694.29 239.70 30.9.06 

27. Pondlcherry 85.72 334.60 55.03 

823.21 1174.20 749.32 239.70 

28. Arunachal Pradesh·· 113.41 113.41 379.84 1015.34 31.12.06 

29. Assam 3066.67 5337.84 3711.54 832.97 30.9.06 

30. Manipur 684.58 1329.16 914.32 1329.18 30.9.06 

31. Meghalaya 887.17 2279.03 1023.42 1175.59 30.9.08 

32. Mizoram 471.24 1008.00 488.97 888.08 SO.9.08 

33. Nagaland 929.07 2008.07 1188.71 1113.74 SO.9.08 

34. Slkkim 118.48 544.48 95.77 479.37 31.12.08 

35. Tripura 407.06 783.50 707.89 823.12 31.12.08 

8457.88 13401.29 8510.26 7837.37 

Total 97458.55 214270.62 142684.25 156772.87 

• In adltion to the expenditure repoitec:l, Andhra Pradesh has reported a committed liability of As. 2279.72 Iakh for 
the year 2005-06 which was paid In lat quarter of 2006-07 taken into account In 2008.07. 

In adltion to the expenditure reported, Arunachal Pradesh has reported a committed liability of As.1032.59 Lakh 
In 2005-0E1. 
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itatIonal Venture Caplbd Fund 

3187.SHRI KINJARAPU YERRANNAIOU : WIH the 

Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pIe8sed to state : 

<a) whether the Govemment proposes to set up a 
National Venture Capital Fund to support small and 

medium enterprises in the I.T. segment; 

(b) if so, the details thereof; and 

(e) the steps takenlproposed to be taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD) : (a) to (e) While such an idea 
has bean mooted, no ~ion has been taken in this 

regard. 

Pending Due8 from IITNL 

3188.SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

Will the Minister of COMMUNICATIONS AND 

INFORMATION TECHNOLOGY be pleased to state : 

(af whether the Department of Telecom (Don has 

failed to c:oIIect licencef .. and internet dues from 

Mahanagar Telephone Nigam Umited (MTNL); 

(b) if so, the detaHs in ~ regard; 

(e) the reasons for non-recovery of dues by DoT; 
and 

(d) the steps taken by the Government to recover 
pending dues from MTNL? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATlQNS AND INFORMATION TECHNOlOGY. 

(DR. SHAKEEL AHMAD) : (a) No, Sir. 

(b) to Cd) Do not arise in view of (a) above. 

EaentIIII Commodltlu Act 

3189.SHRI BALASHOWRY VALLABHANENI : Will the 

PRIME MINISTER be pleased to state : 

<a) whether the Government proposes to keep coal 
out of the purview of the Essential Commodities Act; 

(b) if 80, the· .d8taila thereof and the reasons 

therefor; 

(e) whether the Govemment has recelved any 

request to keep coal within the purview of the Act. 

(d) if 80, the details thereof and the reaction of the 

Government thereto; and 

(e) the time by which the Government is likely to 

take a decision in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. DASARI NARAYAN RAO): (a) to <e) Coal was 
eartler cIaaaIfIed as an essential commodity In terms of the 

Esaantial Commodities Act, 1955. With the enactment of 

the Esaantial Commodities (Amendment) Act, 2006, coal 

stands omitted from the list of esaantial commodities. The 
said Arnendnwlt Act came Into foroe with effect from 
12.02.2007. In order to regulate colliery operations, coal 
traneportatIon etc., the Colliery Control Rules, 2004 have 

bean framed under the Mines and Minerals (Development 
and Regulation) Act, 1957 and were notified In the Gazette 
of India on 25.08.2004~ 

"'npo •• r Shortage In Telecom Circle 

3190.SHRI ANll BASU : WlH the MInister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

bepleaaedlostate: 

<a) whether the Telecom Circles In an the States 
are facing man power shortage; and 

(b) If 80, the datalls thereof, State-wise and 
category-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) and (b) The Infonnation Is 

being collected and will be laid on the Table of the House. 

Flow of Pr0fe8alonala Into Britain 

3191.SHRI KIATI VARDHAN SINGH: 

SHRI EKNATH MAHADEO GAIKWAD : 

SHRlMATI NIVEDITA MANE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 

(a) whether India has held any discussion with 

Great Britain on the issue of flow of professionals Into Great 

Britain; 

(b) if so, the details thereof and the outcome 
therefrom; 

(c) whether any agreement has been signed in this 

regard; and 

(d) If so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) and (b) India and thp UK 

have held discussions regarding the movement of Indian 

professionsls to the UK. The Indian side has highlighted 

concerns regarding difficulties faced in obtaining relevant 

visas and work permits In the UK. 

(c) No, Sir. 

(d) Does not arise. 

3192.DR. P.P. KOYA : Will the Minister of HEAlTH 

AND FAMilY WELFARE be pleased to state : 

(a) the number of posts of Dental Surgeons and 

Ayurvedic Physicians under the Health Department of U.T. 

of lakshadweep; 

(b) whether these posts are sufficient; 

(c) If not, whether the Government proposes to 

sanction more such posts for 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a> to (d) A statement depicting sanctioned! 
filled up and vacant posts under CHS is enclosed. The 

information In regard to General Duty Medical Officers is 

as under:-

Sanctioned AIled Up Vacant 

22 17 05 

Six candidates from CMSE, 2005 have been proposed 

for Lakshadweep. Out of 6, one has already. Two 

provisional offers have been Issued pending charader and 

antecedent verification. 3 offers wiH be Issued on receipt 

of medical report. 

lakshadweep 

S F v 

2 3 4 

Anaesthesia 2 o 2 

Bio-Chemistry o 

Chest and RD o 

Dermatology o 

Ent o 

For Mad o 

Gynae 2 o 2 

Haematology o 

Medicine 1 2 -1 
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1 2 

Microbiology 

Nuci. Mad. 

Ophthal 

Paed 

Pathology 

Pharmacology 

PM and R 

Psych 

Radio-Diagnosis 

~dio-Therapy 

Surgery 2 

TB ', .. :. 

Super-Speciality 

Cancer Burg; 

Cardiology 

CardioiThoracic 

End~1ogy 

Gastroenterology 

Nephrology 

Neurology 

Neuro-Surgery 

Paed. Surg. 

Plastic Surg. 

Urology 

Total 10 

3 

o 

o 
o 

o 

2 
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o 

o 

o 

o 

o 
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ThorIum DetectlJon from Sea Coast 

3193. SHRI M. APPADURAI : Win the PRIME MINISTER 

be pleased to state : 

(a) whether Thorium has been found from the sea 

coast along Kerala; 

(b) If so, the detaHa thereof; 

(c) the estimated deposits and the value of the 

precious metal thereof; and 

(d) the action plan drawn up by the Goverment for 

extracting the Metal? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHIVIRAJ CHAVAN) : (a) Yes, Sir. 

(b) and (c) Beach sand mineral in the sea coast along 

Keraia and the other Coastal States contains mineral 

monazite which has thorium. The Atomic Minerals 

Directorate for Exploration and Research (AMO). a 

constituent unit of this Department has established 

resources of 10.21 million tonnes of monazite tn the 

country which contains 0.918 million tonnes of thorium 

ollida from which aboUt 8,07,713 tonnea of thorium metal 

can be obtained. Out of the 10.21 mIJIiontonnes of 

monazite eatablished,1.37 million tonnes of monazite is 

from Kerala. 

(d) The Indian Rare EarthsJ,.td. (IREL), a Pu9Iic 

Sector Undertaking of this Department is operating a 

monazite processing plant at Udyogamandal, Kerala to 

process monazite and stockpile thorium concentrate for 

future use. IREL has also plans to set up such a plant at 

Orlasa. 

Implementation of MPLAD Schema 

3194.SHRI KAllASH MEGHWAL : WHI the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 

pleased to state : 

(a) whether the Government hu received 

complaints from various comers including Members of 

Parliament for not following the guideHnes by various State 
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Governments particularly Rajasthan, Madhya Pradesh in 

respect of Implementation of MPLAD Schemes; 

(b) if'so, the details of the complaints received and 

remedial measureslfresh guidelines issued or proposed to 

be issued for proper utilization of the iunds released in 

the MPLAD Scheme; 

(c) whether Divisional Commissioners are also not 

holding meetings with MPslOfficers as stipulated in the 
guidelines; and 

(d) the action taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

STATISTICS AND PROGRAMME IMPLEMENTATIION (SHRI 

G.K. VASAN) : (a) and (b) The'Govemment has received 

some complaints from various comers including Members 

of Parliament about not following the MPLADS Guidelines 

by some State Govemments. The complaints generally 

relate to delay In sanction of works, delay in execution! 

completion of works, misappropriation of MPLADS funds, 

vioration of MPLADS Guidelines, irregularities in 

implementation of MPLAD Scheme. In all cases, the 

Ministry has called for reports from the State Govemments 

and asked them to take appropriate action against 

concerned officials. To inculcate further financial discipline 

at ihe district level and for making the scheme more 
transparent, the Govemment has revised the Guidelines 

on MPLADS in November 2005. 

(c) and (d) As per Para 6.3 of the Guidelines on 

MPLADS, a committee under the Chairmanship of the 

Chief Secretary/Development Commissioner/Additional 

Chief Secretary is required to, review MPLADS 

implementation progress· with the District Authorities and 

MPs at least once a year. Till date, 12 State Govemments 

have formed Monitoring Committees to review the 

implmentation. The remaining States have been reminded 

to expedite formation of Monitoring. Committees. 

Immunlzatllon Progl'llmme 

3195.SHRI VIJOY KRrSHNA : 

SHRI RAM KRIPAL YADAV : 

Win the Mlnll!iter of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) the programmes and schemes being run by the 

Ministry which aim at increasing the proportllon of fully 

immunized children aged between 12-23 months; 

(b) the total amOunt of funds released by the 

Govemment under each of these schan18$ during the last 

three years, State-wise and year-wise; 

(c) whether according to findings of the National 

Family Healtt) Survey-3 in the year 2005-06, the proportion 

of childran 'in the age group of 12-?3 months who were 

fully immunized was only 43.5% for the whole country; 

(d) whether the immunization schemes are not 

functioning properly in the country; 

(e) if so, the reasons therefor; and 

(f) the steps taken by the Government to Improve 

the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) Government is implementing the 
Universal Immunization Programme (UIP) for providing 

protection to children against six vaccine. preventable 

diseases namely TuberculOSiS, Diphtheria, PertuSSis, 

Tetansu, Polio, and measles. 

The State-wise and year-wise break-up of funds 

released under this programme is given In the enclosed 
statement. 

(c) Yes, Sir. 

(d) and (e) No Sir, the Universal Immunlzatilon 

Programme Is a core activity taken up under the National 

Rural Health M"ISSIIon (NRHM) by all States and UTs. 

Therefore, the programme has ~lved much attention. 

(I) The foIIowII:Ig .steps ~ve been taken by the 

Government to strengthen the Immunization Programme In 

the country:-
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strengthening of supervision and monitoring by 1 2 3 4 5 
providing mobility support. 

vaccine delivery support from last storage point 9. Daman and Diu 59300 121184 206965 

i.e. PHC to session-site. 10. Deihl 0 44000 1865130 

mobilization of children to immunization session 
11. Haryana 1061700 974000 10829700 

site by ASHAlLlnk workers. 

to provide services in slums and under served 
12. Himachal 0 732194 20226727 

areas where services are deficit by outsourcing 
Pradesh 

immunization services. 13. Goa 20000 140000 690395 

support for review meeting; computer assistance 
at state and district level. 

14. Gujarat 0 0 27263618 

15 Jammu and 0 107060 11028736 
strengthening of cold chain facilities. 

KashmIr 

sr.tement 
16. Jharkhand 0 0 100064800 

Funds released for Immunization Strengthening 
Programme 17. Kerala 410500 528000 23439640 

18. Lakshadweep 108600 114365 114357 
51. State 2003-04 2004-05 2005-06 

No. 19. Madhya 173100 0 85649007 

Pradesh 
2 3 4 5 

20. Manipur 370100 285000 5398000 

1. Andaman and 109000 0 652176 

NIcobar Istands 
21. Meghalaya 51700 20032 8503220 

2. Andhra 59000 89432 41491785 
22. Mizoram 645800 671800 4795030 

Pradesh 23. Nagatand 441800 567800 3627085 

3. Arunachal 2999500 53000 4026826 24. Orrisa 1264800 100000 69738119 
Pradesh 

25. Pondlcherry 132600 186645 809533 
4. Assam 1712000 130685 80019847 

26. Punjab 1076000 0 15633150 
5. Bihar 0 0 136455415 

27. Rajasthan 0 200000 114090661 
6. Chhandigarh 31300 86490 689400 

26. 51kklm 71000 78950 1055025 
7. Chattisgarh 20500 0 42351675 

29. Tripura 203000 179000 3615720 
8. Oadra and 35100 89978 191125 

Nagar Havell 30. Uttar Pradesh 0 128000 298592906 
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2 345 

31. Uttaranchal 87733 420767 33983055 

32. West Bengal 2036400 2819000 86080022 

33. Maharashtra 55000 1747805 102845570 

34. Tamil Nadu 3128000 3128000 59540000 

35. Kamataka 3282500 3317000 79447192 

Total 16946033 17040189 1455011412 

Outsourcing of Visa Proceaalng Service 

3196.SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Govemment has outsourced visa 

processing services in its mission in US and various other 

countries; 

(b) if so, the details thereOf; 

(c) the criteria for selection of agencies for such 

services; and 

(d) the manner in which the security related 

aspects will be dealt with in such missions? 

THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) and (b) The 

Govemment have not so far outsourced visa processing 

services in its Mission in the US. However, visa processing 

services have already been outsourced in the High 

Commission of India, Dhaka, at present. The State Bank 

of India has been entrusted with this job. Efforts are 

currently being made to outsource visa services in the US 

and other countries as early as possible. 

(c) The selection of agencies for such . services is 

proposed to be made through a competitive bidding 

process taking into account the experience and suitability 

of the service providers. 

(d) The proposal for outsourcing of visa services 
envisages outsourcing of only non-sensitive aspects, such 
as collection and collation of visa applications. All security 
related aspects are to be handled by the Embassies! 
Consulates. 

Mega Shipyard Project at Kendla 

3197.SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether ABG Shipyard and Bharati Shipyard 
have expressed their interest in the proposed project of 
Kandla Port Trust to develop mega shipyard and ship 
repair facility on Build Operate Transfer (BOT) basis at 
Tuna in Gujarat; 

(b) if so, the details thereof; and 

(c) the progress made in the matter? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU) : (a) to (c) ABG 
Shipyard and Bharati Shipyard have expressed their 
interest for participating in the competitive bidding for the 
proposed project of 'Construction of Ship Repair and 
Building Yard' on Build Operate Transfer (BOT) basis at 
Tuna in Gujarat which is estimated to cost Rs.SOO crores. 
Kandla Port Trust has issued tenders tor engagement of 
an Advisory Services Agency tor preparation of Request 
tor Qualification, Request for Participation and Draft 
Ucense Agreement for the said Project. Four major 
participants for the Advisory Services have been short-
listed and they have been asked to submit their offers by 
10th April, 2007. 

IndcMJS ICT Working Group 

3198.SHRI IQBAL AHMED SARADGI : Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state : 

(a) whether Indo-US Information and 
Communication Technology Working Group met in 
December 2006 and failed to agree on the manner in 
which spectrum should be allocated in cese of bandwidth; 
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(b) if so, whether the Group agreed to meet again 

in January 2007 in US; 

(e) if so, the outcome of the meeting held in 

January 2007; 

(d) whether any agreement has been reached; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) Yes, Sir. The meeting of 

Indo-US ICT Working Group was held on 13th December, 
2006. prior to the Working Group Meeting, the meetings 
of three sub-groups namely Infonnation Technology. 

Telecom and Media and broadcasting were held on 13th 
December, 2006. The issue of Spectrum to be allocated 

for band-width was discussed in Telecom Sub Group 

meeting. It was mentioned that the Govemment Is making 
all efforts to make more spectrum available for the roII-out 
of mobHe and broadband aervicea In the country, and 
spectrum is being allocated as per weft laid down 
transparent allotment policy. 

(b) No meeting was held In Jaunary, 2007. 

(e) to <e> Do not arise in view of (b) above. 

Anti RetrovIrai TI'Mtment for AIDS PatIent8 

3199.SHRI ASADUDDIN OWAiSI : WDI the Mlnlaler of 
HEALTH AND FAMILY WELFARE be pleased to stale : 

(a) whether 90% of the AIOs patients in the country 

are being treated and being given Anti RetrovIraI 
Treatment (ART) in the country by the doctors who have 
neither formal training nor expertise In HIV management; 

(b) If 80, the details thereof; 

(e) whether the NACO has conducIed any IUI'V8)' 

in this regard; 

(d) If so, the details thereof; 

<e) whether the infnlstructure in the Government 

hospitals is not sufficient to meet the growing number of 
AIDS· patients in the country; and 

(f) If so, the steps taken or proposed to be taken 

by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (d) There are an estimated 5.2 mHlIon 
Persona Uving with HIVIAIDS (PLHAs) In the country. At 

any point of time, based on their immunity status (CD4 

Count less than 200fcu nwn), nearty 10% PLHAa require 

AntI-retroviral Treatment (ART). 

Government of India took a policy decision ·In 2004 

to introduce provision of ART to eUglble HIVIAIDS patients. 

Tin date 107 ART Centres have been set up In medical 
colleges and dIatrIct hospitals where more than 60,000 
patients are getting treatment free of coat. In all these 
centers, the medical and paramedical staff are trained in 

accordance with the National Treatment Protocola. 

(e) and (f) Under Phase-III of NACP (2007-12), 250 
ART centers are proposed to be established with a 

capacity to traaI 3.40,000 adults and children with HIVI 

AIDS. ART centers In hospitaJa of PSUs, Corporate Sector 
and seIecIed NGOa win also be supported where trained 

doctors wID provide treatment 88 per Government 

Guidelines. 

{Trsns/IIfion] 

3200.SHRI V.K. THUMMAR : 

SHRI MANSUKHBHAI D. VASAVA : 

Win the MInIster of HEAl.TH AND FAMILY WElFARE 

be pleased. to state : 

(a) whether medicInea are diatrtbutad in Govenvnent 

Hospitals free of coat; 

(b) if .,. the deIaiIa of the medicInea procured for 

this purpose during the last threeyeara; 
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(c) whether such medicines are being sold in open 

market unauthorisedly: 

(d) the steps taken by the Government to check 
such malpractice: 

(e) the number of officials ·found committing such 
malpractice during the last three years: and 

(f) the action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) and (b) In so far as three Central 

Govemment Hospitals in Delhi, namely, Dr. R.M.l. 

Hospital, Safdarjung Hospital and Lady Hardinge Medical 

College and its associated hospitals, are concemed, 

medicines according to formulary and available in stock 

are distributed free of cost to patients as per the existing 

policy. The statement of allocation for purchase of supply 
and materials (including medicines) during the last three 
years is given in the enclosed statement. 

(c) to (f) No such incidence has come to the notice 
of 1h1s Ministry. 

Expenditure Incurred on Material and Supplies 

Including Medicines 

(Rupees in thousands) 

Name of the 2004- 2005- 2006-

Hospital 2005 2006 2007 

Dr. R.M.l. Hospital 90500 97500 119200 

Safdarjung Hospital 168300 184290 195000 

LHMC and Its 71590 71590 71590 

associated hospital 

(English] 

Visit of Indian Prime Mlnl8ter to Japan 

3201.SHRI SANAT KUMAR MANDAL : 

SHRI NAVEEN JINDAL : 

SHRI BALESHWAR YADAV : 

Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 

(a) whether the Prime Minister. has visited Japan 

recently: 

(b) if so, the details thereof and the agreements 

signed on the occasion; 

(c) whether the Prime M'lnister Invited the Japanese 

business leaders to invest in India; 

(d) if so, the response of the businessmen thereto: 

and 

(e) the benefits likely to be accrued to both 

countries as a result of these agreements? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) and (b) The Prime Minister 
paid an official visit to Japan from 13-16 December 2006. 

The list of agreements is enclosed as statement. 

(c) to (e) Yes. An "india.Japan Special Economic 

Partnership Initiative" (SEPI) was announced by the two 
Prime Ministers. This initiative will promote enhancement 
of Investment from Japan to India and help develop India's 

infrastructure and manufacturing capacity, taking full 

advantage of the ample availability of skill and human 

resources and the public-private partnership policy 

initiative of the Govemment of India. A Business Leaders' 

Forum to develop a road-map for enhanced partnership 

and cooperation at the business level is also being 

established. The response from Japanese Business 
persons has been positive. 

1. 

2. 

Memorandum of Cooperation between Japan 
Coast Guard and Indian Coast Guard. 

Memorandum of Understanding on ScIentific 
Cooperation program between Department of 

Science and Technology, Government of India 

and the Japan ScIence and Technology Agency 
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3. Memorandum of Understanding on Cooperation 

In Science and Technology between Department 

of Science and Technology (DST), Govemment 

of India and RIKEN, Japan. 

4. Memorandum of Understanding between the 

Indian Council for Cultural Relations (CCR) and 

the Japan Foundation. 

5. 

6. 

Memorandum of Understanding between Ministry 

of Commerce and Industry, Govemment of 

Japan for Establishment of the ·Delhi-Mumbai 

Industrial Corrider". 

Memorandum of Understanding between Ministry 

of Economy, Trade and Industry, Govemment of 

Japan (METI) and Ministry of Commerce and 

Industry for the establishment of the Japan India 

Policy Dialogue (JIPD) at the Ministerial level. 

7. Joint Statement on Promotion of India Japan 

Tourism Exchanges. 

8. Joint Ministerial Statement on the launching of 

Joint Task Force to develop an Economic 

Partnership Agreement (EPA)lComprehensive 

Economic Partnership Agreement (CEPA) 

between the Republic of India and Japan. 

9. Cooperation Agreement between the 

Govemment of India and Japan Bank for 

Intemational Cooperatiion (JBIC). 

10. Memorandum of Understanding on development 

of Indian Institute of information for Design and 

Manufacturing with japanese Assistance at 

Jabalpur. 

New Draft for Women Manylng ole 

3202.SHRI BADIGA RAMAKRISHNA: Wilt the Minister 

of OVERSEAS INDIAN AFFAIRS be pleased to state : 

(a) whether any consultations between the National 

.Commission for Women and the Ministry of Women and 
Child Development have been held regarding protection 

of Indian girls married to NRls: 

(b) if so, the outcome of such consultations; 

(c) whether the draft information booklet for 

guidance of women planning to get maniedto Overseas 

Indians has been revised; and 

(d) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 

(SHRI VAYALAR RAVI) : (a) and (b) Ministry of Overseas 

Indian Affairs (MOIA) held consultations with National 

CommiSSion for Women (NCW) and the Ministry of Womert 

and Child Development to discuss the problems relating 

to NRI marriages. It was decided to organize joint regional 

workshops in the States concemed to create awareness 

amongst the prospective brides and their parents. 
Consequently, MOIA in collbaoration with NCW, organized 

two regional workshops, one In Chandlgarh and the other 

in Thlruvananthapuram. In the regional workshops a 

number of recommendations have been made which will 

be considered for implementation by the Ministries 

concemed. 

(c) and (d) Yes, Sir. The revised guidance booklet on 

·Marriages to Overseas Indians· was released by the 

Hon'bla Prime MInister during Pravasi Bharatlya Divas, 

2007 on 7th January, 2007. 

The guidance booklet contains Information In Simple 

language about precautions which need to be taken before 

entering into marital alliance with NRts, rights of NRI 

spouses and Indian women, provisions In the Indian legal 

system relating to marriage, divorce, maintenance, etc., 

and help lines which can be made use of In case of any 

problems. It also provides an insight into realistic 

expectations about life abroad. 

eve Deadlines for Delivery Services 

3203:SHRI M. SREENIVASULU REDDY: 

SHRI N. JANARDHANA REDDY : 

wm the PRIME MINISTER be pleased to state : 

(a) whether the Central Vigilance Commlsaion has 

planned to make it mandatory for Public Service 
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Departments to stipulate a deadline for delivery of 
services. 

(b) If so, the details thereof; 

(c) the action proposed to be taken against the 

defaulting officers who fail to adhere to the stipulated time 

schedules? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PERSONNEL PUBLIC GRIEVANCES AND PENSIONS 

AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH PACHOURlj: 

(a) to (c) The Central Vigilance Commission has issued 

guidelines to all Govemment Departments/Organizations! 

Agencies for improving vigilance administration by 

leveraging technology. These guidelines, however, do not 

make it mandatory for public service departments to 

stipulate a deadline for delivery of services. Th~ 

Commission's guidelines are aimed at ensuring that 

govemment organizations, which have interface with the 

general public provide complete information on their 

websites regarding the laws, rules and procedures 

goveming the issue of licenses, permissions, clearances 

etc. The Commissions has further advised the Heads of 

Departments to adopt a proactive approach to ensure 
regular updating of the information on their webS/tes. 

Visit of Foreign Dignitaries 

3204.SHRI SURESH PRABHAKAR PRABHU 

SHRI K.C. PALLANI SHAMY : 

SHRI S.K. KHARVENTHAN : 

SHRI NIKHIL KUMAR : 

SHRI ADHIR CHOWDHURY : 

Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 

(a) the details of visits made by foreign dignitaries 

to India during the last three months, till date; 

(b) the issues on which deliberations were held 

with ea.ch one of them; 

(c) whether any bilateral agreements were signed 
with them; 

(d) if so, the details thereof; 

(e) the details of visits undertaken by the Prime 
Minister as well as Extemal Affairs Minister during the 
above period; 

(f) the details of discussions held and the outcome 
thereof; and 

(g) the steps taken by the Govemment to further 
Improve the relations with these countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA) : (a) to (d) 

During the last three months till date, 13 Foreign Heads 
of State/Govemment, 2 Vice Presidents, 7 Deputy Prime 
Ministers, 19 Foreign Ministers and other dignitaries visited 
India. Details of issues discussed with. them and 
bilateral agreements signed are given in the enclosed 
Statement-I. 

(e) and (f) During the same period, Prime Minister 
visited two countries viz. Japan and Philippines, and EAM 
visited ten countries viz. Bhutan, Nepal, Pakistan, 
Bangladesh, Sri Lanka, Maldives, Myanmar, Afghanistan, 
Iran, and Philippines. Details of discussions and outcome 
of these visits are given in enclosed Statement-II. 

(g) The Govemment are engaged with these 
countries through high-level visits and other initiatives to 
further expand our relations with them. 

Statement 

Afrl~n Union 

1. Prof. Alpha Oumar Konare, Chairperson of the 
Commission of the Africa Union paid on official 
visit to Indian from December 19-21, 2006. 
During the visit, he called on the President and 

EAM. During his meeting with Extemal Affairs 
Minister (EAM) and M"mister of State (MoS) for 
Extemal Affairs (AS), Prof. Konare conveyed the 



391 

Armenia 

2. 

Austria 

3. 

4. 

Written Answers APRIL 26, 2007 to . Questions 392 

desire of the AU to expand Africa's relations 

with Indian and proposed an AU-Indian Summit. 

The need for a high level political dialogue with 

a Group of 12 African Heads of State! 

Government was discussed and to realize this 

objective, it was felt that a Working Group be 
set up to draw up an Agenda and ensure follow 

up action. EAM conveyed India's desire to 

cooperate further with the AU and assist it in 

realizing its vision of Africa unitedly building 

Africa. The two sides also discussed historical 

and cultural ties between In<fllm and Africa, the 

importance of democratic values, and 

Implementation of the Pan Africa e-network. 

A Parliamentary delegation from Armenia, led 

by H.E. Mr. TlQran Torosyan, President of the 
ArmenIan National Assembly, visited india from 

December 1~17, 2006. The delegation held 

meetirIQS with the Vice President, Speaker (Lok 

Sabha), EAM, Leader of the Opposition and 

Members of the Parliamentary Standing 

Committee on Externat Affairs to discuss 

bilaterat relations and par1iamentary exchanges 

between the two countrias. 

Dr. Ursuta Plassnlk, Federal Minister for EU and 
:Y'. 

Internationat Affairs of Austria paid on official 

visit to India from March 15-18,. 2007. DurifIQ 

the visit, the Austrian MinIster caUed on PM and 

met EAM, Ministers of Science and Technology 

and Social Justice and Empowerment. The "two 

sides discussed bilateral relations, regional'8nd 

multilateral Issues of mutual Interest. 

The Minister of External Affairs of Belarus, 

Mr. Sergei Martynov visited India on February 

22-23,2007. He met EAM, Minister of Commerce 

Bhutan 

5. 

6. 

and Industry and MaS for External Affairs to 

discuss further strengthening of the tndia-

Belarus relations and forthcoming visit of the 
President of Belarus to India. 

The Prime Minister of Bhutan H.E. Lyonpo 
Khandu Wangchuck, and Foreign Minister of 

Bhutan visited India from January 28-February 

1, 2007 to participate In the 'Conference on 
Peace, Non-Vioience and Empowerment' 

(S8tyagraha Conference) held In Deihl from 

January 29-30, 2007. 

His Majesty Jigme Khesar Namgyel Wangchuck, 

the King of Bhutan, paid on official visit to India 

from February 7-12, 2007. Prime Minister and 

Foreign Minister and senior officials of the 

Royal Govemment of Bhutan accompanied His 

Majesty the King. DurifIQ the visit, both sides 
exchafIQed views on bilateral, regional and 

international issues. The Government of India 

reaffirmed Its full support to Bhutan during its 

period of transition to a democratic constitutional 

monarchy, including for the f!)rthcoming 

elections. India reiterated its commitment to 

provide all possible assistance within Its 
resources, to the Royat Government of Bhutan 

In its socio-economlc development programme, 

including the on-going Ninth Five Vear Plan 

and the forthcoming Tenth Five Vear Plan. The 

updated India-Bhutan Freind8hip Treaty was 

signed on February OS, 2007 in New Deihl. 

7. The President of the Republic of botswana, H.E. 

Mr. Festus G. Magae, paid a State visit to India 

from December 7-13, 2006. The two countries 

discussed cooperation in health and educaton 

sectors, setting up of a acIence and technology 

Institute In Botswana, mining Including 

exploration for diamonds In Botswana,rural 
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development and intemational and regional 
issues. PM offered Botswana a line of credit of 
US$20m and grant assistance of $ 11m. 
Botswana President committed support to India 
on the India - SACU PTA, India - SADC Forum 
and Permanent Membership In the UN Security 

Council. The following AgreementsiMOUs were 
signed during the visit:-

(a) Double Taxation Avoidance Agreement. 

(b) General Agreement on Bilateral 
Cooperation. 

(c) Cultural Exchange Programme for the 
period 2007-2010. 

(d) Country Agreement with the Govemment 
of Botswana for Pan-African e-Networ1t. 

Mr. U Zhaoxing, Foreign Minister of China 
visited India from February 11-14, 2007. The 
visit provided an opportunity to take stock of the 

implementation of the understandings reached 
during the visit of the Chinese President to India 
in November 2006. He also attended the 
Trilateral Meeting of the Foreign Ministers of 
India, China and Russia. 

The Egyptian Foreign Minister Mr. Aboul Gheit 
visited India from December 15-16, 2006 to ca-
Chair the 5th Session of India-Egypt Joint 
Commission meeting in New Deihl. He had 
detailed talks with EAM on various bilateral, 
regional and intematlonal issues of mutual 
interest. The 5th session of the India-Egypt Joint 
Commission, co-chaired by EAM and the 
Egyptian Foreign Minister, was held on 
December 16. The Joint Commission 
discussions focused on strengthening 
cooperation in economic, commercial, science 
and technology, agriculture, IT, and cultural 

fields. Following AgreementslDocuments were 
signed during the visit:-

(a) the Partnership Agreement. 

(b) the Executive Programme of Cultural, 
Educational and Scientific Cooperation 
for the years 2007-2009. , 

(c) the Executive Programme of Science and 
Technological Cooperation for the years 
2007-2009. 

(d) the Wor1t Plan under the Agreement on 
Cooperation on Agriculture for the years 
2007-2008. 

(e) Memorandum of Undemanding Bilateral 
Air Services. 

EI Salvador 

10. Mr. Franci8CO Lainez, Minister of Extemal 
Relations of the Republic of E1 Salvador visited 
India from March 4-9, 2007. The two sides 
discussed bilateral Issues and agreed to 
promote cooperation in a variety of areas and 
including muftilateral fora. 

European Union 

FIJI 

11. Dr. (Ms) Benita Ferrero Waldner, EU 
Commissioner for Extemal Relations ,and 
European NeIghbourhood Policy visited India 
from February 16-20, 2007. India-EU,' regional 
and global issues were discussed. 

12. Ratu Epeli Nailatikau, Minister of Foreign Affairs 
and Extemal Trade of Fiji paid on official visit 
to India from March 3-6, 2007. During the visit, 
he had meetings with EAM and Minister of 
Tourism and Culture. The two sides discussed 
bilateral relations and intemational issues of 
common interest. 

finland 

13, H.E. Ms. Tarja Halonen. President ot Finland 
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visited Delhi from January 20-24, 2007 in 
connection with the Delhi Sustainable 
Development Summit from January 22-24, 2007 
organized by TERI. She was accompanied by 

MinIster of Trade and Industry Mauri Pekkarinen 
and a business delegation. The Finnish 
President met with President, PM, and 
Chairperson, UPA. Bilateral relations including 
political and economic issues were discussed. 
This was a private visit. 

France 

14. Mr. Philippe Douste-Blazy, Foreign Minister of 
France visited India from November 30-

December 1 , 2006. Bilateral, regional and 
global issues were discussed. 

Iceland 

15. H.E. Dr. Dlafur Ragnar Grimsson, President of 
Iceland, visited India from· January 20-25, 2007 

In connection with the Deihl Sustainable 
Development Sunvnit hom January 22-24, 2007 

organized by TERI. He had meetings with 

President, PM, Chairperson, UPA, Minister of 

Petroleum and Natural Gas Shri Murfi Deora, 
Minister of Youth Affairs and Sports and 
Panchayati Raj Shri Mani Shanker Iyer, and 
Minister of Civil AViation Shri Praful Patel. 
Bilaterai relations including political and 
economic ~ were discuased. This was a 
private visit. 

Indon .... 

Italy 

16. Mr. Jusuf Kalla, Vice President of Indonesia, 
visited India from January 28-31, 2007 for 
participation in the Satyagraha Conference. 
During his visit, the Indonesian VICe President 
called on the Prime Minister and VIce President. 
Bilateral, regional and International Issues were 
discussed. 

17. H.E. Dr. Romano Prod, Prime Minister of ltIay, 

accompanied by Minister for International Trade 
and European Affairs, Minister for Infrastructure, 

and Minister for Family Policies visited India 
from February 10-15, 2007. Bilateral, regional 

and global Issues were discussed. Following 
documents ware signed during the visit:-

(a) Memorandum of Understanding on setting 
up a Joint Working Group on Combating 
Intemational Terrorism and Trans-National 
Crime. 

(b) Memorandum of Understanding on 
Renewable Energy Cooperation. 

(c) Cuhural Exchange Programme 2007-09. 

18. Mr. Francesco Rutelli, Deputy Prime Minister 
and Minister for Welfare and CuHural ActIvities 
visited India from January 27-31, 2007. Bilateral, 
regional and global issues were discussed. 

Jordan 

19. H.M. King Abdullah-II Bin AI Hussein and H.M. 
Queen Rania A1-Abdullah accompanied by His 
RoyaJ Highness Prince Talal Bin Mohammed, 
Minister of Industry and Trade Salem Khazaala, 
Minister of Information and Communication 
Technology Bassem Roussan and other senior 
officials including a business delegation visited 

India from November 3O-December 2, 2006. 
During the visit, the King held dlacuasions with 

President and Prime Minister on the billiteral 
relations and the regional situation. Chairperson 
of UPA, and Leader of Opposition in Lok Sabha 
called on the King. Following Agreements! 
Documents were signed:-

(a) Cooperation In Agriculture. 

(b) Bilateral Investment Promotion and 
Protection. 

(c) Cooperation in Tourism. 

(d) CuHura Exchange Programme. 
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20. As a result of bilateral talks, Mis. IFFCO signed 
a Memorandum of Understanding with Jordan 
Phosphate Mines Co. Ltd. (JPMC) on january 
31, 2007 to set up a state of art phosphoric acid 
plant with a capacity of 1500MT P205 per day. 
IFFCO and its associates will hold 52% equity 
and JPMC. and its associates will hold the 
remaining 48% in the joint venture. 

Luxembourg 

21. Mr. Jean Asselborn, Deputy Prime Minister and 
Minister for Foreign Affairs and Immigration 
visited India from February 19-23, 2007. He 
called on Speaker, Lok Sabha and met EAM, 
National Security Adviser (NSA) and others. 
During his meeting with these dignitaries, 
bilateral, regional and global issues were 
discussed. 

Malayala 

22. Dato' Seri Syed Hamid Albar, Minister of 
Foreign Affairs of Malaysia visited India on 
February 15-16, 2007 in connection with the 
4th India-Malaysia Joint Commission Meeting 
held in New Delhi on February 16, 2007. During 
the visit, the Malaysian Foreign called on PM 
and met EAM. Bilateral, Regional and 
intemational issues were discussed. 

Maldives 

23. H.E. Mr. Maumoon, Abdul Gayoom, President 
of Maldives, accompanies by his Foreign 
Minister, visited India from January 27-February 
1, 2007 to lead the Maldivian delegation to 
partjcjpatein the Satyagraha Conference. 

24. Dr. Ahmad Shaheed, Foreign Minister of 
Maldives visited India from March 15-18, 2007 
at the invitation of the IDSA to deliver the 
Valedictory Address at the Intemational Seminar 
on Economic Cooperation for the Security and 
Development in South Asia. During the visit, he 
paid a courtesy call on EAM. 

Maurltlua 

25. H.E. Dr. Navinchandra Rarngoolam, Prime 
Minister Mauritius, visited India from January 
28-February 1, 2007 to attend the Satyagraha 
Conference held in New Delhi. 

26. Mr. Madan Dulloo, Foreign Minister of Mauritius 
visited India to participate in the Pravasi 
Bharatiya Divas (PBD) celebrations held in New 
Delhi from January 7-9, 2007. He chaired the 
Africa Session at the PBD. 

Myanmar 

27. General Thura Shwe Mann, Chief of Joint Staff 
of the Union of Myanmar, visited India from 
December 4-9, 2006. He met with Air Chief 
Marshal S.P. Tyagi, Chief of Air Staff, Chief of 
Army Staff, Raksha Mantri, External Affairs 
Minister and had an audience with the 
President. During these meetings, bilateral 
relations and other issues of mutual interest 
were discussed. 

NolWllY 

28. The Norwegian Foreign Minister Mr. Jonas 
Gahr Store paid an official visit to India from 
December 14-15, 2006 in connection with the 
Second SeSSion of the Joint Commission 
Meeting (JCM) between India and Norway. 
Apart from bilateral meeting with EAM, the 
visiting Foreign Minister also had meetings with 
Minister of Science and Technology and 
Minister of Environment and Forests where 
bilateral relations including political and 
economic issues were discussed. During the 
JCM, the following were slgned:-

(a) An Arrangement between the Government 
of India and the Government of the 
Kingdom of Norway on Gainful Occupation 
for Family Members of a Diplomatic 
Mission or Consular Posts: and 

(b) Terms of Reference (TOR) for establishing 
the Indo-Norwegian Joint WOrXing Group 
of Environment 
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Paklun 

29. The Pakistan Foreign Minister Mr. Khurahid 
Mahmood KasurI visited India on February 20-

22, 2007 to attend the 5th India-Pak Joint 

Commission meeting held on FebnJary 21. EAM 
and FM of Pakistan reviewed the progress of 

eight Technical Level Working Groups formed 
during the 4th Joint Commission meeting held 
in Islamabad in October 2006. Eight Working 

Groups cover areas such as environment, 
Science and Technology, Tourism, AgrIculture, 

Health, IT and Communication, Education and 
Infonnalion. An agreement on 'Reducing the 
Risk from Accidents relating to Nuclear 
Weapons' was signed betI;.een the two countries 
on February 21, 2007 in the presence of EAM 
and FM of Pakistan. 

30. H.E. Mr. Anibal Cavaco Silva, President of 

Portugal, accompanied by Minister of Culture, 
Minister for Economy and Innovation, MOS for 
Foreign Affairs, and MOS for ScIence and 
Technology and Higher Education visited India 
from January 11-17, 2007. Bilateral, regional 

and global Issues were disct I8sed. Following 
agreementsIdocuments were signed during the 
visit-

(a) Extradition Treaty. 

(b) Cultural Exchange Programme 2007..Q9. 

(c) Education Exchange Programme 2007-

09. 

31. H.E. Mr. Vladimir V. Putin, President of the 
Russian Federation, paid on official visit to India 
from January 25-26, 2007 for the Annual 

Summlt meeting. He was the Chief Guest at the 
"fiepublic Day celebrations. ~e was 
accompanied by Deputy Prime Minister Mr. 

400 

Alexander Zhukov, Deputy Prime Minister and 

Defence Minister Mr. Sergie Ivanov and Foreign 

Minister Mr. Sergie Lavrov apart from other 

senior functionaries. During the visit, President 
Puttn met the Prnldent, Prime MInister and 

Chairperson of the UPA. Both sides discussed 
bilateral, regional and international iSsues of 
mutual Interest and concern. During the visit, 

following documents were signed between the 
two governments:-

(a) Joint Statement on the outcome of the 

ofticiaI visit of the Preeldent of the Russian 
Federation to India. 

(b) Programme of Cultural Exchanges for the 
years 2007-09. 

(c) Protocol on holding "Year of Russia in 

India' in the year 2008 and 'Vear of India 
in Russia' in the Vear 2009. 

(d) Memorandum of Intent on development of 
cooperation in the. construction of 

additional nuclear power plant units at the 
Kudankulam site as well .. in the 

construction of RUSIIian design nuclear 
power plants at new sites in the Republic 

of India. 

(e) Agreement on'accet18 of the Indian Party 

to navigation signals of the RussIan 
Global Navigation Satellite System 

GLONASS for peaceful purposes. 

(I) Agraement on accese of the Indian P8hy 
to a part of the Ru"n Global Navigation 

Satellite System GLONASS Radio 
Frequency Spectrum. 

(9) Agreement on COCpenItion In the joint 

satellite project 'YOUTHSAT'. 

(h) Protocol on exchange of information 

between the two customs on the 
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movement of goods and conveyances 
between the Republic of India and the 

Russian Federation. 

(i) A Joint Statement by President Putin and 

the Prime Minister on the peaceful uses 

of atomic energy was also issued. 

32. The Deputy Prime Minister of the Russian 

Federation, Mr. Alexander Zhukov visited India 

from December 7-10, 2006. He co-chaired the 

12th Session of the Indo-Russion Inter· 

Govemmental Commission (fRIGC) on trade, 

economic, scientific, technological and cultural 

cooperation on 8th December in Delhi. The two 

sides discussed ways of enhancing bilateral 

trade and investment, economic cooperation in 

areas such as energy, metallurgy, 

commercialization of new and innovative 

technologies and links between the financial 

sectors. A Protocol on the deliberations of the 

IRIGe was signed at the end of the meeting. 

33. The Minister of Foreign Affairs of Russia Mr. 

Sergei Lavrov visited India on February 14, 
2007 for the India· Russia-China Trilateral 

Foreign Ministers Meeting. The three countries 

discussed trilateral cooperation, current global 

situation and recent developments on regional 

and international issues of mutual concem. A 

Joint Communique was issued at the end of the 

meeting. 

34. The Russian Deputy Prime Minister and 

Defence Minister, Mr. Sergei Ivanov visited 

India from Jauary 23-26, 2007. He co-chalrecl 

the Sixth Meeting of the Indla·Russia Inter· 

Govemmental CommiSSion for Military Technical 

Cooperation (IGC·MTC) and joined the 

delegation of President Putin to India. During 

the visit, agreements on the licensed production 

of RD-33 aero engines in India, Protocol of 

Intent on JOint design, development and 

Singapore 

production of multi· role transport aircraft, and 

Protocol on the Sixth Meeting of IGC-MTC were 

signed between the two Sides. 

35. The Deputy Prime Minister of Singapore, Prof. 

S. Jayakumar, visited India from January 6-8, 
2007. He was the Chief Guest at the Pravasi 

Bhartiya Divas 2007 celebrations. During his 

stay, Prof. Jayakumar called on Prime Minister, 

EAM and Minister of Overseas Indian Affairs. 

Bilateral, regional and international issues were 

discussed. 

36. Mr. George Yeo, Minister of Foreign Affairs of 

Singapore visited India 'rom January 16-23, 

2007. During the visit, he called on Prime 

Minister, EAM, MInisters of Human Resource 

Development, Finance, Commerce and Industry, 

and Petroleum and Natural Gas. Bilateral, 

regional and international issues were 

discussed. 

Slovenia 

37. H.E. Mr. Janez Dmovsek, President or Slovenia, 

visited India in connection with the Satyagraha 

Conference held In New Delhi from January 29-

30, 2007. He had meetings with PM, UPA 

Chairperson, and EAM, wherein he di8cuued 
matter of mutual Interest 

36. The Deputy PM and Minister of Foreign Affairs 

of Sweden Ms. Maud OIofsson, visited India m. 
connection with the Satyagraha Con'erence 
held In New DeIhl from January 29~30, 2007. 

She had meetings with Chairperson, UPA, EAM 

and Urban Development MInister. She also 

visited Chennai to receive the Swedish East 

India ship "Gotheborg" which embarked on two-

year voyage repeating epic journeys first made 

over 250 years ago. 
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39. Sri Lankan Prime Minister, H.E. Mr. 

Wlckremanayake visited India on January 28-
30,2007. During the visit, he met PM and EAM. 
Sri Lankan Foreign Minister Mr. Rohitha 

BogoIlagama visited India on January 30-31, 

2007. During this visit, he called on PM and met 
EAM. During these meetings, bilateral relations 

and other issues of mutual interest were 

discussed. 

40. HRH Princess Maha Chakri Sirindhom of 

Thailand visited India from March 5-9, 2007. 
DurIng the New Delhi part of the\(istt onj March 

6, 2007, the Princess called on the VICe 
President and had a meeting with EAM. 

Bi,lateral, regional apd international issues were 
discussed. 

VIetnam 

41. Mr. Pham Gia Khiem, Deputy Prime Minister 

and Foreign Minister of Vietnam visited· India 

from February 25 to March 1, 2007 In 

connectiOO with the 13th India-VIetnam Joint 
Commission Meeting held In New Delhi on 

February 27, 2007. During the viaH, he called 
on PM and met EAM. Bilateral, regional and 

international issues were discussed. 

..... n 

1. 

Visits of Prime Minister , .. 

PM visited Japan from December 13-16, 2006 
. at the invitation of the Japanese Prime Minister 

Shinzo Abe. The two leaders decided to 

establish a Strategic and Global Partnership 

between India and Japan. Both sidea agreed 
that Cooperation in Science and Technology, 

i~'uding in frontier areas of research and 

·to QuestIoM 404 

,development, and the Increase in cultural, 

. academic and peopIe-to-people exchanges 

constitutes an Important element of the Strategic 

and Global Partnership between the two 
countries. . They announced an "Indla.Japan 

Special Economic Partnership Initiative" (SEPI) 

which win promote enhancen'i8nt of Investment 

from .Japan to India and help develop India's 

infrastructure and manufacturing capacity. They 

reaffirmed their determination to strengthen 

cooperation and coordination between India 

and Japan for comprehensive reform of the 
United Nations, including the expansion of the 
UN Security Council. Ttley eXchfinged views on 

olherglobal, regional and bilateral issues. The 

following agreemen...,docurnents were signed 

during the viaIt:-

(a) Joint Statement: Towards India - Japan 

Strategic and Global Partnership. 

(b) Memorandum of Cooperation between 

Japan Coast Guard and Indian Coast 

Guard. 

(c) Memorandum of Undemanding on 

Scientific Cooperation Programme 

beh'J88fI Depat1ment of Science and 
TechilOlogy, Gowmment of India, and the 
Japan Sdenceand Technology Agency. 

(d) Memorandum of Understanding on 

Cooperation in Science and Technology 

behl/8en Department of ScIence and 
Technology (OSn. Government of India 

and RlKEN, Japan . 

(e). Memorandum of Undem.nding between 

the Indian Cultural for Cultural Relatione 
(ICCR) and the Japan Fou~. 

(f) Memorandum of Understanding between 

MinIfItry of Comrnen::e arld Industry, 
Govemment of India and Ministry of 
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Economy, Trade and 1ndust1'y, Government 
of Japan for EatabIi8hment of the .DeItri-
Mumbai Industrial Corridor". 

(g) Memorandum of Understanding between 
Ministry of Economy, Trade and Industry, 

Government of Japan and M1n1slry of 
Commerce and Industry of India for the 

establishment of the Japan-India POlicy 

Dialogue at the Ministerial level. 

(h) Joint Statement on the promotion of IndIa-

Japan tourism exchanges. 

(i) Joint MInisterIal Statement on the launching 

of a Joint Task Force (JTF) to develop an 

Economic Partnership Agreement (EPA)! 
Comprehensive Economic Partnership 

Agreement (CEPA) between India and 
Japan. 

0) Cooperation Agreement between the 
Government of India and Japan Bank for 
International Cooperation (JBIC). 

(k) Memorandum of Underatanding on the 

development of Indian InstlMe of 

Information Technology for DesIgn and 
Manufacturing (I!TOM) with Japanese 
assistance al Jabalpur. 

2. PM visited Cebu In the Philippines from January 

13-15, 2007 to participate In the 5th ASEAN-
india SummIt and 2nd East AsIa SummIt (EAS). 
The deliberations. focused on strengthening 

India's cooperation with the ASEAN countrie8. 

The 16-EAS leaders signed a Declaration on 
the East Asian Energy Security. 

VISits of the External AffailS Minister 

3. External Affairs Minister vI8IIed Kabul on 

4. 

5. 

6. 

January 23-24, 2007. He Invited President 

Karzal to the 14th SAARC Summit to be held 

in New Delhi in April 2007. During the visit, 

EAM called on President Hamid Karzai, Speaker 

of the Wolesl Jirga Mohammad Yunus Oanooni, 

Chairman of the Parliamentary Committee on 

Foreign Relations of the Walesl Jlrga Ustad 

AaaooI Sayya' and Foreign Minister Rangln 

Dadfar Spanta. In the official talks with Dr. 

Spanta, the entire gamut of bilateral relations 

was diacussed. As part of India', long-term 

commitment to the atabIIlty, progress and peace 
in Afghanistan, India announced an additional 

pledge of US$ 100 million. With this additional 

pledge, India's tolal assiatance to Afghanistan'S 

reconstruction has Increased to US$ 750 
million. An MoU on capacity Development of 
AfgttanIatan was signed with the UNDP and 
Afghan Government. 

During the vIait, EAM handed over the Polyclinic 

Block of Incira GandhI lnalilute of Child Health 
(IGICH), built with IncIa's UIIatance. Also, the 
road adjecent 10 the IGICH was named as 

·lndIra Gandhi Road· with the unveiling of a 
plaque by EAM. 

EAM vllited BnagIadMh on February 19, 2007 
and extended an invitation to Bangladesh 10 
pafticipate in the 14th SAAAC Summit being 

held In New Delhi. During the visit, he had 

detailed dI8CUSSIona with President Dr. lajuddin 

Ahmed, the Chief AdvIsor of Caretaker 
Govemme .. t, Dr. Fakhtudcin Ahmad, and F0f81gn 
AffaIrs Advieor Dr. IfteIchar Ahmad Chowdhury. 
The dIecusaIons centered on bilateral relations 

and the forthoomit 19 SAARC Summit. Both sidea 
agreed to take steps to place bilateral reIaIiona 
on an. "irrevereib1e higher ~. 
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7. 

~. . 

to invite His Majesty the King of Bhutan to the 

14th SAARC Summit being held in New DeIhL 

The visit provided an opportunity to discuss the 
progress and further 'posslbilities for 

strengthening of Indo-BhUtanrelalions. Both 

sides reaffinned their commitment to further 

deepen and widen relations In all spheres. 

EAM visited' Iran on February 6-7, 2007. 

discussions were held on bilateral and regional 

issu8s.EAM conveyed to th8 Iran~n side that 

India grea~ values its relations with Iran and 

views mutual cooperation as critical t.o the future 
. '. ,.' .... 

security and prosperity of the . region. It was 
- . 

emphasised that Iran wlJS i!"POrtant for India's 

energy ~ and, fo~ transit to Afghanistan 

and Central Asia. The two sides discussed the . . 
supply of gas through the lran-Pakistan-India 

gaspipelinepfOj4lCt: 

8. On the nuclear issue, EAM emphasized that the 

.. issue ~~ ~ resolved ~fully through 
dialQg~ and negotiations. The two sides also 
:.. ,..'" :., '-. 

discussed the situation· in Afghanistan, Iraq, 

Palestine and other issues. 

Q. . .~AM visited ~ldi~es on.January 10, 2007. 

10. 

During "l~ visit, _ EAM called on flreaident of 

Maldives ang .~~,over 10 him, an invitation 

letter, jnvitingJ1im for the S~C $lmImIt to be 

hosted by.lndia in New Qelhi. EAM'.s meetings 

with the Maldivian dignitaries .. were utilized to 

~ the.· _e of bilateral f8Iations and 

~hance ecQnOrnic and~ tac:hniall Q)Op8I'8tion. 

!:,' 

EAM paid anofficlaf' visit . to MYarfmar from 

January 19-21,2007. During his meeting with 

the Myanmar leadership, the fun range of 
bilateral. rebltions including deweIoprAent of the 

NepM'. 

India-Myanmar ' .. border region through various 

infrastnJclure projects, measures for enhancing 

bilateral trade, cultural and educational 

exchanges, and co-operation in the field of 

energy sector were discussed. 

11 . EAM visited Kathmandu on. December 17. 

2006. He called on the Nepalese Prime Minister 

and handed over to him an invitation from PM 

to attend the 14th SAARC Summit being held 

in New Deihl EAM alaomet Deputy Prime 

Minister a.nd Foreign Minister Mr. K.P. Sharma 
OIL 

. 12. The visit provided an opponunlly to discuss the 

progresa' and possibilities in examining the 

cIoae and multidimensional ti8s between India 
and Nepal. It was stressed that at this crucial 

~ in Nepal's history, li19ia remains steadfast, 

~ ever, to extend;. all possible assistance to 

NwaJ in accordance with the priorities and 

wishes of the Govemment and People of Nepal. 

13. EAM visited Pakistan on January 13-14, 2007 

to 'convey Prime Minister's invitation to Pakistan 

Prime MinIster Shauket Aziz to attend the 14th 

SAARC Summit being held in New DelhI. £AM ' 
called on the President, Prime Minister and met 

F~ Moister of Pakistan. 

14. EAM and FM 0( Pakiltan agt8ed (1) to establish 

a committee on prieonera comprIItng retired . 

judges of the auperiot judiciary. to visit jaUs in 

the two countries· and propose steps 10 ensure 

humane treatment and expedite release of 

prisoners who have completed their prison 
terms; Cd) to eXpedite the liberalization of the 

visa regime; (iii) on Siachen, it was deQIdaO .-

the officials will meet at an ear1y date to address 

. the laaue; (Iv) procedures WIll be wOrked out to 
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facilitate movement of'diplomats to Noida and 

Gurgaon In India and Taxila and Hasan Abdal 
in Pakistan; (v) first meeting of the Joint Anti-

Terrorism Mechanism will take place before the 

end of March 2007; (vi) the joint survey of Sir 

C?reek will begin on 15th Janl.lary 2007, officials 

concemed will be directed to expedite their 

work on Sir Creek; and (vii) the Fourth Round 

of Composite Dialogue would be held f!'om 

March 13-14, 2007. 

15. EAM visited Cebu in Philippines on January 11-

12, 2007 to participate in the India-ASEAN 

Ministerial meeting and the East Asia Meeting 

of Foreign Ministers. During his visit, the 

deliberations focused on strengthening India's 

Dialogue Partnership with the ASEAN and 

regional copperation. 

Sri Lanka 

16. EAM visited ColombO on January 9-10, 2007 

to extend the SAARC Summit invitation to the 

President of Sri Lanka. EAM called on President, 

Prime Minister and met Foreign Minister of Sri 

Lanka. The two sides discussed issues of 

mutual interest, including the peace process in 

Sri Lanka and bilateral cooperation in the fields 

of trade, culture and people-ta-people contacts. 

Unhygienic Condition In SafdIIrjung Hospital 

320S.SHRI RAGHUNATH JHA: Will the MInister of 

HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether hygienic condition at Safdarjung 

Hospital, Delhi is in a pitiable condition 

(b) if so, the reasons thereof; and 

(c) the measures taken: to improve hygienic 

condition at Safdarjung Hospital?, 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAI:-THAND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (c) The hygienic condition at Safdarjung 

Hospital is very satisfactory. The sanitation of the hospital 

is maintained by 346 safaikarmacharis, 165 workers of 

Sulabh International and 58 workers of Mls.BVG India Ltd. 

The sanitation of the hospital is supervised by Sanitary 

Inspectors and two sanitary Superintendents, one Chief 

Sanitary Superintendent, one Chief Medical Officer under 

the supervision of Additional Medical Superintendent. An 

Intemal Sanitation Review Committee consisting of six 

senior officers is also monitoring the sanitation of the 

hospital. A Sanitation Monitoring Committee under the 

chairmanship of Additional Medical Superintendent 

periodically takes round of the hospital and takes action 

whenever required. To further augment the sanitation of 

the hospital, the mechanized housekeeping work of Bums 

Plastic and Maxillofacial Department and Casualty Ward 

A.and B has been outsource .to MIs. BVG India Ltd. w.e.f. 

01.10.2006. 

Regional Leprosy Training and 
R .... rch InstHute 

3206. SHRI BASU DEB ACHARIA : Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether all the 'Regional Leprosy Training and 

Research Institutes in the country are. fully functional; 

(b) if so, the details of works being undertaken by 
these institutes; 

(c) whether any financial assistance is being 

provided by the Govemment to these InsliMes; 

(d) if so,'lhetotal grants ,provided by1he Govemment 

to these institutes during each of the last three years; 
and' 

(e) if not, the reasons therefor? 

. THE MINISTER OF STATE IN THE ,MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) Yes, Sir. These three institues are 
providing following serv!ces:-
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(i) Diagnositc and treatment seMcea to IepIOt)' 

patients referred from various health 
institutions. 

(Ii) Oualitycare to the chronic ulcer and dIeebIed 
patients with the help of minor and major 

reconstructive surgey. 

(iii) Aesearch on various operational aspects of 
leprosy control. 

(iv) Regional Leprosy Training and Reeeanlh 
Institute (ALTAI), Raipur is also WOftdng as 
Aegional Office of Heahh and Family Welfant 

for supervision and monitoring of aN NatIonal 
Heahh Programme for State of Chhattiagarh. 

(e) and· (d) Yes, Sir; Total grants provided by 

Government to these institutes are shown in table 
below:-

2003-

04 

2004-
05 

(Rs. In latchs) 

2005- 2006-
06 07 (RE) 

AlTRI, Aska 103.73 131.03 111.98 128.00 

AlTAI. Aaipur 125.66 140.89 151.00 190.00 

ALTAI, 126.75 110.94 136.00 156.00 

Gouripur 

(e) The question does not arise. 

3207.SHRI FRANCIS FANTHOME: Will the MInister 
of HEALTH AND FAMILY WELFARE be pIeeaed to state: 

(a) whether the Government has launched an 

awareness campaign to promote eye donation In the 

country: 

(b) If so. the details thereof; 

(c) the fundi IiIceIV to be eIIocated end spent on 

such awaraneu campaign. atm.wIee; and 

(d) the extent to which SUCC888 has been achieved 

so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

lAKSHMI) : (a) and (b) Creating awareness to promote 

eye donation Ie an on-goIng activity under National 

Programme for Control of Blindneea. The major steps 

taken to promote ey donation in the country ... as 

under:-

1. 

2. 

3. 

The ~ Fortnight on Eye Donation from 

25th August to 8th September is organized 

eYltry year to intensify educational motivational 

efforts aN over the country. 

Enhance mass awareness through messages 
on Television. Radio, Preas and printed 
materials. Organize panel di8cuuion with 

enW1ent experts on DoordaNhan and A'R. 

FIaahIng the meuage on eye donation through 

wen known websites. 

4. Orientation training of hospital 8taff on grief 

counseling for moiivatlng relatives of terminally 

in patients for eye donation. 

(e) and (d) IEC Ie an approved compenent under 

National Programme for Control of Btlndneea. During the 

year 2006-07. a sum of RI. 500.00 IaIcM was IIIIoIted for 

IEC 8CIiviIies under Central level and Ra.181.40 laJch has 
been allotted to StatealUTs for undertaking IEC activities 

including awantne88 about eye donation at State level. 

During the year 2006-07 about 27917 donated eyes have 

been collected. 

3208.SHRI VIKRAMBHAI ARJANBHAI MADAM : Will 

the PRIME MINISTER be pleased to state : . 
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(a) whether the Union Govemment has received 

any proposal from State Govemment of Gujarat for setting 

up of New Aerospace Institute at GuJarat; and 

(b) if so, the details thereof and the action taken 

thereon? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHIVIRAJ CHAVAN) : (a) No, Sir. 

(b) Does not arise. 

[Translation} 

MIInd8tory Medical examination 
aefore Marriage 

3209.SHRI HANSRAJ G. AHIR : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether in view of the increasing number of 

AIDS patients in the country, the Govemment is 

contemplating to make any rules to make it mandatory pre-

marriage medical check-up; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Govemment has proW:led HIV 

testing facilities at village level PHCs and SPHs; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (c) As per National AIDS Prevention and 

Control Policy, mandatory testing for HIV is not permitted. 

Testing is to be carried out on a voluntary basis with 

appropriate pretest and post test counseling. There is at 

present, no proposal for mandatory premarriage medical 

check-up. 

(d) to (f) A total of 4027 integrated counseling and 

testing centres upto community health centre level have 

been estabDshed. The counseling and testing facilities are 

also being expanded In a phased manner upto 24 hour 

PHCs through integration with National Rural Health 

Mission by training existing laboratory technicians and 

nurses/para medical personnale for counsefing. 

{English} 

Passports to Truck Operators 

3210.SHRI S.K. KHARVENTHAN : Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Govemment has any proposal 

under consideration· to issue passports to truck operators 

to operate across the borders; 

(b) If so, the details thereof; 

(c) whether the Govemment also proposes to 

establish a "Land Ports Authority of India" and to open 

more check posts for border trade; 

(d) if so, the details thereof; and 

(e) the time by which these proposals are likely to 
come into effect? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA) : (a) and 

(b) A proposal has been received for issue of passports 

to truck drivers operating between India and Bangladesh 
for trade .. 

(c) to (e) The Govemment haven approved, 'in 

principle', setting up of a Land Ports Authority of India 
(LPAI). The Govemment have also approved setting up of 

13 Integrated Check Posts (ICPs) at India-Nepal, India-

Pakistan, India-Bangladesh and India-Myanmar borders 

(details are given in the enclosed statement) for trade and 

other purposes. The four ICPs in Priority I are expected 

to established in 18-24 months and· 9 ICPs Priority II 

thereafter with· a timafrarne of 3 years. 
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St.,.",.", 

LocatioIJ and estimatscl cost of Integated Check Po$IS (IC~) 

PrtorIty-I 

s. Location State Border Estimated Cost 

No. (in As. ClOre) 

1. Petrapole West Bengal India-Bangladesh 87 

2. Moreh Manipur India-Myanmar 70 

3. Raxaul Bihar India-Nepal 100 

4. Wagah Punjab India-Pakistan 85 

Total Priority-I 372 

PrIorIty .. , 

S. Location State Border Estimated Cost 

No. (In As. crore) 

5. Hill West Bengal India-Bangladesh 78 

6. Chandrabangha West BengaJ India-Bangladesh 64 

7. Sutarkhandi Assam India-Bangladesh 16 

8. Dawkl Meghalaya India-Bangladesh 60 

9. Akhaura Trlpura India-Bangladesh 80 

10. Kawarpuchiah Mizoram India-Bangladesh 27 

11. Jogbani ether lnd1a-Nepal 34 

12. Sunauli Uttar Pradaah India-Nepal 34 

13. RupaidihalNepaiganj road Uttar Pradesh India-Nepal 29 

Total Priority-II 392 
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{Translation} 

Visit of italian Prime Minister to India 

3211.SHRI RAJ NARAYAN BUDHOLIA : Will the 
MInister of EXTERNAL AFFAIRS be pleased to state: 

(8) whether the Prime Minister of Italy visited India 
recently; and 

(b) If so, the details of the discussions held and the 
outcome thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE) : (a) and (b) Yes. The Prime 
Minister of Italy, Dr. Romano Prodi paid a state visit to India 
from February 10-15. 2007. Dr. Prodi was accompanied 
by three Ministers-Ms. Emma Bonino. Minister for 
International Trade and European Affairs, Mr. Antonio Di 
Pietro, Minister for Infrastructure and Ms. Rosy Bindi. 
Minister for Family Policies and a large business 
delegation. 

The discussions held on the occasion covered a wide 
range of areas of bilateral and multilateral cooperation 
including economic and commercial links (especially 
among Small and Medium Enterprises). cooperation in the 
fields of combating terrorism, energy security, space 
research, defence, design, food processing and cultural 
and educational exchanges. 

The following agreements were signed during the 
vislt:-

(i) Cultural Exchange Programme 2007-09; 

(n) MoU on Renewable Energy Cooperation; and 

(iii) MoU on setting up a Joint Working Group on 
Combating international Terrorism and 
Transational Crime. 

A Joint Statement was issued at the end of the visit 

(copy enclosed) 

Joint Stlltllment on the Occasion of the ViSit of the 
President of the Council of Ministers of /tBly, 

Prof. RomlJno Prodi to Indis 

Prime Minister of India, Dr. Manmohan Singh, and 
President of the Council of Ministers of Italy, Prof. 

Romano Prod, today affirmed their commitment to 
work towards the establishment . of a strategic 
partnership based on the close understanding and 
excellent political dialogue between the two countries, 
and enhanced cooperation on economy and trade, 
defense, cuiture, science and technology, higher 
education and research, space and the environment. 

Both sides agreed to hoid regular meetings between 
the respective Prime Ministers. to take place altemately, 
in India and Italy. They stressed the importance of the 
ongoing annual consultations at the level of Ministers 
of Foreign Affairs and regular consultations at the level 
of senior officials of the two Foreign Ministries. 

Both sides emphasized the importance of increasing 
bilateral trade and investment flows in order to reaiize 
the significant potential that exists and reiterated their 
commitment to facilitate business exchanges so that 
bilateral trade could substantially increase in the next 
three years. 

The economic events held in Delhi, Bangalore, 
KoIka!a, Mumbai and Chennai during the visit have 
promoted interaction between businesses on both 
sides and opened up new opportunities for enhancing 
cooperation in the sectors of agri-business, textiles 
and clothing, leather, jewellery, woodwork and 
machine tools, automotive and auto-components, 
energy. fashion, deSign, cinema and infrastructure. 

Both sides agreed on the need to enhance engagement 
between SMEs. Considering the success of the Italian 
industrial cluster model for growth of the manufacturing 
sector, they agreed facilitate exchange of experiences 
and training on the Italian model. 

The two sides noted that the~e were complementarities 
between the two countries to further develop 
cooperation in the area of design. Italian strengths in 
design and technology could be combined with India's 
manufacturing competencies and human resource 
skills for mutual benefit. A centre of Excellence in 
design education will be set up jointly by India and 
Italy at the National Institute of Design, Ahmedabad 
(India). 
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Rec:ogniJing the benefits of closer cooperation In 

fostering the protection and promotion of Intellectual 

property rights, the two teader8 agreed that both aides 
would wort< together to cooperate In the areas of 

capacity building activities, human resource 

development and pubflC awareness programme. 

The services sector has the potential of further 

contributing to the strengthening of economic relations. 

They noted with satisfaction the positive developments 

In this regard and the setting up of innovative finaooial 

instruments by the Halian banking sector to facilitate 

direct investments and joint ventures. 

The leaders were presented with the recommendations 

of the first meeting of the Indo-Hallan CEOs Forum held 

in New Delhi on 15th February 2007. Both sides 

expressed the hope that the worK of this Forum would 

help increase bilateral trade and investment linkages. 

The two sides welcomed the establishment of the Joint 

Working Group on Infrastructure and looked forward 

to active cooperation in this sector. They also decided 

to strengthen cooperation in the field of Information 

Technology. 

Food processing is another area of ongoing bilateral 

cooperation. The two sides are exploring the possibility 

of worKing together to establish a Joint Food Testing 

Laboratory at Kolkata; set up an Indo-Italian Joint 

Foundation for Food Processing and developing an 

Agro Food ParK. 

The two parties noted with appreciation the positive 

results of the bilateral executive programme on 

scientific and technological cooperation and the high 

level of cooperation attained by Universities, research 

centers and public and private institutions of the two 

countries and agreed to enharlCe it further. They noted 

with satisfaction the ongoing Indo-Halian cooperation 

at the SYrlChrotron in Trieste and the relevant results 

of the joint ITPAR (India-Trento Programme for 

AdvaflCed Research) Project in Microsystems, Material 

Science, Computer Science and Telecommunications. 

They further agreed to continue to support the 

activities of the ICGEB (Intemat~1 Centre for 

GenetIc Engineering and Biotechnology). 

Italy is an Important partner for India In apace 
research. The two sides agreed further increase 

cooperation between ASI (Agenzla Spatlale itaRana) 

and the ISRO (Indian Space Reaearch Organisation) 

and welcomed the installation of "the Thermo Vaccum 

Chamber at ISAO Satenlte Centre in Bangalont and 
the forthcoming launch of the "AgIle" Sataltlt, by PSLV 

(Polar Satellite Launch Vehicle). 

They agreed that the defense sector presents 

opportunities for irICreased cooperation. 

Cultural cooperation has always been at the forefront 
of relations between the two countries. The two sides 
welcomed the signing of the Cultural Exchange 

Programme for 2007-2009, and agreed to enharlCe 

cooperation and exchanges, inter alia, In music, 

contemporary art, design, restoratiOn and the 

preeervatton of historical heritage and cinema. They 

further· agreed to strengthen their cooperation against 

illegal tral'flcking of cultural assets and to encourage 
academic exchanges between universities. 

The two aides undertined the importance of fostering 

an increase of tourism to both countries, facilitating 

contacts and increasing direct air links. The two 

leaders reiterated their commitment to worK jointly in 

addressing global challengH and noted the scope for 
increased bilateral cooperation in the fteld of 

environment and the protection of natural resources. 
They welcomed the bilateral MoU for cooperation in 
new and renewable energy technologies. 

Both sides reiterated their commitment to • rules· 
based multi-lateral trading system and noted the 

importance of a positive and balanced outcome of the 

Doha Round of negotiatlo~ consIatent with the 
mandate. 

Both Heads 01 Govemment reaffirmed the vital 
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importance of an effective muHilateral system. They 

expressed their firm support for a reformed and more 

efficient United Nations and agreed to regular 

consultations on UN matters. 

The two leaders re-affirmed their commitment to 

disarmament and non-proliferation objectives and 

aupported renewed efforts of the International 

eommunity to achieve them. Italy and India confirmed 

their willingness to woltt together in the relevant 
intemational fora to this end. 

The two leaders stressed the importance of energy 

security. Italy recognized the rising demand for energy 

in India and the need for intemational cooperation in 

this domain. They agreed to continue to discuss the 

need to adopt forward-looking approaches to enhance 

international civil nucliiar cooperation under appropriate 

IAEA safeguards with I.ndla. 

Th8y welcomed the establishment of a bilateral Joini 

Woltting Group on combating intemational terrorism 

and transational crime. Haly and India will continue to 

cooperate on the Implementation of the UN Global 

Counter Terrorism Strategy, woltt towards an 

expeditious adoption of a comprehensive Convention 

on Intemational Terrorism. 

Both sides underlined the importance of cooperation 

on the United Nations activities for peace support and 

post conflict stabilization. In this context, they welcomed 

the establishment of the Peacebuilding Commission 

(PBC) at the UN and agreed to continue their 

cooperation in pec's Organizational Committee of 

which both India and Italy are members. 

Both aides welcomed the enhanced cooperation 

belWeen Indja and Italy through the participatIOn of 

Indian personnel in the training prograrnmesof 

CoESPU (the Carabinieri-run' Centre of Excellence for 

Stability Police Units) in Vscenza. Italy, which has been 

mu!uaUy beneficial. 

The two leaders agreed to woltt together in further 

strengthening the bilateral relationship, also in the 

context of the Strategic Partnership between India and 

the European Union. In this regard, they reafftrmed 

their strong commitment to the full implementation of 
the comprehensive and forward looking Joint ActIon 

Plan, aimed at creating further opportunities for closer 
political and economic cooperation. They looked 
forward to the early launch of negotiations for the 

broad based Inda-EU Trade and Investment 

Agreement. 

The two leaders .exchanged views on regional issues 

of mutual interest (including South Asia, Afghaniatan. 

Iran, Middle East and Lebanon) and the forthcoming 
. meeting of the G8 and partner countries. 

Both sides expressed deep satisfaction with the 

outcome of the visit. which both sides agreed was 

successful and represented the beginning of a new 

phase in the growing partnership between India and 
Italy. 

Invitations were extended to the Hon'ble President and 

Prime Minister of India to pay official visits to Italy. 

These were accepted with thanks. Dates will be settled 

through diplomatic channels. 

New Delhi 

15th February 2007 

{English} 

Strum.lnlnll of Grlevllnce Red ...... 
Mechenl .... 

3212.SHRI KULDEEP eiSHNOI : wm the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state : 

(a) whether the Govemdment proposes to 
streamline the grievance redressal mechanism of various 
telecom finns in the country; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to protect 
the consumers from the arbitrary charges by the service 
provider telecom firms? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) and (b) Department of 

T eIc:ommunic8tions (DoT) has . issued Insttuctions to 

Service Providers to have PublIC Grievance Redressal 

Mechanism at following levels:-

(i) At 'Call Centre level'. 

(ii) Appellate Authority level within the organization 

of the Telecom service provider. 

Apart from above there Is a Public Grievance Cell (PG 

Cen) at Department of Telecommunications (OoT) Head 

Quarter where complaints can be booked if the subscribers 

are not satisfied with the response of the Service 

Providers. 

Telecom Regulatory Authority of India (TRAJ) has 

issued a ConsuHation paper to all concerned on 3rd 

January, 2007 in respect of Grievance Redressal for 

bringing uniformity in handling of consumers grievances. 
The Consultation process has recently started and Is at 

preliminary stage. 

(e) TRAI has notified a Regulation on Code of 
Practice for Metering and Billing Accuracy, 2006 dated 21st 

March, 2006. 

The Regulations provides for Audit of metering and 
billing systems (by respective Service Providers) annually 

through any one of the Auditors notified by TRAI. Copy 

of Audit Report is to be submitted to TRAI. The Service 

Provider. have to submit the Action Taken Report to TRAI 

on inadequacies, if any, pointed out by Auditors. 

cae In North EHtern Region 

3213. DR. ARUN KUMAR SARMA : Will the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) the details of baste seMces being utilized 

through Community Information Centres (CICs) In the 

North-Eastem Region; 

(b) whether the Govemment Is con8Iderittg the 

permanent absorption of the services of . COmmunity 

Information Centres (CtC) operatonl to ensure sustained 
services for the benefit of the rural people; 

(e) if so, the details thereof; 

(d) whether these ClGs could reach a stage of 

commercially viable self sustained units 88 per the original 

plan of the Ministry; 

(e) if so, the status thereof; State-wise; 

(f) if not, the reasons therefor; and 

(g) the steps taken/proposed to be taken by the 

Govemment to make them commercially viable? 

THE MINISTER OF STATE OF THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) Community Infonnatlon 

Centres (CICs) are providing basic serv1ce8 Uke Internet 

browsing, information dissemination, e-mail, training in 

computer basics, desk top publishing (DTP), and citizen-

centrIC services to the IocaJ populace. 

(b) No, Sir. 

(e) Does not arise. 

(d) to (g) Department of Information Technology (DIT) 

has implemented a scheme in February 2002 for setting 

up of Community Information Centres (CICa) In the North-

East States using Information Technology to accelerate 

socio-economic development of the region under the 
economic package announced by the then Prime Minister. 

To make the CIOs aeIf-sU8taInlng, several cftIten-oentric 

services have been implemented, training on computer 

basics including courses offered by DOEACC and IGNOU 

(Indira GandhI National Open lJnivertfty) Is condocted, and 

a bouquet of servlceals provided, CIC. have· served aocIaI 
cause. of reaching the unreached by Integrating thieremote 

region with mainstream. 

As per· the approval or the Government and MoU 
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(Memorandum of Understanding) with State Governments, 

operational control, maintenance and management of 

CICs was to be handed over to State Governments after 

completion of five years of ·project. State Governments 

have shown inability to take over CICs on account of 

financial constraints, and lack of revenue generation on 

account of CICs mostly located in remofe hilly areas where 

a population is sparese. Keeping this in view, DIT has 

approved a bridging scheme for implementation over a 

period of 2 years for managing and facilitaling the merger 

of existing CICs into Common Services Centres (CSCs) 

being established in rural areas across the country through 

Public Private Partnerships (PPPs) under the National e-

Governance Plan. 

(Translation] 

PrImary Health Facilities 

3214. SHRI KASHIRAM RANA : 
SHRI THAWAR CHAND GEHLOT : 

SHRI GANESH SINGH : 
SHRI PUNNU LAL MOHALE : 

SHRI V.K. THUMMAR : 
SHRI RAMDAS ATHAWALE : 

SHRI RAKESH SINGH : 
SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) the number of villages where Primary Health 

Care facilities are not available even today and the details 

thereof, State-wise; 

(b) the number of Health Sub-Centres which are 

functioning without any building and other facilities, State-

wise; 

(c) the schemes under which assistance is being 

provided for setting up of Primary Health Centres and 

constructing buildings for them alongwith the details of 
the assistance provided for them during the last three 

years; 

(d) whether medical facility is non-existent in tribal 

and backward areas due to lack of accommodation for 

para-medical staff; 

(e) if so, whether cases of malnutrition and 
spreading up of epidemics are rampant in the said areas; 

and 

(f) if so, the details of the assistance likely to be 
provided to the States for its prevention? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) On the average, four villages are covered 
by a Sub-centre as per the population norms of 5000 for 
plain and 3000 for tribaVhilly/desert areas. There is a 
shortage of 20903 Sub-In the countJ\l as against the 
requirement of 158792 and availability of 144988 Sub-
centres as per 2001 population In India as on March, 2006. 
State-wise number of Sub-centres is given in the enclosed 
Statement-I. 

(b) As against 144988 sub-centres functioning, 
information about availabHity of building position is 
available only in respect of 144171 sub-centres as on 
March, 2006. 69920 sub-centres are in Gov!. Buildings, 
57477 are In rented buildings and remaining 16774 are 
in rent free buildings. Considering 5414 buildings under 
construction, there is a requirement of 68848 more 
buildings (ignoring 11 surplus buildings being c0n-

structed). State-wise break up is given in the enclosed 

Statement-II. The number of Sub-centres without regular 
water and electric supply and without II weather motorable 
approach road is given in the enclosed Statement-III. 

(c) As against the Xth Plan target for setting up 
1714 Primary Health Centres (PHCs), 213 PHCs have 
been set up in the country. Under the National Rural 
Health Mission (NRHM), the PHCs are being strengthened 
to provide 24x7 medical services faCility. During 2006-07,. 
all the PHCs in the country have been provided with an 
amount of Rs. 25,000/- per PHC as untied fund for 

meeeting their Iocat' health needs and Rs. 50,000/- per 

PHC as Annual Maintenance Grant for improvement and 
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maintenance of physical Infrastructure. The funds are 

provided for the construction of bulildings of PHCs, as per 

the requirement of the States projected In thief Programme 

Implementation Plan (PIP) under NRHM. 

(d) The number of Sub-centres with residential 

quarters for ANMs and those with ANMs living in Sub-

centre quarters as on March 2006 varies on a wide 

scale from State to State. State-wise Statement-IV is 

enclosed. 

(8) and (f) Generally areas with poor health 

infrastructure are also the one poor health indicators. The 
National Aural Heahh Mission (NRHM) has been launched 

with a view to improve the public delivery system to 

enhance the heaHh status of people living in rural areas. 

NAHM also envisages convergence of heaHh programmes 

with programmes for improving nutrition, sanitation, 

drinking water etc. A total sum of As. 6047.39 crore have 

been aHotted to the States for undertaking various activities 

under NAHM. 

ShortIsH in Health Infrastructure as Per 2001 

Population in India (As on Man::h, 2006) 

S. 
No. 

StaIelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. BIhar 

5. Chhattiagarh 

6. Goa 

R 

3 

11699 

254 

5063 

14959 

4164 

135 

Sub Centres 

P S 

4 5 

12522 

379 

5109 

8858 6101 

4692 • 

172 

2 3 

7. Gujarat 7263 

8. Haryana 3005 

9. Himachal Pradesh 1128 

10 Jammu and Kashmir 1666 

11. Jharkhand 

12. KarnatUa 

13. Kerala 

14. Madhya Pradesh 

15. Maherashtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. SlkkIm 

24. Tam" Nadu 

25. Tripura 

26. Uttaranchal 

27. Uttar Pradeah 

28. West Bengal 

29. Andaman and 

Nicobar Islands 

5057 

7369 

4761 

10402 

12153 

412 

597 

146 

535 

7283 

3219 

9554 

109 

7057 

859 

1284 

28344 

12101 

51 
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4 5 

7274 

2433 572 

2069 

1888 • 

3958 1099 

8143 • 

5094 

8874 1528 

10453 1700 

420 

401 196 

366 

397 138 

5927 1356 

2858 381 

10512 * 

147 • 

539 120 

1631 

20521 5823 

10356 1745 

108 * 
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2 

30. Chandigarh 

31. Dadra and Nagar 

Haveli 

32. Daman and Diu 

33. Delhi 

34. Lakshadweep 

3 4 

18 13 

50 38 

21 21 

188 41 

11 14 
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5 

5 

12 

o 

147 

2 3 4 5 

35. Pondicherry 65 77 

Total 158792 144988 20903 

Notes: The requirement is calculated on the basis of 
final total and tribal population of Census, 2001 
in rural areas using the prescribed norms. All 
India Shortfa" is derived by adding state-wise 
figures of shortfall ignoring the existing surplus 
in some of the states. 

R : Required; P: In Position; S; Shortfall;· .: Surplus 

Building Position for Sub Centres (As on March, 2006) 

S. StateIUT Total Number of Sub Centres functioning in Buildings Buildings 

No. Number Sub Centres Under required' 

of Sub for which Govt. Rented Rent Free Construction to be 

Centres information Buildings Buildings Panchayatl constructed 

functioning on buildings Vol. Society 

position is Buildings 
available 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 12522 12522 4221 8301 0 0 8301 

2. Arunachal Pradesh 379 NA NA NA NA NA NA 

3. Assam 5109 5109 2637 2472 0 0 2472 

4. Bihar 8858 8858 2483 4690 1685 73 6302 

5. Chhantsgarh 4692 4692 1458 0 3234 219 3015 

6. Goa 172 172 40 132 0 0 132 

7. Gularat 7274 7274 5820 0 1454 264 1190 

8. Haryana 2433 2433 1499 0 934 6 928 

9. Himachal Pradesh 2069 2069 1262 14 793 72 735 
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2 3 4 5 6 1 8 9 

10 Jammu and Kashmir 1888 1888 654 1234 0 13 1221 

11. Jhartdiand 3958 3958 1736 1948 274 0 2222 

12. Kamataka 8143 8143 4460 2893 790 0 3683 

13. Kerala 5094 5094 2986 1098 1010 19 2089 

14. Madhya Pradesh 8874 8874 3996 4878 0 489 4389 

lS.Maharashtra 10453 10453 6964 750 2739 741 2748 

16. ManiptJr 420 420 230 168 22 15 175 

17. Meghalaya 401 401 391 10 0 21 

18. Mizoram 366 366 366 0 0 0 0 

19. Nagaland 397 NA NA NA NA NA NA 

2O.Oris8a 5927 5927 2542 3385 0 242 3143 

21. Punjab 2858 2858 1443 0 1415 0 1415 

22.Rajasthan 10512 10512 8235 . 0 2277 340 1937 

23.Slkkim 147 147 112 29 6 9 26 

24. Tamil Nadu 8883 8683 6510 2113 60 0 2173 

25. Tripura 539 539 278 202 59 7 254 

26. Uttaranchal 1631 1631 562 1062 7 188 881 

27. Uttar Pradesh 20521 20521 6581 13940 0 1693 12247 

28. West Bengal 10356 10356 2236 8120 0 1000 7120 

29. Andaman and NIcobar 108 108 108 0 0 0 0 
Islands 

30. Chandigarh 13 13 8 0 5 0 5 

31. Dadra and Nagar 38 38 38 0 0 0 0 
Haveli 
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2 3 4 5 6 7 8 9 

32. Deman and Diu 21 21 20 o o 

33. Delhi 41 NA NA NA NA NA NA 

34. Lakshadweep 14 14 8 6 o o 6 

35. Pondlcheny 77 77 36 31 10 3 38 

Total 144988 144171 69920 57477 16774 5414 68848 

Notes: 

NA : Not Available. 

1 Required Number = Total functioning· (Government Buildings + Under construdlon) (Ignoring excess). 

• States having construction In excess of the number required to be oonatructed. 

State/UT 

Bihar 

Chhattisgarh 

Goa 

GUJ8rat 

Haryana 

Kerala 

Maharashtra 

Facilities Available at Sub Cent1es (Contd.) (As on March, 20(6) 

Number of 

Existing Sub 

Centres 

2 

8858 

4692 

172 

7274 

2433 

5094 

10453 

Without Regular 

Water Supply 

3 

2597 (29%) 

2429 (52%) 

8 (5%) 

0 (0%) 

1001 (41%) 

896 (18%) 

2464 (24%) 

Number of Sub Centres 

Without Electric 
Supply 

4 

NA NA 

2429 (52%) 

0 (0%) 

0 (0%) 

760 (31 %) 

423 (8%) 

1002 (10%) 

WIthout All-Wealher 
Motorable 

Approach Road 

5 

3295 (37%) 

912 (19%) 

0 (0%) 

0 (0%) 

195 (8%) 

351 (7%) 

932 (9%) 
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2 3 4 5 

Manipur 420 NA NA 210 (50%) NA NA 

Meghalaya 401 75 (19%) 73 (18%) NA NA 

Mizoram 366 366 (100%) NA NA 256 (70%) 

Orissa 5927 2542 (43%) 1600 (27%) NA NA 

Punjab . 2858 389 (14%) 409 (14%) 74 (3%) 

Sikkim 147 0 (0%) 0 (0%) 37 (25%) 

TamU Nadu 8683 0 (0%) 0 (0%) 0 (0%) 

Tripura 539 380 (71%) 350 (85%) 79 (15%) 

UHaranchal 1631 963 (59%) 987 (81%) 301 (18%) 

Uttar Pradesh 20521 12083 (59%) 
" . . -_. 

15332 (75%) 11572 (56%) 

West Bengal 10356 9550 (92%) 3890 (38%) 928 (9%) 

Andaman and Nicob8r 108 0 (0%) 3 (3%) 10 (9%) 

Islands 

GhandiQIlm 13 0 (0%) 0 (0%) 0 (0%) 

.. 
Oadra and Nagar 38 12 (32%) 0 (0%) 2 (5%) 

~ .. : "!-' 

Haveli 

Daman and Diu 21 0 (0"10) 0 (0%) 0 (0%) 

Delhi 41 0 (0%) 0 (0%) 0 (0%) 

lakshadweep 14 0 (0%) 0 (0%) 0 (0%) 

Pondic;herry 77 0 (0%) 0 (0%) 0 (0%) 

Notes: 

Source of data is Ouar1erty Progress F\epor1s on Rural Health Servicea received in Infrastructure DivIsIon from· SIaIetII 
UTs. 
" 

Information is not available 'rom the remaining StateslUTs. 

F;gures in brackets give the corresponding pen::entage&. 
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sm""'nt-lV 

Facilities Available at Sub Centres (As on March, 2006) 

StateIUT Number of Number of Sub Centres Number of Sub Centres 

Existing Sub with ANM Quarter with ANM living in Sub 

Centres Centrer Quarter 

2 3 4, 

Andhra Pradesh 12522 2600 21%) NA NA 

Bihar 8858 6375 (72%) 623 (10%) 

Chhattisgarh 4692 2360 (50%) 912 (39%) 

Goa 172 40 (23%) 8 (20%) 

Gujarat 7274 5554 (76%) 5554 (100%) 

Haryana 2433 1499 (62%) 1499 (100%) 

Kamataka 8143 4493 (55%) 4493 (100%) 

Kerata 5094 2529 (50%) 1659 (66%) 

Madhya Pradesh 8874 3996 (45%) NA NA 

Maharashtra 10453 6883 (66%) 6174 (90%) 

Manipur 420 230 (55%) 0 (0%) 

Meghalaya 401 401 (100%) 171 (43%) 

Mizoram 366 366 (100%) 361 (99%) 

Orissa 5927 2542 (43%) 2542 (100%) 

Punjab 2858 1194 (42%) 685 (57%) 

Rajasthan 10512 8235 (78%) 685 (8%) 

Slkkim 147 112 (76%) 112 (100%) 

Tamil Nadu 8683 6510 (75%) NA NA 

Trlpura 539 0 (0%) 0 (0%) 
... -.---- -------. -
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1 2 3 4 

Uttaranchal 1631 562 (34%) NA NA 

Uttar Pradesh 20521 6494 (32%) 5183 (SO%) 

West Bengal 10356 2100 (20%) NA NA 

Andaman and Nicobar Islands 108 108 (100%) 108 (100%) 

Chandlgarh 13 2 (15%) 0 (0%) 

Dadra and Nagar Haveli 38 38 (100%) 21 (55%) 

Daman 8Ind Diu 21 (5%) 2 (200%) 

Lakshadweep 14 9 (64%) 0 (0%) 

Pondicheny 77 48 (62%) 37 (77%) 

Notes: 

SouIC8 of data is Quarterly Progress Reporta on Rural HaalIh SerYicee received in Infrastructure DIviaion from StateaI 
UTa. 

Infonnation is not aVailable from the remaining StatealUTs. 

FiguI8e in brackets give the correapond\ng percentages. 

(English] 

CollectIon of Toll T8. 

3215.SHRI G. KARUNAKARA REDDY: WtIl the 

Minister of SHIPPING, ROAD TRANSPORT AND 

HIGHWAYS, be pleased to state : 

(a) the dataNs of the National Highways on which 
toll tax is being collected; 

(b) the year till which the toll tax is proposed to be 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS '(SHRI 

K.H. MUNIYAPPA) : (a) to (e) The details of the ~ 

Highways alongwith the U88t'8' fee (toll tax) collected 

during the last three years are given In the cnIoMd 

statement. This amount of U88t'8' fee does not Include the 

users' fee ch:l.iged for projects on the National Highways 

irrIpIemented through Public Private Partnership (PPP). 

The users' fee is collected In perpetuity. 

collected; (d) The levy of UI8r8' fee Is regulated In accordance 

(e) the details of the toll tax collected during the 
last three years, National Highway-wise; and 

(d) the rationale on which the toll tax and the total 

amount to be collected has been arrived at? 

with the provisions of (I) The NatIonal Highways (F ... for 

the use of National Highway Section and Permanent 

Bridge-Public Funded Projects) Rules, 1997. (II). The 

NAtional HIghways (Collection of Fees by any person for 

the use of section of NatIonal Highways Permanent 8r1dge1 
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Temporary Bridge on .. Nallonal Highways) Rules, 1997 and 2 3 4 5 
(iii) The National Highways (Rate of fee) Rules,' 1997 as 
amended from lime to time. 17. 14 671 860 

Statement 18. 16 147 147 

National Highway-wise Details of Toll Tax CoIl8Cted 19. 17 427 493 415 
during the Last Three YeslS 

20. 19 601 799 544 
(Amount in As. Lakhs) 

21. 21 72 175 177 
BI. National 2003-04 2004-05 2005-06 
No. Highways No. 22. 23 11 16 21 

23. 24 1377 128 1659 
2 3 4 5 

24. 27 36 148 778 
1. 8958 9727 10358 

25. 28 77 
2. 2 6224 844 8618 

26. 29 78 75 108 
3. 3 1111 1434 1265 

27: 31 389 346 321 
4. 4 155 3393 

28. 37A 79 59 67 

5. 5 99 6231 13684 
29. 39 6 5 4 

6. 6 449 456 734 30. 42 33 36 38 

7. 7 129 96 2370 31. 43 34 61 52 

8. 8 15863 20779 29763 32. 45 491 622 2593 

9. 8A 478 462 33. 47 209 156 269 

10. 8B 89 105 117 34. 48 168 155 220 

11. 9 43 717 720 35. 49 29 10 37 

12. 10 3 36. 56 91 89 98 

13. 11 153 133 78 37. 57 55 35 25 

14. 11A 33 38. 58 79 105 

15. 12 464 619 420 39. 63 71 58 105 

16. 13 98 40. 72 104 
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2 3 

41. 73 75 

42. 74 70 

4 5 

69 156 

48 

. DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) Yes, Sir. 

(b) Government of India Introduced a Scheme of 

State Sports Academy for implementation during the Tenth 

Five Year Plan period. The scheme envisaged the setting 

43. 75 31 up of a Sports Academy in every State as a joint venture 

44. 76 21 21 785 

45. 79 687 5663 

46. 82 40 

47. 92 2 

48. 93 41 38 

49. 94 0.13 

SO. 96 35 181 

51. 97 8 

52. 107 21 

53. 108 2 

Sports Academy 

3216.SHRI G.M. SIDOESWARA : 

SHRIMATI PRATIBHA SINGH: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 

be pleased to state : 

(a) whether the Govemment has proposed to open 
a Sports Academy for training young sports-persons in the 

country; 

(b) if so. the details thereof, location-wise; and 

(c) the amount earrnaJ1(ed for the development of 

sports-related ~vities? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

of the Central and State Governments and a Corporate 

sponsor, with the cost being shared in the ratiO of 25:24:51 . 

respectively. The main objective of the Scheme is to select 

talented sportapersons In the age group of 10-13 years 

and groom them to achieve excellence at the National and 
International 1eYeIs. However, no Academy has been set 

up so far because of no viable proposals under this 

Scheme have been received from any State. 

(c) An amount of As. 4.00 crores was earmaJ1(ed 

for the Scheme during the year 2006-07 (BE). 

(Translation1 

Transport8tIon Problem on NHs 

3217.SHRIMATI SANGEETA KUMARI SINGH DEO : 

SHRI M. ANJAN KUMAR Y ADAV : 

WiD the MInister of SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state : 

(a) whether transportation on National Highways is 

being adversely affected due to settlement of densely 

populated hamlets, encroachment and increasing 

commerciaf conatructions along the National Highways; 

(b) if so, the details thereof; 

(c) the steps taken by the Government to deal with 
the said problem; and 

(d) the success achieved therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) ; (a) 10 (c) There have been instances 

of the encroachments. increasingly commercial activities 

and densely populated areas alongwtth the National 
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Highways which aHeet the transportation. To remove such 
bottlenecks, the government is constructing bypasses and 
re-aligning National Highways to. avoid the densely 
populated areas. Provisions of service roads in the 
congested areas are made to segregate local traHic while 
four-Ianing of two lane highways. Further, the Control of 
National Highways (Land and TraHic) Act, 2002 has been 
enforced since January 2005 to control encroachments, 
traffic, construction activities and access on the right of way 
of National Highways. 

(d) The engineering measures like construction of 
bye-passes, realignment and service roads have helped 
in tackling the problem to a great extent. The problem 
of encroachments, commercial activities on National 
Highway are socio-Iegal problem and it is too early to 
review the effect of enforcement of the above mentioned 
Act 

Grants for Health Development Projects 

3218. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the details of the States where heaHh 
development projects financed by the World Health 
Organisation and launched in 1996 has been discontinued 
as on date; 

(b) the reasons therefor; and 

(e) the details of the achievements of the said 

projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI) : (a) to (e) Sir, The World Health Organization 
(WHO) has not been directly financing any State health 

development project. 

{English} 

Fake Medicines . 

3219.SHRI AMITAVA NANDY : Will the MInlster of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there has been reports of fake 

medicines from India being seized in Europe; 

(b) if so, the details thereof; and 

(c) the measUI9S taken by the Government to curb 

the problem of fake medicines? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) The Ministry has not received any 

report in this regard. 

(c) The Gov!. has taken following steps to check 

the meAanoe of· fake I spurious drugs in the country:-

i. This Ministry has initiated the process of 

amending the Drugs and Cosmetics Act, 1940, 

to provide for stricter penalties, in pursuance of 

the recommendation of the Mashelkar 

Committee, which was set up for a 

comprehensive review of the regulatory system 

in the country including the extent of problem 

of spurious drugs and to suggest remedial 

measures to deal with this problem eHectively. 

The major amendments proposed relate to 

enhancement of penalties prescribed under the 

Drugs and Cosmetics Act, proviSion of special 

courts of drug related offences, compounding of 

offences, authorizing 'the police also to file 

prosecution for drug related' offences and 

making all drug related offences cOgnizable 

and non-bail able. All this is expected to act as 

a strong deterrent for manufacturers of coutlilrfeit 

drugs. 

ii. 

iii. 

A proposal for setting up of Central Drug 

Authority for uniform Implernenation of the 

Drugs Cosmetics Act in the country, has already 

been approved by the Cabinet: 

Government of India has also launched a 5 

year World Bank aided Capacity Building 

Project for Food Safety ,and Quality Control 
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Drugs with a total project COSl of Rs. 354.25 

crores. Extensive assistance is being provided 

to State Govemments to augment lheir drug 

testing facility by way of equipments, manpower, 

training and civil works under the Project. 

Effect of Coal IIln •• on HUlMn Health 

3220.VARKALA AADHAKRISHNAN : WHI the PRIME 

MINISTER be pleased to state : 

(a) whether the coal mines have become a great 
health hazard; 

(b) if so. whether the Government has conducted 
any 8UfY8y in this regard; 

(c) if so, the results thenIo;f and 

(d) the action taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. CASARI NARAYAN RAO) : (a> No, Sir. 

However, mining actiVities generate dust poUuting 

environment In and around coalfields areas which 
sometimes affect human health also. 

. (b) Periodic medical examination of an workers in 

the coal mines is done at least once in every five years 

as per \he Mines Act in subsidiaries of Coal India Umited 

(Cll). The fifth round of such medical examination for each 

employee will be completed in 2007. 

(e) 1081 cases of coal workers pneumoconiosis 

have been detected tIH dale in Cil out of more than 6lakh 
workers exam.ned over a period of 22 yea,.. 

(d) The foHowing steps are taken by subsidiaries 

of Coal India UmIted in this regard:-

(i) Various dust suppression methods have been 
employed to reduce the exposure of workers to 

coal dust which include: (a) commissioning of 

mobile and static water sprinklers in haul roads. 

dust emission location such as Feeder Breakers 

etc., (b) black topping of coal transpoftatlon 

roads, covering of trucks with tarpaulin carrying 

coal outside the mine premises, (c) large scale 

plantation along avenues, haul roads, land and 

os dumps, (d) Installation of Dust Extractors in 

drills, Dust Cyclones In the crusher house of 

Coal Handling Plants/washeries and (e) 

enclosing belt conveyors. 

(Ii) Medical surveHIance of an the workers is done 
through periodical medical examination for 

earty detection of occupational diseases so that 

immediate remedial measures are taken to 

arrest the pr0gf888 of the diaeues and 

compensation paid as per Workmen 

Compensation Act. 

F ..... to II8harashtnI under CRF 

3221.SHRI CHANDRAKANT KHAIRE : Will the 

Minister of SHIPPING, ROAD TRANSPORT AND 

HIGHWAYS be pleased to state : 

(8) the funds sanctioned, released by the Union 

Govemment to Maharashtra for the development of 
National HighwaysIExpreas HighwayslState Highways and 

to connect the villages with the National Highways during 

the last three years and the current year, till dete: 

(b) the funds utilised and the extent to which 

progress has been achieved in thiS regard; 

(c) whether the Union Govemment has received 

utilisatiion certificates for the funds utilised from Maharashtra 

within the specified time limit; 

(d) the criteria/norms fixed for annual grantafrom 

the Central Road Fund (CRF) to the Statesj and 

(e) the action laken by the Government to 

ensure the proper utHisation ot funds by the State 
Govemment? 

THE MINISTER OF STATE IN THE MlNISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
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K.H. MUNIYAPPA) : (a) and (b) The details of funds 

sanctioned and released by Union Govemment to 

Maharashtra and utilized by Govemment of Maharashtra 

for development of NatiOnal Highways and State Roads 

Year National Highways 

Allocation Expenditure· 

2006-07· 105.00 73.50 

2005-06 112.00 112.00 

2004-05 70.00 65.35 

2003-04 120.00 120.00 

• Expenditure upto February, 2007. 

(c) Ministry has been receiving month-wise 
utiHzation certificates for the funds utilized from the 
Government of Maharashtra. 

(d) The annual grants from Central Road Fund to 
the States are allocated on the basis of 60% weightage 
for petrol and diesel consumption and 40% weightage to 
the geographical area of the State 

(e) In order to ensure proper utilization of funds by 
the State Govemment, regular monitoring and quarterly 
review of works is undertaken. 

Landslides In Raniganj Coat Belt 

3222.SHRI AJOY CHAKRABORTY: Will the PRIME 
MINISTER be pleased to state : 

(a) whether landslides have taken place in the 
RaniganJ coal belt recently endangenng the lives of local 
people as we\f as damagmg rail track and nearby National 

Highways; 

Including State Highways under Central Road Fund (CRF), 

E~onomic Importance (EI) and Inter State Connectivity 

(SC) schemes during the last three years till date are given 
in Table. 

(As. in (""0f'8) 

State Roads including State Highways 

Central Road Fund Inter State Connectivities 

and Economic Importance 

Allocation Expenditure" Allocation Expenditure· 

156.61 107.28 5.57 9.59 

158.71 131.05 2.01 2.01 

91.60 93.37 

98.87 129.58 

(b) if so, the details thereof: 

(c) whether the Govemment has conducted any 
enquiry into the incident; 

(d) if so, the outcome thereof and the action taken 
thereon; 

(e) whether incidents of illegal mining are rampant 
in the area; 

(f) if so, the details thereof: and 

(g) the measures taken by the Govemment 10 

check the illegal mining In the area? 

THE MINISTER O~ STATE IN THE MINISTRY O~ 
COAL (DR. DASARi NARAYAN RAO) . (al 'lnd (bl On 
16.01.07 al aLout 3.30 AM. there was a subsidence In and 
around by-pass of National Highway 2 near Ghagarbuf! 
temple aboul 400 meters west side in the road from 

Asansol diversion point 
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(e) and (d) From the study of the abandoned mine plan 

It nweaIed that the subsidence might have occunad due 
to old working of Kusadanga seam of erstwhile North 

Mustia Coal Company which was closed around 1940. It 

has been decided by the National Highway Authority to 

divert the National Highway-2 towards the north side of 

the existing Highway where no coal mining had been 

done. Instructions have been issued to Coal India Ltd. and 

its subsidiaries to share the information regarding location 

of such old workings upon which roads and National 

Highways have been buih with the concerned State and 

Central authorities for appropriate action. 

(e) to (g) Illegal mining takes place both steahhily and 
clandestinely. inside and outside leasehold areas of 

Eastem Coalfields ltd. and in some abandoned mines and 

scattered patches, which are not possible to develop 

scierrtificaJly and economically in organised manner. 

A Committee under the Chairmanship of Minister of 

State for Coal has been constituted to look into the issues 

related to illegal mining of coal. The Committee has held 

two meetings so far with the representatives of Govt. of 

Jhartd1and, Govt. of West Bengal, Coal India Umited and 

its subsidiarieS. 

In addition, the following steps are taken by coal 

companies to prevent illegal mining:-

(i) Rat holes created by illegal mining are being 

dozed off and filled up with stone and debris 

wherever possible. 

(ii) Concrete walls have been created on the mouth 

of abandoned mines to prevent access and 
illegal activities in these areas. 

(iii) Fencing is being constructed at the various 

illegal mining sites alongwith displaying of 

Signboards mentioning Dangerous and 

Prohibited Place". 

(iv) Dumping of the ov8/burden is being done on 

the outcrop zones which are not required to be 
mined. 

(v) CollectIon of intelligence replll18 about iHegal 

coal depots and illegal movement of coal and 

information district authorities of the same for 

taking preventive action. 

(vi) Installation of check-posts at vulnerable points 

to check transport documents. 

(vii) Training of existing security personnel, 

referesher training of CISF personnel and basic 

training of new recruits In security discipline for 

strengthening the security setup. 

(viii) The coal companies maintain close Iiaiaon with 

the State authorities. 

Opening up of New MedIcal Colleges 

3223.SHRI RAVI PRAKASH VERMA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there is a discrimination in granting 

permission for opening up of new medical colleges across 
country; 

(b) if so, the reasons therefor; 

(e) whether there is a demand for f8CtifIcaIIon of 

the unequal distribution of medical colleges and adhere 
to the recommendation of the Mudafiar Committee in this 
regard; and 

(d) If so, the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRfMATI PANABAKA 

LAKSHMt) : (a) and (b) No, Sir. Permission to establish 

a medical college and admit students Is granted to 

applicant organizations who fuffin the Mel norms by the 

Central Government as per the provisions contained In the 

Establishment of Medical College Regulations, 1999 of 
Medical Council of India. 

(c) and (d) The Mudaliar Committee report of 1961 

stales regarding setting up of 90 to 100 medical colleges 
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In the country for the population of that period. However, 

presently there are 262 medical colleges (both Government 

and Private) located in different parts of the country. II is 

for the concemed State Government to propose to set up 

new medical colleges. 

As .... ment of Second-Une Tre.tment 

3224.SHRI L. RAJAGOPAL : Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any assessment has been made by 

NACO about nurnber of people who have been put on a 

higher level of drugs i.e. second line of treatment of HIVI 

AIDS in the country; 

(b) if so, the details thereof; State-wise; 

(c) whether NACO is providing ART to patients who 

are on a first line of treatment; 

(d) if so, whether new and irnproved drugs are not 

available in the Government hospitals and the patients 

have to buy on their own; 

(e) if so, the reasons therefor; 

(f) whether the Government may provide these 

drugs in NACO's III Phase; and 

(g) if so, the details thereof and the reasons 

therefor? 

THE MINISTER OF STATE IN THE MINISmy OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) to (e) There are an estimated 5.2 million 

Persons Living with HIVIAIDS (PLHAs) in the country. At 

any point of tirne. based on their immunity status (CD4 

Count less than 2001cu mm), nearly 10% PLHAs require 

Anti-retroviral Treatment (ART). 

Government of India took a policy decision in 2004 

to introduce provision of ART to eligible HIVIAIDS patients. 

Tiil date 107 ART Centres have been set up in medical 

colleges and district hospitals where more than 60,000 

patients are getting treatment free of cost. Despite high 

level of drug adherence, it is estimated that 2-3% of the 

patients could develop resistance requiring improved 

drugs. Such second line drugs are ten times more 

expensive than first line drugs. 

(f) and (g) Currently, the national treatment protocols 

do not provide for second line drugs. Under NACP-III, it 

is proposed to provide access to treatment to 3,40;000 

adults and children. 

Nepali Occupation of Indilln Land 

3225.SHRI MILIND DEORA : Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Nepali citizens are in forcible 

occupation of 205 acres of land along the 'No Man's Land' 

near Kishanganj district in Bihar; 

(b) if so, the details thereof; 

(c) whether the land under the iUegal occupation 

of Nepali citizens is being used for farming purposes; 

(d) if so, whether the Government of India has 

taken up the matter with the Government of Nepal to 

resolve the dispute; and 

(e) if so, the results thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) to (e) The India-Nepal 

boundary alignment in the district of Kishanganj is already 

identified by both the Governments and pillars have been 

jointly demarcated/constructed. Most of the boundary in 

this sector is riverine. The boundary had been identified 

on the basis of the fixed boundary principle in which the 

old river course, as depicted on the basis of maps jointly 

agreed by the two sides, was accepted as the boundary 

between India and Nepal. However, there has been 

change in the course of the river over the years resulting 

in some land being occupied by citizens of one country 

now belonging to the other, and vice versa, resulting in 

adverse possessions. There has been an attempt by a few 

Nepalese farmers to occupy and cuHivate the fertile land 
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between piMar oo,(s) 106-109 two years ago i.e. in March 

2005 on the lndo-Nepal. Border in Klshanganj dist~t. 

which was aborted. Necessary orders have been issued 

to maintain the status quo. 

(d) and (e) Such incidents have been taken up 
expeditiously with the Government of Nepal. These matters 

have been addressed by joint inspections, and repalr and 

replacement of border piUars by the concerned authorities 
of both governments. 

Growth In Clinical Research 

3226.SHRI VIJOY KRISHNA: Will the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether the three has been a remarbble 

growth in clinical research in the country during the last 

two years; 

(b) if so, the details thereof; 

(e) whether there is any shortage of trained 

professionals to boost clinical research in the country; 

and 

(d) If so, the steps taken by the Goverment to meet 

the clinical research requirements in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) There has been a remaft(able 

growth in clinical research in India in the last two years 

as India is recognized as center for clinical research by 

the developed countries due to its strategic advantage of 

trained manpower, well equipped hospitals, patient 

population and matured and growling pharmaceutical 

industry. 

te) This Ministry does not have specific information 

with respect to number of tramed manpower required for 

clinical research activities in the country. Some figures 

indicating a requirement of 10.000-12,000 trained 

manpower are quoted by experts in their various 

.presentations at seminars and woft(shops. The figures are 

also quoted by some of the institutions that are undertaking 
training programmes for clinical research. 

(d) Does not arise. 

Indo-US Nuke OUt 

3227.SHRI KAfLASH MEGHWAL : 

SHRI CHANDRA BHUSHAN SINGH : 

Win the Minister of EXTERNAL AFFAtRS be pIeaeed 
to state: 

(8) whether India has not presented a "non-paper" 

on its draft of the 123 agreement to the United States on 

nucelar deal as reported in the Times of India dated 

February 17, 2007; 

(b) if so, the reasons therefor and Its actve .... 
impact on the nuclear deal and the dlpIomatic image of 
India; and 

(e) the substantive steps taken by the Government 

in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) Yes. India has not presented 

a "n0n--pap8r" on ita draft of the 123 agreement to the 
United Stales as reported In the Times of India dated 

February 17, 2007. 

(b) and (e) India and US are engaged in discussion 

and negotiation 10 conclude the bilateral cooperation 

agreement, which is referred to as the ·123 Agreement" 
and which is a pre-requisite for nuclear cooperation and 

trade with the United States. As part of the negotiation 

process, lnata has forwarded a draft text of the 123 

Agreement to the US side in FebruaIY 2007. 

Promotion for Shooting 

3228.SHRI M. APPADURAI : Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to atate : 

la) whether shooters from India have excelled In 

shooting Championship held In various Asian countries; 
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(b) if 50, the details thereof; 

(c) the facilities provided by the Govemment to 

promote shooting in the country; 

(d) the target fixed for the forthcoming 

Commonwealth Games 2010; and 

(e) the steps taken to provide foreign Coaches for 

the above aport? 

THE MlNISTEA OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR) : (a) Yes, Sir. Indian shooters 

have given an excellent performance at all the major 

international Championships including Asian 

Championships. 

(b) In the major chamipionships held in Asian 

Countries in the year 2006, Indian shooters have won 
medals as under:-

1. 15th Asian Games - Doha-December, 2006-

14 Medals (3 Gold, 5 SlIver, 6 Bronze) 

2. 

3. 

4. 

10th South Asian Games - Colombo - August, 

2006-35 Medals (19 Gold, 11 Silver, 5 Bronze) 

ISSF Worfd Cup Guangzhou (China), March-

April, 2()()6-{1 Gold) 

Asian Clay Shooting Championship, Singapore, 

Setp. 2006 - 6 Medals (4 ~, 1 Silver, 1 

Bronze). 

(c) Govemment have recognized the National Rifle 

Association of India (NRAI) as the National Sporta 

Federation to promote the dlacipline of Shooting. The 

Federation is being assisted for organizing national and 

intematlonal events in India, participation in intemational 

toumaments abroad, procurement of eqUipment, training 

of national teams/shooters under IndlanIFOl8ign coaches 

etc. The Sports Authorfty of India, provideS facilltias to 

conduct the national coaching camps for Indian shooters 

under foreign and 18nowned Indian coaches aJongwith 

state-of-the-art· equipment, including preferred. brand 

ammunition, sports kHa, nutritious diet, food supplements. 

scientifIC support etc., In addition, Government is al80 

providing financial assistance to sportspersons. including 

shooters, for undergoing training at reputed intemational 

sports institutes and training centresltraining under worfdl 

renowened coaches within the country/abroad under the 

Schemes relating to Talent SearCh and Tralfting and the 

National Sports Development Fund. 

(d) Indian shooters won 27 medals in the 2006 

Commonwealth Games and efforts are being made· to 

better the performance further. 

(e) At present 2 foreign coaches are engaged with 

the National Rifle Association of India on a long term basis. 
In addition, shooters are sent abroad for training under 

Foreign Coaches under the Schemes of Talent Search and 

Training and the National Sports Development FUnd. 

During the last three years i.e. 2004-05 to 2006-07, 14 

shooters have been provided Central aSSistance amounting 

to As. 64,15,9071- under the Scheme relating to Talent 

Search and Training and 21 shooters have been provided 

Central assistance of Rs. 2,06,59,0641- under the Scheme 
of the National Sports Development Fund for training under 

foreign coaches. 

Amendment of Indian PoatIIl· Act 

3229.SHRI IQBAL AHMED SARADGI : 

SHRI SANAT KUMAR MANDAL : 

Will the Minister of COMMUNICATIONS AND 

INFORMATiON TECHNOLOGY be pleased to state : 

(a) whether the Govemment has decided to amend 

the Indian Postal Act; 

(b) if so, whether the ProPosed draft bill has been 
circulated to get suggestions from the public; 

(c) If so, the main changes proposed to be made 

in the Postal Act Amendment Bill; and 

(d) the time by which it Is likety to be IntrodUced? 
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THE MlNtSTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) Yes, Sir. 

(b) Yes, Sir. The draft of the proposal to amend the 

Indian Post Office Act, 1898 was placed in the public 

domain "httll: www.indiapost.gov.in" from 18.04.2006 to 

10.05.2006 for calling for the views of all concerned. 

(c) and (d) The views received in response to placing 

the Bill in the public domain are being processed and 

analyzed and no final decision has yet been taken in the 

matter. 

lledical Store In Safdllrjung Hospital 

3230.SHRI RAM KRIPAL YADAV : Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there is no medical store in the 

Safdarjung Hospital; 

(b) if so, the reasons thereof; 

(e) the steps taken or proposed to be taken to make 

available a medical shop in the hospital premises; 

(d) whether the doctors of the hospHal ask the 

anencJants 0' the patients to bring medicine, inject~s etc. 

from the I1lIIfMt; 

(e) if 80, the facts in this regard; and 

(f) the measures taken by the Government to 

improve the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

lAKSHMI) : (a) to (f) A medical store is functioning in 

Safdarjung Hospital and the patients are provided 

available medicines and disposables 'ree of cost as per 

prescribed formulary; 

3231.SHRI BADIGA RAMAKRISHNA: Will the PRIME 

MINISTER be pleased to state : 

(a) the manner In which the Terrestrial Observation 

and Prediction System (TOPS) works for predicting the 

weather conditions accurately; 

(b) the cost benefit ratio of TOPS; 

(c) the· manner in which TOPS help Andhra 
Pradesh; 

(d) whether AP Remote Sensing appflCation Centre 

has sought or approached National Remote Sensing 

Agency for any assistance in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) and (b) The 

Terrestrial Observation and Prediction System (TOPS) is 
a global programme to utilize terrestrial and atmospheric 

data and weather models to predict weather events. 

Accurate prediction of severe weather events can help . in 

disaster management and save lives and property. 
Quantitative cost benefrt analysis has not been made. 

(c) The Andhra Pradesh Secretariat Disaster 

Management System (APSDMS) is participating in the 

TOPS programme. The data from the ground stations such 
as automated rain gauges, weather stations and tide 

gauges set up under the WoddBank aided pro;act is being 

utilized to monitor severe weather events affecting the state 

of Andhra Pradesh. The project is currerrtly being carried 

out in a resean:h mode. Once made operational, the TOPS 

can help in effective disaster management In the State for 

managing drought, cyclone etc. 

(d) and (e) AP Remote Sensing Applications Centre 

has not approached National Remote Sensing AtJerrcy for 

any auistance in this regard. 

Development of New W ....... y. 

3232.SHRI M. SREENIVASULU REDDY: Will the 

Minister of SHIPPING. ROAD TRANSPORT AND 

HIGHWAYS be pleased to state: 

(a) whether the Government is encouraging inland 
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waterways which are cost effective as well as environment-
freiendly; 

(b) if so, the details thereof; 

(c) whether there is any proposal by the 
Govemment to start or develop new waterways; and 

(d) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU) : (a) to (d) The 
Govemment is trying to make the existing three National 
Waterways fully functional by way of appropriate investment. 
Two Bills to declare (i) Kakinada-Pondicherry stretch of 
canals, Bhadrachalamm-Rajahmudry stretch of River 
Godavari and Wazirabad-Vijayawada stretch of River 
Krishna in the State of Andhra Pradesh and Tamil Nadu 
and Union Territory of Pondicheny, and (ii) East Coast 
Canal integrated with Brahmani river and Deha of 
Mahanadi river in the State of Orissa and West Bengal as 
National Waterways have already been introduced in the 
Parliament and stand referred to the Department Related 
Parliamentary Standing Committee on Transport, Tourism 
and CuHure. Proposal to declare Lakhipur-Bhanga stretch 
of river Barak as a National Waterway is also under 
consideration. After the declaration of these Waterways as 
National Waterways, necessary infrastructure will be 
created by Inland Waterways Authority of India. 

All India Panchayat Parlshad 

3233.SHRI ASADUDDIN OWAISI : Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) whether 16th Convention 01 the All India 
Panchayat Parishad was held in New Delhi recently; 

(b) if so, the details of the discussion held in the 

convention and the outcome thereof; 

(c) whether Prime Minister called for effective 

implementation of the Panchayat's Extension to the 

Scheduled Areas (PESA); 

Cd) if so, whether the Union Govemment is 

contemplating to amend the Panchayati Raj Act keeping 

in view the changed economic and social scenario; 

(e) if so, the details thereof; and 

(I) the steps taken or proposed to be taken by the 

Union Govemment in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR) : (a) and (b) Yes, Sir. The 
National Convention of elected representatives of 

Panchayati Raj was held on 21 and 22 November, 2006 
at Balwant Rai Mehta Panchayat Shavan, New Delhi. The 
convention was inaugurated by Dr. Raghuvansh Prasad 

Singh, Union Minister of Rural Development and many 
Central Ministers and State Ministers participated in the 

Conference and discuss the issues relating to the 
implementation of Constitution (73rd Amendment) Act, 
1992. About 2000 elected representatives from 22 States 
participated in the Convention. 

(c) Yes, Sir. 

(d) to (f) the following nine States have Fifth Schedule 

Areas: (i) Andhra Pradesh (ii) Chhattisgarh (iii) Gujarat 
(iv) Himachal Pr~~sh (v) Jharkhand (vi) Madhya Pradesh 
(vii) MaharashtrfJ .(viii) Orissa and (ix) Rajasthan. 

While all States have enacted the requisite compliance 
legislation by amending their respective Panchayati Raj 
Acts, certain gaps continue to exist. Further, most States 

are also yet to amend the subject laws, like those relating 
to money landing, forest, excise etc. Consequently, 

compliance remains incomplete perfunctory and formal in 
virtually aU states. Vital issues like ownership of minor 
forest produce, planning and management of minor water 

bodies, prevention of alienation of tribal lands etc., which 

have been duly recognized in PESA as the traditional 
rights of tribal living in the Scheduled Areas have stiH not 

received the warranted attention and the necessary 
correctives remain unapplied. There are also issues 
relating to powers statutorily devolved uPon· the Gr8~ 
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Sabha and the Panchayats, not being matched by 

concomitant transfer of funds and functionaries resulting 

in the non-exercise of such powers. A communication has 

been issued on 26.10.2005 to the Chief Secretaries of the 

nine States concerned to get PESA laws implemented with 

a view to making the implementation real and not formal 

(which unfortunately is the case wnh regard to several 

provisions) and also to bring the subject laws in line with 

PESA provisions. The Ministry of Panchayati Raj is 

continuousfy pursuing these issues ~h State·Govemmenls. 

Allocations of Funds for SCsISTs 

3234.SHRI SURESH PRABHAKAH PRABHU : 

SHRI ·JASHUBHAI DHANABHAI BARAD : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the Planning Commission has recently 

Issued directions to an Central Ministries and State 

Government to aUocate funds for SCs and STs as per their 

population as reported in the Hindustan TImes dated 

January 24, 2007; 

(b) if so, the details thereof and the response of the 

State Govem.ments thereto; 

te) whether the mid-tenn appraisal of the Tenth 

Plan has noted that several Central MinistrleslDepartments 

have not earmarked adequate funds for SCa and STs as 
per their share in population; 

(d) if so, the details of such Ministrie8lDepartments; 

(e) the corrective measures taken by the 
Government in this regard: 

(f) the amount likely to be eannarked for the 

weHare of SCs and STs for the year 2007-08; and 

(g) the various welfare schemes proposed to be 

taken up alongwith the nodal agencies for monitoring ~ 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PlANNI"IP (SHRI M.V. RAJASEKHARAN) : (8) yes, Sir. 

it isa fact that Planning Commission has issued guldellnea 
to all the concerned Central MinistriealDepartmentl 00 

13.12.2006 and State GovemmentsIUT Administrations on 
31.10.2005 to allocate funds for SCs and STs towards 

Scheduled Castes Sub-plan (SCSP) and Tribal Sub-plan 

(TSP) as per their population percentage In the Centre and 
in the StateslUTs respectively. 

(b) The guidelines inter-alia stipulate that: (I) 

Eannarklng of funds under SCSPITSP from the StatelUT; 

Central MinistryJDepartrmont out of total Plan outlay at Iee8t 

in the proportion of SC and ST population of the State! 
UT, country respectively for the weHare development of 

SCs and STs and (il) Placing the fuJ'1dS eannarked for 

SCSPfTSP under separate budget head/sub-head for 

implementing SCSP and TSP so as to make n non-
divertible. Most of the SlateslUTs have adhered to the 
guidelines for fonnulation, implementation and monnoring 

of SCSP and TSP while allocating funds under SCSP and 

TSP as per the percentage of SC and ST population in 

the StatesIUTs. 14 Slateal\JTs have not eannarked funds 

under SCSP and TSP as per the SC and ST population 

in the StateIUT for Annual Plan 2006-07. 

(c) Yes, Sir. It is a fact that Mid-Tenn Appraisal of 

the Tenth Five Year Plan has revaaled that many of the 
Ministries and Departments have not earmarked adequate 

funds for SCslSTs as per their share in population. 

(d) Only 14 Central MinistrleslDepartmenta have 

eannarked funds under Scheduled Caste· Sub Plan 

(SCSP) and 25 Central Ministries towards the Tribal Sub 
Plan (TSP). 

(e) As a corrective measure, revieed guidelines 

have been issued by the Planning Commission on 13th 

December 2006 to the CentraJ Ministries and Departments 

for lotmulation, Implementation and monitoring SCSP and 
TSP. 

(f) The earmarked aIIocatlon for the StateslUTI. 

Central Mini8trieslDepartments for the welfare of SCs and 

STs for .4I.nnual Plan 2oo7-()8 is under finalisation. 
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(g) The guidelines and addHional guidelines Issued 

by the Planning CommIssion to StatesfUT sand Central 

Ministries for formulation, implementation and monitoring 

of SCSP and TSP have 8UggeSted schemes for welfare 

and development of SCa and STs under various sectors 

to be taken up on priority basis. As per the guidelines It 

Is aI80 mandatory to constitute a Monitoring Committee at 

the Slate, District and Block Level for SCSP and TSP. 

Nuke IHue b81wwn IncIIe end Jepen 

3235.SHRI JYOTIRADITYA M. SCINDIA : 

SHRI BAlESHWAR YADAV : 

Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 

(a) the reaction of Japan to Indo-US Nuclear 

agreement; 

(b) whether the Government of Japan has urged 

the Govemment of India to provide the details of Indo-US 

nuclear agreement: 

(e) If 80, the reaction of the Government thereto; 

(d) whether Japan has agreed to supply India 

nuclear power equipment and technology to India: and 

(e) If so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) to (e) During Prime Minister's 

visit to Tokyo in December 2006, India and Japan agreed 
that international civil nuclear energy should be enhanced 
through constructive approaches under appropnate IAEA 
safeguards. The two sides dlscuased the intemational civil 

nuclear cooperation framework with respect to India during 

the visit of a senior official delegation in January 2007. 
These discussions will continue. 

(d) and (e) We have not approached Japan 
seeking the supply of nuclea~ power equipment and 

technology. 

Upgraclation of NatlOMI HIghways 

In Bihar 

3236. SHRI RAGHUNATH JHA : Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state : 

(a) whether the upgradation work·· of National 

Highways In Bihar to four lanesltwo lanes particularly in 

Betieh and nearby Parliamentary constituencies has 

started; 

(b) if so, the details thereof and. the reasons 

therefor; 

(e) the total amount Hkely to be Incurred on the 

same; and 

(d) the time by which the work is likely to be 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (StiR, 

K.H. MUNIYAPPA): (a) to (d) Four lanlng of National 

HIghways In BIhar has been taken up on NH--2 88 part 

of Golden Quadrilateral and NH-28, NH--51and NH--31 as 
part of East-West Corridor under NHDP Phase-I and" with , 
the estimated cost of As. 2249.80 cront and As. 3768.28 

erora reapectIveIy. Golden QuadrBateral Is targeted for 

cornpIeIlon In 2007 and East-Weal Corridor by November, 
2008. 

Two lanlng work In 98 km. on varlou8 aectIona or 
National HIghwaya In BIhar wtth 1I8nc:t1oned coet of Ra. 
78.08 crore Is under prograa. These workI are tatveted 
to be completed by 2008. 

Work on NaUonal Highways are not aancIIoned 

Parfiamentary ConstItuency-wise. Bellah Ie located on NH-

288. State Government from ita own funds has tendered 

work on NH--28-B from km. 1 to km. 30 and km.31 to km. 

64 .forRa.11.80 crore. 
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3237. SHRI BALASHOWRY VALLABHANENI : Will 

the Minister of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pIeesed to state : 

(a) whether the COf11)Uter hardware is aufficIent to 

meet the demand in the country; 

(b) if not, the gap between the demand and supply; 

and 

(c) the steps takenlproposed to be taken by the 

Government te bridge the gap? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) The producIion of COfI'1)UIer 

hardware is not sufficient to meet the demand in the 

country. 

(b) As per data provided by the Manufacturers 

Asaodation of Information Technology (MAlT). the con-
8Uf'I1JIiOn of Desktop coqxrtera in 2005-06 ... 4.8 million 
units. ThIs is expecldd to Cf088 5.5 mIIion unb in 2006-

07. About 85% of the conaumpIion of Desktop computeq 

is produced indigenously. while the rest is ~. In 
caae of Notebook compuIera, the conaumpIion is expected 

to touch 1 million unII8 In 2006-07 and almost 95% of this 

would be imported. 

(c) Steps taken by the Government for promotion 

of COf1'1)Uter hardware manufacturing in the country are 

given in the enclosed statement. 

Steps tBJcsn by the Govsmrnent tor promotion of 

Computer HarrJwsl8 Manufacturing In the Country 

1. Approvals for an foreign dIt8ct investrneId upIo 

100% in the Hardware manufacturing sector are 
under the. automatk: route. 

2. National Common Minimum Programme 

(NCMP) of the Govemment emphasises on 

energizing and swtalnlng the growth of manu-
facturing Industry including IT Hardware. 

3. Peak rate of customs duty has been reduced 
to 10%. Customs duty on IT A-1 items (217 

items) has been aboUshed from 1.3.2005. All 

goods required In the manufacture of IT A-1 

items have been exempted from cuatoma duty 

subject to Actual uaar condition. Customs Duty 
on specified raw materialsfmputs used for 

manufacture of electronic components or optical 
fibres I cables is 0%. Customs duty on specified 

capital goods used for manufacture of electronic 

goods is 0%. 

4. Excise duty on computers is 12%. Micr0proces-

sors, Hard Disc DrIves, Floppy Disc Drives, CD 
ROM Drives, OVD Drive8lDVD Writers, Rash 

Memory and Cornbo-Drives have been ex-

8q)ted from exciIe duty. 

5. Export Promotion Capital Goods 8Cheme (EPCG) 

allows import of capital goodI on payment of 

5% customs duty. The export obligation under 
EPCG Scheme can aI80 be fuIfIIed by the 

supply of Information Technology Agreement 
(ITA-1) Items to the OTA provided the realization 
is in free foreign exchange. 

6. Supplies of Information Technology Agleement 

(ITA-1) Items and notified zero duty teIeconV 
electronic Items In the Domestic Tariff Area 
(OTA) by Electronica Hardware Technology 

Park (EHTP)/Export Oriented Unit (EOU) 

units are counted for the purpoee of fulfillment 
of positive Net Foreign Exchange Eamfnga 
(NFE). 

7. Special EconomIc Zones (SEZa) are being set 

up to enable hassle free manufacturing and 

trading for export purpoaee. SaIea from Domea-
tic Tariff Area (OTA) to SEZa are being treated 

• 
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as physical export. This entities domestic 

suppliers to DrawbacklDEPB benefits, CST 
exemption and Service Tax exemption. 100% 

Income Tax exemption on export profits avail-

able to SEZ units for 5 years, 50% for next 5 
years and 500/0 of ploughed back profits for 5 
years thereafter. 

8. Second hand capital goods are freely import-

able. 

9. EOUIEHTP units are eligible for Income Tax 

exemption on export profits, upto 2009-10, in 

terms of Sections 10A and 10B of the Income 

Tax Act. 

10. Weighted deduction of 150% of expenditure 

Incurred on in house R and D in case of a 

company engaged in the business of electronic 

equipment, computers and telecommunication 

equipment is available under clause (1) of sub-

section (2AB) of Section 35 of the Income Tax 

Act. 

Coml*lnt aplnal Supply of Coal 

3238. SHRI BASU DEB ACHARIA : Will the PRIME 

MINISTER be pleased to state : 

(a) whether the Government has received epecIfic 

complaint about supply of more coaIlhan existing capac/ty 

of washery to MIs. Aryan Coal Benefldation Umlted Dlpika 

(ACBl) by South Eastem Coal Umlted; 

(b) If 80, the details thereof: 

complaints have been received regarding supply of more 

coal than existing capacity of washery to Mis. Aryan Coal 

BenefICiation Pvt. Ltd., Dipika by South Eastem Coalfields 

Ltd. (SECL). During 2005-06, 8.91 Million tonnes of raw 

coal was supplied by South-Eastem Coalfteld Ltd. (SECL) 

to MI.. Aryan Coal Beneficiation Ltd., who has been 

designated u agent by the respective linked consumers 

of SECL. M per rules, raw coal was supplied by SECL 

to the above mentioned agent only after receipt of due 

payment from consumer. The Standing Unkage Committee 

(Short Term) for Power and Cement makes quarterly 

allocation of raw coal to the linked consumers, kaeping 

In view the inputs provided by the coaJ companies. 

Rallwayaand Nodal Ministries. The quarterly allocation 

relating to SECL indicates only raw coal to be supplied 

by the Coal company to the consumers and their modes 

of transportation baaed on request of the consumers. 

(c) and (d) A committee was conatJIuted by Coal India 

Ltd. to asaeas the capacity (Mty) of Dlplka washery of 

MIs. Aryan Coal Benefidatlon Ud. taking Into consideration 

(i) the system capacity In terms of throughput par hour 
(Ii) permissible hours of operation per year (iii) matching 

infrastructure u available at present for transportation of 

raw coal, washed coal and reject. The CommIttee has 

since submttted an interim report and baaed on the 

recommendations of the report of the CommIttee, action 
is being taken. The said Committee has reported that 
MI.. Aryan Coal Beneficiation has the capaclty to wash 9 
miUlon tonnea of raw coal. 

C8p11don Fee In Dental Colleges 

3239. SHRI FRANCIS FANTHOME: Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to 
(c) whether the Government has conducted any state : 

enquiry in thle regard; and 

(d) if so, the outcome thereof and the action taken 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. DASARI NARAYAN RAO): (a) and (b) Some 

(a) whether the Dental CouncU of India proposes 
to instruct aU the Dental Colleges to atop charging 
capitetton fee from atudenta from the ensuing academic 
88l181on; 

(b) If 80. the detaIIa thereof; and 
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(e) the steps taken by the Government to ensure 
that the menace of capitation fee In Dental Colleges Is 
ellmlna~? 

THE MINISTER OF STATE .IN THE MINISTRY OF 

HEALTH AND FAMilY WElFARE (SHRIMATI PANABAKA 

lAKSHMI): (a) to (e) The Hon'ble Supreme Court In Ita 
judgement dated 14.8.2003 in the cue of tsIamIc Academy 

of Education Va. State of Kamalaka and Others and 

Judgement dated 12.8.2005 in the case of P .A. lnamdar 

and Ora. Va. Slate of Maharaahtra and Ora. had With a view 
to check cepitation fee and profiteering In institutions, had 

given diIectioI. to 1he Slate Governments to constitute Fee 
SIructurIng CommiII8e8 88 par. the· scheme evolved by the 

Hon'ble Court. The f8ee so fixed by such CommiItee8 are 

to be chaIged from the students by the colleges for the 

period as may be fixed by the Committees from Ume to 
time. 

3240. SHRl KlNJARAPU YERRANNAlOU : WHI the 

Mlnletarof EXTERNAL AFFNRS be pleased to state : 

(a) whether there la any bilateral agreement 

~an Incia and Maldives to increase co-operaIlon in 

the fi8Ida of drug traflic:king, security, disaster management 

etc.; and 

(b) if so; the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE): (a) No. Sir. 

(b) Does not arise. 

{TnmsIIIIion] 

AppoIntment of Direct SeIlIng Agente 

by BSNL 

3241. SHRI HANSRAJ G. AHlR : WIll Ihe MinIIIer 01 
COMMUNICATIONS AND INFORMATION: TECHNOLOGY 

be pIeaeed to state : 

(a) whether the Bharat Sanchar Nigam Urnlted 
(BSNl) has decided to appoint Direct Seiling Agents In' 

order to provide better services to consumers through retail 

outlets; 

(b) if so, whether applications have been Invited for 

appointing agents; and 

(e) if so, the tenns and cOndItIons laid down 

therefor and facilities likely to be provided to agents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEl AHMAD): (a) Yes, Sir. 

(b) Yea. Sir. 

(e) The terms and conditlon8 for Direct Selling 

Agent (DSA) have been laid down in the Sales and 
DistribuIIon policy of BSNl. SalIent aspects of the terms 
and conditiona are as follows:-

(i) Heads of Secondary SwitchIng Areas (SSAa) 
ahaJl be the appointing authority for DSAs. 

(ii) Minimum Qualification for Direct SellingAgenta 

is 10th standard. 

(iii) Period of appointment Is two years. 

(iv) DSA Is to cater to door-to-door marketing of 
BSNl landine and mobile eervtces. 

(v) Retlrad BSNL ernpIoyeeI/8pou are 8IIgIbIe 
to work as Direct SeIlIng Agents. 

(vi) There Is no limit on the number of DSAs to be 
appoint In thta category. 

(vii) DSAs are eligible for commission _ laid down 
In the Sales and Oi8trIbution Policy. 

3242 SHRI RAJNAAAY AN BUDHOUA : Will the 
MinIster of HEALTH AND FAMilY WELFARE be pIeued 
to etale : 



473 Written AnswelS VAISAKHA 6, 1929 (Saka) to Questions 474 

(a) whether the Govemment has formulated a 

scheme to set up a separate medical wing for the elderty 

people in the Govemment hospital; 

(b) if so, the details thereof; and 

(c) the number of elderly persons benefited by 

the said medical wing in DeIhl during the last one 

year? 

THE MINISTER OF STATE IN THE MlNISmy OF 

HEALTH AND FAMILY WELFARE (SHFtIMATI PANABAKA 

LAKSHMI): (a) to (c) There is no scheme to set up a 

separate medical wing for the elderty people, however, 

exclusive O.P.Ds. for Geriatric patients have started 

functioning in Safdarjung Hospital, LHMC and Associated 

Hospitals and All India Institute of Medical Sciences, New 

Deihl by . utilizing existing Infrastructure. Apart from it there 

is separate queue for Senior citizens on all counters 
including Reception. Cash Counter, Clinical Investigation 

Counter and Pharmacy. 

Crime In Government Hospitals 

3243. SHRI KASHIRAM RANA : 
SHRI JIVABHAI A. PATEL: 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to state : 

(a) the number of crimes reportedly committed in 

Govemment hospitals during each of the last three years; 

(b) the remedial steps taken by the Govemrnent in 

this regard; and 

(c) the extent of success achieved therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) The details of the crimes reported in the 

Central GovemrrMmt Hospitals are as under:-

Hospital 2004 2005 2006 

S.J. Hospital 05 01 01 

(b) and (c) The security arrangements have been 

strengthened by redeployment of existing security person-

nel. As such the rate of crime in the hospitals has been 

reported to be reduced. 

(English) 

Development of indian Ports 

3244. SHRI G. KARUNAKARA REDDY : Will the 

Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleased to state : 

(a) whether India lags far behind In the develop-

ment of ports and In providing them with basic facilities 

of Intemational standard as compared to that of China and 

East Asia; 

(b) if so, the comparative details thereof and the 

reasons therefor; 

(c) whether the waHJng period of ships is twice as 

compared to that of the said countries; and 

(d) if so, the details of the efforts made by the 

Govemment for the development of Indian ports? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BAALU) : (a) to (d) It Is the 

Govemment's endeavour. to continuously improve the 

facirltles available In the Indian~, keeping in view the 

need to improve their effICiency, productivity, quality of 

servica and their competitiveness. The Department of 

Shipping has formulated the National Maritime Develop-

ment Programme in December, 2005 under which a total 

of 387 projects pertaining to Major Ports, Shipping and 

Inland Water Transport Sectors, Involving an estimated 

Investment of Rs.1,OO,339 Cf'OI'8S have been identified to 
be taken up for implementation, over a defined period. Out 

of this, a total of 276 projects invoMng estimated 

investment of Rs. 55,804 crores pertain to the Major Ports. 

The PI'Ojects in the Major Ports, to be taken up for 

implementation over a period upto 2011-12, cover the 

entire range of activities Including constructlonlreconst; v . 
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tion of berths, deepening of channels, upgradationl 

modemization of cargo handling equipment, improvement 

in ran and road connectivity and other associated activities. 

While the objective is to upgrade the facilities and services 
to levels which are globally comparable, in the absence 

of any authoritative andlor universally accepted system of 

benchmarking, it may not be appropriate to draw definitive 

conclusions about the level of development and the 

operational standards in Indian ports vis-A-vis porta outside 
India. 

Caste Panchayats In Aural ~ 

3245. SHRI G.M. SIDDESWARA : WHl the Minister of 

PANCHAYATI RAJ be pleased to state : 

(a) whether many caste Panchayats are funcIIoning 

the rural areas in the country; 

(b) if 80, the details thereof; 

(e) whether some members of elected Panchayats 

are also active In these caste PanchayaIs; 

(d) if so, the details thereof; and 

(e) the action taken by the Govemment In this 

regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHAI 

MANI SHANKAR AIYAR): (a) to (e) The MinIstry of 

Panchayall Raj does not recognize any Panchayat which 
is not based on Part IX of the ConsIItution of 1ncIa. It Is 
for State Govemmenta to deal with the menace of caste 

panchayats in their respective jurtsdlction. 

3246. SHRI KISHANBHAI V. PATEL : 

SHRI SUGRIB SINGH : 

Will the Minister of COMMUNICATIONS AND INFOR-

MATION TECHNOLOGY be pleased to state : 

(a) whelher Intemet service providers provide 

connectivity to non-registered caB centres and BPO centres 
as reported In '08tnlk Jagaran' dated March 4, 2007; 

(b) H 10, whether the Govemment has recently put 
some restrictions on the inlemet service providers without 

any prtor notice; 

(e) H so, the reasons therefor. 

(d) the nurri)er of call centresI8PO centnts affected 

by such restrictions and the number of persona who 

becama unemployed as a reautt thereof; and 

(e) the atep8 taken to protect the Interest of such 

employees In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) to (e) It has been reported 

that Illegal gray market operations have been operating 
in garb of call centres I OSPa. Such gray market operators 

obtained teIecom resources from authorized tetecom 
service providers including Intemet Service Providers 

<ISPa). In order to curb such gray market operationa, 

Government Issued diractIons to ISPa to provide intemet 

COIwl8divtty only to registered caD centresIOSPs for their 
operations. 

(d) The directions given to ISPa are meant only for 

unauthort8ed can centresIBOP centres and the details 
regarding number of such centers and their employees are 
not comptIed In the Department. 

<e) It Is the endeavour of the Govemment to provide 

registration to caD centres as and when they apply. 

[Translation] 

R •• earch and DneIopment Work on YogII 

3247. SHRt SUBHASH SURESHCHANDRA 

DESHMUKH : WiD the Minister of HEALTH AND FAMILY 

WELFARE be pleased to state : 
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(a) whether the Govemment has reviewed the 

schemes promoting resaateh and developmental works In 
Yoga in the country; 

(b) if 80. the details thereof. scheme-wise and 

Annual Worlc Review Meeting held on 20.9.2006 

State-wise list of Research projects by CCRYN 

Stat.wise; S.No. Name of the Institute 

(c) whether the Non-Governmental Organisations 

are getting grant from the Govemment for this purpose; 

(d) if so. the details thereof. Stat.wise; 

(e) whether some NGOs are found misusing the 

fund; and 

(f) if 80. the action taken against such NGOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes. The Central CouncIl for 

Research In Yoga and Naturopathy. New DeIhl reviews 

its grants-In-aid projects every year by conducting Work 

Review MeetIngs wherein the Grants recipients are 

required to come and present reports regarding the work 

done and funds utilized. Apart from above these institutions 

are Inspected annually by team of experts deputed by the 

Council to ensure that the grants-in-aid given is utilized 

for the purpose for which It is given and the work done 

is satisfactory. The last annual Work Review MeetIng was 

held from 20th to 22nd September. 2006. The list of 

schemes reviewed, State-Wise and Scheme-wIse. are 

given in the enclosed Statement-I. 

(c) and (d) Yes. The list of the Non-Govemmental 

Organizations getting grant from the Council. stat.wIse. 

are enclosed as Statement-II. 

<e> No such report has been received as reported 

by the Central Council for Raeearch in Yoga and 

Naturopathy. 

(f) It is the responsibility of the Council to 

effectively monitor the utilization of the grants and 
take action If any Instance of misutilization comes to their 

notice. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Dr. Vinod Kochupittai 

Instt. Rotary Cancer Hospital. 

AIIMS. New Delhi 

Dr. K.K. Deepak. 

Department of Physiology. 

AIIMS. New Delhi 

Dr. (Mrs.) Krishna Dalal. 
Department of BIophysics. 

AIIMS. New Delhi 

Dr. 8mita N. Deshpande 

Department of Psychiatry, 

Dr. R.M.L. Hospital. 

New DeIhl 

Dr. Ratna Sharma 

Department of Physiology. 

AIIMS. New Delhi 

Dr. T.N. Sathyaprabha 

Deptt. of Neurophysiology. 

NIMHANS. BangaJore 

Dr. H.R. Nagendra 

SwamI VIvekananda Yoga Anuaandhana Samstha. 
No. 19. Ekneth Bhavan. Gavipuram Circle. 

KG Nagar. BangaJore 

Dr. Bindu Kutty. 

Department of Neuro-Physiology. NfMHANS, 
Bangalore 
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9. 

10. 

11. 

12. 

13. 

S.No. 

2 

K .... '. 

Dr. Jayaraus K. 
Head of HolIstIc Med"1Cine and Stress 
Research Unit. Deptt. of Medicine, 
Govt. Medical College, 
Thiruvananthapuram, KeraIa 

Dr. GHanjali, 
Deptt. of Pharmacology, 

JIPMER, Pondicherry 

T.mH Nedu 

Dr. N. Chandrashekharan, 
Krishnamacharya Yoga Mandiram, 
No. 16. Fourth Cross Street, 
Ramakrishna Nagar. Chennai 

uttar Pradesh 

Dr. Ravinder PorwaJ. 
Shri Nath Naturopathy and Yoga Centre, 
Bhagwat Das Ghat Road, Kanpur 

west Bengal 

Dr. Debasis Bakshi, 

Indian Research Institute for Integrated Medicine 

(IRlIM). 

IRIIM Shawan. Mourigram, Station Para. 

P.O. Unsani. Distt. Howrah-711 302, West Bengal 

Ust of TI88fmBnt-cum-PropogatJon..Centres 
Reviewed on 21.9.2006 

Name and Address of the Institutes 

2 

ANDHRA PRADESH 

1. Managing Trustee. 

2 

Institute of Nature Cure, 
Plot No. 307 Road No. lOC 
MLA and MPs Colony 
Gayatri hills Jubilee Hills 
Hyderabad-500033 (A.P.) 
Ph. 040-23552402. 23546468 

2. Dr. K. Satyanarayana, 
Secretary, 
A.P. Yogadhyana Parishad Nature Cure HoepItaI, 
Dharamkaran Road, ~, Amerpet, 
Hyderabad-500016 (A.P.) 
Ph. (91-040) 23731786 

3. Dr. Kiran Khend, 
Chief MedIcal Officer, 
SwamI Vivakananda HolistIc HeaIIh Care and 
Research Centre, 
"Taranath Ashram", MantreJayam Road StatIon, 
Tungabhadra-518397 (A.P.) 
Ph. (08512) 25984516 

ASSAM 

4. Dr. Raj Kumar SIngh, 
Secretary, 
Guwahati Centre for Naturopathy and Yoga 
Ajanta Path, By&-Lane, No. 3 
H. No. 17 Survey BeItoIta, 
Guwahati-28 (Assam) 

5. Dr. Bolin Hazarlka, 
General Secretary, 
North Eastern Nature Cure and Yoga Centre, 
Hengrabar1, Fotest Gate Namghar Path. 
Guwahatl-781036 (Aaeam) 
Ph. (0361) 2267945, 5543725, 55434717 

CHHATTlSQAAH 

6. The Secretary, 
ShrI Labdhi-Vlkram-Ra;-Aarogyadham Sanathan, 
Paras Nagar, Post OfflCer-Nagpura 
OIst-Durg 491001. (Chhattlsgam) 

Ph. 07~2411101. 2411633 
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GUJARAT 

7. Dr. B. Venkateswar Rao 

Chief Medical Officer, 

V1tthalbhai Ambalal Munshi Nature Cure Centre, 

P.O. Box. No. : 16 

Lambhvel-Bakrol Road, VaRabhvldyanagar 

OIst.: Anand - 388120 (Gujarat) 

HARYANA 

8. Dr. Manav M. 

Chief Medical Officer, 

Haryana Prakartik Chlkltsalya, 

Meham Road Bhiwani-127021 (Haryana) 

Ph. 01664-242660 

JAMMU AND KASHMIR 

9. Dr. Tashl Stobgais, 

Mahabodhi Karuan Charitable Hospital, 

P.O. Box. No. 22, Devachan, Leh Ladakh-194101 

J and K (India) 

Ph. 91-1982-44025144155 

KARNATAKA 

10. General Secretary, 

Basava Institute of Naturopathy and Yogic 

Sciences, 

18Yl K.M. Bangalore-Mysore Road, Baaavashram, 

Near Kengeri, Bangalore-560060 

Ph. 080-22265505, 22259400 

11. The Secretary, 

Sri Shakthl Association, 

Guttur Colony Harihar-5n601 

Disl. Davanagere (Kamataka) 

Ph. 91-8192-240003, 240004 

2 

12. Dr. Jltesh P. 
Secretary, 
Nlsarga Trust (R) Sirsi Nature Cure. Yoga, 
Acupuncture and Physiotherapy Hospital, 
Nadig Galli, Sirsi-281401 (N.K.) 
Ph. 08384-2426578 

13. The Chairman 
Prakruthi Arogya Dhama, 
Sri Atmalingeswara Kshetra, 
Hanumanthanagara, Maddur Taluk. 
Disl. Mandya - 571422 (Kamataka) 
Ph. 08232-245595, 235006, 245596 

14. Dr. Rama Murhy, 
Shri J.G. Co-operative Hospital Co-operative Hospi-
tal Society's 
Smt. Parvati Basavaraj Booplapur Naturopathy and 
Yoga Centre, 
Ghataprabha-591321 Tq: Gokak Disl.: Belgaum, 
(Kamataka) 
Ph. 08322-286987, 286933 

15. Dr. Salish M. Hombali, 
The Rural MedIcal Service Society, 
K.H. Patil Institute of Naturopathy and Yogic 
Sciences, 
Post Hulkoti-SS1205 Dist. Gadag (Kamataka) 

KERALA 

16. Dr. K.R. Jaya Kumar, 
Chief Medical Officer, (NC) 
Govt. Nature Cure Hospital, 
Verkala, Thiruvananthapurarn-6951 41 (Kerats) 

MAHARASHTAA 

17. Dr. R.V. Nisal, 
Programme Director, 
Nisargopchar Gramsudhar Trust, 
Nisargoopchar Ashram 

Uruli Kanchan, Dist-Pune 412202 (Maharashtra) 

Ph. 020-26926298, 26926230 
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18. Dr. Uday Chotal 

Director. 
Just for Heatth 
Holistic Hea1th and Nature Cure Awaranass Centre, 

KapoI Sanatorium. Plot No. 9110, LM.D.V.R.T. 

Mody and Putllbai Trust, Amervadl, Behind HotaI 

Dream Land 
Mumbai, Puna Road, 

LonavaJa..410401 (Maharashtra) 

Ph. 02114-275745. 274945 

19. Dr. Jitender Arya, 

Doctor Incharge, 

Institute for Nature Cure and Yogic Sciences, 
Pune-Nasik Road, Bhojpur-Bosari, 
Pune 411039 (Maharashtra) 

Ph. 020-27122nO, 27127033 

20. Shri S.J. Sarode, 
President, 
Shatda MahiIa Vlkas Bahuddeshiya Sanstha, 
Chankya, Appt. Opp. M.J. College, 
JaIgaon-425002, (Maharashtra) 

Ph. 0257-3091435, 2217503 

21. Dr. ShaahI Pati. 
Shivambu Yoga and Naturopathy Hospital, 

13. Sane Guruji Vashinaka Road, 
KoIhapur-416012. (Maharashtra) 

Ph. 0231-2321565. 2321766 

IlANlPUR 

22. Shri Radha Mohan Des. 

Secretary. 
18kcon Nature Cure Hospital and Yogic 

Ashram. 
l.angoI Foothill. Larnphelpat, 
1mphaJ-795004 (Manipur) 

Ph. 0385-2414032 

2 

23. Dr. Ksh. Kala Singh, 
Nature Cure and Yoga Research Hospital. 
ManIpur Prakritik Chikitsa SemIti, 
KongpeI Porompat Kahetri LeIkai, 
Imphal East DIal. (Manipur) 

Ph. 0385-2230392 

24. Dr. K. Basante Singh, 
Secnltary, 
Nature Cure and Yoga HoepitaI. 
Kangbe Kshetri Laikai-795001, ManIpur. 
Mob. 0943603952S, Ph. 0385-2443436 

IIADHYA PRADESH 

25. Dr. A.K. VIShwa Karma, 
Maihar Cement Seve Trust Yoga and NIUopathy 
Centra, 
P.O. SarJanagar - 485772 DI8t. Satna (MP) 
Ph. 07674-277350 

26. Shri KalIa8h Gupta, 
Trustee. 
Jal Narayan Arogya DtIam. 
54. Narmada Road, 
JabaIpur-482001, MP. 

TAIIIL NADU 

27. Dr. Aaana Andiappan. 

Aaana Andiappan College or Yoga and ReHerch 
Centre, 
No. 16-21 at, Main Road. Anna Nagar, 
West Chennai-6OOO4O (Tamil Nadu) 
Ph. 044-28183709 

UTTAR PRADESH 

28. Dr. Prachl DixIt. 
Preeiclent, 
G.P. Dixit Yoga and Naturopethy HoIpitaI, 
41153. Near MurtI Manohar MandIr, 
BaJuganj, Agra (UP) 

Ph.~~,~428,~ 
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WEST BENGAL 

29. The 5itnfelary, 

Nature Cure and Yoga Research Institute, 

Konchoki, D.H. Road, P.O.-Bishnupur, 

Dlat. 24 Parganas (S) - 743053 (West Bengal) 

Ph. 2453-388013881 

List of Grantee Institution for the yesr 2005-06 

(A) htIent care Centre (10 Bedded) 

S.No. Name of the Institution 

2 

ANDHRA PRADESH 

1. Red Cross Institute of Yoga and Naturopathy, 

Hyderabad 

2. Mother India Social Service Organization, Vetapalem 

3. Shri Laxmi Narashimha Swami Nature Cure HospI-

tal, Nalgonda 

4. Pathanjali Yoga Research and Training College, 

Nature Cure Hospital, Warangal 

5. Vegiraju Krishnam Raju Prakruthi Ashram, 

8hlmavaram, Godawari Distt. 

HARVANA 

6. Laxmi Yoga Prakirtik Chikitsa Kendra, Rohtak 

KARNATAKA 

7. Nisarga Chikltsa Ssniti, Bengeri, Hubli 

KERALA 

8. Mahatma Nature Cure Centre, Kannur 

2 

IIAHARASHTRA 

9. Health-Naturally A and D Institute, Mumbai 

IIANIPUR 

10. Public Yoga and Nature Cure Home, Kakching, 

Manipur 

11. Usham Jaubshing Memorial Nature Cure Hospital, 

Imphal East, Manipur 

12. The Thamchet Memorial Nature Cure and Yoga 

Hospital, Imphal East. Manipur 

13. Manipur Nature Cure Hospital and Academy of 
Nature Cure and Yoga Trust, Thoubal District 

RAJASTHAN 

14. Swasthya Sadhana Kendra, Jodhpur 

TAMIL NADU 

15. Universal Good Ufe Ashram, Tirunelveli 

16. Dhyan Research Institute, Chennal 

UTTARANCHAL 

17. Vaidic Ashram Gurukul MahavidyaJaya Kanvashram, 

Kotdwar. 

(B) Patient ear. Centre (5 Bedded) 

S.No. Name of the Institution 

2 

HARVANA 

1. Maharshi Dayaned Prakritik Chikitsalaya and Yoga 

Prashikshan Kendra, Kaithal 
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MADHYA PRADESH 

2. Patanjal Yogvart Parisar, Vldisha 

MANIPUR 

3. Health Development Organisation, Ningthou L1ekal 

Kakching, Manipur 

4. Sarasvati, Yoga - Naturopathy Hospital and Re-
search Institute. Bhadrak 

TRlPURA 

5. Ohanafyoti Yoga and Natural Therapy Society. South 
Tripura 

6. Om Adesh Sreemat Puskar Nathjee Yogashram. 

North Tripura 

UTTAR PRADESH· 

7. Panch Tatwa Sevashram Yoga and Nature Cure 

Centre. Etah 

WEST BENGAL 

8. Sri Aurobindo Ansuilan Society. BiIbtMn 

Stafe.wiN List of on Going Research 

Proj8c1s at NGOS 

S.No. Name of the Institute 

2 

1. ALN Rao Ayurvedic Medical College, Koppa, 

Kamataka 

.2. Vivekananda Yoga Rsearch FoundatiOn. Gavipuram 

Circle. KG Nagar. BangaIore 

2 

Rajasthan 

3. Bhagwan Mahaveer Cancer HoIpttaI and Research 
Centre. Jawahar Lal Nehru Marg. Jalpur 

TamH N.m. 

4. Krishnamacharya Yoga Mandlram, 
Fourth Cross Street, Ramakrishna Nagar, Channal 

unar· ....... h 

5. Shri Nath Naturopathy and Yoga Centre. Bhagwatdas 
Ghat Road. Kanpur 

w_ ....... 

8. Indian Reeearch Institute for Medicine (IRlIM). 
Howrah 

Ust of NGOs Getting Grams-in-Aid for T,.."".",-eum-
Ptopogation-Csn from CCRYN 

S.No. 

1. 

Name and Addrasa of the lnatilute 

2 

Managing Trustee, 
Institute of Nature Cure, 
Plot No. 307 Road No. 10C 
MLA and UP. Colony 
Gayatri hllfa Jubilee Hllfa 
Hyderabad-500033 (A.P.) 
Ph. 040-23552402. 23646468 

Dr. Kiran Khend. 
Chief Medical OffIcer. 
Swami Vivekananda HolistIc Health Cara and 
Research Centre. 
"Taranath Ashram", Mantralayam Road Station, 
Tungabhadra-518397 (A.P.) 
Ph. (08512) 25984518 
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3. 

4. 

5. 

6. 

7. 
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Dr. Raj Kumar Singh. 

Secretary, 

Guwahatl Centre for Naturopathy and Yoga 

Ajanla Path, Bye-Lane, No-3 

H.No.17 survey Beholla, 

Guwahatl-28 (Assam) 

Dr. Bolin Hazarlka. 

General Secretary, 

North Eastern Nature Cure and Yoga Centre. 

Hengrabari, Forest Gate Namghar Path. 

Guwahati-781036 (Assam) 

Ph. (0361) 2267945. 5543725. 55434717 

The Secretary. 

Shrl Labdhi-Vikram-Raj-Aarogyadham Sansthan. 

Paras Nagar, Post OffIce-Nagpura 

Dist·Durg 491001. (Chhattlagarh) 

Ph. 0788-2411101, 2411633 

Qujarat 

Dr. B. Venkateawar Rao 
ChIef Medical Officer, 

Vitthalbhai Ambalal Munshi Nature Cure 

Centre. 

P.O. Box. No. 16 

Lambhvel-Bakrol Road, Vallabhvidyanagar, 
Dist: Anand-388120 (Gujarat) 

Heryan. 

Dr. Manav M. 

Chief Medical Officer, 

Haryana Prakartlk Chikltsalya, 

Meham Road Bhiwani-127021 (Hary.na) 

Ph. 01664-242660 

8. 

9. 

10. 

11. 

12. 

13. 

2 

J.mmu .nd K .. hml, 

Dr. Tashl Stobgais, 
Mahabodhi Karuna Charitable Hospital. 
P.O. Box. No. 22, Devachan, Leh Ladakh· 194101 
J and K (India) 
Ph. 91-1982-44025144155 

General Secretary. 
Baaava Institute of Naturopathy and Yogic 
Sciences, 
18Y.z K.M. BangaIore-Mysore Road, Basavashram, 

Near Kengeri. BangaIore-560060 
Ph. 080-22265505, 22259400 

The Secretary, 
Sri Shakthi Association, 
Guttur Colony Harihar-577601 
OISl. Davanagere (Karnataka) 
Ph. 91-8192-240003, 240004 

Dr. Jiteah P. 
Secretary, 
Nisarga Trust (R) Sirsi Nature Cure, Yoga, 
Acupuncture and Physiotherapy HoapitaI, 
Nadig Galli, Sirsi-281401 (N.K.) 
Ph. 08384-2426578 

The Chairman 
Prakruthi Arogya Ohama, 
Sri Atmalingeahwara Kshetra, 
Hanumanthanagara, Maddur Taluk, 
Dist.Mandya-571422 (Kamalaka) 
Ph. 08232-245595, 235006, 245596 

Dr. Rama Murthy, 
Shri J.G. Co-operative HospItal Society's 
Smt. Parvati Baaavaraj Booplapur Naturopathy 
and Yoga Centre, 
Ghataprabha-591321 Tq: Gokak D1st: Belgaum, 
(Karnataka) 

Ph: 08322-286987, 286933 
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14. 

15. 

16. 

17. 

18. 
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Dr. Satlsh. M. Hambali 

The Rural Medical Service Society, 

K.H. PatiJ Institute of Naturopathy and Yogic 

Sciences, 

Post Hulkoti-5812OS Dial. Gadag (Kamataka) 

118harnhtra 

Dr. R.V. Nisal, 

Programme Director, 

Nisargopchar Gramsudhar Trust, 
Nisargopchar Ashram 

Uruli Kanchan, Dist-Pune 412202 
(Maharashtra) 

Ph. 020-26926298, 26926230 

Dr. Uday Chotai, 

Director, 

Just for Health 

Holistic Health and Natut8 Cure Awareness 

Centre, 

KapoI Sanatorium, Plot . No. 9110, LM.D.V.R.T. 
~ and Puntibal Trust, Arnervadi, BehInd Hotel 

Dream land 

Mumbai, Puna Road 
Lonavala-410401 (Maharaahtra) 

Ph. 02114-275745, 274945 

Dr. Jitender Arya, 

Doctor Incharge, 

Institute for Nature Cure and Yogic Sctences, 
Pune-Nuik Road, BhoiaPur-Bouri, 
Puna 411039 (Maharuhtra) 

Ph. 020-27122770, 27127033 

Shri S.J. Sarode, 
President, 
Sharda MahiIa Vbe Bahuddeshlya Sanatha, 
Chankya, Appt. Opp. M.J. College, 
JaIgaon-425002, (Maharashtra) 
Ph. 0257-3091435, 2217503 

19. 

20. 

2 

Dr. Shashl Patl!, 

Shivambu Yoga and Naturopathy HospItal, 

13, sane Gurujl Vashinaka Road. 
Kaolhapur-416012, (Maharaahtnl) 

Ph. 0231-2321565, 2321766 

... nlpur 

Shri Radha Mahon Das, 
Secretary, 

lakcon Nature Cure Hoepltal and Yogic Ashram, 
Lango! FoothIl.. Lamphelpat, 

1mphal-795004 (Manlpur) 

Ph. 0385-2414032 

21. Dr. Ksh. Kala Singh, 

22. 

23. 

24. 

Nature Cure and Yoga Reaeerch HospItal, 

Manipur Pratdrtik Chikit8a SamiIl. 
KongpaI Porompal Kahetri leikai, 
Imphal East DIst. (Manipur) 

Ph. ~2230392 

Dr. K. Baeanta Singh, 
Secretary, 

Nature Cure and Yoga HoepItaI, 

Kangba Kahetri LeJkli.795001, Manipur. 

Mob. 09436039525, Ph. 0385-2443438 

Dr. A.K. VIehwa Karma, 
MaIhar Cement SeYa Trust Voga and Naturopathy 
Centre, 

P.O. Sar1anagar-485n2 Dislo Satna (UP) 
Ph. 07674-277350 

Shrl KalIash Gupta, 
Trustee, 
JaI Narayan Arogya Dham, 
54, Narmada Road, 

Jabalpur-482OD1, MP. 
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25. 

2 

T .... U Nadu 

Dr. Asana Andiappan, 

Asana Andiappan College of Yoga and Research 

Centre, 

No. 16-21st, Main Road, Anna Nagar, 

West Chennal-600040 (Tamil Nadu) 

Ph. 044-26183709 

Uttar Pradesh 

26. Dr. Prachi Dixit, 
President, 

27. 

28. 

29. 

G.P. Dixit Yoga and Naturopathy Hospital, 

41153, Near Murli Manohar Mandlr, 

BaJuganj, Agra (UP) 

Ph. 2365452, 2262428, 2363346 ........... 
The Secretary, 
Nature Cure and Yoga Research Institute, 

Konchokl, D.H. Road, P.O.-Bishnupur, 

Oist. 24 Parganas (S) - 743053 
(West Bengal) 
Ph. 2453-388013881 

Propoal ....... In 11th SFC (New Propoala) 

Shrl Vinay. R. Sabbo, 
ManagIng Trustee, 
Kasturba Nature Cure & Yoga 1nstiIuht~ 

S.V.P.N.P.A., ShivarampaJly, 
Hyderabad-500052 

The Chairman, 
The Guntur Mahatma Gandhi Prakruthl 

Yoga Arogya Sevashram, 
D.No. 11-1-11n, Gorabtfa (PO), Guntur (0.1.) 

(A.P.) 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

2 

The Trustee, 
Shanti Nature Crue HospHal, 
16-2-7421F/4, Andhra Bank Colony, 
Oilsukhanagar, Hyderabad-36, (AP) 

Dr. SisUa Lakshminarayana, 
Managing Trustee, 
Nature Cure Hospital, 
15-15-431A, Beach Road, Budhavarapu Gardens, 
Maharanlpeta (P.O.), Visakhapatnam-530002 
(AP) 

Dr. T. Amarender Rao, 
Medical Officer, 
Nature Cure Health Centre, 
Laxminagar, Peddapally Road, Bommakal, 
Karlmnagar-505002 (AP) 

81"'r 

Parakritik Arogyashram, 
Prakrltik Nikunj, Rajgir, 
Nalanda-803116, Bihar 

Hlmechal Pr8dnh 

The Chief Exacutlve OffIcer, 
°Kayakalpa°Hlmalayan Research Institute for 
Yoga and Naturopathy, 
HoIta Palampur, Oist. Kangra (HP)Pin-176062 

Dr. Phlflp NerI, 
Bethany Nature Cure and Yoga Centre, 
Nalanchira, Trivandrum-695015, Kerala 

Ra ........ 

Dr. AkJvya Vohra, 
Oiractor, 
Navneet Childtsa Anusandhan Trust, 
Navneet Prakritik Yog Chikltsa Oham, 
Basai-303302, Jalpur (Raj.) 
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37. 

38. 

39. 

40. 

41. 

42. 
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Dr. Chandra Shekhar Sharma, 
Chief MedIcal OffIcer, 

Parmarth Nature Cure and Yoga Centre, 

Parmarth Niketan, 

Swargashram, Rishikesh-249304 

Dr. N. Oinesh Raj, 

Red Cross Institute of Yoga and Naturopathy, 

LV. Prasad Marg, Jubillee Hilla, 
Hyderabad-500033 (AP) 

Dr. V.L Kamala Devi, 
Veginlju Krishnam Raju Prakrulhi Aahram, 

Door No. 9-3-3, Vidya Shavan's Public School 

Road, 

19th Ward, Bhimavaram, West 

Godawari Oist Pin-534201 (AP) 

Dr. VimaIa Reddy, 

Sri Laxmi Narasimha Swami Nature Cure 

Hospital, 

H.No. 6-2-20811 Post and MandaI ~r, 

Diet. NaIgonda, Pin-508126 (AP) 

Dr. -S.K. Madhavan, 

President and Chief Physician, 

Mahatma Nature Cure Centre, 
Court Road, Post office Tallpaamba, Kamur, 
Kerala 

Dr. M. Akendrani Devi, Secretary, 

Public Yoga and Nature CUl8 Home, 

Kakching Chimnang Leikai, . 

Kakching, Manipur 

1 

43. 

44. 

45. 

S.No. 

1 

1. 

2. 

2 

Dr. N. Sarojinl Devi, 
Manipur Nature Cure and Yoga Hospital, 

Ngaikhong Khullen, 

Blahnupur OIsIricI, 
Manipur 

Dr. L Ibotomba SIngh, 

490 

The Thamchet Memorial Nature Cure and Yoga 

HospItal, 

Kongbas KsehtrI KaIkai, 

Imphal East, 

Manlpur 

Swami Vedanand Saraawall Patanjal Yogvari 

Parisar, 

Maharlahl Patanlal Path, Sanchi-Bhopal 

Road, 

VIdiaha, M.P. 

f.ist of grantee hvtituIions (10 Bed Scheme) 

Name of the InaUIution 

2 

Dr. Ch. Sudarahan, 

Pathanjall Yoga ReMatch and Training College 

Nature CUl8 HoepItaI, 

H.No. 2-5-678, Ubeddart, Opp. POll OIfIce, 
Henemkonda, DI8tt. Warangal. 

Andhra Pradesh 

. Haryana 

Secratary, 

LaxmI Yoga Prakirtik ChtIdIaa Kender, 

301347, Dev Colony, 

Rohtak, Haryana 
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3. Sri V.B. Mahiahl 

Secretary, 

2 

Nisarya Chikitsa Samiti, 

Bengeri, Hubli-580023 

Karnataka 

Ph. Q836-288244 

Manlpur 

4. Dr. L. Herachandra Singh 

President 

8. 

9. 

10. 

Lasham Jaubshing Memorial Nature'· Cure 11. 

Hospital, 

Wangkhei Thambalkhong Usham Leirak. 
Imphal East-795001, Manipur. 

Ph. 0385-2445530 

5. Shri S.B. Maheshwari. 

6. 

7. 

Coordinator, 

Swasthya Sadhana Kendra. 

Kamala Nehru Nagar; Lal Pulia. 

Cghoupsani Road. Jodhpur-342009 Rajasthan. 

Ph. 0291-2750474 

Dr. R. Nalvazhvu 

Universal Good ute Ashram, 

Post Office Sivasallam, 

/ 

12. 

13. 

14. 

Dr. Mohanvnad Raflq. 
M.S. Charitable TNSt of Health SeMcea, 
Tonae (West) Post Hoode. Udupi-

Takuk and Oiat. l<amataka 

Dr. Raje8h Padekal. 

Pranava Yoga and Naturopathy centre. 
Near MahaIcaII Temple. UJjodi. PumpweIl. 

MangaIore-575002. Kamataka 

15. Dr. A. lbotombi Singh. 

s.catary. 
Nature Cure and Yoga Health Cenke, 
Wangoo Ahdup, PO Moirug. 

·Bishnupw Diat. Manlpur-795133 

498 
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17. 

18. 

19. 

20. 
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The Secretary, 

S.P. Sanstha's Department of Naturopathy and 
Yoga 
SalIQ8fIV08f' College. 
Sangamrner at Poat-8anganvner, 
Ph. Sangammer Pin-422605 DIst. Abednagar 
(M.S.) 

Dr. l.okeeh Gabhane. 
Director. 

Nisargopchar and Yoga Kandra, 
C/o Mahure NIwas, Near Samafth High Schooi 
Ground. 
Samarth Nagar. P.O. = Tah. Lakhani, 
DisU. Bhandara-441904 (M.S.) 

ShrI A.M. MoIra. 
0ifackM' Cum Secretary. 
BaIhakam Satlsavftri Naturopathy HoepbI and 

Reuan:h Centra. 
w.g.Amilya. Poet-Dandopur. 
Rewa Road, Allahabad (U.P.) 

w .......... 

Shri Subrata MuIchetjee. 

DiIecIor. 
Shtvananda Math and Yoguhnun Sangha. 
ShIvananda Yogic HoIpitaI. No.S WaIerpuq) 

House. 
Nazarganj. JugjutaIa. P.O. and DIst. 
P88Chim Midnapore (W.B.) 

The Secretary. 
Greenwoods Centre for Heelfhcare and 
RehabiHtation. 
Behind Nature Cure HoepiIaI. 
Pradhan Nagar. SIIiguri. DaIjeeIIng. PIn-734403 

S.No. 

1. 

2. 

3. 

4. 

List of Grantee InstItutJons (5 8tId Scheme) 

Name of the Institution 

"ryana 

Dr. Han Ram 

President. 

2 

soo 

Maharahl Dayanand Pi'akrlUk ChIkItsaIaya and 

Yoga PrashikIhan Kendra. 

AmbaIa Road, Kalthal. Haryana. 
Ph. 01746-222785, 9418854132 

Dr. M. Lok8ndrajtt SIngh. 

HeaIIh DeveIopn •• 1 OrganIzation. 

IMRH and ManIpur Nature Cure and Yoga 

College Kakching. Khullen, NingIhou Uekal 

Kakchlng. 
Manlpur-795103 

Dr. Sadananda Dikahita 

Chairman. 

Sarasvall. Yoga-Naturopathy Hospital and 
ReIean::h Institute. 

SaruvatI Vlhara. RandIa, Bhadrak, 
Pln-756113 Orissa. 

Ph. 067784-261890 

TrIpunt 

Dr. Tanmayanand Brahmachari 

President 

DhanajyotI Yoga and Natural Therapy 

SocIeIy. 
ViR, Rajarbag Sua Stand. 
P.O. RadhakIshorpur. 

UdaIpur, South Tripura 
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5. 

6. 

7. 

[Engllsh1 

2 

Dr. Nripendra Debnath, 

Om Adesh Sreemat Pushkar Nathjee Yogashram, 

Yoga Training College and Hospital 

Kumarghat, P.O. Patiabar!, Dist. North-Trlpura-

799120 

Ph. 03821-223949 

Uttar Pradesh 

Dr. (Mrs.) Mithilesh Sharma, 

Secretary, 

Panch Tatwa Sevashram Yoga and Nature Cure 

Centre, 

Manav Samaj Kalyan Samiti, 

149. B-1. Shanti Nagar, 

Etah-207001 (Uttar Pradesh) 

Ph. 05742-233227 

West Benpl 

Prof. PankaJ Ghosh, 

President, 

Sri Aurobindo Anusilan Society, 

Seharapara, P.O. Sun, 

Dist. Birbhum-731101, (West Bengal) 

Ph. 03462-255613, 255105 

Additional Inter.connectlon ehll .... 
on ..seva 

3248.SHRI L. RAJAGOPAL : Will the Minister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether Bhara! Sanchar Nigam Limited has 

raised a demand for payment of additional inter-connection 

charges in addition to lease line cost on e-Seva, which 

is a public utility service of the Govememnt of Andhra 

Pradesh; 

(b) if so, the details therefor; 

(c) whether the Union Government has received 

any request from the Government of Andhra Pradesh for 

waiving interconnectivity charges for e-govemance' 

applications for e-Seva and other Government projects; 

(d) if 10, the details thereof; and 

(e) the action taken by the Govemment on the 

request? 

THE MINISTER OF STATE IN THE MINISTRY' OF 

COMMUNICATIONS AND . INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) Sir, Bharat Sancher Nigam 

Limited (BSNL) has raised bills to tune of Rs. 13 crores 

for Inter-connectivity charges for e-Seva Network. 

(b) BSNL has raised the bms since e-Seva Is not 

a pure Govemment project but based on Public Private 

Partnership (PP) model. Therefore, inter-cotll8CtiOn charges 
between networiaJ of Govt. of Andhra Prade8h and Private 

Sector corporate cannot be waived off. 

(c) to (e) A communication has been receiYed by the 

Govemment from Chief Minister of Andhra Pradesh 

requesting for waiver of Interconnectivity charges for • 

Governance applications In general and for .Seva project 

in particular. The request has been examined by' the 
Govemment and the same couk:l not be agreed to. 

Expansion of c.p.cny of Telephone ExchMge 

3249.SHRI M. APPADURAI : 

SHRI HARIKEWAL PRASAD : 

Will the Minister of COMMUNICATIONS AND 

INFORMATION TECHNOlOGY be pleued to slate : 

(a) whether the existing capacity of telepnone 

exchange in Thlrunetvell district In Tamil Nadu has been 

expanded during 2008-07; 

(b) If so, the details thereof; exchange-wlse; and 

(c) the total expenditure incurred thereon during 

the said period? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(OR. SHAKEEL AHMAD) : (a) Yes, Sir. Existing capacity 

of telephone exchanges in 11runeIveli diabtct in Tamil 

Nadu Circle has been expanded by 1808 tines during 

2006-07 (upto 28.2.2007). 

(b) The exchange-wIse dataIa ... 88 unQer:-

S. Name of 

No. Exchange 

1.~ 

Type Of 
Exchange 

C-OOT RSU 

2. 'CheranmahadeVi' C-OOT RSU 

3. vaUiyur C-DOT MBM' 

4. Ulagankulam ANRAX 

5. Veentvanallur' C-OOT RSU 

6. Palayankottal OCB Main 

7.,V~ ANRAX 

8. UthumaIaI C-DOT RSU 

Tolal 

Expanded 

Capacity 

128 

128 

128 

184 

128 

1000 

40 

72 

(e) The totaIexpenditwe incurred for the expansion 

of abowe eactangeln' TiruneiveII dIsIrict during 2008-2007 
(upto 28.2.2007) is As. 37,49,440 (Rupees Thirty Seven 
l.akha forty NIne Thousand FOur Hundred and Fourty 
Only). 

3250.SHRI ASAOUOOfN OWAiSI : 

SHAI C~K CHANORAPPAN : 

SHRI SURAVARAM SUOHAKAR REDDY : 

SHRI MANORANJAN BHAKTA : 

Will the Minister of HEALTH AND FAMILY WELFARE 

be pleased to .we : 

(a) whether financial assistance Is provided under 

the National Matemlty Benefit Scheme (NMBS) at the rate 

of Rs. 500 a birth to women who are 19 years or above; 

(b) If so, the delatls thereof; 

(e) whether despite allocating the funds to the 

States, !akhs of poor women In the rural areas have been 

denied the benefit; 

(d), if so, the reasons thereof; 

(e) whether a large sum Is lying unspent with the 

States under this scheme; 

(f) if. M), whether there lit no proper monitoring of 

the utilization of funds under this scheme; 

(g) whether keeping In view the tardy 

~tIon of qte scheme, the Supreme Court has 
pulled up the Center 88 well 88 the States in this regard; 

and 

(h) if so, the atepe taken or being taken by the 

Union Government In consuHation with the States for 

proper implementation of the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAl. TH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) The NatIonal M8temfty Benefit 
Scheme (NMBS) has ended In Maroh, 2006. 1n8tBad, • 
new scheme called JanaJ Surakaha Yojana (JSY) has 
been Jntroduced since April, 2005. Under the NatIonal 

Maternity Benefit Scheme, financial 88SI8tance at the rate 
of As. 5001- per pregnancy for the firSt twC; ....... births used 

to be provided to women belonging to below poverty Hoe 
(BPL) houeeholds and who had attained 19 ')Iqra of 8ge 
or above. 

(e) to (f) Due to poor Implementation of the scheme 
by the StatealUnlon Terrltoriea,(UT), many Stales could not 

I ' 

utilise the allocated fund. Aa a result, utlUsation certtflcate 

amounting to As. 53.00 crorea ara p800mg from' Stateal 
UTa. The mailer ia being vigorously followett up to obtain 

utillaatlon certificates. As the core rasponslbility of 
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implementation of National Matemlty Benefit Scheme was 
with the StateslUTs, they were advised to cIos8ty moOitor 
the Implementation. States were advised to nominate State 

and District level Nodal OffIcers for this purpose. 

(g) The Hon'ble Supreme Court while hearing the 

writ petition (Civil) regarding PUCL Versus Union of India 

and other, expressed concem over the low utilisation of 

funds by the State under NMBS. 

(h) Due to low utilisation of fund and also due to 

the fact, the scheme was not addressing the matemal 

health issues, holistically the scheme has been modified 

and a new scheme namely Jananl Suraksha Yojana has 
been Introduced for promoting safe motherhood. It has the 

objective of reducing matemal· and neo-nafsl mort8Jlty by 

promoting Institutional delivery among the poor pregnant 

women. Since, the introduction of Jananl Suraksha Yojana, 

majority of the States have been reporting higher 

expenditure. Against approximately 5.7 lakhs benaficiarles 

reported In financial year 2005-06, around 21 lakh 

pregnant women have benefited from this scheme till 

December, 2006 in the current financial year. 

setting up of Common Forum for Port Sector 

3251.SHRI IQBAL AHMED SARADGI : Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 

HIGHWAYS be pleased to state: 

(a) whether the Government has suggested for 

setting up of a common forum or council to resolve the 

contentious issues of regulatory framework and tariff in the 

port sector; 

(b) If so, the details thereof; 

(c) whether the proposed forum/council will have 

any repreaenttion from the Govemment investors and the 

stakeholders in the sector; 

(d) if so, the details thereof; and 

(e) the time by which final decision in this regard 

Is likely to be taken? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BAALU) : (a) to (e) The 

Department of Shipping interacts regularly with 

representatives of the Govemment agenctes concemed 

and other stakeholders in the Port Sector. It also plans to 

hold regular meetings with the stakeholders especiaJIy with 

a view to exploring ways and means for resolving issues 

arising out of the regulatory regime. The objective of the 

regular interactions is to get feedback from aU stakeholders 

concemed and initiate appropriate corrective measures 
through policy interventions. 

Ran OYer BricIaM In Biller 

3252.SHRI RAGHUNATH JHA : WIll the MInister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) Whether National Highways Authority of India 

(NHAI) has to construct eleven Ran Over Bridges (ROB) 

u~r National Highways. Development Programme (NHDP) 

in Bihar on National Highways Nos. 4, 11A, 16, 54A, 33, 

34, 32, 175, 47, 10A and 47; 

(b) If so, the details thereof; 

(c) whether construction of these ROBs has 
started; 

(d) whether the Government proposes to take 
against the erring offICials of NHAI for not completing these 
ROBs as 'per programme; 

(e) whether NHAI is required to sign MoUs with the 

State Government of BIhar regarding conatructlon of nine 

ROBs at NH Nos. 31, 30, 67A, 47/48, 48A, 59, 53, 69, and 

102; 

(f) if so, the time by which these MoUs will signed 

and ROBs are constructed as par programme; and 

(g) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MlNIST~Y OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRl 
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K.H. MUNIYAPPA) : (8) to (d) The National Highways Nos. skUIa of health workers, strengthening health aystems and 
4. 11A. 16, 54A. 33. 34. 32, 175.47, 10A and 47 do not community participation. It Involve8 training of about 4000 
faU in the State of Bihar. . pet'8OM8I per district and thus each dIatrict would lake at 

(8) to (g) No MOU is required to be signed by NHAI 
with Bihar Govemment for ROBs on National Highways 
mandated to NHAI. 

ImpIementaUon of IIINCI SCheme 

3253.SHRI RAVI PRAKASH 'vERMA : 

SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VITHOBA ADSUl : 

wm the Minister of HEAlTH AND FAMilY WELFARE 

be pleased to state : 

(a) whether the Govemment has Implemented 
Integra1ed Management of Neonatal and Childhood 

Illnesses (IMNCI) In some' selected dlatricta acroes the 

country; 

(b) If 80, the major highlights of the 1Cheme; 

(e) the names of the States where this acherne Is 
being implemented at present; 

(d) whether there is any proposal to implement this 

scheme throughout the country; and 

(e) if eo. the time by when this scheme is likely to 

be Implemented in all diBtricta of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEAlTH AND FAMILY WELFARE (SHRtMATI PANABAKA 

LAKSHMI) : (a) to (e) Yes. Sir. The Government has 
initiated implementation of InI8grated Management of 

Neonatal and Childhood.......... (1MNC1) In aome 

aelacted diatrIcta acrou the country. This Scheme provides 
a holistic management of the convnoneat C8UI8 of 
neonatal. infant and under five child deathe - Infectiona 

in the flrat month of life (Neonates). pneumonia. dIarmea. 
measles, malaria and fever. There Is also an mIpOftant 

component of promotion of breastfeeding. complementary 

feeding from aix months of age onwards and sustenance 
of good nutritiOn. It has three componenIa viz. improving 

least two years to be covered under IMNCI. 

The states where this Scheme Ia be,"~ Implemented 

are Andaman and Nicobar Islands. Andhra Pradesh. 
Assam, Bihar, Chandigarh, Chhatliagath, Delhi. Goa. 
Gujarat. Haryana. Himachal Pradesh. Jammu and KashmIr. 
Jharkhand. Madhya Pradesh. Maharashtra. Mizoram. 
NagaIand. Orissa. POlldlctl8fT),.Punjab. RaJasthan. SlkkIm. 
Tamil Nadu. Uttar Pradesh and W8It Bengal. 

Under the Reproductive and ChIld Health (ACH) 
Progranme which is being Implemented under the 

National Rural Health Miasion (NRHM). this scheme is to 

be ImpIemet lied throughout the country in a phuad 

manner. As per the RCH implementation plan. at least 125 

dIstricIs of the COIM1try would imptement the IMNCI by 2010. 

[TrsnsIation] 

NHDP P'atecta In .... 

3254.SHRI KAILASH BAITHA : 

SHRI CHANDRA DEV PRASAD RAJBHAR : 

WIll the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to etate : 

(a) the details of the NatIonal Highways aJongwtth 

their IengIh conatructedIbei constructed in Bihar under 

various Projects of NHAI; 

(b) the estimated cost and the expenditure Incurred 
by the National Highways Authority of India (NHAI) under 

Its Phaae-I. Phaae-II and Phase-Ulin BIhar during the last 
three years and the current year tiH date; 

(el the present status of the con8INcCion of each 
of the National Highways; and 

(d) the funds allocated for NH-28-8 Chhapawa. 

Betiah-Uttar Pradesh border during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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SHIPPING. ROAO TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) to (d) Four-laning of NHs in Bihar 

has bean taken up under NatIonal Highways Development 

Project (NHDP)-Phase I and II is as under:-

NHDP Phase National Highways 

(NH) No. 

Golden Quadrilateral 2 

East-West Corridor 28, 57. 31 

Length In 

km. 

206 

513 

The estimated cost for NHOP Phase-I, II and iliA In Bihar 

is Rs. 2249.8 crore, As. 3768.28 crore and Rs. 615 crore 

respectively. The expenditure Incurred on these projects 

during last three years till February. 2007 is As. 1216.50 

crore. 94.5% length of National Highways on Golden 
Quadrilateral In Bihar has been completed but in East-

West Corridor work has been taken up only recently. 98 

km. length for Rs. 78.08 crore has been sanctioned on 

various NHs in Bihar for 2-laning works. Government of 

Bihar from its own funds has tendered work on NH-28-

B from km. 1 to km. 30 and km. 31 to km. 64 for As. 11.60 

crare. 

[English] 

SexU811y Transmlttlld DINa ... 

3255.SHRI NAKUL DAS RAI :. wm the Minister of 

HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether there hes been a steady increase In 

the selCUaUy transmitted diseases In the North-Eastern 

States. eepecIally Slkkim; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to educate 

the people to check the spread of these killer diseases? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) and (b) As per reports received from S1ate 
AIDS Control Societies of the North Eastem States, the 

number of reported STI cases for last three years, including 

Sikkim is given below. The number of cases reported fiom 
Sikkim Is 110 In year 2004, 22 in year 2005 and 56 in 
year 2006. 

Year No. of reprted STI 

cases from NE States 

2004 24717 

2005 32306 

2006 26972 

(e) National AIDS Control Programme provides 
financial support to sn clinics for procurement of drugs 

and training of peraonnel. A~ programmes on 
prevention of STI are carried out by using various mass-

media channels and interpersonal communication with 
emphasis on safe sex including condom. 

3256.SHRI DALPAT SINGH PARSTE : Will the 
Minister of OVERSEAS INDIAN AFFAIRS be pleased to 
state : 

(a) whether there has been an lncntasing number 
of women migrating in search of jobs; 

(b) If so, the details thereof; 

(e) the nature of the jobs In which migrants are 
engaged; 

(d) whether the International Labour· Organizaton 
(ILO) has conducted any study in this regard; 

(e) If eo. the details thereof; 

(f) whether Indian software engineers and 
designers moving to the U.S. are a part of the brain drain 
from country to their origin; 

(g) If so, the details thereof; and 

(h) the number oftha Indian scientists and the 
engineers and the Ph.D graduates in the U.S.? 
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THE MINISTER OF OVERSEAS lNOIAN AFFAIRS 

(SHRI VAYAlAR RAVt) : Ca) to (e) M per the RepOIt-VI, 
2004 of the International 'Labour Organisation, the number 
of women emigrating for employment remains around 50% 

of such emigrants. The nature of jobs in which they are 

engaged.rnainly pertain to housemaids, garment workers, 
nurses, doctors and entertainers. etc. 

(f) to (h) M per information available most or the PIOa/ 
NRJs are engaged in the high-end professions ,88 income 
or the Indian American Median Family 18 over US $ 81000 
against the National MedIan Income of US $ 42000. WiIh 
total population of Indian Americans being 2.3 million, 
nearly 61% of ,Indian Americans over the age of 25 years 
hold a bachelor dagrae or hlgherquallflcalion. Aa per 1he 
estimata8 of 1heAmerican A8aociaIIon of PhyIicIanI of 

Indian Origin (AAPI) and other organisaIions of 1rdan 
profeesionals, there are over 40000 Indan doctors ahd 
over 5 Iakh technical experts of Indian origin worIdI'Ig In 
USA. About 4.6% of the Indian Americen8 ara Ph.D. 

holders. 

3257.StiRI JUAL ORAM : WIt the PRIME MINISTER 
be pleased to stale : 

Ca) whether the MIIhanadi Coalfield UrnIted (Mel) 
has permitted some power companies from MahenIIhtra 

and Gujerat to explore Coal In Orissa; 

(b) If so. the details thereof and the reaons 
therefor; 

(e) the details of power companiaI whk:h are 

exploring coal in the State; and 

(d) if details of - terms and concIIionI In this 

regard? 

THE MINISTER -OF STATE IN THE MINISTRY OF 
COAL (OR. DASARI NARAYAN RAO) : Ca) to (d) The 
Machhakatta and Mahanadi ooaI block In Teicher coalfield 
of Orissa have been jointly allocated to two power 

companies of Maharaahtra and Gujarat i.e. Maharuhtra 
State Power Ganeratton Corporation ltd. (MSPGCl) and 
Gujarat State EI8ctrIcIty Corporation Ud. (GSECl) for 

captive mining through Govt. diapensatIon route. These 
two companies have formed a Joint Venture Company VIz. 
MahaguJ Colliery Umlted having Its Head 'Quarte,. at 
Prakashgad. Mumbal. Central MIne Planning and DesIgn 
Institute Ud. CCMPDf) Is conducUng detailed exploration in 
these blocks under the 8Cheme of Detailed Drilling in Non-
Cil Blocks. 

3258.SHRI A.V. BEUARMIN : WID the MInister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pIeIIaed 10 state : 

(a) whether the Government has started taking 

Ji1IIIdve to invite bidders to taken up the contract of the 
proposed harbour project work at CoIacheI; 

(b) If eo, the details 1hefaOf; 

(e) whether the tender would be invited 
Internationally or 1ndigenouaIy; and 

(d) whether the port will be on the basis of B.O.T. 

or solely bY the Budgetary ProYIeIon of the MinIstry? 

THE MINISTER OF SHIPPING, ROAO TRANSPORT 

AND HIGHWAYS (SHRI T.R. BAALU) : Ca) to (d) Under 
the Indian POI'ta Ad, 1908, the Central Govt. Is responsible 

for the dawtIopmenI of Major POlIs. The ntepeCtive Stale 

Govemmenta have overall jurildiction on Non Major ports 

and are retpOnsible for their development. AI preeent 

CoIacheIIs a NOn-Major port In Tamil Nadu and Is hence 

under the jurisdiction of Stale Government of Tamil Nadu. 
HowtMIr, a request has been received from Government 
of Tamil Nadu for development of Colachel Port 88 a Major 

Port. Steps for preparation 01 a Techno-ECOIlOmic 
FeasIbIIIly and Detailed Project Report .. well as 
Environmental Impact Aaa .. ment Studies for the project 

have been undertakan. 
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[Translatlonj 

Shortage of Offtcen for Indian 
Flag V ...... 

3259.SHRI TUFANI SAROJ : Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether there Is a shortage of office ... to man 

the Indian Flag Vessels; 

(b) If so. the details thereof, port-wise; 

(c) the steps taken by the Govemment to reduce 
the shottageof ofdcers; 

(d) the tin1(' by which the shortage would be filled 

up; 

(e) whether J. 'lhar Lal Port Trust has sought any 

permission from the Ciovemment to stop the loading and 
unloading W()ft( for a certain time period due to the 
shortage of captains; 

(f) if so. the reaction of the Gov~rnment thereto; 

(g) whether the captains of public sector ports are 

joining the private sector ports; 

(h) If so, the reasons thArefor; and 

(i) the steps taken by the Government to check this 
trend and to Improve the skill of Indian Crew? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : <a) to (d) In view 
of the acute shortage of Indian officers. the Govemment 
is considering a proposal to allow foreign officers to work 

on Indian ships subject to certain conditions in consultation 
with the shtppIng Industry. Ships are owned by Indian 

Shipping Companies and not ports. Therefore. It will not 
be possible to work out the port-wise shortage of offlC8rs. 

(e> and (f) Jawaharlal Nehru Port Trust has not sought 
any permission from the Government to stop loading and 

unloading work for a certain period of time as no such 

stoppage has been e:nvisaged. 

(g) to (i) The emoluments and working conditions for 

the Pilots in Private Sector Ports are reported to be more 

attractive and hence, there is a trend for the pilots to leave 

the port service. The Major Ports therefore, manage their 

work by engaging pilots on contractual basis. Pay scales 

of officers of the Major Ports including pilots are revised 

periodically. The next pay revision IS due with effect from 

01.01.2007. There is no separate proposal with the 

Govemment to revise the pay scale of these pilots. 

Extradition Treaties wHh Countries 

3260. SHRI MOHAN SINGH : Will the Minister of 

EXTERNAL AFFAIRS be pleased to state: 

(a) the names of the countries with which India has 

already signed extradition treaty alongwith the years in 

which these treaties were signed; 

(b) the salient features of such treaties; 

(e) whether India proposeS to enter with some 

more countries inCluding Portugal and Argentina: 

(d) if so, the time by which these treaties are likely 

to be signed with Portugal and Argentina; 

(e) the names of the countries which have declined 

to sign the treaty and the reasons therefor; 

(f) the diffICUlties encounteredlbeing encoutered In 

signing these treaties; and 

(g) the extent to which these treaties are helpful to 

India? 

THE MINISTER OF STATE IN THE MINISTRY OF 

EXTERNAl AFFAIRS (SHRI E. AHAMED) : (a) Extradition 

Treaties are in force with: Belgium (1958). Nepal (1963), 

Canada (1987). Netherlands (1989). U.K. (1993.), 

Switzerland (1996). Bhutan, Hong Kong (1997), USA 

(1999). Russia. UAE (2000). Uzbekistan (2002), Spain, 

Turkey (2003). Mongolia, Germany, Tunisia, Republic of 

Korea (2004), Bahrain. South Africa. Oman, France, 

Poland (2005). Bulgaria and Ukraine (2006). Treaties with 
Mauritius. Tajikistan (2003), Kuwait, Philippines (2004) and 



515 Written Ans~ APRil 26. 2007 516 

Portugal (2007) have been signed but are yet to be ratifeid. 

India has Extradition anangements with SWeden (1963). 

Tanzania (1966). Australia (1971). Singapore (1972), Sri 

Lanka. Papua New GuInaa (1978). Fiji (1979), Thailand 

(1982). Portugal (2002) and Italy (2003). 

(b) These treaties provide a legal framework for 

extradition of fugitive offenders and specify circumstances 

and conditions governing the process of extradition 

between Contracting States. 

(e) and (d) India has signed an extradition treaty with 

Portugal in January 2007 which Is yet to be ratified. 

However, India has Extradition arrangements with Portugal. 

India proposes to enter into Extradition treaties with more 

countries subject to mutual agreement. 

(e) No country has declined. 

(f) Bilateral negotiations between two countries to 
conclude such treaties are time consuming, particularly in 

view of the need to accommodate the viewpoints of the 

negotiating parties. 

(0) Extradition treaties provide Incia a legal 

framework to extradite from the concerned countries. 

fugitive criminals for trial in respect of extraditable offences 

committed by them so as to ensure that persons accused 
of such offences do not escape justice. 

[English] 

SettIng of Deep Sea Ports 

3261.SHRI ABU AYES MONDAL : 

SHRI HANNAN MOlLAH : 

Will the Minister of SHtPPING, ROAD TRANSPORT 

AND HIGHWAYS be pleased to state: 

(a) whether the Government has any propoaa/ to 

set up deep-sea-ports on the coastal line of the country; 

(b) If so, the details thereof including locations 

identified for the purpose; 

(e) whether the Government has made any eurvey 
to set up such projects; 

(d) If so, the details thenIof; 

(e) the estimated cost of such projecta including the 

I'8SOUI'C8S to fund the cost; 

(f) the steps taken by the Govemment to expedite 

the projects; and 

(0) the time by which the8e projects are likely to 
be set up? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 

AND HIGHWAYS (SHRI T.R. BMLU) : (a) to (g) A proposal 

has been received from the State Government of West 

Bengal for seWng up of a new deep-sea port on the 

coastline of West Bengal. The Govemrnent has short-listed 

Consultants for development of the project including 

IdantificatIon of suitable location for the proposed port. The 

proposal Is at a preliminary stage. It is not possible to 
incicate the estimated cost of the project. 

3262.SHRI K. VIRUPAKSHAPPA : Win the MinIster of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) the preaent status of constructionIupgI'IIdaUon of 

the National Highways from Mehboob Nagar to 
Boodagumpa (Andhra Pradesh and Kamataka) and Bidar 
to Srlrangapattanam (Kamataka); 

(b) the amount aIoc:ated for thII wortc; and 

(e) the time acheduIe by which the project Ie likely 
to be completed? 

THE MfNtSTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIY APPA) : (a) to (e) This MinIetry ia primarily 

concerned with the constructlonIupgradlltion of NIIIianaI 
Highways. As regards the road from Mehboob Nagar to 
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Boodagumpa (Andhra Pradesh and Karnataka) and Bldar 
to Srlrangapattanam (Karnataka), these roads are State 
roads. As such, the responsibiHty of constructionlupgradation 
of these roads Ilea with the respective State Governments. 

[Translation} 

Amenities to the Members of PanchayetJ 

Rallndtutlon. 

3263.SHRI RAGHURAJ SINGH SHAKYA : Will the 

Mlniater of P ANCHA YATI RAJ be pleased to state : 

(a) whether the Government proposes to provide 
pay, aUowances and other facilities to the members of 
Panchayati Raj Institutions at par with members of 
Parliament and members of Legislative Assemblies to 
make these institutions more effective; 

(b) if so, the details thereof; 

(e) whether Panchayati Raj System has not been 
functioning properly in the absence of any economic 
assistance to the elected members of Panchayati Raj 

Institutions; and 

(d) if so, the reaction of the Government thereto? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 
YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR) : (a) and (b) No, Sir. 

(e) and (d) Remuneratlonlhonorarlumlallowances to 
elected members of Panchayati Raj Institutions falls within 
the purview of State Govemments and, as such, varies 

from State to State. 

[English} 

Tl1In.ml •• 1on of Imported Coal 

3264.SHRI EKNATH MAHADEO GAIKWAD : 

SHRIMATI NIVEDITA MANE : 
SHRI KIRTI VARDHAN SINGH : 

Will the PRIME MINISTER be pleased to state : 

(a) whether the imported coal transmission through 

rail is dogged by inadequate supply of rail wagons and 

rakes as reported in the Times of India dated December 

25, 2006; 

(b) if so, the details thereof; 

(c) whether the imported coal also requires 

specialised handling infrastructure at ports; 

(d) if so, whether such facilities are not available 

at the ports; 

(e) if so, the reasons therefor; and 

(f) the measures taken or proposed to be taken by 

the Government to supply adequate number of rail wagons 

and rakes and also to provide requlsHe infrastructure at 

ports for import of coal? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. DASARI NARAYAN RAO) : (a) to (f) The 
information is being collected and will be laid on the Table 

of the House. 

Fee Hike for Higher education 

3265. PROF. VIJAY KUMAR MALHOTRA : 
DR. LAXMINARAYAN PANDEY: 
SHRI AVINASH RAI KHANNA: 

Will the PRIME MINISTER be pleased to state : 

(a) whether the National Knowfedge Commission 

has recommended any hike in fee for higher education; 

(b) if so, the details thereof; 

(c) whether the Government has made any 

assessment of likely impact of fee hike on the education 
and the students as well; 

(d) if so, the details thereof; 

(e) whether in the light of the recommendations of 
the Commission, the Government proposes to evoIve·any 

scheme; 
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if so, the detens thereof: 

(9) whether certain educational and social 

organisations have rised objections against some of the 

rec:ommendations of the Commission; and 

(h) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : (a) and (b) 

Yes. Sir. A copy of the relevant paragraph is enclosed 

statement. 

(c) and (d) No Sir, as no decision has been taken on 

the proposal. 

(e) and (I) The recommendations of the National 

Knowledge Commission have been sent to the concemed 
Ministries and Departments for examination. 

(g) and (h) The Planning Commis8ion is not aware 
of any objection. 

Statement 

Extracts from the report of the National Knowledge 

Commission on Higher Education pertaining to 
rationalisation of fees 

On an average, fees constitute less than 10 per cent 

of total expenditure in our universities. And, in most 
universities, fees have remained unchanged for decades. 
In theory, universities have the freedom to decide on fees. 

In practice, however, universities have not exercised this 

freedom in part because of some genuine concerns about 
access but in larger part because of the rhetoric and 

populism in the political process. The problem has been 

compounded by the UGC method of providing grants-in-

aid to bridge the difference between income and 
expenditure. Consequently, there is no incentive for 

universities or colleges to raise income through higher fees 

as that some would be deducted from their UGC (or State 
Govemments) grants. The \ow fees in public universities, 

without any means teats have meant unquantifiable 
benefits for unintended beneficiaries. But private players 

and foreign Institutions have not been restrained in 

charging fees that the mart<et can bear. The time hasc0m8 

to rethink, as we have no choice but to rationalize fees. 
It is for universities to decide the level of fees but, as· a 

norm, fees should meet at least 20 per cent of the total 

expenditure in universities. In addition, fees need to be 
acJjusted every two years through price indexation. Such 

small, continuous adjustments would be abl$arbed and 

accepted for far more easily than large, discrete changes 
after a period of time. This rationalization of fees should 

be subject to two conditions : first, needy students should 

be provided with a fee waiver plus echoIarahlp to meet 

their costs: second, universities should not be penaHzed 

by the UGC for the resources raised from higher fees 
through matching deductions from their grants-In-aid. 

Bridge at ChowIdghat 

3266. SHRI M.K. SUBBA : Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to refer to the reply given to Unstarred Question 

No. 2952 dated December 13, 2006 and state : 

(a) whether the feslbillty and model parameters for 

the projected bridge at Chowkighat have been prepared; 

(b) If so, the details thereof and If not, the reasons 
therefor; 

(c) the expenditure Incurred in the study, 
examination, preparation of the model of the bridge and 
allied matters; 

(d) the estimated expenditure for constnJctIon of the 

bridge; and 

(e) the time by which the construction WOItt on the 
bridge is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA) : (a) and (b) No, Sir. Feasibility has not 
been prepared. However, parameters for the Model Study 
have since been approved by the . Central Water and 

Power Research Station (CW and PRS), Pune and laying 

and setting of the model at North Eaatem Hydraulic and 



521 Written Answers VAISAKHA 6, 1929 (Saka) to Questions 522 

Allied Research Institute (NEHARI) has been completed, 
as reported by Border Roads Organisation. 

(c) An amount of Rs. 63.86 lakh has been 

deposited with the Chief Engineer Brahmaputra sOard, 

Guwahati by the Border Roads Organisation towards the 

cost of the model studies for the bridge as 'DepoSit WOrk". 

(d) The estimated cost of the bridge can be worked 

out only after the alignment, 'Final Bridge Scheme/General 

Arrangement Drawings' and other related matters in 

respect of the Chowkighat Bridge have been finalised. 

(e) It is too early to indicate the time of 

commencement for the construction of Chowkighat Bridge. 

PredIctIon Regarding GOP 

3267. SHRI CHANDRA BUSHAN SINGH : Will the 

Minister of STATISTICS AND PROGRAMME 

IMPLEMENTATION be pleased to state : 

(a) whether according to the estimates of national 

Income for 2006-07 by the Central Statistical Organisation, 

92 per cent growth in the Gross Domestic Product has 

been predicted during 2006-07; 

(b) If so, the details thereof? 

(c) whether some sectors have done very well In 

terms of growth during the year 2006-07; 

(d) if so, the details thereof; 

(e) whether the farm sector dipped yet again by 2.7 

per cent during the current fiscal year; 

(f) if so, the reasons therefor; and 

(g) the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI 

G.K. VASAN) : (a) Yes, Sir. 

(b) According to the Press Note on the "Advance 

Estimates of National Income, 2006-07" released by the 

Central Statistical. Organisation (CSO) on 7th February, 

2007, the growth in Gross Domestic Product (GOP) at 

factor cost. at constant (1999-2000) prices is estimated at 

9.2% during 2006-07. 

(c) Yes, Sir. 

(d) The growth in GOP at constant (1999-2000) 

prices during 2006-07 is high in manufacturing (11.3%), 

electricity, gas and water supply (7.7%), ~nstruction 

(9.4%), trade, hotels, transport and communication (13.0%), 
financing, Insurance, real estate and business services 

(11.1 %), and community, social and personal services 

(7.8%). 

(e) Yes, Sir. 

(f) The defICient rainfall in the monsson in 2006 

has led to poor agricuHure growth. 

(g) Some of the major steps Initiated by 1he Central 
Govemment to enhance agricultural production are given 

below: 

(i) Implementation of Integrated Cereal 
Development Programme (JCDP) In Rice, 

Wheat and other Cereal-based cropping system 
areas, Sustainable Development of Sugarcane 

based cropping system and Special Jute 
Development Programme. 

(ii) Launching of Integrated Scheme of Oilseeds, 

Pulses, Oil Palm and Maize (ISOPOM) for 
raising the yield potential of Oilaeeds, Pulses, 

Oil Palm and Maize. 

(iii) Announcement of Minimum Support Prices 

(MSPs) well before the commencement of 

sowing season to enable farmers to decide· on 
the choice of crops to be grawn by them. 

(iv) Agricultural diversification through horticUlture 

and floriculture. 

(v) Development/strengthening of modern 
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agricultural markets through creaoon of space 
for attracting investment from private and 

coapenItive sectors for the development of 
direct marketing and contract farming. 

(vi) Reorientation of banks towards extending 

credit. especially production credit, to rural and 

fanner households at conc::essionaI rate of 
interest. 

(vii) Revitalization of Agricultural research to ensure 

fuI exploitation of scientific advancee for 

Improving productivity according to agro-climatlc 
conditions. 

(vii) Revitalization of Agricultural extension system 

through Krishi Vlkas Kendras in each district 

and making extension system more farmer 

friendly by way of autonomous institutional 

arrangements for technological dissemination 

through 'Agricullural T ec:hnoIogy Management 
A(Jency' (ATMA) at cIiatrict level. 

(ix) Setting up of National Aainfed Area Authority 

has been approved to deal with the problems 

faced by relnfed areas. 

3268. SHRI UDAY SINGH : WiD the Minister of 
PANCHAYATI RAJ be pleased to state : 

(a) whether there is any proposal to set up a rural 

area assistance fund for providing employment asaistance 
to backward districts in the country; 

(b) if so, the details thereof; 

(e) the emptoyment opportuniIie8 likely to be 
generated as a result thereof; and 

(d) the other benefits likely to be accrued to the 

backward districts? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 
YOUTH AFFAIRS AND SPORTS AND MINISTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR) : (a> to (d) A Backward RegIons 
Grant Fund Programme (BRGF) which covers 250 districts 

has been launched by the Prime Miniater on 19th 

February, 2007 at Barpet8 In Assam. This wiD contrtbuta 

to accelerating rural deYeIopment and rural employment, 

as well as narrowing the gap between backward and more 

advanced areas of the country. The programme consists 
of two funding windows namely, (a) a capablIity Building 
Fund of As. 250 crore per annum and (b) 8 substantially 

untied developmental grant of As. 3500 CfOI8 for 2006-

07. 

Every district is to receive 8 fixed minimum amount 
of As. 10 crore per annum under the programme. 50'% of 

the balance allocation under this progrMI'A8 Is allocated 
on the basis of the share of the population and area of 
the district in the tota/ population and area of an backward 

dlstrllcta. The development fund under the programme can 
be used for fIIImg the crttIcaI gaps In development Which 
remain despite other major Interventions. Panchayats and 

Urban Local Bodies may use these funds for any purpose 
within the nema that are deveIoved to them as listed In 
the Eleventh and Twelfth acheduIe of the Constitution 

respectively. 

The employment opportunity and other benefits 

accruing to backward dIatricta would now from the 

individual plana pntapnKI by each diatrict. However, each 
district is expected to undertake a diagno8tic study of Its 

backwardness and prepared • well concelved participaIive 

district development ptan in accordance with Its 
requirements. 

[Translation) 

Sir C .... ot.pute 

3269.SHRI CHANDRA MANI TRIPATHI : 

DR. LAXMINARAYAN PANDEY : 
SHRI SANTOSH GANGWAA : 

SHAt SHtSHUPAL N. PATLE : 
SHRI RASHEED MASOOO : 
PROF. MAHADEORAO SHIWANKAR : 

SHRI BRAJESH PATHAK : 
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Will the Minister of EXTERNAL AFFAIRS be pleased 

to state : 

(a) whether the Govemment has conducted any 

joint survey to solve the Sir Creek dispute with Pakistan; 

(b) if 80, the details of the disputed area and the 

modaIHies worked out therefor, 

(c) the outcome of the joint survey; and 

(d) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) to (d) A joint survey of the 

pHlars in the horizontal segment of the boundary In the 

Sir Creek area was carried out in January 2005. The 
survey computed the position of 38 existing pillars out of 

the total 67 pillars erected in 1925. On 15 January 2007, 

the two sides started a joint survey of the creek and 
adjoining areas. The joint survey Is currently underway. 

3270.SHRI CHENGARA SURENDRA : Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased 

to state: 

(a) whether the Javed Chaudhary CommHtee set 

up to recommend ways and means to bring improvement 

in efficiency of the doctors and to check. brain drain has 

submHted He report; 

(b) if so, the main points of the said report; 

(c) whether the Govemment has accepted the 

recommendations of the said Committee; and 

(d) If 80, the steps taken by the Govemment to 
1~lement the recommendations? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) Yea, Sir. 

(b) to (d) The main recommendations of the Committee 

Interalia Include (I) Removal of stagnation at Senior 

Administrative Grade (SAG) and Higher Administrative 

Grad (HAG) level; (ii) enhancement of retirement age to 
62 years; (iii) Terminal benefHa of additional 5 years of 

service over and above 5 years already admissible under 

Pension Rules; (Iv) Enhancement of NPA to 30%; and (v) 

Enhancement of BookIReaearchlAcademic Allowance. 

The age of retirement of Specialist doctors has already 

been enhanced to 62 years. WhHe the action towards 

implementation of other recommendations was in progress, 

Department of Expenditure, Ministry of Finance have in the 

meantime Issued instructions vide O.M. No.511612006-E.III. 

A dated 21.12.2006 that an cases involving upgradation 

of pay-scales, grant of fresh non-functional scales, new 
allowances, enhancement of existing allowances are to be 

brought before the 6th Central Pay Commission. 

[English] 

3271.DR. VALLABHBHAI KATHIRIA : WiD the Minister 

of COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state : 

(a) whether the research contracts on various fields 
are awarded to Consultants, NGOa, Academic and 

Research Organisations; 

(b) if so, the criteria adopted for awarding the 

contracts; 

(c) the list of the research contracts with the name 

of the organizations awarded during the last three years 

and its progress; 

(d) whether research contracts are available on the 

website of the Ministry; and 

(e) if not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) and (b) The Studies of 

Demographic and socio-economic profile of users and of 

demand for various of telecom services were awarded by 
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the Department of T eIecommunicationa in the reputed 

academic and research organizations in respect of some 
States. The proposals were processed on the basis of the 

perfonnance in their presentations made by various 

institutes before the Telecom Commission. their past 

experience. methodology and costs. 

The Depal1n'lent of Information Technology promotes 

Research and Development by providing grants-in-aid 

support to academic and research institutions for 

undertaking RandO in identified thrust areas. Detailed 

guidelines are available on the Department of Information 

Technology website (www.mit.gov.in). While giving the R 
and 0 grant the Department seeks advisory support from 

Expert Groups whose members are drawn from academic 
and research institutions. industry and user organizatios. 

(c) and (d) The list of Studies awarded and ~ed 

by Department of T elecommunicationa during the last three 

years with names of organisatios, is given in the enclosed 
statement. A Directory of Extramural R and 0 projects is 

published annually by the Ministry of Science and 

Technology. The publication also Includes the projects 

funded by the Department of Information Technology. The 
directory is available on their website (www.nstmis· 

dst.org). Information on selected R and 0 by Department 

of Information Technology projects is available on the 
website of the Department (www.mit.gov.in). 

(e) Doea not arise. 

S,..",."t 

81. Name of the Organisation States/area covered 

No. 

2 

DurIng 2002.03 

1. National Council for 
Applied Economic 
Research (NCAER). 

New Defhi 

3 

Delhi. Mumbai. Kolkata 
and Chennai. 

2 3 

2. National Productivity Lucknow. Patna. 

Council. (NPC). New Delhi Colmbatore, Ludhlana 

Chandigarh. 

Jamahedpur. Rajkot 

and Puna. 

3. Institute of Social and Kainataka and Goa 
Economic Change (lSEC). (Urban and Rural 

Bangalore areas). 

4. Maharishi Dayanand Rajasthan (Rural and 

Saraswati Univelsily. Ulban antaa). 

Ajmer Rajasthan 

1. MIs. Santek Consultants. 

New Delhi 

2. MIs. ORG Centre for 

Social Research. 
New Del,. 

3. Mia. Maharishi 
Dayanand Saraswatl 

UnIver8Hy. A;mer 
Rajasthan 

4. Mia. Omeo Kumar Daa 
Institute. Guwahatl 

5. Mia. Govind BaUabh 
Pant Social Science 
Institute. ARahabad 

6. Indian Institute of 

Mangement. KozhikOde. 
Kerale 

7. National Productivity 

Council. New Delhi 

Himachal Pradesh and' 

Jammu and Kashmir 

Punjab (excePt 
Ludhiana). Haryana 

and Chandigafh. 

Gujarat. 

7 North Eastern 8I8tes 
and Asaem. 

UP (East and Welt> 
and UttaranchaI 

Tamil Nadu and KeraIa. 

Madhya Pradesh and 

Chhattlsgarh. 
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Road Link to nbet by Chine 

3272. SHRI REWATI RAMAN SINGH : Will the 

Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether China is considering a proposal to link 

Xlgaze with lhasa by rail link by 2010; and 

(b) if so, the details thereof; 

(e) whether the proposed link would pose a 

security risk to India; and 

(d) if so, the steps being taken by the Govemment 

In this regard? 

THE MINISTER OF EXTERNAl AFFAIRS (SHRI 

PRANAB MUKHERJEE) : (a) to (d) Govemment have seen 
reports in Chinese official media on the proposed 

construction of a 254-km. extension line of the Qlnghai-

Tibet railway from lhasa to Xigaze. Govemment keep a 

constant watch on all developments having a bearing on 
India's security and take all necessary measures to 

safeguard it. 

Shortage of Pare MedIcaII at.ff In 

Ru .... ~s 

3273. SHRI K.C. PAllANI SHAMY : Will the Minister 

of HEAlTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether the Govemment has issued any orders 

to all the medical colleges in the country to adopt some 

villages around it to provide primary healthcare; 

(b) if so, the details thereof; and 

(e) the details of the response received from those 

medical colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) to (e) No, Sir. No such order has been 

issued by the Govemrnenl of India. 

[Translation] 

Foralgn Companies In Road 
Construction 

3274. SHRI MITRASEN YADAV : Win the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether the Govemment. has planned to 

engage foreign companies in road construction projects in 
the country; 

(b) if 50, the details therof including the names of 
the companies, country-wise: 

(e) the details of the projects undertaken or likely 

to be undertaken by the companies, State-wise; 

(d) whether the Malaysian Government has al80 

offered to Invest in construction of Expressways In the 

country; 

<e) If so, the details thereof and the stretches 

identified for the projecta; 

(f) the estimated coat of each of these projects; 

and 

(g) the lime by which these projecta are likely to 
be taken for conatruclIon and get completed? 

THE MINISTER OF STATE IN THE MIN1STRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) 10 (g) The Information Is being 

collected and will be laid on the Table of the House. 

{English] 

Ayurvede Unite 

3275. SHRI KIRTI VARDHAN SINGH: 

SHRI EKNATH MAHADEO GAIKWAD ; 

Will the Minister of HEAlTH AND FAMILY WELFARE 

be pleased to state : 
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(a) . whether the Government helps the A~ 

units to propagate and treat domestic and foreign patients; 
and 

(b). if so. the details of the units which are being 
helped, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHAIMATI PANABAKA 
lAKSHMI): (a) Yes, Sir. Department of AYUSH provides 

financial assistance to the Stab! GoWmments for oPening 
'Up of AYUSH heallhcan., faetlities like AYUSH Wing. 
Specialized Therapy Centres and Speciality Clinics of 
Ayurveda, Yoga and Naturopathy. Unani, Siddha and 

Homc:ieapathy systems of rnedic:iries in District allopathic 
hospitals, Community Heallh Centres- ad Prtmary Heafth 

Centres of the .State Govemments. Grants-In-aids are also . - , ' ~ 

being given to the State Govemments far procurement and 

supply of essential dNgs to the identified . AYUSH 

~s. of the State Governments llituated in theIt' 
remote and backward areas. Financial assistance is also 
being provided for ma'".treamlng of AYUSH health care 
facilities under National Rural Health MIasIOn. CenIraI 
Government is not providing any separate assistance for 

treatment of foreign patient. 

(b) Statement showing details of financial assis-

tance given to the various State GoYemmen18 for eetting 

up of AYUSH healthcare facilities and for providing 

essential drugs to A YUSH dispensaries in the current year 

is enclosed. 

Detltil& of. Gntms-in-aid rrIIeued to A YUSH Dispensaries under the CentraJIy Sponsored Scheme for 
&.entiaI A YUSH I1I8dicines ~ring 2006-07 

- ---
S. Name of the State No. of Dispensaries covered Total No. Amount 

No. of Disp. released 111 

.Ay. Siddha Unanl Homoe covered (Re. In lakhs) 

1 2 3 4 5 6 7 8 

1. Andhnl Pradesh 564 201 292 1057 264 .. ~5 

2. Arunachal. Pradesh 9 42 1t.1!S 

3. ChhaUisgarh 633 6 52 691 172.75 

of. l)efhI- 21 9 30 7.50 

5.,Meghalaya 

6. Himachal Pradesh 1090 3 1093 273.25 

7. Kerala 85fl- 9 1 865 216.25 

8. Uttaranchal 479 03 88 570 136.94 

9. Maharashtra 490 25. 515 128.75 

10. Madhya Prrldesh 972 972 243.00 
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2 3 4 5 6 7 8 

11. Meghalaya 

12. Gujarat 90 90 16.94 

13. Haryana 2nd instalment of Home Remedy kits 5.57 

14. Jammu and Kashmir 265 235 209· 709 177.25 
Ayuah 

15. Jharldulnd 110 18 42 170 42.50 

16. Kamataka 540 49 43 632 158.00 

17. Nagaland 

18. Orissa 

19. Punjab 447 107 554 138.50 . 

20. Rajasthan 3349 46 63 3459 884.75 
Y and N-1 

21. Slkklm 

22. Tamil Nadu 

23. Tripura 59 59 14.69 
(Recurring) 

24. unar Pradesh 1838 214 2052 513.00 

25 Weal8engal 280 3 480 763 110:15 

Total 12032 9 810 1481 14332 3Sn.39 

Details of speciaNst WillgslclinicslCentels for which grants-in-llid tfIItIaHd under 

S. 
No. 

Name of the 
SlatelU.T.s 

2 

1 . Andhra Pradesh 

the schfmte for A YUSH HospitIIls during 2006-07 

DetaHs of speciaJi8t WingslclinicslCentrea for which grant-in-aid reIeued Total 
amount 

Sp. Therapy Centra Sp. ClInic of ISM and H sactioned 
with indoor facility. Specific out door treatment (Rs. In 

ISM and H Wings in 
district Hospitals • 

As. 35.00 lalths 

No. Amount 

3 4 

As. 22.00 lakhs OAs. 10.00 lakhs lakhs) 

No. Amount No. Amount 

5 6 7 8 9 

For Mainstreamingof AYUSH under NRHM 635.49 
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2 3 4 5 6 7 8 9 

2. Assam Ay.·SO 1247.25 1247.25 

Homeo 

3. Chhattlsgarh 

4. Jammu and Kashmir Ayor 490.00 Ay-4 176.0 666.00 

Unani-14 Unani-4 

5. Kamataka B-Ay 248.85 5-Ay 154 Hom-1 540.00 942.85 

1-Unani Ay-48 

1-Y and N PHC·5 

6. Kerala 

7. Maharashtra ISM 35.00 Ay-1 22.00 Ay-1 10.00 67.00 

wing-1 

8. Madhya Pradesh Ay-17 589.89 Unani-1 22.00 Homeo-2 300.00 911.89 

Ay-25 

Unanl-4 

Hom-1 

9. Meghalaya 

10. Manipur 

11. Nagel8nd Ay-15 150.00 150.00 

12. OrIssa Ay-1 22.00 22.00 

13. Punjab Ay-7 315.00 Hom-1 22.00 Ay-12 130.00 467.00 
"~2 Hom-1 

14. Raju1han For MallIII18eming of AYUSH under NRHM 835.49 

15. SiIdQm 

16. Tamil Nadu " 

17. Uttar Pradesh Ay-1 10.00 10.00 

18. West Bengat ISM 140 Hom-10 100.00 243.00 
and 3.00-Aec 

H-4 
I ~·i~-: i,.:"Y·':\ ~ ~ 

Exp 
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2 3 4 

19. Uttaranchal Ay-3 55.00 

20. Arunachal Pradesh Ay-8 280.00 

21. Trlpura 

22. Jhartchand AYUSH-12 420.00 

Total 2573.74 

World aank A ...... nee for 
Health Projects 

3276. SHRI CHANDRAKANT KHAIRE Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased 

to state: 

(a) whether the World Bank has upheld approxi-

mately 1 billion $ funding for health projects; 

(b) if so, the reasons therefor; 

(e) whether tile Government has written to all State 

Govemments and Central Departments to ensure complete 

transparency and Integrity in awarding contracts for health 

projects; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) and (b) Three Credit Agreements in the 

Health Sector were signed on 16.10.2006, with the World 

Bank for :-

(i) The Reproductive and Child Health Project 

Phase-II (US dollars 360 mlliion) 

(Ii) National Tuberculosis Control Project Phase-II 

(US dollars 170 mUllon) and 

5 6 7 8 9 

55.00 

Hom-32 320 606 

Rae Exp. 6.00 

ISM and H-29 290.00 290 

Ay-12 264.00 684.00 

682 3106.25 7632.97 

(iii) Karnataka Health System Development and 

Reform project (US doHars 141.83 million). 

(e) and (d) All State Governments/Government of UTs 

have been asked to maintain appropriate financial 

management system and to ensure that procurements of 

goods and services will be made in accordance with the 

guidelines on the subject. 

(Translation] 

. SUpply of Poor QualIty til Coat 

3277. SHRlMATI SANGEETA KUMARI SINGH DEO: 

SHRI HARIKEWAI. PRASAD : 

Win the PRIME MINISTER be pleased to state : 

<a) whether the Government has received any 

complaints against Coal India Ltd. (CIl) for supplying poor. 
quality of coal; 

(b) If so, the details thereof; 

(e) whether the Government has fixed any respon-
sibility in this regard; 

(d) if so, the details thereof; 

(e) the Steps taken by the Government in this 
regard; and 
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(f) the success achieved by the Gov8mmant .. a 
result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAl (DR. DASAt:l1 NARAYAN RAO): (a) and (b) 

Occasionaly complaints are received mainly from power 
houses against the poor quality of coal auppIed by 

subsidiary companies of Coal India limited (Cll). 

(e) to (I) Cil has been advised from time to tim8 to 
take remedial actions in respect of Ipeciftc campIIInIa. Cil 
has also taken following inIIiaIives to irnpnMt ... quaIIly 

of coal:-

(i) Selective rninIng of bands of gntater than 1 
meter thickness. 

(ii) Appmpriata poaitionIng of OB and caaI bellChes 

to avoid con1amination. 

.• (Hi) ScnIppingIcIeMi of COllI ~ beIoat 

::, ... ~ . 

blasting. 

(Iv) Installation of metal detec:toraIrnag ....... 
tors over running conveyors before coal 
loading. 

(v) AI .... me;or1MOilC* h&ving ..... capaciIy coal 
handling plants to deepatch aizeet end uniform 

quality of coal to suIt'the requirement of the 

consumers. 

(vi) EIIIabIiIIvnent or wei aquipped Iabondoriea 
at all the projects for regular.9UdtY ...... 
mant. 

(vii) Anangement lor joint sampling and 3fd party 

NIftPIng with CCJf18LIfNI8. ,bMed. ~ whk:h 
consurnera are compenI8ted. 

(viii) Shale picking. If any. at mine lace. IIocka 
aidInga and from the wagons. 

The above meaaurea taken by CIL have resulted in 

impfovement in ........ or qudty or coal ~. 

fEngllahJ 

3278. SHRI BASU DEB ACHARIA : WIU the Mlnlatar 
of SHIPPING. ROAD TRANSPORT ANi:J HIGHWAYS be 

pIaued to state : 

(a) whether Govemmant hM taken any dac:iIion to 

dow IncIan-IIag "...... 10 I'8CIUit knIgn sea faIers; 

(b) if so. the details theNof and the reasons 
thereIor; 

(e) whether the trade uniona have objected to the 

decision 01 the GcMmment in this regard; and 

(d) If 80. the details thereof and the reaction of the 

Government u..to? 

THE MINISTER OF STATe IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
T.R. BMLU): (a) to (d) In view of the IICUIe shortage of 
Indtn oII"lC8I8. the Government is CGnIidIIttnge propoeaI 

to allow foreign oIIlcera to WOfk CIA .......... subteCt 
to certain conditions in coneuItation with the shipping 
Industry. 

3279. SHRI BADIGA RAMAKRISHNA : .. .. 
MInIstar of PANCHAYATI RAJ be pIeued to ..... : 

(a) the aims and objectiYes of the Penchayti Yuva 
Shakli Abhiyaan (PVSA); 

(b) whether a campaign under ... "SA .. 
started. only in Punjab. Haryaaa and Manipur; 

(e) If 80. the reasons for not starting IhIa In oIIw 
States particularly In Andhra Pradesh; and 

(d) The time by which .PYSA is likely to be ItaIted 
in other States? 

THE MINISTER OF PANCHAYATI RAJ..MINIBTER OF 
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YOUTH AFFAIRS AND SPORTS AND UDftSTER OF 

DEVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANI SHANKAR AIYAR): (a) The aim and objectives of 

the Panchayatl Ywa Shakti Abhlyan (PYSAl Is to empoWer 

the youth in youth Clubs and Panchayati Raj Institutions 

(PAis) to mobilize local communities and improve local 

conditions by assessment, awareneass, action . and 

advocacy for effective Panchayati Raj system. The focus 

is to develop inter-linkages between youth groups and 

Panchayati Raj Institutions for empowering youth for 

dacislon making. .. 
(b) and (c) Besides Pubjab, Haryana and Manipur, tlte 

PYSA . .has also been launched in Tamil Nadu. Core 

Committee meetings have been organized in Goa and 

Sikkim as well to facilitate launching the PYSA. 

, . 
(d) The results of the Abhiyan are encouraging and 

PYSA will launched in a phased manner in other States 

including Andhra Pradesh in the near future. 

Additional Fund for Leprosy Patients 

3280. SHRI FRANCIS FANTHOME: Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether State Govemments having large num-

ber of leprosy patients have. sought additional funds from 

the Union Govemment; and 

(b) the response of , the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) Under National Leprosy Eradication 

Programme, the States are requested to submit annual 

action plan proposals for carrying out NLEP activities. 

These proposals are examined by Central Leprosy 

Division and sufficient funds are provided to the States to 

carryout action plan activities as per Programme Imple-

mentation Plan (PIP) norms. 

(b) None of the State Governments have sought 

additional funds from the Union Govemment. 

New R ...... ch on AIDS 

3281. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

SHRI RAKESH SINGH : 

Will the Minister of HEALTH AND FAMilY WELFARE 

be pleased to state : 

(a) the details of the research beirig conducted for 
elimination of AIDS virus in the world and India's 

contribution in the research; 

(b) whether any progress has been achieved to 
weaken this virus by which it is likely to be eliminated; 

(c) if so, the details-thereof; 

(d) whether a new blood test for detection.'drug 

resistant virus in AIDS has been developed; and 

(e) if SO,' the details thereof? 

THE MINISTER OF STATE IN· THE MINISTRY OF 

HEALTH.AND FAMILY WELFARE (SHRlMAT1 PANABAKA 

lAKSHMI~: (a) 10 (c) AIDS virus cannot be eliminated. 
However, research is being carried ~t in several 
countries, including India, to develop a safe and effective 

vaccine so that vaccinat8dindividuals become less 
eusceptible to the virus. Two phase-I human vaccine trials 
are underway a& NationalAJDS Research Inatitutfil, Puna; 
and Tu~. Research Centre, Cherlnai. 

(d) and (e) ~ laboratory test which can detect low 

levels of drug resistant HIV in a patient's blood has been 

developed in the United States. The lest could assist in 
deciding best treatment options and predictinljl treatment 
outcomes. However, it is unlikely the new test will be 
wfdeIy available soon. 

{Translation1 

Gender Ambiguity 

, 3282. SHRI M.· SREENIVASULU REDDY : Wtfl the 
Minister of YOUTH AFFAIRS-AND SPORTS be pleased to 

state: 
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(a) whether one of the Indian Medal Wmner In the 

Asian Games in Doha was disqualified for gender 
ambiguity; 

(b) if so, the detaBs thereof; 

(c) the rationale of the medical teat on the athletes 

undertaken before the Doha Games by the Internallonal 

Olympic Association; 

(d) whether there was any mistake (11'1 the part 01 

the officials 01 International Olympic AIsocIation (lOA) In 

this • regard; 

(e) if so, the details thereof; 

(f) the action taken or proposed to be taken 

against the erring ofIIcieIs of the lOA; and 

(g) the steps proposed to be taken by the 

Government for Y8rifying. gender ambiguity? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 

YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DeVELOPMENT OF NORTH EASTERN REGION (SHRI 

MANt SHANKAR AIYAR): (a) Yes, SIr. 

(b) Ma. ShanIhi Soundarajan had won the IiIvar 

medal In 800 MaIre (Women) event in the AlienGamea 
In Doha. On suspICion of ambIguouI genitalia during the 

dope teat at at Doha. a detailed mecIcef checkup was 
conducted by a team 01 spec:IaIista and she was 
dIsquatified on the basis 01 gender ambiguity. 

(c) No gender teat WII8 conducted befont Doha 
AsIan Games on the athletes. 

(d) to (f) It would not appear so. However, the matter 

Is being examined in the light 01 reports received from 

various sources. 

(g) There Is no uniformity In the guldeIine8 relating 
to gender verification at Ihe InIematIonal level. In view of 

this, and in the light "'thecae referred to in the question, 

this Issue Is being further examined. 

3283. SHRI HANSRAJ G. AHlR : Will the MInIster of 

HEALTH AND FAMILY WELFARE be pleased to state : 

(a) whether the matters relating to transfer of 
Research and Bic-materlal in the field 01 medicine have 
been resolved; and 

(b) If 50, the detaHs theraof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI) : (a) The guidelfnes Issued by the MInistry of 
Health and F.W. Govt. of India (vldeO.M. No.190151531 
1997-IH (Pt.) dated 19th November, 1997) regulates the 

transfer of human bioi0gicai material for reeean:tV 
diagnostic purposes. In so far as this Ministry Is concemed 
there has been no Issue/controversy relating to the transfer 

of human biological material for biomedical research 

purposes. 

(b) Does not arise. 

(English) 

Compendlve Technique for ExploratIon 

of Coel 

3284. SHRI G. KARUNAKAAA REDDY Wit the 

PRIME MINISTER be pleased to state : 

(a) whether the technique and stTategy adopted by 

India for exploration of coal differs from that of the major 
coal producing countries In the world; 

(b) if 80, the details theeof and the reaaona therefor; 
and 

(e) the steps have taken by the Gowmment to 
adopt the llllest taehllology In the fIetd of exploration 01 

COllI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COAL (DR. DASARI NARAYAN RAO): (a) and (b) No, Sir. 

The techniques and atnIt8gies adopted In India for coal 
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exploration compare favourably with Intemational practices 

and suits the geological nature of Indian coalfields. 

(c) There is a need for upgrading the equiprnents 

from time to time depending upon the need and the 

efficacy, which is being addressed regularty. Recently two 

high tech Geophysical Instruments for Borehold Logging 

have been imported and three other logging instruments 

are under process of introduction. Apart from it, one high-

tech Exploration Seismograph for non-invasive deep-
seated coal exploration and better 80ftwarealequipments 

for geological modeling, web enabling and Coal Bed 
Methar19 (CBM) gas-In-place assessment In coal are under 

process of procurement. 

To modemlze the drilling equlpments of Central Mine 

Planning and Design Institute Urnited (CMPDIL), two deep 

capacity drills have b8en inducted for taking up exploration 

of deep-seated coal seams whereas replacement of other 

extating drills with deep capacity modem drills and high-

tech drlfla Is under process. 

[Translation) 

Conversion of Deortdllm· Harpelpur Road 
to NH 

3285. SHRI RAJNARAYAN BUDHOLIA : Will the 

Minister of SHIPPING, ROAD TRANSPORT AND HIGH-

WAYS be pleased to. state : 

(a) whether Union Govemment has received any 

proposals for converting the road between Deoridam in 

Uttar Pradesh and Harpalpur in Madhya Pradesh into a 

National Highway, and for widening the road between 

Deori bandh and Mataund; 

(b) If so, the details thereof; and 

(c) the time by which the Govemment is likely to 

accord its approval for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (Il) No, Sir. 

(b) and (c) Do not arise. 

(English) 

Conversion of National Highways No. n and 
104 Into Four Lane 

3286. SHRI RAGHUNATH JHA : Will the Minister of 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to refer to the reply given to Unstarred Question 

No. 3216 dated 23.08.2006 regarding National Highways 

in Bihar and State : 

(a) whether the construction work of four-Ianing on 

NH-n and 104 has commenced; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) No, Sir. 

(b) Does not arise. 

(c) Patna-Muzaffarpur stretch of NH-19 and NH-n 

has been identified for 4-laning under NHDP-Phase iliA 

for Implementation and Muzaffarpur-Sonbarsa stretch 

under NHDP-Phase IIIB for only preparation of Detailed 

Project Report. The bid document for Patna-Muzaffarpur 

stretch is under finalisation. NH-104 is not covered under 

any project of 4-laning. 

Study ..... tlng to Herbs 

3287. SHRI CHANORAKANT KHAIRE : Will the 

Minister of HEALTH AND FAMILY WELFARE be pleased 

to state: 

(a) whether the Govemment has conducted any 

study and made any 8fforts to discover the herbs found 

in the forests of Maharashtra; 

(b) if so, the details thereof; and 
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(e) the details of the private and the public sector 

ooits established for utilizing the same in Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMIL V WELFARE (SHRIMATl PANABAKA 
LAKSHMI): (a) and (b) The Botanical Survey of India. 
Western Circle. Pune has undertaken ftoristic survey of the 

State and pubfished the State Flora of Maharashtra in three 
volumes. According to the survey report, there were about 

4000 species of flowering and about 450 species of 

medicinally important plants in Maharashtra. 

Surveys have aHso have conducted by Central 

Council for Reseatch in Ayurveda and Siddha (CCRAS) 

and Central Council for Research in Unani Medicine 
(CCRUM), autonomous organisations wot1dng under the 

Ministry of Health and Famity WeHare. in and around forest 

areas of Maharashtra covering places viz. Wardha. 

Bhandara. Kondhali, Gondia, Allapali. W. Melghat, 

YavatmaI. Amaravati. Pusad, Akola. Akot. Buldhana. E. 

MeIaghat. Chandrapur. Tadola. Brah~r. Wadsa. 

Gadehiroli. Satara·, Aurangabad, Naslk. Pune, 

Mahabaleshver, Malegaon, Tarapur and Sholapur. Various 

species of medicinal herbs have also been identifl8d and 

collected from the areas explored. 

(e) There are 715 pharmacies in Maharashtra 

consisting of 660 of Ayurveda, 6 of Unani and 39 

Homoeopathy units, as on 1.4.2006. 

....... Uon of ....... c.. IIr8cIItJaMraI 
InsIIIuIIons 

3288.SHRI RAVI PRAKASH VERMA : 
SHRI ADHALRAO PATIL SHIVAJIRAO : 

SHRI ANANDRAO VtTHOBA ADSUL : 

Will the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state : 

(a) whether there is no uniform system for 

registering either practitionera or Institutions providing 

healthcare services in privatelvolunlary sectors In the 

country: 

~) If eo, whether the GovemmaI'It ...... up a 
Standing Technical Advisory CommIttee for ~ <lin 

healthcare infrastructure: 

(C) If so, the progretaS made &8«1 date In this 

regard; and 

(d) the steps taken by the Government to complete 

the task on priority basis? 

THe MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHR1MATl PANABAKA 

LAKSHMI) : (a) to (d) Registration of practitioners. of 

modem system of medicine who are Indian Nationals is 

done under the IMC Act of 1956. 

For registration of Institutions providing heallhcare 

services, some States have enacted legislation for the 

same. 

Enactment of a Je9islation for registration and 
regulation of clinical establishtneilts Is a priority area of 
the government 

a ... On CompanloMte. Employment 

3289.SHRI M. APPADURAI : WUI the MInister of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state : 

(a) wt1ether the BSNl has now proposed to Impose 

a ban on giving compassionate employment; 

(b) If 80. the reasons thereof; 

(e) whether the number of posIB In Group 'D' and 
T.O.A. have been abolished due to raetn.Jc&urIng of BSNL; 

(d) If so, the details Iheraof aIongwIth the poets 

abolished after October 2000. lin date; 

(e) whether there wlU be an impact of thi& abolition 
on giving compassionate appointment 8t the entry level of 
Group '0' and clerk: and 

(f) If so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD) : (a) No, Sir. 

(b) Does not arise in view of (a> above. 

(c) No, Sir. 

(d) to (f) Do not arise in view of reply at (c) 

above. 

S~ of S .. ce SCIentIats 

3290.SHRI L. RAJAOOPAL: 

SHRI K.S. RAO : 

WID the PRIME MINISTER be pleased to state : 

(a) whether there. is a shortage of space IlCi8ntists 

in the country; 

(b) if so, the details thereof and the reasons 

ttwrefor; 

(c) the status of scientists and engineers available 

and required by Indian Space Research Organisation; and 

(d) the action plan of the Government to meet the 

shortage of scientists and engineers in the country? 

THE MINISTER OF STATE IN THE PRIME MINISTER'S 

OFFICE (SHRI PRITHVIRAJ CHAVAN) : (a) Yes, Sir. 

(b) and (c) The Indian Space Research Organisation 

requires high quality ScientistsIEngineers for its pursuit of 

exceJlence in Space Science, Technology and Applications 

with periodic induction of highly talented young students 

to take up the challenges of high technical research and 

development. With increasing opportunities lor more 

lucrative jobs, the participation of bright young minds from 

premier academic institutione in the Indian apace 
programme has declined. In spite of continued 

improvements In recruitment and ou&reach efforts, the 

tumout is below the requirements. 

(d) The Govemment proposes to establish the 

Indian Institute of Space Science and Technology near 

Thiruvananlhapur&m. The Institute wiD offer Undergraduate, 

Post graduate and post doctoral programmes. in Space 

Science and Space Technology. The institute is primarily 

meant to meet the requirement of highly skilled manpower 

for our Space Programme. 

[Translation) 

Scheme for Infrastructure Development 

3291.SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : WiH the Minister of RAILWAYS be pleased 

to state : 

(a) whether some States have formulated a 

comprehensive scheme for infrastructure development, 

especially in the ~ and Mal areas; 

(b) if so, the details thereof alongwith the projects 

on which works· have to be started and the amount likely 

to be spent on each of the project; and 

ee) the financial assistance proposed to be provided 
by the Union Govemment for execution of such 

projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PLANNING (SHRI M.V. RAJASEKHARAN) : Ca) Rural and 

backward area development are primarily the responsibility 

of the State Govemments and they have their own 

schemes for development of these areas. The Union 

Govemment supplements the State Govemments efforts 

and for improving the rural infrastructure, the Union 

Government has launched Bharat Nirman programme in 

2005-06 as a four-year plan to supplement States efforts 

with identified physical targets for completion by 2009. Also 
for development of backward areas, the Union Govemment 

has approved Backward Region Grant Fund (BRGF) 

during 2006-07 replacing the Rastriya Sam Vlkas Yojana 

(RSVY). 

(b) and (c) Bharat NIrman has six components, namely 

irrig~tion; roads, water sUpply, housing, rural electriflC8tion 

and rural telecom connectivity. In each of these areas 

targets to be achieved by 2009 are as below:-
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(I) To bring additional one cror8 hectares under 

assured irrigation. 

(II) To connect an villages that have a population 

of 1000 (or 500 In hillyllribal areas) with road. 

(iii) To construct 60 Iakhs additional house for the 
poor. 

(iv) To provide drinking water to the remaining 

74000 habitations that are uncovered. 

(v) To reach electricity to the remaining 1.25,000 

villages and offer electricity connection to 2.3 

crore households. 

(vi) To give telephone connectively 10 the remaining 

66,822 villages. 

The details of names of schemes under which the 
respective Ministries assist the states are as below. The 
schemes are fonnulated and got implemented through the 
stat .. by the respective MinIstrIes. 

Rural Infrastructure 

area 

1. Irrigation 

2. Roads 

3. Housing 

4. Drinking Water 
including water 

quality 

Name of scheme under which 
states are assisted and Ministry 

concerned 

2 

Accelerated Irrigation Benefit 
Programme-Ministry of. Water 

Resources 

Pradhan Manlri Gram Sadak 
Yojana-Minislry of Aural Deve1-
opment 

Indira Aawu Yojana - Ministry 
of Rural Development 

Accelerated Rural Water 

Supply Programme Depart-

ment of Drinking Water Supply, 

Ministry of Rural Development 

5. Electrification 

6. Telephone 

connectivity 

2 

Rallv Gandhi Grameen 

VJdhyutikaran Yojena • MInIstry 

of Power 

Universal Service Obligation 

fund • Ministry of T ele-communi-

cation 

The Backward Region Grant Fund consists of two 
components namely DIstrict Component covering ·250 

districts and Special plans for BIhar and KBK districts of 

Orissa as detailed below. 

The DistrIcts Component of the BRGF covers 

250 districts including aU the 147 on-going RSVY 
districts. The Ministry of Panchayall Raj, which Is· the 

implementing Ministry for the BRGF districts, has laid 

down the guidelines for implementation of the BRGF. 

As per the decision taken, the dlstrtcta where RSVY 

is continuing will receiY8 fundi 88 per RSVY norms 

tin the entire amount of As. 45 crore (pIue the existing 

monitoring fee) is raIeaaed to each diItrict after which 

these districts will shift to the BRGF mode of funding 

as per which a fIXed amount 01 Rs. 10 crore per district 

per year will be allocated and the r8mIIning amount 

will be provided on the basis oIlhaAt of the population 

and the area of the di8Irict In the total population and 
area of an the beckwat'd dI8trIcIa. tn addition, an 

amount of As. 1.00 cmre per district per annum will 

be released for capability bulking. 

AuIstance to the on-going RSVY dlstr1ct8 Is 
pntMntIy being released _ per. RSVY norms. 

Assistance to the districts Which have completed the 

RSVY programme and have 1h1ft8d to the BRGF and 
also to the new districts covered by the BRGF will be 

released 88 per gu1deIInea iuued by the MinlIlry of 
Panchayati Raj. 
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SpecI.' P18n tor Blh.r 100% grant basis. An allocation of Rs. 250 crore per 
annum is being made during the Tenth Plan. The 
allocation for the KBK districts would be protected at 
the current level during the Eleventh Plan. All the eight 
KBK districts. covered in the list of 250 BRGF districts, 

will be funded as per BRGF district norms and the 
balance win be provided under the KBK Special Plan. 

The Special for Bihar alms to give a major fillip 
to infrastructure development in the State particularly 
strengthening the power sub-transmission systems 
and the roads sector. An allocation of Rs. 1 000 crore 
per annum is being made during the Tenth Plan. The 
same allocation i.e. Rs.1000 crore per annum will 
continue to be made during the Eleventh Plan. Funds for BMrat Nlrmen and BRGF 

Sped8I Pl8n for the KBK district. of Orl ... Both Bharat Nirrnan and Backward Region 
Grant Fund (or RSVY) programmes are ongoing since 
2005-06 and 2003-04 respectively and the details of 
fund releases are given In the enclosed statement. 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

This is continuing programme and alms to 
accelerate the development of the KBK region and is 
being funded through Special Central Assistance on 

SWfement 

(I) Sharat Nirma/ Progratnmfl 

Component Estimated Releases BE 2006-07 
cost 2005-06 

Irrigation 68500 1900.314 2350.000 

Roads 47554 4185.600 5225.620 

Housing 11100 2738.210 2950.000 

Drinking Water 25300 4098.000 5200.00 

Rural electrification 23300. 1616.240 3000.00 

Telephony 451 34.204 114.710 

Total 176205 14572.568 18840.330 

"From Universal Service Obligation Fund and outside budget. 

Releases reported 
tnl Jan.JFab. 2007 

1160.597 

5376.300 

2218.610 

3483.710 

1753.330 

35.236 

14027.783 

(/I) Backward region Grant FundlRastI1ya Sam V1kas Yojana 

S. 
No. 

Year 

2 

1. 2002-03 

District Component 

3 

0.00 

Special Plan 
for Bihar 

4 

0.37 

Special Plan 
for KBK 

5 

200.00 

(Rs. in Crore) 

BE 2007-06 

3580.000 

6500.000 

4040.000 

6500.000 

3983.000 

24603.000 

(Rs. in Crore) 

Total 

6 

200.37 
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2 3 

2. 2003-04 402.50 

3. 2004-05 1241.08 

4. 2005-06 1210.74 

5. BE 2006-07 3750.00 

5. 2006-07 (upto Feb. 2007) 1591.65 

6. BE 2007-08 4670.00 

J Total 12865.97 

[English] 

ExtndIUon TrMty .... ",..n india and PortupI 

3292. SHRI KIStiANBHAl V. PATEl : 
SHRI MlUNO DEORA : 

Will the Minister 01 EXTERNAl AFFAIRS be pteased 
to state : 

(a) whether India and Portugal has signed extra-
dition treaty; 

(b) If 80, the details thereof; 

(e) the names of the countries with which india has 
signed extradition treaty; and 

(d) if 80, the details of the bilateral agreements 
signed for cooperation with Portugal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED) : (a) Yes. Sir. 

(b) India has signed Extradition T reay with Portugal 
in January 2007, which is yet to be ratified. There also 

exists an Extrdition arrangement with Portugal since 2002. 

(e) Extradtion Treaties are in force with: Belgium 
(1958) Nepal (1963), Canada (1987), Netherlands (1989), 
UK (1993), Switzerland (1996). Bhutan, Hong King (1997), 
USA (1999), Russia, UAE (2000), Uzbekistan (2002), 
Spain, Turkey (2003), Mongolia, Germany, Tunisia, 
Republic of Korea (2004), Bahrain, South Africa, Oman. 

4 5 6 

445.75 225.00 1073.25 

248.01 275.00 1784.08 

536.03 250.00 1996.n 

1000.00 250.00 5000.00 

930.32 250.00 2771.97 

1000.00 130.00 5800.00 

4180.48 1580.00 18606.48 

France. Poland (2005). Bulgaria and UkraIne (2006). 
Treaties with Mauritius, Tajikistan (2003). Kuwait, PhIlip-
pine8 (2004) and Portugal (2007) have been signed but 
are yet to be ratified. India has extradition armegemenla 
with Sweden (1963), Tanzania (1966). Australia (1971), 
SIngapore (1972). SrI Lanka, Papua New GuInea (1978), 
Fiji (1979), Thailand (1982). Portugal (2002) and Italy 
(2003). 

(d) During the recent visit 01 PI1IIIident 01 Portugal 
to India. the following agreements have been sIgned:-

(i) Cultural Exchange Programme (2007-2010); 

(Ii) Exchange Programme In the fIeIde of Educa-
tion, Language, Sdence. Technology end 
Higher Education (2007-2010); Md 

(iii) Extradition Treaty with Portugal. 

Promotion or Iport8 In Rural A.--. 

3293. SHRI KASHIRAM RANA : 
SHRI ~AI D. VASAVA : 
DR. BABU RAO MEDlYAM : 

WiII·the Miniater 01 YOUTH AFFAIRS AND SPORTS 
bepleaeedtoatate: 

(a) whether there Is no national Infrutructure to 
promote rural IpOf'ts In the counIfy as • I1I8Uft of which 
the players In the rural .,... do not get opportunities to 
enhance their sports talent; 
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(b) if so, the reasons therefor and the remedial 
measures taken by the. Government in this regard; 
and 

(c) the financial assistance provided by the Gov-
emment to promote rurel sports during the last three years 
alongwith the State-wise details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER OF 
YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR) : (a) Yes, Sir. There Is a serious 
shortage of sports Infrastructure at the grassroots level, 
thus depriving vast sections of the youth, particularly In the 
rural areas of access to organized games and sports 
facilities and activities. 

(b) Sports is a State subject and the primary 
responsibility for creating sports infrastructure at the 
gress-roots levels vests in respective State Governments. 
The Govemment of India had been supplementing the 
efforts of the State Government through its schemes of 
"Creation of Sport Infrastructure", "Grants to Rural 
Schools for Purchase of Sports Equipments and 
Development of Playground", "Rural Sports Programme" 
and "Promotion of Sports and Games in Schools". 

However, these schemes have been transferred to the 
State Sector with effect from 04.04.2005. But as for the 
decision of the Planning Commission, funds are being 
provided for sanctioned proposals till the end of the Xth 

Plan. 

In recognition of this situation, and the globally 
accepted role of sports and games in the healthy 
development of youth, and in pursuance of the basic policy 
objective of broad-basing sports and developing a sports 
culture· in the country, the Ministry is considering the launch 
of a Scheme tilled "Panchayat Yuva Khel Ahhiyan" (PKYA). 
The objective of the Scheme is to provide capftal and 
recurring grants for the developmentlimprovement· of basic 

infrastructure at the vii/age and block levels, provision of 

support for sports equipments and organization of 
competitive and non-competitive sports events and 
activities at the grass-roots leVel. The Scheme is proposed 
to be Implemented by bringing in synergy and conver-
gence, between, and using the resources of various 
schemes of the Central Government and State Govem-
ments, as also of the Panch~yat Raj Institutions, and 
integrating the sports activities under the Scheme with the 
higher level competition structure, talent spotting and 
professional training for identified talent sportspersons. In 
the process, it is proposed that the number of talented 
sportspersons under training would signiflC8Jltly Increase 
from the present level of around 13,000 to 50,000 by the 
end of the XI Plan. 

(c) A list indicating the details of financial assis-

tance released to Sta1esIUTs under the schemes i.e. 
Creation of Sports Infrastructure, Grants to Rural Schools 
for purchase of Sports Equipment and· Development of 
Playground and Rural Sports Programme during the last 
three years is given in the enclosed statement. 

s,.",ment 
(A) State-wise dBtBils of Central Assistance released under the Scheme of Grants for Creation of 

Sports Infrastructure from 2003-2004 to 2005-2006 

(As. in lakhs) 

S. StateIUT 2003-2004 2004-2005 2005-2006 

No. 
Amount No. of Amount No. of Amount No. of 
released projacts released projects released projects 

2 3 4 5 6 7 8 

1 . Andhra Pradesh 484.52 14 123.75 7 45.00 
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1 2 3 4 5 6 7 8 

2. Arunachal Pradesh 191.00 5 27.00 71.00 

3. Assam 17 2 188.09 8 7.00 1 

4. Bihar 0 0 0 0 0.00 0 

5 Delhi 0 0 0 0 0.00 0 

6. Goa 0 0 0 0 0.00 0 

7. Gujarat 0 0 65.00 2 0.00 0 

8. Haryana 40.17 2 118.13 16 32.80. 4 

9. tfmachal Pradesh 100.21 8 118.63 10 0.00 0 

10. Jammu and Kashmir 26.82 18 22.50 1 0.00 0 

11. Karnataka 58.7 8 101.3 9 0.00 0 

12. Kerata 13.01 4 1.50 0.00 0 

13. Madhya Pradesh 152.27 13 115.40 6 18.00 1 

14. Maharashtra 238.43 13 169.04 9 45.08 2 

15. Manipur 0 0 22.50 3 0.00 0 

16. Meghalaya 100.11 5 234.55 5 0.00 0 

17. Mizoram 136.32 21 30.00 59.59 1 

18. Nagaland 962.46 21 115.98 12 45.00 1 

19. Orissa 0.05 0.75 0.00 0 

20. Punjab 45.00 1 0 0 0.00 0 

21. Rajasthan 25.00 2 8:72 23.00 

22. Sikkim 0 0 0 0 0.00 0 

23. Tamil Nadu 170.36 22 81.154 13 SO.52 2 

24. Trlpura 0 0 0 0 0.00 0 



se1 Wrlften Answe,. VAISAKHA 8, 1929 (Saka) 10 au.8ons 582 

2 3 4 5 8 7 8 

25. Uttar Pradesh 48.94 3 89.23 8 83.00 4 

26. West Bengal 20.07 15 49.70 4 0.00 0 

27. Chhatlisgarh 78.50 4 0 0 0.00 0 

28. Jharkhand 0 0 30.00 1 0.00 0 

29. Uttaranchal 0 0 94.80 5 0.00 0 

30. Andaman and Nicobar 0 0 0 0 0.00 0 
Islands 

31. Chandigarh 0 0 0 0 0.00 0 

32. Dadra and Nagar 0 0 0 0 0.00 0 
Havel! 

33. Daman and DIu 0 0 0 0 0.00 0 

34. Pondicherry 0 0 0 0 0.00 0, 

35. Lakahadweep 0 0 0 0 0.00 0 

Total 2908.98 182 1787 .• 122 480.00 18 

(B) sr. .... detlJlIs of Central Assistanc» IfIIeDtId under lite Scheme of GIwIfS 10 RurIII SchooIIJ for ~ 
of sporI1J equpnent _ t»vrIIopmIInt of pIy."ountJ fnJm 2OIJS.2OtH 10 2OQ6.2ODB 

(AI. In .... , 

S. StatelUT 2003·2004 2004-2005 2005-2008 
No. 

Amount No. of Amount No. of Amount No. of 
released Schools releued Schools raIeaaed Schools 

1 2 3 4 5 8 7 8 

t. Andhra Pradesh 0.37 2.78 3 0.00 0 

2. Arunachal Pradaeh 4.35 4 7.74 7 0.00 0 

3. Assam 30.88 41 22.18 38 0.00 0 

4. BIhar 3.28 3 7.53 8 0.00 0 
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1 2 3 4 5 6 7 8 

5. Chattiagarh 1.13· 2 3.32 4 0.00 0 

6 DeIhl 0.00 0 0.00 0 0.00 0 

7. Goa 0.00 0 1.08 1 0.00 0 

8. Gujarat 2.98 4 1.42 2 0.00 0 

9. Haryana 43.38 59 24.17 41 0.00 0 

10. HImechaI Pradesh 5.72 15 10.21 ,. 0.00 0 

11. Jammu and Kashmir 3.17 3 9.64 14 0.00 '0 

12. Jhartmand 0.00 0 0.00 0 0.00 0 

13. Kamataka 18.75 26 12.10 18 0.00 0 

14. Kerate 0.00 0 1S . ..a 17 0.00 0 

15. Madhya Pradesh 22.95 29 13.67 20 0.00 0 

16. Maharashtra 51.63 58 54.19 71 8.63 27 

17. Manipur 3.26 5 1.41 2 0;00 0 

18. Meghlliaya 1.08 1 9.37 10 0.00 0 

19. Mizoram 0.00 0 0.00 0 0.00 0 
, j:f_. 

20. Nagaland 0.00 0 3.80 5· 0.00 0 

21. Orissa 44.21 55 61.99 80 8.80 28 

22. Punjab 2.56 3 0.83 2 0.00 0 

23. Rajasthan 25.19 2$ 18.76 30 0.00 0 

24. Sikkim 0.00 0 0.00 0 0.00 0 

25. Tamil Nadu 7.65 21 '3.70 6 0.00 0 

26. Tn(.ura 0.37 0.40 0.00 0 

27. lJ1ta, Pradesh 39.60 47 51.11 75 0.00 3 

28. Uttar "<I':l1al 11.04 12 18.44 28 1.87 8 
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1 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 3 4 5 6 7 8 

West Bengal 77.98 106 127.15 167 0.00 0 

Andaman and Nicobar 0.00 0 0.00 0 0.00 0 
Islands 

Chandlgarh 0.00 0 0.00 0 0.00 0 

Dadre and Nagar 0.00 0 0.00 0 0.00 0 
Haveli 

Lakshadweep 0.00 0 0.00 0 0.00 0 

Daman and Diu 0.00 0 0.00 0 0.00 0 

Pondicherry 0.00 Q 0.00 0 0.00 0 

Total 399.63 525 482.45 662 19.99 64 

(e) StIlle wiN dlltaiis 01 FIfIlIfICMJ AssiBIIuJce IfIIeased under the Scheme 01 RutBI Sports Programme to the 

StstsaIUTs for the lower level oompetitions during the last thrN yealS (2(J03.{U 10 ~). 

566 

(As. in Iakha) 

S. 
No. 

StateIUT 

2 

1. Assam 

2. Andhra Pradesh 

3. Bihar 

4. Haryana 

5. Jammu and Kashmir 

6. Himachal Pradesh 

7. Punjab 

8. Kerala 

2003-04 2004-05 2005-06 

3 4 5 

300000I- (200Hl2) 800000I- 800000I-
300000I- (2003-04) 

Proposal not received Proposal not racaived Proposal not ntC8ived 

240000I- 640000I- Proposal not received 

Proposal not raceivad Proposal not NCaIved Proposal not received 

300000I- 800000I- 800000/-

Proposal not raceivad 320000I- Proposal not recaIved 

300000/- 800000I- 800000I-

Proposal not racaiwId Proposal not racaived Proposal not received 
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1 2 3 

9. Rajasthan 300000/-

10. Nagaland 150000I-

11. Goa 210000I-

12. Madhya Pradesh Proposal not received 

13. Orissa 300000I-

14. Kamataka 300000I-

15. Tripura 300000/-

16. Tamil Nadu 210000I-

17. Uttar Pradesh 300000I-

18. Meharashtra PropoaaJ not received 

19. Mizoram Proposal not received 

20. Uttaranchal 270000I-

21. L.akshadweep Proposal not received 

22. Chandigarh PropoaaI not received 

23. Chhaltiagarh Proposal not received 

24. SIkkim Proposal not rac:eived 

25. Arunachal Pradesh Proposal not received 

..;..' ". : ~_ .1'). 

(T TIUJIIIaIionJ " 

3294. SHRI RASHEED MASOOD : WII the Minister of 
PETROlEUM AND NATURAl GAS be p6eaaed to state : 

(8) whether Sharat Petroleum CorporatIon llmlted 

(BPCl), Hindusfan Petroleum Corporation Umited (HPCl) 

and .. I~an 011 ~ spent a large amounIon .lheir 

employees: 

4 5 

PropoaaI not received Proposel not r8C8Ivad 

800000I- 400000I-

300000I- PropoaaI not f8C8iv8d 

Proposal not received PropoeaJ not received 

800000I- 800000I-

800000I- PropoaaI not recetved 

800000I- 800000I-

PropoaaI not received Proposal not received 

800000I- Proposal not received 

Pn:IposaI not received 800000I-

200000I- aoooooi-

720000I- 720000I-

PropoaaJ not received Proposal not received 

Proposal not received 957501-

Propoeal not received 800000I-

Propoeal not received 400000I-

Proposal not reoatved 800000I-

(b) if .a, the details thereof; and 

(c) the targeta fixed by theM companIM for the 
opening of new petrol pumps and gas agencIee clurtng the 
year 2007-20081 

THE MINISTER OF STATE IN nE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) Public sector 011 marketing companIea 

(OMC.) viz. IncIan 011 Corporation Urnited (IOC), Hlnduatan 
Petroleum Corporation LimIted (HPCL) and Sharat 
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PeIJOIeum Corporation Umlted (SPeL) have reported that 

the salary and wages are paid to employees as per salary 

revislonllong Terms Settlement (LTS) other benefits and 

incentive based on the laid down schemes. The total 
expenditure made by OMCs on their employees on 

account of their salary, contributiol\ to· Provident Fund, 

Voluntary Retirement compensation and other staff welfare 

expenses for the year 2005-06 are as under:-

Name of Company Amount spent by OMCs 
(Rs. in Crore) 

IOC 1862.05 

HPCL 691.00 

BPCL 881.6 

Total 3434.65 

(e) The number of reteU outIetaIl.PG. distributorship 
proposed to be opened by the public sector OMCa during 
the year 2007-08 are as under:-

Name of Number of Number of 

Company retail ouUets LPG 
proposed to distributorship 

be opened proposed 

during 2007-08 to be opened 

during 2007-08 

IOC 1600 63 

HPeL 800 100 

BPCL 815 25 

Total 3215 188 

011 Depots 

3295. SHRI GANESH SINGH : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of oil depots of varlc)us oil 

companies In Madhya· Pradesh; 

(b) the storage capacity of these depots and the 

time siI1ce when they have been established; 

(e) the position of storage and fllUng in BhirounV 

Bhitoni oil depot of JabaJpur district; 

(d) the quality of oil in Kiloliters being filled in 

various tankers during working hours from the aforesaid 

depot and the time taken for the said task; 

(e) whether vehicles have to wait for long for filUng; 

(I) if so, the reasons therefor; and 

(g) If not, the factual position th8reof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) Total number of depots of Oil 

Marketing Companies (OMCs) in the State of Madhya 

Pradesh is 19 and their total storage capacIty is 4,81,368 

KL. 

(e) to (g) IOC has reported that their Bhitoni depot is 

having product coverage of above 30 days. The regular 

replacement of stocks is from Koyali refinery. Bhitoni'depot 

has presently got facility to load approx. 1440 KLs product 

per day (120 Tank Trucks (TTs) against the present 

requirement of 900-1000 KLs per day (120 Tank Trucks 

(TTs) against the present requirement of 900-1000 KLs per 

day (75 TTs). The loading facility at IOC'. Bhitoni depot 

is under expansion which will be completed within 5 
months and thereafter, Bhitoni depot will have enhanced 

loading capacity of approx 1900 KLs per day (158 TTs). 

The time taken for fIlHng one TT of capacity of 12 KL is 

around 25-30 minutes, which· is normal time taken for 

loading a 12 KL capacity TTs at any location. Presently, 

only 65% loading capacity of Bhltoni Depot is utilized ever 

after handing of additional volume of Satna fed area 

attached to Bhitoni Depot. 

BPC has reported that their Bhitoni depot has sales 

coverage of 15 days approx. Product at Bhitoni is normally 

sourced ex-BPC MangUa. There is a 6 bay tankar filling 

gantry and the vehicles do not have to wait for long for 



571 

fining. Aprox 700 KL product is fiIted in varioUs tankers 

during working hours from Bhitonl depot and each tanker 

takes 40 minutes (approx). 

It has been reported by HPC that the depot located 
al BhHoni is fdling on an average 32 ns approx (400 Kta) 

on daily basis. Depot is meeting fuU requIremanI of the 
market by executing au the indents wIIhin woddng houri. 
The depot has 4 bay TT filling gantry. where • na are 
filled at a time. The total filing time for the " TTa Is 
approximately 30 minutes. 

Oil marketing Companies have reported that TTa do 
not have 10 wait for long for tIDing. 

{English] 

3296. SHRI BADlGA RAMAKRISHNA : WIt the 
Minister of PETROlEUM AND NATURAl GAS be pIae8ed 

10 state : 

(a) the important recommendations made by Expert 
Commiltee on Integrated Energy PolIcy; 

(b) the manner In which the Ministry Is planning tb 
independently regulate the price of dorneeCIc natural gas 
thtough coet-pIua-baaia; and 

(c) the raIianale ~ fixing price of natural gas 
through net-back-obasia7 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAl GAS (SHRI DlNSHA 

PATEL) : Ca) The Planning Convniaaion had corwtiluIed an 
Expert ComrniItee to formulate an Integrated Energy Policy, 
which submitted ita report in August 2006. The key 

recommendation8 ~ the Committee relate to the following 
aspects ~ Energy:-

CI) Enauring adequate supply ~ Coal with consls· 

tent quality; 

(iI) 
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(HI) EnsUring availability of oat· for power genera-
tions; 

(v) RedudIon In coat of power; 

(vi) Rationellsalfon of fuel prices; 

(vii) Energy eI'fIdaney and demand 8Ide manage-
ment, 

(viii) 

(Ix) lJStng natural gas abroad to .. up captiYe 

ferlllzer plants. gas IIquefacIIon facilities. 
eIC.; 

(x) ROle of Nuclear and Hydro power; 

(xii) Ensuring energy aecurIly; 

(xUt) BoostIng energy related RandO; 

(xlv) I-Icx...tIoId energy I8CUrity - electriclly and 

clean fuef8 for aU; 

(xv) An enabling e"woli",ant for competitive effi· 
cIency; and 

(XVi) Climate change coneema. 

(b) The Govemmenthaa decided that future 

production of gas from NELP fields. as also additional gas 
to be developed In future. byONGC and Oil. as well 
as Joint VenlurelPri¥ate Con' ...... woutd be IOId at 
market related prices. NElP ~ do not envleage 

rogut.8ting the p!Ice of. domesIlc naturaf gas through coat 
plus basis. 

(c) The concept of fbdngof price of natuJaI gas 
through 'net-back basis' woufd imply that the prtoe of 
natuntl gas 18 dertved 'rom a given or aaaumed benchmark 
after deducting all releYant costa, *. 
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[Translation] 

Manucrtpt of 'Servamool Oranth' 

3297. SHRI RAGHUVEER SINGH KOSHAL : WIll the 

Minister of CULTURE be pleased to state : 

(a) whether the researchers of the Rochester 

Institute of T achnology have protected the rare manuscripts 

of ·Sarvamool Granth· written in Sanskrit in the 12th 

century on palm leaves by the philosopher, Madhavacharya; 

(b) if so, the detaHs thereof; 

(c) whether the Govemment have also protected 

such other rare Sanskrit manuscripts; and 

(d) if so, the details theI8of? 

THE MINISTER OF TOURISM AND MINISTER OF 

CUlTURE (SHRtMATI AMBIKA SONI): (a) and (b} Yes; Sir. 

The researchers of Rochester Institute of Technology have 
dlgltaiiy restored the text of Sarvamool Granth, a 700 year 

old sacred teX!. The text of Sarvamool Granth is attributed 

to the philosopher-saint Madhavacharya. 

(c) and (d) The National MIssion for Manuscripts, 

under the Ministry of CuHure, has Initiated a project on 
dlgltization under which 4500 manuscripts (apprimately 7 

lakh pages). including rare Sanskrit manuscripts. have 

been digitized. Thesa are:-

(1) Valshnava manuscripts of Majuli Islands (1500 

manuscripts ) 

(2) Sanskrit manuscripts of Iqbal library (1000 

manuscripts) 

(3) Manuscripts from Orissa State ~seum (1200 

manl.l8Cripts ) 

(4) Kutiyattam manuscripts of Karala (200 manu-

scripts) 

(5) Manuscripts on Slddha of Madras University 

(600 manuscripts) 

Recognition of T ..... 

3298. SHRI JAI PRAKASH [MOHANLAL GANJ] : Will 

the MInister of CUl TU~ be pleased to state : 

(a) whether the Govemment is conternplatif1:J on 

any proposal to grant the linguistic theatre thp status 01 

theatre on the lines of the Hindi theatre. 

(b) if so, the details thereof: and 

(e) the time by when the Government is likely to 

announce its decision in this regard? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI): (a) to (e) No 

spacial status has b8en gnmted to Hindi theatre, therefore, 

there is no question of granting the linguistic theatre the 

status of theatre on the lines of Hindi theatre. The 

workshops organised by the National School of Drama in 

various parts of the country are in different languages to 

address the needs of linguistic Itleatre. In the 9th National 

annual theatre festival 'Bharat Rang Mahotsav' organised 

from 6th to 20th January 2007. 12 /9gIonaI plays from 

different languages were performed. On the basis of the 

recommendations of the Broad Based Committee, opening 

of 5 full ftedged regional schools of Drama at Bangalore. 

GoaIMaharashtra, Koikata, North East and Jammu and 

Kashmir has been proposed during Xlth Plan for promotion 

of theatre in Regional languages. The Sangeet Natak 

Akademi also covers the entire gamut of theatre in different 

languages. 

Allotment of Land by AAI from M.P. 

3299. SHRI RAKESH SINGH: Will the Minister of 

CIVil AVIATION be pleased to state: 

(a) whether the Airports Authority of India (MI) 

have sought 5.87 acres of land from the Govemment of 

Madhya Pradesh; 

(b) if so, the deteRs thereof; 

(c) whether the Government of MadhyePradesh 
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has aIIoIted land to- Airports Authority of Incia for the 

development of airports; and 

(d) If so, the details thereof, aIrpoit-wise? 

THE MlNtSTER OF STATE OF THE· MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) and (b) 

Aifpofts Authority of India (AAJ) have not eoUght 5.87 IICf88 

of land hom the Government of Mad1ya Pradesh. In fact, 
AAI haVe provided 5.87 acres of land at Bhopal allport to 
the State Govemment 01 Madhya PradaIh on ..... basis. 

(e) and (d) Madhya Pradesh Government has acquired 

and Iransfan8d land to AAJ on frae of coet besia at Jabalpur 

(30 ectea) and Khajuraho (355.66 ac;ras). At Bhopal 

airport, Madhya Pradesh Govemment has acquired 330 
acres which Is yet to be handed over to AAt. 

(English] 

3300. SHRI KAfLASH MEGHWAL : WID the MiniIter 

of DEFENCE be, pIeaeed to atate : 

Ca) whaIhar It is 8 fact that Auata stII remaIna the 

IargMI defence supplier to 1ncIa; 

(b) if 80, whether thera is unrafiabllity of aome of 

Russian weapon aystams as well as 1ardy proclJct support 

In execution of several projec:ta; 

(e) If 80, the reaaone thereof; and 

(d) the steps taken by the Government to sort out 
the Iaues with RussIan firma? 

THE MINISTER OF DEFENCE (SHRt A.K. ANTONY) : 

(a) to (e) Defence acquisitions, including product support 

therefor, are made from various indigenous and foreign 

sources incIucIng Ruuia in accordance with the well laid 

down defence procurement proceclJre. These acquisitions 

are made with a view to modernizing the Armed Forces 
to Uep them in a 8Iate of readineu to face any th .... t 

to national security. Defence Procurement Procedure 2OD6 
has provisions for safeguards against supply of Inferior 

quality products from aU sources Including those from 

Ruesia. 

(d) The iuues _ling to product support ara 
pursued with the Russian firms as well 8S the Russian 

Government on a continuous basis and the same are 
resolved through mutual di8cu88tona and diplomatic 
channels through foruma Hke Indo-Ruaalan Inter-Govern-
mental ComrnIaaIon on MIlItary Technical Cooperation and 

working groups. 

3301. SHRI MILINO DEORA : Will the Minister of 

DEFENCE be pleased to· state : 

Ca) whether Amry 0IIIcera were killed in 8 fire that 
cleehaved a forward poet at SiaIa In the Saltora Ridge-
s.chan GIacter region in the aecond half of December, 
2006 as rapoIted In 'The TImes of india' daIad Daoember 
25,2006; 

(b) If 80, the details thereof; 

(e) whether any enquify has been ordered In this 
regard; 

(d) If so, the ouICOme thereof; and 

Ce) apart from lou of the officers how much lou 
Army unit has suffered on account of fire and the follow-
up action taken thereon? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

Ca) Ves, Sir. 

(b) MaIor Sudhir Chlkara and Captain AM" 
Shankar Regimental Medical 0ftIcet' died in the fire 

accident on 23rd December 2006. 

(e) V .. Sir, a Court of Inquiry (Col) has been 

ordered. 

(d) Based on the findings of Court of Inqutry, It has 
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been Inferred that the cause of the fire was accidental and 
no one is to be blamed for the same. 

(e) The Court of Inquiry has assessed the loss to 

be approximately As. 16.00 lakh (Rupees Sixteen Lakh 

only). For avoiding recurrence of such accidents, a detailed 

compendium to include aspects on prevention of outbreak 

of fire has been compiled and disseminated to lower 

formations for strict compliance. 

Setting up of District Army 

WeIfII.. Board, 

3302. SHRI SUBRATA BOSE: WiD the Minister of 

DEFENCE be pleased to state : 

(a) whether there is any proposal to set up District 

Army Welfare Boards in the country, particular1y in 

West Bengal and North-Eastern States in the Eleventh 

Plan; 

(b) H so, the detaits thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (SHRI M.M. PALlAM RAJU) : (a) to (c) There 

are no boards known as District Army WeHare Boards. 

However, for welfare of ex-servicemen and their families 

and also families of serving/deceased service personnel, 

352 Zila Sainlk Boards already exist in various parts of 

the country including West Bengal and North Eastem 

States. These Boards, are set up in consuHation with 

Kendriya Sainik Board by the respective state Govem-

mentsiUnion Territory Administrations and function under 

their administrative control. Proposals for setting up of nine 

new Zlla Sainlk Boards have been received by the 

Kendriya Sainlk Board from the states of Kamataka, 

Meghalaya, Chhattisgarh, Gujarat and West Bengal. 

Development of Surllt-Hazlra 

RallMY Line 

3303. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of RAILWAYS be pleased to stete : 

(a) whether the RaIlways propose to develop 

Surat-Hazira railway line; 

(b) if so, the status of financial contribution among 

different stakeholders/companies for this project; 

(c) whether the Railways contemplate to allocate 

more funds to RVNL; 

(d) if so, the details thereof; 

(e) whether it is technically feasible to integrate this 

section as a part of dedicated freight corridor between 

Murnbai-Delhi as planned by the Ministry of Railways; 

and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) The following equity participation is proposed 

In this project and has been confirmed by the respective 

stakeholders:-

Rs. in Crore 

(I) Rail Vikas Nigam Umited 25 

(ii) Gujarat Maritime Board 7 

(iii) Hazira Port Private Umited 25 

(iv) Essar Steel Umited 25 

The basic objective of the Memorandum of Under-

standing (MoU) was to enable formation of a project 

specific Special Purpose Vehicle for implementation of the 

railway line project from Surat to Hazira Port. 

Cc) and Cd) The necessary funds would be provided 

once the project is sanctioned. 

(e) and (f) Surat-Hazira line can integrate with 

Dedicated Freight Corridor on Westem Route at any of the 
nearest Junction points. Rail Indian Technical and 
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Ecollornic Services limited (RITES) Preltminary-cum-

Traffic Survey Report has Identified KosadfGothangam as 

the possible Junction point to serve Hazira Complex. 

Con&trudIon of 80IIrcIer .... in 

North-Eastem States 

3304. SHRI NARAYAN CHANDRA BOAKATAKY : WRI 

the Mnister of DEFENCE be pleased to state : 

(a) the funds allocated during 2006-2007 for 

construction of border roads in the North-Eastern States; 

and 

(b) the length of roads (in kms.) constructed in 

North Eastern Stales particuIarty in Assam in the said 

financial year? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a> During the year 2006-2007, a sum of Rs. 614.31 Cra. 

was allocated for construction of roads of operationaV 

stndegic importance by the Border Roads Organisation 

(BAO). Out of which a sum of As. 205.59 Cra. was 

allocated ans spent for construction of roads in North 

Easter States. In addition, expenditure of Rs. 70 Cr. has 

also been incurred by BAO on construction of roads 

included under Special Accelerated Road Development 

Programme - North East (SAROEP-NE). 

(b) 233.17 km. of roads were constructed by the 

Boarder Roads Organization in North Eastern States 

during 2006-2007. No road of operationaVstrategic 

importance has been constructed in Assam by BRO during 

this year. BAO has undertaken works on 113 km. of roads 
in NE region under the SAROP-NE. Out of this 56 km. of 

roads falls in the state of Assam. 

SettIng up of RaHwey StatIon at Pamdhlpunlm 

In Kanyakumart 

3305. SHRI A.V. BELLAAMtN : Will the Minister of 

RAILWAYS be pleased to state: 

(a) Whether the Railways are conaideftng to 

conduct preliminary feasible survey for the RIIiIway s.tion 
at Parvathipuram; end 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) The proposal for 

opening of a train halt at Parvathipuram has been 
examined and is not considered justified both from 

~ 

operational and financial point of view. 

[TrsnsistionJ 

Promotton of Food ProeM .... 
Indumlee in M.P. 

3306. SHAJ CHANDAAMANI TRIPATHI : 

DR. lAXMlNARAYAN PANDEY : 

Win the Mnister of FOOD PROCESSING INDUSTRIES 

be pleased to state : 

(a) whether some proposals have been received 
by the UnIon Government from the Government of Madhya 
Pradesh for promoting Food ProceasIng Industries in the 

State; 

(b) H so, the details thereof; 

(c) the details of the pro;ect which ha'M been 
approved; and 

(d) the time by which the remaining propoeaIs are 
likely to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBOOH KANT 
SAHAY): (a) to (d) Yes Sir; The Govemment have recetved 
169 proposals from Madhya Pradesh for setting up! 
modernization/expansion of food processing unlts and 

other food proceaslng ac::tIYttIea during the period 2002-03 

to 2006-07. Of these, 63 proposals have been epprcMId 

for financial assistance, 49 ca ... have been cIos8dI 
rejected and remaining cales are at various stages of 

processing. Sector-wise de1aIIa of proposals approved 

during the period are aa follows:-
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Sector Flour/Rice Fruit and 

Pulse Milling Vegetable 

No. of 10 20 

proposals 

approved 

Clearance of proposals depends on the applicants 

fulfilling the required criteria and furnishing of 

relevant documents. Hence, it is not possible to 

indicate any specific time for clearance of the remaining 

proposals. 

Rurel Tourism In Jharkhand 

3307. DR. DHIRENDRA AGARWAL: Will the Minister 

of TOURISM be pleased to state : 

(a) whether the Government has explored the 

posslblfities of nuaI tourism In Jharkhand; 

(b) If so, the details thereof location-wiU; and 

(c) the amount disbursed for these works during 

the last three years? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRfMATI AMBIKA SONI) : (a) and (b) The 

creation of infrastructure in rural areas having potential for 

tourism is being supported by Ministry of Tourism under 

the existing scheme of ProductIInfrastructure Development 

of Destination and Circuit, while community participation 

and capacity building including skill upgradation are being 

supported in such rural areas through Capacity Building 

for Service Providers Scheme 01 the Ministry. The funds 

are sanctioned and released based on the proposals 

received from the State/UT Governments. The 

proposals received from the State Govemment 01 

Jharkhand durin9 the current financial year 2007-08 are 

as follows:-

1. Village Amadubi, Oistt. Singbhum - As. 70.00 

lakh 

Consumer HRDIR and 0 Bakery Total 

industries and study Milk 

4 26 3 63 

2. . Village Deuridih, Distl. KHarsanwan - Rs. 70.00 

lakh 

(c) Nil. 

[Eng/ish] 

MuHipurpo .. Culture I Complex .. 

3308. SHRI G. KARUNAKARA REDDY WiD the 

Minister of CULTURE be pleased to state : 

(a) whether the Govemment is considering for 

setting up of mufti-purpose cultural complex in Karnataka; 

(b) if so, the. details thereof; 

(c) the details of the multi-purpose cultural com-
plexes sanctioned so far in the country; and 

(d) the details of the multi-purpose cultural 

complexes proposed by Govemment during the current 

year? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) 

Govemment of India has already released grant for setting 

up of multipurpose cultural CompIexex in Bellary and 

Hassan in the Kamataka State during the years 1995-98. 

(e) 49 MPCCs have been sanctioned in the 

Country as per list enclosed as statement. 

(d) Planning Commission have informed the Min-

istry of Culture about the discontinuation of the Scheme. 
They are being requested to allow its continuation during 

the XI Five Year Plan. 



583 WI'itr8n Ann9Is APRIL 26, 2007 10 0lMsII0ns 584 

SIa ....... t 2 3 4 5 

A.fuItipurpose CUltural Complexes in St.1es 
19. Orissa 1 

81. Name of the Compteted On going Total 20. Pondlcheny 

No. State MPCCs projects 
21. Punjab 1 1 

1 2 3 4 5 22. Raja.than 

1. ArdIra Pradesh 5 5 23. Slkldm 1 

24. Tripura 1 
2. Arunachal 4 4 

Pradesh 25. Uttar Pradesh 1 2 

3. Assam 3 3 26. West Bengal 3 4 

4. Bihar Total 12 37 49 

5. Chhatll8garh 1 1 (TransIdon] 

6. Gujarat Superfnt Gooct. T .... n front NHIk to 

Aaclplil 1IMdI. DeIhl 
7. Haryana 1 

3309. SHRI DEVlO,\S PINOlE : WIR the MIniMer of 
8. Himachal RAILWAYS be pleased to state: 

Pradesh 
(a) whether the Railways propose to introduce a 

9. Jhar1thand 1 1 super fast goods train from Nesik to Azadpur Mandi, DelhI; 

10 Jammu and 1 2 (b) If eo, whether the propoaed train Is likely 10 help 

Kashmir contain the sky rocketing prices of vegetabIea In DeIhl .. 
well .. provide some relief to the farmers; and 

11. Kamataka 2 2 
(c) if so, the time by which this goods train Is IIkety 

12. KeraJa 1 1 2 to be 1nIroduced? 

13. Madhya Pradesh 1 3 4 THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) to (c) Raifwaya run goods 
14. Maharashtra train as per demand and no demand Is pending at present 

In Naslk area. 
15. Manipur 

[EngIi6h] 

16. Meghalaya 
W ...... of DIubIed PeNone 

17. Mizorarn 2 
3310. SHRI HITEN BARMAN : WID the MIniater of 

18. Nagaland 3 .. SOCIAL JUSTICE AND EMPOWERMENT be pIeued to 
state: 
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(a) the names of new voluntary organlsallons 

engaged In welfare of disabled persons from West Bengal 

which have been accorded sanction Of grants during each 
of the last three years alongwith the amount of grant given 

to them; and 

(b) the reasons for non-inclusion of welfare 

organisations from North Bengal district which are 

engaged in welfare of menally challenged and speech 

impaired persona? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 

SU88ULAKSHMI JAGADEESAN) : (a) The requisite 

information is given beIow:-

S. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the Organisation Amount 

(Rs. In lakhs) 

Karimapur Social Welfare Society 1.23 

Haldane Society for Eco-Research 0.89 

and Enterpri8e Development 

(HSEED) 

Moyona Ramakrishnayan 1.85 

AssocIation 

Ramakrishan Vivekanand Mission 0.27 

Durn Dum Deep Deaf and Dump 0.89 

School and Creche 

Siniary Scheduled Caste Welfare 0.45 

AId for the Integnltton and 1.59 

Rehabilitation Society 

(b) Projects are approved on merits of each case. 

Stoppllle of Rancht FIIIjdhenl ex."... 
at ..... Railway StatIon 

3311. SHRI NARHARI MAHATO : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways are aware that there Is 

no stoppage of any. Rajdhanl Express at JaJda railway 

station the DIstrict of Puru/ia, West Bengal; 

(b) If 80, whether the Railway are considering to 

give stoppage of Ranchi RaJdhanl Express at Jalda railway 

station; 

(e) If 80, the details thereof; and 

(d) if 80, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRt R. VELU) : (a) Yes, Sir. 

(b) No, Sir. 

(e) Does not arise. 

(d) Rajdhani Express trains are high speed long 

distance trains primarUy meant to serve the passengers of 

end to end stations and major stations. Stoppage of 

Rajdhanl Express train is provided after taking into account 

the need for preserving the distinctive and exclusive 

character of Rajdhani Express trains, the quantum 88 well 
as the pattern of traffIC obtaining at the station, availabilily 

of suitable alternative 88fVices catering to the traffic 
demand of the station and other operationaJ and 
commercial consideration. JaIda station, having very low 

traffic fIgUres towards Delhi, does not qualify the above 

parameters for stoppage of Rajdhani train, at present. 

[Translation] 

ConnKtion of F ....... d DIatrIct 

with Flllilway Network 

3312.SHRI. KULDEEP BtSHNOI ; Wdl the MiniSter of 

RAILWAYS be pleased to state : 

(a) whether the Railways have made any efforts to 

connect the district Fatehabad in Haryana with the railway 

network; 

(b) if so, the details thereo~; and 
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Cc) the concrete steps taken by the Government to 
inboduce • train hom Hisaar to. Fatehabad via Agroha? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (e) Surveys have been 
COft1)Ieted for new line from Hissar to Siraa viaAgreha 

and Fatehabad and Jakhal to Fatehabad via Bhuna and 

Retia. The Jakhal-Fatehabad new line proposal has not 

been considered feasible for being' taken up due to 
unremunerative nature, heavy throw forward and constraint 

of RISOUfC8S. The proposal of Hlssar-Sirsa new line was 

pIOC ~ Illd for 'in principle' apptOVaJ of Planning Commission 
but the same has not been accorded. 

[English] 

3313.SHRI.A. SAl PRATHAP : 
SHRI K.C. PAUANI SHAMY : 
SHRI MlUND. DEORA : 

Will the Minister of DEFENCE be pleased to slate : 

(a) whaIher the Foreign MinIeIer d Sri laI*a met 

the DIIfance MInister and reltetated Colombo's de8Ira for 
COOIdlnllle patroII"mg of the Palk ~ by the Navies of 

India and Sri· Lanka, during his visit to India as repOrted 

In the 'A8ian AIJe' dated March 21, 2007; 

Cb) • so, 1he details thereof and Ih. ,..,... of the 
GoYemmenI thereto; and 

(e) the details of oIher issues diacueaed and 

decisions arrived'? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) to (e) In the meeting of Foreign Minister of Sri Lanka 
and Raksha Mantri on 20.32007 at New' Delhi various 

iI8ues incIudir1t;I patrolling in the Palk Straits along 

International Maritime Boundary Line ~ di8cuued. 
DeciIion8 of vaiious iaaueI In dealing with a foreign 

country .... taken by the Govemment within the framework 

of Indian foreign policy. 

VRSNSS 0pIIM In P$Ua 

3314.SHRI SANAT KUMAR MANDAL wm the 
Minister of HEAVY INDUSTRIES AND PUBLIC 

ENTERPRISES be pleased to state : 

(a) the details of number of VRSIVSS optees in 

Public Sector Undertakings (PSUs) during the 1811 five 

years; 

(b) whether due to reduction In empIQve •• fOlU8, 
the presenlly existing employees are facing with IIICI88II8 

workload; 'and 

(e) if eo, the details ·1IaIeaf and the ... liken by 

the Govemment In Ihie regard? 

THE MINISTER OF HEAVY INDUSTRIES ANO 
PUBUC ENTERPRISES (SHRf SONTOSH MOHAN DEY) : 

(a) The datai/a 01 number 01 VRSlVSS opIae8 during the 

last 5 years is given beiow:-

Year 

2001-02 

2002-03 

2004-05 

No. of ..... 

VRSN88 .... 

54,371 

83,741 

45,125 

18,895 

13,661 

(b) and (e) Excess manpower is one of the main 

reasons of low profItabfIitynoaa.lliclcl_1n CPSEa. VASt 
VSS in CPSEa has been InIroduced to thed ..... 
manpower eo as to improve operational efficiency and 
proIiIabBit)o . 

VI-FIc...'lllwllyforlAlpfap 
.u-. ........... 

331S.SHRIS.K. KHARVEN'THAN : WIll.,. ....... of 
RAILWAYS be pleased to _e : 
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(a) whether the Railways have any proposal to 

provide Wl-FI connectivity for laptop users at all major 

railway stations in the country; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) and (b) RaIlTef, a Public 

Sector Undertaking under Ministry of Railways, has set up 

Cyber Cafes at 17 selected Railway Stations 80 far under 

franchiee model or revenue sharing arrangement. Wi-Fi 

connectivity for laptop users has also been provided in and 

around such cyber cafes at five stations namely Bangafore, 

Hyderabad, Howrah, Jaipur and Sealdah so far. 

New Projects Acron the Country 

3318;SHRI K.C. PAlLANI SHAMY : WiN the Minister 

of RAILWAYS be pleased to state: 

(a) the details of new proJects sanctIaned across 

the country particularly for Tamil Hadu during the year; 

(b) the 88limated C08t of each of the projecls and 

the time by which the projects would be taken up and the 
upecI8d time of completion; 

(e) whether any survey has been taken up for 

doubling of rail lines for southam railway; 

(d) If so, the details and its present status thereof; 

and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (a) and (b) Details of new 

projects sanctioned on the Railways Is given in the Budget 

Documents 2007-08. These new projects include gauge 
conversion of Mayiladuturai-Tiruvarur-Karaikudi and 

Tlruturalpundl-AgastiyamPalli (224 kms.) in Tamil Nadu at 

a cost of As. 404 crore. The work would be taken up once 

budget is passed by Partiament. The project may taken 

about 4-5 years in completion subject to availability of 

resources. 

(e) to (e) On Southern Railway, surveys for Jofarpettal-

Katpadl-Arkkonam (145 kms.) 3rd Una and dcQ)ItJlJ 

of Trivandrum-Kannlyakumari (82 funs.) ,have been ta!.!)o 

up. 

Facilities In GarIb Aeth Tl'llins 

3317.SHRI ANANTA NAYAK : Will the Ministar of 

RAILWAYS be pleased to state : 

(a) whether the Railways have any proposal to 

provide additional facilities in the Garib Rath trains; and 

(b) if so, the details thereof and the steps taken in 

this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) To provide betterl 
comfortable passenger amenities in passenger coaches is 

a continuous process in Indian Railways. At" present on-
board S8Nices viz. Catertng and bed roll are provided to 

th8 passengers of Garib Rath trains by the Rallwaysllndlan 

Railway Catering and Tourism Corporation on demand on 

payment of prescribed charges. Other facllilies will be 
provided, as ,and when ..,quired. 

Wardha-Nanded Railway Une 
,.. ~ .. ';'.' 

3318.SHRI HARlBHAU RATHOD: WiIIlhe MinIater of 
RAILWAYS ,be pIea8ed to stele : 

(a> whether the Railway,s have included Wardha-

Nanded via Yavatmal-Pusad new line project in 2007-

2008 Plan on (50:50> cost sharing basis; 

(b) whether the Railways have taten up the matter . 
with the Maharashtra Govemment in this regard; 

(e) if 80, the details thereof; and 

(d) the present status of the project? 

THE MINJSTPR.,()F .. ,$TATE IN. THEMINISTAY OF 
RAILWAYS (SHRI A. VELU) : (a) No, Sir. 

(b) to· (d) Yes, Sir. Railway had JaqUeStedState 

Govemment of Maharashtra for cost participation" to' the 
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extent of at least 50% In construclion In this line. State 
~ has offered to share upto 35% to 45% of the 
cost by way of earthwork. ballast etc. under National Rural 
Employment Progranvne (NREP) and State Employment 
Guarantee Scheme (EGS). State Govemment have been 
requested to share at least 40% of the cost as a special 
case in view of difficult conditions amongst fanning 
community in Vidharbha region, without linking it with 

NREP and state EGS. 

3319.DR. RAJESH MISHRA : Will the Minister of 
DEFENCE be pleased to state : 

(a) the details of the various issues <lscussed in 
the recent meeting of defence undertakings held In New 
Deihl; 

(b) whether the deliberations also touched upon 
the need to carry out reforms In order to in1>rove efficalcy, 
accountability and transparency in these defence 

undertakings; and 

(c) if so, the guidelines laid down for taking 
remedial steps in this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INOEAJEET SINGH) : (a) and (b) 
Rec:entIy, In January and February, 2007, Hon'ble AaJcsha 
Mantri reviewed the performance of the Defence Public 
Sector Undertakings for the fmancial year 2006-2007. The 
review covered production performance, achievement in 
terms of turnover, export, focus on RandO, vaJue added 

per employee and Mure plans of the Defence 
Undertakings. 

(c) No general guidelines were Issued In this 
regard. 

[English] 

~~ofNGOs 

3320.SHRI TUKARAM GANGADHAR GADAKH : Will 
the ........ of SOCIAl JUSTICE AND EMPOWERMENT 

beplea8edtostate: 

(a) the detalIa of on-going and new Central 
achemas In operation for providing flnanctal aid to NGOa 
and State Governments, scheme-wIse; 

(b) the details of their eligibility conditions; 

(c) whether the Govemment· has reviewed the 

performance of these schemes recently; 

(d) if so, the details thereof and changes proposed 

for better implementation of these achemea; 

(e) whether a large chunk of ftnancIaI aid eaten out 
by fake NGOs; 

(I) if so, the fecta thereof; and 

(g) the steps proposed to prevent the fake NGOa 
to .get financial aid by submitting forged docurnerU and 
papers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRlMATI 

SUBBULAKSHMI JAGADEESAN) : (a) and (b) The detaiIa 
of on-goIng and new central IChemes baing Implemented 
by the MinIstry are available In Ita Annual Report. FInandal 
assistance is provided to the Non Governmental 
Organisations subject to fulfillment of the following criteria:-

~ 

(i) Non profit rnaIdng sooJety Ngi81ered under an 
appropriate Act with an appropriate 

administrative structure and a duly constItuIed 
managlnglexecutive committee. 

(Ii) Registration for a minimum period of two years 

at the time of applying for grant in ald. 

(c) and (d) New procedure for streamlining the 

pfOC8IIing of sanction of grant In aid to the Non 
Goverrimental Organisations has been introduced recently. 

The new procedure will entitle the Stat. Governments to 

recommend both ongoing and new CU8I within the 
notional aIloc:atIon communicated to them for aupportlng 
the voluntary effort In service deficient 81'881. 

(e) No, Sir. 



VAISAKHA 6. 1929(Saka) 

(I) Does not arise. 

(9) The guidelines and procedures for sanction of 

grant in aid to the NGOs have adequate safety measurers. 

MUMUms and Monuments In Tamil Nadu 

3321.SHRI E.G. SUGAVANAM : WiH the Minister of 

CULTURE be plea,sed to slate : 

(a) the nemes of museums/monuments conserved 

by the Archaeological Survey of India in Tamil Nadu, 

location-wise; 

(b) the amount spent and released on maintenance 

of each of the monument/museum during each of the last 

three years and proposed for the year 2006-07; and 

(c) the steps taken by the Union Govemment not 

protect the museums/monuments in the State? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) The 

Archaeological Survey of India has only one site museum 

al Chennal. There are 413 ancient monuments and sites 

maintained and conserved by the Archaeological Survey 

of India In Tamil Nad..,. Their. location-wise. details are 

given in the enclosed Statement-I. 

(b) The amount allotted and spent for conservation 

and maintenance of the museumlprotected monuments 

during the last three years is given in the enclosed 

Statement-no 

(c) Conservation and maintenance of the protect8d 

monuments is a continuous process. Archaeolog~1 

Survey of India undertakes conservation, preservation and 

maintenance or the protected monuments subject to the 

availability of budgetary provision. Structuraltepalrs and 

special repairs are can1ed out on need basis, In addition, 

the Archaeo1ogicaI Survey of India· dev8lops the environs 

and provides tourist facilities RIte 1OIIet, drinking water, 
signages, tourist literature, etc. 

The Archaeological Survey of India has taken up ~ 
phased programme for the upgr8d8t1on of ita museum· at 
Fort St. George ..... 

List of Centrally Protected Monuments under the Jurlsdiction 01 ~I 
·Survey of India in Tamil Nadu 

(Chen".' Circle) 

SI. 

No. 

1. 

2. 

3. 

4. 

Name of Monument/Site 

2 

Arsenal 

Big Warehouse 

Chaplian's House 

Clive's Howse 

Locality District 

3 3 

Chennal Chennal 

Chennal Chennal 

Chennai Chennai 

Chennai Chennai 



Wn1I8n AnsweI8 APRIL 26, 2CX17 to 0r.I.1IoM 

1 2 3 3 

5. Garri80n Engineer's Depot Chennal Chennal 

6. Guard Room Chennal Chennal 

7. King's Barrack Chennal Chennal 

8. Last House On The Left of 'Snob's MfIy' Chennal Chennai 

9. Nursing Sislef's House Chennai Chennal 

10. Old" British -lnfantryOfficer's Mess Chennai Chennal 

11. Rampart, Gates, Bastion,· Ravilions With Chennai Channal 

Vaulted Chambers and Water Cislems 

UndemeIIIh: Moat And Defence waUa An 
fbm wiIh Glacis to the Extent Of the 

Existing Barbed Wint Fence. 

12. St. Mary's Church Chennai Channal 

13. Wellesley'~' Hou8e Channal Channal 

14. David Yale And Joseph Hynmer's Toom Chennai Channal 

15. Old Town wan Tondiarpel Chennal 

16. Muruganalhasvami Temple Tlrumuruganpoondi CoImbatore 

17. Nfthlevarasvami Temple Srimushnam Cuddalore 

18. Chennaraya Perumal Temple Together With Adlyamankottal Dharrnapurt 
Adiecent l...anda 

19. Hill Fort Krishnaglri Dtaannapurt 

20. HI! Fort Aayakkottal Dharmapurt 

21. Fort On Rock Dindigal Dlndlgal 

22. Jain Temple" Mettupudur Erode 

23. Sugrlavara Temple and Tank Sircar Pertyapalayam Erode 

24. lravatanesvara Temple Big KanchIpuram Kanchlpuram 

25. Jvaraharetsvara Temple Big Kanchlpuram Kanchipuram 
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26. Matangeavara Temple Kanchipuram Kanchlpuram 

27. Mukelesvara Temple Kanchlpuram Kanchlpuram 

28. Prtvataneavara Temple Kanchipuram Kanchipuram 

29. Munkudmlsvara T8fI1J1e P.V. Kalalhur Kanchlpuram 

30. Ohenupuriavara Te~ Madambakkam Kanchlpuram 

31. Large SIva Temple (Apalhaahaeevara Temple) . TeMeri Kanchlpuram 

32. Arjuna's Penance MamaRapuram Kanchlpuram 

33. Arjuna's Ralha MamaUapuram Kanchipuram 

34. Bhima's Rathe Mama"apuram Kanchipufam 

35. Dharmaraja 'S Ratha Mamallapuram Kanc::hlpuram 

36. Dharmaraja Rock Cut Throne Mama"apuram KanchIpu~ 

37. DoIoslva Mandapa Marnallapuram Kanchipurwn 

38. Draupadi's Bath Mamanapuram Kanchlpuram 

39. Draupathi's Rathe Mamallapuram Kanchlpuram 

40. Eight Stone Images On A Masonary Platform MamaHapuram Kanchlpuram 

Known As The Seven Pidaria 

41. Huge Stone Figures of The Lion Elephant, Mamallapuram Kanchlpuram 

and A BuO 

42. OIakkanesvara Temple Mamallapuram Kanchlpuram 

43. Kotlkal Mandapa MamaUapuram Kanchlpuram 

44. Krishna's Butter Ball Mamallapuram Kanchlpuram 

45. Kriahna Mandapam Mamalapuram Kanchipuram 

46. Large Unfinished Rock Sculpture Similar to Mamallapuram Kanchlpuram 

Arjuna's Penance 

47. Mahl8hamardini Rock Cut Mandapa Mamallapuram Kanchlpuram 
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48. MahIshasura Rock Standing In The 'Sea to- The 
North Of Shore Temple 

49. ~nar Temple 

SO. Rock Cut Ganesha Temple 

51. Roc Cut Varaha Temple ContainIng Varaha 

And Vamima' Incarnation Of VtShnu' 

52. ROde Cut" ScUlpture, Representing the ~ of 

EIephanIs, Monkey and Peacock 
'. ~ "'l"~;.'_~,.i..sn~·-: 

53. Rayagop~ (Unfinished) 

54. Sahadeva's Rathe 

55. Shore Temple 
• -' "I'*' -' ~ -' 

56. SmaH MonboIithij Temple Known As Valayankuttai 
R8tf1a. 

57. StOne ScUlpture Representing The GWoup' or' 
EIephan~, Monkeys 

._" -;" <., .. " • 

58. Triple ~ Roc::k-Cut Shrine WI1h ~'II. Chum 
Infront 'Or it 

59. T~ Rock CUt Temples At North East Comer Of 
The Koneri Pallam Tank 

60. Two Smalt-C8rved Rocks To The ~'sOuth' of 'The 
Shore Temple 

';.' -. 
61. Two Small Monolithic Temples Known As Pidari 

Anlt.nanRa1ha, . ;; 

63. UnfinilhedAook Cut Cave TempIe.HodtLot' 

Krishna Mandapa 

64. Dharmesvara Temple 

65. Vaikunla Peruma1 Temple , . 

3 

Mamanapuram 

Mamallapuram 

Mamallapuram 

Mamallapuram 

MamaUapuram 

MamaUapuram 

MamaJlepuram 

Mamallapuram 

MamaHapuram 

Mamallapuram 

Mamallapuram 

, -
MamaUapuram 

Mamallapuram 

MamaHapuram 

MamaHapuram 

Manlmagalam 

Kanchipurattl 

···to·~ '800 

3 

Kanchlpuram 

Kanchlpuram 

Kanchlpuram 

Ka~lpuram. 
• £ c' -' 

Kanchlpuram 

Kanchlpuram 

Kanchipuram 
-. 

Klinchipuram 

Kanchip~r~m 

Kanchlpuram 

KariChlpuram 
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66. Ruined" Dutch Fort and Cemetery 

67. Kailasanaiha Temple 

68. Tiger.Headed Rock Cut Temple 

69. Two Insscnbed Rocks 

70. Rock Cut Shiva Temple with Three Ungas 

71. Lesser Siva Temple (Kanthalingesvasatemple) 

72. Nityakalayanasvami Temple 
J " 

73. ONkkal Mandapam 

74. Venkatesaperumal Temple 

75. Valkuntaperumal Temple 

76. TIrupulisvara Temple 

n. Head Sluice Periavoikal ~oikal 

78. Koranguna""a _ Temple 

79. Rock (Kulithalai) 

SO. A1agarTJ18lai. Cavem With Panchapandava,Beds 

Midway Between A1garmallai And Kldampatti 

81. Jain Statues Rock Inscription And Panchapandava 

Beds On The' Hill 

82. 

83. 

84. 

85. 

Rock Cut Bas Relief And Beds ,l;nd 'A Mutilated 

Jain Stone Image 

Rock • Cut Bas Relief Of Jain Images With 
Inscription In Samanar Malai 

Panchapandava Bed, Jain Statues. And Brahmi 

And Vatteluttu (Matai Inscription On The 

Panchapandar) 

Rock Cut Beds Under Natural Rock Shelter 

In Amanarmalai Or Semanar Malai 

3 

Sadras 

Salabogatn 

Salvankuppam 

Salvankuppam 

Salvankuppam 

T enneri (Madavillaam) 

Tiruvldanthai 

Tirukallikunram 

Tirumukkudal 

Ultiramerur 

Vayalur 

Musiri 

Sriniyasanallur 

Vaigainallur 

Melur 

Kalluthu 

Karadlpattl ' 

Keelakuitkudy 

Kilalyur KlIavaJaw-' 

Meiakuikudy 

tb Questions 602 
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Kanchipuram 

Kanchipuram 

Kanchipuram 

Kanchipuram 

Kanchipuram 

Kanchipuram 

Kanchipuram 

Kanchipuram 

Kanchipuram 

Kanchipuram 

Kanchipuram 

KAtrur 

Karur 

'KaM,' 

Madurai 

Madurai 

Madural 

Madurai 

Madurlll 

Madural 
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88. Cave In Sitharmalai Metlupalti Dlndlgul 

87. Cavern With Panc:hapandava BecIa On The Tlruparankunram Madural 

Wester Slope Of The Hilla And Similer BecIa 

U. Rock-Cut Cave And Inscription TIruparankunram Madurai 

89. Aamapada Mandapam KoctIakkMu NagepaUinam 

90. Inscribed Stone KodiyaIcaral tqgapallinam 

91. Town Gateway Tranquebar (TarangambedI) Nagapattinam 

92. Hill Fort NamIkkaI Namakkal 

93. Sri Ranganatha Swamy And Sri NaruImha NamakkaI Namakkal 
Swamy Terriple 

94. Brihadisvara Temple GangeikondII choIapuram Perumbalur 

95. Jain S1atue Buill or GranIte Jayankonda chotapuram Perumbalur 

86. Jain Statue Called Paluppar oMyankondll choIapuram Perumbiliur 

97. Fort Ranjanlwdi Perumbalur 

88. ShamIhIchan'. MoIque Valapuram Perumbalur 

99. Siva T.,.. Valikantapurem Perambalur 

100. Jain TIfthankara Image Alangudipattl Pudukkottal 

101. Jaina Image Alathur PuduIckoltaI 

102. Whole cave With Two Jain FIgurea Calved On AmmechIItram PudukkoItai 
The Rock Over H And 08mIged I~ 

103. Whole or MNkahi Sundaresvara T.,. And Ammankurichi PuduIdcottai 
The Inacribed Stone In The Front MandI!Pam 

104. Two Jain Tirthankara Images In A Coconut AnriavaNI Pudulckollal 
PI8ntation 

105. Siva T8q)Ie Ariyur Pudukkoltai 

108. Jain Tifthankara Image and IntICfibed Stone Chettlpatty PUduIckottal 
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107. Ruined JaIna Temple Chettipatly Pudukkottai 

108. Sarangadeevara (Also Known As Tiruvagnisvara) Chittur Pudukkottai 

Temple 

109. Rock-Cut Siva Shrine Devarmalai Pudukkottai 

110. Kalabhamudaiyar Temple lrumbanadu Pudukkottai 

111. SIva Temple And Uon PUlar lrumbanadu Pudukkottai 

112. Soundararaja Parumal Temple lrumbanadu Pudukkottai 

113. Stone Idola Of Ganesa And Anjanaya lrumbanadu Pudukkottai 

114. Jain nrthengara idol Kannangarakudi Pudukkottai 

115. Jain Image, Stone Uon And Foundations Of Kannangudi Pudukkottai 

A Jain Temple 

116. Bataaubrahmanya Temple Kannanur Pudukkottai 

117. Siva Temple Kilayur (KaliyapattJ) Pudukkottal 

118. Uttamadaniavara Temple Kilattanlyam Pudukkottal 

119. UttamanaIhaawamy Temple Kiranur Pudukkottai 

120. Muchukundasvara Temple And The Tank In Kodumbalur Pudukkottai 

Front Of It 

121. Muvar Koil With Surrounding Sub-Shrines Kodumbalur Pudukkottai 

Stone Enclosures Etc. 
0; 

122. Remains Of A1var Koil Kodumbalur Pudukkottai 

123. Remains Of Structural Temples And Antiquities Kodumbalur Pudukkottai 

124. Amman Shrine Kudumiyanmalal Pudukkottai 

125. Natural Cavem With Drip Una On the Westem Kudumlyanmalal Pudukkottai 

Side Of The Kudumiyanmalai 

126. Musical Inscription Kudumlyanmalai Pudukkottal 

127. Rock-Cut Shrine Called Melakkoil WIth Mandapa Kudumiyanmalai Pudukkottai 

In Front 
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128. Sikkana1hasWamy T __ Kudumlyanmala, PudUIdcottaI 

129. Eight NatUMI Caverns, Jain Idols And InscifpIIoo1s KufaIhiJf ' PlitutdlotIiaI 

In Kudagumalai, Aladlperumal Paralka 

130. Ruined Siva Temple Kulathur "PuduIdcottaI 

131. Aock-Ctit . Siva Cave-Temple, HaR Of Hundred Kunnandafttoil fluMicOltaf· '. 

Pillared Mandapam Or Car Mandapam WlIh .-..... : 
Wheels In Front Part Of The PlInth 

132. Jain Idols And Remains Of The Jain Temple LetchumanpaUi PudLikkotfai 

133. Idols In The Southern Bund Of Teppakulam Or MadarapaHi Pudukkottai 
Urani 

134. ~ Siva Temple MaleyadlpaUi Puduldcattal 

135. Aock-cut VIShnu T __ MalayadipaUi Pudukkottei 

'. 
136. Two Aock-Cut Siva Shrines On The Eaetem And Malakkoil Puduklcottai 

Southem..$apea Of The HI 

137. Jain Temple SIB MangalhevanpaHi Pudukkdlat' 

138. Jain Temple Mangathevanpatti PudukIcoIIat .' 

139. Siva And. Pllayar Temple Mangudl PudukfcaItaf, 

140. Jain Tirthankara Ayyenar And Devi Idols Marudur Pudukkottal 

141. Menandar Pilleyar T8fI1)Ie Melanilaivayal Pudukkottai 

142. Jain Tirthankara Idol And Relics Of Old. Jain Melur PuduIdcoIIaI 
Temple 

143. ViIhnu Idol Melur Pudukkottal 

144. (I) Jain Tirlhankara Image (Ii) Remains Of The Mailapatli Pudukkottal 
Temple (Iii) Oanesa Image (Iv) NantI WiIh 
Inscription 

145. Tirupenlmanader Temple NangupaUi (Madattukkoil) PUdulckottal . 

146. Jain Idol, Two Duroa idol. One VIShnu Idol And Nanjur Pudukkoltal 
IMCrIIed Stone Slab 
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147. Amman KoII' (Melaikadambar Koil And The Siva Narthamalai Pudukkottai 

Temple To Its West) 

148. Rock-Cut Siva Temple Narthamalai Pudukkpttai 

149. Vijayalayacholisvaram And The Group Of Sub Narttamalai PudukkOltai 

Shrines Around It 

150. Rock-Cut ~ishnu Shrine Narttamalai Pudukkoltai 

151. Jain Image And The Inscription To The SouttI Of Nathampannai Pudukkottai 

It On The Summit Of The Sadayaparai 

152. SIva (Valamadisvara) Temple Nirpalani Pudukkottai 

153. Siva Temple Panangudi Pudukkottai 

154. Vishnu Temple- Panangudi PudukkoHai 

155. Rajendtacholisvara Temple Ponamaravati Pudukkottai 

156. Jaina Thirthant<ara Image Pullyur Pudukltoltai 

157. Jain Image And The Surrounding Temple Site Puttambur Pudukkottai 

Locally Called Mottai Pillayar Koil 

158. Rock-Cut Shrine Of Pushpavanesvara Puvalakkudi Pudukkottai 

159. Stone Sluice With Nandipottan's Inscription Rajalipatti Pudukkoltai 

160. Stone Idols Of Vishnu And Devi And SIva Temple Rasipuram Pudukkoltai 

161. Jain Mound, Jain Images, Other Idols And Lion Sembattur Pudukkottai 

Pillars 

162. Natural Cavem Called Andarmatam Sembuthi Pudukkottai 

163. Vishnu And Srldevi Idols Sengiral Pudukkottai 

164. Bhumisvara Temple Sevalur Pudukkottai 

165. Natural Cavem With Stone Beds And Brahmi Smannavasal Pudukk9ltai 

And Old' Tamil Inscriptions Called Eladipattam 

166. Rock-Cut Jain Temple Smannavasal Pudukkottai 
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167. rlrUVillangudy Siva Temple Suriyur PudukIcottaI 

168. Siva Temple Tennangudl Puduldcottal 

169. Jain T1r1hankara Image Seated On ApedestaI To Tekkatur Pudukkoltal 

The East Of The 8&md 

170. Sanctum Of Siva Temple T1rukalambur Pudukkottal 

171. Sundaresvara Temple WIth Sub-ShrInee T1rukkatta1a1 PuduIdcotIaI 

172. RocIc-Cut Siva Temple (Satyagiriavanl Temple) "TIrurNyam PuduIdcoItai 

173. Rock-Cut VIShnu Temple (Satyagirisvara Temple) Tirumayam Pudukkottai 

174. Stone And Brict Fort T1rumayam Pudukkottal 

175. ChoIisvaramudalyar Temple Tlruppur Pudukkottai 

176. Jain Image tn Waterspreadj Of Pudukutem T1ruppur PuduIdcottaI 

177. Siva Temple Thodaiyur PudutckoItaI 

178. Jain TIrthankara Image And I1I8Cribed Stone Valavambatll (valavanapatli) Puduldcottal 

179. Siva Temple (Agatisvara Temple) Varappur Pudukkoltal 

180. Siva Temple On The Western Bund Of Varpet PucII*kottal 

Enadikulam 

181. Jain Tirthankara Image Veerakkudy PuduIckottal 

182. Agastisvara Temple VeUanur Pudukkottai 

183. KaiIasanatha Temple VeUanur Pudukkottal 

184. Two Lion Pillars In The Vahana Mandapam or Vlralirnafai Pudukkottai 
The Subrahmanya T ample 

185. SIva Temple Vatur PudukkoItai 

186. RemaIns Of Fort With Building Thereon Attur Salem 

187. Fort And Temple On the Hi" ChInna Kavandanur Salem.· 

188. Boulder Stone Bed And Brahmi tnacriptiona On Kunnakudi Stvaganga 
Tha Hill And Rock-Cut Temple With lnecription At 
The Foot Of The Hit! 
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189. Alrevat.avera Temple Chatram Oarasuram Thanjavur 

190. BIg Cannon (Rajagopaol Cannon) In The First Thanjawr Thanjawr 

Rampart And The Bastions In Ts No. 608 Of 

Ward Iii 

191. Schwartz (Christ) Church Thanjawr Thanjavur 

192. Slvaganga Little Fort Enclosing The BIg Temple Thanjavur Thanjawr 

193. Karuppannasvami T ock And Jain Sculpture unampalayam Tani 

194. Fort Gateway Tiruchchlrappali TiruchchlrappaHi 

195. Rock Fort, (1) Lower Cave; (2) Path L8ad1ng To Rock Fort, Tirchy Tiruchchirappalli 

The Site in Front or The Lower Cave; (3) Path 

Leading To The Upper Cave; (4) Site In Front 

or The Lower Cave; (5) Upper Cave. 

196. Siva Temple (Erumbisvara Temple) Tiruverumbur Tiruchchirappalli 

197. Fort And Cemelry Pulicat Thiruvallur 

198. Svayambunathar Temple Kilputhur Thiruvannamalai 

199. Rock-Cut Shrine Kurenganilmultam Thlruvannamalai 

200. Rock Cut Caves. Sculptures And Inscriptions Mamandur Thiruvanamalal 

201. Rock Cut Caves Narasamangalam Thiruvanamalai 

202. Chandramouliswar& Temple Nattery Thiruvanamalai 

203. Rock Cut Temple And Sculptures Siyamangalam Thiruvanamalai 

204. Jain Templa Tirumalai Tiruvann.malai 

205. Natural Cavern Known As Vlrupakshi Tiruvannamali Tiruvanamalai 

CUM and Skandashram And Path 

Leading From Ramnasharam. 

206. Adjoining Building To The Masjid And Two Ponds Arool Vellore 

207. The Cannon Arool Vellore 

208. Deihl Gale Areol Vellore 
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209. Mashici And Two Ponds in theW ... Of the Amot Vellore 

Citadel 

210. RanganaIha Temple Erukkarnpellu ~ellore 

211. MonolIthic Rock CUI Temple Mahendravadl Vellore 

212. ChoIeswara Temple Melpadi Vellore 

213. SonaI8tha Temple Melpadl Vellore 

214. North Eastern Comer Of The Outer RemiIpart Of Muppaduvetti Vellont 

The ad F.od AI Arcot 

215. Rock Inacq1Iion On The RIght finak Of The ShQJin.ghur . Vellora 
Shlinghur Tank 

216. Konar Temple TINmaIpur Velore 

217. Subramanya Temple Vallimalal V.Bore 

218. Jain Sculpture And Inscription Vallimalai Vellore 

219. Fort V.llore Vellore 

220. Old Mosque In The Fort VelloN Velore 

221. Jalkantaswara Temple Venore VeHore 

222. Rock, ScuIIpures and Caves Vllapelckam Vellore 

223. BrahrnapurIsvar Temple Brahmadasam VlHupuram 

224. PataIisYanl Temple Brahmadesam VHlupuram 

225. Rock Cut Palava Temple Dalavanur Vlftupuram 

226. AIIIgiya . NaIaeImha Pa'UmaI Temple Ennayiram VWIJPt'I'a.n 

227. Fom.. .. CcIq)rising Of Hill Fort On The Rafagiri, Gingee VIIdpurani 
The Inner And lower Fort And LInes Of The 
Fortification Connecting Rajagiri, Krishnagirl And 
Chakkilidrug (Or) St. George'. Mountain HIDa 

228. Minor And Lower Forts WiIh Structures Like Bing .. ViUupuram 
Inner Fort, Venugopala Temple. A Granary, A 

Gymnasium. Kalyanamahal, Stables, Barracks, 
Idols Of Kamalakanni Amman And Hanuman Etc. 
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229. Old ·Jail Near The Pondy Gate And Two Persian Gingee VltlUpuram 

Inscriptions On The Outer Face Of The Two Last 

Bastions 

230. Saad-At-Ullah Khan Mosque With Persian Gingee Villupuram 

Inacriptiona. Inscription In Perian In Pond Gate 

231. Two Granaries. A Magazine, A Rag Staff.; Temples Gingee Villupuram 

Of Ranganatha And Kamalakkani Amman. A Big 

Cannon, A sacrificial Slab, The Audience Hall 

On the .Rajagri And The Treasury 

232. Two Granaries. WeD For Slroring Of Ghee. Well Gingee Vjllupuram 

For Storing Oil, Two Temples And An Audience 

Hall On The Krishnagiri. 

233. Venkararamana Temple With Inscription In- Tamil, Gingee , Vtllupuram -

Prisoners Well (Ab) 

234. Pallava Aock-Cut Shrine Kllmavilangai Villupuram 

235. Rock Cut Shrine Mandagapatlu Vipupuram. 

236. Outside The F.ort-Patlabhirama Temple And 12 Narasingarayanan pettai Villupurwn 

Pillared Mandapa 

237. TalagiriswaraTemple And A Cave Containing An Panamalai Villupuram 

Image.Of DuIga And Pallavam Inscription . 

238. Apataaheye8wara Temple Sendamangalam Vfrudhunagar 

239. 24 Jain Figure In Two Rows, A Standing Nude Sirukadambur ViHupuram 

Figure, Two Fragments Of A SItting Figure And 

Two lnecriptlons On TIrunathankunru 

240. Vinnarnj.)aral Rock Containing Pallava Inscriptions Thondur 
.. 

Villupuram 

241. Tlrumalal Nayaka Palace SrivilHpultur Virudhunagar 

242. MegaUthic ciats and calms (survey no. 222) Agaram Kanchlpuram 

243. Megalithic cists and calms (survey n08. U1and 116) Agaram Kanchlpuram 

244. Um burieI8 Alatlur Kanchlpuram . 
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245. ~ cI8ta and calms Amur t<anchipuram 

246. Megalithic ciSIs and calms Anur Kanchlpuram 

247. Megalithic cist8 and caims Araiyapakkam Kanchlpuram 

248. Megalithic cIsts and caims Atcharavakkam . Kanchlpuram 

249. MegeIiIhIc cists and caims with stone circles Ayyanterl Kanchipuram 

250. MegalithIc cisls and caim8 with stone circles Echchur Kanchlpuram 

251. MegalIthic cists and cairns with stone circles Edakunram Kanchlpuram 

252. MegaIiIhic cIsts and calms with stone cIR:fe8 Eluchur Kanchlpuram 

253. Megalithic cIsts and cairns with stone circles Erumalyur Kanchlpuram 

254. Megalithic cist8 and cairns with stone ctn:Iea Gudalur Kanchlpuram 

255. Megalithic cists and cairns with stone circles Guduvancheri (Vaftamjeri) Kanchlpuram 

256. MegaIiIhIc cistt and caims with atone circles Gliduperum Bedu Kanchlpuram 

257. Cairns at The Foot Of Perambait ..as Kadmalaiputhur Kanchlpuram 

258. Chromlecha . Kadmalalputhur Kanchlpuram 

259. Group of calms Kadapperl Kanchlpuram 

260. MegaIiIhic cIsta and caims with stone circles Kalanipakkam KMohIpuram 

261. MegeIIhIc c:isas and cairns Kalalhur Kanchipuram 

282. MegaIIIhic cilia and cairns ~ KanchIpuram 

263. Megalithic ciSts and cairns Kanakapattu KenchtpuI8m 

264. Excavated remains and buddhist viti.,. end Melalyur ~ 
temple pallananesvaram 

265. Megalithic:: cIats and caIme Kandalur Kanchlpuram 

266. Megalithic cist8 and caims Karanaltttangal Porlnjam Kanehtpuram 
BIkk8rn 

287. Megalithic cist8 and caims Kattamputtur Kanchlpur8rn 



821 Written AMwers VAISAKHA 6, 1929 (Saka) . toOuestiOns 622 

2 3 3 

268. Megalithic cIst8 and calms Kilampakkam Kanchlpuram 

269. Megalithic cIsts and cairns KoHamedu Kanchlpuram 

270. Megalithic cists and caims Kumili Kanchipuram 

271. MagaIithic ctata and caims with stone circles on Kunnattur Kanchipuram 

the hill 

272. Megalithic cista and calms Kunnavakkam Kanchipuram 

273. MegalHhlc cials and calms Kuravanmedu Kanchipuram 

274. Megalithic ciats and cairns Madayathur Kanchipuram 

275. MegalIthic cists and caims Maganiyam Kanchlpuram 

276. MegalIthic ciata and caima Mailai Kanchipuram 

2n. Megalithic ciats and cairns Malaipattu Kanchipuram 

278. MegalIthic ciatI and calms Malaivaiyavur Kanchipuram 

279. Two Unfinished Excavations Near The Light Mamallapuram Kanchipuram . 

Houa. 

280. UnIfinished Excavations Near Triple Celled Rock Mamallapuram Kanchipuram 

Cut Shrine 

281. Unifiniahed ExcavatIonS South or Draupadi Rath Mamallapuram Kanchlpuram 

282. MegalIthic cIeta and calms Mampattu K8nchlpuram 

283. MegalIthic ci8ta and caims Manamal Kanchipuram 

284. Megalithic cistl and calms Melkottalyur Kanchipuram 

285. Megalithic cista and calms Mooaaivakkam Kanchlpuram 

286. MegalIthic ciats and calms Naduvakkaral Kanchlpuram 

287. Megalithic cIata and calma Nandambakkam Kanchipuram 

288. Megalithic cists and calms Nandivaram Kanchipuram 

289. Group of calma Nanmangalam . Kanchipuram 
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290. MageIiIhic ciIbI and cairns Nattam KanchIpuram 

291. ~ ci8ts and cairns Nedungunram KanchIpuram 

292. MegaIjlhic, 'ciatB and cairns Nallikuppam Kanchlputam 

293. MageIlthic ~ and cairns OIaiur KMchIpuram 

294. Megalithic cists and cairns 0Itivakkam Kanchipuram 

295. MegalithIc cists and calms OtIIyambakkam Kanchlpuf'llm 

296. Megalithic cists and calms Padur Kanchipuram 

297. Megalithic cisfs and calms Palay88ivaram Kanchlpuram 
, ' 

298. MegiIiIhic ~ and calms Pallavaram Kanchlpuf'llm' 

299. MegaInhIc Cists and cairns PaHiyagaram Kanchipuf'lltli 

300. MegaIiIhic cists and cairns Paranur Kanchlpuf'llm 

301. MegaIIIhic' cisIs and cairns Parumbekkam Kanch1pt.il'llfn 

302. MegaIIIhic eIsts and calma Perunagar KaMhlpuram 

303. Megalithic cIsts and cairns PerunagaJathur Kanchipuram 
<" ; 

304. Megalithic cIsts and cairns with stone cricIes Ponmar Kanc:Npuram 

305. MegalithIc ciat8 and cairns PoruodIIveIdwn Kanchipuram 

306. MegafiIhic ,cista and calms 
.~. ; Pudupakkam KaI~"-

307. Megalithic Cists and Cairns Bounded Wittl.Stone Pullppakkam , KMchIput'an\ , 
Circles 

, , 
308. MegaJithic Cists and Caims Pundl Kanchipuram 

.' ,i"; 

309. MegalIthiC Cists and Circumscribed by Slone Rajakulipettal Kanchlpuram 
Cricles 

310. Megalithic Cists and Cairns with Stone CinlIetJ, Rayalpettu Kanc:h1pUram " 

311. Megalithic Cist$, and Cairns Sanur ,.' Kanchipuram 

312, ~ C~. and Cairns In Vl~, Stele. Satirampakkam KanchIpuram-
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313. Megalithic Cists and Caims 8embakkam Kanchipuram 

314. Group of Caims and Cists Sembakkam Kanchipuram 

315. Megalithic Cista and Calms Sengunram Kanchipuram . 

316. Megalithic Cists and Caims intact with Stone Settipuniyam Kanchipuram 

Circles 

317. Megalithic Cists and Caims Settupattu Kanchipvram 

318. Megalithic Cists and Caims With Stone Circles Sikkarayapuram Kancropuram 

and Sarvophagi 

319. Megalithic Cists and Caims Sirudavur Kanchipuram 

320. Megalithic Cists and Caims Sirukunram Kanchlpuram 

321. Megalithic Clsts and Caims Sittalapakkam Kanchipuram 

322. Um Burail and Megalithic Site St. Thomas Mount Kanchlpuram 

323. Megalithic Cists and Caims Tandalam Kanchlpuram 

324. Megalithic Cists and Caims Tattanur Kanchipuram 

325. Groups of caims Tiruneermalai Kanchipuram 

326. Megalithic Clats Tiruneermalal Kanchlpuram 

327. Megalithic Clats and Caims Tirupporur Kanchipuram 

328. Megalithic Cists and Caims Tirusulam Kanchlpuram 

329. Megalithic Grave Yard Tiryvadisulam Kanchlpuram 

330. Megalithic Cists and Caims Unamanjeri Kanchipuram 

331. Doman Intact Uttiramerur Kanchipuram 

332. MegaHthic Cists and Cairns Vadakkuppattu Kanchipuram 

333. Megalithic Cists and Caims Vadamangalam Kanchipuram 

334. Megalithic Cists and Caims Vaiyavur Kanchipuram 

335. Megalithic CistlO Vandalur Kanchipuram 
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336. MegalIthic Cists and Caims With Stone· CifcIes Vedanarayana Puram Kanchlpuram 

337. Megalithic Cists and Calms Vembedu Kanchipuram 

338. Megalithic Ciats and Cairns Vengur Kanchlpuram 

339. MegalIthic Cists and Cairns With Stone Circles Venldtapuram Kanchlpuram 

340. Megalithic Cists and Caims Venpakkam Village No. 69 Kanchlpuram 

341. Megalithic Cists and Cairns Venpakkarn VHlage No. 273 Kanchlpuram 

342. Megalithic Cists and Cairns Venpakkam VIIage No. 186 Kanchfpuram 

343. Megalithic Ci$ts. and Cairns Vlrapuram Kanchlpuram 

344. Kambarmedu Melaiyur NagapaHlnam 

345. ~. Cists and Cairns Karai Parambalur 

346. Dolmens and Cairns Amburappali Pudukkottal 

347. Prehistoric ~ Site (Known as Kurangapattarai) Amrnachatram PudukkoUai 

348. Prehistric ~naI Site, Slone Circle, and Menhirs Annavaal Pudukkoltal 

349. Dolmens ct'IokUnatha Patti Pudukkoltai 

350. Dolmens Kilalyur PudukkotIaI 

351. Prehistoric Bur1aI Site Melur PuclukIu.JbaI 

352. DolmenS Muttampatli PudukkoHal 

353. Prehistoric:. Burial Site Naranglyan Pettai Pudukkottal 

354. Prehistoric Dolmens Parungulur Pudukkottai 

355. Prehistoric PoJmens Paysl Puduldcottai 

356. Dolmens and Ayyanar Images Poyyemanai And Virudupattl PudukkoHal 

357. Prehistonc BurIal Site Puttambur Pudulckoltat 

358. Prehistoric Burial Site Satyamangaiam Pudukkottal 

359. Cairns and Urns Sendakudy Pudukkottal 
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360. Dolmens and Ums 

361. Dolmens in Annavasal Vattam 

362. Dolmens (Known As Kurangupattaral) 

363. Prehistoric Burial Site 

364. Kalaaakkadu Burial Site 

365. Group of Dolmens 

366. Prehistoric Burial Site 

367. Prehistoric Burial Site 

368. Prehistoric Burial Site 

369. Megalithic Cists and Caims 

370. V1rigin Group Containing many Burrows 

371. Megalithic Cists 

372. Megalithic Cists and caims 

373. Um Burials 

374. Megalithic Cists and Cairns 

375. Megalithic Cists and caims 

376. Megalithic Caims with bounding Stone Circles 

377 . Megalithic Cists and Caims 

378. Megalithic Cists and Caims 

379. Prehistoric Settlement Site (Megalithic Period) 

380. Caim Site 

361. Megalithic Cists and Calms 

382. Megalithic Clsts and Caims 

383. Megalithic Cists and Caims 

3 

Sengalur 

Sittannavasal 

Tayinipatti 

Thekkattur 

Tirukkattalai 

Tiruppur 

Vadugappati 

Vathanna Kurchi 

Vilapatti 

Amirtha Mangalam 

Attanthangal 

Chedalpakkam 

Neyvell 

Palavakkam 

Pammadukulam 

Panchali 

Pandur 

Pondavakkam 

Pottur 

Pulal 

Sengaral 

Sirukalattur 

Siruvadu 

Tadipadi 

to Questions 

3 

Pudukkottai 

Pudukkottai 

Pudukkottal 

Pudukkottal 

Pudukkottai 

Pudukkottai 

Pudukkottal 

Pudukkottai 

Pudukkottai 

Tiruvallur 

Tiruvallur 

TIruvaliur 

Tiruvallur 

Tiruvallur 

Tiruvallur 

Tlruvallur 

rlfUvallur 

Tiruvallur 

Tiruvallur 

Tiruvallur 

Tiruvatlur 

Kanchipuram 

Tiruvallur 

Tiruvallur 

630 
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384. Megalithic Cista and Caims With Bounding Stone Vanmalli Tiruvatlur 

Circles 

385. Megalithic Cists and Cairns Virakuppam TIruvallur 

386. Prehistoric SIte Manur Tiruvannamalai 

387. Megalithic Cists and Cairns Nedungal Tiruvannamalal 

388. Megalithic Cists Tellur Tiruvannamalai 

389. Megalithic Cists Tetturai Tlruvannamalai 

390. MegalithicCIsts Venkunnam Tlruvannamalal 

391. PTehistoric Site Adichanallur Turicorin 

392. Prehistoric Site Kalvoi Turicorln 

393. Prehistoric Site Karungulam Turicorin 

394. Um Burial Site Kadagambattu Villupuram 

395. Megalithic Cairns and Stone Circles Sengamedu Villupuram 

396. Megalithic Stone Circles Tiruvakkarai Villupuram 

397. Dolmens Near Palamalai Adukkam OIndigul 

398. Mandapakkadu (Structure WIth Mound) Chetlipalayam Coimbatore 

399. Prehistoric Site (Known as Pandava Graves) Kanyampundl Coimbatora 

400. Dotmens Near Machur Reserved Forest Panalkkadu Dindlgul 

401. Dolmens Near Machur Panaikkadu Dlndlgul 

402. Dolmens Near Talayar River On Top or The HiU Panaikkadu Oindlgul 

403. Dolmens Panalkkadu Oindlgul 

ThrIaur CIrcle 

404. Vrvekanand Rock MemorIal Kanya Kumari Beach Kanyakumari 

405. Rock-cut cave temple Tlrunandlkara Kanyakumari 

406. Bhagvathi Tempfe Chltral Kanyakumarl 
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408. 

409. 

410. 

411. 

412. 

413. 

2 

Fort 

Parthasarathy and Krishna temple 

Bhaktavatasala temple 

Two rock cut temples with Inscriptions in 
Varanchimalai 

Valliswara temple 

Ancient Site 

Group of sculpted dolmens 

StIItement-il 

Details of the Amount Released and Spent on 

MaintenancelUpgradation of the Museum and 

Protected MonumentslSites In Tamil Nadu 

A. Fort St. George Mu .... m, Chennal 

(Rupees In lakhs) 

SI. Year Allotment Expenditure 

No. 

1. 2003-04 12.75 12.75 

2. 2004-05 18.00 18.00 

3. 2005-06 23.50 23.50 

4. 2006-07 30.00 29.38 

B. Monument and 5 .... 

(Rupees in lakhs) 

S.No. Year Allotment Expenditure 

2 3 4 

1. 2003-04 479.00 478.67 

3 3 

Vattakottai Kanyakumari 

Parthivapuram Kanyakumari 

Cheranmahadevi Kanyakumari 

Tirumalapuram Kanyakumari 

Tiruvaliswaram Kanyakumari 

Kunnattur Kanyakumari 

Banagudi Shotai Kanyakumari 

2 3 4 

2. 2004-05 592.00 592.13 

3. 2005-06 635.50 635.30 

4. 2006-07 468.00 467.59 

{Translation] 

Evacuation of RetIring Room 

3322.CH. MUNAWAR HASSAN: Will the Minister of 

RAILWAYS be pleased to reter to the reply given to 
Unstarred Question No. 1483 dated March 08, 2007 

regarding possession of Retiring Room by GRP and state: 

(a) the detaHs of the measures taken to evacuate 

the waiting room at Jaunpur City Railway Station from the 
poasassion of Govemment Railway Police In the interest 

of the public; and 

(b) the time by which the waiting room Is likely to 

be made available for public? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) Railway Authorities have 

requested the Government Railway Police officials to get 
the waiting room evacuated and issue has also been 
discussed during coordination meetings. 
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(b) Efforts are being made to make the waiting 
room available for pubUc after being vacated by 

Government Railway Police at the earliest possible as 

Government Railway Police need alternative 

accommodation. 

[English] 

Phasing outIupgl'8dat1on of s.. 
fUrriers Alrcr8ft 

3323. DR. K.S. MANOJ : Wililhe Minister of DEFENCE 

be pleased to state : 

(a) whether the Government proposes to phase out 

or upgrade the existing Sea Harriers Aircraft of the Indian 

Navy; 

(b) if so, the details thereof; 

(c) whether the Indian Navy has procured Mig-29K 

from Russia; 

(d) if so, the details thereof; 

(e) whether the Government proposes to upgrade 

the facilities at Naval Aircraft Yard at Kochi which is now 
utilized for the OMR of Sea King and Sea Harriers Aircraft 

and utilize It "for overhaul maintenance and repair of Mig-

29K series; and 

(f) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRt A.K. ANTONY) : 

(a) and (b) An upgrade programme of the See Harriers, 
Ukely to be in servtce tilt 2015, is in prog ..... Contract for 

limited avionics upgrade of 14 Sea Harriers was conctuded 
with Ws. Hindustan Aeronautics UmIIed in March 2005. 

The upgrade is expected to be completed by 2008. 

ec) and (d) Contract for procurement of 16 Mig-29K 

aircraft was concluded with We. RAC MIG, Ruuia in 

January 2004. 

(e) No, Sir. 

(f) Does not arise. 

EncroIIchment Upon the Land of 
s.tyagl'8M Aahram 

3324.SHRI MOHAN SINGH : Witl the Minister of 

CULTURE be pleased to state : 

(a) whether GandhIji had .. t \!p Satyagraha 

Ashram in Mitherwa Village In Bihar during the Champaran 

Satyagraha; 

(b) whether the Government proposes to formulate 

any scheme for the development of the first Satyagraha 

Ashram on the occasiOn of first Centenary year of the 

Satyagraha; 

(c) H not, the reasons therefor; 

(d) whether the Government is aware that certain 

mafia elements have encroached upon the land of the said 

ashram; 

(e) if so, the steps taken by the Government for the 

protection of the said property; 

(J) whether the Government proposes to declare It 

a place of national heritage to bring it on the tourism map 

of India; and 

(9) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) to (g) There is 

an Ashram at Bhltiharwa In West Champaran,8ihar, which 
Is managed and run by the Government of Bihar. As such 

it does not fall under the administrative purview of the 

Ministry of Culture, Government of India. However, the 

Central Government sanctioned· a grant of As. 1 0 lakhs on 

the. occasion of 125th birth anniversary of Mahatma Gandhi 
for development of the Ashram. Champaran Is also 
proposed to be developed as one of the Gandhi Heritage 
Sites. A Sub-Group under the Chairmanship of Shri 

Gopalkrishan Gandhi, Governor of West Bengal has been 

constituted to make detailed recommendations In this 
regard. 
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Fire In Can 

3325.SHRI RAGHUNATH JHA : Will the Minister of 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleaaed to state : 

(a) the number of cars that went in flames during 

the last one year and the number of them which were 

driven on petrol, diesel, CNG and LPG giving separate 

figures; 

(b) the reasons for cars going in flames driven by 

petrol; 

(c) the concrete steps taken/proposed to be taken 

to check such fires; and 

(d) the extent to which the service centres are 

responsible for these fires and the action proposed to be 
taken against them? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 

AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 

(a) to (d) Relevant information is being collected from all 

concemed and will be laid on the Table of the House. 

Upgradatlon of Kablr Sadhna Sthal 

3326.SHRI DEVENDRA PRASAD YADAV : Win the 
Minister of CULTURE be pleased to state : 

<a) whether a proposal was forwarded to the Union 

Government by Varanasi Development Authority in the 
year 2002 with regard to development and upgradation of 

Kabir Sadhna 8thal, Kablrchaura and his birth place in 

Varanesi; 

(b) if so, the action taken by the Government 

thereon; 

(c) the number of proposals received so tar by the 
Govemment for development of these historic and cuhural 

places during the last three years alongwhh the decisions 

taken in this regard; and 

(d) the basis on which the aforesaid decisions were 

taken? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) No 

proposal from the Varanasi Development Authority was 

received in the Ministry of Cuhure. 

(c) and (d) A proposal submitted by Satguru Kabir 

Smarak Sansthan, DisH. Sant Kablr Nagar was received 

by the Ministry of Cuhure in February, 2004 involving a 

cost of Rs. 10 crores. The proposal was placed before the 

Expert Committee of the Ministry of Cuhure relating to the 

Scheme "Assistance to Voluntary Organizations/Societies 

for Development and Maintenance of National Memorials· 

in its meeting held on 27.102004 but the same was not 

agreed to since the relevant Scheme provicles assistance 

for maintenance of existing memorials upto a maximum 

limit of Rs. 5 lakhs only. 

Absorption of AAI Employees 

3327.SHRI MADHU GOUD YASKHI : 

SHRIMATI MANORAMA MADHAVRAJ : 

SHRI E.G. SUGAVANAM : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the modemisation of Delhi, Chennai 

and other airports in the country have been entrusted to 

private companies; 

(b) if so, the details thereof; 

(c) whether all the employees of Airports Authority 

of India (MI) have been absorbed by the new company 

(d) If so, the details thereof; 

(e) if not, the fate of the rest of the employees who 

have not been absorbed; and 

(f) the steps taken by the Govemment to protect 

the interests of the employees? 
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THE MINISTER OF STATE OF THE MINISTRV OF 

CIVil AVIATION (SHRI PRAFUL PATEl) : (a) and (b) The 

restructuring and modernisation of Delhi and Mumbal 

airports have been entrusted to Delhi Int8matIonal Airport 

Limited (DIAL) and Mumbal International Airport Pvt. 
limIted (MlAL), respectively. DIAL and MIAL 818 -private 
companies incorporated and under Companies Ad. 
Airports Authority of India (AAI) is holding 26% stake in 

them. In DIAL the remaining 74% stake is held by a 
consortium led by GMR Infrastructure Limited. Likewise in 

MIAL the remaining 74% stake is held by a consortium 

led by GVK Industries Limited. No decision -of this nature 

has been taken in respect of Chennai and other AAI 

airports in the country. 

(c) and (d) No. Sir. However DIAL had given offers 

of permanent absorption to an the general employees (Oy. 

General Manager and below) out of whom just about 8% 

have opted for permanent absorption in -DIAL. 

(e) and (f) At the end of Operation Support Period of 
3 years, the general employees opting to continue 

employment with AAJ or those not receiving offers JVCs 

shall continue their employment with AAI and would be 

redeployed at other units of MI.·1t has been agreed by 

DIAL and MlAL that they. st-.aH make offers 01 appointment 

to general employees, the terms 01 which shaN not be 

inferior in terms of salary, position etc. than the current 

emptoyment terms. 

Profit Sharing A8tIo 

3328. SHAI SUBHASH MAHARIA : Will _ the Minister 

of PETROLEUM AND NATURAl GAS be pleased to 

state : 

(a) whether Twelfth Finance CornmisaIon has 
recommended 50:50 ratio for profit petroleum share; 

(b) if so, the details thereof; 

(c) the details of petroleum Mining States which 
have raised the issue of sharing profit petroleum respective 

of the fact thai blocka have been allotted through Joint 

Venture New exploration licensing Policy and action 

thereon; 

(d) the time by which the commeteilll productton of 

oil and natural gas from Barmer-Sanchar will be started; 

(e) the deta/leo estimaied 'P1Oftt Petroleum' from 

these fields and share of Rajasthan; 

(f) whether these sharing will be Irrespective of fact 

that block have been allotted through J.V. or NELP; 

and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MlNISTRV OF 

PETROLEUM AND NATURAl GAS (SHRI DINSHA 

PATEL) : (8) and (b) Vea, Sir. The Central Government has 

accepted the recommendations of the Twelfth FInance 
Commission to share Profit Petroleum (PP) and Production 

level Payment (pLP) arising out of contracts under the 

New Exploration licensing Polley (NELP) and Coal Bed 
Methane (CeM) Policy with the concerned States in the 

ratio of 50:50 subfecl to the condition that this should be 

within the overa" ceiling of transfers recommended by the 
Twelfth Finance Commission (38% of gross revenue). 

However. this profit sharing will not be applicable for pre-

NElP and Joint Venture blocks. 

(c) After the acceptance of the racommendations of 

the Twelfth Finance Commission by the Centntl G0vern-
ment. the State Government of Rajulhan had rapt'8I8flted 

to extend sharing of profit petroleum of 50:50 with respect 

to pre-NELP/Joint Venture bIocka. 

(d) The commercial production of 011 and gas from 

Banner-Sanchar basin is likely 10 stan In 2008-09: 

<e) to (g) 'Profit Petroleum' depends on the develop-

ment costs and vatue of the production which WIll accrue 

from these fields. There will be no eharfng of ProfIt 
Petroleum with the State Government concerned from pre-
NElP/J.V. blocks. 
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Taj Mllhal In 7 Wonders 

3329. SHRI M. APPADURAI : Will the Minister of 

CULTURE be pleased to state .: 

(a) whether Taj Mahal was voted first amongst the 

7 wonders of the world; 

(b) If 80, the number of votes polled in favour of 

Taj MahaJ against other contenders; and 

(c) the steps taken by the Gove~ment to launch 

a campaign to increase the popularity of Taj Mahal thr~gh 
the print and electronic media? 

THe,- MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI): (a) A prtvate 

charitable foundation In Switzerland, "The New 7 Wonders 

of the World", launched a global campaign to choose 

1he most significant seven man made monuments. They 

have selected a list of 21 finalists, which includes the Taj 

Mahal. 

(b) The voting process is not complete and, 

therefore, the number of votes In favour of the Taj Mahal 

and other contenders are not availabla. 

(C) The 'Incredible India' print and electronic media 

campaign of the Ministry of Tourism both within the country 

and abroad regularly publishest'telecasts severa! creatives/ 

TV spots on the TaJ and other landmarks. 

(Translation} 

Imminent Danger in Coastal Area. 

3330. SHRI PRABHUNATH SINGH: Will the Minister 

of DEFENCE be pleased to state : 

(a) whether there is apprehension of inarinent 
danger In coastal areas in the country as reported In 
JanSllttll dated February 19, 2007; 

(b) If so. the detaMs thereof; and 

(c) the measures being taken to monitor the said 

areas? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) and (b) There are reports about terrorists of various 

tanzeems being, imparted training and likelihood of their 

infiHraHon through sea roCltes. However, no specific 

information about any imminent danger has been received. 

(c) India's coastal waters are guarded by the Indian 

Coast G'Jard in coordination with the State Police and the 
Navy. The measures that have been taken and planned 

to enhance the coastal security I~ude regular aerial 

surveillance and maritime p;urolling along the coast. 

establishment of coastal police stations in the littoral States 

as part of Coastal Security Scheme, monitoring system. etc. 

{EngNsh} 

Gauge Conversion of Bhlladl-Samdarl 

R11llw11y Line 

3331. SHRI P.S. GADHAVI : 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

'SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of RAILWAYS be pleased to 

state : 

(a) whether any project has been sanctioned by 

the Railways for gauge conversion of Bhiladi-Sarndari 

Railway line; 

(b) if so, whether the Govemment of Gujarat has 

given its concurrence for financial contribution; 

(c) if so, the details thereof; and 

(d) the time by when the work on this project is 

likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRIR. VELU): (a) Yes, Sir. 

(b) and (c) Gujarat Government had agreed to 

participate in the project. However, the project has been 

decided to be funded from Railways own resources. 

(d) The work on the project has already started. 
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Settlftg up of o.fence ............... 
.... by us 

3332. SHRI RAVICHANDRAN SIPPIPARAI : Wdlthe 
Minister of DEFENCE b(, pleased to state : 

(a) whether the Government has received any 

proposal from United States for setling up a defence 

manufacturing base in India; 

(b) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a> No, Sir. However, there is a Defence Procurement and 
Production Group c:o-chaired by Director General (Acqui-

sition) in the M!nisbyofOefence from Indian side and his 

counterpart from United States side which disCll8S8S 
issues of jointICo-production and development as also 
licensed production of defence related items In India. 

(b) and (e) Do not arile. 

Import of SKO 

3333. SHRI MADHUSUDAN MISTRY : Will the 
.t.Iniseer of PETROlEUM AND NATURAL GAS be pleased 

to s1ata : 

(a) the import policy of SKO; 

(b) whether the Government is aware thai the 
needy bulk consumersIcuslomers cannot get free sale 

white SKO easily from the open marleel; 

(e) if so, the reasons lherefor; 

(d) whether the Govemment propoees to arrange 
separa1e marketing channel of parallelmarketerB in the 

States for making availability of adequate quantity of white 

SKO; 

(e) if so, the details thereof and the time by which 
the final decision is /ikeIy to be taken in thia regard; and 

(f) if not, the reaeonstherefor? 

THE MINISTER·OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATel): (a> and (d) to (f) This Ministry had Introduced 

Parallel Marketing System (PMS) for keroSene vide 

Notifica~ dated 2.9.1993 allowing the private agencies 

to import and market kerosene at rnaItet price In the 

country. Subse.quenUy, on the recommendation of this 

MinistJy, Deptt. of CGmmeroe In November, 2003 canalized 
the import of kerosene through State Trading Enterpri8es 

namely Indian Oil Corporation (IOC), Hlnduslan Petroleum 

Corporation limited (HPCl), Sharat Petroleum CoIpora-

tion Umited (BPCl) and IBP Company Umited (IBP) for 

an purposes and also through the State Trading 

Corporation· by Advance lIcensa Holders. SKO Control 

Order, 1993 has been amended In July 2006 toanable 

parallel marUtera of SKO to source their requirements 

from domestic producers of SKO in .:IdItion to Importa. 

Parallel marUters are free to sell the keroaene at· market 

determined price. 

(b) and (e) At present, the availability of Kerosene 

is sufficient to meet the domestic requirement. To ensure 
adequate availability of kerosene all over the country, the 
OMCs are also allowed to market indigenouiIy produced 

surplus kerosene over and above the PDS requirement 

directly to the genuine customers. In terms of the 

modalities framed by PSU OMCs, the demand of free 
trade keroaene of Industrial customers requiring one tank 
lorry or more Is being met by the COf'I1)8I'IIes directly from 

their supply locations. The requirement of small 

consumers requiring less than fuR tank lorry load 
would be met . through eldlting SKOIlDO dealer 

network of the 011 ~ as per the laid down 

procedure. The SKOI1..00 dealers would ~re that the 
supplies are made to the genuine CUltomera for 

legitimate use. 

(TransllltJon} 

P,..,........ of ............... Singh 

3334. SHRI MJTfWEN YADAV :. WI! the MInialer of 
CULTURE be pleased to state : 
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(a) whether the Government is considering to 

celebrate the birth ,centenary of 'Shaheed Shagat Singh' 
this year; 

(b) if so, the details thereof; 

(e) the compfete details of the programmes pro-

posed to be organised in the said centenary, function; and 

(d) the amount likelY to be spent on this centenary 
functIOn? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SON I) : (a) to (d) Yes, Sir. 
A National Committee under the Chairmanship of Prime 

Minister of India has been constituted for Commemoration 
of 150th Anniversary of First War of Independence and 

other related events iricludng Birth Centenary of Shaheed 

Shagat Singh. A National Implementation Committee 
under the Chairmanship of Minister for Human Resource 
Development has also been constituted for Implementing 

theprograrnmes and activities. 

It has been decided to organize a befitting function 

to Commemorate the Birth Centenary of Shaheed Bhagat 
Singh. Details of the function are being worked out. 

Effect of Fog on Ran ServIces 

3335. SHRI PANKAJ CHOWDHARY : Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether rail services have been badly affected 
this year also due to fog inspite of assurance given by the 

Railways that these services would not get affected in 

future; 

(b) if so, the reasons therefor inspite of effective 

measures adopted by the Railways in this regard; 

Cc) whether the Railways propose to take more 

effective steps in this regard so that rail services are not 

affected due to fog; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Fog has been severe this 
year also and rail services were affected. 742 trains lost 
thare punctuality. 

'(b) The speed of trains is lowered during foggy 
weather keeping in view the safety of running trains. At 
present, there is no technique ensuring normal visibility 
during foggy weather. However, a dependable on board 
train protection system cen effectively improve running in 
foggy weather. 

(c) Yes, Sir. 

(d) Train protection and warning system, which is 
a proven system, is being instaHed on two pilot sections 

for preventing signal passing at danger. "Fog vision 
instrumentation" project is being developed under the 
"Technology mission on Railway Safety" programme 
joinUy by Indian Institute of Technology (liT) and Research 
Design and Standard Organization. The aim of these 
projects is to help Driver to run trains at normal speed in 
foggy weather. Fog vision Instrumentation trials using 
'Thermal Imager" Technique have not succeeded so far. 
Based on success of these projects further works will be 
considered. 

(English) 

IHue of ShareslBonds for RVNL 

3336. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 

the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to raise funds 
through public share issues and bonds tor Rail Vlkas 
Nigam Umited (RVNL); 

(b) if so, the details thereof; and 

(c) the time by which the above issues and bonds 
are proposed to be floated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) There 18 no such 
plan for the present. 
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Inftltr8tlon of Terrorists 

3337. SHRI ABU AYES MONDAl : Will the Minister 

of DEFENCE be pleased to state : 

(a) whether the Government has specifted the 

points on Una of Control (LoC) where from the militants 

818 entering into the country; 

(b) if so, whether the Government has .stepped up 

surveillance to control inflows; 

(c) if so, the details thereof; 

(d) whether the Government has proposed to sel 

up Rapid Inteltigence Force fOl the transit points; and 

(e) if so, the details thereof and the measures taken 

by the Govemment to check infiHration? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) to (e) Infiltration attnmpts across the line of Control 

continue and are not restricted to specific points. In Jammu 

and Kashmir, the overaA counter infiHration strategy of the 

Army envisages a multi-tiered arrangement, including a 

forward tier of troop deployment, use of state of art 
surveilance devices, the Une of Control (loC) fence and 

a second tier deployment in conjunction with the fence. 

There exists a close coordination of the Security Forces, 

with the State Govemment and local Police and a high 

degree of synergy has been achieved through cooperation 

of all agencies, both ~or operational and intelligence 

functions. The efficacy of this strategy has been weB 
established in curbing the infiltration levels of terrorists 

over the years. A high leVel of vigil is being rnaintatned 

and infilration attempts are being regularly thwarted. 

3338. SHAI RUPCHAND MURMU : WIH the Minister 

of SOCiAl JUSTICE AND EMPOWERMENT be pleased 

to state : 

(a) the • number of Scheduled Castes majOrity 
villages across the country at' present. StateIUT .wi8e; 

(b) the total funds invested in thesa villages by the 

Govemment during the last three years; 

(e) the number of Scheduled Caste population 

benefited through this investment; and 

(d) the outcome of this Investment? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBUlAKSHMI JAGADEESAN): (a) A statement Is 

annexed. 

(b) Planning Commission does not allocate funds 
village-wise; 

(e) and (d) Does not arise. 

St. Name of the No. of villages having 50% 

No. StataIUT and above SC population 

as per 2001 Cenaua 

2 3 

1. Andhra Pfadeah 908 

2. Arunachal Pradesh 3 

3. Assam 883 

4. Bihar 2478 

5. Chhattisgarh 987 

6. Delhi 

7. Gularat ' 50 

8. Haryana 391 

9. Himachal Pradesh 2594 

10. Jammu and Kashmir 495 

11. Jharkhand 1891 
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2 3 

12. Kamataka 2147 

13. Kerala 

14. Madhya Pradesh 2078 

15. Maharashtra 575 

16. Manipur 24 

17. Meghalaya 7 

18. Orissa 2512 

19. Pondicherry 9 

20. Punjab 2069 

21. Rajasthan 2463 

22. Sikkim 

23. Tamil Nadu 2158 

24. Tripura 30 

25. Uttar Pradesh 10261 

26. Uttaranchal 1442 

27. West Bengal 7546 

Total 440Q2 

Award for Trlldltlona. and Folk Theatre 

3339. SHRIMATI PRIYA DUTT : Will the Minister of 

CULTURE be pleased to state : 

(a) whether the Govemment intends to set up an 

award to promote traditional and folk theatre in the country 

to revive age old art; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI): (a) to (c) The 

Sangeet Natak Akademi confers Akademi awards annually 

in the field of Drama, Music and Theatre in which 

traditionaVfolk theatre is represented every year. One 

award has also been given in field of traditionaVfolk theatre 

under Ustad Bismillah Khen Yuva Puraskar Scheme 

instituted in 2006. 

[Trans/Btion] 

Reimbursement of Expenditure of GRP 

3340. SHRI KRISHNA MURARI MOGHE : Will the 

Minister of RAILWAYS be pleased to stat. : 

(a) whether the Railways have received any 

request from the Govemment of Madhya Pradesh 

regarding reimbursement amount of Rs. 18.75 crore on the 

expenditure of GRP; and 

(b) if so, the details thereof and the action taken 

in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The pending claims of Govemment Railway 

Police will be cleared on receipt of necessary certificates 

from Accountant General which is still awaited by the 

Western Railway, Mumbai, West Central Railway, Jabalpur, 

South East Central Railway, Bilaspur and Central Railway, 

Mumbai. 

[English] 

Drug Addict. and De-edcllcUon Centres 

3341. SHRI VARKALA RADHAKRISHNAN : Will the 

Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a) the number of drug addicts identified during the 

last three years and their age group, StatelUT-wise; 
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(b) the number out of 1hem have been de-addicted 

during the said period aJongwiIh expenditure incurred for 

their de-addiction; 

(e) the list of recogniZedlapproved centres for de-

addiction and the aid/grams they have received during the 

last Ihre8 ye&r$, StatelUT-wlse; and 

(d) the funds spent for various awareness and 

de-addiction programmes on alcohol, tobacco and 

narcotic drugs during the last three years, State-UT -

wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAl JUSTICE AND EMPOWERMENT (SHAIMATI 

SURRtlLAKSHMI JAGADEESAN) : (a) and (b) The number . , 
of dr:~y addicts registered for treatment in the treatment and 

rehabilitation centres financed by the Ministry during 

2003-04 and 2004-05 is 1,94,787 and 1,72,320 respec-

tiveIy. The StateIUT -wise figures are given in the enclosed 
Statement-I. The fIgUres for the subsequent years are not 

available. 

(c) and (d) The StatelUT-wise list is enclosed as 

Statement-fl. 

StaIIHMise number of cases of Drug AbelN AdmiIed 

for De addiction during the yeats 2003-04 and 2604-

05 under the Schetne for Pi'ewmtion of AIotihoIIsm 
and SubstMtce (Drugs} Abuse 

S. Name of the 2003-04 2004-05· 

No. StateJUT 

2 3 4 

1. Andhra PradeIh 4143 9441 

2. Assam 1862 1864 

3. Bihar 7836 10781 

1 2 

4. Chhattisgarh 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Jharkhand 

11. Kamatalca 

12. Kerala . 

13. Madhya Pradesh 

14. Maharashtra 

15. Manlpur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab 

21. Rajasthan 

22. Sikkim 

23. Tamil Nadu 

24. Tripura 

25. Uttar Pradesh 

26. UUaranchal 

852 

3 4 

338 263 

187 557 

17525 

24279 7128 

1054 647 

57 339 

106 388 

4516 5485 

12097 14036 

10905 28'9 

13868 25898 

3807 4958 

37 893 

1554 2072 

1441 2301 

9550 9490 

11519 8732 

4705 

233 283 

9089 8306 

1925 672 

28775 26947 

452 1283 
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2 3 4 2 3 4 

29. Delhi 12342 6734 
27. West Bengal 8545 5473 

30. Pondicherry 0 0 

28. Chandigarh 3705 468 Total 194787 172320 

sr.tement-ll 

StatelUT·wise details of NGOs running centres for De-addiction and the grants releaSed to them 
during the period from 2004-05 to 2006-07 

S. Name of the 2004-05 2005-06 2006-07 
No. StateJUT 

No. of Amount No. of Amount No. of Amount 
NGOs released NGOs released NGOs released 
funded in lakh funded in lakh funded in lakh 

2 3 4 5 6 7 8 

1. Andhra Pradesh 11 67.60 11 63.98 8 56.40 

Arunachal Pradesh 4.56 

2. Assam 7 74.14 6 43.02 5 21.95 

3. Bihar 13 123.74 11 72.89 8 52.70 

4. Chhattisgarh 2 18.38 2 16.10 2 6.80 

5. Goa 4.99 2 8.46 2.92 

6. Gujarat 6 69.04 3 27.24 4 35.17 

7. Haryana 13 88.19 11 99.43 8 57.11 

8. Himachal Pradesh 2 8.09 3 15.18 2 9.24 

9. Jammu and Kashmir 2 14.14 2 10.43 1 7.16 

10. Jharkhand 2 4.40 6.80 0 0.00 

11. Kamataka 23 146.74 21 174.98 16 151.82 

12. Kerala 21 182.12 19 126.40 19 123.20 
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13. Madhya Pradesh 9 

14. Maharashtra 40 

15. Manipur 20 

16. Meghalaya 2 

17. Mizoram 9 

18. Nagaland 5 

19. Orissa 18 

20. Punjab 13 

21. Rajasthan 8 

22.Sikkim 

23. Tamil Nadu 21 

24. Tripura 3 

25. Uttar Pradesh 44 

26. Uttaranchal 3 

27. West Bengal 12 

28. Chandigam 2 

29. Delhi 8 

Tolal 321 

..... ufacturlng of Jet " ... nger 
Aircr8ft by ADA 

4 

57.92 

349.88 

160.17 

10.41 

64.86 

42.44 

142.02 

92.48 

75.16 

4.79 

131.42 

23.14 

386.92 

26.14 

92.04 

5.61 

103.03 

2550.00 

3342.SHRI M.P. VEERENDRA KUMAR WiD the 

Minister of DEFENCE be pleased to atate : 

(a) whether the Aeronautical Development Agency 

5 6 7 8 

9 49.17 15 72.13 

40 333.53 38 292.74 

19 156.82 18 151.54 

2 15.23 1 5.17 

6 47.77 9 87.52 

5 40.64 4 30.84 

14 133.04 18 139.65 

11 99.29 9 65.48 

9 82.71 5 49.87 

2.39 2.88 

21 133.34 20 111.01 

2 6.67 2 6.84 

40 233.06 40 342.32 

3 25.09 4 25.98 

12 109.01 11 84.18 

2.09 1 2.09 

8 100.30 6 41.39 

295 2235.06 277 2040,66 

(ADA) has undertaken to manufacture 70 to 100 seater Jet 
Passenger aircraft; 

(b) H so, the details thereof; and 

(e) the place where the project is planned to be 
located? 
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) No, Sir. 

(b) and (c) Does not arise. 

{Translation] 

Conmuctlon of AIrport at Jodhpur 

3343.SHRI JASWANT SINGH BISHNOI : Will the 

Minister of CIVIL AVIATION be pleased to state : 

(a) whether the Government propoaes to construct 
a civil airport at Jodhpur; 

(b) if so, the details thereof and the lime by which 
it is likely to be constructed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (8) No, Sir. 

(b) Does not arise. 

(c) At Jodhpur Defence Airfield, Airports Authority 

of India (MI) already maintains a Civil Enclave. 

Paychletrlc Test of Defence Personnel 

3344.SHRI MOHO. TAHIR: 

SHRI' DEVIOAS PINGLE : 

SHRI SHISHUPAL N. PATLE : 

SHRI !<AILASH NATH SINGH YADAV : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Govemment has ~nducted any 

psychiatric test of personnel of Defence Forces in order 

to find ways to relieve them of mental stress; 

(b) if so, the details thereof; 

(c) whether all the personnel on whom such test 

was conducted were found mentally fit; 

(d) if not, the number of personnel declared 

mentally unfit; and 

(e) the number of personnel Who have been 

discharged from the Defence Forces? 

THE MINISTER OF DEFENCE (SHRt A.K. ANTONY) : 

(a) No specific psychiatric: test of personnel of Defence 

Forces has been carried out. However, health status of the 

troops is monltorled by regular and periodic medical 

examinations. Anybody Who Is found to exhibit features of 
psychiatric ailments or stress disorders Is referred for 
psychiatric evaluation and followed up. 

(b) to (d) In view of reply to part (a) above, question 

does not arise. 

(e) Th& number of personnel who have been 
discharged from service duri"g 2004, 2005 and 2006 on 

account of mental OISOrders Including cases of Psych0si8, 

neurosis, personality disorders, adjustment disorders, 

alcohol dependence syndrome, depression etc. Is as 
follows;-

Year Army Navy Air Force 

2004 350 7 49 

2005 405 7 39 

2006 508 15 35 

UtIlisation of Ga. 

3345.DR. CHINTA MOHAN : 
SHRI RAMI I LAL SUMAN : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether utilization of gas as tuelln the country 
is far less in comparison to average global use of gas as 
fuel; 

(b) if so, the the average utilization of gas as fuel 

in India and the world; and 

(c) the target fixed to increase average utilization 

of gas as fuel in the country during the Eleventh Five Year 

Plan? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATUAAlGAS {SHAI.·. OINSHA 
PATEL) : (a) and (b) According to the Report of the Working 
Group on PetroleUm and''NatJilll Gasfotthe X.Pt8n the 
utilization of gas .. fUel IR'~· accounts '0; around· 9% 
of the prImary.needIt itt CompaI'isOn to that of 24% of total 
gIobat primafy energy supply. 

(c) The $Stimated total demand of natural gas in 
the country is around 179.17 MMSCMD during 2007-08. 
The demand is projected to increase to 279.43 MMSCMD 
by 2011-12, according to the Report of the WOftdngGroup 
on Petroleum and Natural Gas. 

. - -'-', ?' .', . 
3346.SHRI RAMDAS ATHAWAlE : Will the Minister 

Or TOURISM be pIeased'to state : 

. (a) whether· the Government has eanctIon8d. anv 
project for integrated development of Pandharpur; Debu 
and AIandi circuit; 

(b) if so, the detaits aIongwiIh the cost involved 

the~; 

(c), the progress of WOIb done 80 far on the said 
project; and 

(d) the time by which the WOIb on the project is 
IkeIy to be compIeted? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) : (a) to (d) Yes, Sir. 
The Ministry of Tourism has sanctioned a project for 
integIated develqlment of Pandharpur, Dehu and Alandi 
circuit for a total amount of As. 684.73 Iakh on 14.8.2003 
to be executed through CP.WD. The components of the 
circuit inctudes the. following:, 

(I) DevelOpment of lord Vitthal tempte at 
Pandharpur with the provision of construction of 
Darshan ~, toilets and other civic 
amenities. 

(ij) Development of Sant Tukaram temple at Dethi. 

(iii) Development of works at AIandI with the 
provision of Devetopment of Bhaglrathl Nata, 

construcllon of toDet f.cItifies·at pUgrlma, 
provision of drinking water facilities. 

(iv) Construction of covered shelter for Palakhi with 
other civic amenltlea at Varkhariea. 

(v) Construction of covered shelter at Gyaneahwar 
Mat1MIj:and oIher basic amenItIet.to Vakhariea 
for Palakhl of Sant at Palakhl Sethai SethaI and 
&round Sopan' Kala Samadhl at Saswad. 

Except for the component at (I) all other components 
of the cIn:uIt. have been completed. 

{English] 

A ••••• ment of Job In AvI8tIon Indu." 

3347.SHRI REWATI RAMAN SINGH: Will the Minister 
of CIVIL AVIATION be pleased to state : 

(a) Whether the GoveIM1enI has assessed the job 
polentiaI in aviation industry In the next decade; and 

(b) if 80, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl) : (a, No, Sir. 

(b) Does not arise. 

[TranslBtionj 

3348.SHRI AJITJOGI : Will the Minister of RAILWAYS 
be pleased to slate : 

(a) whether the Railways P!'PPOl8 to divertlaxtend 
the routes of some trains runl'ling \ria Chhattiagalh; 

(b) If 80, the details thereof; 

(e) the number of traini Whoee routes have been 
dlvenlionlextended in Chhattlsgarh during the last three years: and 

(d) the number of trains In regard to which proposal 
heve been received for diverIIon· of their rOutea 81cmgwith 
reaction of the RaIlways therIto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. It is 
propoaed to divert 6511/6512 Bilaspur-Yesvantpur Express 
via Sitafalmandl, Malkajglri, Maula ali Instead of 

Secunderabad and 8237/8238 Bilaspur-Amritsar 

Chhattisgartl Express via Nizamuddin, Ghaziabad avoiding 
New Delhi. 

(c) The routes of 18 trains have been extended and 

no trains have been diverted in Chhattisgartl in last three 
years. 

(d) Diversion of the trains as mentioned In (a) 

above have been proposed due to operational difflcuHies 

in Secunderabad and New DeIhl area. 

Upgredatlon of MII.IIEx."... Traina 
to Superfa8t Category 

3349.SHRI THAWAR CHAND GEHLOT : 

SHRI RANEN BARMAN : 

Will the Minister of RAILWAYS be pleased to state: 

(a) the points taken into consideration to upgrade 
express and mail trains into superfast category aIongwith 
their average speed; 

(b) the details of the maiVexpress trains upgraded 

into superfast category during the last three years and 
proposed to be upgraded during 2007-oa and the number 
of stoppages decreased in each case; 

(c) the various norms fixed for the superfast trains; 

(d) the total number of superfast passenger trains 
out of the above mantioned trains which are running as 
per the norms of superfast trains; 

(e) the number of coaches decreasedllncreased in 

each of the new superfast train; and 

(f) the details of percentage increase in fare per 
kilometre on upgrading mail/express trains into superfast 
trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) Trains, wh088 average 

speed on the entire run in both Up and On directions is 
minimum 55 kmph on Broad Gauge and 45 kmph on Metre 
Gauge, are designated as superfast trains. 

(b) Speeding of trains and converting to them into 
superfast category is an ongoing process over Indian 
Railways. Details of trains upgraded as superfast by 
speeding up during last three years and number of 
stoppages decreased are given in the enclosed statement; 

(c) Average speed in both up and down. di~ 
is the only norm fixed for declaring the trains as superfast 
treins. 

(d) All of the upgraded superfast trIln8 aia runrMg 
as per norms. 

(e) Details are given in the enclosed statamenI. 

(f) The percentage increase In fare per kilometre 
on average lead is between 0.01% to 0.03% for dlllerent 
classes .. 

• "ment 

Upgradation 01 MalVExpress Trains info Supetfast Category 

81. Train Train name with Originating! New No. Coaches Coaches Stoppage 
No. No. destination stations increased decreased withdrawn 

2 3 4 5 6 7 

1. 6045/6046 Chennai Central-Ahmedabad 265512656 4 0 0 

Navjeevan Express 
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2. 811318114 Howrah-Tata Steel Express 281312814 0 0 0 

3. 860318604 Hatia-Delhi Swarnjayantl 281712818 2 0 0 

Express 

4. 140111402 Murmai (CSTM)-Manmad 210912110 0 0 

Panchvati Express 

5. 104511046 Lokmanya TiIak (T ermunua)- 214512146 0 0 0 

Bhubaneswar Express 

6. 106311064 Dadar-Chennai Express 216312164 0 0 0 

7. 143911440 Dadar-Nagpur Sewagram 213912140 0 0 0 

express 

8. 4659/4660 New Defht.Amritser Intercity 245912460 0 0 0 
Express 

9.- 10511.1052 Lokmanya Tlak (T)-Howrah 215112152 3 0 
Samatsata Express 

10. 301313014 HoMah-Oehradun Upasana 232712328 0 0 0 
Express 

11. 997319974 mdore-Jalpur Expr8sa 29~74 0 0 0 

12. 4229/4230 Lucknow-New Delhi Mall 222912230 0 0 0 

13. 562115622 Guwahati-New Delhi North East 250512608 2 0 0 
Express 

14. 526515286 Darbhanga-New 0eIhI SaIr1:Iark 256512586 0 0 
Kranti Express 

15. 508715088 Janvnu Tawi-Gorakhpur Amamlalh 258712588 4 0 0 
Express 

16. 6803/6804 Howra-TiruchirappaHi Express 2863/2864 0 0 

17. 914919150 Ahmedabad-Dhanbad Parunath 294112942 4 0 0 
Express 
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18. 6005/6006 Bhubaneswar-Chennai Express 282912830 0 0 

19. 142311424 Mumbai-Solapur Siddheshwar 2115/2116 0 0 0 

Express 

20. 6121/6122 Chennai Egrnore-Kannlyakumari 263312634 0 0 7 

Express 

21. 140311404 lokmanya Tilak (T)-Manrnad 211712118 0 0 0 
Express 

22. 102511026 Mumbai-Pune Pragati Express 212512126 0 0 

23. 1033/1034 Pune-Darbhanga Express 213312134 0 0 0 

24. 1451/1452 Nagpur-Gaya Dikshabhumi 214312144 0 0 0 
Express 

25. 1053/1054 Shri Chhatrapati Shahu Maharaj 214712148 0 0 0 
(T)-Nizamuddin Express 

26. 1159/1160 Howrah-GwaJior Chambal 217512176 0 0 0 
Express 

27. 1181/1182 Howrah-Agra Chambal Express 21n12178 0 0 0 

28. 1469/1470 Jabalpur-Jaipur Dayodaya 218112182 0 0 0 
Express 

29. 1273/1274 Bhopal-Lucknow Express 218312184 0 2 0 

30. 1267/1268 Bhopal-Rewa Express 218712188 0 0 0 

31. 144911450 Jabalpur-H. Nizamuddin 218912190 0 0 0 
Mahakoshal Express 

32. 4025/4026 Azamgam-Delhi Kalfiat Express 222512226 2 0 0 

33. 4231/4232 lucknow-Chandigam Express 2231/2232 0 0 

34. 3073/3074 Howrah-Jamrnu Tawi Hirngiri 233112332 0 0 0 
Express 

35. 3027/3028 Howrah-Varanasi Vibhuti Express 233312334 0 0 0 
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36. 344713448 Bhagalpur-lokmanya TDak{T) . 2335fl338 0 0 0 

Express 

37. 301513016 Howrah-Bofpur Shantiniketan 2337/2338 0 0 0 
Express 

38. 302913030 Howrah-Dhanbad Coalfield 2339/2340 0 0 0 

Express 

39. 303513036 Howrah-Aaanaol AgnIYeena 2341/2342 0 0 0 
Express 

40. 323113232 Howrah-Danapur Express 2351/2352 0 0 0 

41. 4847/4848 Jodhpur-Sandra Suryanagari 2479/2480 0 0 0 
Express 

42. 422114722 New Delhi-Sriganganagar 2481/2482 0 0 0 
Intercity Express 

43. 562315624 Emakulam-Guwahati Express 2S07/2508 0 0 0 

44. 562515628 BangaIore-Guwah Expraaa 2509J2510 0 0 0 

45. S01215011 Gorakhpur-Trivandrum RapUsagar 251112512 0 0 0 
Express 

46. 5837/5638 Secunderabad-Gu Expraaa 251312514 0 0 

47. 522115222 EmakuIarn-Baraun RapUagar 2521/2522 0 0 0 
Express 

48. 509015089 Gorakhpur-Secunderebad 2589/2590 0 0 0 
Express 

49. 509215091 Gorekhpur-Bangalore Express 2591/2592 . 0 0 0 

SO. 660118602 Chennal-Mangalore Expreu 280112602 0 0 0 

51. 652316524 Channai-BangaIore Express 260912610 0 0 

52. 620518206 Myaote-BIIngaIore TIppu 281312614 0 0 0 
Express 
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53. 6039/6040 Chennal-Chhaptra Ganga 2669/2670 0 0 0 

Kaveri Express 

54. 6033/6034 Chennai-Dehradun Express 268712688 0 0 0 

55. 6079/6080 Chennai Egmore-Nagercoil 268912690 0 0 0 
Express 

56. 670316704 Chennai-Tuticorin Pearl City 269312694 0 0 0 
Express 

57. 7001n002 Mumbai-Hyderabad Hussain 270112702 0 0 0 
Sagar Express 

58. 700snOO6 Tenali-Secunderabad Naga~una 271912720 0 0 0 

Express 

59. 7021n022 Hyderabad-H. Nizamuddin 272112722 0 
Dakshin Express 

60. 7007nOO8 Visakhapatnam-Hyderabad 272712728 0 0 0 

Godavari Express 

61. 7601n602 Pune-Nanded Express 272912730 0 0 2 

62. 7423n424 Tlrupati-Secunderabad 273312734 0 0 0 
Narayanadri Express 

63. 7047n048 Kakinada-Secunderabad Gautami 273712738 0 
Express 

64. 7053n054 Chennai Central-Hyderabad 275312754 0 0 0 
Express 

65. 768517686 Kacheguda-Bangalore Express 278512786 0 0 0 

66. 7697n698 Kacheguda-Chittoor Venkatadri 279712798 0 0 0 
Express 

67. 8017/8018 Howrah-Purulia Express 282712828 0 0 0 

68. 803318034 Ahrnedabad-Howrah Express 283312834 1 0 0 

69. 861318614 Hatla-Yesvantpur Express 283512836 2 0 0 
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70. 800718008 Howrah-Purl ExpNSS 283712838 .. 0 0 

71. 8253/8254 Du~Bhopal Amarkantak Express 285312854 0 0 

72. 856118562 V~h~~~Naamuddm 286112862 0 0 0 
link Express 

73. 800318004 Howrah-Yesvantpur Express 286312864 0 0 

74. 831118312 Howrah-Sambalpur lapet Express 287112872 0 0 0 

75. 860318604 Hatia-Oalhi Jhartchand Swama 287312874 2 0 0 
. Jayantl Express 

76. 847518476 Puri-New Delhi Neelanchal 287512876 3 0 0 
Express 

n. 802318024 Howrah-Purulia Rupasi BangIa 288312884 3 0 0 
Express 

78. 802SI8026 ShaIimar-Adra Aranyak Express 288512886 0 0 0 

79. 841318414 Bhubaneawar-Sambalpur Express 289312894 0 0 0 

SO. 931519316 Indore-Nagpur Trishalabdl 291312914 1 0 0 
Express 

81. 936719368 Indofe-Janvnu Tawi MaIwa 291912920 0 0 0 
Express 

82. 902119022 Mumbai Central-Sural Flying 292112922 0 0 0 
Rani Express 

83. 931719318 Indore-Nagpur Express 292312924 2 0 0 

84. 905719058 Valaad-Vadodara Express 2929/2930 0 0 0 

85. 803519036 Bandra-Surat exp .... 2935/2936 0 0 0 

86. 9045J9046 Sural-Varanasl Tapti Ganga 294512946 2 0 0 
Express 

87. 927119272 Bandra-Bhavnagar Expreu 297112972 0 0 

88. 97nl9n8 Jalpur-Gwalior Expr .. 298712988 0 0 
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89. 967919680 Mumbai Central-Ajmer Express 

90. 621716218 Mysore-H. Nizamuddin Express 

91. 5627/5628 Guwahati-Trivandrum Express 

92. 977519176 Mysore-Jaipur-Express 

93. 840318404 Puri-Ahmedabad Express 

94. 3289/3290 Rajendranagar-Jammu Tawi 

Express 

95. 314313144 Sealdah-New Jalpaiguri 

Darjeeling Man 

96. 103711038 Puna-Patna Express 

97. 6003/6004 Howrah-Chennai Express 

98. 6021/6022 Chennal-Bangalore Express 

99. 6357/6358 Nagarcoi/-Howrah Express 

100. 635516356 Howrah-Kanyakumarl Express 

101. 126511266 Bhopal-Rewa Express 

102. 841518416 Puri-Howrah Express 

103. 827/828 Digha-Howrah Express 

104. 802718028 Shalimar-Digah Express 

105. 8415/8416 Bhubaneswar-Y esvantpur Express 

106. 5015/5016 Gorakhpur-Lucknow Express 

[EngHsh] 

Production of ATF by ONGC 

3350.SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

10 state: 

4 5 6 7 

2989/2990 0 0 0 

278112782 0 0 0 

251512516 0 0 0 

2975/2976 0 0 

284312844 0 0 0 

235512356 0 0 0 

234312344 0 6 

214912150 0 0 0 

260312604 0 0 0 

269112692 0 0 0 

2659/2660 0 0 0 

266512666 0 0 0 

218512186 0 0 0 

281512816 0 0 0 

2867A12868A 0 0 0 

286712868 0 0 0 

284512846 0 0 

253112532 0 0 0 

(a) whether ONGC proposes to start producing 
Aviation Turbine Fuel from gas condensate; 

(b) if so, the details thereof; 

(c) the existing capacity of Hazira Plant for 
production of ATF and the extent to which supply will be 
scaled up thereafter; and 
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(d) the amount of saving ONGC will get per annum 

from production of ATF? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAL GAS (SHRI, DINSHA 

PATEL): (a) and (b) Yes, Sir. ONGC has already 

commenced production of Aviation Turbine Fuel from Gas 

Condensate at its Hazira Plant from March, 2007. 

(e) Production is currently about 600 KUMonth. As 
ot now, there is no firm plan to supply A TF beyoftd the 

current levels. 

(d) Quantification of savings is not possible, as the 

supplies for internal consumption have commenced very 

recently. 

Construction of Dr. Ambedk8r llhawn 
at Ahmedabad 

3351.DR. VALLABHBHAf KATHIRIA: Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state : 

(a) whether the Government of Gujarat has sent 

any propoaaf for construction of Dr. Ambedkar Bhavan at 
Ahmedabad at a cost of As. 10 crore to the Union 

Government; and 

(b) if so, the Pf8S8nI status of the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRlMATI 

SUBSULAKSHMt JAGADEESAN) : (a) Yes, Sir. 

(b) The State Government was informed that H wal 

nat within the fmanclal capacity of the Foundation to 
provide for tne requeeIed funds. 

3352.SHRIMATJ P. SATHEEEDEVI : WiD the ,Minister 
ot PETROlEUM AND NATURAL GAS be pleased to 

state : 

(a) whether after the decreue in the prices of 

crude oil. in the international market, ~ profrt margin of 
011 refineries in the country has been increasing during the 

past few months; and 

(b) if so, the details thereof during the last one year, 

refinery-wise? 

THE MlNtSTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAL GAS (SHRI OtNSHA 

PATEL): Ca) and (b) The gross refining margins of 
refineries reftect the spread between crude and product 
prices. The refinery-wiM Gross·Refining Margins during 

the last four quartera, i... from Ja~. 2008 to 
October-December, 2006 are funished in the enclosed 
statement. 

S,.,.",.", 
Gross Refinery Ms/{1in$, quatter-wise for the Calendsr yew 200S 

(RsJMT) 

Date HPC HPC CPCL BPe BPC HRL- JOC· JOC tOC loe toe toe loe 

Mumoai Ifisakh Mumbal Kochi Humali· G~t1 BaraunI Guiarat HaIdIa Mathura ~t Digboi 

"1 2 3 4 5 6 7 8 9 10 11 12 13 14 
" 

Jan-Mar'06 1588 748 NA NA NA 1798 2222 209 1020 839 t570 701 5080 

Apr-Jun'06 2554 2518 2255 1789 2019 1075 -855 1716 1802 2006 304'1 3017 -292 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

Jul-Sep'06 719 691 1408 488 -76 937 5599 -1274 1546 1196 -96 -2666 -292 

Oct-Dec'OS 1571 226 898 886 -300 1828 7970 153 2126 1236 1920 280 12752 

indigenous PraducUon of MInH 

33S3.DR. K.S. MANOJ: WiU the Minister of DEFENCE 

be pleMed 10 state : 

(a) whether the country has attained the capacity 

for the Indigenous production 01 mines used by the Indian 

Army; 

(b) if so, the details thereof; 

(c) whether KELTRON Countours in Karakulam, 

Kerala has submitted any proposal for indigenous 

production of mines; and 

(d) if so, the response of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (RAO INDERJEET SINGH) : (a) and (b) Yes, 

Sir. Various types of mines are being indigenously 

manufactured for Indian Army by the Ordnance Factories 

as per details given below:-

(i) Anti Personnel Mines (NM M-14, M-16 and 

Directional Mines). 

(Ii) Anti Tank Mines (NO Mk 1 and Bar Mines). 

(c) and (d) There is no proposal in hand at present. 

MIs. KeraJa State Electronics Development Corporation 

Ltd., KELTRON Equipment Complex, Karakulam, Kerala 

had earlier executed one order for one type of mine i.e. 

processor Based Ground Mines in bare form (without 

explosive filling). 

Retail OUtlets of IOC 

3354.SHRI B. MAHTAB : 
SHAt RAVi PRAKASH VERMA : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRI ADHALRAO PATIL SHlVAJIRAO : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) the number of retail outlets opened by Indian 

Oil Corporation in different States; 

(b) whether IDC has a pmposal to set up more 
such retail outlets and also to modemize these outlets; 

(c} if so, the number of retail outlets proposed to 
be set up by IDC in 2007-08, State-wise; 

(d) the expenditure likely to be incurred thereon; 

and 

(e) the steps taken to modemize those outlets? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM .AND NATURAL GAS (SHRI DlNSHA 

PATEL): (a) During the last three years, i.e., 2004-05, 
2005-06 and 2006-07, a total number of 3.855 retailoutlel 

dealerships were opened by the Indian Oil Corporation 

Umited (IDC) in different States of the country. 

(b) and (c) Yes, Sir. IDC has planned to set up 1600 
new retail outlets through out the country during 2007-08. 

(d) The expenditure of about As. 160 crores is 

likely to be incurred by IDC on setting tip of the above 

new retail . outlets. 

(e) The steps for modemization of retail outlets by 

IDC include providing a latest forecourt facility like 

Electronic Pre-set Pump/Multi Product Dispensers (MPDs). 

tanks of adequate capacity, driveway (concrete or paver 
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blocks), canopy, lighting and modem signage at the 

existing retaif outlets. 

Modernization of retail outlets is an ongoing activity 

based on the requirements of the customers, sales 

potential of the locations, availability of adequate space 
and subject to receipt of all statutory approvals. 

Purch8 .. of Bio-dlesel by OMCs 

3355.SHRI ABDUL RASHID SHAHEEN: 

SHRI HARIKEWAL PRASAD: 

SHRI TUKARAM GANPAT RAO RENGE PATIL: 

SHRI TUKAAAM GANGADHAR GAOAKH : 

Will the Minister of PETROLEUM AND NATURAl 

GAS be pleased to state : 

(a) the reasons for not supplying bio-diesel to 

Public Sector Oil Marketing Companies by the identified 

purchase centres at the declared price of Public Sector Oil 
Marketing Companies; 

(b) whether bio-diesel produced by these identified 

units are purchased by the Private Sector Oil Marketing 

Companies on higher rates than oft8f'8d by PublIc Sector 

Marketing Oil Companies; 

(e) if so, the details thereof and the rateS at which 
the identified purchase Centres are ready to supply bio-
diesel to PSUs; and 

(d) the criteria fixed by the Public Sector 011 

Marketing Companies for registering units as bio-dieseI 
purchase centres? 

THE MINISTER OF STATE IN THE MINISTRV OF 

PETROLEUM AND NATURAL GAS (SHRt DtNSHA 

PATEL) : (a) Bio-dieseI manufacturers have indicated that 
the cost of the raw material for the production of bio-diesef 

is very high due to the prevailing tax structure 88 a result 

of whiCh they are not in a position to supply the product 

at the declared price as per Bio-dieseI Purchase PoflCY 

announced by the Ministry of Petroleum and Natural 

Gas. 

(b) and (e) The price Indicated by various manufacturers 
for supply of bio-dlesel to the 011 Marketing Companies 

(OMCs) ranges between Rs. 35 to Rs. 52 per litre at 

various locations. 

(d) As per the Bio-diesel purchase polICy the 

manufacturers of Bio-diesel Interested in supplymg BIo-
diesel to PubIic.Sector Oil Marketing Companies should 

approach the State Level Co-ordinators (SLCs) pertaining 

to the State and after assessment of prodUction capacity 

and credibility of the proapective supplier by joint 

evaluationlcertlficatlon by the Industry team, samples are 

tested and if these meet the prescribed BIS SpecifIcatIons 
the supplies is registered as an authorized supplies of BIo-
diesel by OMes. 

Diversion of Non-Commerclal Flights 

3356.SHRI SURESH KALMADI : 

SHRI SHAILENDRA KUMAR : 

SHRI JASHUBHAI DHANABHAI SARA{) : 

SHRI SURESH PRABHAKAA PRABHU : 

SHRI BALASHOWRV VAUABHANENI : 

Win the Minister of CIVIL AVIATION be p/ea88d to 
state : 

(a) whether the Governments attention has been 
drawn to the statement made by the Chairman of the DelhI 
InternationaJ Airport limited that the traffic has shot beyond 
his expectation and they proposed to the Government to 

divert the non-cornmercIaI flights to the Hindon air-base 
or Safdarjung Allport; 

(b) if ao, the details thereof; and 

(e) the final decision takenlproposed to ~ taken 

by the Government in the maUer? 

THE MINISTER OF STATE OF THE MlNISTRV OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (8) to (c) V., 

SIr. Delhi Intematlonal Airport Private Umlted (DiAl) had 

made a request to this MInistry for shifting of generaJ 
aviation to Safdarjung Airport and defence aircraft 
operations to Hindon baM. The matter wu examined in 
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this Ministry and it has been decided not to pursue the 

same for the present inter-alia due to security considerations. 

Fixation of Air Tariff 

3357.SHRI N.N. KRISHNADAS : Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the details of methodology being adopted by 
the Indian Airlines and Air India for fixing the air tariff; 

(b) whether revision of ticket price is under 

consideration of the Government for the passengers who 
are travelling between middle-east destinations and Indian 
destinations; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) The fare 

structure applicable to international travel is of two types:-

(I) International Air Transport Association (lATA) 
fares - Resolutions are adopted for fare 
increases. rules governing fares are amended 

etc. through annual lATA Tariff coordination 
Conferences held separately for. each area. 

These resolutions are then filed by the national 
carr/ers with their respective Governments for 

approval prior to implementation of the 

Resolution. 

(Ii) Airline specific fares - Airline specifIC fares are 
fixed by the airline depending on seasonality. 

competitors lares. market demand, convenience 

of schedules, nature of product (directlindirect 
flights), etc. These fares are filed with all GDSs 
(Global Distribution System) and are available 

to all travel agents. 

(b) and (c) Airline operators are free to amend their 
fares keeping in view the factors mentioned at a (Ii) above. 

Pa •• enger AmenHIe. 

3358.SHRI SARVEY SATYANARAYANA Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether the Railway propose to .provide 

separate toilets for women and handicapped. westem style 

toilets, bathroom facilities, drinking water facilities preferably 

through automatic vending machine; 

(b) if so, the .details thereof; and 

(c) the funds allocated and spent by South Central 

Railway on amenities during the last three. years under 

each category? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. Separate 

toilets for ladies and disabled friendly toilets are provided 

at A 1. A and B category stations. Waiting rooms with 

bathing facilities are taken up for ladies at aU Aland A 

category stations over South Central Railway and 26 

stations have already been provided with this facility on 

this Railway Drinking water facility is available at all 

stations. Drinking water facility through Authomatic Vending 

Machines is not an essential passenger amenity. 

(c) Funds are allotted for provision of facilities to 

Railway passengers under various schemes/drives under 

Plan Head - 'Passenger Amenities'. Under this Plan 

Head, works are taken up apart from other items. Details 

of allotment and expenditure of funds under Plan Head 

- 'Passenger Amenities' on South Central Railway during 

the last three years are as under:-

(Figures in lakhs of Rupees) 

Year Allotment Expenditure 

2004-05 1366 4132 

2005-06 1332 3412 

2006-07 2009 3400 (Approx). 

'IIMTS In Hyder8bad and Secunderabad 

3359.SHRI RAYAPATI SAMBASIVA RAO : Will the 

Minister of RAILWAYS be pleased to state: 
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(a> whether the Railways have accorded sanction 
for the Implementation of the second phase of Mufti-Modal 

Transport$ystem (MUTS) for the twin cities of Hyderabad 
and Secunderabad; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay in according 

sanction to the said project? 

THE MINISTER OF STATE IN THE MINISTRY OF 

~ILWAYS (SHAI A. VELU) : (a) No, Sir. 

(b) and (c) 00 not arise. 

(Translalion] 

3:36O.SHRI CHANDRABHAN SINGH: Will the Minister 
of CULTURE be pleased to state : 

(a) whether the Government look after the 

maintenance work of religious sites; 

(b) whether Archaeological Department bears aU 

the expenses incurred on the head maintenance of 

religious sites; 

(c) the amount spent on religious a/tes during the 

last three years and the amount allocated for the year 

2007-08 in the current budget, SIate-wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRfMATI AMBIKA SONI) : (a) Archaeological 

SUrvey of Indta under the Department of Cufture, maintains 

only those historical ptaces of worship which are notified 

as monuments of national importance under the Ancient 
Monuments and Archaeological·· Sites and RemaIns Act, 

1958. 

(b) All expenses jn connec:tioo with the conservation 

and maintenance of such protactadsllel are bome by ·lhe 

ASI. 

(c) and (d) The expenditure Incurred during the last 

thIM years on the Centrally PIO&8ct8cf and Morunents 
including religious .... are as under:-

Year Expenditure 

2004-05 92.88 Crores 

2005-06 101.54 Crores 

2006-07 108.17 Cnws 

2007-08 (Allocation) 115.32 Crorea 

[English] 

3361.SHRI JYOTIRADITYA M. SCINDIA : WUI the 

Minister of RAILWAYS be pleased 10 state : 

(a) the aection-wile IengIh of railway tracks 

converted under UnI-Gauge project so far In each RaIlway 
Zone and how much stili remeIns to be converted; 

and 

(b) the expenditure .a far Incun'ed thereon, and the 

cost over run incurred .a far, due t9 delay In 

implementation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAIlWAYS (SHRI A. VELU): (a) and (b) The SectIon-wiM 
and Zone-wiae details of gauge convera/on done In the 

various years is given in Year Book. SInce 1992, 13289 

kms. have been converted Into broad gauge upto 

31.3.2007. An expendItunt of ebouI As. 15400 CtOI'8 has 

been Incurred under the Plan Head Gauge Converslon. 

Zone-wlae deIaIta of kms. ~ Is given In the 
encIoMd etaI8ment.. ,. on 01.04.2007.1Ibout 13500 route 

kml. of MGING lines exists on the RaIlway ayetem. 
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S. 

Details of Gauge conversion completed Zone-wise 

since 1992 is as under 

Railways KMs 
No. 

1. Central 266 

2. Eastern 

3. East Central 157 

4. East Coast 

5. Northern 1607 

6. North Central 

7. North Western 737 

8. North Eastern 1342 

9. Northeast Frontier 1164 

10. Southern 2578 

11. South Central 2472 

12. South Eastern 442 

13. Southeast Central 48 

14. South Western 223 

15. West Central 

16. Western 2253 

Total 13289 

Note : The gauge conversion done prior to bifurcation of 

zones have been shown against old zones. 

[Translation] 

Modem FacillUn tor KhIJldlya Amrell 
Ver.vaIRallwey Section 

3362.SHRI V.K. THUMMAR : Will the Minister of 

RAILWAYS be p\eestKj to state : 

(a) whether it is a fact that Khijidiya Amreli Veraval 
Railway section 01 the Western Railway has not been 
provided with the modem rail servtce facHities so far; 

(b) if so, the details thereof; and 

(c) the efforts made by the Railways to convert the 
rail line of this section into broad gauge line? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) and (b) In terms of 
classifICation of stations based on earnings, most of the 
stations on Khijldiya-Amreli-Veraval section fall in ·E· 
category due to low level of earnings. The minimum 
essential amenities prescribed as per category of the 

stalion have been provided at all stations. 

(c) There is no proposal to conv9l1 Khijidiya-
Amreli-Veraval metre gauge line. 

{English] 

Slow Prog ..... In Social Sector 

3363.SHRI MANORANJAN BHAKTA: Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government is aware that despite 
sustained focus on improving quality of life of the poor, 
India's progress in moving upon Social Sector indices has 
been very slow; 

(b) if so, the details thereof, State-wise; and 

(c) the steps taken by the Government to ensure 
the Social Sector indices raise its guarantee on development 
through public representative institutions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN) : (a) No, Sir. 

(b) Does not arise. 

(c) The Xlth Five Year Plan envisages equitable 

socio-econornic development In the fields of education, 
health, infrastructure, eIc. 
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{TI8IlSIafion} 

Proleat by Employees of AAI to 
Work In JV Com.,.nies 

3364. SHRI J.M. AARON RASHID : 

DR. RAJESH MISHRA : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the Airports Authority of india has 

asked all its emploYees barring the air traffic control 

employees to tender their resignation and to work in the 

tomt venture companies; 

(b) if so, whether the employees are not satisfied 

With this and are contemplating to go on a strike; 

(e) if so, the details thereof; and 

(d) the action proposed to be taken by the 

Government to resolve the issue amicably? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

(b) to Cd) Do not arise. 

[English} 

Supply of Petroleum Products to ...... 

3365.SHRIMATI NEETA PATERIYA: Will the Minister 
of PETROlEUM AND NATURAL GAS be pleased to 
state : 

(a) whether the Government has decided to cut the 
petroleum product supplies to Nepal; 

(b) if so. the de1aiIs thereof; 

(e) the loss suffered by Indian Oil Corporation due 
to political tunnoil in Nepal; and 

(d) the atepa the Government is taking to recover 
the Iosaes and to continue goodwill ties with Nepal? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) No, Sir. 

(b) Does not arise. 

(e) and (d) loe has reported that H has not suffeNd 

any loss on account of political turmoil in' Nepal. 

(Translation] 

3366.SHRI TUKARAM GANPAT RAO RENGE PATIL: 

DR. DHIRENDRA AGARWAL : 

SHRI TUKARAM GANGADHAR GADAKH : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) the names of schemes being Implemented In 
the country for making bIo-dieseI from Ratanjot aIongwIth 
the names of the States where these Schemea are being 
implemented; 

(b) the details of poJiciea under which the process 
of bio-diesel making is being operationallzed; 

(e) the States where land. has been aIIoUed to 
farmers for cuHlvation of Ratanjot aJongwith the area of 

land allotted to them; and 

(d) the names of companies which have shown 
Interest in production of blo-diesel. State-wi8e? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DlNSHA 

PAT.EL): (a) As per the 8io-dIeseI PIMdIaae Policy 

announced by the Ministry of Petroleum and Natural Gas 
in October, 2005, 20 Purchase Centre. have been 

identHied which are located in the States of Maharashtra, 

Kamataka, Tamil Nadu, Andhra .Pradtsh, Chhattl8garh, 

DeIhl, GUjarat, HJryana. Madhya. Pradesh, Punjab, 

Rajasthan. and U.P. to cater to the respective States as 

well as the neighbouring States Viz Ort ... , Uttaranchal and 

Jharkhand. 
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(b) As per the Blo-diesel purchase policy the 

manufacturers of Bio-diesel interested In supplying bio-

diesel to the Public Sector 011 Marketing Companies 

should approach the State Level Co-ordinators (SLCa) 

pertaining to the State and after assessment of production 

capacity and credibility of the prospective supplier by Joint 

evaluation/certifICation by the Industry team, samples are 

lested and If these meet the prescribed BIS Specifications, 

the supplier is registered as an authorized auppliers of blo-

diesel by OMes. 

(c) The Ministry of Rural Development (Department 

of Land Resources) which is the Nodal Ministry for 

launching the demonstration phase of the National MissIon 
on bIo-diesel, has proposed to taken up 5 lakh hectares 

of public wastelands for plantation of JatrophaIPongama 

over the period of 5 years. 

Cd) The names of companies which have shown 

interest In production of bio-diesel, State-wise are given 
In the enclosed statement. 

Statement 

List of Companies which have given 
Expression of Interest 

Andhl'll PrIICIHh 

1. Vlswaharltha Agro Pvt. Ltd., Hyderabad. 

2. Mubl Three Victory Projects Pvt. Ltd., Hyderabad. 

3. Sunglow Bio-Tech (India) Pvt. Ltd., Hyderabad. 

4. Farm Wealth Pvt. Ltd., Hyderabad. 

. 5. SBE . BuotanlcatS Pvt. Ltd., HyderBbad. 

6. Maruthl Bio Diesel Product. Andhra Pradesh. 

7. 

8. 

9. 

Laxml Narayana Bio DIesel Industry, Andhra 

Pradesh. 

C~lcal Bio Tech. Lid., Vijayawada. 

Mekina Agro Produc:ts Ud., Hyderabad. 

10. A. Saitsh @ Hari Naik, Andhra Pradesh. 

11. P. Vljaya Bhaskar Reddy, Andhra Pradesh. 

12. Natural Blo-Energy Ltd., Hyderabad. 

13. SaiEnvifO Engineers Pvt. Ltd., Visakhapatnam. 

14. S.J.S. solar and Bio Energy Pvt. Ltd., Hyderabad. 

15. Bio-Vision Olg8nisation, Secunderabad. 

16. Exlm Corporation, Secunderabad. 

17. VishaI 011 Industries, Hyderabad. 

18. Sanjevani Herbal Corporation, Hydrabad. 

19. Southem Online Blo Technologies Ltd., 

Hyderabad. 

20. NaIia Nlrmala, Andhra Pradesh. 

21. Chaparala . projects Pvt. Ltd.. BangaJore. 

Chhllltlagarh 

1. Mis,' ChhaHisgarh81o-Fuei Development 

Authority. Raipur. 

2. Mis. Techno BIo-Tech. Raipur. 

3. Mis. Shankar Herbal, ~asamund Dist. 

4. ,Mia. Mars Adhesive and Organo Metallic Pvt. 
Ltd., Bi~r QIat. 

5. Mia. Gaurishankar t\IJgaIwai. Korba DIst .. 

DeIhl 

1. Mia. Garware Chemic&1s Ltd.. Aul1lJ9lbatt" . 

1. Mia. AaImya BIo Fuels Pvl ltd., Vadodala. 

2. Mia. Feezol Industflee. ~vnagar. 
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1. Ws. Garware ChemIcal Industries, Aurangabad. 

1. Mis. KotwaJ Agrotech Industries, Gulbarga. 

2. MIs. Supertech InduatrIaIIst, BangaIore. 

3. Ws. Green Earth Renewable Energy (P) Ltd., 
Bangalore. 

... MIs. Flora Consultancy Services, BangaIore. 

5. MIs. V8(IfeS Industries, Mysora. 

6. MIs. Seen Bio Fuels, Jewargi. 

1. MIs. TirupaIi Industries (lncia) Ltd., Taloja. 

2. MIa. Silva LiacaI ChemicaIB Ud., Mahad. 

3. MIs. Jain Irrigation Systems Ltd., JaIgeon. 

4. Mfs. Purti Sekhar Karkhana ltd., Nagpur. 

5. MIs. Garwara Chemicals ltd. Aurangabad. 

6. MIs. Indo Bio Energy Induatries, Nagpur. 

7. Ws. DiIip Mahajan,' Jalgaon. 

8. MIs. Natur Balance Sansthen and CP and 
CONS. Exim ltd. Co. Jaigaon. 

9. MIa. Seems HerbaIa, Nagpur. 

10. MIa. Amravati 8io Diesel, Amravati. 

1. Adinath's Bio-Diesel, Chengalpattu 

2. NuveI RenewabIes, Madurai 

3. Sri Bhuvaneswari 011 Mills, Godiyatham 

4. MM BiodIeseI, ChennaJ 

5. Renukalakshml Agro InduaIrIea, Ganapathy, 

Colmbatore 

6. Kanrnanl Garden Nursery, Ganapathy, 
Coimbatore 

7. Southern Pura BIofueIs, Madural 

8. Voora Agro India Pvt. Ltd., Chennai 

9. BaIakrIahnan V. Naldu and Sons, Combatore 

10. P. Murugan CheIIIar, Annur 

11. M. GopaIakrishnan, Kumbekonam 

12. Green Diamond Fuel Pvt. Ltd. Madural 

13. NCE Agencies, Salem 

14. Nilglri Fertilizers, Coimbatore 

15. Hicard, KeNr 

16. KarthIk KrIshnan P. Vellore 

17. 01 Mohan BiooiIs Ltd., ChenneI 

18. Sri Range Farms, ChennaI 

19. 8aravana BIo Ventures, Aajapalayam 

20. Sri Maheswari Bio-Tech Pvt. Ltd. Re;apaIayem 

21. Aban loyd Chiles onshore Ltd. Chennal 

22. Tamil Nadu Agro Energy OeveIopera, ChenneI\ 

23. Tamil Nadu Agro BIo-Tech Pvt. ltd., Chennai 

24. Shiva DIstilleries Ltd. Combatore 

25. Century AgrotltCh Ltd., Chennai 

26. Trichy Bio Fuel (I) Pvt. ltd. Chennal 

27. Sri Alagar Industries, Slvakaal 
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28. Royal Jatropha Biodiesel Plant, Namakkal 

29. Sabari Biotech, Chennai 

30. Ancient Herbs, Dldigul 

31. Jatvill Agri Services, Chennai 

32. Biofuel Panpaclfic (Pvt) Ltd., Chenoal. 

Uttar Pradesh 

1. MIs. Garware Chemicals Ltd., Aurangabad. 

(English] 

s.ruw.tl Plan 

3367. SHRI NIKHIL· KUMAR : Will the Minister of 

CULTURE be pleased to state : 

(a) whether the Government had set up a panel to 

review Saraswati plan; 

(b) if so, the details of the recommendations made 

by the panel; 

(c) whether ASI has since startad exploration from 

the identified sites of establish the existence of Harappan 

civilization; 

(d) if so, the details thereof; and 

(e) by when the panel will submit its report to the 

Govemment? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) No, Sir. 

(b) to (e) Question does not arise., 

SettIng up of Airport at KokraJhar 

3368.SHRI SANSUMA KHUNGGUR BWISW· 

MUTHIARY : Will the Minister of CIVIL AVIATION be 

pleased to state : 

(a) whether the site for construction of a civil airport 

in Kokrajhar area In Assam has been identified; 

(b) if so, the details thereof and the time by which 

the work In this regard Is Hkely to be started; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

(b) Does not arise. 

(c) Secretary, Bodaland TerritOrial CouncIl has 

been requested to provide Information on suitable sites 
duly identified and depicted on topographical map of 
Survey of India. 

[Translation] 

PropoaaI for Third Rlillway line 

3369.SHRI VIJAY KUMAR KHANDELWAL : Win the 

Minister of RAILWAYS be pleased to state : 

Ca) whether Railways have received any proposal 

from Madhya Pradesh for laying a third line between 
Jhansi-Bhopal, BhopaI-llarasi and Barkheda-Budhani; 

(b) if so, the details thereof; and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) to (c) Demands have 

been received for laying third line between Bins-liars! on 

Jhansi·Bhopal-ltaris sections. Survesys for 3rd line between 

Jhansi·Bina (151 km.) and Bhopal-Itarai (92 km.) have 

been taken up. Bina-Bhopal 3rd line survey has been 
completed and proposal is under process of I'1pproval. 

VaClint Postt of Member8 of NatIonal 
Commlaalon for a.ckward CI ..... 

3370.SHRI ALOK KUMAR MEHTA: Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to st.AtE> -
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. (a) '. whether the National Commisston for Backward 

Classes ia consist·of only four members out of which two 

posm are lying vacant for the I-,t. several months: 

(b) If $0, whether the functIonin!) of the CommissIon 
Is being affected due to these vacant posts; and 

(e) if so, the reaction of the Government for filling 

up of these vacant posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHAIMATI 

~UBBUl,AKSHMI JAGADEESAN) : (a) The National 
~ for Baclwlard Classes (NCBC) consists of five 
M.ember8 Inck.!!Jing Chairperson and .Member-Secretary. 

',- . ..,. . 

Presently, four Members are in position. 

(b) No, SIr. 

(e) Does not arif,e, 
.' ..... ':"~ 

{English] 

3311.SHRIANWAR HUSSAIN : WIlt tM'Miniller of 
RAlLWA.YSbe,pleased. to state: 

",. '.: ' 
(a) the details of railway pro;ects in Assam during 

the last three years; and 

(b) lt1e. p~ status. of these prQjects? 

. - I " ~ . -~ . "~ ' . 

.2 

1. Ashok Hotel. New Delhi 

3.,;.~(TIfat Hote! • .New Oathi 

4. Lalitha Mahal PaJce Hotel. Mysore 

"fHEMlNISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Azara-Bymlhar 

new Una (30 kms.) has been Included In budget, 2006-

07 at a cost of As. 200 erore. Plans 8fld estimates are 

being prepared for taking up the work. 

ProfIt of ITDC Hotel. 

3372. SHRI K.S. RAO : Will the Minister of TOURISM 

be pleased to state : 

(a)tha names .and number of ~ hotels In 

, different cities and the profit eaming of each during the 

last three years; 

(b) the performance of rrOc hotels In competition 

with priva" sector hotela; 

(e) whether the Government proposes to make 

fresh ~ on restoration and renovation of ITDC 
hotels to enable them to improve thai.r occupancy level and 

make profHa; and 

(d) if 80. the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULr,tJRE (SHRI~TI .. AMBI~ SONI) : (a) The tocationa 
of ITDC owned hotels in different cities and their .proflta 
earning during the last three yea,.. are 88 follows:-

• fRs. In Crore) 

2004-05 2005-06 2006-07 (Prov.) 

3 4 .. ,. '5 

14.92· 30.45 45.50 

2.46 ':, '. 3.0li .. ' 4.41 

1:02 . 2.21 3.73 

1.87 1.72 ,2.11 
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2 , 

5. Hotel Jaipur Ashok. Jaipur 

6. Hotel Jammu Ashok, Jammu 

7. Hotel Kalinga Ashok •. Bhubaneshwar 

8. Hotel Patliputra Ashok. Patna 

Total 

(b) AS ITDC hotels were eartier under ~he 

disinvestment process. no major renovation work could be 

carried out in the last several years and therefore the 

private hotels certainly have an edge over ITDC hotels In 

offering modem facilities in respective categories and 
therefore. their financial per.formancle is also better than 

ITDC hotels. However, the endeavour of the Corporation 

has been to maintain the minimum desired standards by 

carrying out. repairs. maintenance and,!"inor renovation 

works of an essential nature.. Efforts are also being made 

to provide new serviceslfacilities in the hotels to make them 

more COA'IP8titive .. 

(c) and (d) A renovation plan for ITDC hotels to be 

. undertaken during 2007 -OS and 2008-09 has been drawn 

up with a total outlay of As. 184.15 CfOI8. 

Recruitment of Physically Handicapped 
Person8 In CPSEs 

3373.SHRI SWADESH CHAKRABORTTY : Will the 

Minister of HEAVY INDUSTRIES AND PUBliC 

ENTERPRISES be pleased to state : 

(a) whether directions for filling up of 3 per cent 

vacancieS . reselVed for physlcaUy handicapped persons 

ara being imPlemented in the Central Public Sector 

Enterprises (CPSEs); 

(b) if so, the details thereOf; and 

3 4 5 

H 1.53 H 1.54 (-)120 

H 0.71 (-) 0.17 (-) 0.42· 

(-) 1.43 (-) 1.23 (-) 1.20 

(-) 0.41 H 0.47 0.23 

15.99 34.05 53.16 

(e) if not. the reasons therefor and the corrective 

steps taken in . this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : 

(a) to (c)·As per Section 33 oftha Persons with Disebil~ 

(Equal Opportunities, protection of Rights and Fun 

Participation) Act, 1995 aU the adm~nistr8tive ·.Mi~lstrieSt 
Departments have been advised . to reserve· 3% of 

vacancies for physically handicapped persons in Central 

publiC Sector· Enterprises (CPSEs) in all GrouPs of 

employment for making direct recrUitment against identified 

posts, Of the 3,*" ,%,each~1l be. (888~ed for person 
~- '. . , 

suffering from:-

(i) blindness or Iowyision 

(ii) hearing impairment 

.. (iii) locomotor disabinty or cerebral palsy 

in the JdentIfied costs for each disability. Implementation 

of these guidelines is vested with the respective Board· of 

Directors of CPSEs and administrative Ministries! 

Departments concerned. 

Over-UtIliution of Ahmedabad-Mumblll 

R8oW.yUne 

3374.SHRI KASHIRAM RANA : Will the Minister of 

RAILWAYS be piedEid tosf8te : 
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(a) whether it is fact that the existing capacity of 

Ahmedabad-Mumbai railway. Hne has been over utilized; 

(b) if so, whether there is any proposal with the 

RaIlways for augmentation of the capacity of this line by 

providing an additional track; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Yes, Sir. 

(b) and (c) Augmentation of the capacity of double Hne 
territories is done through Signalling solutions like 

provision of Automatic Signalling, splitting of block sections 

through provision of Intermediate block signals (188). etc. 
and also by providing additional line. 

The Ahmedabad-Mumbai route has been identified for 

Automatic Signalling out of which works have been 

commissioned on the entire route except for Dahanu 

Road-Udhna and Surat-Vadodara where WOIfaI are in 

progress. Moreover the Western Corridor of the DedIcated 

Freight Corridor which is a sanctioned work will cater to 
freight traffic of this line also thereby generating sufficient 
capacity on the existing route. 

DoublIng of RaIlway Une from 
Trtvandrum to llanplore 

337S.SHRI PANNIAN RAVINDRAN : Will the Minister 

of RAILWAYS be pleased to state: 

(a) the progress of work on the doubling of railway 
line from Trivandrum to Mangalore under Trivandrum and 
Pelakkad Divisions under Southern RaIlway through 
Kottayam and AIappuzha; 

(b) the length remains yet to be taken up for 

doubling with names of patches to be completed; 

(e) the expected date of completion of doubling of 
this railway line which is the life line of Kerals; and 

(d) the amount required for the completion of the 

same? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Double broad gauge line 

has already been provided on Netravatl-Shoranur-

Emakulam and Kayankulam-Trlvandrum sections of 

Mangalore-Trlvandrum rail line. On the balance portion, 
work on doubling of Netravati-Kankanadl (Mangalora), 

Emakulam-Kottyama-Kayankulam and Kayankulam-

AmbaIapuzha sections are In various stages of progress. 

(b) Doubling of Ambalapuzha-AiIeppey-EmakuJam 
(69.16 kms.) of Emakulam-AHeppey-Kayankulam route Is 

not sanctioned. 

(c) These sanctioned works are likely to be 

completed in phases in next 2-3 years. 

(d) An outlay or As. 508.6 cront Ie required beyond 

01.04.2007 for completion of the balance portion of the 
sanctioned plOjects. Further, As. 128 crore has been 
provided for these sanctioned Protects during 2007-08. 

[Translation] 

An .... nee to MInority Community 
for Self Employment 

3376.SHRI KAllASH BAlTHA : Will the Mlnl8ter of 
MINORITY AFFAIRS be pteased to 8tat8 : 

(a) whether the Government provides direct 
assistance to uneqtloyed youths of mtnorIty community for 

their sa" employment 

(b) if so, the procedure thereof; and 

(e) the assiatance providedlto be provided to the 

~ youths of minority comrru'\Ity aIongwiIh 
number of beneficiaries during each of the Iaat three years 

and current year StatesIUT -wi .. ? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.A. 

ANTULAY) : (a) National MInorIty Development and 

Finance Corporation (NMOFC) provides financial aati8tance 
on concessIonaJ terms of minorities In the target group for 
pursuing self-employment. 



701 Written Answers VAISAKHA 6, 1929 (Saka) 702 

(b) NMDFC provides term loans 8S well 8S micro 
credit through State Channeling Agencies (SCAs). Besides, 
NMDFC also provides micro credit to sen-help groups 
(SHGs) through non-govemmental organizations (NGOs). 

(c) Details of State-wise and ye8r-wise funds 

disbursed and beneficiaries covered under these schemes 

during the last three years, are given in the enclosed 
Statement-I and II respectively. For 2007-08, the target of 

disbursement is As. 120.60 crores covering 45,700 
beneficiaries. 

National Minorities Development and Finance Corporation 

S. State 2004-05 2005-06 2006-07 
No. 

AmI. Beneficiaries Amt. Beneficiaries AmI. Beneficiaries 
(As. in lacs) (No.) (As. in lacs) (No.) (As. in lacs) (No.) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 800 7148 800 6628 700 4224 

2. Assam 0 0 300 570 50 100 

3. Bihar 800 2447 0 0 300 600 

4. Chandigarh 6 10 5 8 3 4 

5. Chhattisgarh 50 235 0 0 100 137 

6 Delhi 100 243 0 0 0 0 

7. Gujarat 100 200 0 0 270 675 

8. Himachal Pradesh 150 136 150 144 115 127 

9. Haryana 275 522 350 700 415 960 

10. Jammu and Kashmir 341 735 300 565 370 740 

11. Jharkhand 100 196 100 163 0 0 

12. Kerala 2080 4100 1700 3195 3105 5469 

13. Kamataka 1138 2293 550 1147 

14. Maharashtra 1000 1776 0 0 75 150 
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1 2 3 4 5 e 7 8' 

15. Manipur 0 0 0 0 0 0 

16. Madhya Pradesh 175 589 0 0 0 O. 

17. Mizoram 0 0 0 0 200 400 

18. Nagaland 400 666 800 946 350 434 

19. Orissa 53 117 100 248 0 0 

20. Pondicheny 10 25 5 13 10 25 

21. Punjab' 350 706 500 963 525 1050 

22. Rajasthan 150 299 100 196 150 300 

23. Tamil Nadu 250 493 200 248 280 343 

24. Tf1wra . 50 87 0 0 25 41 

25. Uttar Pradesh 1944 6127 1100 1935 0 0 

26. Uftaranchal 0 0 300 400 265 292 

27. West 8engaJ 2750 6402 2450 5339 2650 6230 

Total 13072 35552 9810 23408 9958 22301 

SIaIIement~ 

NatIonal Minorities CJeveIopment Md Finance Corporation 

Miao Financing Scheme 

SIIIIement 01 MIcro er.cut DIabuned 

51. State 2004-05 2005-06 2008-07 " 
No. 

Ant. Beneftciariee Arrt. Beneflclariel Ant. Beneftclarie8 
(As. in lacs) (No.) (As. In lacs) (No.) (As. in lacs) (No.) 

; 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 127.66 2824 54 820 58.7 813 
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1 2 3 4 5 6 7 8 

2. .AlunaQhal Pradesh 0 0 2.25 42 0 0 

3. Assam 33.75 780 9.5 150 50 2080 

4. BIhar 11.25 125 0.5 250 4.5 100 

6 Deihl 0 0 10.8 72 4.5 25 

6. Guja- 0 0 0 0 25 250 

7. Haryana 0 0 0 0 0 0 

8. Jammu and Kashmir ,25 250 0 0 0 0 

9. Jharkhand 0 0 9 200 . 6.75 126 

10. Kamataka 105.04 1023 0 0 0 0 

11. 'Kerala 100 1000 300 3000 170 3200 

12. Madhya Pradesh 60 700 0 0 0 0 

13. Maharashtra 24.75 258 0 0 0 O. 

14. Manlpur 0 0 0 0 0 0 

15. Nagaland 29.5 340 50 220 150 702 

16. OrIssa 45.67 547 14.62 253 4.5 140 

17. Rajasthan 30.5 400 4.5 50 4.72 . 35 

18. Tamil Nadu 74.95 829 455.25 4530 672.45 14239 

19. Tripura 0 0 5 50 0 0 

20. Uttar Pradesh 39.23 631 17.76 221 0 0 

21. Uttaranchal 4.5 20 9 70 0 0 

22. West Bengat 116.87 1307 59.8 965 168 3692 

T9tAi 828.67 11034 1001.98 10893 1317.12 25482 
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[English] 

Passenger Amenities at Tlru.,.U 
Railway Stetion 

3377. SHRI M.RAJA MOHAN REDDY Win the 

(b) if so, the details thereof alongwlth the criteria 

fIXed in this regard; 

(c) the details of the subsidy provided during 2008-
07 to various mlUs, State-wise; and 

Minister of RAILWAYS be pleased to state: (d) the number of such mills set up in various 

<a) whether the Railways have received any 

proposal from Andhra Pradesh Government for providing 

passenger amenities at the Tirupati Railway Station; 

(b) if so, the details thereof; and 

(c) the action taken by the Railway thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (c) No such proposal 

seems to have been received from the Andhra Pradesh 

Government. However, various passenger amenity worb 
viz. improvement to platform surface, construction of 
retiring rooms, extension of foot over bridge, provision of 

washable apron, waiting han, face lifting of station building, 

improvement to existing concourse and its extension at 

Tirupatl station are in progress. In addition, various new 
wort<s have been sanctioned viz. raising of existing 

platform to high level construction of fencing waH, 

improvement to water supply arrangement, provision of 

platform shelter, replacement of existing sheet of shelter 

with new Galvalume sheet, provision of seating 

arrangement, construction of 'Pay and Use' toilet, reflective 

signage boards, umbrella type shelter at widened platform 

and in front of new booking office, dadoing of station 

building and improvement to Passenger Reservation 

System. 

Mini oat MIlls 

3378.SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

WiD the Minister of FOOD PROCESSING INDUSTRIES 

be pleased to state : 

<a) whether the Government provides subsidy for 

setting up of mini daI milia in the country; 

States under the said subsidy scheme during the said 

period? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBOOH KANT 
SAHAY) : (a) and (b) As per Plan Schemes, Implementing 

agencies desirous of setting up mini pulse processing units 

are eligible to get assistance upto 50% of the total cost 
of the equipments (for setting up mini pulse proceuing 

unit) subject to a maximum of As. 35,0001- per unit. The 
assistance is routed through CFTAI, who would help In 

identifying the eligible beneficiaries. 

(c) and (d) No grant was released during 2006-07 in 

the absence of auitable proposals. 

3379.SHRIMATI JHANSIlAKSHMi BOTCHA : Will the 

Minister of RAILWAYS be pleased to state : 

(a) whether the Railways are aware that due to 

absence of proper railway level crossings in coastal 

Andhra Pradesh, accidents are occurring frequently; 

(b) If so, the detaOs of accidents occurred at these 
places during the last one year aIongwIth loss of lives 
therein; 

(c) whether railway crossing at VT Agraaram, 
Vizianagaram, Andhra Pradesh has become moet 
wlnerable for crossing and causing deaths; and 

(d) If so, the steps the Railway would Uk. to take 

to provide proper railway Ievet crouing at the aboYe 
place? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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RAILWAYS (SHRI R. VELU) : (a) and (b) AccIdent cases 
occurring in coaatal Andhra Pradesh line cannot be 

attributed only to absence or availability of level crossing 

in the Section. 

(c) and (d) No level crossing exists at V.T. Agraaram 

in Palaea - VlZianagaram Section. However, there is an 

unauthorized location at km. 820111-13 at V.T. Agraaram 

from where residents are unauthorisedly crossing the 

railway track despite avanabllity of manned level crossing 

at a distance of about 900 mater on one side and a road 

over bridge at a diatance of 1.6 km. 

ProUteration of level crossing in close proximity is a 
potential safety hazard for both the railways and the road 

users and more so, to the road users. Therefore, keeping 

in view the availability of one manned level crossing and 

a road over bridge in c;lose proximity which the residents 

of the area may use to cross the railway track, there is 

no proposal to provide any level crossing in V.T. Agraaram. 

Fund. for Railway projects 

3380.SHRIMATI PRATIBHA SINGH: Will the Minister 

of RAILWAYS be pleased to state : 

(a) the amount allocated and spent for various 

railway projects in Himachal Pradesh during each of the 

last three years; and 

(b) the steps taken to expedite the completion of 

these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) Year-wise expenditure 
incurred on reIIway projects faUing fully/partly in the State 

of Himachal Pradesh is as under:-

During the year 

2006-07 

2005-06 

2004-06 

Expenditure incurred 

(Rs. in Crore) 

226.66 

108.38 

66.89 

(b) For expediting completion of new line and 

gauge conversion projects taken up on socio-economic 
considerations, Hon'ble MinISter of Railways has requested 

all Chief Ministers to share 500/0 or more cost of ongoing! 

new projects of new line and gauge conversion. 

[Translation] 

Los ... to 011 Compenlea 

3381.SHRI RAGHURAJ SINGH SHAKYA : 

SHRI HEMLAL MURMU : 

SHRI PRASANTA PRADHAN : 

SHRI RAYAPATI SAMBASIVA RAO : 

SHRI M. RAJA MOHAN REDDY : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether due to recent increase in intemational 

prices of crude oil the Oil Marketing Companies are 

suffering a loss of 30 to 35 paise per litre on the sale of 

petrol and diesel as reported in 'Oainik Jagaran' dated 

February 13, 2007; 

(b) if so, the deleils thereof; 

(c) the details of the losses suffered by oil 

marketing companies on the sale of diesel and petrol 

during the last two years as on date; 

(d) whether the Govemment proposes to reduce 
the excise duty on crude oil; 

(e) if so, the details thereof; and 

(I) the details of the losses bom by the Govemment 

due to subsidy given to Oil Marketing Companies on petrol, 

diesel, kerosene and LPG during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) and (b) The desired increase in retail seiling 
priCes at DeIhl is As. 5.17 per litre for petrol and As. 4.67 

per lit" for diesel based on refinery transfer price 

applicable for the second fortnight of April 2007. 
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(c) The dataiIs of the gross under-recoveries 
suftared by PSU 011 marketing companies (0MCa) on the 

sale of clesel and petrot during the. last two years are as 
foIIows:-

Under-
Recovery· 

Petrol 

Diesel 

Total 

2005-06 
(provisional) 

2723 

12647 

15370 

(RsJCrore) 

2006-07 
(Estimated) 

1996 

18732 

20728 

·Gross under-recoveries without considering refinery 

discount, 011 bonds and upstream assistance. 

(d) and (e> There is no excise duty on crude oil. At 
present, Cess is Ievted on crude oil and there is no 

proposal to reduce It. 

(f) The Government provides subsidy from fl8C8l 
budget on domestic LPG and PDS Kerosene. The year-

wise fiscaJ subsidy for the last three years is given as 

under:-

Year RsJerore 

2003-04 6292.44 

2004-05 2930.31 

2005-06 2661.99 

The Government has aIeo Issued oil bonds amounting 

to As. 11500 crore during 2005-06 and As. 24121 crore 
during 2006-07 to PSU 0MCs towards under-recoveries 

suffered by them on the sale of sensitive petroleum 
products. 

RevIew on Slot nme MaR8plMl1t 

3382.SHRI KAILASH MEGHWAL : 

SHRI MOHAN AAWALE : 

Will the MInister of CIVIL AVIATION be pleased to 
state: 

(a) whether A1rt1nea lose ctor8I on fuel burned by 

aiferaft while hovering over Indira Gandhi International 

AIrport; 

{b> If so, the details thereof; 

(c) whether the Government has decided to review 

the "slot time management" to ... how peak hours 

congestion. can be eased; 

(d) If so, the delall8 thereof; 

(e> whether the Government proposes to Introduce 

budget airtines during the non-peak hours; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PAAFUL PATEL) : .(a) and (b) 

Some A1rtines do not mairn8in detaIIa relaledto delays due 
to 'landing restrictions' or late clearance for take off which 
lead to addItIorIaI fuef bum. It Is, therefore, difficult to 
workout loss on fuef cost due 'to the traffic congestion. 

(c) and (d) Yes, Sir. The Government have after careful 

examinatiOn decided that Summer Schedule 2007 should 
be finalised keeping in view approved Winter Schedule 
2006 on one hand and the runway capacities 01 the 

airports available on the other hand. The eurnrner 
Schedule 2007 has been finalized eccordIngIy. 

(e) No, Sir. 

(f) Does not arise. 

3383.SHRI BALASHOWRY VALLABHANENI : 

SHRI KINJARAPU YERRANNAIDU : 

Will the Mlniater of DEFENCE be pIeaaed 10 atate : 
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(a) whether the India has one of the highest peace-

time 'Crash rain of fighter planes In the world; 

(b) If so, the details thereof and the reasons 

therefor; and 

(e) the Bt~S being taken in this directiOn? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) and (b) The crash rate of fighter planes has shown a 

substantive decline In last couple of yea,.. A comparison 

of crash rate wiJh other .countries may not give a correct 

picture as different air . forces In the wor1d would use 

different kind of aircraft and fly in different environment. 

(e) A continuous and multi-faceted effort Is always 

underway in the Defence Forces to enhance the upgrade 

flight safety. Measures to enhance the quality of training 

to improve the skill levels, ability to exercise sound 

Judgement and situational awareness of pilots are being 

pursued. Constant interaction with Original Equipment 

Manufactures (OEMs), both I~noua and foreign,ls also 

maintained to overcome the technical defects of alrcralt. 

Besides, anti-bird measures are also undertaken. 

AIII'MIMIIt betweMI IA and ForwIgn Flnu 

3384.SHRI UOAY SINGH: WIll the MInIster of CIVIL 

AVIATION be pleased to state : 

Ca) whether the Indian Airlines (IA) is considering 

tach-sawy in an effort· to take on the growing compaIItion 

from private aector rivals in the domestic akiea; 

(b) if so, the detaifa thereof; 

(c) whether IA has also entered any agreement 

with foreign finns for upgrading its ticket booking and 

transaction ..,-vices; 

(d) If so, the details thereof; and 

. (e) the Qlher steps proposed to be inHiatad to 
compete with the private sector airlines? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEl-) : (a) .and (b) Yes, t,' 

Sir. Indian Airlines has taken various technology baaed 
Initiatives like DiaJ-a-Package, Oial-a-Ticket, IA Flyways. 

BId and Fly, Website and On-line 8oQking, Net-ticket, 
Booking through lOBI Bank ATM. 8Qoking through 

Reliance India Mobile-{RIM) Phones, I-Check-in and E-

Ticketing etc. to take on the growing competition . from 

private sector rivals in the domestic skies. 

(e) and (d) Indian Airlines has entered into an 

Implementation Services Agr88~nt with. MIs. Amadeus 
Global Travel Distribution S.A., a Spanish Corporation, to 

provide E-riCket Transaction Services. 

(e) Indian Airlines has taken various marketing and 

sales efforts to improve its passenger load factor. These 

include upgrade of alraaft equipm8ntlincrease in frequency 

on various routes. apecIaI promotional fares and schemes 

for various· target segments. dynamic inventory 

management, expansion of dWribution network. Increased 

access to inventory, upgrade of inflight product to include 

infllght entertainment on the new fleet; and initiatives in 

inflight services etc. 

Settlement of c._ of Penon. 
with CI .. bO .... 

338S.SHRI JOACHIM BAXLA : 
SHRI NARHARI MAHATO: 

Will the Minister of SOCIAL JUSTICE AND 

EMPOWERMENT be pleased to state : 

(a) whether the CommIssioner for Persona with 

Disabilities has sent some cases pertaining to the disabled 
persons to the State Govemments of West Bengal and 
Delhi ,during January, 2003 to December, 2006 to provide 

them right to equality .after making settlement in these 
cases; 

(b) If so, the detaifa thereof; 

(c) the details of the cases out of the "ve which 
have been finally .. tHad, State-wlse; and 

(d) the NUOnS for non-aattlement of thereat of the 
cases' and the office,. responsible therefoI'? 
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THE MlNtSTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGAOEESAN) : (a) and (b) Vea, Sir. 

The Office of the Chief Convnissioner for Persons with 

Disabilities has forwarded 19 cases to Government of West 

Bengal and 95 cases to Govemment of DelhI during the 

period January 2003 to December 2006. 

(c) and (d) 13 cases each have been settled by both 

the State Govemments. It is the responsibIIIIy of the 
concerned State Governments to settle the remaining 

cases at the earfiest. 

{Translation] 

3386.DR. COL (RETD> CHANI RAM SHANDIL : WIll 
the Minister of CIVIL A V1ATION be pleased to state : 

(a> the details of the plan to develop Jubarhattl 

Airport at ShimIa in Himachal Pradesh; 

(b) the reasons for which no expansion and 

upgradalion work has been undertaken at the airport 

during the last 15 years; and 

(c) the steps takenlproposed to be taken to develop 
the aiIport aJongwith the funds aIocatedlpropoeed to be 
allocated for the said purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) 

DevelopmentaJ works to the possI)Ie extent are being 

carried out at Jubarhati ahport in ShImIa, Himachal 

Pradesh which incIude8, enhancement of space by 
carrying out modIficationI In the existing Terminal BuDding 
and Construction of a new Fire Station of category IV and 
Emergency Medical Centre etc. 

(b) and (c) Various developmenl works have been 
carried out at ShimIa airport eInce 1989-90 like conMruction 
of terminal building, construction of drain and plantation 

work. conatruction of aWstation building, extenlion of 

runway, resutfacing of runway, provision of operational 

area fencing, modification of terminal building and toilet 

renovation and provision of ratro raIIecIIve boIIrda and 

signages at a cost of RI. 529.17 lacs. 

For the year 2007-08, RI. 112 lacs has been 
earmarked for construction of new Fire Station wtth 
Emergency Medical Centre, erosion control mea8uraa and 
construction of drain and drainage for apron and taxiway. 

[English] 

0.. Converalon Work ......... ......... ........... 
3387. PROF. MAHADEORAO SHIWANKAR : WUI the 

MInister of RAlLWAVS be pleased to state : 

(8) whether the conversion of the only remaining 
Metre Gauge (MG) line between Rewari and DelhI Into 
Broad Gauge (BG, line has dIIcorii1ected Degene, 
Bikaner, Sardarahahr, SikIIr and Ringa from DelhI by 

SIngle train Journey on MG 18Ctiona; 

(b) if so, whether the said Me) II8CIIcJM wII be 

converted Into BG 88CtionI on prioftly baIie; 

(c) whether the gauge conV8I8Ion work t.tween 
Rewari and PhuIera Is in progteIa; end 

(d) " not, juIIIfIcatIon of depriving large number of 

traveling people of the faclllly of 1nMIIng by a lingle train 

10 Delhi enjoyed by them for eeveraI decadee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) Yes, SIr. 

(b) The Gauge conversion of Rewart-Sadutpur II In 

prog1'888 and conversion of Saduipur-Bikanet and 

Ratangartl-Degana has been Included In the Budget 2007-

OS. The aectlon would be converted into broad gauge In 

the coming years depending upon avaUlbIIity of reeourcea. 

(c) Vea, Sir. 

(d) Does not ....... 
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Lones of IA 

3388. SHRI VIJOY KRISHNA: WiD the Minister of CIVIL 

AVIATION be pleased to state: 

(a) the details of profitlloss of Indian Airlines during 

the last three years till date; 

(b) whether the Indian Airtines (IA) is continuously 

running into losses; 

(c) if 80, the reasons for losses; and 

(d) the remedial measures proposed to be taken 

to make up the losses? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) As per the 

audited accounts, Indian Airlines has eamed net profit of 

Rs. 44.17 crores In 2003-04, Rs. 65.61 crores in 2004-
05 and Rs. 49.50 crores In 2005-06. The figures for the 

financial year 2006-07 have not yet been audited. 

(b) No, Sir. 

(e) and (d) Do not arise. 

{Translstion] 

Train AccIdents Due to SecurIty La.,.. 
3389.SHRI HEMLAL MURMU : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether shortage of security staff Is the reason 

for lapses in aeourity checks as has been reported in 

'Oalnlk Jagaran' dated February 24, 2007; 

(b) if so, the detens thereof ~ the remedial 
measures proposed to be taken In this regard; 

(c) the details of the train accidents occurred in the 

oountry due to the security lapses during the last three 

years and current year; 

(d) whether any concrete steps has been taken in 

the wake of recent bomb blast In the 'Samjhauta Express' 

including to set up reservationlbooking centres alongwith 

the other facilities for the passengers coming from 

Pakistan; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. No such train accident has occurred 

due to security lapses during the last three years and In 
the current year. 

(d) and (e) The following preventive measures are 

being taken in the wake of recent bomb blast in the 

Samjhauta Express:-

The rake of the above train is being checked 

before drawing the same to the platforms and 

escorted from yards to the platforms. 

Only Sleeper Class Reserved coaches which 

are connected by vestibules are now being 

provided. 

Only those Passengers are permitted to travel 

who have a valid Passport, Visa and Railway 

ticket for Pakistan only. 

Passengers are allowed to carry two pieces of 

luggage weighing maximum 35 kgs. with them. 
Extra luggage, if any, Is being booked In the 
luggage van after security check. 

02 Railway Protection Force escorting staff per 

coach are being provided. 

Frisking of all passengers and manual checking 

of their luggage has been introduced. 

Sniffer dogs are' being deployed for checking 
of empty rakes of the above trains at platforms 

from where the trains start. 

Installation of Close Circuit Televisions. 
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Provision of· modem security gadgets like Hand 

Held MeCaI Detectors, Door frame Metal 
Detectors etc. to strengthen access control at 
entry/exit points. 

Stickets are being pasted on the luggage of the 

passengers mentioning coach and berth 

numbers, after the security ctieck. 

As regards setting up of reservationlbooking centers, 

a Computerized Passenger Reservation System (PRS) has 

been comrnIs$loned at Attarl RaIlway station. Reservation 
in 400014002 Unk Express is being done through PRS 

from Allahabad, Kanpur, AUgarh, Lucknow, Moradabad, 

Saharanpur,OeIhI and AmrItsar.· 

(English] 

InIroduction of Expreu TI'IIip ...... n 
Purt and TIIII8garh In 0rIsu 

3390.SHRI JUAl CRAM : wm the MinIster of 

RAILWAYS be pleased to state :. 

(a) whether the RaIlways have a lJRlP088/ to 
introduce an express train between Purl 8nd lltiIagarh via 

Sambalpurin Orissa; 

(b) if 10, the details thereof; arid 

(e) the steps taken in this regard? 

THE MINISTER Of STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VElU) : (a) Ne,Sir. 

(b) and (e) Do not arise. 

AcIventuM TOIl .... 

33.91.SHRI DUSHYANT SINGH : ~ the MInister of 
TOURISM be pleased to stale : 

(a) whether the Government hea been laying 
grea14tr emphasis on promotion of. adventure tourism in the 

country; 

(b) if 10, the detalll thereof; and 

(e) the financial 8IIIat8nc8 provided by the 

Government for promotiOn of adventure tourism during the 
last three years and proposed to b8 provided durtng the 

current year, State-wise? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) Yea, SIr. 

(b) Ministry of Tourism has taken tNt following 
steps to promote adventure touriam:-

(i) Ministry of Tourism Issued guldellnea laying 

down baSIc minimum standards for acMtnture 
tourism related activttIea; In order to InSure 
safety of participantsIlorlsts .In such activities 

as well .. minimum ac:=ceptabIa atandarda In 

lerma of equipment and human f8IOUI'C8I. 

These ~. cover land, air and water 
baaed actMtIes·whIch Includes rnountaInHrIng. 

tIaIdW\g.hand gIdIng;. ~. bungee 

jumping and rafting. 

(ii) Brochures. cOa. other publicity material have 

been produced by the YnIstry ai1d WIdely 
cln:uIated In target markel8. 

(iii) ~-. T.ouriIm ... .a.n. JIP8CIftcaIIy 
promoted at various international platfonna 

such as WOI1d Travel Mart, London, ITS BerlIn 
&Ie. 

.. 
(iv) MInIstry rA TourI8m extends Central Financial 

AssIstance to the StabtAJT Govemmenta for the 
development of adventure .~ on ~ basis 

of propoeaIa receNed from Ibem subject to 
avdabIIIIy of funds and Inter... prtortIIee. 

1e) Baaed c.nproposal received '"'"' SIIdeJUT 
GovemmenIs In !ail th_ yea" the deIaIIa· of .C"enIra1 
Financial As8istance extended for prornollort of MvenIura 
Tourilm are given In the encIoeed atatement. No project 

~ adventure tourtsm has. been received In the .. current 
financial year.-
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No. 

1. Delhi 

Written Answets 

StatelUT 

2 

2. Haryana 

3. Himachal Pradesh 

4. Jammu and Kashmir 

VAISAKHA 6. 1929 (Saka) 

Stlff.ment 

State-wise Tounsm Projects Sanctioned during last three yeats 

Name of the Project 

3 

Organising IAAF World Half Marathon 
Championship on 3m OCtober 2004 at 

New Delhi 

Financial Assistance to Haryana Govt. for 

Gondwana Land Expedition 

Organising Paragliding Pre-World Cup from 6-9th 

November 2004 at Bir Biling in Kangra Velley 

Construction of trekking huts. public convenience. 

wayside amenities and trekking routes on Mandi-
Bilaspur Circuit 

Celebration of. Paragliding Pre-Wortd CuP. 2095 
at Birbilling in Kangra Valley from 16.10.2005 to 

19.10.2005 

Celebration of Great Himalayan Marathon held 

at Shimla on 25.9.2005 

Mountain Biking Event-MrB Himachal 2006 

Great Himalayan Marathon in September. 2006 

at Shimla 

Ambassador Golt Tournament 

Remodeling of Golf Course at Pahalgam 

Upgradation of Golf Course at Gulmarg 

Development of Kongdoor as International Ski 

Destination 

Himalayan Motor Rally from Leh to. Srinagar 

Year of 

~anctlon 

4 

2004-05 

2005-06 

2004-05 

2005-06 

2005-06 

2005-06 

2006-07 

2006-07 

2004-05 

2005-06 

2005-06 

2005-06 

2005-06 

to QuestiOns 

Amount 

Sanctioned 

5 

25.00 

5.00 

15.00 

SO.OO 

15.00 

5.00 

10.00 

10.00 

10.80 

432.00 

235.00 

435.00 

15.00 

722 
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2 3 4 5 

Infrastructure Development of adventure sports at 2006-07 190.91 
Sonamarg 

Infrastructure devetopment of Botapathrl area, 2006-07 202.61 
Gulmarg as camping site 

5. Kamataka Development of ChickmagaJore WiIdemess 2004-05 202.48 

SettIng up of NagathoIe tntkking Camp in Coorg 2004-05 95.30 

6. Kerala Development of Eco-tourism circuit on Neyyar- 2006-07 581.78 
Pan!fWdi-Thenmala-Konni-Gavi-Thekkady-Munnat-

Chinnar-Parambikulam-Nelldiampathy-Neyyer 

Wildlife Sanctuary 

Development of Ranipuram as an Eco-tourism as 2006-07 357.01 
tourist destination 

7. Madhya Pradesh CelebratIon of Y AI National Seiling Championship 2005-06 15.00 
at Upper Lake BhopaJ 

Destination development of Pama - SabaI8hah 2006-07 421.36 
Trekking Camp Jhinna, Infra8tlUclure for PIatfonn 
lift and boating facilities, Dharamsagar Lake, Panna 

lake, Pondov Falls, Facelifting of BaJdau Temple, 

~ in River Ken. Pama Tiger Aeaefve 

entrance, Water sports at BhariaJpur 

Rural tourism project at Pranpur, Oistt. 2003-04 48.00 
Ashoknagar 

Rural Tourism project at Orchha, Distt. Tikamgarh 2005-06 50.00 

8. Oriua Development of Gopalpur-on-Sea 2005-06 447.22 

Development of Chilka Lake, DIsIt. Purl 2005-06 389.05 

9. Punjab Celebration of Aural sports Meta at ~ Ralpur 2005-06 5.00 
in February, 2006 by Punjab Govt. 

Celebrallon of Aural Sports Meta at I<iIa Aalpur 2006-07 5.00 
In February 2007 by Punjab Govt. 

10. Uttaranchal Deooefoprnent of Dayara Bugyal Circuli 2004-05 536.38 
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2 3 4 5 

Development of Pithoragarh-Munsiyari-Berinag 

in Kumaon 

2004-05 418.60 

Development of Hemkund Sahib-Ghangharia-

Valley of Flower Circuit in District Charnoli 

2005-06 653.54 

Purchase of winter sports equipments ror 

development of winter tourism in Uttaranchal 

2005-06 134.41 

Total 

Sepllrate Committee for Non-IIusilm 

Minorities 

3392.SHRI K. SUBBAAAYAN : Will the Minister or 

MINORITY AFFAIRS be pleased to state: 

(a) whether the Government has set up a separate 

Committee like the Sanchar Committee to assess the socio 

economic status of non-muslim minorities in the country; 

and 

(b) if so, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 

ANTULAY) : (a) and (b) A National CommIssion for 

Religious and Unguistic Minorities was set up by 

Government in October, 2004. 

Apart from examining other Issues, the Commission 
has been entrusted the task of submitting a report on the 

status of minority communities, other than the MusUm 

community. 

SatyIIgl1lM Centenary V .... 

3393.SHRI NAVEEN JINDAL: Will the Minister of 

CULTURE be pleased to state : 

(a) whether any special programmes are proposed 

to be taken up in connection. with the Satyagraha 

Centenary year; 

6051.43 

(b) if so, the details thereof; 

(e) whether any Committee has been set up or 

Ukely to be set upto highlight the Gandhian concept of 
Satyagraha; and 

(d) if so, its composition? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) 
Department of Posts, Government of India, has proposed 

to release a special commemorative postage stamp. 
Gandhi Smriti and Oarshan Samltl (GSOS), an autonomoua 

organization under the Minlatry of Culture has aIeo 
organized various programmes in connection with the 
Satyagraha Centenary. 'Some of these programmes are:-

(i) Exhibition on Mahatma Gandhi entitled 

Satyagraha : an Eternal Journey; 

(ii) Launching of Vande Mataram Rolling Trophy; 

(iii) Organizing Satyagraha Peace Run; 

(iv) InstaHatiun or Wortd Peace Gong in the 

premises of GSDS; and 

(v) Launching of children's social conctave. 

(c) No, Sir. 
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(d) Does not arise. 

(Translation] 

Telephone Facll"" to ........ 

3394.SHRI RAGHUVEER SINGH KOSHAL : Will the 

Minister of DEFENCE be pleased to state : 

(a) whether telephone facilities are available to the 
jawans or the armed fon:es at the places of posting8; 

(b) if so, the details thereof; and 

(e) ',Wl'IOt, the steps being taken to provide the 
telephone facilities to them? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) Yes, Sir. 

'(b) and (c) At present, '1882 telephones ii1icluding civil 

telephones have been provided lor welfare of Jawans in 
aU Commands of Army. These include 313 INMARSAT 

terminals and 405 Village Public Telephones. Telehones 
facilities are available in Naval Units ancf anangernents 
hove,,~, .lJ1!!Ideto.pr.oWie S1D booths -within the Nav&! 

E,stabIishments. This facility is.also av~1e on almost aU ,.. .-. , . 
,tUPsJOt' etnergentrequirements of needy persoQfl8I. ~ 

wise , fI1Iep~ ,facilities are available in all ~, Air Foroe 

Stations and Units fOt' the benefit of AU Foroe P-.onneI. 

[English] 
, , 

.',C.,', ~ up • AeIernI HoepIt8I 
.~I 

3395.SHRI AV. BEU,.ARMIN ; Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways are considering to set up 

a Referral Hospital' at NagerooiI as a welfare measure for 

staff employed in the Kanyakumari Region of Southern 
Rai1w8y; , 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) Does not arise. 

(e) There is one haahh unit functioning at Nagercoil 

manned by one railway doctOt', one Pharmacist and one 

Dresser, The daily Out Patient Department attendance is 

approximately 50 cases per day on an average, There is 

a full ~ Division,al Hospital at Thlruvananthapuram 

located at a distance of mere 75 Kms. from Nagercoil 

which is easily accessible by train. 

In addition, there is also one well equipped Medical 

College Hospital at Nagercoil to meet any emergencies 

and is located just at a distance of 4 Kms. from the Health 

UnitlN&ge!'C,Ol1. 

(Translation] 

..... Guidelines for Pm.te Sector 
AYIdon' Companies 

3396.SHRI CHANDRA MANITAIPATHI : 

DR. lAXMINARAYAN PANDEY : 

SHRI DHARMENDRA PRADHAN : 

WiD the Minister of CIVIL AVIATION be pleaaed to 

state: 

(a) whett)er the Government has issued new 
guidelines regarding the ,aviation requirement fOt' the 

private sector aviation companies; 

(b) .if 80, the details ~reof; 

(e) the names of the companies operating 'In thle 

sector following the said new guidelines; 

(d) the details of such companies that are awaiting 

the Government's approval to enter into this sector; and 

<e) the time by which the approv&! is likely to be 
given to them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
. - I, 

CML AVIATION (SHRI PRAFUL PATEL) : (a) The 
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Govemment has decided to revise the minimum equity 

requirements for Issue of No Objection Certificate (NOC) 

for scheduled air transport services, 

(b) For airlines operating aircraft with take off mass 

exceeding 40,000 Kgs., the equity requirement has been' 

raised to As. 50 crores from Rs. 30 crores for five aircrafts. 

For each addition of upto five aircraft, additional equity 

inVestment of Rs. 20 crores be required. 

For airlines operating aircraft with take off mass 

exceeding 40,000 Kgs., the equity requireme\1t has been 

raised to As. 20 crores from Rs. 10 crores for five aircrafts. 

For each addition of upto five aircraft, additional equity 

inv~nt of Rs. 10 crores be required. 

There would be no further requirement of enhancement 

of equity if the paid up equity/reserves of As. 100 crores 

is available with the airlines. 

(c) The Civil Aviation Requirements under Aircraft 

Rules are being notifted to implement the decision. 

(d) There are fourteen applications pending for 

grant of initial NOC viz. MIs. Mukti AilWays Pvt. Ud. MIs. 

Air Oravlda, MIs. King AilWays, MIs. Air One Feeder Airline 

Pvt. Ltd., MIs. Premier AilWays Ltd., MIs. Aryan Cargo 
Express Pvt. Ud., MIs. Star Aviation, MIs. Magic Airlines 

Pvt. Ud., MIs. Avicore Cargo, MIs. Trans India, MIs. Jagson 

Airlines, MIs. ZAV AilWays, MIs. MDLR Airlines, MIs. Mega 

AilWays Ud. 

(e) The cases are under consideration for assessing 

their financial capacity and soundness of their business 

pians. 

Prices of Food Items In Trains 

and StatIons 

3397.SHRI RAKESH SINGH Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether' the Indian Railway Catering and 

Tourism Corporation (IRCTC) has increased the prices of 
the food and snacks item being sold at stations and In 

trains; 

(b) if so, the details thereof; and 

(c) the reasons for imposing additional burden on 

the passengers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (c) The tariff of catering 

services in . RajdhanVShatabdi' Express trains have not 

been revised since 1999. The tariff of standard meals, 

bre~kfast, tea/coffee sold in other MalllExpress trains and 

static catering units, was last revised in 2003. Service tax 

payable to the General Exchequer, has been levied on the 

catering charges of RajdhanVShatabdi and other MaiV 

Express trains in 2006. Tariff of a-la-carte food items sold 

in trains and at major stations, is decided by indian 

Railway Catering and Tourism Corporation (IRCTC). Rates 

of these have been marginally rationalized by IRCTC in 

July 2006. 

Discovery of 011 In Chandrapur. 

Maharashtra 

3398.SHRI HANSRAJ G. AHIR : Will th~ Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether oil reserve has been found in Brahmpuri 

at Chandrapur district of Maharashtra; 

(b) if so, whether the Govemment has conducted 

factual study in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) No. Sir. 

(b) and (c) Do not arise. 

EIecIIone'of cantonment Boards 

3399.SHRI KULDEEP BISHNOI : Will the Minister of 

DEFENCE be pleased to state : 

(a) the number of cantonments where elections of 

Cantonment Boards have taken place as per provisions 

of amended Cantonments Act, 2006 in the country; 
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(b) the reasons for delay in holding the eIectIon8 
in the remaining Cantonment Boards: and 

(e) the steps taken by the Government to ensure 

the constitution of elected Cantonment Boards In all the 

Cantonments as early as possible? 

2. 

3. 

As. 50 Iakh for Vdlage Chitrakote, Distl. Baltar 

In 2003-04 

As. 50 lakh for Village Champaraft, Nagamar 
in 2003-04 

4. As. 48 Iakh for VIllage Nagamar, Oistt. Baatar 
THE MINISTER OF DEFENCE (SHAI A.K. ANTONY) : in 2003-04 

(8) 'Nil'. 
5.. As. 50 Iakh for Village Kondagaon, 0isIt. Bastar 

(b) and (e) For holding elections to the Cantonment in 2OOS-06 
Boards in accordance with the provisions of Cantonments 
Act, 2006, draft Cantonment Electoral Rules, 2007 have 

been published inviting objections or suggestions from aU 
persons likely to bealfected. The legal and statutory 

process has to be completed before elections are held. 

34OO.SHRIMATI KAAUNA SHUKLA: Will the Minister 

of TOURISM be pleased to state : 

<a) whether the Union Govemment has received 
any proposals from the Goverment of Chhatliegarh to 
encourage rural tourism are lying pending with the 
Government; 

(b) if so, the details thereof; and 

(e) the time by which these projecta are likely to 

be cleared? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA 8ONt) : (a) to (e) MInistry 
of Tourism has been working towards development and 

promotion of identified rural sites having potenIiaI for 

tourism. The foRowing projects for rural tourism infrutructure 
development and capacity building have been sanctioned 

ba8ed on the propouIa receivsdfrom thaState Government 
of ChhaWsgarh during 10th Plan Period. 

1. As. 50 Iakh for Village ChitraIcole, Distt. Bastar 
In 2003-04 

6. As. 50 Iakh for VIllage Mana-Tuta. Di8tt. Ra/pur 

In 2003-04 

7. As. 48.76 Iakh for VIllage ChiIpi, Distt. 

1. 

Kabirdham in 2006-07 

As. 20 Iakh for VIllage Chltrakote, Distt. Bastar 
in 2004-05 

2. As. 20 Iakh for Village Nagamar, 0Iatt. Bastar 
in 2004-05 

3. As. 20 &akh for VIllage Mana-Tuta, Oistt Raipur 

in 2006-07 

4. As. 20 Iakh for VIllage ChiIpI. Oistt. Kabirdham 
In 2008-07 

No project for rural tourism has been received In the 

current financial year. 

[English] 

3401.SHRI G.M. SIDDESWARA : WiD tha MIniat8r of 
PETROLEUM AND NATURAL GAS be pleased to atale : 

(a) whether ONGC has found aIgnificant gas 
reserves In Kamataka; 

(b) If so, the details thereof; 
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(c) whether the Govemment of Kamataka has 

requested for supply of additional gas to its State; 

(d) If so, the details thereot, and 

the Government is MHIng to engage the ASEAN authorities 

in a discussion on Open Sky PorlCy. However no 
specific proposal on the contours of such a policy has so 
far been exchanged between the ASEAN authorities and 

(el the action taken by the Union Government India. 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a> and (b) No, Sir. 

(c) and (d) Yes, Sir. Chief Minister of Karnataka has 

requested for allocation of gas from KG Basin for the 1400 

MW CombIned Cycle Plant at Bidadi. 

(e) Government does not make any allocation of 

gas to specific sectors. 

AgNement with ASEAN CountrIea 

3402.SHRI IQBAL AHMED SAAAOOI : Will the 

Minlsler of CIVIL AVIATION be pleased to state: 

(a> whether the Government has not agreed for an 

Open Sky Policy with the Association of South East Asian 

Nations (ASEAN) at present but could become a reality 

only by 2012; 

(b) if so, whether the Open Sky Policy refers to a 

policy wherein any number of flights can be operated to 

any number of destinations in a country; 

(c) If so, the details thereof; 

(d) whether the Government feels that the issue of 

fifth freedom rightS wherein in carrier from India can fly from 

the country to any foreign destination VIa an ASEAN 

country has to be discussed; and 

(a) if so, the details thereof and the other main 

reasons put forward by the Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PAAFUL PATEL> : (a) to (e) As 

announced by the Prima Minister in the recently concluded 

5th ASEAN-India summit in Cebu on 14th January, 2007, 

Utillutlon of Fund. for PWD 

3403.SHAI S.K. KHAftVENTHAN : Will the Minister of 

SOCIAL JUSTICE AND EMPOWERMENT be pleased to 

state: 

(a) ,whether the UnIon Government has recently 

convened a meeting with State Commissions for Persons 

with Disabilities; 

(b) if so, the details of discussions held and 

decision arrived therein; 

(e) whether the Union Government has taken any 

steps to ensure effective utilization of funds allocated In 
the disability sector and better coordination with the State 

Government in this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) to (e) Yas, Sir. The 
Sixth National Meeting of State Commissioners for Persons 

with Disabilities to review the implementation of Persons 

with Disabilities Act, 1995 was held on 2nd and 3rd 

February 2007 in New Delhi. The. meeting inter-alia 

discussed the issues such as utilization of funds, 

mechanism to review the status' of implementation of the 

PWD Act, 1995, awareness among the people with 
disabilities, 'Streamlining and simplification of the procedures 

for getting the dsabIIIty certificate, more effective functioning 
of the Office of CCO etc. The detailed recommendations 
made during the meeting are available at the website 

www.ccdlsabilities.nic.in of the OffIce of Chief Commissioner 

for Persons with Oisabillties. 
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....... c ...... ~ . 
..... n Italy and India 

3404.SHRI K.C, PAL.L.ANI SHAMY : Will the Minister 
of CULTURE be pleased to state : 

(a) the number of tourists from Italy visited India 
during the last three years; 

(b) whether the Govemment has sought any 

assistance from Italy jor preservation and conservation of 
all important monuments in the country; and 

(e) if so, the·' details therefor and the bilateral 

cultural agreement made in this . regard ~ ·the two 

countries? 

THE MINISTER OF TOURISM· AND MINISTER OF 

CULTURE (SHRIMA TI AMBIKA SONt) : (a) The runber of 

tourists from Italy during the years 2003-2005 is as under:-. .~ .' 

S.No. Year No. of Tourists 

1. 2003 46.908 

2. 2004 65.561 

3. 2005 67.642 

(b) and (e) Under Ii Cultural Exchange Programme 

siQned' on 25.3.2003 and a Memorandum of Understanding 
IIf9ned on 3',st January. 2005·between India and ltaIy~ an 
expieft working group has been formulated for studiee On 
the condIiIon of paintings at Ajanta, The programme 

envisages research and study, cooperation in 
dOcI.mI8ntation and foiTnulation of conservation programme. 

The Italian experts have carried out photo 
documentation. laser scanning and condition assessment 

of the mural paintings in Cave 17 of A;anta. Besides. as 

a part of the above collaborative progranvne. a conservation 

- . rasIOration trlUning course on historical. archaeological, 

ceramic and glass objec1a was conducted by the central 

Institute for Restoration. Rome (\taJy) at the NaIIonaI 
Museum in DeI1i from 12th to 28th. February. 2007. 

Introduction of ~ ExpIMa 

3405.SHRI PARSURAM MAlHI: Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways have a proposal to 

Introduce an inter-city Express between Koraput and 
Rourkela via Rayagada in Orissa; 

(b) if 80. the details thereof; and 

(e) the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No. Sir. 

(b) and (c) Do not arise. 

Interim Report of NatIoneI 

Commiplon for DNTa 

3406.SHRI HARIBHAU RATHOD: Will the MinIster of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Technical AdviaoIy Group of 
National Commission for Denotified Nomadic Tribes 
(ONTs) has submitted any interim report to the Govemment; 

(b) if so, the details and recommendations thereof 

a\ongwith follQW up I!lCtion taken by the Government 
thereon; 

(e) if not. the time by whic:h the Commission is likely 
to submit such report; 

(d) whether the Commission Is delaying to submit 
any interim report; and 

(e) if 80, the reasons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRlMATI 

SUBBUlAKSHMI JAGADEESAN): (a) to (c) The Technical 

Advisory Group (TAG) has submiUed Ita report to the 
National Commission for Denotified Tribes. Nomadic; and 

Semi-Nomadic Tribes (NCDNT) as per Ita Tenna of 
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Reference. The NCDNT is required to submit its report to 

the Government by 5.02.2ooB. 

(d) No, Sir. 

(e) Does not arise. 

ReeonstHutlon of Board of Directors 

3407.SHRI E.G. SUGAVANAM : Will the Minister of 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 

pleased to state : 

(a) whether the Union Govemment has issued any 

new guidelines regarqing the composition. of Board of 
Oirecters of public sector enterprises; 

(b) if so, the detaiis thereof; 

(c) whether many of PSUs have not reconstituted 

the Board of Directors: 

(d) if so, the action taken by the Govemment 

thereon; and 

(e) if not the reasons therefor? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC" ENTERPRISES (SHRI SONTOSH MOHAN DEV): 

(a) and (b) No, Sir. 

(c) to (e) The Govemment issued the guidelines 

regarding composition of Board of Directors in 1992. The 

Administrative MinistrieslDepartments are expected to 

appoint requisite number 01 Functional, Govemment and 
non-official Directors on the Board of Central Public Sector 
Enterprises (CPSEs) under their administrative control in 

terms of above-mentioned guidelines. 

The Govemment furthermore issued guidelines in 

August 2005 indicating the lime frame for filling up Board 
level posts in CPSEs to ensure that the recommendations 
of Public Enterprises Selection Board be made at least 6 
months in advance of the date of occurrence of vacancy 

and the same are sent to the concemed Ministryl 
Department well in time for completing other formalities. 

The Administrative MinistrieslDepartments have been 

further advised in December 2005 to submit the proposals 

for selection of non-official Directors for Navratna and 

Miniratna CPSEs at least six months in advance of the date 

on which such positions fall vacant. 

Railway Link with Burma 

340B.SHRI MILIND DEORA : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railway Board contemplate to 

accelerate the completion of a railway link with Burma and 

work towards establishing a north-south corridor to Russia 

via Iran; 

(b) the total expenditure likely to be incurred on 

these projects; 

(c) the present status of these projects; 

(d) the time by which these projects are likely to 

be completed; and 

(e) the benefrts Iil<ely to be accrued on completion 

of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) to (e) Ministry 01 External 

Affairs had through RITES carried out a feasibility study 

for India-Myanmar rail link. The Report is currently under 

bilateral consultation. The likely expenditure as per the 

study on construction of new rail link between Jiribam-

Moreh in India and Tamu-Kalay-Segyi in Myanmar is 

estimated to cost Rs. 4280 Cmre. The link will provide 

substantial benefit to bilateral trade between India and 

Myanmar. No specific timeframe has been set for these 

projects. 

North-South Transport Corridor promotes transport 

cooperation between the Member States. The COrridor 

would connect Indian Ocean and Persian GuH to Russia 

via Iran and the Caspian Sea. The Corridor pertaining to 

India is purely a Shipping route from the West Coast of 

India to tran. The Corridor provides opportunities to 

enhance trade betweeri India and Iran. 
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3409.SHRI G. KARUNAKARA REDDY Will the 

Minister of HEAVY INDUSTRIES AND PUBliC 

ENTERPRISES be pleased to state : 

(a) whether the Government proposes to grant 
financial autonomy to the profit-making public sector 

undertakings by allowing them to invest in joint ventures; 
and 

(b) if so, the details thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBUC ENTERPRISES (SHAI SONTOSH MOHAN DEV) : 

(a) and (b) The Government has already given greater 
financial autonomy to the Boards of Navratna and 
Miniralna Central Public Sector Enterprises (CPSEs) for 

making investments in joint ventures/subsidiaries within 

prescribed limits as per orders issued in this regard dated 
5.8.2005. 

The Navralna CPSEs have been empowered to make 

equity investment for establishing joint ventures and wholly 

owned subsidiaries in India or abroad subject to the ceiling 

of 15% of the net worth of the CPSE in one project limited 

to As. 1000 crot8. The overaH ceiling on such investment 

in all projects put together shall be 30% of the net worth 

of the CPSE. 

The Miniratna Category I CPSEs have been empowared 

to make equity investment for eatabIishing joint ventures 

and wholly owned 8Ubaidiaries in India subject to the 

ceiling of 15% of the net worth of the CPSE in one pro;ect 

limited to As. 500 crot8. The overall ceiling on IUCtI 
inveatment In all project& put together shall be 30% of the 
net worth of the CPSE. 

The Miniratna Category II CPSEs have been 
empowered to make equity inVeetmenI for establishing 
establish joint ven1ures and wholly owned 8Ubsidiaries in 
India subject to the ceiing of 15% of the net worth of the 
CPSE In one project limited to As. 250 crote. The overall 

ceiling on such investment in all projects put together shall 

be 30% of the net worth of the CPSE. 

.... ACIUIIe ...... o.Itt .... 
Hanof (YteIMm) 

3410.DR. RAJESH MISHRA : 

SHRI AVTAR SINGH BHADANA : 

SHRI SAJJAN KUMAR : 

Will the MInister of RAILWAYS be pIeaMd to .... : 

<a) whether the feasibility study for Dethl-Hanol rail 
link has been made; 

(b) if so, the details and outcome thereof; 

(e) whether any agreement has aJao been Iigned 
In this regard; and 

(d) if so, the details thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHAt R. YELU) : (e) and (b) MnIIby of 
External Affairs had through RITES carried out e feaIbIIHy 

study for India-Myanmar nil .,. as • firat step for 0eIht-
Hanoi rail link. The likely expencituf8 on conebucIIon of 

new rail link between J~Moreh in india and T ..... 
Kalay-Segyi in Myanmar is eslimated to COllI As. 4280 
Crore. 

(e) No, Sir. 

(d) Does not arise. 

{English} 

011 Aeurwea Found In KG ...... 

3411.SHRI MADHU GOOD YASKHI : WII the ........, 

of PETROlEUM ANO NATURAL GAS be pleased to 
state :. 

(e) whether some publialprlvate oil ~ 
have found huge Oil reeervea In the Godavari BaIn In 
Andhra Pradesh recently: 

(b) if so, the details thefeof: 
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(c) whether the Government has entered into any 

contractual agreement with the PubllclPrivate oil exploring 

companies to the effect that they would take care of the 
needs of the local area finII before taking out to other parts 
of the country: 

(d) If so, the details thereof: and 

(e) if not, the steps taken to make arrangements to 

fulfil the IocaJ needs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) Yes Sir, a consortium of MIs. Reliance 

Industries Limited (RIL) and MIs. Niko Resources Limited 

(Niko) has discovered oil in the NELP·I block KG·DWN· 

9813 in Krishna Godavari Basin. In this Block, 140 million 

barrels of oil have been estimated. 

(c) to (e) In terms of the provisions of the Production 

Sharing Contract, the Contractor has the freedom to sell 

oil and gas anywhere in India and are s~ to the laws 

of India. 

{Translation] 

Merger of IDA Into Basic Pay 

3412.CH. MUNAWAR HASSAN: Will the Minister of 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 

pleased to state : 

(a) whether the Govemment has decided to merge 

the 50% DA and IDA of Central Govemment Employees 

and the employees of Public sector Undertakings (PSUs) 

into their basic pay; 

(b) If so. the details thereof: 

(c) If not, the details of the PSUs which are already 

making payments to their employees as per the said 
formula atongwith the undertaking which are not following 

the ·same; and 

(d) the time by which aU the remaining PSUs are 
likely to make payment to their employees as per the said 
formula of merging, the 50% IDA into their basic pay? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : 

(a) to (d) 50% of Deamess Allowance has been merged 

with basic pay for the employees of Central Public sector 

Enterprises (CPSEs) following Central Dearness AHowance 
(CDA) pattern of pay scales. This benefit has been aHowed 

to employees of those CPSEs which are not loss making 
and are in a position to absorb the additional expenditure 

on account of merger of DA with basic pay from their own 
resources without any budgetary support from the 

Government and also to employees in the CDA pattern pay 

scales in Food Corporation of India. No decision has been 
taken for merger of 50% DA for employees of CPSEs 

foRowing Industrial Dearness Allowance (IDA) pattern of 

pay scales. The Pay Revision Committee has been 

constituted on 30.112006 for making its recommendations 

on the salary and other associated aspects for the 

executives of Central Public Sector Enterprises. 

{English} 

Mehraull Archaeological Park 

3413.SHRI KIRTI VARDHAN SINGH: Will the Minister 

of CULTURE be pleased to state : 

(a) the number of historical monuments in the 

Mehrauli Archaeological part< in Delhi; 

(b) the number of protected monuments among 

them; 

(c) whether this part< is open on all sides leading 

to security problem to tourists and also to monuments; 

(d) if so, the steps taken by the Government in this 

regard; and 

(e) the action to be taken to protect all the 

monuments in the part<? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMA TI AMBIKA SONI) : (a) and (b) There 

are 70 monuments in the Mehrauli Archaeological Part<. 

Of this, 7 are protected as monuments of natiOnal 

importance by the Archeological Survey of India. 
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(c) and (d) The Mehrauli Archaeological Park is under 

the Delhi Development Authority. The Park is only partiaHy 

protected by fencinglboundary wall.· It is learnt that a 

Cuhural Resource Management Plan for the Mehrauli 

Archaeological Park has been prepared and this has been 

approved by the Lt. Governor, Delhi. 

(e) Thent is no proposal at present to protect other 

monuments of the Mehraull Archaeological Park by the 

Archaeological Survey of India. 

Stn!ngthening of KeItron 

3414.SHRI P.C. THOMAS : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the Government of KeraJa has sought 

the assistance of the Union Government to strengthen 
KEL TRON, as undertaking of the Government of Kerala 
producing etectronics and information technology products; 

(b) if so, the details thereof; and 

(e) the action taken by the Union Government 

thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (RAO INDERJEET SINGH) : (a) and (b) Yes, 

Sir. The Government of Kerala had made a request in April 

2003 to the Ministry 01 Defence to take over KELTRON. 

(c) A Task force was set up to identify the areas 

lor long term arrangement between DPSEsIOFB and 

KEL TECJKEL TRON which submitted the report in October 

2003. It has been decided that Public Sector Undertakings 

under Ministry 01 Defence and the Ordnance Factories 

would consider placing orders on KEL TRON within the 

existing framework of Government guidelines and purchase 

poticies. 

(Translation} 

AdulteratIon In Petrol and ·DIeMI 

341S.SHRI HARIKEWAl PRASAD: 

SHRI G.KARUNAKARA REDDY : 

Win the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

<a) Whether the Government Is aWIlf8 that 
consumers are suffering losses and not getting propel' 

quantity of petrol and diesel due to adulteration; 

(b) If so, whether the Oil Marketing Companies 

have fixed any responsibilities to Its officers for not 

performing their duties properly to check and control the 

menace of aduIIeration In petrol and dIe8et . 

(c) if so, the details thereof aJongwtth the action 

taken thereon during each of the last three. years, 

company-wise; and 

(d) the measures taken by the OMes to strengthen 
their machinery to check the adulteratiOn in petrol and 

diesel? 

THE MiNISTER OF STATE IN THe MlMSTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DlNSHA 

PATEL): (a) The possibility 01 adulteration of peIrof/cIeaeI 
by some unscrupulous elements cannot be ruled out due 
to huge price difference between petrolldle8el and vartouI 
adulterants available in the market and the easy miscibility 

of these products with petroI/dIeMI. 

(b) The Oil Companies consider it as their duty and 
responsibility to ensure dispensation of conact quality and 
quantity of petroleum products sold through their retail 
outlet network. Officials of the Oil Companies found erring 

in their duties are liable for appropriate disciplinary action 
as per conduct rules. 

(c) During the last three years, there has been no 

case where the Oil Companies had 10 take action against 

any of Its officers for not performing their duties In checklngI 
controlling lhe menace of adutteratlon. 

(d) Action is taken by OMCs againal guilty petrol 

pump dealers based on the provisions of the MarQltng 

Dlecipilne GuidelineslDealelp Agreement The action 
taken· Incfudes termination of dealerships, ImpoeItIon of 
fines, suepeneion of supplies,· warning, etc. 
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To check adulteration in auto fuels and diversion of 

PDS Kerosene. Govemment has asked Oil Marketing 

Companies (OMes) to take various steps to contain the 
menace of adulteration:-

(i) Under the Control Orders issued by the 

Govemment to prevent fuel adulteration, under 
the Essential Commodities Act, 1955, State 

Govemments are empowered to take action 
against those indulging in adulteration. 

Government have requested the State 

GovemmentslUnion Territory Administrations to 
take steps to control adulteration. 

(ii) OMCs undertake regular and surprise 
inspections of RetaH Outlets and also take 

action under Marketing Discipline Guidelines 

(MOO) and Dealership Agreements against 

those indulging in adulteration and malpractices. 
MDG provide for termination of dealership in 

cases of adulteration being established. 

(iii) Govemment has taken the initiatives to expedite 

the installation of Global Positioning System 

(GPS) to monitor the movement of tank 
trucks. 

(iv) OMes have introduced new tamper proof tank-
truck locking systems to prevent en-route 

adulteration by transporters. 

(v) Keeping in view the misuse/div~ion of SKO 
for adulteration, the impOrt of SKO by private 

parties has been canalized through OMCs. 

(vi) As advised by the Government, Oil Marketing 
Companies (OMes) have created a separate 
wing to report to a Director other than. Director 
(Marketing), which will oversee and monitor all 

activities and operations to curb adulteration 
and specify nonns and guidelines in this regard. 

In order to check adulteration the Govemment has 
recently taken a number of new initiatives which are given 

in the enclosed staterneftl. 

Statement 

Details of New Initiatives Taken to Check Adulteration 

of PetroVDiesel and Streamlining PDS Kerosene 

Distribution 

Checking adulteration is a continuous process and the 

Ministry of Petroleum and Natural Gas has been reviewing 
steps taken to curb adulteration from time to time. In the 

process, several technological and institutional measures 

have been taken to contain adulteration. The recent steps 

taken by the Ministry are summarized below:-

1. Automation of Retail OuUets: In order to 
monitor the activities at retail outlets by adopting 

the latest technological improvements, 
automation of retail outlets is being implemented. 

MOP and NG has directed the oif· marketing 

companies to complete automation of retail 
outlets selling more than 200 KL per month. 

2. Third Party Certification of Retail Outlets: 

3. 

4. 

OMes have been directed to complete third 

party certiflC8tion of all the retail· outlets selling 

more than 100 KL per month. 

Monitoring of movement of Tank Trucks 
through Global Positioning System (GPS): In 

order to prevent adulteration during 
transportation, OMCs have been directed to 
install GPS for complete monitoring of the 
movement of all the company owned/dealer 

owned/contractor owned tank trucks. 

Marker System In Kerosene: To check 

adulteration in auto fuels, Government has 
asked public sector Oil Marketing Companies 
(OMCs) to take various steps, including 
introduction of marker in adulterants. OMes 

have commenced introduction of marker in 
kerosene on all India basis with effect from 

1.10.2006. Under the new system, Marker is 

being put in kerosene in all depots. This system 
heralds the introduction of world class technology 
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5. 

6. 

7. 
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to curb and eventually eliminate the menace of 

adulteration of transportation fuels along the 

supply chain. With the markers's presence, 

adulteration even with very low levels of 

kerosene can be detected. MSlHSD Control 
Ordef, 2005, SKO Control Order, 1993 and 

MOO 200S have been amended for matcing 
provision regarding introduction of marker 

system in Kerosene to check adulteration. A 

Committee has been set up in the MinIstry to 
monitor the progress ot the marker system. Oil 
Marketing Companies in the Private sector have 

also been simultaneously asked to introduce 

marker in Kerosene as is being done by Public 

Sector OMes. 

Revlelng the llarbtlng DlRIpUne Guidelines: 
The Marketing Discipline Guidelines (MOO) 

under which the oil rnarlteting companies take 

penal actions against the erring dealers have 

been revised during August 2005 matcing the 

penal actions more stringent. As per MOO, 
2005, a dealership would be tenninaled in the 

first instance ot aduHeration itseH. 

Jan Kero ..... ParlyofNl: To streamline the 

POS Kerosene distribution system and contain 

diversion of kerosene for adulteration and other 

unauthorized usages, Jan Kerosene (Pariyojna 

(JKP) had been launched initially for a period 

of 6 months on a pilot basis in 414 blocks with 

effect from 2.10.2005. The Pilot scheme has 
been further extended upto 30.6.2007. 

Smart Card Scheme: With the objective of 

ensuring that the benefit of the subsidy reaches 

the targeted consumers in an effic:ient and cost-
effeCtive manner and to prevent any leakages, 

this Ministry has proposed introduction of Smart 
Card System for distribution of PDS kerosene. 

The scheme is proposed to be introduced 

initially on an experimental basis. In the Pilot 

project, subsidized kerosene through Smart 

[English} 

Card is proposed to be available to BPL 

familieS while an other ration card holders 
would be given non·subsidlzed kerosene. 011 
Marketing Companies (OMes) would ensure 

adequate availability of PDS as weH as non-
subsidized kerosene during the entire period of 

implementation of the Pilot. 

Problem Faced by ,....,. ArtIats 

3416. SHAIMATI PAIVA DUTT : WBI the Minister of 

CULTURE be pleased to state : 

(a) whether the Government is aware about the 

problems faced by the Theatre ArtIsts In the country; 

(b) if so, the steps taken by the Government to uplift 

the conditions of the perfonning artists; and 

-
(e) the steps are being taken to promote the theatre 

particularly the traditional and folk theatre? 

THE MINISTER OF TOURISM AND MlNtSTER OF 

CULTURE (SHRIMATI AMBtKA SONf) : (a> and (b) A 

Scheme for financial Assistance to professional groups 
and individuals for specified performing art projects Is In 

operation fn which production grant. upto a maximum of 
As. 1.00 lakh is provided for approved projects and 

programmes in performing arts. Salary grant aasIatance to 
performing art groups to help them to establish them8eIYea 
in their fleIda Is also being provided. Under the Scheme 
of Award of Scholarship to young artiata a IChoIarship of 
As. 20001- per month is given for a period of two years. 

Senior and Junior fellowships are given In the field of 
Performing, Uterary andPlaitic Arts ·.t the .... of Ri. 
12,000/- and 6,0001- per month respectivefy for a period 

of two. years. The Centre for CutauraJ Ae80urcea and 

Training (C.C.I-i.T.) operates a Cultural Talent Search 
Scholarship Scheme· for children' betWeen the age group 
of 10 to 14 years at the rate of As. 6001· per month. The 

scheme for promotion and claaemlnatlon of tribal Folk Art 
and Culture also provides financial ~atance to performing 

artists. 
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(c) Steps taken are:-

1. National School of Drama is providing training 

in the field 0' theatre since 1959. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Sangeet Natak Akademi under it's Scheme 

of Financial Assistance to Cultural Institutions 

Is supporting theatre InstiMlons of the 

Country. 

National and Regional theatre Festivals are 

organised allover the country. 

State and Zonal level workshops are organised 

each year to provide assistance to young 

theatre Artists. 

Interaction progral'Ml8S with theatre artists are 

organlaed from time to time. 

'Rang Pratibha', a State-wise theatre festival of 

young theatre directors is organised in various 

States. 

Sangeet Natak Akademi has organised festival 

of traditional theatre In India in all North Eastern 

States and in Mumbal. 

Two special festivals of folk and traditional 

theatre of Jammu and Kashmir have also been 

held recently. 

9. In the Akademl Awards given annually by 

Sengeet Natak Akademi at least one Award Is 

given each year to 'oIkIlraditionai theatre. 

10. One award has been given In the field C?f folk! 

traditional theatre under Ustad BismiUah Khan 

Yuva Puraskar scheme instituted by Sangeet 

Natak Akademl in 2006. 

11 . Sangeet Natak Akademi presents the works of 

eatabllshed theatre Directors in it's festivals 

under the Rang Sangam Scheme. 

12. The Sangeet Natak Akademi has undet1aken a 

survey of 'olk theatre 'orms of the country to 

preserve the folk and traditional theatre. 

13. The National School of Drama has a scheme 

for "Promotion of Folk and Tribal Arts Theatre". 

Various 'olk and tribal theatre groups are invited 

to participate every year in National Theatre 

Festival (Bharat Rang Mahotsav) and Bel 

Sangam. 

14. The Zonal Cultural Centres operate a "Theatre 

Rejuvenation Scheme" 'or promotion of 

traditional and folk theatre. 

o.uge Conversion of Bharuch-Dahef 

Railway Une 

3417. SHRI VIKRAMBHAI ARJANBHAI MADAM : 

SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are aware that a MoU 
has been reached between some agencies and ONGC for 

gauge conversion of Bharuch-Dahej ralIway line; 

(b) if so, the details thereof alongwith the details 

of such agencies with their equity contribution 'or the 

project; 

(c) whether any other public sector undertaking is 

also willing to invest in the project; 

(d) if so, the details thereof; and 

(e) the time by which this project is likely to be 

completed? 

THE MINJSTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VElU) : (a) to (d) Yes, Sir. A 

Memorandum 0' Understanding (MoU) was signed among 

Rail Vika8 Nigam Umited· (RVNL), Gujarat Maritime 

Board andGujarat Industrial Development Corporation 

(GIDC). Sub8equently, a Shareholders Agreement was 

signed among the· following shareholders for equity 

participation:-
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Equity (Rs. in crore) 

(i) RVNL 25 

(ii) Gujarat Maritime Board 10 

(iii) Dahej Special Economic 10 
Zone (SEZ) Ltd. 

(iv) Gujarat Narmada Valley 10 
Fertilizer Company Ltd. 

(v) Adani Petronet (Dahej) 10 
Port Pvt. Ud. 

(e) The8Pecial Purpose Vehicle (SPy) will take up 
implementation of this proj8ct. The process of award of 
contract WIll start after signing of the Concession 
Agreement. A time frame can be fixed only after signing 
of Concession Agreement. 

[Translation] 

wastage of Fuel Due to Traffic Jam 

3418. SHRt JASWANT SrNGH BISHNOI : W~I the 
Minister of CIVIL AVIATION be pleased to state : 

(a) the period for which there was traffIC jam in the 
landing and take-off at the Delhi Airport during the last six 
months; 

(b) whether additional fuel gets wasted due to 

delay in landing: and 

(c) if so, the corrective steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Air traffic 
congestion is generally felt during the peak hours between 
0700-1200 hourS and 1600 - 2100 hours. 

(b) Some Airlines do not maintain details related 
to delays due to "landing restrictions'· or late clearance for 
take off which lead to additional fuel bum. It is, therefore, 
difficult to workout loss on IueI cost due to the traffic 

congestion. 

(c) Corrective steps taken in this r.rd include 
simultaneous use of both runways during the peak hours 
penod. imprOved Air Traffic Control. (ATC) procedures, 
restrictio" on general aviation aircraft movement, 
commissioning of rapid exit taxiways and parallel taxiways 
etc. 

(Engl;sh] 

Foreign Buslnes_ of ONGC . 

3419.SHRI SUGRIB SINGH: WiH the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state : 

{a) Whether the Oil and Natural Gas Corporation 
(ONGe) propo888 to inc ..... their foreign bu8iness in the 

current fmancial year. 

(b) if so, the details thereof; 

(c) the datailsof the targets· fixed for various 
products by ONGC for the current financial year; and 

ld) the· steps taken by ONGC to achieve the 
objective during. 2OO7-OS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OtNSHA 
PATEL): (a) and (b) ONGC Videsh Urnited (OVL), a wholly 
owned subsidiary of Oil and Natural Gas Corporation 
Limited CONGe) is engaged in overaeaa. ~xpIoration and 
production. of oil and gas to supplement the reserves of 
the parent company, ONGC. 

To secure more equity oil, OVL is pursuing acquisition 

of E and P assets in identified countries viz. Sudan, Iran, 
Iraq, Nigeria, Algeria, Egypt, Syria, Ubya, Russia, 
Venezuela, Kazakhstan, Azerbaijan, Latin American 
countries and some African countries. 

(e) QNGC's MoU targets for production of various 
products for the year 2007-08 . are as 'onder:-

Product MoU targets 

1 2 

Crude oil. production 29.04 MMT 
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2 

Natural gas production 25.050 MMSCM 

Value added products 3.245 MMT 

MMT : million metric tonne 

MMSCM : million metric standard cubic metre 

OVL has a production target of 6.34 MMT of oil and 

1.65 BCM of gas for the year 2007-08. 

(d) ONGC is implementing vanous schemes/projects 
and is laking various initiatives for augmentation of 

production in the offshore and onshore areas of the country 
which Includes Improves Oil Recovery (lOR) schemes, 
Enhanced Oil Recovery (EOR) schemes, Development 

projects, Development of Marginal Fields and initiatives to 

acquire state of the art technology for enhancing oil and 

gas production. 

{Translation] 

Guidelines for Opening of LPG AgencIes 
and Petrol Pumps 

3420. SHRI M. ANJAN KUMAR YADAV : 

SHRI V.K. THUMMAR : 

wm the Minister of PETROLEUM AND NATURAL GAS 

. be pkiased to state : 

(a> whether the Government has framed guidelines 

for opening LPG agencies and petrol pumps; 

(b) if so. the salient features of these guidelines; 

(c) whether there has been viOlation of the 

guidelines retating to reservations; and 

(d) If so, the details thereof and the action taken 

by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL); (a) to (d) Subsequent to the dismantling of the 

Administered Pricing Mechanism (APM) w.e.f. 1.4.2002, 
Public Sector Oil Marketing Companies (OMes) have been 

given freedom to choose location and select Retail Outlet 

(RO) dealerallPG distributors as per their commercial 

considerations. 

OMCs conduct feasibilIty surveys to assess the 

potenliaVcommercial viability of locations before setting up 
any LPG distributorships and RO dealerships, and if found 

viable. further necessary action including issue of 

advertisement, holding of interviews of eligible candidates, 

etc. are taken. As per the extant guidelines, the percentage 

of reservation to different categories of persons are as 

follows:-

Schedufed CasteslScheduled Tribes -25% 
(SCIST) 

Defence Category (DC) -8% 

ParamilltarylPolicelGovemment -8% 

Personnel (PMP) 

Physically Handicapped Persons (PH) -5% 

Freedom Aghters (FF) -2% 

Outstanding Sports Persons (OSP) -2% 

50% 

OMes have not reported any violation of guidellnaa 
relating to reservations provided for in Ihe 88Iection of RO 
dealersILPG distributors. 

[English] 

M8rrtage Touriam 

3421. SHRIMATI NIVEOITA MANE : 

SHRI K1RTI VARDHAN SINGH : 

SHRI EKNATH MAHADEO GAIKWAD : 

Will the Minister of TOURISM be pleased to state : 

(a) whether the Govemment has any proposal to 

promote marriage tourism: 
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(b) If so, the details thereof; 

(c) whether any survey has been undertaken to 

gauge 1he tourist flow on this account; 

(d) if so, the detaHs thereof; and 

(e) the estimated flow of foreign exchange as a 
result thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTuRE (SHRIMATI AMBlKA SONI) : (a) to (e) The 

Mtnisby of Tourism, through the Indlatourism offices 

overseas,undertakes a series of promotional activtties in 

tourist generating markets for showcasing and projecting 

the coun.try's tourist atlJactions including niche and new 
segmentslproducls such as rural tourism, ~ tourism, 

cruise tourism. golf tourism. as weH as marriage tourism 

and hOlleymoon tourism. 

There is. however, nO proj8ctIon , estimate as to the 

number of tourists who would come for marriage tourism 

or the foreign exch&r9' earnings ~ would be generated 

out of the same. 

[Translation] 

God'..,. Train incident 

3422. SHRIMATI BHAVANA PUNDALlKRAOGAWALI: 

. SHRI· -9APUHARf CHAURE : 

SHRI SANJAY DHOTRE : 

Will the Minister of RAILWAYS be pleased to state : 

(a) whether the special investigation team of 

Gujarat Police has ~ed their enquiry into the Godhra 
train inCident which took place rave years back; 

(b) if so, the facts found by the team and the details 

of persons found guilty in the matter; 

(C) whelher the team has totaIfy rejected the report 

of the Justice U.C. Banerjee Committee constituted by 

Railways to enquire into the said matter; and 

(d) if so. the details thereof and the reaction 01 the 
RaUway thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VElU) : (a) and (b.) Yes, Sir. In 

Godhra Train incident, 02 caseS vide Crime No. GodhraI 
GRPSI09I02 U/S 143, 147, 148, 149, 337, 338, 302 and 

307 IPC and 141, 150. 152 of the Railways Act dated 

27.02.2002 and Godhra GRPSlCrlme No. 10/02 

UlS 307,147, 148, 149,436, 153(A), 1208 IPC and 141, 

150, 153 of the RaIlways Act with 327 Damage of Public 

Property Act dated 27.2.2002 were registered. Out of these 
02 cases. the investigation of Crime No. 10102 has been 
completed and charge sheet has been submitted against 

11 accueed persons. The case is pending triat in the Court 
of teamed 3rd Additional Seaaion Judge. Gcdva. The next 

date ofhaaring in this cue is 21.5.2007. 

The Investigation of Crime No. 08102 is stiU pending. 

Out of about 131 suspected acc:uaed, 114 have been 
8fTasted and rest are still to be arrested. In this case. State 

Government of Gujarat has invoked the pfOYtsion8 of 

Prevention of Terrorist Act, 2002 (POTA). After investigation 

in CR 10102, atI the accused' persons have been found 

prima facie guilty; as suCh charge sheet has been 

submitted. 

(C) and (d) A High Level CommIttee was constituted 

under the Chairmanship of Justice (Retd.) U.C. Banerjee 

to ascertain the cause of fira, eventaldevelopmanta leading 

to the incident of fire in 9166 Up Sabannati Expresa at 

Godhra on 27.2.2002 vide MInIetry of RalwayNotification 
dated 4.9.2004. ThIs CommIItee was given the status of 
a Commission vide MInistry of RaIlways' Notification dated 

2.12.2005. The Committee submitted Its Interim report on 

7.1.2005 followed by final report to the MInistry of Railways 
on 3.3.2006 . 

. .Hon'ble Gujarat High Court on the petition of 
Neelkanth Tulsldas Bhatia had dIt80ted the RaIlway 
Adminlslrallon and others vide their interim order dated 

7.3.2008 not to give any further publ/cfty to the report 

and not to Implement and/or not to take any further 

aCtton On the basis of the Report aubmItIed by th8 
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HIgh Level Committee. It was further directed that the said 

report shall not be further acted upon and relied upon in 

any manner whatsoever by anybody. The Hon'ble 

High Court of Gujarat, Ahmedabad further vide its order 

dated 13.10.2006 have declared the constHution of High 

Level Committee as bad in law and have quashed 

and set aside its appointment. The order has further 

directed that the report given by the Committee Is not 

to be laid before the Parliament. The interim relief to 

that effect already given by the Court vide order dated 

7.3.2006 which was confirmed by the Division Bench 

of the Court was made absolute. A Review Petition (LPA) 

has been filed against these orders before Hon'ble High 

Court of Gujarat at Ahmedabad and the matter is sub-

judice. 

[English] 

Development of Small Airports 

In Weat Bengal 

3423. SHRI AJOY CHAKRABORTY : 

SHRI NARHARI MAHATO : 

Will the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the Government Is considering to 

develop smaH airports in various district headquaters of 

West Bengal to increase air connactMty with State capital 

through small aircraft; 

(b) H so, the details thereof; and 

(c) H not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) to (c) The 
following development wor1ts at airstrips/airports in West 

Bengal have been taken up by Airports Authority of India 

(MI):-

(i) Deveiopment wotks tor I operarionallsatlon bf 

Cooch Behar airport in a phased manner with 

strengthening and expansion of runway and 

apron for operatiQn of ATR-72 type of aircraft. 

The Terminal Building has also been renovated. 

There are also plans for construction of a New 

Terminal Building, Fire Station and ATC Tower 

cum Technical Block. 

(ii) There Is a proposal for development of MaIda 

airport for operation of ATR-72 type of aircraft 

for which a draft Memorandum of Understanding 

(MoU) regarding transfer of land at this airport 

by the State Government of West Bengal to MI 

free of cost on ownership basIS has been sent 

to the State Government. 

In addition to the above, on a proposal from the Stale 

Government of West Bengal for developmimt of 8 
abandoned airstrips/airfields in various districts of West 

Bengal requiring major expenditure and infrastructural 

development, MI will consider the desired development 

wor1ts subject to firm commitment and demand from some 

airline operators for operating scheduled services from 
these airports, availability of required land and sharing of 

the development cost of these Defence/State Government! 

Private airstrips. 

RevIvIII Plan for BHPV 

3424. DR. M. JAGANNATH : WiN the Minister of 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES be 

pleased to state : 

(a) whether the Bharat Heavy Plate and Vessels 

Limited (BHPV) has been referred to the Board for 

reconstruction of Public Sector Enterprises; and 

(b) if so, the detalls thereof inCluding the latest 

status in respect of Its revival plan? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 

AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH) : 

(a) and (b) Yes, Sir. A proposal for financial ... ruotunng 
and strengthening of BHPV was initially submitted to the 

Board for Reconstruction of Public Sector Enterprises 
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(BAPSE) on 21.10.2005. Meanwhile. Bharat Heavy 

Electricals limited (SHEL), Engineers India Umlted (ElL) 

and Hindustan Petroleum Corporation Umlted (HPCL) 

evinced interest in BHPV and sought permission from the 

Government for conducting due diliQence study of the 
company which were granted. Subsequently, the BRPSE 

in its meeting held on 26.052006, advised this Ministry 
to submit a revised proposal after examining the due 
diligence study 01 report on BHPV. After considering the 

due diligence study report on BHPV. Ministry 01 Petroleum 

had informed that ElL and HPCL need no longer be 
considered for acquiring any interest in BHPV. However, 
BHEL which has also conducted due diligence study for 
BHPV has evinced interest in BHPV subject to waiver of 
Government .01 India loan and interest, waiver 01 principal 

and interest. by fmanciaJ institutionslbanks. funding of 
liabilities not provided for the transfer of existing land in 
possession of BHPV free of cost with waiver of stamp duty 
and registration charges etc. The State Govemment of 
Andhra Pradesh has agreed for granting certain reliefs and 
concessions for revival of BHPV. Agreement has also been 
reached with the Corisortium of Bankers fOr One Time 
Settlement (OTS) of their dues. Once the issues of, inter-
alia, payment of outstanding bank loans and setUement of 
other liabilities are decided, the revival proposal will be 
placed before the BRPSE for their recommendations. 
Based on the recommendations of BAPSE, the matter wiH 
be pfaced before the Compet~nt Authority for a decision. 

A ... In RaIlways IdentItIed for 
Development 

3425. SHRI RAVI PRAKASH VERMA : 

SHRI ADHAlRAO PATIL SH/VAJIRAO : 
SHRI ANANDRAO VITHOBA ADSUL ; 
SHAI KAILASH MEGHWAL : 

Will the Minister of RAILWAYS be pleased to state: 

(a, whether certain thrust areas in the Railways 
were identified for development during the 10th Five Year 
Plan; 

(b) if so, the details thereof; 

(e) the progress achieved so far during the 10th 
Five Year Plan; 

(d) the growth rate of AaiIwaya during the 10th Five 

Year Ptan period; and 

(e) the steps proposed to be taken by the Railways 

to achieve the desired target growth rate during the 11 ttl 
Five Year Plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) Yes, Sir. The 
areas identified include (i) Growth in freight and passenger 

traffic (ii) Capacity Al'9merttation (iii) Technology 

upgradation and modemlsatlon (Iv) Rationalization of ran 
tariff and (v) Participative Project Funding. 

(e) and (d) During the 10th Plan period, the RaHways 

have surpassed its targets for freight and passenger traffic 

and achieved aMuaI growth rate of over 8% in freight and 
4.5% in passenger traffic. As regards capacity expansion, 

over 900 kms. of new linea, 4400 ~ms. of gauge 

conversion. 1300 kms. of doubling have been completed 

during the sarna period. Further, nearly 1800 krns. of 
railway electrification and 24,000 krns. of track renewals 

have also been done. Raifways have also surpassed the 
targets of diesel and electric loco production and of 
production of passenger coaches. 

(e) The steps proposed to be taken by the Railways 

during the 11th Five Year Plan includa:-

(i) Building network capacity for han<IIng traffic 
growth, including DedIcated Freight Corrldora. 

(ii) Enhancing Capacity for production of rolling 
stock. 

(iii) Upgradation of· tracka for heavy ,axle load 

movement. 

(iV) Modemisaion of freight and Pasaengff' tannInaIa. 

(v) Technology upgradatlon 

(vi) Reduction in unit cost of operations 

(vii) Increase in rnarturt ahare in fraight traffic. 
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Wataga of ·Fann Products 

3426. SHRI ASADUDDIN OWAISI : 

SHRI RAVI PRAKASH VERMA : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRI MANORANJAN BHAKTA : 

Will the Minister of FOOD PROCESSING INDUSTRIES 

be pleased to state : 

~) whether the Government is aware that Global 

Consultant Dun and Pradatreet last year estimated that 

India wastes roughly 13 billion dollars worth of farms 

products including dairy items only because of inadequate 

processing and cold storage facilities as has been reported 

in 'The Times of India' dated February 27, 2007; 

(b) if so, the facts and details in this regard; 

(c) the remedial measures taken to overcome the 

problem; 

(d) whether his Ministry has also joined with the 

Ministry of Commerce for opening doors to foreign direct 

investment in agri-business with a view to pushing food 

retailing and promoting mega food parks on the lines of 

software technology parks in the country; and 

(e) if so, the details thereof and its impact on 

domestic market? 

THE MINISTER OF STATE OF THE MIN1STRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

SAHAY) : (a) to (c) According to the report of Mis. Rabo 

India Finance Pvt. Ltd .• wastage of agricultural food items 

is estimated to be about Rs. 58,000 crores occurring at 

various stages of handling after harvesting due to 

fragmented farming, provisions in Agricultural Produce 

MarketIng (Development and Regulation) Act, lack of 

adequate post-harvest infrastructure such as lack of cold 

chain facilities, transportation. proper storage facilities, .etc. 

The loss due to wastages could be reduced by a 

developed food processing industry. strengthening of the 

post-harvest infrastructure and filling the gaps in the supply 

main. 

A Vision 2015 on Food Processing Industries has 

been finalized by the Ministry of Food Processing 

Industries, which envisages. inter-alia, cluster based and 

demand driven farming. achieving integration 01 Food 

Processing infrastructure from farm to market. promoting 

a dynamic Food Processing Industry which could result in 

trebting the size of the processed food sector by mcreasing 

the level of processing of perishables from SO'" to 20%. 

value addition from 20% to 35% and share in global trade 

from 1.5% to 3% by 2015. Under the Vision 2015, the thrust 

areas identlfl8d for strategic intervention are estabHshing 

Mega Food Parks. Modemization of abattoirs, Cold-chainJ 

value addition and preservation infrastructure. capacity 

building by setting up of National Institute of Food 

Technology. Entrepreneurship and Management (NIFTEM), 

enacting Food Safety and Standards Act, 2006. upgrading 

safety and quality of street food and establishmenV 

upgradation of Quality Control Laboratories. Govemment 

has identified strategies alongwlth a detailed aclion plan 

in this regard to realize the Vision 2015. An estimated 

investment of Rs. 100,000 crores is required to achieve 

the Vision 2015. 

Govemment has formulated and implemented several 

Plan Schemes to provide financial assistance for the 

establishment and modernization of food processing units. 

creation of infrastructure, support of Rand D. human 

resource development besides other promotional measures 

to encourage development of Food Processing Industries. 

The Government has taken several steps like taxation 

reduction, waiver/reduction of excise duty. reduction of 

custom duty on specific food items with a view to 

encourage the growth of Food Processing Industries. 

(d) and (e) The FDI Inflow in Food Processing Sector 

during last 3 years viz. 2003-04, 2004-05 and 2005-06 is 

Rs. 511 crores, Rs. 174 crores and Rs. 183 crores 

respectively. 

The Ministry has proposed a new scheme of Megal 

Food Parks in the country which is envisaged to be a well 

defined agrlculturelhorticultural processing zone containing 

state of the art processing faciUties with support infrastructure 
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and well established supply chain. The proposed scheme 
alms to provide a mechanism to bring together fannanI, 

proceSSOfJ and retailers and link agricuhural production to 
the market so as to ensure maximization of value addition, 
minimize wastages and Improve fanner's Income. 100% 

FOI is already permissible in Food Processing Sector 
through automatic route except in food retailing, PlantatIon 

and Alcoholic beverages. The scheme is uncler 

consideration/consultation for inclusion in the XI five Year 
Plan. It is tentatively envisages to support 30 Mega Food 

Parks, spread across the country at locations to be 
Jetennined through feasibility studies, during the XI Plan 

period on approval of the scheme. 

[Translstion} 

DoublIng of R8Itway Une from su...t to 8 ......... 

3427. SHRI MANSUKHBHAI D. VASAVA : 
SHAt KASHIRAM RANA : 

SHRI KAlLASH MEGHWAL : 

Will the MinIster of RAILWAYS be pleased to state : 

(a) whether work of doubling of raltway line 

between Surat and Bhusawal has been started; 

(b) if 80. the details thereof aIongwith the progress 
made 80 far in this regard; and 

(e) if not, the reasons for the delay 8nd the time 
by which work is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) to (e) On this aIIgnmerrt, 
double broad gauge line already eXists between Surat-
Udhna and Jalgaon-Bhusawal sections. A survey for 

doubling of Udhana-JaJgaon section has been completed. 
Further decision would be taken once the results of the 

survey are finalised. 

RevIval of Kurdwedl RaIlway Factory 

3428. SHRI SUB HASH SURESHCHANDRA 

DESHMUKH : Will the Minister of RAILWAYS be pleased 

Iostate; 

(a) whether the RaIlways have received any 
proposal from the Central RaIlway for revival of Kurdwadi 
railway factory in Maharashtra; 

(b) if 80, the details thenIof; and 

(e) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU) : (a) No, Sir. No proposal has 
been received from the Cemal RaIlway In respect of 
Kurdwadi workshop In Maharuhtra. 

(b) Does not arise. 

(e) Does not arise. 

[English} 

StrIke by FecIenIIJon of All IndI8 

Pft'oIeum TrMera 

3429. SHRI GURUDAS DASGUPTA ; 

SHRI C.K. CHANDRAPPAN ; 

Wall the Minister of PETROlEUM AND NATURAL GAS 
be pleased to state : 

(a) whether Federation of AU india Petroleum 

Traders have threatened to go an indefinite strike from 

April 28, 2007 if their fIVe point charter of demands is not 
considered; 

(b) if 50, the details of the demands of the 
Federation; 

(c) the reaction of the Government thereto; and 

(d) the steps taken by the Government to settle the 
issue and avoid the strike? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) Yea, Sir. 

(b) The detaII8 of the demands of the Federation 
are given below:-
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(I) The dealers' margin must be fixed at 5% of 
In~ .value. , 

(ii) The MDG 2005 should be revised to incorporate 

the outcome of the .discussions already held. 

(iii) Pending submission of the report of the . Indian 

Institute of Petroleum, Dehradun, no action 

should be taken against the dealers for 

negative stocks losses beyond the current 

permissible limits. 

(iv) The Industry is directed to provide the marker 

testing equipment to the dealers, in line with the 

decision conveyed to the dealers when the 

marker system was introduced. 

(v) Appoint an appellate authority where the 
dealers may make an appeal against the high 

handedness of the officers of oil companies. 

(e) and (d) The demands of the Federation are under 

consideration of the Committee of Directors (Marketing) of 

PSU Oil Marketing Companies. 

SecurHy at Railways StatIons 

3430. SHAI ADHIR CHOWDHURY : Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether many raiiway stations are unsafe in the 

country especially In Delhi; 

(b) If so, the details of the railway stations where 

security system are proposed to be upgraded; 

(e) the other steps taken or proposed to be taken 

to provide adequate security at the railway stations; and 

(d) the expenditUre likely to be Incum!Id thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. However, some 

of the stations are highly sensitive and vulnerable from 
security point of view Including Delhi Main, New Deihl, and 

Hazrat Nizamuddin Railway stations in Delhi. 

(b) 185 Railways Stations including 17 metro 

stations over Indian Railways have been identified as 

vulnerable and where security system are proposed to be 

upgraded. 

(c) The following steps are being taken 1<-

provide adequate security at all the important railway 

statlons:-

1. Modem security gadgets like-Close Circuit 

Televsions and Cameras, Deep Search Metal 

Detectors, Scanner Machines, etc. are being 

installed. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Sniffer Dogs are beinglhave been deployed for 

checking of Coaches, Parcels, Baggage, station 

area and searching of any explosive. 
• 

Announcements over Public Address system as 

well as by Mega phones by Railway Protection 

Force Is being done round the clock to alert the 

public in coaches. 

Use of Hand Held Metal Detectors and Door 

Frame Metal Detectors 10 conduct anti-sabotage 

checks in trains and at stations. 

Access contrOl has been Introduced In 

coordination With Govemrnent Railway PoliCe. 

Presence of Railway Protection ForceJ 

Govemment Railway Police staff at sensitive 

stations have been augmented. 

Communication system of Railway Protection 

Force hils been improved by providing Mobile 

phones, walkie-talkies, Very High Frequency 

sets etc. 

Bullet Proof JacketslHelmets are being provided 

to Railway Protection Force for safeguard. 

(d) Rupees 121,63,11,6401- to be spent on vetted 

and sanctioned propoaals during 2007-08. 
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{Translation] 

Special Component Plan and 
Tribal Area Sub-Plan 

3431. SHRI RAMDAS ATHAWALE : WIll the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Union Govemment has takenlis 
likely to take any steps for preparation of proper action plan 

by the Central Ministries and State Governments on 

Special Component Plan (SCP)and Tribal Area S~PIan 
(TAS) and for ensuring allocation of funds in proportion 

to percentage of population preventing diversion of funds 

and ensuring utilization of the amounts only as per 

requirement; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) and (b) The 
Planning Commission has issued guidelines and additional 

guidelines for formulation, implementation and monitoring 

of Scheduled Caste S~Plan (SCSP) (WhIch was earlier 

Known as Special Component Plan) and Tribal Sub-Plan 

(TSP to the StaIelUT Governments on 31.10.2005 and 

Central MinistrieslDepartments on 13.12.2006. The Salient 
features of these guidefines are:-

(i) Earmarking of funds under SCSPITSP at least 
in proportionale to SClST population. 

(ii) ,SCSP and TSP funds should be non diYertible. 

(iii) Constitution of a dedicated nodal unit In Central 

MiniatrieslDepartments and Nodal Department 

in Statea/UT. for formulation and implementation 

of SCSPITSP. 

(iv) Placing the funds earmarked for SCSPITSP:-' 
under separated budget head/sub head. 

(c) Doea not arise. 

Conatruclion of HoateIs for IIKkward 
C ...... In II.P. 

3432. SHRI KRISHNA MURARI MOGHE: wtU the 

Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a) whether the Union Government has received 

any proposal from Madhya Pradesh for the conatruction 

of hostel buildings for the 8Iudents of backward classes 
in Reva, Sagar, Muraina and Ujjain under Kendra Parlvartit 

Yojana; and 

(b) if so, the reaction of the UnIon Govemment 

thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCiAl JUSTICE AND EMPOWERMENT (SHRIMATI 

SUB8Ul.AKSHMI JAGADEESAN) : (a) end «b) Yes, Sir. 

The Ministry of Social Justice and Empowerment hav. 
sanctioned As. 165.00 lalms In 2005-08 and As. 45.00 
lakhs in 2006-07 under the Scheme of Hostels for oacs 
to the State Govt. of MacIlya Pradesh for construction of 
hostels at RaY&, Sagar, Morena and Ujjain. 

[English] 

Setting up of Defence ..... In 
Andllman and Nicobar Islands 

3433. SHRI BRAJA KISHOAE TRIPATHY : WIU the 
Minister of DEFENCE be pleased to state : 

(a) whether the Government proposes to ... 

Defence base in Andaman and Nicobar Islands; 

(b) If so, the detail. In thIt regent, 

(c)· the estimated expenditure likely to be incurred 
in setting up of such base; and 

{d) the lime by which the said bue 18 likety to start 
Its operation? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
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(a) Govemment has already set up Headquarter Andaman 

and Nicobar Command at Andaman and Nicobar Islands 

in October 2001 consisting of Army, Navy, Air Force and 

Coast Guard. 

(b) to (d) 00 not arise. 

ConMrv8tlon ofAuina lit Dealgha" 
In Purulta 

3434. SHRI NARHARI MAHATO : Win the Minister of 

CULTURE be pleased to state : 

(a) whether the Archaeology Survey of India has 

submitted any proposals for conservation and development 

of the famous archaeological ruins at 'Dealghata' in Purulia 

District, West Bengal; 

(b) if so, the details thereof; and 

(c) the decision taken by the Govemment thereon? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) : (a) No, Sir. The 

Archaeological ruins at 'Dealghats' In Purulia District, West 

Bengal are not Centrally Protected. 

(b) and (c) Does not arise. 

RaJkot AIrport 

3435. OR. VALLABHBHAI KATHIRIA : 

SHRI VIKRAMBHAI ARJANBHAI MADAM : 

SHRI BHUPENDRASINH SOLANKI : 

WHI the Minister of CIVIL AVIATION be pleased to 

state: 

(a) whether the Airports Authority of India (MI) sent 

a proposal to the Railway Authorities for acquisition of land 

for extension and upgradation of Rajkot Airport; 

(b) if so. the detailS and the present status of the 

proposal; and 

(e) the time likely to be taken by MI to upgrade 

and extend the Rajkot Airport after acquisition of land from 

Railways? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Yes, Sir. 

(b) Railways Authorities were requested to handover 

land admeasuring 14.7 hectares on lease for extension of 

runway to Airports Authority of India (MI). Railway 

Authorities did not agree to it. However, the matter is being 

pursued with the Ministry of Railways. 

(c) Upgradation works can be taken up only after 

the required land is obtained from Railway and after 

diversion of Rajkot.Jamnagar Highway by the State 

Govemment of Gujarat. Therefore, it is not possible to 

indicate any specific time line at this stage. 

Forest and Wild Ln. Tourism 

3436~ SHRf B. MAHTAB : Will the Minister of 

TOURISM be pleased to state : 

(a) whether there is a vast scope to promote forest 

and wild life tourism in the country; 

(b) if so, the the number of proposals received by 

the Union Govemment from various State Govemments for 

promotion of forest and wild life tourism during the last 

three years, State-wise; and 

(c) the action taken thereon and the funds 

allocated during the said period, State-wise? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) to (c) The 

development and promotion of forest and wild life tourism 

in the country is primarily the responsibility of the State! 

UT Govemments. The Ministry of Tourism extends financial 

assistance to the StatelUT Govemments for implementation 

the tourism projects, including forest and wild life tourism 

prioritized in consultation with them. The details of financial 

assistance extended to the State Govemment&IUTs during 

the last 3 years for forest and wildlife tourism are given 

in the enclosed statement. 
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State-wise Tourism projects Sanction8d during tat Three YNI'B 

(Ra. In lakh) 

S. Name of the Project Year or Amount 
No. Sanotion Sanctioned 

1 2 3 4 5 

1. Arunachal Pradesh Eco Tourist Huts at Changlong 2004-05 83.29 

Circuit Development of Oibrugarh-Pasi Ghat- 2005-06 299.00 
Daying Ering WlkIIfe Sanctuary 

2. Assam Development of Kaziranga national Park 2005-06 44.95 

3. Jharkhand eon.truction of Bella Jungle huts as a part of 2005-06 115.08 
integrated development of Tourist Circuit Ranchi-
Netrahat-Betla-Ranc:hl Circuit 

4. Kamataka Destination Development of Bandipur 2004-05 195.70 

Development of amenities at Dubare Elephant 2004-05 113.00 
Camp 

5. Orissa Development of SimIipaI in Mayaurbhanj Distt. 2()06.07 297.12 
As Tourist Destination 

Integrated Development of Koraput Circuit- 2006-07 692.00 
t<oraput-Oeomali-Jeypore-Upper KoIab-
Gupteshwar 

Development of Salk08ia 88 a T ouriat Destination '2006-07 424.50 

Development of Eco-Tourism at BhitarkanIka 2()06.07 383.22 

6. Tamil Nadu Development of Eco-tourism at Point Calimer Wild 2004-05 368.00 
Life Sanctuary, Muthupet 

7. unar Pradesh Infrastructure and Destination in Oudhwa 2005-06 312.60 
National Park In Oiatrict Kheri under Dudhwa-
Katemla Ghat Tourist Circuit 

Development of Mirzapur-Chunar-Robertsganj 2005-06 BOO.OO 
under Vmdhya Tourist Circuit 
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2 3 4 5 

Development of Katemlaghal wildlife sanctuary 2005-06 105.00 

in Behraich District under Dudhwa-Kalemiaghat 

T ourial Circuit 

8. Weat Bengal Setting up of a Night Safari Park at Jorepokhari 2008-07 15.00 

in Oarjeeling 

Development of Eastem Dooars Circuit 2006-07 683.58 

(JaJadapara WL8-Rajabhatkhawa-Jayantl-

Buxaduar-Hotipoda) 

Total 

eNG FIlling Statlona 

3437. SHRI BADIGA RAMAKRISHNA : Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state: 

(a) whether the Supreme Court has identified 

twelve cities and directed the Govemment to supply CNG 

in these cities to reduce pollution; 

(b) if so, the cities which have been identified by 

the Supreme Court; 

(c) whether Gas Authority of India Ltd. (GAIL) has 

also IdentifI8d some ereas apart from the above twelve 

ctttea, for supplying CNG; 

(d) if so, the details of cities that have been 

identified by GAIL in the country particularly in Andhra 

Pradesh: and 

(8) the extent to which the Policy for 

Development of Natural Gas Pipelines help in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI OINSHA 

PATEL): (a) and 1b) The Honb\e SUpreme Court has 

4932.04 

identified 17 cities for development of city gas projects, 

based on the pollution level. Out of these, city gas projects 

have been implemented in Delhi and Mumbai. In two more 

cities - Jharia and Jodhpur - pollution is not because of 

vehicular pollution. Therefore, the remaining 13 cities, as 

given below, have been taken for development of city gas 

distribution based on the pollution level. 

1. Agra 

2. Lucknow 

3. Kanpur 

4. Varanasi 

5. Pune 

6. Faridabad 

7. Patna 

8. Ahmedabad 

9. Sholapur 

10. Hyderabad 

n. Bangalore 
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12. Koikata 

13. Chennai 

(e) and (d) GAIL has identified the following cities in 

vicinity of existing pipeline infrastructure/proposed upcoming 

pipelines as business ftt case, including In the State of 

Andhra Pradesh, are as under:-

(1 ) Allahabad 

(2) Bareilly 

(3) Jhansi 

(4) Mathura 

(5) NOIDA 

(6) Nevi Mumbai 

(7) Gwalior 

(8) Indore 

(9) Ujjain 

(10) Rajamundry 

(11) Vijayawada 

(12) Rajkot 

(13) Surendranagar 

(14) Kota 

(15) Vadodara 

(e) Government of India has enacted the Petroleum 

and Natural Gas Regulatory Board Act, 2006 and notified 

the 'Policy for Development of Natural Gas Pipelines and 

City Natural Gas Distribution Network' to provide a legal 

framework for development of infrastructure and for 

attracting investment in the aec:tor. Development of city gas 

project depends on availability of gas, infrastructure and 

commercial viability. 

[TwtSIation] 

Modem Technology for 011 
end On Explomlon 

3438. SHRI JIVABHAI A. PATEL : 
SHRt V.K. THUMMAR : 

Will Iha Ministe. of PETROLEUM AND NATURAl GAS 

be pleased to state : 

(a) whether 011 and natural gas is not being 

explored by making use of modem and upgraded 

technology: 

(b) if 80, the M8Ction of the Government thereto; 

(e) the names of technologies used in the 

exploration of oil and natural gas during the last two years; 

(d) the benefItS accrued from these technologies; 

(e) whether ~ oil public sector undertakings have 

entered Into trade agreement with foreign companies to 

import of State of Art technology for exploration and 

production of oil and gas. 

(I) if 80, the detaHs thereof company-wise;" and 

(g) the criteria fIXed for distribution of profits under 

the said agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS(SHRl DlNSHA 

PATEL): (a, and (b) No, Sir. PrivaIe and muIInational 

companies including National 011 ~ .(NOCs) are 

using latest state-of-the-art technology for exploration and 

production (E and P) of oil and gas. Use of these 
technologies has resulted in some big discoYeries in 
recent years. 

(c;) Exploration of oil and naturalga8 is being 
carried out In India with modem I8chnoIogy such _ !lJI 
3C sei8mic survey, Q marine survey, multilateral Horizontal 

well, intelligent well completion, high technology drilling 
etc. 

(d) These technologle8 ~ In term of better 
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reservoir modeling, better perfonnance In drilling operation 

and Increased prodUClIon from horizontal and multilateral 

weIIa, reduction in the cost of exploration. 

<e) to (g) Oil Public Sector Undertakings (PSUs) have 

not entered into trade agreement with foreign companies 

for state-of-the-art technologies. However, the technologies 

identified are being inducted through work association! 

contractual ,services or through outright purchase, a latest 

high-end technology products in E and P business belong 

to a very apeciaUzed domain and are mosUy proprietary 

items of various service providers. 

[English] 

Incredible India Cams-tvn 

3439. SHRI ABDUL RASHID SHAHEEN: 

SHRI MILIND DEORA : 

WIll the Minister of TOURISM be pleased to state: 

(a) whether 'Incredible India' campaign has been 
launched for the promotion of tourism In the country; 

(b) the total amount incurred for this campaign 

during the financial year 2006-07; and 

(c) the achievement made therefrom during each 

of the last three years including current year? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) Yes,Sir. 

(b) A sum of Rs. 121 crore had been Incurred In 

2006-07 in regard to Incredible India Campaigns both in 

the domestic and overseas markets. 

(c) There has been a remarkable growth In recent 

years in regard to domestic tourist visits, foreign tourist 

arrivals and foreign exchange eamlng~ through tourism to 

the country. AA per the figUres available, there has been 

an overall Increase of 26.35% In domestic touriSt visits 

between 2003 (309038335) and 2005 (390466880). The 

foreign touriSt arrivals have Increased by about 65% from 

a level of 2.38 million In 2002 to 3.92 million in 2005, while 

foreign exchange eamlngs have grown up by about 96% 

during the same period. In the year 2006, the foreign tourist 

arrivals have increased to 4.43 million registering an 

increase of 14.2% compared to the previous year. 

The Incredible India campaigns have won worldwide 

acclaim. 

Promotion of Tourism in Tribal Areas of North 
Eastern Stat .. and Sikkim 

3440. SHRI SUBRATA BOSE: Will the Minister of 

TOURISM be pleased to state : 

(8) the ,plans of the Union Govemment for 

promoting tourism in the country especially in the 11th 

plan; 

(b) the amount provided to the each State 

Govemment for the purpose during the last three years; 

(c) the amount out of the said amount provided for 

promoting tourism In tribal areas and North-Eastem States 

including Sikkim; and 

(d) the names of tribal areas of West BengaJ and 

North-East States and the amount provided for development 

of touriSm in such areas during above period? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) To promote 

tourism in the country, Ministry of Tourism has adopted a 

strategy to positiOn tourism as a major engine of economic 

growth and as a national priority through creation of world 

class tourist infrastructure. In addlUon, the Ministry has 

drawn up and adopted a focused marketing and 

promotional plan and also plans for quality human 

resource development for hospitality sector. 

(b) to (d) The amounts sanctioned and released to 

State GoYemmentslUnion Territories for the purpose 

during the last three years including for promoting tourism 

in tnPlll areas of North-Eastem States and West Bengal 

are given in the enclosed statement. During the last three 
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years MInisby 01 Tourism has sanetionad As. 326.92 crore InCludIng tribal areas. MinIstry of T ouri8m has. also 

and rata_ad As. 257.39 crore to the North-Eutem States aancUonad As. 44.81crore and AlleaaedAs. 34.01crore 
including Sikkim lor promoting tourism in these areas for promoting tourism in West Bengal including tribal ...... 

StIlle",.", 

State-Mse Tourism Projecfs Sanctioned during the Last ThIN Yea,. 01 Tenth Five Year Plan 

(Ra. In 1akhS) 

s. Stalet\JT 2004-05 2005-06 2006-07 
No. 

No. of Amount Amount No. of Amount Amount No. of Amount Amount 
Projecla Sencd. Reteased Projects Sancd. Released Protects Sancd. Released 

Sancd. Sancd. Sancd. 

1 2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 16 2827:19 2240.68 7 2615.82 1700.00 3 1540.56 1195.44 

2. Assam 8 986.03 766.22 10 2140.00 1698.45 9 2453.39 1813.21 

3. Arunachal Pradesh 9 1325.50 927.96 . 10 2240.16 1655.21 12 1887.80 1497.24 

4. .... ' 7 1901.43 1527.71 3 1212.23 722.49 2 1837.29 974.68 
: 

5. Chhattlsgarh . 6 1117.94 897.93 7 1nS.58 1438.54 16 .3540.17 2491.12 

6. Goa 3 110.00 38.00 10.00 8.00 0 0.00 0.00 

7. Gujarat 2 138.93 111.14 5 2011.58 1169.04 7 443.85 359.51 

8. Haryana 6 693.55 513.64 7 639.71 515.n 5 1838.16 902.39 

9. Himachal Pradesh 12 2680.00 2161.00 6 1645.00 921.00 8 1871.00 1228.13 

10. Jammu and Kashmir 5 819.25 699.04 22 6658.01 5320.31 29 5233.82 3392.90 

11. Jhartmand 2 945.91 756.72 5 1227.27 697.76 3 958.35 789.89 

12. Kamataka 12 2461.76 1937.37 8 1708.52 1001.21 4 1323.89 1081.81 

13. Kerale 10 2283.63 1820.33 13 4858.88 3889.90 18 4474.02 3441.61 

14. Madhya Pradesh 11 1595.19 942.21 12 3047.39 2419.54 10 3688.47 2797.75 
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2 3 4 5 6 7 8 9 10 11 

15. Maharashtra 10 1620.62 925.30 9 2075.04 1662.99 13 2839.05 2271.98 

16. Manlpur 0 0.00 0.00 2 49.80 39.84 9 939.35 647.48 

17. MeghaJaya 2 963.30 807.91 1 5.00 4.00 9 1435.29 1147.93 

18. Mizoram 6 1086.35 382.38 10 2273.41 1687.29 9 2613.38 2040.80 

19. Nagaland 7 2250.69 1413.40 9 2528.97 1873.17 8 2340.32 1862.51 

2O.Orissa 8 1320.74 1059.38 10 2309.61 1586.44 13 2826.84 1974.66 

21. Punjab 7 724.68 581.47 5 1437.67 1150.13 13 3223.37 1968.68 

22. Rajasthan 13 2516.61 1375.07 7 2591.87 2086.40 8 953.84 763.06 

23. SIkkIm 8 660.81 531.33 14 2844.56 2213.74 13 2609.42 1647.77 

24. TamH Nadu 7 1308.92 705.83 19 4264.62 3007.68 11 1866.41 1496.87 

25. Tripura . 1 20.00 16.00 3 716.26 569.43 4 291.27 96.01 

26. Uttaranchal 7 2199.98 1750.73 13 2738.00 2193.18 16 1907.50 1434.34 

27. Uttar Pradesh 9 1044.93 831.19 18 3905.23 3126.03 7 3329.06 2663.24 

28. West Bengal 10 513.04 407.43 5 989.35 792.48 10 2978.32 2195.35 

29. Andaman and 0 0.00 0.00 6.25 5.00 0 0.00 0.00 

Nicobar Islands 

30. Chandlgarh 3 467.00 373.60 13.70 13.70 2 15.00 14.00 

31. Dadra and Nagar 0 0.00 0.00 2 29.79 25.92 0 0.00 0.00 

Havell 

32. Deihl 8 628.85 511.00 2 20.00 17.00 5 2400.09 1209.54 

33. Daman and Diu 0 0.00 0.00 4 262.28 208.61 0 ·0.00 0.00 

34. Lakshadweep 0 0.00 0.00 0 0 0 7.00 5.60 

35. Pon<ficherry 2 451.00 360.00 2 469.39 375.51 1 500.00 400.00 

Total 217 37663.83 27371.97 253 61316.96 45793.76 278 64242.08 45783.51 

Nota:- This includes the projects relating to Circuits, Destinations, Large Revenue Generating Projects, Rural Trouriam 

(Software and Hardware) ProjectS, /T, Event, Fair and Festivals Projects. 
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DoubIiN end Electrfftcatlon of Ral Linea 

3441. SHRI RAYAPATI SAMBASIVA RAO : Will the 
Minister of RAILWAYS be pleased to state : 

(a) whether work on doubling and electrifICation of 

Guntur to TenaJI and Nallapadu to Pagadlpalli has not yet 

been started; 

(b) If so, the reasons therefor; and 

(e) the time by which the wortt is likely to be started 

and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI A. VELU) : (8) to (e) A SUfV8y for 

doubling of NaJlapadu-Pagidipalli-Bibinagar line was 
completed in 1998-99. As per the survey, the cost of 

doubling of this. 243 Kms long line was assessed at R$. 

340.37 CfOI'8 with a rate of return of 0.973%. In view of 
norH8I11Un8f'8I nature of the project. heavy throw-
forW8fd of ongoing projects and acute constraint of 

resources, it was not found feasible to consider the 
proposal. 

Electrification of various sections of Indian Railways 
are taken up after appraisal of the financial and operational 

viability of the section under con8ideralion and also duly 

considering the priority of the section in terms of traffic: 
handled. 

AI. present, the section between Nallapadu-pagidipalli 

has not been considered for electrification for reasons 

8l8t8d above. 

Dc:IubIif¢Jec:trif1C8lion of Guntur-Tenali section is 
aleo presently not under consideration. 

v .... rt.n Zone In Flights 

3442. SHRI MANORANJAN BHAKTA : WIll the 

Minister 01 CIVIL AVIATION be pleased to &tate : 

(a) whether the GoYemment has ~ed to 

have a aeparate vegetarian zone on the lines 01 No-
Smoking Zone in the flights; 

(b) If 80. the detalla thereof; 

(e) whether the Government has received any 

representation In this regard; and 

(d) If so, the action taken by the Government 

thereon; 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. 

(b) Does not arise. 

(e) Yes. Sir. 

(d) The representation W88 considerad and It W88 

not found feasible to demarcate vegetarian and non-
wgeterian zones. 

(Translation] 

3443. SHRI TUKARAM GANPAT RAO RENGE PATIl : 

SHRI HARlSlNH CHAVDA : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to refer to the reply gIYen to UnIlaned Ouestion 
No. 3418 on August 24. 2008 regarding 'Sepaqde Cadre 
for Director General of HydrocaJbona' and alate : 

(8) whether the GcMtnvnent has ...... c:IM*Ion to 
create 8 separate cadre for the Director General of 
Hydrocarbons; 

(b) If 80, the detait8 thereof; 

(e) If not, the reuons therefor; and 

(d) the lime by which the decIaion II IikeJy to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DlNSHA 

PATEL) : (a) to (d) No decision has been taken to create 

a separate cadre for the Directorate Genefat of 
Hvdrocarbons. 
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(English] 

Incident of Chopper Crash In 

HImKhaI Pradeah 

3444. SHAI ANANDAAO VITHOBA ADSUL : Will the 

Minister of CIVIL AVIATION be pleased to state: 

(a) whether the probe into a recent chopper crash 

In Himachal Pradesh has revealed a shocking lapse as 

reported in the 'TImes of India' on March 31, 2007; 

(b) If so, whether the pilots are compelled to fly 

seven to eight hours a day without lunch or bathroom 

break; 

(c) If so, the steps taken or proposed to be taken 

by the Director-General of Civil Aviation for safety to 

helicopter operators; and 

(d) the action taken or proposed to be taken 

against these operators who ignora the Instructions? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No helicopter 

accident has been reported recently In Himachal Pradesh. 

However one accident Involving a foreign registered 
helicopter was reported in Gund Valley near Srinagar 

(Jammu and Kashmir) on 16.03.2007. There were no fatal 

Injuries to any one on board. 

(b) and (c) For the flight duty time of helicopter pilots, 

Civil Aviation Requirement (CAR) SeCtion 7, Saries J, Part 

Ii dated 14.02.2000 exists according to which pilots can 

fly 7 hours In a day with duty time period of 10 hours. In 

the said car no condition restricting lunch or bathroom 

break exists. 

(d) No such violation has been reported to DGCA. 

Suitable action against operators defying safety Instructions 

Is taken If any such lapses are pointed out in the 

Investigation reports. 

NatIonal Commlnlon for Scheduled C .... • 
Report on 0.11t AtrocItiea 

3445. SHRI SANAT KUMAR MANDAl Will the 

Minister of SOCIAL JUSTICE AND EMPOWERMENT be 

pleased to state : 

(a) whether the National Commission for Scheduled 

Castes has submitted any report on the atrocities 

committed against dalits; 

(b) if so, the details thereof; and 

(c) the action taken by the Government .on the 

Report? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBUlAKSHMI JAGAOEESAN) : (a) No, Sir. 

(b) and (e) Do not arise. 

[Translation] 

PromotIon of Tourlam 

3446. DR. DHIRENDRA AGAFfNAl : 

SHRtMATI SANGEETA KUMAR! SINGH DEO: 
SHRI K.S. RAO : 

WiUthe Minister of TOURISM be pleaeed to state : 

(a) whether India'. shara in Intematlonal tourilm II 
only half per cent; 

(b) If so. the reasons therafor; and 

(c) the stap8 proposed to be taken by the 

Govemment to promote tourism in the country? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI): (a) Yea, Sir. India's 

share· in global tourist arrivals during the year 2006 was 
0.53% 

(b) The main reasons for lees number of tourists 

visiting India are . lack of adequ8te tourism Wrastructure 
" ". 

such as shortage of bote1·accornt;nodatIo and high hotel 

tariff!:, deficiencies In InfrastructurelUCh as airports, roads, 
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raitways, etc., muIIipIicity and high level of taxation, 

restricted land use policies for hotel projects, lack of easy 
facility of entry of intemational tourists to India, shortage 

of air seat capacity, high air fares, etc. 

(c) The steps being taken by the Govemment to 

boost the share of India in global tourism incIude:-

Development of tourist spots under its various 

schemes of infrastructure development for 

tourist circuits and destinations; 

. FOCU8ing on growth of hotel infrastructure 

p8lticularty budget hotels; 

Enhancing connectivity through augmentation 

of air capacity and improving road infrastructure 

to major tourist attractions; 

Direct approach to the consumers through 

Electronic-and Print t'n8dia through the "Incredible 

India" Campaign; 

CtBaIion of Wortd Class CoIIateraJs; 

Direct co-operative martteting with the Airlines, 

tour operators and wholesalers overseas; 

According greater focus in the emerging 

markets particularly in the region of China, 

North East Asia and South East Asia; 

Participation in Trade Fairs and Exhibitions; 

Optimizing the PA and Publicity; 

Use of .Intemet and web rnarUting; 

Generating Tourist Publications; and 

Ae-inforced hospitality programmes including 

grant of air passages to invite the media 

personnel, tour operators on familiarization tour 

to India to get first hand knowledge on various 

tourism products. 

(English] 

Scheme 'CH'ConaerwrUon of 
HiOKlcllI Nonumeab 

3447 .$HRJ M.P. VEEAENDRA KUMAR : Will the 

Minister of CULTURE be pleased to state : 

(a) whether the Government has· formulated any 

scheme for documentation, conservation and proteCtion of 

national monuments which are not protected by 

Archaeological Survey of India; and 

(b) If so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBIKA SONI) : (a) Govemment 

has sel up a National Mission on Monuments and 

Antiquities for documentation of built heritage antiquities. 

The Mission also envisages conservetlon of selected 

unprotected monuments. 

(b) The scope of the National Mission h:ludes:-

1. Preparation of a National Register of Built 
Heritage, Sites and Antiquities. 

2. Setting up State Level data baaes on built 
heritage, sites and antiquarian wealth.· 

3. Promotion of awareness programme on heritage 
conservation. 

4. Training and upgradatlon of skills of State 
Ii· . 

Afchaeology Departments, NGO's and Museum 

staff, and 

5. Conservation of selected unprotected 

monuments. 

COech Maintenance Workahop at Nemom 

3448. SHRI PANNIAN RAVINORAN: WUI the Minister 
of RAILWAYS be pleased to etate : ' . 

(8) whether the ~allways have drawn up a 
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proposal to establish a Coach maintenance workshop at 

Nemom in the available land there; and 

(b) if so, .the steps taken to implement the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) Does not arise. 

Incorrect feeding of Dlmnces In 

Fare System. 

3449. SHRI RAGHUNATH JHA : Will the Minister of 

RAILWAYS be pleased to state: 

(a) whether the Railways have suffered a financial 

loss due to incorrect feeding 01 distances in the fare 

systems: 

(b) if so, the details thereof including the total loss 

suffered during each of the last three yealS; and 

(c) the 8ctlon taken by the Railways against the 

responsible authorities in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) No, Sir. 

(b) and (c) Do not arise. 

Rationalization of Tax .. 

3450. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

Will the. Minister of TOURISM be pleased to state : 

(a) whether the Govemment has withdrawn 

expenditure tax on hotels; 

(b) if so, whether the Govemment requested the 

States to rationalize taxes on hotels levied by States: 

(c) il so, the reaction of various States thereto; and 

(d) the extent to which tourism both foralgn and 

domestic has been increased in the country after the 

withdrawal of such taxes in various States? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) Yes, Sir. 

(b) and (c) The matter regarding rationalization of 

taxes by the State GovemmentslUnion Territories on hotels 

and other tourism industry was discussed in the State 

Tourism Ministers Conference held on 4th and 5th March, 

2005 in New Delhi. It was recognized that Tourism Is a 

major driver of econornic growth and employment 

generator. It was therefore passed in the Resolution that 

the States would work towards rationality and unlfonnlty 
of taxes so as to make their destinations competitive. It was 

agreed that this would lead to increase in tourist· arrivals 

and generate higher revenues. The States were requested 

to explore the possibility of drawing up a model uniform 

taxation regime In each zone, No concrete response has 

been received from the State Governments. 

(d) There has been a growth of 13.0% in foreign 
and 18.9% in domestic tourists in 2006 as compared to 

2005. 

[Translation} 

Ethanol Blended Petrol 

3451. DR. CHINTA MOHAN : 

SHRI HARISINH CHAVDA : 

SHRI RAJIV RANJAN SINGH "LALAN" : 

SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : 

Will the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a> whether the Government had taken a decision 
in September, 2006 to sell petrol mixed with 5% ethanol 
in the whole country barring certain stat .. ; 

(b) if so, the delalla of the states whera this mixed 

petrol is being sold atongwith the detalla of the oil 
companies seUing it; 
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Cc) the aV8f8g8 monthly consumption of ethanol 
mixed petrol, State-wise; 

Cd) whether some problem are being faced in 

seiling ethanol blended petrol; and 
\ 
(e) if so, the details thereof and the steps taken! 

being take to resolve these problems? 

THE MINISTER OF STATE fN' THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL) : Ca) and (b) Yes, Sir. The ethanol blended petrol 

supples have commenced in the States of Uttar Pradesh, 

Delhi, Ultaranchal, Kamataka, Goa, Maharashtra (partially) 

and Andhra Pradesh (partIaIty) by the pubic sector Oil 

Mart<eting ~ viz. Indian Oil Corporation lid., 

Sharat Petroleum C<xporalion Ud. and Hindust8n Petroleum 

Corpolation' Ud. Due to shoitage of spirit, the Ethanol 
BIet Ided PelTOI (ESP) ProgniJ1vnehaa been kept In 

abeyance In Tamil Nadu. In' Bihar 8nd JhaIkhand the 

tenders have, been finalised for supply of ethanol for the 

period upto March, 2007. However, due to shOOage of 

ethanol, State Government of Bihar has imposed embargo 

on ethanol supply to Oil Marketing Companies and 

hence ESP programme could not be implemented In the 

States. 

(c) Average monthly coneumption ,ofpetroll~ 
blended petrol In the notified StatealUnited ~ is , . 
given in the statement attached. 

(d) and (e) The EBO programme could not be 

implemented in the States of Punjab, Haryana, Rajasthan, 

~ Madhya Pr.adesh, Chhattisgarh and 0riaIa due to 

levy of high taxe8lduties by the State GovernmeoJa. ,The 

state Government of West Bengal and KeraJa are yet to 

notify ttNt appJicable taxeaIIevies on' ethanot meant for 

doping with petrol. 

The matter has been taken up with the concerned 

State Governments to co-operate In the ttnpIementation of 

E8P programme by reclucing the dulles etc. on ethanol 

meant for doping with petrol. 

S. 
No. 

State 

1. Andhra Pradesh 

2. Bihar 

3. Chhattisgarh 

4. Deihl 

5. Goa 

6. Gujarat 

7. Haryana 

8. HImac:haI Pradesh 

9. Jtuutmand 

10. Kamataka 

11. Kerala 

12. Maharaahtra 

13. Ma<ttya pradesh 

14. Orissa 

15. Punjab 

16. RaJasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. Uttaranchal 

20. West Bengal 

to Questions 792 

Average monthly 

consumption of petroII 

ethonal-beIende petrol 
In MTs 

17055 

3863 

3524 

21502 

1132 

18850 

11708 

2591 

4387 

18554 

13760 

27382 

11022 

5317 

13099 

11174 

23888 

23886 

3085 

6954 

242513 
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S. Union Territories Average monthly 
No. consumption of petrol! 

ethonal-blended petor1 

in Mra 

1. Chandigarh 1743 

2. Daman and Diu 356 

3. Cadra and Nagar Havell 315 

4. Pondicherry 1902 

T QtaI for Union Territories 4316 

[English) 

llanufacturlng of Indigenous 
Scorpene Submarines 

3452. SHRI ADHALAAO PATIL SHIVAJIRAO : Will the 

Minister of DEFENCE be pleased to state : 

(a) whether the manufacturing of indigenous 
acorpen8 submarines has inordinarily been delayed; 

(b) if so, whether even steel cutting for the 

acorpene project is not taking place; 

(c) if so, the reasons therefor; 

(d) whether the infrastructure at Mazgaon Docks 

Umited has been upgraded; 

(e) if not, the reasons therefor; and 

(f) the steps taken by the Union Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (RAO INDERJEET SINGH) ; (a) to (f) The 

manufacturing of indigenous Scorpene submarines has 
not been delayed. The production commenced for the first 

submarine of the Scorpene Project with the first cutting of 

ateel on 14th December, 2006 as scheduled. The 

infrastructure at Mazagon Dock Limited has been 

upgraded In many areas and additional facilities are being 

procured in a phased manner as required. 

Regional Airline Market of PaW8n Hans 

3453. SHRI KAILASH MEGHWAL : Will the Minister 

of CIVIL AVIATION be pleased to state: 

(a) whether Pawan Hans proposes to enter the 

regional airline market; 

(b) if so, the details of the fleet proposed to the 

made available for the purposes; 

(c) the destinations proposed to be covered; and 

(d) the proposed capacity of aircraft to be 

introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (8) No, Sir. 

(b) to (d) Do not arise. 

Terrorism In Ind"n Ocean RegIon 

3454. SHRI BALAS HOWRY VALLABHANENI : 

SHRI SHAiLENDRA KUMAR : 

SHRI JASHUBHAI DHANABHAI BARAD : 

SHRI SURESH PRABHAKAR PRABHU : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Navy Chief Admiral has stated that 

the Indian Ocean region had become the de facto home 

of global terrorism; 

(b) if so, the facts thereof alongwlth the reaCtion of 

the Government thereto; and 

(c) the steps proposed to be taken at a multi-lateral 

level for tackling this problem? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) to (c) During a seminar on "Freedom of the Seas·, the 

Chief of the Naval Staff had expressed his concern over 

acts of piracy and tenorism affecting the maritime 
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environment in the Indian Ocean. The Indian Navy 
frequently conducts 'Presence and Surveillance' miaatons. 

Aircraft surveillance sorties and ship patrols are carried out 

at frequent int8MI1S by Indian Navy and Indian Coast 

Guard in close coordination with each other. Cooperation 

and constructive engagement with India's maritime 

neighbours is also maintained to curb terrorism across the 

ocean. 

Re-ClassHication of Dallt Muslims 

3455. SHRI l. RAJAGOPAL : 

. SHRI HANSRAJ G. AHIR : 

Will the Minister of MINORITY AFFAIRS be pleased 

to state : 

(a) whether there is any proposal before the 

government to reclassify Dalit Muslims and bring them 
under the fold of Scheduled Castes; 

(b) If so, the details thereof; 

(e) whether M.A.A. Fatimi Committee has made any 

recommendation to this effect; 

(d) if so, the details of recommendations made by 

Fatmi Committee; and 

(e) the manner in which the Government is 

plarmlng to accommodate Dalit MuslIms under sea 
category? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 

ANTULAy) : (a), (b) and (e) One of the terms of reference 

of the National CommIssion for Religious and Unguiatic 
Minorities (NCRLM) relates to the issues raised In Writ 
Petition 180104 and 94105 filed in the Supreme Court and 

in certain High Courts relating to para 3 of the ConatiIuIIon 
(Scheduled Castes) Order, 1950 and the modalities of 

Inclusion in the list of Scheduled Castes. 

(e) NO, Sir. 

(d) Does not arise. 

[Translation] 

Gauge Conv.elon of Indore-Khandwa 
A8IIway Line 

3456. SHRI VlJAY KUMAR KHANDELWAl : WiR the 

Minister of RAILWAYS be pleased to state : 

(a) whether it is a fact that a proposal to convert 

Indore-Khandwa railway line via. Plthampur Into broad 

gauge is pending; 

(b) whether this Hne is likely to be COIlI'08Ct8d with 

Indo,..Dewas-UjJain broad gauge line, which is Hkely to 

boost tourism apart from facilitating tran8pOl1ation of goods; 

(e) whether it is proposed to use the same 

technology for the Ghats falling between Indore-Khandwa 
broad gauge raiI.1ine as was used In Jammu and Kashmir 

and Konkan railway; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) UpdaIIng 8urvey for 

gauge COfW8fSion of RaUem-tndore-Kfumdwa.Alcoia 

including Fatehabad Chandravatiganj-Ujjain branch Nne 
has been taken up. This project is not yet sanctioned. 

(b) Once gauge conversion of Indore-Akoia is 
done, broad gauge connection would be available with 

Dewas-Ujjain. 

(e) and (d) This win be decided once the work is taken 

up. 

[English] 

3457. SHRI JYOTIRADITV A M. SCINDtA : WUI the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state : 

(a) whether the Govemment has evolved any 

scheme to offer to set of incentives to eotpOrate aectorI . 

to promote "affirmative action' in private sector jobs; 
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(b) if so, the details. in this regard; and 

(c) the details of big industrial and business 

houses come forward to adopt 'affirmative action' to secure 

due representation of the reserved categories in the matter 

of appointments and job opportunities? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBUlAJ(SHMI JAGADEESAN) : (a) No, Sir. 

(b) Does not arise. 

(c) In May 2005,21 captains of industry had issued 

a statement welcoming the move 01 the Govemment to 

have a dialogue with the industry on affirmative action. 

They had committed· to expand their activities for 

disadvantaged persons with regard to scholarships, 

company-run private schools, partnership with govemment 

schools, vocational training in-house as well as in 

partnership with ITIs, vender development programmes 

etc. The signatories are: Ms. Anu Aga-Chairman of 

Therrtlax Group of Companies; Mr. Rahul Bajaj-Bajaj 

Group of Companies; Mr. Kumara Mangalam Birla-

Chairman, Aditya Birla Group; Mr. Tarun Das-Ex Chairman, 

CII; Mr. Naushad Forbes-Director, Forbes Marshall India; 

Mr. A.S. Ganguly-Former Chairmn of Hindustan Lever an(j 

Member of investment Commission; Mr. Jamshyd N. 

Godrej-MD, Godrej and Boyce Manufacturing Company 

LimHed; Mr. F.T. Khorakiwala-CEO of SWITZ Group of 

Companies; Mr. H.F. Khorakiwala-CMD, Wockhardt Limited; 

Mr. Suresh Krishna-Chairman-TVS Group; Mr. Keshub 

Mahendra-CMD, Mahindra and Mahindra; Dr. A.C. Muthiah-

Chairman, First Leasing Company of India Limited; Mr. 

Sunil Kant Munjal-Ex Chairman, CII; Mr. B. Muthuraman-

MD, Tata Steel; Mr. N.R. Narayana Murthy-Infosys; Mr. 

Deepak Parekh-Head of HDFC Bank; Mr. Azim Premji-

CEO, Wipro; Mr. S. Ramadorai-CEO, Tata Consultancy 

Services; Mr. Gurpreet Singh-MD. Continental Devices: Mr. 

R.N. Tata-Chairman, Tata Sons Limited; and Mr. Gautam 

Thapar-Chairman, Crompton Greaves Limited. 

Countalam Falls 

3458. SHRI M. APPADURAI : Will the Minister of 

TOURISM be pleased to· state : 

(a) whether severallakh of tourists visit Countalam 

falls in Tankasi (Tamil Nadu); 

(b) if so, number of domesticlforelgn tourists who 

have visited Countalam during each of the last three years; 

and 

(c) the financial assistance provldedlproposed to 

be provided to Government of Tamil Nadu to popularise 

Countalam? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) and (b) Yes, 

Sir. The number of domestic and foreign tourist visits to 

Countallam Falls during 2004, 2005 and 2006 are as 

under:-

Year Tourist Visits 

Domestic Foreign 

2004 475400 2480 

2005 531247 2746 

2006 639683 3145 

(c) Development and promotion of tourism is 

undertaken primarily by the State GovemmentslUT 

AdmInistrations. The Ministry of Tourism, Government of 

India, extends financial assistance to the State Governments! 

UT Administrations for tourism related projects which are 

identified in consultation and interact jon with them under 

schemes for Productllnfrastructure Development of Circuits! 

Destinations and Assistance to Large revenue generating 
projects. 

Projects proposals for prioritized circuits/destinations, 

that are complete in all respect, are examined as per 

guidelines and approved on the basis of inter-se priority 
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and funds released subject to availability under respective 

head. So far, no financial asslstai.ce has been given to 
Government of Tamil Nadu to. popularize Countallam. 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) Yes, Sir. The 

Ministry of T ouriam provides Central FtnanciaJ Asalatance 
to the State GovemmentslUnion T errirotles for the 
projects for development of destlnallons and cln:ub 
including pilgrim places prioritized In conauttation with 
them. 

PilgrlnNlge Tourl.'" t. 
3459. DR. K.S. MANOJ : WiH the Minister of TOURISM 

be pleased to state : 

(a) ~ the Government provide Grant-in-Aid to (b) The details of the Central Financial AuIItance 
States to encourage pilgrimage tourism in the c:ounhy; and 

provided to the State GovemmentslUnion Tenttortee during 
the last three year. for development of pilgrim places In 

the country are given In the encIoeed ataIem8nt. 
(b) if 80, the details of such grants provided during 

the last three years; sm.t.wise? 

State-wjse Details of Projects SanctionfId by MinIstry of Tourism During the Lat 7hnIe YHIS 
of the 10th FIve Year Plan lor DewIIopment of PiIgrlmage PIactM 

(Ra. In Lakha) 

S. StatelUT Year Project Amount Amount 
No. 

2 3 4 5 6 

1. Andhra Pradesh 2004-05 Integrated development of tourism circuit 797.47 637.98 
Hyderabad-Nalgonda-Khammam 

2004-05 Development of Puttaparthi, Ananthpur 49.50 49.50 
DIstricI 88 8 Rural Tourism DestInation 

2004-05 Development of Bhadatchalam as 434.60 434.50 
tourist destination, Khammam 

2004-05 Integrated Development of Kurnool 800.00 640.00 
Tourilm CircuH 

2. Arunachal Pradesh 2006-07 Conaruction of tourist complex at 482.68 370.15 
Parshuram Kund 

3. Aasam 2006-07 o..,eIopment of Kamakhya and Satellite 436.54 218.27 
Pilgrimage township of Halo 

4. Bihar 2004-05 Construction of Tourist Complex at Vishnu 271.06 216.84 
Ghar at Gaya 
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1 2 3 4 5 6 

2004-05 Construction of T ~riat Complex at Maner 500.00 400.00 
Sharif, Patna 

2005-06 Development of Bodhgaya-Rajglr-Nalanda 768.12 614.50 

2005-06 Integrated Development of Kanwaria 443.12 354.49 
Route Circuit from Sultanganj to 

Deoghar 

2006-07 Development of tourist circuit Bodhgaya- 1922.42 961.21 
Rajgir-Nalanda (Mega project) 

5. Chhattiagam 2006-07 Development of Chltrakote 278.45 222.76 

6. Gujarat 2004-05 Renovation and Development of vicinity 118.93 95.14 

of Sun Temple at Modhera 

2006-07 Integrated development of tourist circuit 329.83 263.86 

on Junagadh-Veraval-Porbandar-Dwarka 

7. Haryana 2006-07 Integrated Development of Panipat- 1630.03 735.49 

Kurkushetra-Pinjore Circuit as Mega 

project 

8. HImachal Pradesh 2006-07 Integrated Development of Pilgrim Circuit 780.00 349.33 

9. Jammu and Kammir 2005-06 Establishment of temporary camps/other 700.00 560.00 

facllitie8 at Shri Amamathji 

10. Jharkhand 2004-05 Development of Tirthankar-Bodhisatwa 494.57 393.33 

circuit 

2005-06 Development of Deoghar 417.57 334.05 

11. Kerela 2005-06 Integrated Devetopment of pilgrimage 704.45 563.56 

tourist circuit 

2005-06 Destination development of Thekklnkadu 489.00 391.20 

Maidan, Thriasur 

2005-06 Destination development of Elephant 349.50 279.60 

park at Punnathur KoIta, GuNvayur. 

District Thriasur 
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2 3 4 5 6 

12. Madhya Pradesh 2004-05 Development of Omkareshwar 327.79 262.23 

2004-05 Development of Simhastha at Ujjaln 110.66 110.88 

2004-05 Development of Maheswar 136.00 108.80 

2004-05 DestinaIioA DaveIopment of AmaI1<antaka 489.60 391.88 

2006-07 Development of Maihar 296.79 237.40 

2006-07 Development of Narmada Parikorama 774.99 820.00 
circuit (Part-II) 

2006-07 Development of Narmada Parikrama 665.00 532.00 
circuit (Parl-I) 

13. Orissa 2004-05 Integrated Development of Buddhist 740.67 592.52 
Circuit at Lalitgiri •. Ratnagiri, Udaigirt 
and langudi 

2004-05 Development of Peace park and 488.51 384.81 
AmphiIheatre at DhauIi 

2005-06 Development of Sakshi GopaI In Puri 460.96 388.78 

2005-08 Integrated Development of Bhubneshwar- 720.09 576.07 
Dhauli-Puri-Konark Tourist Circuit 

14. Punjab 2005-06 Integrated Development of Arnritsar 482.00 386.24 

2006-07 Integrated Development of Pilgrim circuit 800.00 840.00 

15. Rajasthan 2005-06 Development of Braj Bhooml religious 477.07 381.85 
tOUrism circuit 

2005-06 IntegraIed Development of Puahlcar 434.04 347.23 

2005-06 Integrated Development of Mewsr- 580.00 484.00 
Vagad Circuit comprising of places 

Udaipur-Rajsamand ChItIoregarh-Banswara-
Doongerpur DistrIcts 

16. Sikldm Development of SUddhiat Circuit at 181.00 144.80 
Tashlgding, in West Sikklm 
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2 3 4 5 6 

2006-07 Integrated Development of Pilgrimage 375.55 300.40 

Tourism and other infrastructure at 
Siang in East Sikkim 

17. Tamil Nadu 2005-06 National P.ilgrim Festival at Ram~ram 5.00 4 •. 50 

2005-06 Development of Adi Sankara tourist 443.00 354.40 

circuit 

2005-06 Integrated Development of Arupadai 798.97 639.17 

Veedugal tourist circuit 

2005-06 Destination development of Tiruvanamalai 459.45 367.56 

2005-06 ChozhanaHu Thlrupathigal tourist circuit 500.00 400.00 

2005-06 Development of Rural tourism at 49.55 39.64 

Thiruppudaimaurthur. DisH. Tirunelvell 

2005-06 Jain Theertha kshetras circuit 192.00 48.00 

2006-07 Celebration of· National Pilgrim Festival- 5.00 4.00 

2007 

2006-07 Developmer'lt of Madurai 487.03 382.42 

2006-07 Development of Chennai-KanCheepuram- 452.78 362.22 

Thirukazhukundram-Mamallapuram tourist 

circuit 

18. Tripura 2006-07 Development of Chaturdesh Devetabari 274.00 82.2Q. 

19. Utl8ranchal 2004-05 IntegratedOevelopment of Badrlnath 702.09 561.67 

Cham 

2005-06 Integrated . Development of Hemkund 653.54 522.83 

Sahbi 

2005-06 Development of Kedamath 453.13 362.50 

2005-06 Development of Gangotrl 481.42 385.13 

2006-07 Development of 'Yamunotri Cham 448.99 359.19 

2006-07 Integrated Development of Binsar- 728.54 582.83 

Baijnath-Bageshwar 
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2 3 4 5 8 

2006-07 Development of KaIIaah Manunwar 371.16 200.32 
Yatra Route and Improving Camping 
..... end facilities 

20. Uttar Pradesh 2004-05 . RenQvation of Radha kund and Shyma 145.35 118.28 
Kund In MaIhura 

2004-05 Development of Me Shakumbhart 08YI 49.28 "0.00 
Temple, Baba Haridaa Mandir, and 
Qutabe AIam Dargah at Gangoh In 
Saharanpur 

2004-05 ExtensIon end Development of AI8i Ghat .t6.t.78 382.00 
at Varanasl 

2004-05 Renovation and Beautification of Kusum 1OO.n 80.68 
Saruvar at Govardhan, MaIhura 

2005-06 Beautification of KaIiYahan Temple at 48.90 37.52 
Etawaha 

2005-08 Oftelopment of Ghuisaranath Cham, 258.09 208.47 
Pratapgarh 

Oftelopm8 .. 1 . of GarhmukteIhwar-Brlj 258.80 205.44 
Ghat 

2005-06 Renovation end BeeutiIication of ChhatrIeI 58.60 48.88 
of GoveRIaI In MaIhura 

2008-07 Development of 8rij Chaurasl Koa 441.53 363.22 
Parikrama Tourist cift:uIt 

2~7 R8vitaIIzation of Varanaal as a epecIaI 788.00 828.80 
tourist desIInaIIon 

2CJ08..07 Integrated Development of Mahabharat 0445.83 358.50 
T ourtat circuit 

2006-07 DewIopmecIl of various pIacee at AIIgarh "97.04 397.83 
Diatrict 

21. West Bengal 2005-06 KaIighat Re-Development project 500.00 "00.00 
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Tl1Ilnlng to Gr'IIdu8tn 

3460. SHRI EKNATH MAHAOEO : 

SHRI KIRTI VARDHAN SINGH: 

SHRIMATI NIVEDITA MANE : 

Will the Minister of CIVIL AVIATION be pleased to 

alate: 

(a) whether Air India (AI) proposes to train science 
graduates abroad for pilots? 

(b) If so, the details thereof and the reasons 

therefor; 

(e) the name of.the country in which the proposed 

training would be given; 

(d) the expenditure involved in giving training 

abroad; 

(e) whether there is any stipulation that trained 

graduates will .. rve AI; and 

(f) If 80, the detaHs thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) 

Considering the expansion plana of Air India and Air India 

Express, It Is estimated that Air India requires a streng!h 

of about 150!> pilots by the time all the aircraft are inducted 

Into the fleet. Air India has proposed to take Sciencel 

Engineering graduates as cadet pilots. Under this scheme, 

ScIence and Engineering graduates who have passed in 

firat cIaa8 will be I8Crulted as cadet pllola after they 

succeasfully go through the written testllnterviewl 

psychometriclPlJot Aptitude test/Clasa-I medical. 

(e) The process of aeIecIIOn of Training Institute is 

In progress. 

(d) The cadet pilot will have to arrange their own 
finance/avail study loan for their flying training. The cost 
of obtaining a Commercial Pilot Ucence would be 

approximately Rs. 20 Lacs. 

(e) and (f) Yes, Sir. These candidates will be required 

to sign a contract to serve the company for a minimum 

period of 7 years. 

[Translation] 

Bu ...... to Indian 011 CoInpen'" 

3461. SHRI SHISHUPAL N. PATLE : 

SHRI MOHO. TAHIR: 

PROF. MAHAOEORAO SHIWANKAR : 

Wilt the Minister of PETROLEUM AND NATURAL GAS 

be pleased to state : 

(a) whether Indian Oil Companies are In great 

demand in foreign countries; 

(b) If so, the number of countries with which 

agreements have been signed for setting up oil 

refineries; 

(e) whether any foreign investments have been/are 

being made with the help of the Indian Oil Companies in 

the country; and 

(d) if so, the number and total value of deals 
finalized by the Public Sector Oil Companies during the 

current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) Indian 011 Corporation Umlted (IOCL) 

and Government of Edo State, Nigeria signed a 

memorandum of understanding on 10.9.2004 for setting up 

a grasa-root oil refinery in Edo state. IOCL has also 

executed a memorandum of understanding with Calik 

Enerji, Turkey for setting up a 15 MMTPA grass-root 

refinery at Ceyhan, Turkey in November, 2005. 

(e) and (d) During the current year, JOeL, HPCL, GAIL 

and GSPC are participating in two domestic upstream 

pr0j8ct8 under NELP-VI round with Petr0ga8 of Oman as 

the operator with 20% participating interest being held by 

each of them. 
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(English) 

Revival of HCL and BPCL 

3462. SHRI VIJOV KRISHNA : Will the Minister of 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 

pleased to alate : 

(a) whether Hindustan Cables Ltd.· (HCL) and 
Sharat Pumps and Con,>resaors Ltd. (SPCL) have turned 

sick and referred to #Ie Board for Reconstruction of Public 

Sedor Entefprises (BRPSE) for their revival; 

(b) if so, the details thereof; 

. (e) the reasons for &he sickness of the respective 

PSUS; and 

(d) the current status of their revival proposals? 

THE MINiSTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 

AND PU~C ENTERPRISES (SHRIMATI KANTI SINGH) : 

(a> Hk1dustan Cables Limited (HeL) is sick and is under 
reference to Soard for Industrial and Financial 

Reconstruction (BIFR). A proposal for its revival is under 

c:onsideration of Board for R8COAS1NCIion of Public Sector 
En&erprises (BRPSE). 

Bharat Pumps and Compressors Umited (BPCL) was 

sick and was referred to BRPSE.in 2005. The Govemment, 
on the.basis of the recommelldation of BRPSE, sanctioned 

the revival plan. BPCL was ~ from the purview 
of Sick. Industrial Companies (Special Provision) Act by 

BlFR on 06.D2.2007 and is now no longer a sick company. 

(b) to (d) The proposal for future of HCL was ~ 

to aRPSE on .07 .11.200s, which C8~ up for consideration 
on 11.09.2006. BRPSE recommended 1hal a further holistic 
study of HCL. unit wise and company as a whole, should 

be cornmMl8ioned through UT, Kharagpur. liT, Kharagpur 

has been enlrusted the study on 17th January 2007 
accordingly with the request to submit its report wiIhIn four 

months. Hindustan Gable8 Limited (HCL) became', lick, 
Inter-alia. beC8U8e there was sharp drop in demand for 

its main product . i.e. Poly InauIaIed Jelly Filled (PUF) 

Cables due to technological changes. AIao the coat of 
production of one unit of PIJF Cab18s by HCL is presently 

more than the price obred by BSNUMTNl, the main 

customer of the product. 

3463. SHRI ANWAR HUSSAIN : WHI the Minister of 
PETROLEUM AND NATURAl GAS be pIeued to IIat8 : 

(a) whether the 011 India Ltd. had conducIed a 

meeting wiIh the ~ of 'M Alum Studanta 
Union (AASU) in the last part of 2006 . 

(b) If SO, the purpose of 1M meeting aIorigwiIh 
outcome thereof; 

(c) whether theN Is any pwapoeaI to set up a 
Petroleum InstitUte in Assam by on India LImited In 1M 

near future; and 

(d) if 10, the dataiIa thenKIf? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS. (SHRI DlNSHA 

PATEL) : (a) and (b) Yes, Sir. The ...... l'IIId8dto Alum 
Gas CI1lCker project and SeIImic SUIwy of Brat'InIIpUtnI 
river bed ware dIIcu •• d·/n this h'IMIIng. 

. (e) and (d) There II no finn PfQPOIII 10 .. up .·a 

Petroleum lnetitule in Aaam. 

[Translation} 

... ... III RIlIPUII.'to CNeIIIy u,., 
III 8acl, •• d ca. .... 

3464. SHRI HEMLAL. MURMU : wm 1M MtnI8ter of 
SOCtAL JUSTICE AND EMPOWERMENT be pIeaed to 
alate : 

(a) wheIher the Union GowemmeIlthaa consIIIuted 
any CommiI!Iion to widen the ecope of cnMIY .,., for 

giving the benefit of reservation to baoIcwarcI ..... In 
each State of the Country; 
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(b) if so, the details thereof; 

(c) whether it has been recommended in Narendra 

Commission Report recently that the annual income limit 

of creamy layer may be increased from Rs. 1.5 lacs to As. 

3 lacs in each State of the country especially in Kerala; 

(d) if so, the reaction of the Union Govemment 
thereto; and 

(e) the total. number of creamy layer and 

benefICiarieS of backward classes in each State of the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) ; (a) to (d) No such 

Commission has been constituted by the Central 

Govemment and as such the question of taking action on 

its recommendations does not arise. 

(e) There is no separate enumeration for OBCs 

including cre.amy layer in the Census. 

[English] 

SCdT8I08Cs end Physically Handicapped 

Employed by Corporat •• 

3465. SHAI CHANDRAKANT KHAIRE ; Will the 

Mini ... , or SOCiAl JUSTICE AND EMPOWERMENT be 

pJeased to state : 

(a) whether any study is being carried out to 

ascertain the nwnber of SCsIST sIOBCs and physically 

~ndicapped employed by the Corporates within these 

companies; 

(b) if so, the details thereOf; and 

(c) the steps taken by the Government for provision 

of jobs to the physically handicapped persons in the 

private sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) ; (a) No study is being 

carried out by the Govemment to ascertain the number of 

SCslSTslOBCs and physically handicapped employed by 
the Corporates. 

(b) Does not arise. 

(c) In the budget 2007-08, the Finance Minister has 

announced incentives to the employe~ for providing 

employment for the physically challenged persons in the 
Organized sector. 

Catering Services In Rallwllys 

3466. SHRI ANANTA NA YAK : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of surprise checks and inspection 

made by the Indian Railway Catering and Tourism 
Corporation (IRCTC) and Zonal Railway to check catering 

service in Railways during last one year alongwith the 
route-wise and train-wise details thereof; and 

(b) the findings of such inspections and surprise 

check alongwlth the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRt R. VELU) ; (a) Management of catering 

services provided in trains of Indian Railways have been 

transferred to Indian Railway Catering and Tourism 

Corporation (IRCTC). Inspections and regular checks are 

conducted by 100 quality inspectors or IRCTC and milway 
officials at stations and on trains to monitor the quality of 
catering services. Route-wise and train-wise data are not 

maintained. As per records, 13871 inspections have been 

conducted by I RCTC , in the last 8 months. Zone-wise 
breakup of IRCTC is as under:-

South Zone 1711 

North Zone 5723 

West Zone 1580 

East Zone 1543 

South Central Zone 3314 
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(b) Stringent corrective action such as fine, warning, 

counseling etc. against 1icena8e operated catering units 

have been taken. During the above period four major 

contracts have been tenninated and In 825 C8888 fines 

have been Imposed. 

3467. SHRI DUSHY ANT SINGH : WII the MinIstry of 
HEAVY INJUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state : 

(a) wheIhar the Govemmant propoees to ravive the 
HindLmIan Satta. Ud.; 

(b) if so, the deIaIa thereof; and 

(e) the time by which it is likely to be revived? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 
AND PUBLIC ENTERPRISES (SHRIMATI KANT! SINGH) : 
(a) A revival plan lor Hindustan Salls Umlted (HSL) has 
already been aanctioned in the year 2005-06. 

(b) The revival plan involved fresh cash infusion of 
As. 4.28 CRn as equity and waiver 01 GovemmenI loan 

and interest amounting to RI. 69.02 CIOr8. 

(e) Ita per the revival pIan.proiectiona the corr.,any 
is to make profits from the third year of revival. 

[TratWIaIionJ 

3468. SHRI RASHEED MASOOD : WII the MInIster of 
RAILWAYS be pIeued to state : 

(a) whether the RaIlways have received compIaJnta 

of Irragularilies in the consIrUcIion 01 pIaIform Md Qlher 
works at Tapari Junction In Saharanpur district. 

(b) if 80, the action taken thereon 80 far; and 

(e) the lunda aIocated lor the 88Id WOlfe and the 

amount spent 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YELU) : (a) Yea, SIr. 

(b) The matter was examined and the work was 
found aatiafactory. 

(e) As. 40 lacs were allocated for the WOlfe Md the 
entire expenditure has been Incurred In rmalngfextention 
of platform and Irnprovem8nt In circulating aNa. 

Contracta of .. aaarved Cetagory 

M"""'" 
3489. SHRI CHANDRA MANI TRlPATHI : WtI the 

MinIster of RAILWAYS be pIeaIId to 8fatI : 

(a) whether contrects of amaI unb functior*1g at 
A, B, C, railway illations have been tranafened to the indian 
RaIlway CaterIng and Tourillm Corpondion (IRCTC) on the 
ba8ia of Catering Policy 2005; 

(b) If 80, whether aD the contracIS of reeerved 
category have been senl back from IRCTC to DelhI 
Division; and 

(e) if 80. the detaIII u..ot .aIongwIth the ~ 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YEW) : (a) 10 (e) MIInagaIMnt C1I 
aa catering unite including email Md ... a .. CIIIgoIy 
unfta at 'A', 'B' and 'C' category atations have bean 
IranIferred to Indian RaIlway CatarIng and T ouriIm 

Corporation (IRCTC). Awarding of CCJnIr8cI for ......". 
category unIIa ill .... IIatIonI are c:ontinued to be done 
by DIvieIonaI RaIlway Managera. 

3470. SHAI RAKESH SINGH : Will the MIniIt8r of 
DEFENCE be pIeuad to ..... : 

(a) wheIher any AmIrIcan IImI ~ 

company has offered to provide wortch rnoet ICMnoId 
and mLilti-purpoIe ~rd MillIe Syatem 10 India; 
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(b) If so, the detaIIe thereof; and 

(e) the response of the Government thereto? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) and (b) An American company made apreeentation 

to the Indian Navy in November 2006. 

This presentation was made in respect. of three 

shipboard miseiIe systems. 

(c) No response has been given in this regard. 

(English] 

In_llatlon of ReflneryJ80Ullng PIIInta 

3471. SHRI NAVEEN JINDAL : Win the Minister of 

PETROLEUM AND NATURAl GAS be pleased to state : 

(a) whether demand of a particular area and Its 

distance from 011 fieIdsI~ blocks Is kept in view while 

sanctioning 8 refinery or bottling plant; 

(b) If not, the criteria for Installing a refinerylbotlling 
plant In a State; 

(e) whether there Is any proposal to install another 

oil refinery in Haryana; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAl GAS (SHRI DINSHA 

PATEL): (8) and (b) The refinery sector WII8 deIlceneed 

In June, 1998. Since ~ a refinery can be set up 

8,nywhere in India by private or public sector enterprises 

depending on the promoters' asseeament of Ita YiabIlIty. It 

Is not the Central Government but public or private sector 

enterp...... who consider proposals for setting up 
refineries. The cost benefit analysis, selection of location 

etc. for setting up new refineries are done by the 

concerned company keeping in view various factors such 

as availability of crude oil, domestic demand, export 

potential of petroleum products and other commercial 

conSiderations. 

For setting up a bottling plant various factors 8ka 

proximity to bulk LPG source, local demand, commercial 

considerations etc. are kept in view by the ~any. 

Before according project approval, the investing companies 
to undertake all relevant studies including preparation 01 
detailed project reports. 

(c) and Cd) There Is no proposal to install a new 

refinery in Haryana. However, the existing Panipat 
Refinery of Indian Oil Corporation UmHed has been 

recently expanded from 6 million metric tonnes per annum 
(MMTPA) to 12 MMTPA in 2006 and Is being further 
expanded to 15 MMTPA. 

ProfIt Margin of Coco Pumps 

3472. SHRI HANSRAJ G. AHIR : Will the MinIster of 

PETROLEUM AND NATURAl GAS be pleased to IIlate : 

(a) whether the sale of petrol at the pumps owned 
by the public sector coqNInIes is on constant decline; 

Cb) if so. the details thereof; 

(c) whether any rarnedal action has been taken by 

the Govemment after taking cognizance of the decline of 

sale at the public sector owned petrol pumps; and 

(d) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI D1NSHA 
PATEL): (a) to (d) Public: sector 011 marttetlng companies 

(OMes), viz. Indian Oil Corporaton Umited (IOC). Hinduatan 

Petroleum Corporation Umited (HPCL), Bharat Petloleum 

Corporation limited (SPCl) and IBP Company LimIJ8d 
(ISP) have reported that all the retaH outlets (ROe) have 

been eel up by them after they have been found to be 
commercially viable, based on faasibillty study on 

parameters like potential of the IocaIIon and economic 

viability, etc. The financial performance of the ROe owned 

and operated by 0MCa have been satisfactory and is 

convnensurate with the prevailing marketing concItions, 
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which is, however, being affected to some extent due to 

expansion of RO network subsequent to the dismantling 

of Administered Pricing Mechanism (APM). OMes are 

making aftorts to improve the performance of low selling 
ROs. Introduction of non-fueI initiative in ROs having 

potential for the same is one such rneastne. 

PropouI for ArtIftcIIII Umbs 

3473. SHRIMATI KARUNA SHUKlA: Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 

to state: 

(a) whether some proposals submitted by the 

Government of Chhattisgarh for artificial limbs. ant lying 

pending with the Union Government; 

(b) if so, the detaBs thereof; 

(c). the· reasons for the delay; and 

(d) the time by which the8eproposals are likely to 

beclearad and funds to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMl JAGAOEESAN) : (a> No, Sir. 

(b) to (d) Do not arise. 

Survey of II8nuacrtpts 

3474. SHRI RAGHUVEER SINGH KOSHAl: Wdl the 

Minister of CUlTURE be pleased to state : 

(a) whether the survey and pubfic awareness 
programme of· the manuacripta is being run under the joint 

auapices of the Union Government and State GeM. of 
Rajasthan Archives; 

(b) if so, the details thereof; 

(e) the purpose of the above mentioned programme; 

(d) wheSher the special amount has been sanctioned 

for theaame; 

(e) if so, the details thereof; 

(f) whether the colIacted manuscrtpts would be 

published; and 

(g) If so, the detaHs thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI): (a) to (e) Yes, Sir. 

A National Survey of ManuscriptS In the State Of Rajasthan, 
alongwith a series of public awareness programmes, Is 

being undertaken under joint auspiCes of National 

Manuscripts Mission under MInistry of Culture and 

Rajasthan State Archives. This survey which Is being 

conducted in eaCh of 32 districts of the . State, aims at 

locating the manuscript collections in the State, both In 

institutional and private hoIdinga. The DinIcIor, Ra;ul1wl 
State Archives, is the State coordinator In respect of the 

Survey of manuscripts in the State of Rajasthan. 

(d) and (e) An allocation of As. 30.13 Iakh has been 
made for the survey of manuscripts in Rajasthan out of 
whidl, As. 15.07 Iakh has been released. 

(f) and (g) Manuscripts are not being collected under 
the National Survey. The survey alms at locating the 
manuscript repositories in the State and documenting and 

cataloguing them. AI present, there is no proposal to 
publish the manuscripts located in the Survey. 

[EngNsh} 

3475. SHRI 10BAl. AHMED SARAOGI : Will the 

Minister of PETROlEUM AND NATURAl GAS be pIeued 
tostate: 

(a) whether the Government of Kamataka gave In 

principle approval for a As. 12,000 croAt Natural Gas 
Distribution project by ReUance tndustriea ventura In the 

State; 

(b) if so, the details thereof; 
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(c) the areas which are likely to be covered under 

the natural gas distribution network; and 

(d) the time by which the work on the said projeCt 

Is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAl GAS (SHRI DINSHA 

PATEL): (a) to (c) Government of Kamataka has 

accorded no Objection Certificate to Reliance Industries 
Umlted for laying City and Local Natural Gas Distribution 
network in various citiea, a list of which is. enclosed as 
statement. 

(d) Reliance Industries Umlted Is reported to have 
undertaken to commence supply of gas within 3 years of 
issuance of authorization in these cities In a phased 
manner. 

List 01 CitJesITowns/1ndustriaJ areas identif#8cJ for Gas DIstribution ProjfIcts in Kamataka 

CitylTown CltylTown 

2 3 4 

Bagalkot Bagalkot Chikamangalur Chllcamangalur 

Mudhol Chitradurga Chitradurga 

Bangalore Bangalore Adyar 

Bommanahalli Dakshina Mangalore 

Byatarayanapura Kannada Putlur 

Da88rahalli Davanagere Davanagere 

Yelahanka Harihar 

Kengeri-Kumbalgodu Dharwad Hubli-Dharwad 

Rajaraheshringar Gadag Gadag-8etigeri 

Bomaaandra-Jigani Gulbarga Gulbarga 

Athibele Wadi 

Somanahalli Hassan Hassan 

Harohalll Haven Ranebennur 

Krishnarajapura Kolar 
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2 

BangaIore Aural Channapatna 

DevanhaUi 

Dob Ballapur 

Mahadevapura 

Ramanagram 

Bidedi 

NeeIamangaIa-Dobupet 

Hoskole 

Belgaum Belgaum 

Ramdurg 

Sankeahwar 

BeIIary 

Hoapet 

Bidar Bidar 

Baaavkalyan 

Kolhar 

Chamrajanagar KoUegal 

3476. SHRI S.K. KHARVENTHAN : Will the MinIster 

of CIVIL AVIATION be pleased to state : 

(a) whether the Government is aware of the 
problems being faced by the travelling moIhera who' are 
accc-npanying with babies due to inadequate faclfltiet In 

vanous domestic and intemationaI aiIporta; 

3 4 

Kolar Kolar Gold field 

Koppal Gangavathl 

Mandya Belagola 

Mandya 

Mysore Hunaur 

Hootgoll 

Myaore 

Nanjangud 

Raichur Hatti 

ShImoga Shlmoga 

Bhadravathy 

Tumkur Tumkur 

Udipl Udipl 

BhatkaI 

uaar kannada Dendell 

Karwar 

(b) If 80. whehIr the Government haa any propoeal 
to provide child friendly/chlldcare rooms In the major 

airports In the countty; 

(e) If so, lhedetalla thereof; and 

(d) If not, the reasons thef8fof'? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEl) : Ca) Adequate 
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faCllltIaa are avalfabkt for travelling mothers accompanied 
wHh babies at various domestic and intematlonal airports. 

Chlldcare . rooms have been provided at KoIkata, 
Chennal, Trivandrum, Bangalore, Callcut, Goa, Guwahati, 
Hyderebad, Jaipur, Udaipur, Lucknow, Combatore, Jammu, 
Bhubneshwar, Vlzag, Mangalore; Agartala, Bagdogra, 
Imphal, Deihl and Mumbai airports. 

(b) and (e) The terminal buildings are being upgraded 
and modified at an major airports to provide child freiendlyl 
Chlldcare rooms. This provteion Is being made In an the 
new terminal buildings being constructed. 

(d) Does not arise. 

34n. SHRI E.G. SUGAVANAM : Will the MiniaIer of 
PETROLEUM AND NATURAL GAS be pleased to state : 

(a) the details of offshore and onshont areas where 
ONGC Is undertaking their exploration activities in the 
country, State-wise; 

(b) the total quantum of crude oil and natural gas 
produced by ONGC from those areas during the last three 
years; and 

(e) the target set by ONGC for crude oil and natural 
gas production during 2007 -08? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEl): (a) As on 1.04.2007, Oil and Natural Gas 
Corporation limited (0NGe) is undet1aIdng exploration 
actIvitie8 In varioUs onshore and offahor8 parts of the 
country, the details of which are given in the enclosed 
statement. 

(b) Production' of crude oil and natural gu by 
ONGC during the last three yeani, is as under:-

Year Oil (MMT) Gas (MMSCM) 

1 2 3 

2004-05 26.484 22.970 

2 3 

2005-06 24.404 22,574 

2006-07* 26.049 22,442 

*ProvisIonal figures. 

(e). Target set by ONGC for crude oil and natural 

gas production during 2007-08 is given below: 

S. 
No. 

Year 

2007-08 (BE) 

State 

2 

0Mhcn 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

011 (MMT) Gas (MMSCM) 

27.160 

Total exploration 

acreages 
(No. of bIocQ) 

3 

3 

12 

53 

22,097 

Area 

(Sq. Km.) 

4 

10,286 

7,919 

2.537 

8,420 

5. Himachal Pradesh 2 4,362 

6. Madhya Pradesh 2 6,885 

7. Meghalaya 2 935 

8. Mizoram 1 4,oos 

9. Nagaland 5 3,295 

10. Rajasthan 4 12,039 

11. Tamil Nadu 9 5,187 
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2 3 4 

12. Tripura 4 6,688 

13. Uttar Pradesh 2 26,729 

14. West BengaJ 1 611 

Total Onshore 101 99,678 

Offahore 

1. East Coast Offshore 39 263,604 

2. West Coast Offshore 30 237,388 

Total Onshore 69 500,972 

Grand Total 170 600,650 

Besides this, ONGC is also carrying out expIondion 

for Coal Bed Methane (CBM) in nine blocks; five in 

the 8bde of Jharkhand and one each in Gujarat, 

Madhya Pradesh, Maharashtla and West Bengal.. Oul.of 

these, one block in Maharashtra has been relinquished 

on 12.04..2007. 

(Translation] 

3478. SHRI SANJAY DHOTRE : 

SHRIMATI BHAVANA PUNOAUKRAO GAWALI : 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether there is anomaly in the terms and 

conditions related to female membenI incomparisOn to 

male members of the crew in the aeroplanes of Air 

India; 

(b) If so, whether there is also difference in the 

terms of retirement age limit and medical examination; 

(c) if so, the ... and the reuons therefor; 

and 

(d) the concrete staps taIcen/pfopoeed to.be taken 

to check gender discrimination? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) Ealfler, on-
board job functions for male and female cabin craw were 

pre-defined In the terms and conditions of employment. 
However, the recruitment of cabin crew from ·1994 batch 
onwards was done on identical terms and the functions 
of male and female cabin crew were made totally 

interchangeable. Air India has also brought parity In 
female and male crew by entrusting the reaponsibIIity of 
c:abin-in-charge functions to the senior most male or 

female craw. 

(b) to (d) AI prasent, the retirement age of both male 

and female cabin craw Is 58 years. PreIentIy, the female 

cabin crew have to undergo medical check-up after 3S 
years. The policy of medical examination is under ntYieW 
for aI the cabin crew. 

[EnglIsh] 

3479. SHRI MILIND DEORA : Will the Miniater of 

PETROLEUM AHO NATURAl GAS be pIea8ed to Ita. : 

(a) whether the IncIan delegation wu told by 

the Mvanmar Gowtmment In Ihe firIt half of MIlIch, 2Ot(11 

that Myatull8i wanted to ... the gal to ChIna IMt8ad of 
India; 

(b) if so, the reuons therefor and Whether the 

Government is sati8fted with the r88IOM given by the 
Myanmar Govemment: 

(c) whether the refusal by the Myanmar Government 
will have any adverse effect on the energy aecurtty of the 
country; and 

(d) If 80, the detail, thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHAI DlNSHA 

PATEL) : (a) to (d) In a meeting at Nay Pyi Taw, Myanmar 

on 16th March 2007, Myanmar Government informed the 

stakeholders of its !it. 1 and A3 blocks (including GAIL and 

OVL) that they are considering export of gas discovered 

in these blocks to China through an on-land pipeline. For 

the proposed export of gas to China, approximately 1000 

KMs long on-land pipeline is proposed to be laid through 

Myanmar by a Chinese company. The proposed pipeline 

would be passing through various parts of Myanmar such 

as major city Mandalay and other areas like Pyi and Upper 

Mynamar. Myanmar Govemment expects to use this 

pipeline for domestic supply of natural gas to important en-
route cities. GAIL is pursuing with Myanmar Govemment 
for acceptance of GAIL'$ bid for purchase of pipeline gas 

from these blocks at Mynamar - India Border as it is 

economically more attractive as compared to the expected 

Chinese offer. 

As per the report of the Working Group on Petroleum 

and Natural Gas Sector for the XI Plan, for the year 2011-

12, the demand of natural gas has been projected as 

279.43 MMSCMD whereas, the total availability under 

optimistic scenario has been projected as 285.42 

MMSCMD. Availability of gas through Transational Gas 

Pipelines, Including Myanmar-India gas pipeline, has 

not been taken Into account in arriving at the above 

figures. 

Culture of Ban ...... 

3480. SHRI HARIBHAU RATHOD : Win the Minister 

of CULTURE be pleased to state : 

(a) whether the Govemment is aware 01 the 

culture of Banjaras, Ghumanta Bimukta Jaties in the 

country; 

(b) if so, the details thereof; 

(c) whether the culture of Banjaras is gelling extinct 

and they remained most backward community in the 

country; 

(d) if so, whether the Govemment proposes to 

constitute a CommIttee to survey the States and the 

lifestyle of Banjaras and preserve the culture, language, 

handicrafts of this ancient community; and 

(e) if so, the details thereof? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI) : (a) Yes, Sir. 

(b) The Anthropological Survey of India under its 

monumental research project People of India not only 

prepares a comprehensive list of the existing communities 

in India, but also studied the Human surface of India. There 
are 4635 communities in India which includes the Banjara 

community. 

(c} to (e) The Ministry is already taking various steps 

to preserve the ethnic culture of Banjaras through the 

Anthropological Survey of India and the Indira Gandhi 

Rashtriya ManavSangrahalaya. 

The Anthropological Survey of India have published 

the report on different communities including various 

scheduled castes, scheduled tribes, other backward 

classes and nomadic communities from different parts of 

the country with special reference to their lifestyle, culture, 

language and handicrafts including that of the Banjaras. 

The Indira Gandhi Rashtriya Manev Sangrahalaya has 

already carried out field work and developed avery 

important coflection of the material culture and handicrafts 

of the Banjara styfe. 

The zonal Anthropological Museum in collaboration 

with the Shilpgram at udaipur, Rajasthan has established 

one of the best museums heving rich collection of the 

artificats on the different communities of Rajasthan 

including the Banjaras. 

The I.G.R.M.S. has organized a number of presentations 
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pertaining to Cf8fts of Banjara people. The museum would 
further expand its activities based on the culture of this 
oommunIty in future years. 

3481. SHRI G.M. SIDDESWARA : Will the Minister of 

CIVIL AVIATION be pleased to state : 

<a) whether the occupancy rate of national air 

carriers is lower than that of the private airlines; 

(b) if so, the reasons therefor; 

(e) how privata airlines 8re able to povIde 
discounted rates of lares lower than that provided by the 
national carriers; and 

(d) the concreIe steps taken/proposed to be taken 

by the Government to increase the occupancy rata of 
national air carriers? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CMl AVIATION (SHRI PRAFUL PATEl) : (a) and (b) AJr 
India's seat factor was 71% In 2008-07. InrIan AiItInetI 
domestic seat factor In March, 2007 was 71.8% which 
compaf8d favourably to other private domestic aifInes. 

(e) Airfares are not regulated by the Govemrra1I. 
Domestic airlines are free to charge .. ares bued on their 
buaineu and pricing models. 

(d) Indian Airtines has taken various marbling and 
sales efforts to impnMt lis carriage and thus .. pueenger 
load factor. These Include upgrade of aIrcnIft -equipINntI 
inc:rI ••• In frequency on vartoue nJUtes, spacfaI pramoIIonaI 

faf88 and schemes for various segments, ct,namIc 
inventory management, expansion of Indian AJrIIne8'. 
diatributIon network. Incr .... d acceu to 104 Inventory, 
upgrade of InftIght product of Include IntIighI ..urtaInmard 
on the new fleet, and initiatives in InftIght II8Mce etc. 

Air India has also taken steps like ordering 88 BoeIng 
Aircraft. refurbishment of existing 1Ieet. Installing of IIat beds 
in first class and sIuemberaIIee In elC8CUliv8 cI8sa. IeQIng 

of 20 aircraft to augment lINt atrangIh, launching of low 
00Il canter. Air India Expreaa, Improvement of 1CheduIeI, 
InIroduciIon of non-atop IIIght to London. Sermlngt .... 
Toronto ale., Introduction of fllClllliee lice keIbeIde 
checIdng. lounge and special MndIing fecIIIIIea, advance 
check..", city check-In. option of .1icIcaIIng on .. 1.CIad 
routes. special student '..... apectaI ..... for seamen 
traffic etc. Air India allo offers facilities Hlee Maharaja Club, 
l.8edIng Edge Club, Frequent FIer Programme etc. to 

retain loyalty and lock In frequent travellers. Government 
has also taken a decIIIon to merge Air India and Inciln 
AJrtInes to optimise networb. expand geographic COMnIg8 

and to Incf8U8 economieS of ecaIe In utilization of fleet, 
ground facilities etc. 

[TrtIIIMIMon] 

3482. SHRI M. ANJAN KUMAR YA(JAV : 
SHRI HARISINH CHAVDo4 : 

WII the t.tnister of CUlTURE be ~ to ..... : 

(a) whether ..... rare Idols and CIIher ..... 
of ... p .... flam 
national m&IS8LIft8. and other pIaaee; 

(b) If 10, the deI8IIa of the ~ rwpoNd cbIng 
hi last 1ft,.. years; 

(e) the nunmer of ldoIIIartlacla NICOV8Md QUI of 

Iheee reported diuppeered; 

(d) the reasons for non-recovery of the ~ 

ldoIIIartIIacIs; and 

(e) the st8p8 taken or being taken to provtde 
adequate aecurtty at u.. pt-.? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRtMATI AMBIKA SONI): (a) and (b) DeIdI 
of cases of theft of Idols and other artefacts during Jut 
three years reported to the M1nillry of Culture are gtven 
in. the encIoIecI statement. 
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(e) Out of 38 idoIs/artefacta under Archaeological 
Survey of india, 6 have been recovered and out of 18 Idols 
stolen from Patna Muaeum, Bihar, 17 idols have been 
recovered. 

investigating agencies, including CBI and ·the State 

PoIlca. 

(e) Security anangements of Museums under the 

(d) The caeea have been handed over to the 

administrative control of Govt. of India are being constantly 

upgraded and stJ8ngthened. 

Details of theft CllSes of IIttifict1t$ reported to the MinistTy of Culture during 

the IIISt three yelltB are as follows 

S. 
No. 

SIte of Theft 

2 

1. Charkhamba Temple 

premises at ruined 

Krishna Vilas 

2. Bumzuva Cave, 

Anantnag DisH. 

3. Sun Temple Modhera. 

Oistt. Mehsana 

4. Alathur. Taluk Kulathur, 

Dlstt. Pudakkottai 

State 

3 

Rajasthan 

Jammu and 

Kashmir 

Gujaral 

Tamil Nadu 

Description of 

the objects 

4 

2 Sculptures 

Shiv Unga of 
stone 

2 Fragment 
Sculptures 

Jaina Image 

5. UnjI Fort. Oistt. Baleghat Madhya Pradesh 2 Sculptures 

6. RuIns of buried Jaina 

T~Ie. Oenaw/epadu 

Village 

7. AncIent site Nagar. 

OIstt. Tonk 

Andhra Pradesh Bust of Jalna 

TirthBnkara 

Rajasthan 7 Sculptura 

8. Centrally Protected SIte. Chhattlsgarh Stone Image 
Hariti Slrpur. MahaSamund 

Date of 

theft 

5 

21.04.2004 

Action 
taken 

6 

F .I.A. lodged 

Status of the 
the case 

7 

23124.05.2004 F.I.A. lodged Recoverd 

04.08.2004 

06.08.2004 

21.08.2004 

819.09.2004 

12.01.2005 

23-24.6.2005 

F.tR. lodged 

F.I.A. lodged Recoverd 

F.I.R. lodged 

F.I.R. lodged 

F.I.R. lodged 

Culprit 

caught 

F .tR. lodged Recoverd 



2 3 4 5 8 7 

9. ScuIptwe shed, Madhya Pradesh 9 Sandstone 17.08.2005 ' F.I.A. lodged 
Karitelai, Kanti sculpture 

10. Laxman Temple, Sirpur, Chhattlagarh Slone image of 13-14.10.2005 F .I.R. lodged Recoverd 
Maha88mund Ananta Shesh 

11. T~ premises of UHaranchal 1 Carved 18119.04.2006 F .I.A. lodged 

the chandpur Fort, wooden head 
Chamoli of KaIi 

12. Archaeological Museum, Rajasthan Wheel and cart 21.01.2006 F.I.R. lodged 
KaIibagen, HanlBMngBrh frame 

13. Cave temple at Petal UHaranchal Small size stone 213.04.06 F.I. A. lodged 
Bhubneswar Tehsil, image of Ganesha 

Berinag Oistt. Pithoragarh (under worship) 

14. Shiv Kodandarama Andhra Pradesh Theft to central 06.10.2006 F.I.R. lodged 
SWamy T8fI1)Ie, bud portion of 
Vomtimitla Oistt. the inverted lotus 
Kadapa carved on the 

. ,Kalyanamand 

epa ceifing 

15. Protected Monument Madhya Pradesh (i) Buddha sitting 20-21.01.2007 F.I.R. lodged Recovered 
T apsinath 8iIhari Distt., in bhumi8parIh 
Katni mudra 

(ii) Eluddha 
sculpture aiHing 
in dhynmudra 

on a lotus 
(m) Female deity 

Tara In aIttIng 
position 

16. Dudhal Monument Madhya Pradesh Stone acuIpCure 05.02.2007 F .I.R. lodged 
DIstt. LaIiIpur of a male figure 

(Varah) 

......... MUll ...... KoIIuIIIi - an eutonomoua body under the MInIs", 01 Culture 

17. Indian Museum, KoIkata West Bengal A Stone Head 29.12.2004 Cut handed 
of Lord Buddha over to the CBI 
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2 3 4 5 6 1 

•• Mu ....... under the state Government 

18. Patna Museum BIhar 18 Bronze Idols 27.09.2006 FIR lodged So far 11 

[EngIIBh} 

eon.tructIon of l~etIonal Airport 
lit N8v1 Mumbel 

3483. SHRIMA TI NIVEDIT A MANE : 

SHRI EKNATH MAHADEO GAIKWAD : 

Will the Minister of CIVIL AVIATION be pleased to 
stale : 

(a) whether the Govemment of Maharashtra has 

submitled any proposal for construction of an Intemational 

AIrport at Navi Mumbai with public-private participation; 

(b) if so, the details thereof alongwlth the cost 

involved thentIn; 

(e) whether the Government of Maharashtra has 
submitted the techno-economic feasibility study report to 
the Union Government 10 this regard; 

(d) If so, whether the Government of Maharashtra 

has also resolved ali the. queries raised by the Airports 

Authority of India in the matter; 

(e) if so, the details thereof; and 

(f) the time by which construction work is likely to 

be started? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUl PATel) : (a) Yes, 

Sir. 

(b) to (e) City and Industrial Development Corporation 

and the case Idols have 

hended over been 

to the CBI recovered 

of Maharashtra Umlted (CfOCO) had got conducted a 

Techno-Economic Feasibility Study in year 2001 for anew 

Greenfield airport at Navi MumbaL Airports Authority of 

India (MI) had fen the need for conductlng detailed 

. simulation study to ensure conflict free· operation at both 

the airports, I.e., the one existing at Mumbai and the one 

proposed at Nevi Mumbai. The simulation study has since 

been conducted which reveals that with appropriate 

procedures in place, slmunaneous operations of· both 

airports are feasble. Thereafter, Govemment of Maharashtra 

submitted a detailed proposal for the construction of the 
greenfield airport at NaVi Mumbal. The cost of the project 

is about Rs. 9910 crores. It will utilize 1140 hectares of 
land and wiH be implemented in four phases. 

(f) The proposaJ is presently under COOSIderation 
for 'in-principle' approval. 

Stall HoIdeq 

3484. SHRI AJOY CHAKRABORTY : Will the Minister 

of RAILWAYS be pleased to state : 

(a) whether the Railways had eartier declared that 

the small stall holders belonging ·to Scheduled CasteS and 

Scheduled Tribes categories would not be taken under the 
purview of the Indian Railway Catering and Tourism· 

Corporation (IReTC) regarding the licensing policy; 

(b) if so, whether it is a fact that these stall holders 

are now being brought under IReTC without changing the 

policy; and 

(e) if so, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a> to (e) There Is no such 

policy of retaining catering units of reserved categories 

with railways. All catering units on Indian Railways are to 

be tran8fenad to Indian RaIlway Catering and Tourism 

Corporation (IRCTC> in phase. Presently aU categories 

of catering units at 0, F, and F category stations are 

aIIolted and managed by the railways. Reserved unit at 

A. B, and· C category stations are to be allotted by 

the 0MsI0naI Raitway Managers and handed over to 
IRCTC for management. All unreserved ooiIa at A. B, and 

C C8l8gOry stations are now aIotted and managed by 

IReTC. 

3485. DR. M. JAGANNATH : WIll the MInister of 
PETROlEUM AND NATURAl GAS be pleased to state : 

(a) whetber the Government has drawn. up a plan 

for laying a gas pipeline network from KG basin to 
HydeI8bad and other important cities in the Stale of 

Andhnl Pradesh for supply of compressed Natural Gas 
(CNG); 

(b) if so, the details thereof; and 

(e) the progress made so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROlEUM AND NATURAl GAS (SHRI DlNSHA 

PATEL): (a) to (e) Refienace Gas TI'8nSpOMtIon 

Inkastructure Limited (RGTIL) has been authorized to Jay 
Kakinada-Hyderabad-Uran-Ahmedabad gas pipeline, which 

would supply gas from offahore fields of KG Basin to 

Hyderabed, as aIIo other c:ities of Anc:Imt Pradeeh. 
ExpreuioIIS of Interest (EoI) for taking capac:Iy in the gas 
pipeline have been invited for Kakinada-Hydefa 
Bhopal pipeline to be laid by Gujarat State Petroleum 

Corporation Umited (GSPCL). AuthorIzation letter has 
been Issued to RGTtL for laying of Vljayawada-NeJIore. 
Chennai natural gas pipeline. 

GAlL (India) Limited and Hindustan Petroleum 

Cofporation Umited have Inc:orpor8ted a Joint Venture 

company, namely, Wa. Bhagyanagar Gas Umlted for 

implementation of CIty Gaa ProJecta In Andhra Prade8h. 

The setting ~ .. ,of CNG ~ iA ~·wouIct 
depend upon the tachno-economic feaalbllity and tying-up 

of gas supply for the project. 

x .... y IIKhIne for ScreenIng ........... 

at IGI AIrport 

3486. SHRI P.C. THOMAS: Wtll the Minister of CIVIL 

AVIATION be pleased to atate : 

(a) whether a "Bare-alt" X-ray Machine for acreenIng 

passengers has been brought 'and dun1Ntd at the IGI 

Airport, New Delhi 88 reported in i-Hndustan TImea' on 
February 16, 2007; 

(b) if so, the facts thereof; 

(e) whether It has been decided not to use the uId 
X-ray Machine; and 

(d) if 10, the reasons therefor? 

THE MINISTER OF STATE OF THE MfNISTRV OF 

CIVIL AVIATION (SHRI PRAFUL PATEl) : (a) to (d) A body 

scanning security system had been Imported by a Delhi 
baaed firm from USA and provided to DelhI IntemaIIonaI 
Airport (Pvt.) Ltd. (DIAl). No formal request for any 

evaluation was I'8C8ived from DIAL, who have reported 1h8I 
the equipment is not functional and the tuppIier has been 
asked to remove the same from the AIrport. 

Unit Run c.m.n. 
3487. SHRI A. V. BEllARMtN : 

SHRI C.K. CHANDRAPPAN : 

SHRI PANNIAN RAViNORAN : 

Will the Minister of DEFENCE be pIeued to ..... : 

(a) the number of unit-run canteens of the Defence 
Departments In the country; 

(b) the number of ampIoyeea working In theee unit. 
run canteens; 
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(0) whether the Jodhpur Central AdminIatrative 

Tribunal had declared the Defence Canteen employ ... as 
Central Government staff long back in 1994 and the 

Supreme CQUrt also had declared . them as Central 

Government staff vide Ita judgement In the CivU Appeal No. 
1039-40 of 1999; and 

(d) if so, the detaJIa aIongwith the reasons for delay 

In ImpIementatIng the judgement? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 

(a) There are at present 3692 unit-run canteens functioning 

In different formations/units of the three services and other 

organizations. 

(b) As per reports received from the S8fVices there 
are about 2300 employees working in these unit-run 
canteens (URC). 

(c) and (d) In the case filed by MoM. Aslam and 
others, CAT, Jodhpur ordered for treating civilian workers 

of URCs as govemment employees. In the appeaJ filed by 

Govemment against the CAT order, the Supreme Court 

held In 2001 that such workers could be treated as 
government employees which, however, Ipso facto would 

not entitle them to get all service benefits as is available 

to the regular government servant or even their counterparts 

serving In CSO canteens and separate rules could be 
framed regulating their terms and condHIons of service. 
Separate terms and conditions were prescribed for 

employees of Unit Run Canteens. In another subsequent 

case SLP (Civil) No. 8586 of 2003 filed by Shri R.R. PHIal, 
the Supreme Court decided to reconsider the decision 
taken In the caae of Union of India Vs Mohd. Aslam. The 

metter is at present sub-judice. 

1IocIernIDtion. and Intrutructure 
Development Projects 

3488. SHRI RAVI PRAKASH VERMA : 

SHRI CHANORAKANT KHAlRE : 

W .. the Minister of RAILWAYS be pleaaed to state: 

(a) whether the Railways need As. 60,000 crore to 
complete Its variou8 proposed modemlzation and 

inflBStructure development projects to achieve the targeted 

growth of 9'"10; 

(b) if so, the details thereof; 

(c) whether the RaIlways have taken initiatives to 

generate/mobilize the required funds to achieve the growth 

target; 

(d) . if so, the details thereof; and 

(e) if not, the steps taken by the RaIlways to 
generateimoblHze the required funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU) : (a) and (b) The Railway 

Modemization Plan had envisaged an Investmei1t of 
around As. 24,000 erarea for various work8. It is also to 
be mentioned that modernization of Railways is a 

continuous process and funds are being mede available 

in the Annual Plan as per requirement subject to overall 

availability of resources. For infrastructure development 

projects like New Unes, Gauge Conversion, DoubUng, 
Railway Electrlficatan and Metropolitan Transport Projects, 

a total of 296 projects are in progress, which will require 

an investment of over As. 61,000 crorea. 

(c) to (e) Railways Plan Outlay is funded from three 

sources viz., Budgetary Support from General Exchequer, 

Intelnal Resoun:ea generated by the Railways and Market 

Borrowing. With Improved performance due to enhance-

ment In throughput . capacity and rationalisation of 

operating expenditure, Railways have Improved Internal 

generation and would target Investible surplus of around 

As. 15,000 to As. 16,000 cr. per annum during the XI Five 

Year Plan period. Besides this, funds would also be raised 
through Market. Borrowing and through Public Private 

Partnership (PPP) models. However, to complete the 

various Infrastructural projects, substantial amount of 

Budgetary Support during the XI Plan would be essential. 

3489. SHAI ASADUODIN OWAJSI : 

SHRI P. KARUNAKARAN : 
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Wit the MinI8Iar of MINORITY AFFAIRS be pleased 

to state: 

(a) whether the Mlnlatryhas opposed the move to 
get [)alit Muslims categorized as most backward castes as 

suggested by the Sachar Committe; 

(b) if so, the reasons therefor; 

(e) whether the Government proposes to imple-

ment the Sachar ConvnIttee Report, and 

(d) if so, the strategy chalked out by the G0vern-
ment to iq)Iement Sachar Committee report for the 
upliftment of minorities and reservation to most backward 

class of Muslims in the country? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 

ANTUlAy): (8) to (d) The recommendations of the Sacher 
ConwnIttee are under consideration of government. 

[TransIdon] 

3490. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Wi" the Minister of SOCIAl JUSTICE AND 
EMPOWERMENT be pleased to state : 

Ca) • whether a panel of the United Nations. In March 

2007. has expreaaed Its deep concern over ~ 
incidents of Yiofence committed against the daflt woman, 
their sexual exploitation and trafficking and forcefully 

pushing them into prostitution; 

(b) if 80, whether the Racial Discrimination Preven-
tion CofM1ittee, in Its Geneva meeting ended in March, 

2007 has asked the Union Govemment to set up apecia/ 

courts and task force to deal with such problems and 

initiate disciplinary and criminal proceedings against the 
polIce and other officers responsible for not protec:ttng such 
people and also to impaft training to the poIjce officers, 
eq>Ioyees, judges and lawyers about the provisions of 
Scheduled Cutes and Scheduled Tribes (PI'8Y8I"Ition of 
Aarocities) Act, 1989; 

(e) If 80, the reaction of the UnIon Government 
thereto; and 

(d) the steps taken by the Union Government to 

prevent the pereecution 01 the daIItt? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN): (a) and (tt) Alter 

considering india's periodic report In FebNaty 2007, the 

Committee on the Elimination 01 Racial Diacrimlnatlon had 
Inter alia urged the Government of India for pnMdIng 

members of Scheduled Castes and Scheduled Trbts 
protection against acta of dlacrimination and vtoIenoe; 
training for pofice and judicial oIfIcefs COIamed on the 

application of the Scheduled Castet and Scheduled TrIJee 

(PI8Y8f'Itio!I of Atrocities) Act, 1989; dl8clpllnary action 

against laW· enforcement ~ falling In their duties; 

providing affected members accees to eftecllve remedies, 
proI8Cling them from retaliation and for making provision 

for compensation and rehabilitation. 

(e) and (d) For ensuring early proeecutton of cues 

under the Scheduled Tribes (PNV8ntion of AlrocitIea) Act, 
1989,137 exclusive Special Courts have aIrNdy been set 

up in different States and Courts of SesIions have been 
notified as SpeciaJ Courts. 

SuItable advIsoItes a,. tuued to the State Govern-
mentIIUnion Territory AdmInistrations. Besktea, utiIIance 
18 provided for awareness generation. strengthening the 

admnIstrative, enforoement and jUdicial mechlnety. 810. 

[English] 

3481. SHRI GURUDAS DASGUPTA : 

SHRJ C.K. CHANDRAPPAN : 

WIll the .......,. of PETROlEUM AND NATURAL 

GAS be pleued to state : 
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Reliance Industries Ltd. has decided to cui LPG production 

ftom 2.8 million to 1.6 million tonne per annum at its 

Jamnagar refinery from April 1, 2008; 

(b) H so, the details and reasons therefor; 

(c) its likely Impact on the supply of LPG in the 
country; and 

(d) the steps taken to meet the shortage of LPG? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL) : (a) and (b) Reliance Industries Limited (Rll) has 

informed that their existing refinery at Jamnagar has now 

become EOU and there is a plan to reduce LPG production 

to around 1.6 MMTPA from the mid-2OO8. 

(e) The reduction in LPG production at Jamnagar 

refinery would result in increase in imports of LPG during 

2009-10 88 compared to the projected import during 2008-
09. 

(d) The deficit between demand and indigenous 

production of LPG is met through regular imports being 
done by the Public Sector Oil Marteting Companies 
(OMes). Further, with the delioensing or the refinery seelor 

since June 1998, capacity addition Is being planned in the 

country both by the Public and private sector companies 

by the end of Xlth Plan to meet the demand for petroleum 

products including LPG. 

3492. SHRI ADHIR CHOWDHURY : 

SHRI NIKHIL KUMAR : 

Will the Miniater or PETROLEUM AND NATURAL 

GAS be pleased to state : 

(a) whether the 011 and Natural Gas Corporation 

(ONGC) propoaes to sign agreements with Eni to stake in 

Congo 011 block and in retum give the Italian firm 30-35 

per cent stake In the Mahanadi Basin block; 

(b) if so, the details in this regard; 

(c) . whether ONGC has 'entered into agreements 

with any other foreign finns for exploration wort during the 

last few years; and 

(d) If so, the benefits accrued to ONGC from such 

agreements? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) and (b) Yes, Sir. Oil and Natural Gas 

Corporation (ONGC) and Eni have agreed for swap of 

Participating Interests (PI) in Exploration Blocks MN-OWN-

200211 in India and MTPN in Congo. Farm-outlFarm-in-

agreements for Blocks MN-DWN-2OO2I1 and MTPN Congo 

have been signed by ONGC and ENI on 14th February, 

2007. Through these agreements, ONGC has agreed to 

assign 20% PI in arock MN-OWN-200211 to Eni India and 

Eni has agreed to assign 20% PI in Block MTPN in Congo 

to ONGC Vldesh Limited (OVl). The proposed assign-

ments are subject to approval or the Govt. or India and 

the Gov!. of Congo for the respective blocks. 

(c) Yes, Sir. ONGC alongwith foreign companies 
has entered into Production Sharing Contract under 

various rounds of New Exploration Licensing Policy 

(NELP) with Govemment of India to jointly explore Indian 

sedimentary basins for production of oil and gas during 

the last few years. 

(d) The benefits expected out or these agreements 

are sharing of risk of exploration, induction or suitable cost 

effective technology, knowledge, acquisition, technology 

assimilation and technology transfer in the deep water and 
frontier areas. In some of the blocks such partners are 

expected to bring their knowledge or the area as 1heY have 

been operating successfully in similar geological 

domains across international boundaries. Foreign 

partners would bring in .1'I8W concepts and ideas in the 

blocks in known and producirlg areas, where ONGC Is 
operating. 



847 APRIL 26, 2007 to Questions 848 

[Translation] 

3493. SHRI KRISHNA MURARI MOGHE : WHI. the 

MInister of RAILWAYS be pleased to stale : 

(a) whether a proposal tor completion of railway 

line from Mahoba to f<haiuraho and L..aIitpur to 8aIna have 

been recelved from the MacIIya Pradesh Govemment; 

(b) If so, the action being taken by the Railways 

thereon; and 

(e) the time by which the said lines ant lIkety 10 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (StlRI R. VELU): (a) Chief Minister, Madhya 

Pradesh hu requested for alIoIment of adequate funds for 
laIiIpur-Salna, Rewa-SingnwIi and Mahoba-Khajuraho 

railway line durtng 2007 -os and completion of Mahoba-
Khajuraho during the year 2007. 

(b) and (e) All outlay of As. 50 cr. has been provided 

for IhIa proiect during 2007-08 and Mahoba-Khajuraho Is 
targeted for completion during the year. No target has been . . 
fixed for laIiIpur-Satna section of this railway line. 

[EngIlsh] 

3494. SHRI G. KARUNAKAAA REDDY : WiI lie 
Minister of CIVIL AVIATION be pleased to ..... : 

(a) whether the Air Incia and indian Airtlnee have 
starled their fleet rapIacement and expansion Progiamme; 
and 

(b) If 10, lie details 1hereot including the airbua 
repIece01aMed cui 80 far and. thoee proposed to be 

replaced and leased out under the programme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL) : Ca> and (b) Y .. , 
Sir. Both the airlines are In the procna of Inducting, new 
aircraft In their fleet. Air India has signed a purchase 

agreement wIIh tNB. Boeing for the pun:hue of 68 aircraft 
comprlaing 8X 8m-200LR, 15X 8m-3OOER and 27X 
8787-8 for Air India and 18X 8737 -8OCIN for Air India 

Charters Umlted (a subsidiary of Air IncIa). The dellYeriea 
of 50 Aircraft to Air India limited are ICheduIed between 
June, 2007 and October, 2011 and for 18 aircraft by Air 
IncIa Chatters limited bet.-n December. 2006 and 
October, 2009 Air India Charters limited has already taken 
the delivery of aIx 8737 -SIX1N aircraft. It Is propoeed to 
phase out the old A310 and 8747-300 aircraft In Air india'. 
fleet and atso retum all the Iea8ed aircraft over a period 
of time. 

Indian AJrlines Umlted (IAl) has signed an agreement 
wtth tNl. Airbus Industries and CFM International for 
procurement of 43 Airbus atrcraft, comprising 19 A-319, 4 
A-320 and 20 A 321.The delivery period of these aIn:r8ft 
Is 8CheduIed bet\rteen October, 2006 to March, 2010. 
Indian Airlines has already taken delivery of one A319 
aircraft. The eboYe fleet expansion programme aI80 
anvIugee the Phue out of 3 A300 and 11 8737-200 
aitcraft (op8I'8Ied by Alliance Air ServIcea lid.) from 
pusenger operatIonI, on induction of new aircraft. 

In order to cmer for roUte expMIlon and pending 
induction of new aircraft, Air IIda n Ha IUbaiclaryhllw 
Inducted 22 A310, 7 8747-400, 4 8777-200, 7 8737-800. 
2 8767-3OOER. 1 8757-2OOER and 1 A310-300 aircraIl on 
...... OUt of· ..... 6 AS10-300111rCr11ft end" 8747-400 
aircraft were retumed to their '1euorI after CXJinpIeIIcM of 
..... period. Two more IeaIed A310-300 are undefgoing 
re-deIivery checkI and wilt be retumId to IeI8Of'I 1hortIy. 

Indian AtrIInea and Ita Illbe1diary have InducI8d In Ha 
fleet 25 A320, 5 A319, 2 A330-200 and 4 ATAs on ...... 

3496. ~I BRAJA KlSHORE TRIPATHY : WII the 
Miniater of RAILWAYS be.pIMeed 10 ..... :. 



849 VAISAKHA 6, 1929 (Saka) to Questions 850 

(a) the detalla of the proposals for construction of new 
railway lin .. , doubling, upgradation etc. forwarded by the 
Government of Orissa during 2006-01 and 2001-08 so far; 

(b) the present status of each of such proposals; 
and 

(e) the time by which these proposals are likely to 

be clearedlapproved by the Railways? 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Name of proposal 

2 

Doubling and Electrification of Daitari-Banspani line. 

DoublIng .nd ElectriflC8tlon of Haridaapur..paradeep 

line. 

Doubling and Electrification of Angul-Sukinda line. 

Doubling and Electrification of Talcher-Sarnbalpur-

Jharsuguda line. 

Extension of Naupada-Gunupur line upto Theruvall. 

Construction of Talcher-Gopalpur new line. 

7. Construction of Berhampur-Phulbani new line 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHAI R. VELU): Ca) 10 Ce) No such record 01 

each and every requat received Is maintained. However. 

during the recent years the State Government of Orissa 

has requested from time to lime for sanctioning of certain 

projeCI$. detalla of which atongwith the present status 

thereof are given beIow:-

Present Status 

3 

Rail Vikas NIgam Umited (AVNL) has been advised to 

conduct the Final LocaIIon Survey (FLS) for doubling 

of the entire Banspani-Daitari-T omka-Jakhapura line 

.nd has also been entrusted with the electrification 

work of this line. 

As per the traffic study carried out by RVNL. there Is 
no immediate need of doubling of Harldaspur-
Paradeep new Hne. The work of electrification of this 

line has been enIru8t8d to AVNL 

The coat of elachtficationhas been ..... sed as As. 

65 cror8. AVNL has been asked to go ahead with the 
fonnatlon of SpecIal Purpose Vehicle (SPV) for 

materialization of thla new line project. The need of 

doubling wiH be conaIdered only after commissioning 

of the single Nne. 

A survey for doubling of Talcher-Sambalpur line has 

been included in the Budget 2007-08. 

As per the banttabiIlty study conducted by AVNL for 

extension of Naupada-Gunupur line upto TheruvaH, the 

proposed extension has not been found bankable. 

Survey completed. The proposal could not be constd-

erad feasible due to lack of traffic justification .nd acute 

constraint of resources. 

-do-
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1 2 

8~ ConstructIon 01 Jaypora-Mallcangiri newline. 

8. ConIInacIiDn of Batgarh-Nawapar. (Wi Padampur) 

new line. 

10. Construction of Puri-Konark new line. 

11. Construction of GorumahIsani-Buramara new line. 

12. ConIdruction of -~ new line.. 

13. Construction of ~r-Keonjhar new line. . ." ,;,' '. 

14. Construction of GopaIpur-Rayadada ~ new line. 

15. ConatruCtion of SambaIpur-Berhampur (via 

8irmaharajpOr) new line. 

16. Construction 01· BoIangir-Nawapara new line. 

17. ConsIruction of ~ new tine. 

18. Construction of Jajpur Keonjhar AoechJajpur new line. 

PromotIon of Tourism In Weel ...... 

3496.SHRI NARHARI MAHATO : 
SHRI SANAT KUMAR MANOA&. : 
SHRI JOACHIM BAXLA : 

Will the MInister of TOURjSM be pleased to ..... : 

(8) the details of the proposals submItIed by the 

Government of West BengaJ foI Central financial uais-
tance fOl' development of tourist infraslrucwre if1. the State 
during the current financial year; 

(b) the estimated cost of each project submttted bv 

!he Stale Government; 

852 

3 

Survey completed. Further decision would be taken 
once the survey report Is· finalized. 

-do-

Survey completed 101' con8lNction of new nne. from 
BangrtposI 10 GorumahIsant and from Bunlmarato 
ChakuIia. Further decI8Ion would be taken once the 

survey reports are finalized. 

Survey has been taken up. 

-do-

-do-

No survey has been 8811Ct1oned. 

-do-

ee) the finanetal ...... tance sanctioned or 
proposed to be sanctioned for Implementing thoM 
ptOfedI; and 

(d) the number of touriats. boIh Indian and 
foreigner. vtatted the State ckirtng' the Iaat ttne yeara 
including current year? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRIMATI AMBfKA SON\): (a) to (e) No 
proposals have been reoeIved from the 00Yemment of 
Weal Bengal during the current financial year. However. 
project proposals rec:eiYed from the Stele Governmental 
llTa that are complete In all nMPect are examined .. per 
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guldelinee and approved on the basis of Irmar.... priority 

and funds raIHaed lubjectto availability under respecIIve 
head, 

A total amount Of Rs, 2978.32 lakh for the projects 

telated to tourism promotion hasbeen sanctioned for West 

Bengal In the year 2006-07. 

A Ilat of prqecta sanctioned to the Stale of West 

Bengal during the last three years is encIo8ed as 

statement. 

(d) Following are the Tourist Arrival Figures for 

West Bengal for the years 2004, 2005 and 2006:-

Arrival Figures 2004 2005 2006 

Domeatic Tourist 12380389 13566911 15808371 

Foreign Tourist 775694 895639 998029 

Projects sanctioned to thtI Stale of West Bengal during 
thtI yurs 2004-D5, 2005-06, and 2()()(U)7 

SI. 
No. 

Name of Protect 

2 

20CM-05 

1. Delielopment of Rangbhang as a 
Tourist Spot (near 'M!rik) 

2. Exten8ion and ,beautification of 

Rohini Lake at RohIni Tourist 

Complex, Kurseong 

3. Development of ViUago ~nada, 

Darjeeling Dlatt. 

(Ra. in 1IIkh) 

Amount 
Sanctioned 

3 

171.54 

218.50 

SO.OO 

2 

4. GOI-UNDP Endogenous Touriam 
Project at YiUage MukutmonIpur 

in Blrbhum DIstrict 

5. GOI-UNOP Endogenous Tourism 
Project at village Ballabhpur in 

Birbhum District 

Total 

3 

20.00 

20.00 

513.04 

1. RedeveIopmentIRestora of Kallghat 500.00 
T .... Complex at KoIkata 

2. Development of Tourism at Cooch-
Behar City, Diatl Coach Behar 

3. Celebration of Weat Bengal Tourist 
Festival In Feb. 2006 

4. CeIebnIIion 01 18Iti'Vi8hnupt.w 

MeIa 2005 

5. Celebration 01 Mahotaav-2005 at 
Kolkata 

Total 

1. Integrated Developna1t of Tea 
Tourism CIn:uit in North Bengal 

2. Setting up of a Night Safari Park at 

Jorepokhari In Darjeeling-prepandion 
of feasIJiIIty report 

3. Development of KaIimpong 

4. Development of Rural Tourism at 
VIllage Mukutmanipur, District 
·Bankura 

475.00 

4.35 

'" 5,00 

5.00 

989.35 

715.85 

15.00 

498.38 

50.00 



855 APRIL 26, 2007 856 

2 

5. 1ntegnd8d Development of Beech 
Tourism Circuit (Oigha-ShIInkarput-

Chandpur-Mandarbani-Dadan-

Patrabar-Purushottam) 

6. Development of Eastern Dooars ' 
Circuit (JaJadapara WLS-

Rajabhatkhawa-Jayanti-Buxaduar) 

7. Development of Rural Tourism at 

Village Antpur, District Hooghly 

8. 19th Vishnupur Mala, 2Q06 

9. Sharadot&av (Mahotsav), 2006 

10. Creation/Setting up of tourism 

infrastructural facilities at Goke 

Total 

3 

598.02 

683.58 

SO.OO 

5.00 

7.00 

355.49 

2978.32 

Inclusion of StletchM of ...... y AOUII front 
South EaNrnICenIraI IWIwey 

3497. SHRI B. MAHTAB : Will the MinIster of 
RAILWAYS be pleased to state: 

(a) whether the Orissa Government has expressed 

its concern to include certain stretcnes of railway route from 

South Eastern Railway and South-Central AaiIwey for 

smooth movement of rail traffIC in the region: 

(b) if so, the details thereof; and 

(e) , the reaction of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU); (al Yes. Sir, 

(b) Representations have been received from 

Hon'ble Chief Minister of Orissa State and various other 

Very Important Persons (VIP$' of the areas to Include 

certain stretches of Railway Route from South Eastem 

Railway Md South Eatt CentralRaIway (and not 'fOm 
South Central Railway) In Eaat Coast RaIlway for better 
coordination. 

(e) The jurisdiction of. Zone I DivIIIon Is decided 
keeping In view the operational I admInIatratIve ..... 
without 'any regional considerations. The propoeal when 

examined in the light 'of the above criteria has not been 

found feaaibIe becauaa of varioua opendIonaI constraints. 

3498. SHRI BADIGA RAMAKRISHNA : WIR the 
Minister of PETROLEUM AND NATURAl. GAS be pleated 

to state: 

(a) the liquefied natural gas requirament of the 
country; 

(b) the estimated LNG requirement for the country 

by 2015; 

(e) whether Petrone( of india has signed il USS 

12.5 billion with Auatralia to Import 2.5 million tonn<'s p,a. 

of LNG; 

(d) the period of supply of above LNG ffOm 
AusIIaIia; and 

(e) the price at which the above LNG Is going to 
be ifT1>Orted from Australia? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAl. GAS (SHRI DINSHA 
PATEL) : (a) and (b) One of the sources or natural gas Is 

liquefied Natural Gas (LNG), which Is Imported In UquId 

from and then regaalfl8d befont UN. The demand for 
Regaaified liquefied Natural Gas (RLNG) is not aueta8d 
separately. It depends on the total demand 'or natural gas 
in the country. The WotIdng Group on Petroleum and 

NaIuraI Gas Sector for the XI Plan has projecled the 
demand of natural gas for 2007-08 at 179.17 MHIion 
Standard Cubic Meter Per Day (MMSCMO). whereas the 
domeatic production II projected at 80.54 MMSCMO. The 
dafidt could be made up by Import of LNG. The Installed 
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capactty of LNG terminals In the country is 7.5 MMTPA, 

whICh can supply about 27 MMSCMO of natural gas. The 
WOl'kIng Group on Petroleum and Natural Gas Sector for 

the XI Plan has projected demand and supply of natural 

gas during 2011-12 at 279.43 MMSCMD and 285.42 

MMSCMD, respectively. The Working Group has not 

estimated the demand for natural gas for the year 2015-

18 as the Indian gas market Is In a stage of transition. 

(e) No, Sir. HoweYer, Petronet LNG Umited Is in 

advanced Itage of discussion for tie up of 2.5 MMTPA of 
LNG from Gorgon project in Australia. 

(d) The supply of LNG will be for 25 years. 

(e) The price of LNG has not been finalized at the 

present stage of diSCUSSions. 

[Translation} 

3499. SHRI JIVABHAI A. PATEL: 

SHRIMATI SANGEETA KUMARI SINGH DEO: 

Wdl the Minister of FOOD PROCESSING INDUSTRIES 

be pleased to state : 

(a) whether it is a fact that the assistance which 

was being provided for setting up of food processing 
industries has been withdrawn; 

(b) if so, the reasons thereof; and 

(e) if not, the rietails of the schemes for setting up 

of food processing Inuustries In the operation at present? 

THE MINISTER OF STATE OF THE MINISTRV OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

SAHAY) : (a) No, Sir. 

(b) Does not arise. 

(e) The scheme for Technology Upgradationl 

Establishment of FOQd Processing Industries whICh was 

being implemented dUring 10th Plan has been continued. 

during the 11th Plan period. During the 10th Plan. financial 

assistance was extended for Technology Upgradlltioni 

Modemization/Establishment of food processing unils In 

the form of grant-in-aid to all implementing agencies @ 

25% of the cost of plant and machinery and technical civil 

works subject to maximum of Rs. 50 lakhs in general areas 

or 33.33% subject to a maximum of Rs. 751akhs in diffICult 

areas such as Jammu and Kashmir, Himachal Pradesh, 

Uttarakhand, Sikkim and North Eastem States. Andaman 

and Nicobar Islands. Lakahadweep and ITOP Areas. 

Ouring 10th Plan. the applicant units engaged in setting 

up, technology upgrdation. modemization of Food 

Processing Industries were required to submit the proposal 

to the Ministry through the State Nodal Agencies which are 

State Government departments I corporations. In the 11 th 

Plan, in order to provide a thrust and wider coverage of 

its benefits to the food processing industries in the country 

and for speedy disposal of the applications, it has been 

decided to decentralize the implementation of the scheme 

through banks I financial institutions. Besides. there are 

other schemes for infrastructure development. upgradation 

of quality of street food. etc. which win also faciHtate setting 

up of food processing industries. 

[EngHsh} 

VIol8tlon of Sat.Iy Norm. 

3500. SHRI ABDUL RASHID SHAHEEN : Will the 

Minister of CIVIL AVIATION be pleased to state: 

(a) whether a private airline tried to adjust six 

adults by asking parents to carry children on their laps as 

reported in 'The TImeS of India' on March 9, 2007; 

(b) if so. the facts thereof; and 

(c) the action taken by the authorities against the 
private airlines who violated the basic air safety norms? 

THE MINISTER OF STATE OF THE MINISTRY OF 

CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) and (b) 

MIs. Air Deccan operated flights No. DN-727 Palna-Delhi 

with 188 passengers which was 8 more than the capacity 

of the A320 aircrafts. 
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(e) Exp~tion of the QP8f'8tor on the malter has 
been asked for. Further action wiD be contemplated on the 

basIs of the report. 

Introduction of CIrcuIIr Train In Ountur 

3501. SHRI RAYAPATI SAMBASlVA RAO : WI! the 
Minister of RAILWAYS be pteued to state : 

<a) whether there is a proposaJ to introduce • 
Circular Train in Guntur which has been pending for the 
last 10 years; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R VELU): (a) No, Sir. 

(b) Does not ariIe. 

(e) Not te .... 

(Translation] 

Import of Prac .... d Food 

3502. SHRf HAR1KEWAL PRASAD : 

SHRf HARlSINH QHAVDA : 

WiI the Minister of FOOD PROCESSING IN>USTRtES 
be pleased 10 state: 

(a) whether Import of proceued foods has an 

adver8e Impact on India'. food ~ induatriea; 

(b) if 80, the details thereof and the reaction of the 

Government thereto; 

(c) the remedial meeau..- taken by the Gtwem-
menl in this regard; and 

(d) the 8UCIC8S8 achieved by the Government SO far 

8& a resutt thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 

FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

SAHAY): <a) and (b) No apecIfic In8tance of adverse effect 
on indigenous food proceuing Induatrtes due 10 ~ 01 
procauad food Itema has been. brought to the notice of 

the Government. 

(e) and (d) Govarrwent has taken atapa SO that 
indigenous food proceasing Indu8lfy Ja not acMtraeIy 
aftected by iqIoft of proceaecI such .. tax benefIIa: boIh 
direct and indirect, excJae examptiona and "I)' FDI In this 

18Ctor. The Indian Food PIOO8I8Ing tncUIry Is well 
pIOI8Cted by Import duly of around 30% to· 35% on matt 
of the procesaed foods. The GcwemIMnt .... taken every 
step with due caution 10 protect the intere8t of the farmers, 

pl'OC888OIS .. well .. consumers. 

[English] 

ProductIon of 810 die .. , by 0IICa 

3503. SHRi SANAT KUMAR MANDAL : Will the 

Minister of PETROLEUM AND NAllJRAL GAS be pleased 

to &tate ; 

(a) whether the public I8CIor 01 companies are 
entering in the production of bio-dieMl in the country; 

(b) if so, the details Ihet'eof; and 

(ei the time by whICh the productfon .. likely to be 

started? 

THE MINISTER OF STATE IN THE MINlSTRY OF 

PETROlEUM AND NATURAL GAS (SHRI DINSHA 

PATEL); (a) to (e) Indian Oil Cofporation and Sharat 

Petroleum Corporation Limited do not have any plana to 

enter in the production of Bio-dieaef. H1nduatan Petroleum 

CorporatIon limited (HPCL) has Iigned MoU with G.B. 
Pant UnIver8Ity of Agriculture and Technology. Pantnagar 
for the cultivation of Jatropha and installation of bio-dleael 
production unit and 10 take up R and D on t1aaue culture 

for development of elite Jatropha and ita propagation. 

Hindustan Petroleum Corporation limited, is also 
exploring ponIbiIities to lign MoU/agr:eement with v.rioua 
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Govt. and non-Govt. agencies for the large scale of 
Jatropha cultivation and bio-diesel production. 

IOC Refinery Plen In AlgerIa 

3504. SHRI M.P. VEERENDRA KUMAR: Will the 

Minister of PETROLEUM AND NATURAL GAS be pleased 

to state : 

Ca) whether Indian Oil Corporation CIOC) has 
abandoned Ita plan to invest in a 15 miUlon tonnes 

Greenfield refinery in Algeria; and 

(b) if 50, the details and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAl GAS (SHRI DINSHA 

PATEL): (a) Yes, Sir. 

(b·) indian Oil COrporation (IOC) has submitted ita 

°8q)ression of Interest" (Eol) on 17th March, 2005 for 

allocation of equity oil I gas from SONATRACH, the 

National Oil ~ of Algeria, against its inveetment in 

the refinery. IOC cfld not receive any positive response from 

SONATRACH in this regard. Therefore, IOC decided not 

to submit the bid. 

PunItIve eMrgM for Weight Beyond 

Permlulble Carrying C8pK1ty 

3505. SHRI RAGHUNATH JHA : Will the Minister of 

RAILWAYS be pleased to state: 

(d) if so, the details of action·· taken against the 

definquent railway officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. But in 

situation, where aggregated payload in rake does not 

exceed the combined permissible carrying capacity of the 

rake, the punitive. charge is levied on the entire weight in 

excess of permissible carrying capacHy and loading 

tolerance. Also, no punitive charges are levied if the 
customer carries out load adjustment at the originating 

station itself in case of detection of overloading at 

originating station. 

(c) Audit has raised punitive charges due to wrong 
interpretation of punitive charges rules in one zonal 

raUway. However, there is no financial loss to the Railways 

as short collection on this account has been levied. 

(d) Does not arise. 

Promotion of Tourism In Eastern Part and 
Jammu and Kashmir 

3506. SHRI KISHANBHAI V. PATEL: Will the Minister 

of TOURISM be pleased to state : 

(8) the places of tourist attractions in eastern part 

of the country, State-wise; 

(b) the number of domestIcnoreign tourists visited 

to such places during 2005-06 and 2006-07 so far, State-
(a) whether as per RaIlway Board orders, Zonal wise; 

RaIlways are to recover punitive charges for the weight 

of the difference beyond permissible carrying capacity for 

the entire distance from the originating station to the 

destination station irrespective of the point of detection of 

over-loading; 

(b) if 50, the details thereof? 

(c) whether audit scrutiny of records of some 

stations has revealed that Railway Board orders were not 

carried out causing financial loss to the Railways to the 
extent of crores of rupees; and 

(c) whether the Govemment proposes to announce 

any package for development of tourism in eastem part 

on the line of one announced for Jammu and Kashmir; 

(d) if so, the details thereof; and 

(it) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI): (a) India provides 

a wide range of tourist attractions for the foreign and 
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domestic tou~ spread all over the country including 1 2 3 .4 
eastern part due to rich heritage. culture, wild life. lora and 
fauna, coastline and new emerging producta. 13. Mahar •• hlra 14278087 1448858 

(b) The' State-wise domeatic and foreign tourist 14. Manlpur 94299 316 
visits compiled so far for the year 2005 Is given In the 

enclosed· atatement. 15. MeghaI.ya 375801 5099 

(c) to <e) No. Sir. However, the MinIstry of Tourism Is 16. MJzoram 44715 273 

providing earmarked Central RnandaI Assistance to the 
17. Nageland 

Nor1h Eastern Stales including SiIddm of at Ieut 10% of 
17470 883 

the total P\an OUtlay 8$ per guidaIInea. 18. Oriua 4832878 33310 

Sbt ....... , 19. Punjab 431038 4353 

StBtIt-wiN Domestic and ForeIgn TouriIt.I lrlsMs 20. RajUlhan 11787218 1131184 
during ",. ,.., 2005 

21. SlIddm 251744 18523 

81. SIateIUT 2005 22. Tamil Nadu 43213128 1178316 
No. 

DomestIc FOfeign 23. Tripura 218330 26n 

2 3 4 24. Uttaranchal '4215570 75"5 

25. Uttar PntdeIh 9544OSM7 1174587 
1. Andhra Pradesh 93529554 580024 

26. Chhattiagartl 324485 912 
2. An.w1acttaI Pradesh 3005 289 

27. Jharkhand 2042723 8035 
3. Assam 2487652 10782 

28. West Bengal 13568911 B95839 
4. . Bihar 8687220 63321 

29. Andaman and NIcobar 3022S 2147 
5. Goa 1965343 338803 'slands 

6. Guiarat 8078902 47107 30. Chandigartl 614178 23284 

7. Haryana 5913394 59353 31. Daman and Diu 394814 6164 

8. HImachal Pradesh 8938840 2On90 32. Oefhl 2081782 1511883 

9. Jammu and Ka8hrnir 7239481 44345 33. Dadra and Nagar Havel! 528142 1228 

10. Kamataka 30470316 545225 34. Lakahadweep 6908 941 

11. Kerala 5946423 348499 35. Pondicheny 574011 3800i 

12. Madhya Pradesh 7090952 160832 Total 390488880 "38782 
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Production of LPG 

3507. DR. CHlNTA MOHAN : 

SHRI RAWI l.AL SUMAN : 

WiU the MInister of PETROLEUM AND NATURAL GAS 

beplNMdtostate: 

(a) whether contUmerS 1118 not utilising additional 

production of LPG In the country for the last six 

months; 

(b) If 80, the detaiIa thereof aJongwith the additional 

quanIity ptOduc8d; 

(el the reuons for not utilising this additional 

production of LPG; and 

(d) the average annual quantity of LPG baing 

produCed In the public and private sector alongwlth the 

pruent arrangement to sell it to conaurners? 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) to (e) No, Sir. At present, Indigenous 

productiOn of LPG is Inadequate to meet domestic 

requirement. Regular imports are made by the Public 

Sector Oil Marketing Companies (OMes) to meet the deficit 

between demand and indigenous production of LPG. 

(d) The average annual quantity of LPG produced 

during the year 2006-07 by the OMCs and private oil 

companies is as under:-

(Figurel in TMT) 

OMes 5750 

Private oil companies 2659 

Total 8409 

The LPG produCtiOn from aU indigenous sources is 

uplifted by OMes and sold to the mark81S through LPG 

diatnbutors appointed by the OMCs. As on 1.1.2007, there 

were 9344 LPG dislributors in the country. 

[English] 

HIstorIcal Monuments In Agra 

3508. SHRI KIRTI VARDHAN SINGH Will the 

Minister of CULTURE be pleased to state : 

(a) whether there are monuments other than Tal 

Mahal In Agra, rich In historical Importance but not getting 
tourist attraction; 

(b) If so, the names of such monuments; 

(e) whether the Government has received any 

proposal for development of these monuments; 

(d) il so. the details thereol; and 

(e) the lime by which other monuments are likely 

to be giving historical importance? 

THE MINISTER OF TOURISM AND MINISTER OF 

CULTURE (SHRIMATI AMBIKA SONI): <a) and fb) There 

are several historic monuments in Agra apart from the T aj 

Mahal which attract large number of tourists. This includes 

Agra Fort, Sikandra. ltirnad-ud-Daula. Ram Bagh. Mehtab 

Bagh, Mariam's Tomb. 

(e) and (d) The conservation, preservation and 

maintenance of centraUy protected monuments is a 

continuous process. Specia1 repairs and structural repairs 

are taken up as and when ncessary. Apart from the above, 
Archaeological Survey of India takes up progr81 i IiTI88 for 

development of the environs and provision of various 

facilities for the tourists. 

(e) All important monuments in Agra District have 

been centrally protected. As of now, there are 41 

monuments of national importance protected by the 

Archaeotogical Su~y of India in the DIstrict of Agra. 
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-oa.t ......... wIIb .ForeIgn 
CoaIpenIH 

3509. SHRI ADHAlRAO PATIL SHIVAJIRAO : WiD the 
Minister of DEFENCE be pleased to state : 

<a) whether the Government has signed offset 
agreements with foreign companies under the new 
defence procurement policy;. 

(b) if so, the details of the agraements: 

(e) the names of the companies whom with the said 
agreements have been signed; and 

(d) the benefiIs likely to be gained as a result 

thereof? 

upgraded. The following steps are being taken to provide 

adequate security at all the important railway atatIone:-

1. Modem security gadgets like-Close Circuit 
Televisions and Came .... Deep SeafChMetaI 
Detectora. ee ..... _ Machtne8, eIc. are being 

Installed. 

2. Sniffer Dogs are beln9'havebeen deployed b 
eheddng of Coaches, Parcela, Baggage, alation 

..... end s .. ft:hlng of 8ICP1oetves, 

3. Round the clock announcementa OYer Public 
Address system as wei 8S by Mega phones by 

RaJwey PJOtecI6on ·FoIceto IIert 1he public in 

coaches. 

4. lJae of Door Frame ....... Deteotors at every 
THE MINISTER OF STATE IN THE MINISTRY OF entry point. 

DEFENCE (RAO lNOERJEET SINGH): <a) No. Sir. 

(b) to (d) Do not ariae 

3510. SHRI L RAJAGOPAL : Will the Minister of 
RAILWAYS be pIeesed to state : 

<a) whether as per ~ U8-based Rand Corporation 
Report India faced the highest number of attacks on its 

rail network from tenorists and anti-social elemen18; and 

(b) if so. the manner in which the Railways 8re 
planning to upgrade and modernize the security at railway 

stations and on its rBit network? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHR1 R. VELU): (8)'" per Intelligence Inputs, 

Indian RaitI 8ys is 8 80ft targeC for tenorIsts In India and 

a few cases of attack 'rom ~ and anti aociaf 
elements on rail network have beeR reported over Indian 
Railways. 

(b) 185 Railway Stations Including 17 mel(O 

statiOnS over Indian Railway have been identified as 
sensitive where aecurity systems 8re proposed 10 be 

5. Use of Hand Held Metal Oil. ctoIa to check 
the pusenger's ~ In ....... and 8t 

atatians. 

6. Dragon search Iighla are being I.-d for 
escorting of MaIIIExpreu ~ and.· track 
patrolling. 

7. Adequate ofticeraIIItaIf have been deployed 
reguI8rty to eneure the safely end I8CdftIy of the 
Passengefs. 

8. Continous extensive drives are being made by 

the oIficer8I8Iaff In the RaiIwIIy .a.aon. to avoid 

untoward Incid."ts. 

9. AccMs control has been introduced In coordI-
Il8Iion with GovernrneJ1t Railway Police. 

10. Presence of Raltway Protection FOfOIIfGovem-

ment Railway PoNce staff at statlonl has bean 
augmented. 

11. Specialized training is Imparted to Railway 
Protection Forceofflcenl I Staff to fight agIIlntt 

anyadverle Iitudon like "lforiat dack etc. 
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12. CommunIcation aystem of Railway Protection 
Fore. hila been impt'Oved by providing Mobile 

phones, walkie-talkies, Very High Frequency 

.... aIe. 

{Translation} 

RaIl F8Cl1ltIes .t Plthampur 

3511. SHRI VIJAY KUMAR KHANDELWAL : Will the 

Minister of RAILWAYS be pleased to state: 

(a) whether there is no raft facility at Pithampur of 
Dhar dI8trict near Indore which has been declarad as 

special economic zone; and 

(b) if 80, the stepa taken by the Railways to extend 

their network upto Pithampur? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRl R. VELU): (a) and (b) Construction 

of Dahod-Indore new line has been decided to be taken 

up which will provide the rail link to Pathampur Industrial 

area. 

{English] 

Imptementation of Atrocities Act 

3512. SHRI JYOTIRADITY A M. SCINDIA : 

SHRI IQBAL AHMED SARADGI : 

WIll the Minister of SOCIAL JUSTICE AND EMPOW-

ERMENT be pleased to state : 

(a) whether the National CommISsion for Sched-

uted Castes In Its first consultation held in the Capital, New 

Delhi, on February 6, 2007, observed that according the 

National Crime Records Bureau, every 20 minutes a dalit 

faces atrocities in India, ranging from untouchability to 

criminal offences like murder and rape. and other offences 

like burning of houses and grab are on the rise; 

(b) if so, the details of decisions arrived at in the 

meeting; and 

(c) if 80, the steps taken and being taken by the 
Government to ensure that provisions of PCR Act, 1955 

and SCa/STa (Prevention of Atrocities) Act, 1989, are 

enforced effectively? 

THE MINISTER OF STATE IN THE MINISTRY OF 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 

SUBBULAKSHMI JAGADEESAN) : (a) and (b) In the first 

national conference on Atrocities on Scheduled Castes on . 

6-7 February 2007, the National Commission for Sched-

uled Castes has Inter alia recommended that all crimes 

against Scheduled Castes whether under IPC or Special 

acts should be classified and reported under crime against 

SC; there is need for one designated agency to collect, 

compile, authenticate and supply data to all users; all 

committees and institutional infrastructure mandated under· 

POA Act and Rules should be put in place by all State 

Govemments in a period of two months; Uniform formats! 

procedure to be evolved for reporting and classification of 

crime by the Ministry of HomeAHaifs immediately; 

Collation and computerization of all data from the Police 

Station upwards be made online and all computerization 

projects should incorporate this in project design ab initio. 

(c) For ensuring early prosecution of cases under 
the Scheduled Castes and the Scheduled Tribes (Preven-

tion of Atrocities) Act, 1989, 137 exclusive Special Courts 

have already been set up in different States and Courts 

of SessIons have been notified as Special Courts. 

Suitable advisories are issued to the State Govern-

mentslUnion Territory Administrations. Besides, assistance 

is provided for awareness generation. strengthening the 
administrative, enforcement and judicial machinery, etc. 

Menufacturlngof Brahmoa Crul .. Miulle 

3513. SHRI SUGRIB SINGH : 

SHRI KISHANBHAI V. PATEL: 

WUI the Minister of DEFENCE be pleased to state : 

(8) whether the Government proposes to manufac-

Me Brehmos Cruise Missile for the Indian Air Force; 
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(b) If 80. the details thereof: 

te) the action taken by the Go¥envnent in this 
ragafd; and 

(d) the time by which it is likely to be inducted in 

the Indian Air Force? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : 
(a) to (e) The development of Air Force version of BrahMos 

cruise missile is in progress. Indian Air Faroe has propoud 

to insIaII BnIhMos missile in SU-3OMKI. However. BrahMos 

missile i8 already being produced in India for Indian Navy 

and Army. Induction process for both the Servicas is in 

progress after their acceptance. 

(d) BrahMos cruise missile is likely to be induct8d 
in Indian AJf Force in 2009 once the ftight evaluation is 
completed. 

3514. StiRI BAlASHOWRY VALLABHANENI : Wi. 
the MInister of TOURISM be pleased to state : 

(a) whether the Government is aware of the study 

concu:tad by FICCI-ICRA stating that tourist arrivals to 

Buddhist circuits in India can be boosted by 400 per cent; 

(b) if so. the details thereof; and 

(e) the action proposed to be taken by tho 
GoYemment to exploit this potential? 

THE MINISTER OF TOURISM AND MINISTER OF 
CULTURE (SHRlMATI AMBIKA SON!): (a) V ... Sir. 

(b) FlCCI has commissioned a study on "P0Iiti0n-

ing India as a Hub for Buddhist Tourism· and ita report 

was released on 251h January. 2007. AccordIng to this 

report. three distinct circuits of Buddhist tourism in India 

can be identified and promoted. which can aim to attract 
0.25% (from the current level of 0.06'%) of the wortd's 

Buddhist poputatJon by 2012. which is equivaJent to about 

one million touriIts. lind this is a rise of 400% from the 

current eMual ba88 of about 200.000. The report alao 
sta_ that this wouIdrequira rnartcetlng efforts. better 

connectivity as well as Impravemant of on-ground 
conditions in terms of better inlrastructule and creation' of 
other ~ issues like security. visa. permit concItions. 
etc. 

(e) InfrulnJeiUnt upgradatlon of Buddhist CII'CUits 

has been taken in a big way through identification of 22 
important BuddhIst sItea throughout the country. G0vern-
ment of India has sanctioned 14 projects amounting to As. 
57.22 crot8 for deY8Iopment of tourism inffutrucIure In 

12 sitea acroaa dlftereni ...... Theinfrutructure deve1-
opment has also been taken up through Japan Bank for 
International Cooperation (JBIC) for Ajanta-EIora amount-
Ing to As. 299 cront. Govemm ... t has aIao entered into 
an agreement for undertatdng infrutnJclur8 development 

at Buddhist lites of Samath. Kuahinagar. Kapitvutu. 
Shravasti end Sankisa in Uttar PrIIdash with J8fC for • 

loan 8S8istIIrICe of As. 395.83 crore for total protecI of At. 
680 CftM'8. 

A major campaign titled ·Come to India-Walk with the 

Buddha· was launched In the South East Asian rna" and 
in Domestic market for promotion of. Buddhist circuli. In 
addition. Buddhism has .180 been identified for tounsm 

development In Bangtdtsh, Bhutan. Incla. Nepal and Sri 
LanIta through • common promaCionaI campaign. 

The Ministry of T OUMm has requested Mlnietriel of 

Civil Aviation, Railways and Road Transport and Highways 

to take steps for Improving connectIviIy to Important tourist 

destinations in the country. including the Buddhist sites. 
The ~ related to YI .. -on-arriYai. electronic v1aa. 
adYInced paaenger aystem and permltl Nve bMn taken 
up with the Ministry of Home AffaIra. 

[TraM/alion] 

Deployment of .... pectOra to Check 
Pantry ......... In .... ....,. 

3515. SHRI HEMLAL MURMU : 

SHRI RAGHURAJ SINGH SHAKYA : 
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Will the Mlnistef of RAILWAYS be pleued to atate: 

(a) whether the Railways and Indian Railway 
Catering and Tourism Corporation have recently deployed 
more than 100 Inspectors equipped with secret camera 

keeping in view of increasing complaints of pantry car 

staff; 

(b) If so, the details thereo'; and 

(e) the other measures taken to redress the 

complaints in regard to catering arrangements in 

Railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (8) and (b) Indian Railway 

Catertng and Tourism Corporation (IReTC) has deployed 

100 quality Inspectors to monitor quality 0' catering 

aervices. Digital cameras have been provided to the quality 

in8pectors by IRCTC to take photographs of existing 

conditions of pantry cars to compare the same at the time 
of subaequent inspection. No hidden cameras are being 

uaed. 

(e) Complaint redreaaaI machinery has been set up 

for quick dIapOaal of complaints. The control offices are 

central to this machinery where proceas for handling 

0' complaints is initiated and thereafter monitored. 

Computerized complaint redressaI system has also been 

ilnplemented and complaints are also received at 

feedback 0 IrcIC.com. 

[EngIWJ] 

IncentIvea for Promotion of PSE 

3516. SHRI CHANDRAKANT KHAIRE : Will the 

MIniater of HEAVY INDUSTRIES ANDPUBUC ENTER· 

PRISES be pleased to state : 

(a) whether the Government proposes to promol8 
joint ventures, mergers and take-overs by the Public Sector 

EnterpriNI (PSEs) 

(b) if so, the details thereof ana the reasons 

therefor; 

(c) the incentives proposed by the Government for 

such proposals; and 

(d) the other steps taken/proposed to be taken by 

the Govemment In this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV) : 

(8) to (d) The Govemment has already given greater 

financial autonomy to the Boards of Navratna and 

Miniratna Central Public Sector Enterprises (CPSEs) for 

making investments in joint ventures/subsidiaries within 

prescribed limits as per orders issued in this regard dated 

5.8.2005. The Navratna CPSEs have been empowered to 
make equity investment for establishing financial joint 

ventures and wholly owned subsidiaries in India or abroad 
subject to the ceiling 0' 15% of the net worth 0' the CPSE 

in one projecIlimited to As. 1000 crore. The overall ceiling 

on such investment In aU projects put together shall be 

30% of the r,et worth of the CPSE. The Mioiratna Category 

I CPSEs have been empowered to make equity inveStment 

for establishing financial joint ventures and· wholly owned 

subsidiaries In India subject to the ceiling of 15% of the 

net worth of the CPSE in one project limited to ~. 500 

crore. The overall ceiling on such Investment In all projects 

put together shall be 30% of the net worth of the CPSE. 

The Mlnlralna Category II CPSEs ~ve been empowered 

to make equity investment for establishing establish 

financial joint ventures and. wholly owned. subsidiaries in 

India subject to the ceiling of 15% of the net worth of the 

CPSE in one project limited to Rs. 250 cror8. The overall 

ceiling on such investment In all projects put together shall 

be 30% of the net worth of the CPSE. 

The Boards of Navratna and Miniratna CPSEs have 

8180 been delegated powers for mergers and acquisitions, 

subject to the conditions that (i) It should be as per the 

growth plan and in the core are of functioning of the PSE. 

(ii) condiIionsIIimits would be .. In the cue of esIabIIehIng 
joint ventureeisubsidiaries, and (iii) the Cabinet Committee 

on Economic Affairs· (CCEA) would be kept informed In. 

case of investments abroad. 
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(T18I'ts1don] 

Illegal ContaIner Trade 

3517. SHRI RASHEED MASOOD ~ WIt the Minister of 

HEAVY INDUSTRIES AND PUBliC ENTERPRISES be 

pt8'ased' to .. ': 

(a) whether 1here has been phenomenal irlCl'HlO 

in the cases' of the. iUegaI container trade all over the 

c:ountJyt 

(b) if so, the remedial measures being taken to 

check it; 

(e) whether illegal containers have been sized in 

'Gujarat' and Mumbal recently; and 

(d) if so, the detaits thereof and the action taken 

in 1hIa regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 

AND PUBUC Etfl"ERPR!SES (SHRIMATI KANTI SINGH): 

<a) to (d) The information is being collected and will be 

laid on the Table of the House. 

[English] 

3518. SHR! M. APPAQURAI : Will the Minister of 

RAILWAYS be pleased to state : 

(a) whether the Government had issued orderal 
circulars/office memorandum during the last two ye&nI to 

~aerlnCl8888 the ticket reservation charges which W818 

not. mentioned in the Railway Budget; 

(b) if so, the details thereof; 

{c). whether the Railway have· reoeived any com-
ptaintslrapreeenl8lioo'ls from any individual, 0fgBf'Iiaati0M 

or from any public rapr888ntatlve against such orderaI 

move; 

(d) 'If 80, the detaIII thereof arid the action taken 

thereon; 

(8) whether the RalIMys haW any. prOposat to 

augment the Income for' the eut'tel'it· financial year; and 

(f) if 80, the detaiI8 thereof? 

THE MINISTER OF STATE IN THE MlNtSTRY OF 

RAILWAYS (SHRI R. VElU): <a) Yea, Sir. 

(b)' In Ofder to recover the additional expendiIuAt 

Involved in maintenance and continuous upgradatton·, of 
a networked system, the Reservation Fee 'or tickets 

booked for jOurneys originating from other !han the ticket 

booking station has been increased from 1.4.2006. The 
increase is (i) As. 101· In second and aIeeper cIaaa and 
Rs. 151· in other classes Of Passenger, Mall and Express 
trains, (ii) As. 201- in all classes of Rajdhani and ShatabdI 
Express trains and (iii) As. 151· In Second cIaaa and 

As. 201- in Ac. Chair Car of Jan ShatebdI Expreu trains. 

(e) and (d) Representations against this Increue have 
been I'8C8ived from some indivIduaJa, MPa, organisalton8, 

etc. which have been suitably rapHed. 

(8) No, Sir. 

(f) Does not arise. 

SeaIng up of ....... by BHEL 

3519. SHRI OUSHVANT SINGH: Wtllthe ........ Of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pIeued to stale : 

(a) whether the BHElhas' taken steps to 181 up 
nuclear power plant in collaboration with MNC and PSU; 

(b) if 80, the details and amount of investment 
invOIved.1n these joint ventures; and 

(e) the response of MNC and PSU to the .PfOPOII8I 
of BHEL? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
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HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 

AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 

Ca} eHEL is a equipment supplier company and does 
• not set up power plants including nuclear power 

plant. 

(b) and (c) Does not arise. 

ReIMy ProjKU Lying Pending 

3520. SHRI NAVEEN JINDAL: Will the Minister of 

RAILWAYS be pleased to state: 

(a) the details of Railway Projects yet to be taken 

up for ~ich fouodation stones we're laid by the former 
,Prime Mini8teralRailway Ministers; 

(b) the reasons for laying the f~ stones 
particularly when these projects were not to be taken up 

for implementation/construction; 

(c) whether some of these 'protects are likely to be 

taken up In 1he near future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. YELU): .(a) to (d) The information 
Is being collected and will be laid on the Table of the 

Sabha. 

(TrsnsllltJonJ 

Unued Rallwlly Land 

3521. SHRI DEVlDAS PINGLE : 

DR. RAJESH MISHRA : 

WIll the Minister of RAILWAYS be pIeaaed td state: 

(a) the area of railway land lying unused and that 

given to other departments and also to the State 

Govemments for use, zone-wise; 

(b) whether there is any proposal for making use 

of such land for the railways; 

(c) if 50, the details thereof; and 

Cd) if not, the manner In which the unutilised land 

is proposed to be utilized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The details of vacant 

Railway land and under commer'cial licensing including 

given to other departments and State Govemment, zone-

wise is as under:-

Railway 

Central 

East Coast 

East Central 

Eastem 

North Central 

North Eastem 

Vacant land land under commercial 

(in hectare) licenSing including given 

to the other department 

and State Govemments 

(in hectare) 

2 3 

2478 72 

1355 130 

5773 76 

1547 152 

738 . 8 

5923 43 

Northeast Frontier 2435 1107 

Northem 2919 231 

North Westem 964 36 

South Central 4248 88 

Southeast Central 3391 143 

South Eastern 84 414 

Southem 2297 305 

South Westem 2871 52 
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2 3 

west Centnll 488 113 

western 7383 246 

Total 44894 3216 

(b) to (d) Till such time, the landis required by 
Railways for lis own operational use, the same is put to 
various short tenn uses like commen:ial 1icenIIng, 
plantation. Grow More Food Scheme, etc. in addition, 
where potentia: exists, it Is proposes to undertake 

commercial ."Iopment of land through Rail Land 
0e'i0 alopment AuthoriIy (RLDA). 

(English) 

~t of Socia Eco."lOIIIIc 
Conditio ... of People 

3522. SHRI SANSUMA KHUNGGUR 
BWlSWMUTHIARY : WII the Minister of DEFENCE be 

pIeaed to state : 

(a) whether the Union GcMtmmetd has adopted 

any COl iCiete policy strategies end action plan to develop 

FINInCiaI Year Name of the Project 

2 

2004-2005 (a) AIeistanca to School 

aocio-eConOmk: condItiona of the people IMng in 1h8. moat 
backward and neglected Indo-Bhutan Border .,... with 

special mentioned to the BodoIand T.mtory In Aaum 
by doing various development acttvtties thtough Army 

Personnel; 

(b) if so, the detaUa of the echemes and pl'OjecW 

extended during the tat thtH yurs In thtI ragard and the 

amount eermetked for thole projects and schemea durtng 

the aaldperiod; and 

(c) If not, the reuona therefor? 

THE MINISTER OF DEFENCE (SHRt A.K. ANTONY) : 
(a) to (c) Indo-Bhutan border II managed by ShaatnI 
Seema Bat; a force under the MInIstry of Home AIIeira. 
There is no specific 8Cherne for development In the Indo-
Bhutan border areas, npeddy the BodoIIuId terriIofy, by 

the AImy. However, AImy executea cMc action projec* 

under Operation Sadbhavana In rniIitMCy affected and 

border areas in North Eat with the aim to 'win hMrta end 

minda' of the people. In 80daIand 1eI'ritory. theIe projecIa 

include projects In Kokr8jhar, UdIIgIrt. BIlka end 

Chiranguri dIalricta of Assam. The details of the projIc:ta 

execuhld and funds allocated in theM citltIdI durtng ... 
three years are .. foIIowI:-

Amount ear-matUci 

(RI. in Iakha) 

3 

RI. 13.00 

(b) Infrulructunl OeveIopmetti including Community s.rva. 

(c) HeaIIh Care 

2005-2006 (a) Infrestructure Development incIucIng Community SeMcee RI. 27.25 

(b) HeaIIh Care 
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(d) National Integration Tour 

2006-2007 (a) Infrastructure DevelGpment including Community SetvIces Rs. 72.20 

(b) Health Care 

(e) Development of Sports 

(d) National Integration Tour 

(e) As8istance to School 

(f) Water Supply Schemes 

(g) IT Training to Youths. 

Revlvel of NPPC 

• 3523. SHRI SUNIL KHAN: Will the Minister of HEAVY 

INDUSTRIES AND PUBUC ENTERPRISES be pleased t(' 

state: 

(a) whether the Govemment has accorded ap-
proval for revival of Nagaland Pulp and Paper Company 

Umited (NPPC); 

(b) if so, the detaits thetaof; 

(e) the funds released by the Govemment in this 

regard; and 

(d) the other incentives accorded/proposed to be 
accorded by the Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

HEAVY INDUSTRIES. MINISTRY OF HEAVY INDUSTRIES 

AND PUBLIC ENTERPRISES (SHRIMATI KANTI SINGH): 

(a) Yes. Sir. 

(b) In its meeting held on 23.11.2006, the Compe-

tent Authority has accorded approval to the following 

propos. tor revival of NagaJand Pulp and Paper 

Company Umited (NPPC):-

(i) Cash """-ion of As. 552.44 crore through 
(I) Government Equity of Ra. 261.26 crore out 
of which As. 10 crore wiI be oontributed by 

HPC; (ii) Term Loan of Ra. 252.99 crore to be 
availed from Commercial BankslFlnanCial tosti-

tutions by NPPC with Government of India 
guarantee; and (HI) 5% Non-cumulallve Re-
deemable Preference Shares of As. 38.19 
crore. 

(Ii) ReductIon of existing paid-up capital flam 
As. 120.20 crore to As. 12.02 crore by ."." 
of reduction of the face vaJue of the existing 
equity ahare from As. 1,fXXJ/- per .... to 

As. 100/· per share and eetting 011 the capital 
reduction fund of As. 108.18 crore egalnat Ihe 
Profit and Lou (P & L) DebIt i.e. against • part 
of the accumulated IOa88a of As. 249.83 crora. 

(iii) Write-off of the elCiating loan of As. 29.87 crore 
as present In the Loan fund and intefast of 

Rs. 52.62 crore accrued on the above loan. 

(iv) Write-off of duea payable by NPPC to Hindu8tan 
Paper Corporation Umlted (HPC) amounllng to 
As. 44.49 crore against HPC's loan and Intereat 
dues to Government of India. 
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Baaed on the above, the Operating Agency has 
aubmiIled the T echno-ECOIIOI1lic Rapoft on revival of 

NPPC for approval in Board for Industrial and Financial 

Reconstruction (S1FR). 

(c) The question of release of funds by Government 
depends on decision of BIFR on revival of M:»PC. 

(d) Apart from reliefs and concessions mentioned 

in part (b) above, NPPC will be eligible for conoesaions 
and 'Incentives like tax 8X8II!ption, intereSt sub8idy etc. 
under new Nor1h East Industrial Policy (NEIP) 2007 

announced by the Government on 1.4.2007. 

MR. SPEAKER : I adjourn the House to meet again 

at 12 noon. 

11.1' tva.. 

The Lole Sabhs IIren adjouined lilt TweMJ of thecloclc. 

12JID ..... 

The LoIc Sabha te-aaS,f1IrIbI8 at Twelve of the Clock. 

(MR. 8Pe.w:A in the Chsitj 

(Interruptions) 

(English] 

. MR. SPEAKER : Hon. Members, I will try to 

acoDfnmodate everyday. Please allow the House to 

function. If the House does not function, your matter does 

not come up. I have· been trying to request everybody to 

coOperate. This is the greatestlnstifution to Which we have 

the honour to belong. Therefore, an Impression should not 

go OU!side tha! weare not serious and that this Par1iament 

has become non-functional. Therefore, I will try my best 

with your cooperation. I have been seeking the coopera-

tion of all sides 10 allow &he House to function. We shall 

Iry to allow every issue to be raised. 

Today, the Oues1ion Hour could not be held. The han. 

MIni8tera. I am sure, are very happy that they do not have 
to answer any question, 

(Interruptions) 

MR; SPEAKER: Ofcoul'M, some are unhappy.8ut 
you try 10 impress upon your colleagues to allow the 
Question Hour. 

AIfaady, the notice for suspension of Question Hour 
ha$ succeeded. You have never allowed the Speaker to 
take any decision. 

(InterruptiOns) 

MR. SPEAKER : I wi! try to accommodate every Party 
as much as pouibIe. 

(IntetrUPflOnS) 

SHRI ANANTH KUMAR (Bangalore South) : SIr, It hM 
been the case of Government-sponsored 
bandhl... (Intem.rpIIons) 

SHRI DEVENDRAPRASAO YADAV (JhanjhIfpur) : 
Sir, in case you clsallow ... (/~) 

MR. SPEAKER : , wiU give you time to apeak after the 
Papers are Laid. .. (lntfHrUpti0n8) 

MR. SPEAKER : I will give you time to apeak. 

THE MINISTER OF RAILWAYS (StfIU LAW PRASAD) : 
He is taking something ..... He is helping you. 

[EngIJsh] 

MR. SPEAKEA : Thank you very much. I bady need 
that. 

12..G2 twa. 

PAPERS LAID ON THE TABlE 

[English] 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAl POlICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 
SIr, on behalf of ShrI Kamal Nath, I beg to lay on the 
Table-
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(1) A Copy of the Foreign Trade Policy (UPdated 

as on 19th April, 2007) (Hindi and English 

versions). 

(placed in Library. See No. L.T. 6204107] 

(2) A Copy of the Handbook of Procedures Vol. I 

(Updated as on 19th April, 2007) (Hindi and 

English versions). 

(placed in Library. See No. L.T. 6205107] 

THE MINISTER OF STATE IN THE MINISTRY OF 

PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATR): Sir, on behaH of Shri Praful Patel, I beg to lay 

on the Table 8 copy of the Outcome Budget (Hindi and 

English versions) of the Ministry of Civil Aviation for the 

year 2007-2008. 

[Placed in Library. Sse No. L.T. 6206107] 

[TranslBtion] 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION (SHRI KANTILAL BHURIA) : Sir. on behaH 

of Dr. Shakeel Ahmad. I beg to lay on the Table a copy 

of the Report of the Comptroller and Auditor General of 

India (Hindi and English versions) - Union Govemment 

(CommerciaIHNo. 10 of 2007) - (Telecommunications 

Sector) - Performance Audit, for the year ended March, 

2006, under Article 151 (1) of the Constitution. 

[Placed in Library. Sse No. L.T. 6207/071 

{English] 

THE MINlSTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI NARANBHAI RATHWA) : I beg to lay 

on the Table-

(1) A Copy each of the following papers (Hindi and 
english versions) under sub-section (1) of 

section 619 A of the Companies Act, 1956:-

(I) Review by the Government of the working 

of the Rail Vikas Nigam Limited, New 

Delhi, for the year 2005-2006. 

(ii) Annual Report of the Rail Vikas Nigam 

Um/ted, New Deihl, for the year 2005-

2006, alongwith Audited Accounts and 

comments of the Comptroller and Auditor 

General thereon. 

(2) Statement (HIndi and English versions) show-

Ing reasons for delay in laying the papers 
mentioned at (1) above. 

(placed In library. Sse No. L.T. 6208107] 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

HEAVY INDUSTRY, MINISTRY OF HEAVY INDUSTRIES 

AND PUBLIC ENTERPRISES (SHRlMATI KANT! SINGH): 

I beg to lay on the Table 8 copy each 01 the following 

papers (Hindi and English versions):-

(1 ) Memorandum of Understanding between the 

Rajasthan EJectronics and Instruments UmtIed 

and the Department 01 Heavy Industry. MIniRy 

of Heavy Industries and Public Enterpriaea. for 

the year 2007-2008. 

[Placed in library. See No. L.T. 8209107] 

(2) Memorandum of Understanding between the 

Hindustan Paper Corporation Umited and the 

Department of Heavy Industry, Ministry of Heavy 
Industries and Public Enterprises. for the year 

2007-2008. 

(Placed in Library. See No. L.T. 6210107] 

(3) Memorandum of Understanding between the 

Instrumentation Umlted and the Department of 

Heavy Industry. Ministry of Heavy Industnes and 

Public EnterpriseS, 'for the year 2007-2008. 

[Placed in Library. See No. L.T. 6211107] 
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(4) Memorandwn of Under8Ianding between the 

Napa limited and the Department of Heavy 

Industry, Minietl'y 01 Heavy Industries and Public 

Enterprises, for the year 2007-2008. 

[Placed in Library. See No. LT. 6212107] 

• 
THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAlN 

'MeENA) : I beg to lay on the Table a copy of the Outcome 

Budget (Hindi and English ".lio".) of the MInIstry of the 
MInisby 01 Erwironment and ForMIS for the year 2007-

2008. 

STANDING COMMITTEE ON EXTERNAL 
AFFAIRS 

[TransJlllion] 

OR. lAXMINARAYAN PANDEY (Mandsaur) : Sir, on 
behalf of Dr. Col. Retd. Dhani Ram ShandII, , beg to 
preaent the following Reports (HindI and English verstons) 

of the SIandIng CommIIIee on Ex1emaI AfteIra:-

(1) 151h Report (14th Lok Sabha) on Demands for 
(Placed In·Unry. See No. LT. 6213t'07] GranIa of the MinIstry of Extemal AffaIrs for the 

year 2007-2008. 

12JM .... 

BILL AS PASSED BY RAJYA SABHA 

[EnglIsh] 

SECRETARY-GENERAL : , beg 10 Illy on the Table 

the HIIIiOII8I InetiIut88 of T echak)logy SiI, 2007, as passed 

by RIIjya SIDha on the 21st Match 2007. 

12JM14 lira. 

RAILWAY CONVENTON COMMITTEE 

{EnglIsh] 

SHRI GrNGEE N. RAMACHANDRAN (Vandavasi) : I 

beg to present a copy of the Sixth Report (HIndi and 

Engtish Versons) of Railway Convention CorrmItIee 

on 'Rate of DIVidend lor 2007-oB and other enciIIary 

matters.' 

(2) 16th Report (14th Lok Sabha) on Demands for 
GnInta of the MinIatry of Overaeu Inclan All .... 
for the year 2007-2008. 

STANDING COMMnTEE ON LABOUR 

[English] 

SHRI SURAVARAM SUDHAKAR REDDY (NaIgonda): 

, beg to lay a copy of the Twentieth Report" (Hindi and 
English versions) of the StandIng ComrnIIIee on Labour 
on the Demands for Grants for the year 'JIJ07 -2008 of the 
Ministry of Labour and Employment. 

The House was not In NUion on 20th AprIl. 

" The ~h Report w .. presented to the Hon'ble Speaker 
on 20 April 2007 under 0iredI0n 71A of the Oit'ectlons by 

the Speaker, Lok Sabha and the Speaker wu pIeued to 
0I'der the printing, pWIcation and cIft:uIaIIon of the Report 

&mder Rule 280 of the RuIee of Procedute and Conduct 

of Bulineu In Lok Sabha. 
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(II) Twenty-flm Report 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Sir, I beg to present a copy of the Twenty First Report 

(Hindi and English versions) of the Standing Committee 

on Labour on the Demands for Grants for the year 2007-

2008 of the Ministry of Textiles. 

12.05 ...... 

5T ANDING COMMITTEE ON PETROLEUM AND 
NATURAL GAS 

[English] 

ADV. SURESH KURUP (KoHayam) : Sir, I beg to 

present the following Reports (Hindi and English versions) 

of the Standing CommitIee' on Petroleum and Natural Gas 

(2006-2007):-

(1) Thirteenth Report on Action Taken by the 

Govemment on recommendations contained in 

the Ninth Report (Fourteenth Lok Sabha) of the 

Committee on 'Demands for Grants (2006-

2007) of the Ministry of Petroleum and Natural 

Gas'; and 

(2) Fourteenth Report on 'Demands for Grants 

(2007-2008) of the Ministry of Petroleum and 

Natural Gas'O. 

12.08 hra. 

STANDING COMMITTEE ON RAILWAYS 

[EngJi$h] 

SHRI KISHAN SINGH SANGWAN (Sonepat) : Sir, I 

beg to present a copy of the Twenth Seventh Report" 

(Hindi and English versions) of the Standing Committee 

on RaIlways on ·Demands for Granta-2007-2008 of the 
Ministry of Railways·. 

12.07 h~. 

STANDING COMMITTEE ON CHEMICALS AND 
FERTILIZERS 

[English] 

SHRI NARSINGHRAO H. SURYAWANSHI (Bidar) : 

Sir, I beg to present a copy each of the following Reports 

(Hindi and English versions) of the Standing Committee 

on Chemicals and Fertillzera:-

(1) Sixteenth Report on Demands for Grants (2007-

2008) of the Ministry of Chemicals and 
Fertilizers (Department of ChemIcals and Pet-

rochemicaJa); and 

(2) Seventeenth Report on Demands for Grants 

(2007-2008) of the Ministry of Chemicals and 

Fertilizers (Department of Fttrtillzers). 

12.07'Y.! hra. 

STANDING COMMITTEE ON HOME AFFAIRS 

One HundNCI Twenty-eIxth Report 

[English] 

PROF. K.M. KADER MOHIDEEN (Vef/ore) : Sir, I beg 

• The 27th Report was presented to the Hon'ble Speaker 

on 25th April, 2007 under Direction 71 A of the Directions 

by the Speaker, LCJt( Sabha and the Speaker was pleased 

to order the printing, publication and circulation of the 

Report under Rule 280 of the Rules of Procedure and 
Conduct of Business in Lok Sabha. 
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[Prof. K.M. Kader Mohideen] 

to lay on the T~1e a copy of the One Hundred Twenty-
sixth Report (Hindi and English versions) of the Standing 
Committee on Home Affairs on the Demands for Grants 
(2007-2008) of the Ministry of Home Anairs. 

12_ In. 

STANDING COMMITTEE ON SCIENCE AND 
TECHNOLOGY. ENVIRONMENT AND FQRESTS 

One Hundred Seven ..... to One Hundred SevenIy 
SIxth Reports 

[English] 

DR. SUJAN CHAKRABORlY (Jadavpur) : Sir. I beg 
to lay a copy each of the following Reports (HIndi and 
English versiona) of the Standing CommiIIee on Science 
and Technology. Environment and Forasts:-

(1 ) 1701h Report on Demands for Granta (2007-
2008) of the Deparlment of Science and 
Technology: 

(2) 171at Report on Demenda for Grants (2007-
2008) of the Department of Scientific and 
Industrial Research;; 

(3) 172at Report on Demands for Grants (2007-
2008) of the Department of 86otechnoIogy; 

(4) 173rd Report ~ Demands for Grants (2007-
2008) of the ~ of Earth sa.nc.: 

(5) 174th Report on Demands for Grants (2007-
2008) of Environment and Foresta: 

(8) 175th Report on Demanda for GranII (2007-
2008) of the Department of Space; and 

(7) 17811\ Report on Dernanda for GranIa (2007-
2008) of the Department of Atomic Energy. 

(EnglIsh] 

MR. SPEAKER : I _ sure aU han. Membera will join 

me In expressing our happines8 that our Leader of the 
House has racoverad from the urIoua accident that he 
mat. We wish him good .,...... 

Hon. Members, now I come to ImpoItant metle,. after 
the Question Hour. Some eectIona of the HoUle wanted 
to ,... some 1...,ortanI matters. But .. I have been aaying, 

please allow me to give opportunity to all of you •• much 
as poesIJIe. I ..,.,.... the _IIII,*" that you have given 

notio8 far ....,.neion·of Ou.1Iion Hour beoauaeof the 

impoItance of the ........ I wII try to acconunodlde .. many 
hon. Mambefs .. poIIibIe. 

12 ........ 

SUBMISSION BY MEMBERS 

(I) lIE: " ••• MIIIan fOr· 0IJe In ....... 
............ In ..... _ 

[EngIiM] 

SHRI C. KUPPUSAMI (Madras North) : Mr. Speaker. 
Sir. in continuation of the fervent appeal rna by our 

leader Dr. KaIaignar M. Kafunanidhi. In hiI leiter dated 
23rd April, 2007, and 02.04.2007 to .Ihe hon. PrIme 
Mniltef. Madam Sonia Gandhiji and the han. Minister of 
Human Resource DeveIopmanI ThIN AIjun SinghtI, I 
would like to ...... our deep concerri IIibout the doubltuI 
and non-implemanlation of the long lei ..... of 27 per 
cent reservation to the OBCa in higIw edlation and thai 
too after due prooeu of IegiIIation made by this august 

House unanimously. 

AI, stated by my leader Dr. KaIetgnar M. Karunanldhl 
in hilleIt~ deled 02.04.2007 to the Prtme .......... MIIdIIm 
SonIa GandhljI and MinI8Ier of Human AnouIat Deve1-
opment, the Central Govemment .can proceed with the 
Notification of the various CUI.. which conetitute the 
Backward CI ..... under Section 2 (8) of the Act baed 
on the liSt 01 casias notified in purauance of the Mandel 
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Commiasion Report and the Ustnotlfled by the respective 

State Govemments as agr8ed· by the Supreme Court in 

its order deted 29.03.2007. 

In these circl.lmstances. I demand that the Govemment 

should pursue the issue putting forth an its effortS to 

convince the judiciary so as to have an appropriate ven:flct 

on this long pending aspinltions of people of OBCs in the 
country and to Implement the 27 per cent· reservation for 
OBCs In the GOvernment Institutions of higher education 

from this academic year ItseH without fait. 

SHRI SANTCSH GANGWAR (Bareilly) : Mr. Speaker, 
Sir it is a very serious issue. It seems the approach of the 

treasury benches is casual as they are taking it lightly. We 

do not want to go too much into the legal aspect. It is with 
regard to the reservation to the CBC students in higher 

education. If these students are not provided reservation 

during the current year it will be unfortunate. We want the 
Government to take it seriously so as to avoid any diapute. 

W. should work unitedly in this direction so that the people 

do not feel that we are divided. The whole House is 

unanimous on this issue. but unfortunately we could not 

put forth our point before the hon. Court in a cogent way. 

We want it to be expeditiously and let it not be politicized. 

II seems efforts are being made to take political mileage 

out of it instead of Implementing it seriously. My submission 

Is that the Government should make its intention clear 

about it and let not the future of the children get spoilt. 

SHRI DEVENORA PRASAD YADAV (Jhanjharpur) : 

Mr. Speaker. Sir. the issue slated for debate is quite a 

serious one. Since a two Judge Bench has stayed 
implementation of 27 per cent reservation for CBC are 

apprehenSion has pervaded the minds of crores ·of CSCs. 

He is aware that CBCs did not enjoy 27 per cent 

reservation in jobs. It is an opportunity. When the decision 

oame up in 1992. it was said that why aBCs should be 

provided 27 per cent reservation in service? Make them 
capable. Give them reservation in education. When 27 per 

cent reservation for CBCs in admiSsion etc. in educational 

institutions has been provided. it has been stalled. Will a 

decision pronounced by a 9 Judge Bench be reversed by 

8 2 Judge Bench? .. (/nterruptions) 

(EngNsh] 

MR. SPEAKER: Mr. Devendra Prasad Yadav. you 

have made your point. Please do not go into the details 

of the matter. 

[Translation] 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker. Sir, 

I am speaking quite categorically and continuously. Has 

a new. precedent been set? Can a two Judge Bench 

reverse the judgment delivered by a 9 Judge Bench? 

... (lnterruptlons) 

{English] 

MR. SPEAKER: Please do not go into that. You have 

expressed your concern. 

(Intsrruptions) 

MR. SPEAKER : Let us not go into it. The matter is 

before the court. You have said enough. You have 

expressed your concern. 

[Translation] 

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker. 

Sir. a very serious situations has been created in the 

country. The Govemment are taking initiative at the request 

of the hen. Members. I would like to know about the rights 

of the Executive. the Judiciary and the Legislature .... 

(Interruptions) 

{English] 

MR. SPEAKER : Let us wait. You have already 
expressed your concem. 

[Translation] 

SHRI DEVENDRA PRASAD Y ADA V : What is 

objectionable in it. when it has been passed by the House. 

Today the issue is that the domain of Parliament has been 

challenged .... (Interruptions) 
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[English] 

MR. SPEAKER : I request you not 10 make any 

reflection on the court. I Will not allow that. ~ do not 
record. 

(Intenuptionsr 

[Translation) 

SHRI DEVENDRA PRASAD Y AOAV : It Is not • 
decision under constiIutional provisions. wm you not allow 

to speak on the matter conc8ming India's constitution? 

MR. SPEAKER : I will allow you to speak on 

constItuIionaI matters but not about the judiciary. 

(Intenuptionsr 

SHRI OEVENDRA PRASAD Y AOAV : The juriIdic:tIon 
of Executive. L.egialatU18 end Judiciary has been .,.. 

shrilled in the conatltutlon of India. WiI an apex InIIiIuIion 
Interfent in the functioning 01 another one ... (IntenupIions) 

tI is to be decided today ... (IntenupIions) 

[English] 

MR. SPEAKER : Don't record it. 

MR. SPEAKER : You hIM epokan. 

SHRI DEVENDRA PRASAD Y ADAV : I won't speak 

til you allow me ••. (IntenupIions) 

MR. SPEAKER : I have aked you to speak that is 

why you hIM spoken. (E"""") Don't make any mention 

about the court's juri8dictlon hent. I wiU not allow that. 

[TraMlalJon) 

SHRI DEVENORA PRASAD YADAV : What ob;ecUon-

"Not rer..r".ded. 

able I have apokan? I ha". not I8Id anything 0bjection-
able. My IUbmiuion Is thai how 27 per cent I'8I8MlIIon 
for the oecs can be erwurad? 

SIr, 1M cunnlllClldemlc Mellon hal been Int8nupted 

ewn .... IegiIIdon has been ...... by the Houle and 
8IdIIence 01 proviItona In this nIPId In Article 15(") and 
; 5(5) 01 the conatituIIon. ThIs • has been unenimouIIy 
palled by the Hcge. The Houle wu not cIvtdecI on thiI 
..... The Union Government 8houId NI'I)OY8 1M ttunt. 
on "- iq)IemeI dIIIIon. I am fIIIkIng • NqU8II to ,au .. 
wei becauH you ere holding the top chair 01 thia 

IE,.".,,) 

MR. SPEAKER : NIce to hear that. 

[TIlIItSIMJon] 

SHRI DEVENDRA PRASAD VADAV : SIr, It IhouId be 
.......... jUriIdIDUoI_ ere "ndldlled In 0DnIIIuI0n. 
... (IntenupIions) 

[EngIJMJ) 

MR. SPEAKER : That we can diICUU later. 

[TrattaIaIJonJ 

SHAI DEVENORA PRASAD YADAV : AI ahouId 
..... wtthIn the limlla or their jurisdiction. according to 
1hIIl .... • 

[EngIiM) 

MR. SPEAKER : It wtII not be recorded. 

MR. SPEAKER : HaltIng IhauId go on NCOId. I have 
called Shrt GaneMn. 

SHRI DEVENDRA PRASAD YADAV : ........... . 
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MR. SPEAKER : NothIng more, please. 

(lntenuptlons)" 

SHRI DEVENDRA PRASAD YADAV : ............ .. 

MR. SPEAKER : I wlH not allow this. 

(IntenuptJons) 

SHRI DEVENDRA PRASAD YAD~ : ............ .. 

(EnrJ*h) 

MR. SPEAKER: Mr. Yadav, I would not have allowed 
this mailer to be ral8ed as it Is pending in the court, but 
becauIe of the aentlments all across the House. I have 

allowed It. But you are misusing.the opportunity I have 
given to you. Please do not refer to the judiciary. 

{It:Jtenuptlons} 

SHRI L. GANESAN (Tiruchirappalli) : Sir, yesterday 

also I had railed it in the All-Party Meeting. This is a very 
I8rious matter which we have taken into account 

.. . {InIenupIJons} 

[T""""'*"'} 

SHAt DEVENORA PRASAD YADAV : Sir, I am 

apeakIng the truth. truth Is not to digest difficult 

... {InfemiptIons) 

[EngIIM} 

MR. SPEAKER You can discuss it in a proper 

manner. 

SHRI L. GANESAN : Sir. since the Partlament has 
passed an Act unanimously. therefore. not only that the 

Supreme Court might have given any decision. but we 
should have to take Into account the Parfiarnent within its 

sphere .. Parliament is the most powerful body and it has 

passed an Act to thiS effect. . .. (Not ffICOlTIBd) 

MR. SPEAKER : I will not allow that. Please do not 

mis.use it. You must also respect the judiciary. as I believe 
that we are entitled to respect, they are also entitled to 

respect. 

°Not recorded. 

SHRI L. GANESAN : Sir. my submiBBion Is that as soon 

as the stay was granted. the hon. Chief Minister of Tamil 

Nadu has convened an aU Party meeting there and passed 
a resolution to the effect ItJat it should be reconsidered. 

Not only that. a bsndh was observed there but it was also 

a total success. 

The han. Chief Minister of Tamil Nadu has written 

leltars to the concerned people requesting them that it 

should be reconsidered and somehow or the other It 

should be passed. Once again, he has appealed to the 

Government of Tamil Nadu and also to Shrimali Sonia 

Gandhi and others to convene a Joint Session of the 

Partiament so that it should be discussed and it should 

be passed once again. 

MR. SPEAKER: Md. salim. Please. just refer the 
matter and do not refer to the courts. 

{Translation} 

MD. SAUM (Calcutta-North East) : Sir, this is a very 

serious maltar and as far as stay order given by the 

judiciary is concerned, I am not going into that, but the 

issue of admission in IIMs and IITs has been raised at the 

time of the beginning of the academic session,and it has 
created a delirnma. In such circumstances the Government 

should represent its point on the basis of the legislation 

passed in this House and conflicting interests should not 

be promoted. On the name of reservation an effort has 

been made to incite conflict between one class of the 
country with another class. As we are unanimous on this 

issue in the House, similar situation should be created in 

the whole society. Due to the stay in admissions at this 

juncture. many students of the general category and 

already reserved categories are facing a lot of problems. 

An academic year should not be lost due to this because 

source of employment is linked with it. Therefore, I would 

like to request the Government to take immediate decision 

in this regard and improve the situation. 

PROF. RAM GOPAL YADAV (Sambhal): Mr. Speaker. 

Thank you. ThiS Issue is supplementary to the 27 per cent 
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f888Mltion provided in jobs. " the children of the backward 
ctasses are not able to get education, then how wlH they 
be able to get the benefit of 27% reservation provided for 
them in jobs. Therefore, the basic Issue is that they should 
be educated and should be made eligible for jobs. 
Therefore, the House had unanimously made amendment 

in the constitution in this regard. {English] The unanimous 

wit of the House is the will of the peopte. [Translation] h 
should be \.WIdarsIood. I do not want to say anything 
negaIive. [English] SomaIimea • very peculiar aiIuation 
.... before the country as well as the Parlament when 

the judgement of a larger Bench is ovenuIed.. 

MR. SPEAKER : Please do not go into it. I know you 

have rightly expressed you concern. 

(Interruptions) _ 

(Translation] 

MR. SPEAKER: You may please sit down. 

(inlemJptions) 

PROF. RAM GOPAL YADAV : Full discU8Sion on this 

topic should be held, our party has given notice in this 
regard. Thef'efore, it is necessary to hold di8CU88ion on this 
topic, since, we do not have to take the name of the 
judiciary, we will not be able -to express anything. 

{English] 

MR. SPEAKER: You have expressed your concem. 

{Translation] 

. PROF. RAM GOPAL YADAV : Through YOU. I would 
like to ten the House that the Government should strongty 
advocate this case in the Supreme Court, 10 that the future 

of lakhs of students could be saved which has been put 

at stake. 

{English] 

MR, SPEAKER: Just expren )'OUr c:oncem on this 

iSsue. Let us not decide here about the court. 

SHRI C.K. CHANDRAPPAN (Trichur) : I WOUld not go 
Into the details. I would like to only state that It was the 
unanimous decision of this House that the OBC students 

should be provided 27 per cent reservation In ln8tIlutiona 
of higher learning. By doing 10, we are only enabling those 
students to have a brighter future in their fives. Now that 
has been thwarted by the decision of the Court. So, I would 
like that this matter should be thoroughly discussed by this 
House at the earliest and I hope you may take nec:easary 

steps. 

SHAI BRAJA KISHORE TRlPATHY (putt) : Hon . 
Speaker, Sir. now thousands' of students are going with 

uncertainly. This House gave fuR support. unanimous 
support and full mandate to the Government In favour of 
this Constitutional amendment. We are quite hopeful that 

'rom this academic year. OBC sIudent8 will get admission 
. in AltUS and other institutions of higher education. I had 

an opportunity to go through the written IIIgUm8nt of &he 
Government. I should say, through you, to the entInt Houle 
that It was placed in 80 poor light in some of the argumenta. 
Even we are not convinced how the Government with such 

'uR support is not placing the points aeriousIy before the 
court which may oomnnc. the court. I would request the 
Government to again go through the written argument and 
place it property - the entire Houae desires It; the country 

desires it - before the court: they should get penniuion 

'rom the court 80 that OBC students may be pennlttecf to 
gel admisaion 'rom this academic year. 

MR. SPEAKER : Let us hope 'or the b"t. Now the 

maUor will be heard on 8th. I am 1Unt. the MI.' •• 
........ wII be duly noted. 

SHRt V. KlSHORE CHANDRA S. ceo (Parvatipuram) : 
Mr. Speaker, Sir, I ri8e to join my coIIeeguee With respect. 

to the sentiment8 they have expreaed NlgBn:IIng the 27 
per cent reservation to students belonging to backward 
classes. 

Whatever has been said In thit House it actuaUy a 
reftection of the public opinion. We.aJf know and we mult 
appreciate the fact thai public opinion is lhe lifeblood of 
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democrIIcy. As has been mentioned by my colleagues 
earlier. this wet a decision taken by the Government after 

a compIeIe consensus was reached with the support from 

Members from all sides of this House. Today our main 

conoem Is that those students who will be beneficiaries 

of thia particular enactment should not be sufferers as far 

88 thia academic year is conoemed. While in deference 

to your. wishes I shall not express anything that has 

happened in the Court because we have always held 

courts in a high esteem; I also wish that the Government 

should reaoIve this and also ensure that such conflicts do 
not take place In future. 

SHRI K.V. THANGKABALU : Sir. I thank you very much 
for giving me this opportunity. 

MR. SPEAKER : Please be brief. 

SHRI K.V. THANGKABAW : Sir, as my learned 

dcolleagues have expressed the concem. the UPA under 

the leade~ of Madam Sonia Gandhi and also all the 

leaders of this House unanimously supported this issue. 

We passed this Bill and it became a law. When it became 

a law, we thought that the entire OBC will get their due 
share in their journey of education. Sir, without education 

no society can develop. and particularly the weaker 

aections. The weaker sections of this country wanted 

education. 

Sir, you have told us not to say anything about the 
Court. Today, the issue has come. I am not repeating 

anything. Sir, under your leadership, the Par1iament 

passed thiS Bill and the whole country applauded it. Even 

then, we are not able to get..... It means that we are in 

a precarious condition. 

MR. SPEAKER : You can say, the law is not being 

enforced. Please strike out that word. 

SHRI K. V. THANGKABALU : The point now is whether 

pam.ment is supreme or not. This issue has arisen today. 

Sir, In your wisdom, you have already called an Ail-

-Not recorded. 

Party Meeting and all the Parties are supporting this issue. 

When all the Parties and the entire 100 crore people of 

the country are with you and wHh the Government, today's 

happenings are not good for the country. We need the law 

of the country to be protected. First of an, the Supremacy 

of Parliament is to be protected. The entire people are 

representing the whole country. This is a very serioa$ 

issue. We want OBCs to get the due share and the ma;ortty 
community should get their due share ... (lntenuptions) 

MR. SPEAKER: Well, I believe, a view has been fully 

expressed ... 

SHRI K.V. THANGKABALU : Sir, we are with you. We 

want this issue to be sorted out without anY loss of·time. 

MR. SPEAKER: This is the agony of the Speaker. He 

cannot say one word. I have now to take permission from 

all of you to say one wordl 

SHRI K.V. THANGKABALU : No, Sir. We are with you. 
We want you support and see that this issue is sorted out. 

MR. SPEAKER: That is what I am saying. I was going 

to support you. The will of the House was expressed in 

the unanimous passing of this Bill. 

SHRI K.V. THANGKABALU : Not only that. the will of 

the House should be supreme and it should sustain also. 

MR. SPEAKER: Now, Shri Kinjarapu Yerrannaidu. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam) : Mr. 

Speaker, Sir. after sixty years of our Independence. we 

have 27 per ¢ent reservation to the OBCs in the higher 

educational institutions in the country. This Bill was passed 

in both the Houses of Parliament after arriving at a 

consensus. At this stage, the Government of India should 

intervene. argue property on 8th May in the Supreme Court 

and see that the reservation is implemented from this 

academic year. If there is any obstacle, a Joint Session 

of both the Houses should be convened and also if there 

is any need we have to amend the Constitution. At any 

cost we have to provide reservation for OBCs in the 

educational institutions from this academic year. 
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{TranslalJon} 

SHRI SUKHOEV SINGH DHINDSA (Sangpur): Mr. 
Speaker, I have got a little different opinion in this regard 

and I would like to talk about two points. First point Is that 
a bench of 9 judges of the couft has said that the creamy 

layer should not be included In it. Second point Is that 

certain per cent f8S8Mltlon should also be provided for 

the economically weaker sections, who come I.8'Iderthe 

BPL. I would like to ask why the Parliament and the 

Govemment are making It a prestige issue? Why the 

benefit of reservation be not given to the economically 

weaker sections? I understand that discussion on this 

matter should be held and we should reconsider this 

matter. 

[English] 

MR. SPEAKER : The law has been very clear. 

Now, Shri E. Ponnuswamy. 

SHRIE.PONNUSWAMY(Crudambaram):Sk,IHumk 
you very much for giving me this opportunity. 

I do not want to repeat anything which has already 

been spoken by my esteemed coIIeaguea. Our Party's 

stand Is that the law passed unanlmousty by both the 

Houses of Parliament should be immediately implemented 

from this academic year. So, I would request the 

Government to do. the needful to emphatically Impress 

upon the Judiciary, to convince them to just Implement the 

Ad inwnediately. 

SHRI P.C. THOMAS (Muvatl\4JUZh8) : Sir, on behaJf 

of the KeraIa Congress Party. I would aJao strongly urge 
that the will of the people. which is supreme 8houkI be 
emphasized again In the Partiament. if necessary. But I 

would submit that though the judicial scrutiny may be 
possibte and it is coming on the way, I do not comment 
on them. 

But I would submit that whatever has to be done even 
to take it again from whatever interpr'etaIion which has 

come. has to be done by this Pa"ament. end the 
Government has to take it up with all eertousneaa. The 
Government hal got fuR suppot'l in this" matter. 

12.31 hra. 

(II) RE : RepoNd antJ..natlonal atatementa ..... 

during a political rally held In Srinagar, J8mmu 
Knhmlr on 22nd AprIl. 2007 

[Translation] 

PRdF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr. 
Speaker, Sir. a very serious Incident took place th .... four 

days ago. A rally was held in Srlnagar and a big public 

meeting was held after Ali Shah Ghilanl arrived 

there ... (lnflJrruptIons). H is being said that he did not obtain 
penniasIon and 81 such the meeting was Illegal and 

despite that not evan a single police personnel was 
present over there. The flags of Paldatan and la8hker-e-
Taiba were hoisted Over there. it was openly said during 

the speeches that Kashmir was not a part of India and It 

was clearly said that the Army should not remain deployed 

over there. So much inciting apeeches were given over 

there and I am surprised that stBI no action has been taken 

against GhiIani. l.a8hker-e-Taiba people went over there 

wearing masks, but no 8CIion was 1aken agaIMt them. 

They chanted slogans of 'PakIItan ZIndabad' delpite that 

no case was teglstered against them. nobody took ecdon 

against them. Is this, tncla or PekI8tan? Whether the 
Governn"art wilt be an on looker to the chanting of P~ 

Pakistani slogans? This is not an otdInary iaaue. [English] 
The Government hal to reepond to It. {TrarISIIItJon] 

We should be Infonned .. to what 8CIIon the Government 
are taking. Whether troops are being contInuouIIy 

wiIhdrawn on the name of damIIIt8tIzaaonbecaUM of the 
p,...,. U8It8d by them. Wtty Ghu..t Ie being treeted 
softly while HIndus are being contInuouIIy ~ In 

RaJouri. Poonch and Coda and the Govemment II being 
an onlooker of all theee Incidents. We want the 
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Government to divulge its policy In this regard? The 

hon'ble Prime Minister ahouId take the country in 

confidence In regard to the dialogue being held with 

Pakistan. Ghilani said the decision taken by India and 

Pakistan In the month 0' Septembir wiD not be acceptable 
to him. What decision is going to be taken? Whether we 

are bartering with Kashmir? Whether Kashmir is being 

sold? ... (Interruptions) 

[English] 

MR. SPEAKER : Prof. Malhotra, you have made you 

point. 

PROF. VIJAY KUMAR MALHOTRA : Pradhan Mantri 

must take the country into confidence. yesterday, he had 
rMde a atatement ... (lntenupljonsJ 

MR. SPEAKER : Now, Shrl Prabhunath Singh. 

SHRI ANANT KUMAR (BangJore South) : Sir, we want 
• reply from them ... (lntenuplJons) 

MR. SPEAKER : Hon. Members, I earnestly appeal to 

you ... (lnterruptlontJ) 

[Translation} 

MR. SPEAKER: That is not fair. You have been given 

an opportunity but this is unfair. Let Prabhui1athji speak. 

(Interruptions) 

[English] 

MR. SPEAKER : Prof. Malhotra, you have already 

made you point. You have made you demand. You 

have asked for a statement from the Govemment; let us .... 
[Translation} 

SHRI PRABHUNATH SINGH (Maharajganj, BIhar) : 

The han. Member, Malhotrajl hal raised a very senaitive 

issue. There is nothing unusual about Geelani today. Eyen 

in the past he has made statements against India and In 

favour of Pakistan. When the raUy was taken out, what was 
the Government of Kashmir doing? " is also being stated 

that there were freewheeling masked terrorists in the rally 

who were raising anti- India and pro Pakistan slogans. 

BesIdes, they spat as much fire against India as they could. 

Statements are Issued by Pakistan every now and then 

that the ~ over Indo-Pak border dispute is likely to 

be reaoIved soon. What formula has been adopted to setae 
the border dispute? 

Mr. Speaker, Sir, on the other hand, please see what 

has been the stand of the Govemment of Kashmir? " was 
such a major incident that terrorists raised anti-India 

slogans and the State Govemment kept quiet. What is the 

reason behind it? Even the Central Government did not 

react. The Central Government did not issue any positive 

statement and even (lOW it is keeping mum. It has been 

reported that ten people have been booked. I would like 

to know under which section have thoy been booked. The 
Govemment should have apprised the House about the 

facts in this regard. After this incident there have been 

apprehensions in the country about the role of the 

Government that it is deliberately providing protection to 

the terrorists in Jammu and Kashmir. That the Government 

of Kashmir is sponsoring all the terrorist attacks in the 

country by provid'mg asylum to terrorists. There is an 

element of doubt regarding all these issues. We want the 

Governmenfs response over these issues and the han. 

Prime Minister should himself give a reply in the House. 

W. request you to direct the Government to respond on 

this issue in the House. 

[English) 

MR. SPEAKER : Thank you . 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I have 

no hesitation in saying that the Geelani incident is 

dangerously outrageous for the country. It is absolutely 

dangerously outrageous because on the soil of India 

there has been an Incident which deeply hurts the national 
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feetings and which deepty seeks to hurt the integrity and 

SOY8f'8ignty of the country. While saying 80, I must very 
frankly admit that the issue must not be enlarged. 

While condemning the incident, I welcome the process 
of normalization of reIationahip between Incla and 
Peldalan. I welcome the move that the Government of India 

Is hiking to setIIe the dispute between two Important 

neighbours in South Asia, and I believe that the 

Govenvnent will continue to do so despite the provocation 
that is being given by the extremists in india as well as 

in Patdstan. 

The peoples of India and Pakistan want peace and 
ft1endIy relations. But thent are extremist elements both in 
Pakistan and India, who would Hke to tarnish, jeopanlze 
arid undermine the process of li»eralization ... (ln~) 

They undermine the process of frien<tiness. Whenever I 

look at the Government, the word 1iberaUzation' comes In 
my rNnd. That is most unfortunate. 

MR. SPEAKER : Let thef8 be some liberal atIJtude 
towards the Chair' 

SHRt GURUDAS DASGUPTA I appraciate the 
lIMtraIized atIiIude of the Speaker! 

At the end, I say that the Government must make a 
statement in the House and try to clarify the situation that 
is sought 10 be created by some parties to blow up the 

issue and tum it into an issue of diapute for them. 

MR. SPEAKER : If any oIher hon. Member wishef to 
associate can send their names. 

Now. Shri Sandeep Dikshit. 

SHRI BAAJA KlSHORE TRIPATHY (Puri) : Sir, I 

associate with this but the Government should respond to 
this maUer. 

MR. SPEAKER: Aft right. you 8880CIate with this. Your 
name should be recorded. 

(Interruptions) 

MR: SPEAKER: WIthout my.permIsIIon, you eannot 
speak. WIthout my permIeaIon, de· not *Oftf. anybodta 

speech. 

(interruptJonsr 

MR. SPEAKER : The young Member wanta to nil .. 

a very impof'tant Issue. Give him an opportunity. 

(lntemJptions) 

rr"""tion) 

MR. SPEAKER: AU that is ovemow. I gave you an 

opportunIIiea to speak. 

{English} 

Nothing more will be ~ on this iaaue. 

MR. SPEAKER: You"'" made you point. You have 
made your demand. How can you demand trnmediIIIe 
retponI8? Immedate "'POIl88 is not possible. No. I 
cannot lay down precedent. I will appeeI to YOU. pIeeIe 

sit down. If the Govemrnent does not f'8IPOftd. It .. entnIy 
for them. No. I cannot compel them. 

Now. Shri Sandeep DikahIt is raising • very ~ 
Issue. 

('",.rruptIons ) 

rrransMtJon} 

MA. SPEAKER : What are you doing. I gave you an 

opportunity to apeak. I allowed your .... , I gave you all 
an opportuntly to speak, 

{EngUh} 

MR. SPEAKER : HoI one word IhouId be ~. 

(interr&IptJotM)· 
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[T"""'ation} 

MR. SPEAKER : Malhotraji, Prabhunath Singhjl, 
Gurudaa OaaguptaJI, all have spoken. 

(Interruptions) 

{English} 

MR. SPEAKER: You just tell me if you want the House 
to run or not. Please tell me. 

(Interruptions) 

(Translation) 

PROF. VlJAY KUMAR MALHOTRA: Sir, we need your 

cooperatlon ... (lnterruptions) 

MR. SPEAKER : MaJhotra Sahab, I gave you ample 
opportunity. Prabhunath Singhji, I gave you also an 
opportunity to exp ..... your views. 

(Interruptions) 

PROF. VUAY KUMAR MALHOTRA: Sir, it Is a very 

serious Issue ... (intenuptJons) 

{English} 

MR. SPEAKER: Whatever you wanted to raise, I have 

given full opportunity. Now you lnelst that immediately the 

Government 8houId NapOnd. That 18 not possible. It la 

entirely for the Government. 

(Interruptions) 

(TranslatiOn) 

MR. SPEAKER: How will the speak now? 

(InterruptionS) 

{English} 

MR. SPEAKER: Mr. Minister, do you want to say 
something? Very well. It Is entirely for the Govemment. No 

Chair can force It. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : Sir, the hon. Members have 

drawn the attention of the Govemment. It 18 not a practice 

that instantly we respond to It. I have noted their 

auggestions. At the appropriate time the Govemment will 

make the statement. ... (Interruptions) 

SHRI ANANTH KUMAR (Bangalore South) : Sir, it is 

an important matter . ... (lnterruptlons) 

MR. SPEAKER: The hon. Leader of the House has 
convnitted that he wIH come to the House and make a 
statement. ... (Interruptions) 

(Translation) 

MR. SPEAKER: All right. Ifs over now. 

{English} 

SHRI PRANAB MUKHERJEE: Sir,they cannot fewe 

at what point of time, on which date the Government will 
make a staternenl I wiD make the statement. That much 

I can say . ... (Interruptions) 

PROF. VUAY KUMAR MAlHOTRA : Are you taking 

any action or not? ... (Infflrruptions) 

SHRI ANANTH KUMAR: Sir, it Is a serious matter. 

... (lnterruptionS) 

SHRI PRANAB MUKHERJEE: SIr, this Is not a debate. 

They wanted a statement. I have assunld the House I wiD 

make a statement. 

MR .. SPEAKEFi : I think that Is enough. 

(Translation) 

PROF. VlJAY KUMAR MAlHOTRA : This is the 

pusillanimous approach of the Government which 18 
encouraging terrorism ... (~) 
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[English} 

MR. SPEAKER : Only the statement of Shrt Sandaep 

Oikshit wiD be recorded. 

(Interruptionttr 

12.41 

(Prof. Vijay Kumar MalhotnJ and Some Other Hon'ble 

Members then left the House) 

SHFU SANOEEP DlKSHIT(Eest Delhi) : Sir, than4t 

you for giving me this oppor1uniIy. 

MR. SPEAKER: It is a very ~ issue. A young 

Membef' is raising it. I request the House to give atIention 

to him. 

SHRI SANOEEP DlKSHIT : Sir, through you I would 

like to draw the attention of the Govemment to an important 

matter. About 20 days ago the Inter-Government Panel on 
CIimafe Change Of UnIted Nations brought out lis report 

on eli",n; change. Global warming and cfimate change 

ant something that we have been talking of for aJmost 10 

to 15 years. For the first time, an authentic report has come 

that has international accepted that global warming has 

now become a part, a reality. In the last »40 years the 

average ~ across theworkl have risen by 0.75 
degrees Celsius and we are estimating that In the next 

10 to 15 years they will go up even further. I am really 

unfoftunatethat the Opposttion ill not here. It is an Issue 

Of concern for each one of us. 

The report authentically claims that in tho next 15 to 

20 years - it is not 8 distant future - the glaciers across 

the wor1d, specially in the Himalayan region from where 

some Of our most sacred rivers flow, including IheGenges, 
the Yamuna and the Brahmaputra, are going to recede to 

an extent thai the Ganges and the Yamuna may die as 
rivers by the ye8r 2030. This Is a reality. This is no longer 

in the realm Of fantasy. this is a change. 

-Not recorded. 

It Is also being conaidered that tropicaJ countries like 
ours, poor countries and thlrd-world countries are going 

to der maximum. There i8 going to be mauIve crop 
damage. There is going'to be maaaIve'damage to drinking 

water. Most of our areas will tum Into desert. 

My request to the Central Government, through you, 
is to take action in this. I know International atep8 ant 

required. But nationally the Govemment 8houId take an 
Parties into consensus In this. 

{Translation} 

Sir, what if this wor1d shall experience a 10ft of h0lo-
caust after twenty years and the way t...-..llion ill taking 

place ... {IntemJptions) 

[English) 

MR. SPEAKER : , hope some notice wiD come 10 that 

I dow a discussion. I thank you for raising ,It. 

SHRI SANDEEP DlKSHIT : Sir, I would requeM you 
that some di8cusslon aI80 may be IIIowed and I urge the 
Government to take 8Ieps on It. Thank you. 

MR. SPEAKER : Shrt Madhuaudan MistIy to ... 

now. Do not refer to any State issue. 

SHAI MADHUSUOAN MISTRY (s.twtcanIha) : ., • 

ill not a Slate issue. It Is. In fact, tIbout • lake .anooune.r 
on the minorities convnined by the .... (T""IiOn) Mr. 
Speaker Sir, in Ahmedabad ... (lntenupt;onsr • 

[English) 

MR. SPEAKER: That portion need not go on record. 

{TrantllatJonJ 

SHRI MAOHUSUDAN MISTRY: Sir, I am only drawing 
the attention Of the House. 

"Not recorded, 
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[Eng/ltlhJ 

MR. SPEAKER : I have allowed you. I am requesting 
you not lItray beyond the Issue. 

[Translation] 

SHAf MADHUSUDAN MISTRY : A man was killed In 

broad day light. His wife Is missing till date. The worst part 

Is that his family had to move the Supreme Court when 

Ihey were not given juatice. An inquiry was conducted In 

the cue on the directions of the Supreme Court and In 

the Inquiry report it was 81ated that (English] in fact, the 
Stale has to protect propefIy and lives of its own cItizena, 

[T"""'tJon] Instead the Stale uaed its U1abIishment for. 
He was klDed In broad. daylight and 88 a cover up It was 
mentioned that he had links with Laahkar .. Taiba. I am 

quoting It. 

(Eng/iBh] 

'The.1nquiry undertak .. on the orders of the Supreme 
Court condudes thai the collusion Is by far the most 
serious aspect of entire sordid episode. this rnakee 
an example of the Involvement of the State G0vern-
ment In a major crime," 

Sir, the State Government itseIf •••• (lnterruptions) 

MR. SPEAKER: I will look into it. You have raised 

your point. 

(Interruptions) 

SHRI MADHUSUDAN MISTRY : In fact, the State 
Government Ie supposed to protect the lives and property. 
There a .. three IPS officers - two from GujaIat and one 

from flaluthan - who have been arrested. We demand 

a statement from the Home Minister and that. thJs inquiry 

should be given to the CBI. OtherwIse, ... • (IntMnJpIIons) 

MR. SPEAKER : No, I will not allow this. do not refer 
to that. You have refened 10 this. 

(IntemJptiona) 

·Not raconted. 

SHRI MADHUSUDAN MISTRY : It Is a verv serious 
maHer ....• 

MR. SPEAKER : Do not record anything. 

(Interruptions)" 

SHRI MADHUSUDAN MISTRY : ....• I demand a 
statement from the Home Minister. . .. (lnterruptJOtJS) 

MR. SPEAKER: Shri Yerrannaldu. 

(Interruptions) 

MR. SPEAKER : Please sit down. 

(InlfimJptions) 

SHAI MADHUSUDAN MISTRY : ...• 

MR. SPEAKER : Not one word, nothing is being 
recorded. Why a .. you shouting? 

(IntemJpIionsj* 

MR. SPEAKER : Shri Yerramatdu. 

(lntenupIIons) 

MR. SPEAKER : -Do you thInk,Shri KrtIhnadaa, that 
you .. eervtng the __ • 

(IntJertup4Ions) 

MR. SPEAKER : Prof. Malhotra, I have not allowed, 
I am not allowing it to be recorded. 

(Inferruptlons) 

SHRI KINJARAPU YERRANNAIDU : Mr. Speaker, SIr, 
I am raising a very important and prominent __ relating 

to Andhra Pradesh. I am raquesting aD the Members to 
kindly co-aperate. . .. (lnIMUpIions) 

MR. SPEAKER : I will adjourn the Houee. 

(,nfenuplions) 

"Not recorded. 
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SHRI KINJARAPU' YERRANNAIDU : Mr. Speaker, Sir, 

t am requesting through you aU the hon. Members that I 
have to raise a matter of urgent public Importance. 
... (InIenUplions) 

MR. SPEAKER : The House stands adjourned tiM 2 

p.m. 

12.41 In. 

The Lole Sabha then adjoumed till Fourteen 
of the Clock. 

14.05 bra. 

The Lole Sabha te-aBSIKI'IbIed at five minutes pat 
Fourteen of the Clock. 

(Interruptions) 

{English] 

SHRI KlNJARAPU YERRANNAIDU (SrikatwIam) : Sir, 
I have given a notice for suspension of Ouestion Hour this 

rnorrmg. Hon. Speaker called my name at the.1ut moment 
during 'ZMo Hour' but ~ House adjoumedllUddenty. I 
wiB just take two minutes to mention this ~ issue. 
I will not take more time than lhat. 

[Transllllion] 

MR. DEPUTY-SPEAKER You can speak in the 
evening. 

{English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADcASTING 
(SHRI PRIYA RANJAN DASMUNSI) : Sir, I humbly SWmIt 
this to you. ~1:18 decision is yours. We 818 haRf preaad 

for lime and we have to discuss the Demands for Grants. 

Demands have been a demand of the House. Han. 
Speaker exhaustively gave opportunity to the Mernbetw. I • 

cannot blame anybody. With full respect to Shri Yerrannaidu, 
he knows the tradition, I do not know how we could cany 

on WIth the business of the ~ If we start railing 'Zero 
Hour' issues even in the business hour. Demands for 
Grants (Railways) have to be passed without a debate. 
That has been agreed to. Then we have Demands for 

Grants of Ministry of Labour. There are a lot of Membe,. 
to 8J)88k on that. How do we manage the b,*""- of the 
House? 

SHAt KINJARAPU YERRANNAIDU This is an 

alarming issue In Andhra Pradesh. 

,SHRI PAlYA RANJAN DASMUNSI : On this Issue, 
MaharuhtnlMembers afso will get up. I do not know hoW 
to manage the business of the. House. 

SHRI KINJARAPU YERRANNAIDU : This is an 
aJannIng issue in Andhra Pradesh. There Is tension in the 

State. Just an hour before, we met the Prime Minist8f'aIso. 

SHRI PAlYA RANJAN OASMUNSI : You raise It 

tomonow In 'Zero Hour'. I will plead for you with the 
SpeMer. 

SHRI K1NJARAPU YERRANNAIDU : Okay. 

14.0& tara. 

MATTERS UNDER RULE 3Tr 

{English] 

MR. DEPUTY-SPEAKER: Matters under Rule an 
listed for the day may be treated 88 laid On the Table of . 

the House and they will form part of the proceedingl. 

(l) .... to ... up • Central UnIvenIty on 
IftfoimalkH'l Technology In TamA N8CIu 

SHRI S.K. KHARVENTHAN (PalanI) : Sir, at preeent 
there are 18 Central Unlv8t'8itie8 functioning throughout 

"the country. All the UnivenIitias ant located In Northem 

*Treated 81 laid on the Table. 
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India except one In Puducherry. There are five univeraIties 
in the North East. four in New Delhi, four in Uttar Pradesh. 
two in Andhre Pradesh and one each in West Bengal and 

Mahar_htre. 

For the past sixty years no central university is 

constituted on any field ~f ec:Iucation in Tamil Nadu. KeraIa 
and Kamataka. The youths from south are unable to get 

admission in anyone of the Central Universities due to 

language problem and so many reasons. Large number 

of youths Who ara working In the field of Information 

Tectli'lOlogy sector throughout the world are from Tamil . 

Nadu only. However. there Is not much acope for the 
students In the Tamil Nadu State to pursue their higher 

education in Central Universities and they ani facing lot 

of difficulties. 

Hence. there is an urgent need for aetting up of a 
Central University on Information Technology in Southam 

India particularly in Tamil Nadu. I shall. therefore. urge 
upon . the Govemment to take necesaary action for 

establishing a Central University on Information Technol· 

ogy in T ami! Nadu at the earlieSt. 

(II) Need to monitor the funaIonIng of Public 
DI8trIbutIon SyetMI In Ilha, 

SHRI NIKHIL KUMAR (Aurangabad. Bihar) : The high 

prices of essential food Items like pulses. gram. rice. sugar. 

mustard oil and turmeric are a matter of serious concem. 
Even After a fall in the prices of chana and moong daI 
they are stH! high while that of masoor, amar and ra;ma 
dal, rice, dhania, jeera and 'goIkI' have risen. Also, 

availability of Kerosene oil at fair price is a problem. Thera 

Is wideapread feeling that all this is because of hoarding 
followed by sale in the black market and the inefficient 
functioning of the Public Distribution System. Thera 1& aIIo 
the peroeption that the Central Government is not doing 
enough to compel the state govemments to ensure proper 

functioning of their retail outlets. 

The centre should evolve a ayatem to monitor the 
working of the Public Distribution System in the Ita ..... 

particularly In Bihar. The concemed Ministry should 

organize meetings in the state capitals with the State 

Govemment officials dealing with the system and. to make 

a meaningful asseament. should tally the quantum of 

essential commodities and food items supplied to each 

district and actually sold in them. This will show It 
allegations of hoarding are correct or the supply of these 

Items has been inadequate. Corrective action, as the case . .. 
may be, Ihould then be taken and stringent legal action 

against hoarders, if any must follow. This alone will set 

mallerB right. 

Also, 'khartr sowing will begin by next June. Adequate 
timely and availability of genui,. 'ertllizers-DAP , to'" bawin 

with, and then Urea must be ensured. 

(III) Need to ......... for .. ntng Ann8 sag.r 
Lake In AItMr· 8ncI ................ , In 

Puahkltr, .......... " 

[TransIaIIon] 

PROF. RASA SINGH RAWAT (Almer) : Sir, the .. 
renowned historical city of Ajmer and the world Iamoua, 
pilgrim center of Pushkar are the two very important c:Itiea 
from religious, culluraI, tourtst, an:heoIogiCaI paints of view'. 
Foreign and cIomestIc Iourista coming to.RajuthM make 

it a point to vIeII ........... ~. the ...... 

of the historical lake of A;mar along . the banks of which 
Shahjehan got a parapet (Baradari) constNcted and the 

holy 'Pushirar SanJva( In ........... 1aIchs· of people 

take a dip to wash WMIf their IinB have bKome extremely 

polluted and germ infesled. Thera Is no Inflow of fraeh 

water due to Shortage of rains and the trash rain water 

canndt be collected owning to blockade In !he 1nIeta. 
ConIequentIy, owing to exceuive IiIIIng and in the 

absence of eIIorts of dIIiIIIng the Pushlc.8r Sarovar the 

wafer Is no longer fit for bathing which caU888 gl'Ht 

inconveNence to the pilgrims. 

Therefora, the EnvIronment and Forest Department 

and the Department of Tourism and CuIIuIe .re requested 

to take immediate ... 10 clean both the Anna Sagar L.ake 
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in A;mar and the holy Pushkar Sarovar _ and de8iIt the 

bottom of the lake and make anangements to provide heah . 

and safe water in the lakes by getting the water_ inlets 

cleaned. 

(Iv) Need for gauge ~venIon of, existing narrow 
puge mtway nne on Seoni-Chhlndwa,. 

section In lIIIdhyli Pradesh 

SHRIMATI NEETA PATERIYA (Seoni) : Sir, throUgh 

you, I woutd like to draw attention of the Central 

Government towards my parliamentary cOnstituency, Seoni 

in Madhya PI1ldesh. There' is 57 K.M. long narrow gauge 
Railway Line between Seoni and Chhmdwara. This is 

tribal ~-~ Narrow gauge line C8IJ88J lots _ of 
difficulties "in~ ~ 88 a result of it, no. industry 
could be set up in thia aaa and ~ has not taken 

place. Consequentty the district of Seoni has been lagging 

behind an other districts as far as development Is 

concerned. This has led to increase in unemployment. 

PeOple of thia 8reehavebeen denlanding' conversion of 
this -1'IIinOW" gauge between Seoni and Chhindwara Into 

broadgallgefor the iasf many years. I would Iike,to urge 
the hon'ble Minister~af Raltways to 1dndIy issue orders to 
convet1 this narroW gauge railway line Into broedgauge 
keepIrig in vieW"the cuiTent cordion of this backward and 

tribal area of the state. 

(v) .... to chedl the ...... 1teM of ....... fiom 

...... ·to~ 

SHRI BACHI SINGH RAWAT 'BACHDA' (AJmora): SIr, 
I would like to draw the attention of 11)8 Union Government 
towards Uttarakhand. Most of the areas of Uttarakhand ara 

hiUy which abounds in forests. There are reports that 
M80isIa are infiltration into Uttarakhand from Nepal and . 

setting up their hideouts in Its forests. The MeoIata coming _ 
from Nepal can easily infiltrate into Uttarakhand. Once they 

hide IhemaeIYes into jungles, it would be eaay for them 

to carry out their ~ and then it would not be easy 
to nab 1hefn. 

I would request the CentralGovemment to check out 

a strategy In ooIIaboration with :the State Govemment to 
check the Infiltration of -Maoists 80 that they can be 

prevented from carrying out their activities in other States 
particutarly in UttaraJthand. 

. (WI) ..... to ....... MX educetIon from-1M 

tytIabua of CBES for PrImary C ...... 

SHRIMATI KARUNA SHUKLA (Jan;gl~) : Sir, Ministty 

of Human Resouroe .Development h88 Irw;Iuded Sex 

education in the cuniculum of thee.B.S.E. from the primafy 

cia.-. itaeIf and ita material has been pnlp8red by the 

UNICEF. The material which I have .... Is obecene. This 
material Is not going to solve I6tY purpose of providing 

better education to children rather It wIU drive u.n towarde 
sexual promlsulty In the society. The Immature children will 
not be able to pay attention to their studies and theY will 

be inclined towards sexual curiosity. n Is required to be 
COI'I8Idered I8ItouaIy the appropriate age end manner In 

which sex education is to be Imparted.-A conatdafadpollcy 

is required to be formulated on such eeneitive ........ In 
consultation with teachera, guardians, sociologists, pay- . 
chiatrlats and psychologists while formulating auch policy. 

The Environment and Culture of every country should be 

taken into account. If such things are not taken into account 

In a oounIry like India. we will have to face new problema 
instead of aoMng the existing onee. 

I, therefore, request the Government to immediately 
withdraw this material and initiate a national debate on 

when and how sex education is to' be imparted eo that 

a weN considered opinioO can _ be evofved with the active 

patticipetIon of various aec:tiona of society 80 as to build 

national character. 

(vii) ...... to .... the poley of MttIng up of 

..... Economic Zonee In the country 

SHRI HANSRAJ G. AHIR (ChandaIpur) : Sk, In view 

of the oppoeition by the farmars in certain Slatea of the 

country following 1M approval accorded by Union 
Government to -the poley Nt up8peciaJ Economic Zone 
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In the country . j& required to be reconsidered. AaaumillJ 

the S.E.z. Crlterio.n of the developmem, Cultivable land 'is 

being ac:quirad by the Government in the country. At 

present, land of farmers is being acquired in. the country 

under· the Land Acquisition Act, 1894. Such an outdated 

act does not provide adequate prices to the fannel8 for 

their land and they are also not rehabilitated properly. 

Farmers engaged in agricultural activities are being forced 

to live In jhuggis and do work like labourers after their 

displacement. Agriculture and agriculturists should be our 

priority but condition of farmers In the country Is 

deteriorating. Considering the opposition being registered 

across the country against S.E.Z. as- its indication, it is 
l$QuIPed to be revised and the priorities of the country 

should be changed. I should be formulated' to make it 

farmer and agriculture based. Through you, I would like 

to' request the Govemment to revisit the policy of Special 

Economic Zones. 

(viii) Need to eatabll.h • modem Dry port 
Itt Dhubrl, Assam 

{English} 

SHRIMATI MINATI SEN (Jalpaigurl) : It is a matter of 

concem that for the benefit of our country's trade and 

Industries the Govemment has yet to exploit river 

Brahmaputra and establish a modem port at Chubri. 

During the British rule, a port was established in 1883 on 

the Brahmaputra at strategically located Chubrl. Railways 

were also extended up to Chubri as. an important business 

centre of Norh East India and it contributed to the 

development of large area like North Bengal, Slkkim and 

Bhutan. Later air transport system was also introduced 

in the area as a result of intensive commercial activity and 

economic development. The economy of North Bengal was 

immensely benefited by the infrastructure facilitie&. avail-

able at Chubri. But this water transport system was cIb$ed 
due to acrimonious relationship between India and 

Pakistan and as a reeult the actives of Dhubri port were 

halted and· with this economiC and commercial activities 
were also adversely affected. It had a far-reaching effect 

on the economy of ·Assam and North Bengal. The 

recession ultimately made the Railways defunct and Air 

Transport system was stopped. Although after much dilly 

dallying the Government sent a hlgh-power team for 

investigation and on the spot assessment. It Is leamt that 

the team has submitted a favourable report. 

I, therefore, urge upon the Govemment to make an 

announcement to the effect that a port with ali modem 

facilities will be established at Chubri for which the 
construction .work. of the port terminus will have to be 

completed within two years. 

(Ix) Need to extend the National Rural Employment 
Gu.rantae Scheme to North Trlpura District, 

Trlpura 

SHRI KHAGEN, DAS (Tripura-West) : Tripura is one 

of the most remotely located States In the country with 66% 

of the population living below the poverty line. Under the 

National Rural Employment Gu.arantee Act (NREGA). out 

of the .total 330 districts covered, 3 (three) districts in 

Tripura have been covered so far but the North Tripura 

district which has a significant BPL and Tribal population 

• is yet to be covered. The rural population of the North 

Tripura district ta more than 5 (five) lakh and do not have 

any secured means of livelihood. Because of geographical 

isolation most of the economic and Industrial actMties in 
the remote NE stateS are' uncompetItIve and the wlnerable 
population In these states has to depend on the schemes 

such as REGA for their livelihood. I WOuld, therefore, urge 
Government of 1ndia to immediate1y extend NREGA to 

North Tripura district so as to provide the much needed 

safety for the poor. and vufnerable population living In this 

remote district of the ~t state of the Country. 

(x) Need to run UtIIIr ~ Sampark Kranti 

ex",... cI8Ily Mel provide adequllte number of 

bog'" fQr Bundelkband region 

(Trarislstion) 

SHRI RAJ NARAYAN BUm'fOLiA (Hamirpur, U.P.) 

Sir, the Railways have started neglecting- Bundelkhand. the 
most backward region in Uttar Pradesh. It is a matter of 
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great concern. I have been demanding in the House lor 

the Iaat three consecutive yeara to run Uttar PredaIh 
Sampal1t Kranti ExpteSS daily but no positive ..... haw 
been taken so faf in this regard. Even efforts are being 

made to curtalf the number of bogies In the utt., P.radesh 

Sampai1( Kranti Express. On 22.4.2007 the train arrived at 
platform No. 7 al 920 p.m. AbouI4 bogies of the train .... 

reduced. A lot of inconvenience was C8UI8d to the 
passengers by the Railway adrIWIislration. n.e WI • 

great resentment among passengers. The .... .,. h8d 

reserved tickets but there were no bogies for .them. 
," 

The hon'ble Minister of Raitways is, 1henIfcn, 

requested through the House to run the Uttar Pradesh 
Sampark Kranti Express daily with immecIate eftact 
8~ provide adequate number of neat and clean 
bogies. 

(Ix) Need to take ...... to Incnae the ... 1CtIGn 
of ........ oR In the country 

SHRI RAWI LAl SUMAN (FIrozabed) : Sir. at ..... 

the common man ill facing lola hardIIhIpe on accaunt 01 
non-availabilily of the cornmocIlIies 01 .., ... in the 
c:ounby. Wheat, Rice, P\Mea, ... 01 .. IUCh 

conwnodiIie6 which are daily l.-d by • common mM. The 
Govt. does talk of the shortage of Wheel. RIce, PuIeee, 
Sugar etc. but ecIbIe oil JIM aIIIo joNd .. CIIIegoIr of 
these c:ommoditie8. Ower the put years. pracU:Iion of 
pulses has been ~ decr ... lng In the country. 
To meet the requiramenl of edible 01, dIp8I.~ on 
import is continou.Iy riling. WIle ... the ~ 01 
edible oils In the country W8I met by way 01 3 per cent 

import during 1990. pra •• ....., this Import II 40 Per cent. 

As compared to other cOunb1aa 01 .. WOftd, Ihe ..... of 
production of pulses in the country II JUSt 50 per cent. The 
National 0iIeeeds Crusher. AsIociaIIon tIM MCenIIy 

iaaued a white paper whent-In II II mentioned that now 
II would be dIfIIcuIt to meet the .... 01 NqUiNment of 
the counIIy through in1KH1I in futuret. ~ 01 in 
America, RepM8d 01 in other European countriea, Palmol 

In MaIayaIa and tndone8ia ara being l.-d as BIo-fueI. 
HInce, the availability of edible 011 In the lnIamational 
market would be nil. On the other hand, according to .. 
tndIan Councif of AgrIcultural ReMarch. the production of 
.,... could be IIICMUed to 30 per cent by changing .. 

tactwJIogy. The rate of production could be raised above 

the rate of wortd production by using adYancad typea of 
eeedI. EcIbIe 01 Is not only an essential commodity of 

daily UN I'IIIhet it Is providing employment 8110 to taca of 
people In the country. n ella provides employment to thoR 
who ant unIIdIIed, iBende and live In ..... 

Therefcn. , would like to UIQ8 .. GeM. to take 

....,. ... ImrnedIalaIy In this ragard and thus provide 

..... to comrnoIlftWl. 

(xii) Need to ...... crap ............ 00IIqIUI80ry for 
....... In the country 

SHRI VUOY KRISHNA (BaIh) : Mr. Speaker. SIr, 
acconIng to the 58th rapod or the National AgricuIIuraI 
San.,ee Surwy, only 4 pement of ........ have goa 
thefM8Ive8 covered under crop insurance and 58 fMIR*d 
or Iarmera are not even awera of It. Nearly 18 percent or 
Iarmera ant aware of Bio-food. a..IdeI, nearly 29 percent 
or 1a",..... are awara of the aMninun Support Price and 

crit 8 petCenI of them have heard about the Worfd Trade 
OrganIsation. 75 percent population of the country live in 

villages. So, the Govt. should make the IIIrmers aware In 

IhIs regard. Crop In8urance ...... vital iq)orIance In 

agrIcuIIura leCtOr. n II vary COI,ITIOn In our country Ihat 
crops get destroyed due 10 tIoodIt and droughts. So, I 
request the Govt. to make crop In8urance compuiIory for 

f ...... and to make the vIIagee inItead of dIvis60n a unit 
under cop InIurance 10 that the Ioues IUflerad by the 
III",..... could be raaIIsIIcaIIy ......ad and they be given 
COfI1)8nI8t1on, therefor In • right nwnner. 

laIIIy, I I8qUHI the GeM. to waive off the ~ 

loans or the naItonaIMd. c::ornmetdeI, oo-opendive and 

ntgionaI rural banb towerdI the tamIIIea of the deceUId 
.......... In the cIItrIcfs whenIin a rtumber of fanners have 
commIIted 8UIckIe due to t.vy tnc:tebtechtee. 
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(dO NNcI to .... ure IIdeqwde apply of LPG 

for domestic uae In Tam" Hadu 

{English] 

SHRI K. SUBBARAYAN (Coimbatore) : The supply of 

LPG cylinders to Tamil Nadu for domestic purpose is too 

short to meet the actual sanctioned connectlons. The 

supply from the Centre to the state Is also disproportionate 

to the actual number of enrolled consumers. As a resuH 

the agents at respective levels are unable to provide the 

LPG cylinders in time to the consumers. The Inordinate 

delay very often creates utter unrest. People at this express 

their discontentment through agitations and protests. H is 

also apprehended that piHerage of the domestic supply for 

commercial purpose is going on unabated. 

The MinIstry of Petroleum Natural Gas should be 

advised to ensure adequate supply of LPG cylinders 

to Tamil Nadu immediately, which needs to be proportion-

ate to the enrolled consumers. Steps to mitigate the 

sufferings of the households, women in particular, should 

also be initiated without any loss of time. Further loopholes, 

if any, causing illegal usage for commercial putpOS8S 

should be plugged to protect the interests of the 

consumers. 

(xlv) Need to set up a LPG boltItng plant et 
"'shrakh, Dtstricl Saran, BIMr 

SHRI PRABHUNATH SINGH (MaharajganJ, Bihar) 

Sir, the Mashrakh divisional Headquarters under Saran 

district of Bihar State is centrally located in Saran, Sivan, 

Gopalganj and Muzaffarpur districts from where the 

distance of all distriCts Headquarters Is near/y 40 to 50 Km. 
Consequently, commercial activities Since the British rule 

have been continously flourishing. Mushrak is connected 

with Saran, Sivan and Gopalganj districts by roads and 

railways. Divisional Headquartets, Thana, Hospital, Power 

House, Telecom Centre, Doordarshan Kendra, College, 
Central School etc. all facilities are available there in 

Mashrakh.Maahrakh is also a sub-divisional Headquarters 

proposed by the Govt. Thousands of ratlway employees 

as well as retired railway employees live in Mashrakh and 

nearby areas. The proposed sub-divisional Headquarters 

Mashrakh of the Saran district is a thickly populated area 

where a Io.t of commercial activities are taking place. 

If a bottling plant is opened in Mashrakh, then LPG 
distributors and Customers would be highly benefited. 

Earlier. an initiative to open a bottling plant in the Saran 
district was taken by the Hindustan Petroleum Corporation 
Umited. For this purpose, a survey has also been 

conducted by the HPCL. But, the construction work of the 
plant is yet to be started. For this all sorts of facilities are 

available in Mashrakh .. 

I demand the Govemment to soon open a bottling 

plant In Mashrakh of the Saran district of Bihar. 

(xv) Need to conduct census of Buddhist 
population In the country 

SHRI RAMOAS ATHAWALE (Pandharpur) : Sir, the 

Central Govt. has given instruction to separately count the 

Buddhist population during census, but these instructions 
have not been carried out. It's requested from the Union 

Govt. to take effective steps for showing separately the 
Buddhist population in the census. 

Our country has been named 'Bharat'. But still our 
country is known and caUed as 'Hindustan' which is not 
fair. Proper steps should be taken regarding naming and 
calling the country as 'Bharar. 

14.07 hrL 

"DEMANDS FOR GRANT$-(RAllWAYS), 
2007~ 

{EngHsh] 

MR. DEPUTY-SPEAKER : The House will now take 

up discussion and voting on the Demands for Grants 

in respect of the Budget (Railways) for the year 2007-

2008. 

·Moved with the -Recommendation of the President. 



927 Demands for Grants - APRIL 26, 2007 (RaIIway&)2OD7-f)8 

Hon. Members, as you ere aware, the House had 

atready discllSsad the Demands for Gran.. on Account 
(RaiIwaye) for the year 2007-2008 at length. It has 

therefore, been decided that the Demands for Grants 
(Railways) for the year 2007-2008 may be considered and 
voted by the House without discussion to faciIttate 
threadbare discussion of the Deniands for Grants of the 
Minist1'y of Labour and Employment. As sufficient time for 

moving Cut Motions to the Demands for Grants (RaIlways) 

is not available, , treal all the Cui Motions, which have 

been circulated, as moved. 

DR. PRASANNA KUMAR PATASANI (Bhubane8war): 

I beg to move : 

That the Demand under the Head RaBway Board 
(Pages 01.01.1-01.02.1) be reduced Re.1 

Failure of the Government to strengthen the HINId-
quartera ot the East-Coast Zone RaHway, 

~ar. (1) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.1-01.02.1) BE RE-
DUCED BY AS. 100. 

Faitute of the Government to sanction aufIIcient grant 
to Khurda-Bolangil Railway Pn:Jiecl (20) 

Failure of the Government to c:onstruct overbridge on 

the 8hubaneswar railway station. (21 ) 

THAT THE DEMAND UNDER THE HEAD ASSETS-

ACOUISfTION, CONSTRUCTION AM) RE-
PlACEMENT (PAGES 18.01.1-18.04.3) BE 
REDUCED BY RE.l00. 

SHRI KHAGEN DAS (TRIPURA-WEsn : 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BE RE-

DUCED BY AS. 100. 

Need to make Tripura a pert of the Trans Allen 
Railway line by \inking the railway neIWoIk In 

BangIadaIh with· .. ·· tndIM'I Adwaya. at· AgaIt8la 

(2) 

Need to mobillee track materiala \Ike raila, fIlIInga 
etc. in sufIIcient quanlily on the Kumarghat-Agartaia 
8Idor. (3) 

Need 10 InIrOduoe • new fut ~ train belwaen 
Manu and LumcIng. (ot) 

THAT THE DEMAND UNDER THE HEAD ASSETS-
ACOUISfTION, CONSTRUCTION AND RE-
PLACEMENT (PAGES 16.01.1-18.04.3) BE 
REDUCED BY RE.100. 

Need to extend raIwIIy line fnJm AganIa 10 
Sabroom. (22) 

Need to provtde rail link between Sabloom and 

ChIltagong In order to provide 8CCIU to ... potl tor 
the North Eutem Region. (23) 

Need to provide rail link bet\'Jeen Agartala and 
Akhaura In BangIadeeh. (24) 

Need to IICp8dIte oompIItbi of NIIwtIy Ine behueen 
MInu and AgarIaIa. (25) 

Need 10 expedlle constnJotion of tunnels on K&Mnarghat-
AgartaIa I'IIIwey .... (28) 

Need for early COft'1)Ietion of gauge conversion of 
Lumdlng-Badarpur railway line. (27) 

Need to take up gauge COI'MN8ion of Badarpur-
Kumarghat railway line. (28) 

Need 10 pfOWIde good quality .... and wagons for 
Lumdlng-Kumarghat rail 18CIOr. (29) 

StiRI B. MAHT AS (Cuttack) : 

Need to 8taft a ...,.,.·faat exprns train from Purl 10 
Allahabad. (5) 

Need to Nice .... the frequency of RaIc:IhMI e..,.... 
from Bhubaneewar. (8) 
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Need to ,tmpfove the condition of railway track 

belwe8n Cuttack and Khurda Road f8iIway ,station. 

(7) 

Need to run a train-bus from Cuttack to Puri (8) 

,Need to provide atoppage of Expreu trains at Naraj-
Marthapur Railway StatIon. (9) 

Need to upgrade CUIIack railway 8IatIon to inter-
national standard. (10) 

Need to start a sUper fail train from Panideep to 

Mumbal. (11) 

Need to increase reservation quota of Cultack In 

CtIttack Howrah-YeshwanIpUr Exp..... (12) 

Need to start a Aajdhani Express train from 

Bhubaneawar to Delhi via Sambalpur. (13) 

Need to run an expRI88 train from Cuttack to 

Sambalpur In the evening. (14) 

Need to run an exprau train from Cultack to Howrah 

in the evening. (15) 

Need to modemise Bhubneswar station to intama-

tional atandaI'd. (16) 

Need to modernise Pun Station to Intarnational 

"ndalds. (17) 

Need to terminate Konark Express at Cuttack. (18) 

Need to develop Barang Station .. setellite linked 
modal railway station. (19) 

Need to construct over-bridge near Raj-AthagIu11 in 

EasI-coaat RaIlway Zone. (20) 

Need to lay track between Bhadrak and Ohamra. 
(21) 

Need to lay new lines between Talcher and GopaIpur 

lIM NafSingpUr-KhandaP&<la. (22) 

1t.07 In. 

[T1'IIn8Jation] 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01-1-01-02.1) BE RE-

DUCED BY RS. 100 

SHRI SUBHASH SURESHCHANDRA OESHMUKH 

(Showapur) : Need to reconsIiIuta the RaIlway Board to 
Improve its functioning. (33) 

Need to allocate sufficient funds for, the development 

of railways in the state of Maharashtra. (34) 

Need to reduce non-plan expenditure in the Miniaby 

of RaIlways. (35) 

Need to make proper safety arrangement at the 

railway crossings In various railway zones of 

Maharashtra. (36) 

Need to make proper, arrangement for management 
of heavy rail traffic in various sections falling within 
various raBway zones of MahaIuhtra. (37) 

Need to make proper arrangements for the mainte-

nance of all the railway stations of Maharashtra. (38) 

Need to issue concessional monthly tickets to the 
perso.ns living below poverty line. (39) 

Need to develop all the railway stations located at the 
district headquarters of Maharashtra into model 

~. (40) 

Need to lease out railway land to the poor people of 
the country. (41) 

~ to run EMU trains on time under various railway 
zones of Maharashtra state. (42) 

Need to sofve the pmbIem of water logging at the 

railway stations in the state of Maharashtra. (43) 

. "Need to further reduce peasenger fares and fnIIght 

charge of essential commodities. (44) 
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(Shri Subhash Sureshchandra Oeshmukh) 

Need to protect passenger coach wagon manufactur-
Ing units of the country from Incurring Ioeaes by 
avoiding Import of passenger coaches and wagons. 

(45) 

Need to pfOVide more passenger coaches and 

8ngInea to various railway zones in the Slate of 
MahanIshlra for the smooth running of ttalna. (46) 

Need to take steps to provide power supply at the 
railway atatIona to decongeet rail tratfic under the 

various railway zones in the state of Maharaehtra. 
(47) 

Need 10 provide parking facilities to persona vIaiIIng 
I'IIiIway stations Imder various railway zones In the 
state of Maharashtra. (48) 

Need to elirNnate delay in providing fuR rake loading 
fac:iIities at the raitway stations under various railway 
zoneS in the state of Maharashtra. (49) 

THAT THE DEMAND UNDER THE HEAD ASSETS--

ACQUISITION, CONSTRUCTlON AND RE-

. PlACEMENT (pAGES 16.01.1-16.04.3) BE 
REDUCED BY RS. 100. 

Need to make proper arrangement 'or computerised 
reservation at various raifway stations In the state of 
Maharashtra. (SO) 

Need to provide better paaaenger amenities at an 
railway stations in the state of Maharashtra. (51) 

Need to doubling the railway line on a. the major 
railway eectioIl8 in the state of Maharashtra. (52) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.1-01.02.1) BE RE-
DUCED BY RS. 100. 

Need to provide facility for raaefVation through Cf8dit 
cants at iqIortant Raitway Stations in Maharashtra. 

(53) 

Need to provide mont coaches In EMU train running 

between varioUs stationslnMaheraahtra. (54) 

Need to set up a new RaIlway Zone In Maharashtra. 
(56) 

Need to set upa RaIlway Capital Fund to change old 

railway lines, bridges and 8ignaI ..... (57) 

Need to expedite the aIoIment of .... to check delay 
in execution of Railway ProjecIs. (58) 

THAT THE DEMAND UNDER THE HEAD STAFF 
WELFARE AND AMENITIES (PAGES 11.01.1-

11.03.1) BE REDUCED BY AS. 100. 

Need to set up a weII-equIpped Railway HoepIIaI at 
SoIapur having facilities 'or kidney transplant, heart 
opendion . and cancer· treatment. (59) 

Need to allot \and for the construction 0' school 
building 'or the children of railway employ .... (SO) 

THAT THE DEMAND UNDER THE HEAD ASSETS--
ACQUISITION, CONSTRUCTION AND RE-
PlACEMENT (pAGES 18.01.1-16.04.3) BE 
REDUCED BY RS. 100. 

Need to provide public address ayatem at all the 

Railway Stations In Maharashtra. (61) 

Need to pRMde banking faclliltel at Important RaIlway 

Stations in Maharaahtra. (82) 

Need to provide adequate number of wagons 
commenatnte wIIh the demand for tnIntportaIian of 
Ioodgralna In Maharashtra. (63) 

Need to COMtruct pilgrim rest heM-. at stallon located 
al in1Jortant pilgrim deIIInatIons In Maharaahtnl.(64) 

Need 10 conetruct MPI"" rwUring fOt'Ime for the 
paaaengera and the tourista at Important RaIlway 
StatIons of Maharaahtra. (65) 

Need to streamline Ihe ~ of PCOs foceted 
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at various platforms under various Railway ZOnes in 
the State of Maharashtra. (66) 

Need to property maintain computers and depute an 

additional enquiry clerk at important Railway Stations 

of Meharuhlra. (67) 

Need to sanction adequate funds for the proposals 

I808Ived from the State Government fOr laying new 
raHway lines in the Slaten of Maharashtra. (68) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BE' RE· 

DUCED BY RS. 100. 

Need to provide emergency medical facilities to the 

peuengere at lhe railway stations IM'def various 
railway zones in Maharashlra. (69) 

(DISAPPROVAL OF POUCY) 

THAT THE DEMAND UNDER THE HEAD 

MISCELLANCEOUS EXPENDITURE (GEN· 

ERAL)'PAGES 01.02.1-02.02.1) BE REDUCED 

TO RE. 1. 

Failure 10 complete long pending survey of new 
railway lines in Maharashtra. (70) 

(DISAPPROVAL OF POLICY) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF PERMANENT WAY 

AND WORKS (PAGES 04.01.1-04.03.1) BE 

REDUCED TO RE. 1. 

F.aute to undeftake repair and mainlenance work al 
. the Railway alalions falling underSolapur Parliamen· 

tary ConsIilUenCY. (71 ) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF PERMANENT WAY 

AND WORKS (PAGES 04.01.1-04.03.1) BE 

REDUCED BY RS. 100. 

Need to improve sanhtiOn at aU· the railway aIaIlons 

In SoIapur Conslituency. (72) 

THAT THE OEMAND UNDER THE HEAD 'REPAIRS 

AND MAINTENANCE OF MOTIVE POWER 

(PAGES 05.01.1-05.03.1) BE REDUCED BY 

RS.100. 

Need to set up a workshop for the maintenance of 
railway engines in Maharashtra. (73) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF CARRIAGES AND 

WAGONS (ftAGES 06.01.1-06.03.1) BE RE· 
DUCED BY RS. 100. 

Need to set up workshop for the repair of wagons in 
SoIapur Partiamentary Constituency: (74) 

(DISAPPROVAL OF POLICY) 

THAT THE DEMAND UNDER THE HEAD STAFF 

WELFARE AND AMENITIES (PAGES 11.01.1-

11.03.1) BE REDUCED TO RE. 1. 

Failure to repair and maintain railway colonies under 
various raHway divisions in Maharasht~. (75) 

THAT THE DEMAND UNDER THE HEAD STAFF 

WELFARE AND AMENITIES (PAGES 11.01.1-

11.03.1) BE REDUCED BYRS. 100. 

Need to provide accommodation to the employees at 
the railway stations of their posting under various 
railway zones in Maharashtra. (76) 

Need to extend medical facilities to the employees and 

offlcers of Railway working al the stations under 
various railway zones in Maharashtra. (77) 

Need to encourage the outstanding sports person 
seMng' lhe Railways to improve the declining 
standard of Indian sports. (78) 

Need 10 set up a 50 bed railway hospital at $oIapur 
for the welfare of railway employees: (79) 

Need to provide pmper accomrilodatIon to the railway 
employees espectaRy the gangmen. (80) 
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THAT THE DEMAND UNDER THE HEAD MISCEU...A-

NEOUS WORKING EXPENSES (PAGES 

12.01.1-12.03.1) BE REDUCED BY RS. 100. 

Need to check the irregularities In catering aeMces 
at the raitway stations under various railway zones In 
MaharaahIra. (81) 

Need to deploy more Railway Protection Force 
penIOIlI"18I for the proper safety of railway ....... 

(82) 

THAT THE DEMAND UNDER THE HEAD MlSCELLA· 

NEOUS WORKING EXPENSES (PAGES 

13.01.1-13.02.3) BE REDUCED BY RS.100. 

Need tQ redraa8 the griavances 01 railway pensionens. 
-(83) 

THAT THE DEMAND UNDER THE HEAD ASSETS-
ACQUISITION, CONSTRUCTION REPlACE· 

MENT (PAGES 16.01.1-16.04.3) BE REDUCED 
BY RS. 100 

Need to provide ~ at all ralIway aIIIIions under 
SoIapur Parliamen1ary Constituency. (84) 

Need to expand eeoond cIa8s wafting rooms at aD 
railway staIIons under various railway divisions of 
MahanashIra. (85) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BE RE· 

DUCED BY RS. 100. 

Need to repair approach roada of the aIIIIioM under 
1h8 various railway zones In the state of Maharuhtra 
wiIhout delay. (86) 

HIed 10 rur1 more paseenger trains under various 
railway zones In the state of MahaIuhtra. (87) 

Need to open adeqI .... QIIIway booking oentrM in the 
sub-urban 8reu adjoining cItiea. (88) 

Need to COMtNCt metallic roadI under railway 

bridges. (88) 

Need to undII'take manning of eO the wvnanned 
railway CI08IIinga In Mahra8htra. (90) 

THAT THE DEMAND UNDER THE HEAD MISCELLA· 

NEOUS ·EXPENDfTURE (GENERAL) (PAGES 

02.01.1-.02.02.01) BE REDUCED BY RS. 100. 

Need to conduct 8 comprehenaive survey to examine 
the , .... 1IIIiIy of laying new railway linea In 

MaharUhtra. (91 ) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF CARRIAGES AND 
WAQONS (PAGES 01.01.1-06.03.1) BE RE· 

DUCED BY AS. 100. 

Need to retain wagon repair factory sat up at 
Kurdawadi in SoIepur Partiemanlary Constituency in 
Maharuhtra. (92) 

THAT THE DEMAND UNDER THE· HEAD STAFF 

WELFARE AND AMENmES (pAGES 11.01.1-

11.03.1) BE REDUCED BY. RS. 100. 

Need to provide proper educational facllltlea to the 
chiIdran of railway ~ In MIIhantshtra. (93) 

THAT THE DEMAND UNDER THE HEAD ASSETS-
ACOUtSITIQN, 00N8TRUCTl0N AND RE· 
PLACEMENT (pAGES 18.01.1-18.04.3) BE 
REDUCED BY AS. 100. 

Need to pnMde CO\II8AId perIdng and __ fIcIIItiee 

at the f8IIway It8IIona located at dI8Irtct heedquattera 

of Maharaahtra. (94) 

Need to f8nOVIII8 and upgrade the buiIdIngI. of the 
raIway ·eIationa located at dIslrtct headquarters of 
MaMraehlra. (95) 

Need to 00I'I8truct upper cIua and eec:ond elMs 
watling AJOmI .. per demand at the railway etationI 
In Mahanllhtra. (98) 
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Need to undertake. doubling and eIeoIrIfIcaIion·of new 
lines In Mahanllhtra. (97) 

Need to extend the 1hedI· on the railway platforms at 

the railway stations under various railway zones in 

Maharaahtra (98) 

Need to computerize reservation, 8IgnaI and fare 

syat8ml at all the rne;or railway stationa In MaharaIhtra. 

(99) 

Need to expedite the laying of new ralIway linea in 

~. (tOO) 

Need to allocate more funds for providing better 
pII888I'1g8r amenities at aD the railway atalIona falling 
under the P8ItIamentary Conatituenoy of SoIapur. 

(101) 

Need to convert an the nBmM gaUge linea to broad 

gauge linea. (102) 

Need to provide adequate drinking water, canteen and 
sanitation facllitlee at all the railway stations in 

Maharalhtra. (103) 

Need to modernize SoIapur railway station. (104) 

Need to improve catering and bedding facilities in 
trains. (105) 

Need to open COfIl)Uterized railway reservation 

cantras at the district headquarters under vartous 
railway zones in Maharashtra. (106) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.1-{)1.02.01) BE RE· 

DUCED BY RS. 100. 

Need to Issue railway pa.... to Government 
employees who have received Preatdent.'. medal. 

(107) 

Need to Incr8a88 reservatIOn quota in trains origInat-

I~ from SoIapur. (108) 

Need to construct more platforms at SoIapur nIIIw8y 
station. (109) 

Need to fill up In a tlme-bound manner Gtoup 'c' and 
'0' vacant posta in Railways. (110) 

Need to Introduce a new super fast train between 
SoIapur and DelhI on priority b.-is. - (111) 

Need to modernize the plants and equipmenta and 
railway station. In aD the - raHwaydlvlslonB of 
Maharaahtra; (112) 

Need to Increase the number of seats in ell cfaaaes 
of super fast trains stopping at Kopargaon and 
Mamnad for the pilgrims vISItIng 881 Babatemple at 
Shlrdl. (113) 

Need to provide stoppage to an the upreaa trains at 

Kopargaon Station for Ih8 pllgrtms YIsitIn9 Shirdi. 

(114) 

Need to provide the status of model railway ataIIon 
to the Kopargaon railway ataIIon. (t15) 

Need to run a special dally expreaa train with AC 

coaches between DelhI and Kopargaon- for pilgrims 
visiting Shin:li. (116) 

Need to introduce apecIaIpackage tour aervIces by 
the Railway Catering and Tourism Corporation for 

dltferent ptacea of pilgrimage partiCularly for the World 
famous Sai Baba Shirdi DhBriI. (117) 

Need to appoint gIIIlgtn8n proportionate wIttI the 

length of railway line Indifferent Zonetl, particUlfirty 
SoIapur division of the Railway. (118) 

Need to deploy railway guards at unmanned 

railway croaainga, pat1iculalty during nIghIa, In'the 
country. (119) 

Need for simultaneous iriIroductIon of SoIapur-Pune-
SoIapur Intercity train. (120) 

Need to run an up .... train between SoIapur and 
fIIIGpur via Hyderabadlrmledildely. - (121) 
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THAT THE DEMAND UNDER THE HEAD RAILWAY. 

SOARD (PAGES 02.01.1~.02.1) BE RE-

DUCED BY RS. 100. 

Need tI) IIIIocaIe more lunda for ongoing 8UMIY of 
'V8rioUs railway lines in the Slate of Maharahlra. 

(122) 

THAT THE DEMAND UNDER THE HEAD RePAiRS 
AND MAINTENANCE OF PLANT AND EQUIP-

MENT (PAGES 07 .01.1~7 .03.1) BE REDUCED 

BYRS.l00. 

unit in SoIapur. (123) 

THAT THE DEMAND UNDER THE HEAD MlSCEUA-

NEOUS WORKING EXPENSES (PAGES 

12.01.1-12.03.1) BE REDUCED BY RS. 100. 

Need to provide proper security and communicIIIIon 
facilities to the gangman. performing their duty during 
night in rural areas. (124) 

THAT THE DEMAND UNDER THE HEAD ASSET~ 

ACQUISITION, CONSTRUCTION AND RE-
PLACEMENT (PAGES 16.01.1-16.04.3) BE 

REDUCED BY RS. 1 QQ. 

Need to ensure d8anIineBa of trains and beIter 
facilities to passengers: (125) 

Need to expedite consIIucIion of IIyoYer .. .leur 
Railway Station under SoIapur raityMy diviIk1n. 

(126) 

Need to construct • ftyover near home eignaI towan:Ia 
Pune aide 01 SoIapur ataIion. (127) 

Need to expedite the doubling of raDway line from 

Bhigwan to SoIapuJ under the 80Iapur dMaIon. 

(128) 

Need to expedIIe the .tecIrification of railway track 

between SoIapur end Pune. (129) 

Need to I8t up • railway coach· f8Clefy In 
SoIapur. (130) 

CDiSSAPPROVAL OF POLICY) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (pAGES 01.01.1-1.02.1) BE REDUCED 

TO RE. 1. 

Failure to formutata· and Implement any concrete plan 

to connect an the tourlst places of Maharuhtra State 
with railway nelWOftt. (131 ) 

Failure to formulate a policy for utiItaing the land lying 
vacant on both aides of railway track. (132) 

Failure to connect world famous Sal BIba ShlrdI 

Dharn to Delhi Ihfoughrailway neIWOIk. (133) 

Failure to reduce freight charges on salt and other 

88MrItiaI COflUnOditiea. (154) 

F .... to Introduce a train sImItar to 'Palace on Wheel' 

in . Maharashtra Sl8te. (135) 

Falure to reduce the monIhIy-paa ticket fant. (136) 

Failure to change the old p888Mg8f coaches.(137) 

Failure to check excessive delay of traina. (138) 

Falure to enaure 88CUrity to railway paaenget'I. 

(139) 

(140) 

Failure to provide sufficienr number of tratne In 

MahataIhtra State. ('''') 

FaMure to preterlbe affordable iare for the common 
man. (142) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARO (PAGES 01.0U~1.02.1l BE RE· 
DUCED BY RS.100. 

Need to provtdlt mppage of np ..... nine .... majOr 

stations of Maharashtra. ('43) 
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Need to start a new super-fut train from SoIapur to 

Deihl. (144) 

Need to streamline public address system at all 
railway stations in Maharashtra. (145) 

(DISAPPROVAl OF POLICY) 

THAT THE DEMAND UNDER THE HEAD STAFF 

WELFARE AND AMENITIES (PAGES 11.01.1-
11.03.1) BE REDUCED TO RE. 1. 

Falure to provide adequate overtime allowance to the 

railway employees. (146) 

(DISAPPROVAL OF POLICY) 

THAT THE DEMAND UNDER THE HEAD ASSET8-

ACQUISITION, . CONSTRUCTION AND RE-

PLACEMENT (PAGES 16.01.16-04.02.3) BE 

REDUCED TO RE. 1. 

Failure to complete the renewal of railway tracks 
across the country. (147) 

Failure to provide adequate facilities to the passen-

gers. (148) 

Failure to construct railway over-bridgeS and under-

bridges in time in Maharashtra. (149) 

Failure to complete laying of new railway lines in 

Maharaahtra. (150) 

Failure to complete redoubling of railway lines in 

Maharashtra in a time-bound manner. (157) 

THAT THE DEMAND UNDER THE HEAD ASSET8-

ACQUISITION, CONSTRUCTION AND RE-

PLACEMENT (PAGES 16.01.16-04.02.3) BE 

REDUCED BY RE. 100. 

Need to undertake electrification of important railway 

sections in Maharashtra. (152) 

Need to construct an over-bridges at a heavy traffIC 

railway crossings in Maharashtra. (153) 

Need to provide water-coolers at all the railway 

stations in Maharashtra. (154) 

Need to provide adequate seating facilities for the 

passengers at all. the railway slations in Maharaahtra. 

(155) 

THAT THE DEMAND UNDER THE HEAD RAIlWAY 

BOARD (PAGES 01.01.1-01.02.1) BE RE-

DUCED BY RS. 100. 

Need to reduce the freight for carriage of coat: (156) 

Need to further reduce the freight for caniage of 

~ O~ 

Need to further reduce second class passenger 

fares. (158) 

Need to achieve the target fixed for the procurement 

of wagons during the current financial year. by 

railways. (159) 

Need to discourage extravagance in the· Ministfy of 
RaHways. (160) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BE RE-

DUCED BY RS. 100. 

Need 10 check rampant corruption In rallways.(183) 

Need to fill up all the vacancies in railways 

through Railway. RaclUitment Board on Pnority 

basis. ( 184) 

Need to use gainfully the vacant land of 

railways. (185) 

Need to achieve operational targets fixed by 

various zonal railways during the current financial 
year. (186) 

Need to check pilferage of railway property. (187) 

Need 10 fiU up the vacant posts of SCsISTs and OBCs 

in Railway. (188) 
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THAT THE DEMAND UNDER THE HEAD REPAIRS 

ANO MAINTENANCE OF CARRIAGES AND 

WAGONS (pAGES 06.01.1..Q6.03.1)BE RE-

DUCED BY AS. 100. 

Need to modamize· railway WOftr8hop8 In the 

country. (212) 

THAT THE DEMAND UNDER THE HEAD OPERAT-

ING EXPENSE5-TRAFAC(pAGES 09.01.1-

03.09.1) BE REDUCED BY AS. 100. 

Need to s1reIlgIhen the 88CUrIty arrangements to check 
1heIIs In trains. (213) 

Need to ensure early transit of perishable itaIM Ike 
fIuiIa and YBg8IabIes at cheIIper rates. (214) 

Need to check increasing rail accideIdB in the 
country. (215) 

THAT THE·~ UNDER THE HEAD MlSCEUA-
NEOUS WORKING EXPENSES (PAGES 

12.01.1-12.03.1) BE REDUCED BY AS. 100. 

Need to en8Uf8 8deqt IIIte I8CUItIy for p8II8Ilg8f8 In 

trains. (217) 

Need to impfOV8 1he catering 88rvicee In nIIlwaya. 

(218) 

Need to aIIoC carIl88n8 and bookstda on priofIly basis 
to the edIIlC8I8d wwnpIoyed youth beIongIIIg to poor 

families at all stations In the country. (219) 

Need to issue Iicen8e8 to the raltway hawkera IICIOa8 

the country. (220) 

THAT THE DEMAND UNlER THE HEAD ASSETS--

ACQUISITION. CONSTRUCTION AND RE-

PlACEMENT (PAGES 18.01.1-16.04.3) BE 

REDUCED BY AS. 100. 

Heed to contkI8r COIIWI.aaf aepect8 while pfOPOIIng 
taytng or new railway linea. (221 ) 

Need for procunarnent of more etec::tric englnel by the 

railways. (222) 

Need to depute doctora In the long distance exprasa 
and maif traIna. (223) 

THAT THE DEMAND UNDER THE HEAD ASSETS-

ACQUISITION, CONSTRUCTION AND RE-

PLACEMENT (PAGES 16.01.1-16.04.3) BE 

REDUCED TO RE. 1. 

FaIIure .. to renovate and modemIM the·raII facloIy at 
Kurduwadi under SoIapur dlalrict of Maharuhtra. 

(425) 

[English} 

SHRI BRAJESH PATHAK (Unnao) : 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BE RE-

DUCED BY AS. 100. 

Need to Introduce more super fast trains In Uttar 

PradHh. (161) 

(162) 

Need to provide mont co.:hM • per the dImMd In 

EMU trains opereIIve In Uttar Prade8h. (163) 

Need to lei up a new ReiIway Zone in the SI8It of 

Uttar Pradesh. (164) 

Need to enauI'8 proper functioning or corI1)Utera and 

to depute adequate number of enquiry c:Iedca at 
~ railway ItaIions In Uttar Prede8h. (165) 

Need to complete pending raU projecta in the State 
or Utter Pradnh In a time-bound manner. (166) 

THAT THE DEMAND UNDER THE HEAD REPAIAS 

AND MAINTENANCE OF PERMANENT WAY 

AND WORKS (PAGES 04.01.1-04.03.1) BE 

REDUCED BY AS. 100. 
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Need to expand existing second class waltinghaJla 
at railway stations under Lucknow division. (167) 

THAT THE DEMAND UNDER THE HEAD STAFF 

WELFARE AND AMENITIES (PAGES 11.01.1-
11.03.1) BE REDUCED BY RS. 100. 

Need to allot land for construction of school building 

for the children of railway employees in the State of 

Uttar Pradesh. (168) 

Need to open a well equipped railway hoapltal at 

Lucknow having facilities for kidney transplantation. 

hean surgery, special investigations and treatment of 
cancer. (169) 

Need to provide accommodation to the employees of 
various railway zones of Uttar Pradesh near the 
raHway stations of their posting. (170) 

THAT THE DEMAND UNDER THE HEAD ASSETS-

ACQUISITION, CONSTRUCTION AND RE-

PLACEMENT (PAGES 16.01.1-16.04.3) BE 

REDUCED BY AS. 100. 

Need to undertake electrification of important railway 

stations In Uttar Pradesh. (171) 

Need to construct overbridges on heavy traffic railway 

crossings in Uttar Pradesh. (172) 

Need to provide water coolers at all the stations in 

Uttar Pradesh. (173) 

Need to provide adequate sitting arrangements at an 

railway stations in Uttar Pradesh. (174)· 

Need to improve Public Address System at important 

railway stations In Uttar Pradesh especially under 

Unnao ParUarnentary Constituency. (175) 

Need to provide ATM facility at important railway 
stations In Uttar Pradesh. (176) 

Need to provide banking facilitlee at important railway 

stations In Uttar Pradesh. (177) 

Need to provide adequate wagons to meet the 

demand of transportation of foodgrains in Uttar 

Pradeeh. (178) 

Need to construct Rail Yatn Niwas at all such railway 

stations In Uttar Pradesh as have places of ~8nt 

pilgrimage. (179) 

Need to construct more rest houses for passengers 

and tourists at aU the Important railway stations of 

Uttar Pradesh. (180) 

Need to ensure smooth functioning of PCOS Installed 

at platforms In Uttar Pradesh. (181) 

Need to accord sanctions to all the railway projects 

proposed by the Government of Uttar Pradesh for 

laying of new caD lines. (182) 

THAT THE DEMAND UNDER THE HEADAAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BE RE-

DUCED BY RS. 100. 

Need to Issue monthly conceasIonaI tickets to the 

persons living below poverty line. (189) 

Need to develop railway atationa located at the·OIStric:t 
Headquarters of Uttar Pradesh particularty Unnao 

raHway station as Model Railway Stations. (190) 

Need to run EMU trains on time under various Railway 

Zones of Uttar Pradesh. (191) 

Need to dernolillh the unauthorized construction on 
railway land at rest camp coIony·near Charbagh. 
Luknow railway station. (192) 

Need to construcI mora numbers of upper cIasa and 
second class waiting rooms at an railway stations in 
Uttar Pradesh. (193) 

(DISAPPROVAL OF POLICY) 

THAT THE DEMAND UNDER THE HEAD MlSCEUA-

NEOUS EXPENDITURE (GENERAL) (PA&eS 

02.01.1-02.02.1) BE REDUCED TO Rf 
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F ..... to complete the survey work of the propoeed 

new rail linea in the State of Uttar Pradesh. (194) 

F .... to -conduct a 8Ufvey of the -backward eraas 
of the State of Uttar Pradesh to lay new rail 

linea. (195) 

THAT-THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF PEAMANENT WAY 

AND WORKS (PAGES 04.01.1·1.04.03.1) BE 
REDUCED BY AS. 100. 

Need to provide adequate potable water at railway 
stdons. (196) 

Need to improve sanitation arrangements at aR the 
railway stations. (197) 

THAT THE DEMAND UNDER THE HEAD REPAiAS 
AND MAINTENANCE OF CARRIAGES AND 

WAGONS .(PAGES 06.01.1-06.03.1) BE RE-

DUCED BY AS. 100. 

Need,toeet up a worbhop at Unnao for repairing of 
wagons. (198) 

THAT THE DEMAND UNDER THE HEAD STAFF 

WElFARE AND AMENITIES (PAGES 11.01.1-

11.03.1) BE REDUCED BY RS. 100. 

Need to improve 4!dI1C81ionaI faoiIiIIes for the chiIdr8n 

of staff of Y8riou8 railway zones of UtIIIr Pntdaeh. 
(199) 

Need 10 prcMcIe more ~_ to -the outstIIIlldlrlg 

.. peqona worldng in raIIwaya. (200) 

Need to set up a 100 bed railway hospital at Unneo 

for the welfare of railway ~. (201) 

THAT THE DEMAND UNDER THE HEAD MISCELlA-
NEOUS WORKfNG EXPENSES (PAGES 

12.01.1-12.03.1) BE REDUCED BY RS. 100. 

Need to bike effective atepa to ensure the safety of 
pasaeng8ra In trains. (202) 

Need to check the lnegularltles In catering 88I'Vic:e8 
at railway stations of various railway zonae in Uttar 
Pradesh. (203) 

Need to 8fI1)Ioy more peraonneI In railway NCUrity 

forces for the proper safety of railway U881a. (204) 

THAT THE DEMAND UNDER THE HEAD PROVI-
DENT FUND, PENSION AND OTHER RETIRE-
MENT BENEFITS (pAGES 13.01.1-13.02.3) BE 

REDUCED BY RS. 100. 

Need to redreu the grieYance8 of railway peneIonera 
in a time-bound manner. (205) 

THAT THE DEMAND UNDER THE HEAD ASSETS-
ACQUISITION, CONSTRUCTION AND RE-
PlACEMENT (pAGES 18.01.1-18.04.1) BE 
REDUCED BY AS. 100. 

Need to provide adequate emergency medical 
facIitiea to the pueengera at aN railway stations of 
vartoua railway zones of UtIar Pradesh. (206) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF PERMANENT WAY 

AND WORKS (PAGES 04.01.1~.03.1) BE 
REDUCED BY RS. 100. 

Need to renovate the buIdIngs of raiIwayIltaIIonI In 
UtIIIr Pradeah. (207) 

Need to provide refI8Ihment centrw and maintain 
cteenIInes at all the railway IIatIona of Uttar 
Pradesh. (208) 

Heed to rnodemIze Unnao railway 1taIIon. (208) 

Need to make anangements for proper maInIenancI 
of .. the RaIlway StationI In lJaar Pradesh. (210) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF CARRIAGES AND 
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WAGONS (PAGES 06.01.1.()6.03.01) BE RE-

DUCED BY RS. 100. 

Need to renovate the buHdlngs of railways stations In 

Uttar Pradesh. (207) 

Need to provide refreshment centres and 

maintain cleanlines at all the railway stations of Uttar 

Pradesh. (208) 

Need to modernize Unnao railway stations. (209) 

Need t6 make arrangements for proper maintenance 

of an the Railway Stations in Uttar Pradesh. (210) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF CARfllAGES AND 

WAGONS (PAGES 06.01.1-06.03.1) BE RE-

DUCED BY RS. 100. 

Need to set up a worIc8hop at Unnao for maintenance 
of rail engines. (211) 

THAT THE DEMAND UNDER THE HEAD OPERAT-

ING EXPENSES-TRAFFIC (PAGES 09.01.1-

09.03.1) BE REDUCED BY RS. 100. 

Need to make proper arrangements for regulaltng 
heavy rail traffic at certain sections failing under 
various RaIlways Zones in Uttar P~h. (218) 

THAT THE DEMAND UNDER THE HEAD ASSETS-

ACQUISITION, CONSTRUCTION AND RE-

PLACEMENT (PAGES 16.01.1-16.04.3) BE 

REDUCED BY RS. 100. 

Need to provide sufficient covered p8I1dng and other 
facilities for the benefit of pusengara. at all the railway 

_110M In Uttar Pradesh. (224) 

Need to man all the unmanned railway IIMIJ Cf088ings 
In Uttar Pradesh. (225) 

Need to speed up the· work of laying of new railway 
.... In Utter Pradesh. (226) 

Need. to provide computerized reservation facility at all 
the railway stations under Lucknow division. (227) 

Need to replace old sleeper coaches wHh new ones 

In lucknoW maD running between lucknow and New 

Deihl. (228) 

Need to Improve passenger amenities at . all railway 

atetions in Uttar pradesh. (229) 

Need to convert all narrow gauge lines into broad 
gauge lines In Uttar Pradesh. (230) 

Need to improve catering and bedding facilities In 

trains. (231) 

(DISAPPROVAl OF POlICy) 

THAT THE DEMAND UNDER THE HEAD MISCElLA-

NEOUS EXPENDITURE (GENERAl) (PAGES 

02.01.1-02.02.1) BE REDUCED TO RE. 1. 

Failure to conduct a survey for laying of ""' railway 
lines In the Unnao district of Uttar Pradesh. (237) 

Failure to procure spares. etc. directly from manUfac-
turers by the railways. (238) 

(DISAPPROVAl OF POlICY) 

THAT THE DEMAND UNDER THE HEAD GENERAl 

SUPERINTENDENCE AND SERVICES ON 

RAILWAYS (PAGES 03.01.1-03.03.1) BE RE-

DUCED. TO RE. 1. 

Failure to ensure uninterrupted supply of electricity In 

the railway yarde. (239) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF PERMANENT WAY 

AND WORKS (PAGES 04.01.1-04.03.1) BE 

REDUCED BY RS. 100. 

Need to repair the dilapidated railway track leading 
to Unnao Railway Station In Uttar Pradesh. (240) 
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Need to change old tiackS Iri at 1M. zones of Uttar 
Pradesh. (241) 

Need to incfease the .~ df railway. station 
pIatfonns in Uttar Pradeah to prevent water logging in 
monsoon season. (242) 

THAT THE DEMAND UNDER THE HEAD ASSETS-

ACQUISITION, CONSTRUCTION AND RE-

PLACEMENT (pAGES 16.01.1-18.04.3) BE 

REDUCED BY AS. 100. 

Need to Wldertake gauge. 00I'IV8f8i0n In all the· zones 
of Uttar Pradesh. (247) 

THAT THE DEMAND UNDeR-THE HEAD RAILWAY 

BOARD (PAGES 01.01.1~1.()2.1) BE RE-

DUCED BY AS, toO. 

Need to introduce. new trains ~ Utmao in Uttar 
Pradesh. (248) 

Need to furthe~ reduce the· ~ fanlS in aR the 
cJass8s. . . . (249) 

Need to inIroduce Gari. R8th 1rains from Unnao 
Railway Station of Uttar Pradesh. (250) 

Need to COM8Ct aU 1M aifpofts with raIIways.(251) 

Need to ~. sanie faclitiee at railway staUons as 
prcMded at the aiIporta. (252) 

Need to provide catering facilities at reuonabIe rates 

at all the raitway stations in the country. (253) 

Need to earty introduction of new trains for Utt8r 
Pradesh announced in RaHway Budget 2006-

2007. (254) 

. Need to introduce Garib Rath trains on more routes 

In Uttar Pradesh. (255) 

Need to make improvement in catering serviCes 

.,' ~ In all the traina passing through. Uttar 
Pradesh. (266) 

Need to ~ the number of .. f888MIIIon centres 

and also the number of .... in traIoe in proportion 

to the increase in the number of paseengers on 
.-dIIfefent fOUte8. ·(257) 

Need to Introduce sale of rail tickets from Post 
0IIcea. . '(258) 

Need to Introduce the sale of rail tickets from 

Petrol PtJr11)S and Banks in Unnao district of Uttar 
Prade8h.. (259) 

Need 10· incre8I8 .. capeaily or all the coechea from 
72 to 84 in aIaapec claM. (260) 

Need to Inc:r.a .. the ~ or ..... In tAC-1II 
coachee fmm 84 to 81 In 1nIinI. . (281 ) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANcE OF PERMANENT WAY 

.AND WORKS (PAGES 04.01.1~.03.1) BE 

REDUCED BY RS. 100. 

Need for repair and malntenanc:e of ~ I08da 
to .aU the raIwaya stations apec:iaJIy Ihoee falling In 
Unneo Parlamenlary constituency In Uttar Pradeeh. 

(282) 

THAT THE DEMANOUNDER THE HEAD STAFF 
WELFARE AND AMENITIES (pAGES 11.01.1-

11.03.1) BE REDUCED BY AS. 100. 

Need to provide r8sidentiaI accommOcIation to aU the 
empIoyaes near railway station of their posting in Uttar 
Pradesh (283) 

THAT THE DEMAND UNDER THE HEAD ASSET&-

ACQUISITION, CONSTRUCTION AND RE-
PlACEMENT (PAGES 18.01.1·18.04.3) BE 

REDUCED BY AS. 100 . 

Need to apMd up the manuf8ctufe of pa •• anger 
coeches and wagons. (284) 

Need to prtICUf8 IuIficIent number of eIedttc 
engines. (285) 
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Need to ensure adequate aupp\y of electricitY for 
smooth running of trains to prevent halting Of railway 

traffic in varioua railway zones in Uttar Pradesh due 

to failure of electricity. (266) 

Need to speedy construction of damaged roads below 

the railway bridges. (267) 

Need to Increase the height of platform Nos. 4 and 

5 at Unnao railway station to appropriate level. (268) 

Need to lengthen platform Nos. 2 and· 3 of 
Unnao railway station to accommodate large trains 

and also to increase the length of the sheds 
accordlngfy. (269) 

Need to make arrangements for draining of water from 
platform at Unnao railway station. (270) 

Need to computerise all the railway stations of the 

country for strengthening the security and safety of 
railways. (271) 

Need to convert more nerrow gauge rail lines of Uttar 
Pradesh into broad gauge. (272) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.1"()1.02.1) BE· RE-

DUCED BY RS. 100. 

Need to ensure cleanliness at all railway stations in 

Uttar Pradesh (273) 

Need to replace old bogies and engines In various 

railway zones for smooth ruMing of trains In the 
country. (274) 

Need to provide goods loading facHlties at aU the 

railway stations of various railway zones in Uttar 

Pradesh. (275) 

Need to run Rajdhani train to Luctmow from Delhi. 
(276) 

Need to run more Shatabdi trains In Uttar 

Pradesh. (277) 

Need to provide stoppage to all the train passing 

through Unnaoat Unnao railway station. (278) 

Need to restore the status of Ganj Muradabad railway 

statiOn. (279) 

Need to restart functioning of GaurihaH situated 

between Mallwaganj-Muradabad stations in Kanpur-

Balamau divisions. (280) 

Need to provide a halt at Hafizabad, a prominent 

commercial center, under the Kanpur-Balamau divi-

sion. (281) 

Need to upgrade Unnao railway station to 'A 

Class'. (282) 

Need to provide stoppage to all express trains passing 

through Uttar PradeSh at all the railway stations of 
district headquarters, esPeCially at Unnao railway 

station, in Uttar Pradesh. (283) 

Need to provide stoppage to GomII Express at UMao 

railway station in Uttar Pradlsh. (284) 

Need to proVide stoppage to Sampooma Kranti 

Express at Unnao railway station in Uttar Pradesh. 

(285) 

Need to provide stoppage to Vaishali Express at 

Unnao railway station In Uttar Pradesh. (286) 

Need to provide stoppage to Marudhar Express at 

Unnao railway station In Uttar Pradesh. (287) 

Need to provide stoppage to Lucknow-8hopal Express 

at Unnao railway station in Uttar Pradesh. (288) 

Need to provide stoppage to Channa! Express at 

Unnao railway station in Uttar Pradesh. (289) 

Need to keep open the Sahani-Oewara crossing, 

between Kinara and MagaMara stations on the 

1<anpur-Lucknow route round the clock keeping in 

view the heavy road traffic. (290) 
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Need to keep open the railway crouing kept cIoaed 
below the overbridge near the Unnao railway alation 
round the ctock, on the lucknow-Kanpur route, in view 

of the heavy road traffic. (291) 

Need to provide stoppage to ~ Expreu Met 
Poorva Express at Mirzapur railway station. (292) 

Need to start a shuttle train between RubareI-
Lalganj via Dalmau. (293) 

Need to restore the status of the AcheIgeni railway 

station. (294) 

Need to add more second class coaches in LucIcnow 
Mail between New DelhI and Lucknow. (295) 

Need to provide two AC-III rl8l. one AC-tl r .. and 

two AC-I Tier coaches in LucIcnow Mel "'"'*lO 
between New Oefhj and Luctcnow. (296) 

Need to start a new Super fast train between Delhi 
and Lucknow. (297) 

(DISAPPROVAL OF POLICY) 

" 

THAT THE DEMAND UNDER THE HEAD STAFF 

WELFARE AND AMENmES (PAGES 11.01.1-
11.03.1) BE REDUCED TO RE. 1. 

Failure to pay adequa.. overtime allowall08 to the 

railway staff. (298) 

(DISAPPROVAL OF POLICY) 

THAT THE DEMAND UNDER THE HEAD ASSET~ 

ACQUISITION, CONSTRUCTION AND RE-

PlACEMENT (PAGES 18.01.1-18.04.3) BE 
REDUCED TO RE. 1. 

Failure to complete track renewata in a time bound 
manner all tMM' the countJy. (299) 

Failure to conatruct reB 0Yefbridge8 and undarbridges 
in a time bound manner In Uttar Pradesh. (300) 

FeiIufe to ~ doubling of at f8i1way IinIMI In 
a time bound ......... In UtIar PradHh. (301) 

THAT THE DEMAND UNDER THE HEAD ASSETS -
ACQUISITION, CONSTRUCTION AND RE-

PlACEMENT (PAGES 18.01.1-18.04.3) BE 

REDUCED BY RS. 100. 

[TraneIationJ 

SHRI CHANDRA &HAN SINGH (Damoh) : Need to 
provide stoppage of MacIIya Pradesh Sen1Ierk KIanti 

Expraa at Palharia railway Mation. (303) 

Need to provide stoppage of ChhaItiegarh ~ 
Kranti Expreas al Demoh and Sagar railway 

eIationa. (304) 

1Iation. (305) 

Need to run JabeIpur-Jammu TIIWI e.- tour daya 

a week end extend It upIo UcI\ampur. (308) 

Need to atIech a ftr8I cIaa AC lui rake In 2<'12, 2411 

Gondwana Express. (307) 

Need to dcd»te the exiatIng ... 8nI8tion quoIa for 

Dernoh railway station. (308) 

Need to extend the , ...... of Damoh-8Ina p •••• nger 
train upto Bhopal. (309) 

Need to extend RlYanchaJ and other ovw-nlght tnIIn8 

terminIItIng at Bhopal upto Indont. (310) 

Need to run ShIpra exp .... tlllin daily. (311) 

Need to ..., Ae;koI E.."... three d8ya • W8Ik. 
(312) 

Need to provide 1IOppege. to VhICllYllChal ExprMe at. 
Ohatera and Segoni railway 1fatIonI. (313) 
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Need to run Bilaapur Aajdhanl Express upto Raipur 

via Sagar, Damoh, Katni providing stoppage at 

Anuppur and Bilaspur. (314) 

Need to rename the Bilaspur Rajdhanl Express 88 

Ralpur Rajdhani Express. (315) 

Need to immediately undertake the survey work of 
LaJitpur·Singrauli railway line via Ajaygarh or to re-

route It via Gangau Sanctuary. (316) 

Need to extend the Damoh railway goods platform 

from half rake point to fun rake point to provide full 

rail wagon loading and unloading. (317) 

Need to run Amarkantak ExpI'888 Iris Damoh-Sagar-

8Ina three days a week. (318) 

Need to extend ·Bhopat-Bilaapur Expt'8S8 upto 
OUtg. (319) 

THAT THE DEMAND UNDER THE HEAD ASSETS-

ACOUISITION, CONSTRUCTION AND ~E

PLACEMENT (PAGES 16.01.1-16.04.3) BE 

REDUCED BY RS. 100. 

Need to allocate sufficient funds for completion of 

Lalltpur-Slngrauli railway line project in a time-bound 

mannenl. (320) 

Need to allocate adequate funds for laying of new line 

on the Jabalpur-Damoh-Panna section. (321) 

Need to provide cent-per-cenl funding by the 

Union Govemment for Damoh-Kundalpur rail line 

project. (322) 

Need to start construction wort< at Damoh modol 

railway station. (323) 

Need to construct a VIP waiting room at Damoh 

station. (324) 

Need to construct a foot overbridge towards Patharla 

road at Patharia Gate overbridge in Damoh. (325) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.01) BE RE-

DUCED BY AS. 100. 

SHRIMATI KAAUNA SHUKLA (Janjgir) : 

Need to run Chhattiagarh Express train from Korba 

station. (232) 

Need to run Cochln Express from Korba station. 
(233) 

Need to provide stoppage of Azad Hind Express at 
Champa station. (234) 

Ne8d to provide stoppage of long-distance trains al 

Sakti, Champa and Akaltara stations. (235) 

Need to provide stoppage of Azad Hind Express at 

Tilda station of Raipur. (236) 

THAT THE DEMAND UNDER THE HEAD ASSETS-

ACQUISITION, CONSTRUCTION AND RE-

PLACEMENT (PAGES ·16.01.1-16.04.3) BE 

REDUCED BY RS. 100. 

Need to construct ralfway over-bridge at Kokhsa 

railway crossing in Janjgir-Champa district of 

Chhattlsgarh. (243) 

Need to construct pit line in Korba district. (244) 

Noed to set up a railway reservation offlC8 at 

Saragaon station in Janjgir-Champa district. (245) 

Need to construct railway over-bridge at Bhabhekdan 

railway crossing in Bllaspur district. (246) 

SHRIMATI NEETA PATERIYA (Seenl) : 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BE RE-

DUCED BY RS. 100. 

Need to provide atappage of 8233 Narmada Express 

train at Bhttonl Raltway Station. (326) 
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[Shrimatl Neata Pateriya1 

Need to run 1474 Jabalpur-Bhopat Expreaa train dally. 

viii ltarsi and to extend It up 10 Indore. (327) 

Need to run DMU train from Narslnghpur 10 Katni. 
(328) 

Need to run Mahakaushat Exprees from Narainghpur 

to Delhi. (329) 

Need to run direct train from Jabalpur to MumbaI via 
Puna. (330) 

Need to attach 8 Chair Car coach next to general 
compartment in each train for the confonn 01 short 
distance passengers. (331) 

Need to maintain quality of sheats, pillows and 
bIank8Is provided to the pasaengara. (332) 

Need to provide fresh bed sheats, pillows and blanket 
in the tndn No. 24f1-2412. (333) 

Need to bring about a change In the ra •• Mdion 
upgrading system. (334) 

Need to run 2188 RewanchaI Expreu daly viii 
Bina. (335) 

Need to open cherniats shops at all impoftanI railway 

stations in the country. (338) 

Need to provtda 1adieI' Cabin consisting of 6 berths 
In awry coach to ensure safety and security of 
women. (337) 

Need· to Install mobI1e chargin switches In each 

compartment. (338) 

Need to provide TV or music facilities In every 
Shatabdi and Janshalabdi exp .... train. (339) 

. Ne6d to run Aaipur-Delhi Rajchmi Expfau vi.! Katni-
Bina. (340) 

Need to provide 8klppega 01 Sampark Kranti Expreu 
at f!NfIfy junction falling en-route. (341 ) 

Need 10 Write the name of all the stations In three 

Ienguages I.e. HInd, English and 11\8 regional 
language. (342) 

Need 10 further reduce the tara of BhopaI-Bina-1taraI 
Express. (343) 

Need 10 run 241112412 Gondwana ExpnIia from 
JabaIpur wIIh first cIua At:; coach. (344) 

THAT THE DEMAND UNDER THE HEAD ASSETS--
ACQUISITION, CONSTRUCTION AND RE-
PlACEMENT (PAGES 18.01.1-18.04.3) BE 
REDUCED BY AS. 100. 

Need to undertake eIectrfIIcation from Manti to Katni. 
(345) 

Need 10 ensunt proper lighting at all the ateIiona In 
Madhya Pradeeh. (346) 

Need to ptOVlde Iheda for p88Mng8r8 at .. the amaH 
staIione In Medhya Pradesh. (34 7) 

Need to reIaue funds tor ImmacIate CIOI1Y8f8ion of 
Chhlndw8ra-slwan-Nainpur narrow gauge Into broad 

gauge. (348) 

Need to allocate more fund8 to expecIte. JabaIpur-

GoncIa broad gauge conversion work. (349) 

Need to undertake conversion of Gotegaon to Ramtek 
viii SiwanI railway Una to broad gauge. (350) 

Need to lay new railway line from JabaIpur to t...aJltpur 
viii KatangI and Damoh. (351) 

SHRI KAILASH BAlTHA (8egaha) : 

THAT THE DEMAND UNDER THE HEAD RAIlWAY 
BOARD (PAGES 01.01.1'()1.02.1) BE RE-
DUCED BY RS. 100. 

Need to run a train dally from Muzaftarpur to 

Gorakhpur via Narkatlaganj-Varanul for the benefit of 
pilgrime, patients and etudenta. (352) 
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Need to provide a washing pit at Narkatiaganj 

Junction. (353) 

Need to run Intercity Express betweea Bagaha and 

Patna. (354) 

Need to run Saptkaranti Express train on time In the 

Samastlpur RaHway Division. (355) 

Need to add an additional bogie each In the AC I, 

Sleeper CI888 and two bogIea to general class In 

Saplkranti Express (2557-2558). (356) 

Need to run train Nos. 5215 and 5216 as express train 

between Narkatiaganj and Muzaffarpur or to charge 

passenger train fare from the passengers Instead of 

express train fare. (357) 

Need to add a Sleeper Class bogie in 523 Down train 

running between Gorakhpur and Muzaffarpur. (358) 

Need to set up Purushottam Nagar haft between Sikta 
and Marjdawa stations. (359) 

Need to provide han at Mahayogin between Gaunaha 
and Bhlkhnathori stations. (360) 

Need to provide han at Madanpur between Bagaha 

and VaJmikinagar Road stations. (361) 

Need to run Awadh-Bandra express as a daily 

train. (362) 

Need to speed up the beautification WOftt of all the 

stations between Bagaha and Bellah. (363) 

Need to allot railway land around railway stations on 
lease to small vendors, tcmgaWBUSS, rickshaw pullers 

and auto rickshaw drivers. (364) 

Need to pennanently rehabilitate the thousands of 

landless families inhabiting railway land in Kailashnagar 

and Bagaha in the State of Bihar. (365) 

Need to provide good quality food to passengers in 

Saptkranti Express. (366) 

Need to attach a pantry car with long distance trains 

like Satyagraha and Bapudham, Exp~. (367) 

Need to repair the damaged bridge at Narkatlaganj 

Junction immediately. (368) 

THAT THE DEMAND UNDER THE HEAD MISCEllA-

NEOUS EXPENDITURE (GENERAl) (PAGES 

02.01.1-02.02.1) BE REDUCED BY RS. 100. 

Need to conduct a survey for laying a new rail line 

upto Bagaha via Bhikhnathori to, Gaunaha, SeJaandi, 

Bakhari, Done, Samra Hamatand, Valmiklnagar. 

(369) 

THAT THE DEMAND UNDER THE HEAD ASSETS-

ACQUISITION, CONSTRUCTION AND RE-

PLACEMENT (PAGES 16.01.1-16.04.3) BE 

REDUCED BY AS. 100. 

Need to construct a cold storage on the vacant land 

of raitways near Bagaha, Harinagar and Narkatlaganj 

stations. (370) 

Need to construct a ftltlring mom 8S well as a canteen 
a Bagaha station. (371) 

PROF. RASA SINGH RAWAT (Ajmer) : 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BNE RE-

DUCED BY RS. 100. 

Need to make the Railway Board more efficient. 
(372) 

Need to take steps for preventing Increasing, number 
of incidents of trains accidents. (373) 

Need to increase the amount of ex-gratia payments 

to the victims of train acx:Idents. (374) 

Need to modemize and bring Indian Railways at par 

with that, of the developed countries and atso to make 
It more profrtable.(375) 
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Need to make adaquata arrangamenIa for ~ 

.. r.Iway etaIiona and in trains. (378) 

Need to ....... punclUaIIty of and safely and securily 

in RI'rilg trains. (377) 

Need to ales .... the number of generat coachM in 
the long cIslance axpraa trains in view of overcrowd-
ing. (378) 

Need to enhance safety of railway ..... and to beef 
..., inIpection procedure by making It more sIrong, 

(379) 

Need to ki8ntify aI railway bridges over 100 years old 
and to replace them wISh new bridges. (380) 

Need to maintain the Importance of 'RaIlway City' 

A;mer. (381) 

Need to decIaIe the dM8ionaI RaIlway OIIIce, Almer 
- a heritage building. (382) 

Need for .. around daYaIopIRMt'Of AIIiIway. Loco and 
carriage Sports Ground IocaI8d In Ajmer. (383) 

Need to fill the ban on freetI recruIIment in 
R8iIwaya and to give employment to the heInI of the 
d.cu.ed railway ~ ... on COIYIp8IJ8IonI8 
grounds. (384) 

Need to I'8n'ICMt encroactlfNlnl from railway land and 

to .... for COfllil8lCial purpoeea and .-, to '*"' 
jeIropha and other tree8 aJong the rail trecka. (385) 

THAT THE DEMAND UNDER THE HEAD WSCELL.A-
NEOUS EXPENDmJRE (GENERAL) (pAGES 
02.01.1-02.02.1) BE. REOUCEDBY AS. 100. 

Need· to 8tart the 8UMtV of the A;nIer-NMirllbed-
0e0Ii-8unci-K0t rail line. (388) 

Need to c:anduct ~ IUfV8y to Illy KamighIIt-Bhirn-
~Vyaver rail .... (387) 

THAT THE DEMAND UNDER THE HEAD OPERAT-
ING EXPENSE~ TRAFFIC (PAGESoe.01.1-

09.03.1) BE REDUCED BY AS. 100. 

Need to in8taII antk:oIIIaIon devices in trains to make 
trawIIIng safer. (388) 

THAT THE DEMAND UNDER THE HEAD ASSETS-
ACQUISITION, CONSTRUCTION AND RE-

PlACEMENT (PAGES 1S.0t.1-1S.CW.3) BE 
REDUCED BY AS. 100. 

Need to conatrucl the already sanctioned railway over-

bridge.at ~ IOIId. (389) 

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.1~1.02.1) BE RE-
DUCED BY AS. 100. 

Need to run Jaipur-Amrilsar train upIO Ajrner. (390) 

Need to extend JaIpur-Agra Fort-OwaIIor I~ uplo 

Almer. • (381) 

Need to 8tart a new InIin be,..n Agra and 
Ahmedabad .. BandIlcuhJaIpur-Alm8r-Marwar Junc-
tion. (382) 

Need to connect Ajm.r with Chennal, 

ThinMmanthapura, TIrupatI, Purl, GuwahatI and 
LucIcnow by dINct traInI. (393) 

Need to arrange for Itoppage of AMrarn e.,... at 
Beawar railway Itation. ( .. ) 

Need to run a new eJq)1'888 train bet\: .. In DelhI and 
(385) 

THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF MOTIVE POWER 
(PAGES 05.01.1-05.03.1) BE REDUCED BY 
AS. 100. 

Need to modemiae and IncfMM the repair and 
~ ~ 01 0IeMI EngiMe in Loco WOtkI 
81 Ajm6er. (398) 
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THAT THE DEMAND UNDER THE HEAD REPAIRS 

AND MAINTENANCE OF CARRIAGES AND 

WAGONS (PAGES 06.01.1-08.03.1) BE RE-

DUCED BY RS. 100. 

Need to repair passenger and goods coache8 at the 

Loco Worb factory at Ajmer. (397) 

Need to undertake more work relating to coach 

manufacturing, painting, repair and maintenance at 
the Loco Works, Ajmer. (398) 

THAT THE DEMAND UNDER THE HEAD ASSETE8-
ACQUISITION, CONSTRUCTION AND RE-

PlACEMENT (PAGES 18.01.1-18.04.3) BE 
REDUCED BY RS. 100. 

Need to provide compuIerised reservation facility at 

Naslrabad and Vijayanagar railway stations under 

Ajmer divIaIon (399) 

Need to expand and make the Ajmer railway station 

a model railway station. (400) 

Need to provide public address system at K1shangarh 

raHway station under Jaipur di\Q8IOn and to make 

computeri8ed reaervation system more effective and 
comprehensive. (401) 

Need to expand Beawar and Klahangarh railway 
stations. (402) 

Need to construct a big Yatri Niwas at Ajmer railway 

station. (403) 

Need to provide aIf basic amenities at the A;mer 

railway station. (404) 

Need to construct Ajmer-Puahkar rail line (broad 

gauge) within the pJ'88Cribed time limit and also to 

connect it to the Merta Road. (405) 

Need . to convert Ajmer·Bhllwara-Chlttaurgarh metre 

gauge line Into broad gauge nne and to start train 

services on the· same. (406) 

Need to double the Ajmer-Phulera broad gauge 
Hne. (407) 

Need to convert the Phuiera-RIngaa.Rikri metAl gauge 
line Into broad gauge line. (408) 

Need to expedite the doubling and electrification 
of Delhi-Ahmedabad vis Jaipur-Ajmer broad gauge 
line. (409) 

Need to convert the Marwar In. Mavli In. 11M 

KamIighat Devgarh-Kankroli meter gauge nne Into 

broad gauge line. (410) 

Need to convert the Udaipur-Himmatnagar-Ahmedabad 
metre gauge line Into broad gauge Une. . (411) 

(English] 

SHRI AVINASH RAJ KHANNA (Hoshiarpur) : 

THAT THE DEMAND UNDER THE HEAD RAILWAY 

BOARD (PAGES 01.01.1-01.02.1) BE RE-

DUCED BY RS. 100. 

Need to link HoshIarpur with Phagwara. (412) 

Need to start a weekly train from Hoshiafpur to 
Harldwar. (413) 

Need to 8&art a irain from Hoehiarpur to New 
Delhi. (414) 

Need to extend the train running between Jaijon 
Doaba to Jallandhar upto Amrttstar. (415) 

Need to extend DMU train running between Hoshiarpur 
and JaUandhar to Amrltsar. (418) 

Need to run the train running between NangaI to New 
DeIhl 11M ChandIgarh. (417) 

Need to attach an additional coach with the train 

running between Ja\jon to JaUandhar and to extend 
It to New Delhi. (418) 

Need to provide stoppage to SWara; Express at 
Dasuya. (419) 



APRIL' 26, 2001 

Need \0 upgrade the Hoshiarpur railway station. 
(420) 

Need to consIrud the approach roads to Hoahiarpur 
~ 8biIon. (421) 

Need to attach one mora coach of executive class with 
Sha1abdI Express running between New Delhi and 
AmriIaar. (422) 

Need to refund the ticket amount through cheque to 
'the ticket holder. (423) 

Need to ~ faciIfty of toIet In DMU train rooning 
between NangaI' and Chandigaftt. (424) 

THAT THE DEMAND UNDER THE HEAD ASSETS--
ACOUISITlON, ,CONSTRUCTION AND RE-
PlACEMENT (pAGES 16.01.1-16.04.3) BE 
REDUCED BY AS. 100. 

Need to establish a railway coach factory In 
Hoehiarpur district of PW1jab. (427) 

Need to III8It wortt on AmriIsar-Anandpur SahIb rail 
track.. (428) 

[TtMBIation] 

SHAI BHANWAR SINGH DANGAWAS (Nagaur) : 

THAT THE DEMAND UNDER THE HEAD ASSETS--
ACQUISITION, CONSTRUCTION AND. RE-
PLACEMENT (PAGES 16;()1.1-16.04.3) BE 
REDUCED BY AS. 100. 

Need to lay a new broad gauge, Ina on A;mer-
Pushkar-Merta railway route. (426) 

SHRI HANSRAJ G. AHlR (Chandrapur) : 

THAT THE DEMAND UNDER THE HEAD RAILWAY 
BOARD (PAGES 01.01.1-01.02.1) BE RE-
DUCED TO RE. 1. 

Failure to provide financial assistance to the State 
GOvenWnents facing financ:i81 crunch for implementa-

tion of railway projects. (429) 

FaIlUre 10lncreeaeihe humb8r ofp ..... nger1rafna 
In \/few ofheayY' NIh-"1n the exIatmg pasaenger 
trains. (430) 

Failure to Increase the speed of long distance 
tfain8. (431) 

FaHure to introduce transportation of parcelslgoods in 
OMU ttatns. . (432) 

Fallura to effect qualiIative iq)nwement 1n certain 
trains despite upgrading them as .upertut trains. 

(433) 

THAT THE DEMAND UNDER THe HEAD RAILWAY 
BOARD (PAGES 01.01.1.()1.()2.1) BE RE-

DUCED BY RS. 100. 

Need to 1nIroduce. train aervtce between Gedchlndur 

and Ghugus. (434) 

Need to provide free rail ~ facility to the OBC 
-candIdatea for attending examInattonIInt c0n-

ducted by Railway RecruItment Board. (435) 

Need to reduce the rates of railway pat.NS for 

students and 8q)Ioyee8. (436) 

(OISSAPPROVAl OF POLICY) 

THAT THE DEMAND UNDER THE HEAD MlSCEl1.A-
NEOUS EXPENDITURE (GENERAl) (pAGES 

02.01.1-02.02.1) BE REDUCED TO RE. 1. 

Failure 10 conduct a survey to examine the feaIbiIIty 

of laying auffIcIent number of new rail 0..... for the 

struc:turat development of raltways in the country. 

(437) 

THAT THE DEMAND UNDER THE HEAD MISCELlA-
NEOUS EXPENDITURE (GENERAl) (PAGES 

02.01.1-02.02.1) BE REDUCED BY RE. 100. 

Need to conctuc:t a survey to examlne the feUibUity 

of laying a new raIIw8y line between Surajgam-
AllapaUi-8alharshah. (438) 
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(DtSSAPPROVAl OF POLICY) 

THAT THE DEMAND UNDER THE HEAD MISCELLA-

NEOUS WORKING EXPENSES (PAGES 
12.01.1-12.03.1) BE REDUCED TO RE. 1. 

Failure to take suitable steps for improving the railway 
catering services. (439) 

Failure to check the incidents of robbing of passengers 
on running trains by intoxicating them. (440) 

Failure to check the increasing Incidents· of bomb 
explosions in trains due to tack of security. (441 ) 

Failure to privatize railway catering and other 
services. (442) 

Fallure to roll back 1ive times increase in detention 
.Charges levied by the railway on the pilgrims. (443) 

(DlSSAPPROVAl OF POLICy) 

THAT THE DEMAND UNDER THE HEAD ASSETS-
ACQUISITION, CONSTRUCTION AND RE-
PLACEMENT (PAGES 16.01.1-16.04.3) BE 
REDUCED TO RE. 1. 

F.~ to lay new railway lines in .tribaLand remote 
areas of the country. (444) 

Failure to undertake In a timebound man~r the 
conversiOn of narrow gauge lines into broad gauge 
in the country. (445) 

Failure to provide concession to the patients suffering 
from SIckle Cell disease. (446) 

THAT THE DEMAND UNDER THE HEAD ASSETS-
ACQUISITION, CONSTRUCTION AND RE-
PLACEMENT (PAGES 16.01.1-16:04.3) BE 
REDUqED BY RS. 100. 

Need to lay a third railway line between Nagpur-
Balharshah. (447) 

MR. DEPUTY-SPEAKER: I shall now put all the cut 
motions which have been treated as moved together to 

. the vole of the House •. 

The cut motions . wel8 put. and JJtJg8Iiv«J. . . 

MR. DEPUTY-SPEAKER : I ~ !lOW P\If. tQe 
Demands for Grants (Railways) for 2007-2008 to the vote 
of the House. 

The question is:·· 

"That the resp8ctive sums not exc8edmg· the amounts 
shown in the fourth column of the Order Paper be 

," ) . 
granted to the presidern of' india out of the 
Consolidated Fund of lnda, to Cf)f1'1pIete:the sums 
necE!~ry to defray the. cha~ that will ~. in the 
course of payment during the year ending the 31st day 
of March, 2008, in respect of the heads of Demands 
entenId in the second column thereof against Demand 
Nos. 1 to 16." 

Lolc S.blNl 

Demands for Grants (Railwsys) for 2007-08 submitted to the Vote of the Lole Sabha 

No. of 
Demand 

1 . Railway Board 

Name of Demand 

2 

Amount of Demand 
to Grants on Account 
voted by the House 

on 9.3.2007 

(As.) 

3 

15,90,73.000 

Amount of Demand 
for Grants sUbmitted 

to the Vote of 
the House 

(As.) 

4 

79,53,67,000 



171 112 

1 2 3 4 

2. MIle ...... ExpendIIan (GeIwaI) 85,12.77,000 325.83,13,000 

3. GenenII Supe(,ntal1dal1Ce and Servaeon RaIwaya 417,01,41,000 2085,07,07,000 

4. RIpaIre and MaIntenance·'-bt PerrMlIMI way end 741,03,02,000 3745,15,09,000 
WoItca 

5. RapaIrs end MaInIenance of MoIiva Power 402,47,45,000 2012,37,22,000 

6. AIpaira end Mainterwtce of ~ and Wagone 817,37,38,000 4088, •• 18.000 

7. Repan and MaintelIMC8 of Plant _ EquIpna1t 419.45.18.000 2017.25,.,000 

8. Opee_ng EJcper_ - RolIng SIock and Equrpnwd 579,88.83.000 2898,34 ..... 000 

9. Opee.lhg EJcper .11 - Tralfic 1858,17,81,000 5004,02,19.000 

to. Opei.Iii ExpeI- - FUet 2Ot8,20,23,000 10241,01,14.000 

11. SfaIf W ..... and AmeI ..... 321.88.32,000 '_,31.82,000 

12. MIec.laneoue Working ~ 335,23,38.000 187,,8,82;000 

13. PnHidarIl Fund, P. ..... end 0IMr AlII ..... 8eMIIIa 1371,44.43,000 .s7 .22.17 ,000 

14. ~toF'" 4272,98.74.000 21384.93.72,000 

15. 0hIIdend 10 GeMraI ~. ~It of __ 4.28.12.,000 48.21,.,000 
...." .... GenenII Reven&.a and AmorIIzIdIon of 

Ov8r-capilallallon 

11. AlI.1I "CCIIII.tNi, CanIIIucaon end ......... 10.00.00.000 50,00.00,000 
Revenue 

OIl-. ExpencIIIn 

Capital 4620,28,13.000 22801.40 ..... 000 

~ F&niI 3581.88.17.000 14555,45,13,000 

fIIIIIway Sef8ly Fund 175.10.33.000 875,51.87.000 

SpecaI RIIIIway Safely Fund 321.75,00.000 1808.75.00.000 

ToIIII 22387.28.51.000 108342.30.87,000 

The ~ .. 1IIIDt*d. 
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APPROPRIATION (RAILWAYS) NO.2 BILL*, 2007 

[English] 

MR. DEPUTY·SPEAKER : Now, we sh8II take.up Item 
No. 22. 

THE MINISTER OF RAILWAYS (SHRILALU PRASAD) : 

Mr. Deputy·Speaker, Sir, I propose that leave be granted 

to Introduce a BlU to authorise payment and appropriation 
of certain suma from and out of the consoHdated fund of 

India for the 88I'Vice8 of the financial year 2007·2008 for 

the purpose of Railways. 

{English] 

MR. DEPUTY ·SPEAKER : The question is: 

"That leave be granted to Introduce a BIll to authorize 
payment and appropriation of certain sums from and 

out of the Consplidated Fund of India for the services 
of the· financial year 2007·2008 for the purpoae of 
Railways." 

The motion was adopted. 

[Translation] 

SHRI LALU PRASAD : I Introduce- the Bill. 

[English] 

MR. DEPUTY·SPEAKER : Now, the House wiD take 

the Motion for consideration of the BIU. 

[Translation] 

SHRI LALU PRASAD : Mr. Oeputy.Speak8r, Sir, 

propose that: 

·lntrodUced with the recommendation of the President. 
·*PubI1shed In the o,zette of India, extraordinary, Part·II, 
SectJon.2, dated 26.4.07. 

"That the BID to authorize payment and appropriation 

of certain sums from and out of the consolidated fund 

of Inda for the services. of the financial year 2007· 

2008 for the purpoees of Railways, be taken Into 

consideration. " 

[English] 

MR. DEPUTY ·SPEAKER : The question Is: 

"That the Bill to authoriZe payment and appropriation 

of certain sums from and out of the ConeoIic:Iated Fund 
of India for the services· of the financial yea; 2007· 
2008 for the purposes of Railways, be taken Into 

consideration. " 

The motion was adoptBd. 

MA. DEPUTY·SPEAKER : The House will now take 

up clause-by-clause consideration of the Bill. 

The question Is: 

"That clauaes 2 and 3 stand part of the Bill." 

Clauses 2 and 3 .'" added to the BIll. 

The Scheduled was added to the Bill. 

Clause 1, the Enacting Fonnuia and the long TItle 
we", added to the BIll. 

[Translation] 

SHRI LALU PRASAD: Mr. Oeputy-Speakef', Sir, I beg 

to move: 

"That the BIU be Passed.· 

{English] 

MR. DEPUTY·SPEAKER : The question is : 

"That the Bin be passed." 
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'4.13 bra. ' 
~NDS FOR GRANTS - (GENERAL). 

2007~ 

[English] 

MR. DEPUTY-SPEAKER : The House will now take 

up discussion and voting on Demand No. 59 relating to 

... MIniIby oftabour and Employment. 

Hon. Marmara present In the house whoae cut 

motions to the Demand for Grant have been c;:IrcuIated 

may, If'they deSIra to move their Cut motions, send sIipa 

to the Table within 15 minutes indk:ating th8 serial 

numbera of the cut motions they wouId.e to move. Only 

thole cut motions wiD be treated as moved. 

A list showing the .. rial numbe,. of cut tnOtlona 
treated as moved will be put up on the Notioe Board shortly 

thenNlfter. In cue any Mat'Dr linda "any ,~ In 

the list, he may kindy bring it to the notice of the Officer 
at the Table lmmedIataIy. 

"That the raspectIve auma not exceeding the amounts 
on Revenue Account and CapItal Account ,ChOWn In 

the Fourth column of the Order paper be granted to 

the President of India, out of the ConeoIldated Fund 

of India, to complete the sums necessary to d8fray the 

chargea that WIll come In courae of payment durtng 
the year ending the 31 at day of March, 2008, In 

respect of the head of Demand entered in the Second 
coturm thereof against Demand No. 59 relating to the 

Ministry of Labour and ErJ1)Ioyment.· 

submitI8d to the Vote at LoIc sabha 

No .. ,and Name of Demand 

1 

59. MInisIry of Labour and EmpIoymerIt 

Amount of Damanda 
to Grants on Account 
voted by the Hou8e 

on March 18. 2007 

Revenue 
As. 

2 

Capital 

As. 

Amooot of DerMndI 

'or Grana 
aWmIIted to the 

VOle of Houee 

Revenue 

As. 

3 

Capital 

As. 

314,98,00,000 1.18.00,000 1575.32.00,000 5,81,00,000 

MR. DEPUTY-SPEAKER : Now, Prof. Rasa, SIngh 
Rawat. 

Speaker, Sir. through YOU. I would like to exprau my 
vIewI wah fllf8t8l.. to the dernIInda of the MInIRy 01 
labour. I regret to state that there II not ditIIrad 
impfovemenI in the aiIua1Ion of 1Ibour, cIaa and their 
cond!tiO" has even worsened aInca this Go¥emmlnl came 
to power. 

(T ransJation] 

PROF. RASA SINGH RAWAT (Almer) : Mr. Deputy-

"Moved with the recommendation of the Pretident. 
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Sir, the bon. MInister of labour does not 888m to be 

pf888nt here. I would Nile to ask you whether the MInister 
of L.abour i8 preaenc in the House? 

MR. DEPUTY -SPEAKER : I would like to Intonn the 

hon'bIa Member that hon'ble Minister of Labour is present 

In the House. Please continue. 

PROF. RASA SINGH RAWAT : Since the UPA 

Govemment came to power or in other words since the 

time of liberalization, Govemment does not seem to be 

sincerely concerned about the condition of labours and as 

a result the condition of agricultural labourers, construction 

labourers, workers working in sick units or in muHinational 

companies worsens day by day. Since this insensitive 

Govemment came to power, it liberalized the policies for 

multinational companies and as a result of that condition 

of workers working in medium industries, small acaIe 

industries and petty industries got even worsened because 

the policy of promoting muHinational companies and the 

policy of promoting SEZ has signalled a death knell for 

these workers and due attention is not being paid to them. 

All the petty industries, medium industrieS, smaD scale 

industries and cottage industries of the country are 

gradually closing down. As a result the workers working 

in those medium factories or small scale industries are 

becoming victims of retrenchment and are facing 

unemployment and starvation. I would like to know from 

the Govemment as to what measures have been taken by 

the Ministry of labour for improvement in the conditions of 

workers as per the promise made in Intemational Labour 

Conference and in the manifesto of the Govemment before 

taking oath, and to which extent it has been complied 

with? There Is a wide gap between the word and deed 
of the Govemment. The Govemment had said that they will 

soon bring a Bill for the welfare of crores of unorganized 

fann labourers to provide social security and security at 

work place to them and to safe-guard their interest during 

non cultivation season but the same has not been enacted 

yet. As a result, lakhs ad crores of labourers working In 
agriculture sector are facing great diffICUlties and are being 

explOited. Attention has not been paid towards timely 

payment to them despite getting the work done; to provide 

healthy environment and proper arrangements for the 

education of their children. I would like to know from the 

Govemment through the chair, as to what action has been 

taken by the Govemment 'or the unorganized workers? 

Thirdly, it has been stated that we will try to check child 

labour and efforts are being made to check child labour 

but what is the outcome thereof? Even today children are 

working in hotels, shops, carpet manufacturing factories 

and other Similar industries. CondItIon of such WOIkers, 

particularly child labours, is very pillable who are working 

in firecracker factories, matchstick factories &rJd other 

hazardous 'actories where inflammable and toxic 

substances are used. No steps have been taken by the 

Govemment for their welfare. SimiIarty, they claim that they 

have completely banned 'Bonded Labour' but it Is aeen 

that the condiUon of work8rs working In Brick kiInII and 
private mines is pitiable. Even today. bonded Jaboureq are 

'acing hardshIpS. . 

There is no discemible improvement in the condition 

0' child labourers and bonded labourers. The Govemment 

has opened ESI Hospitals for the welfare of labourers. You 

must be aware 0' the hazardous condItiona in which beedi 
workers, men, women and chIIdntn are working? I think 

that desired efforts have not been made by 1M 

Government for the welfare of beedi workans. Same old 

scheme have been in vogue. We have 8Hn their 

residential and working pIacea. Neither they have bean 
provided with hospital cards nor they are getting medicineI 
and there are no safety measure taken for them. Many 

people heve become miBlonalres after eetting up such 

beedi industry. They BlCPIoit workera. BeedI workers are 

not paid their dues. I would like to draw the attention of 

the Govemment, through the chair, towards beedi WOIbrs. 

Sir, the condition of the ESI hospitals is miserable. 

State of the art medical equipment required for the 

treatment of labourers Is not available In these hospttats. 

ESI hospitals are in dilapidated condition. their X-Ray 

machines are not working and heart patients are referred 
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to other hospitals. There Is shOrtage of cIoclors and nurses 

in ESI hospitals. Apart from this even medicines are not 

available in these hospitals. I would like to know from the 

Government as to what Steps are being taken to improve 

the condition of. ESI hospitals estabUshed for the welfare 

of workers? 

Sir, I am surprised to note that meetings are being held 

to determine the interest rate of the Provident Fund of 

employees, whether It should be 8"% or 9% or 12% but 

it is unfortunate that the people belonging to CPl, CPM 

and other left parties who are supporting the Government 
pretend to talk tall about wortcers and shed crocodiles, 
tears. 'I would like to urge' the' left parties that the 

Government is not in a poSition to take decision reganIng 
~ Fund. Meetings are held fraquentty and It Is said 
thai . these things ware disct I'Ssed but they have not yet 
decided the interest to be gM3n on Provident Fund whelher 

it should be 8%, 90/0 or 9"'%. I would like the Government 
to clear its position in this regard. Several laws have been 
enacted for the workers who are wortdng in factories but 

when accidentaDy they lose their Ilrms or they succumbed 
to their· injuries, " their family mentJers do not get 
cOmper1S8tian.- They have not been provided due 
protection. ~, security, gratuity, pension and 

GPF despite1he fact that laws have been enacted for them. 
You WIll be surptised to know that their billions of rupees 
are lying with the Government. Their Provident Fund 

money and OCher deposits which they have earned through 

out their life are lying" with the Government and the 

GoYemment is not utilising this money instead COIdenipialing 
to invest the same. in some differenI WOlf( whereas the 
whole amount should be utRized for the welfare of the 

workefS. 

With the advent of the big multinational companies in 

our country, employing conIract labourer has come into 
vogue. The condition 01 such contnIct labourers is very 

miserable. In such contracte the company owners allot the 

work to the contractora. The contractors pocket all the 
benefits aIongwith the commisaiona and the .Jaboureq 

wortdng under the contractor are deprived of aU the 

beneIiI8 and other facilities meant for them and do not even 

get wages in lieu of their work for the who1e month. Now-
a-days the condition of contract labourers Is really very 

pitiable and no attention Is being pald to them by the 

Government. 

We see here In the national capital, Delhi that lakhs 

of masons and labourers from Rajasthan are engaged in 

the construction work of big buildings. The labourers from 
Bihar, Uttar Pradesh or other states are also engaged In 

the work of construction of buildings. Those who are 

engaged In constructing high rise buildings are IMng In 
slum 81'88S having no water. no light and no healthy 
atmosphere for them. They are compeII8d to live In dirty 
aurroundirlgs. When the butldlng construction law was 
discussed It was said that they would be protected under 

the law. But the labourers are getting no benefits of It and 

they are COI'f1J8IIed to lead a miserable life In alUITI8. lots 
of people from my constituency visit me and say that 80 

much amount Is outstanding against 80 and 80 contractor 

who Is denying to pay them their dues. When I tell the 

contractors on phone to clear the dues of the labourers 
they say that they have cleared off aI their duel. No dues 
ate outstanding against them, you can see the diary. They 

have no register of regular payment. There should be. an 

on the spot viall to see as to what extent the law Is being 

implemented, whether a healthy ~ is available 

to them or not, whether the law for the welfare of the 
labourers is being implemented or not? Even the women 
labourers are exptoited at their work place. The Government 

had said that women wortcers would not work with men 
at . night but even on today there are 80 many factories, 

industries or Inatitutiona where women are compelled to 

work at night. No attention Is given to the maaers regarding 
the extent of leave and relief to be granted to the women 
like maternity leave, family planning leave or leave during 

any other trouble. The Govemment has given the slogan 
"Congress Kaa heath, Gareebon ke Saath" (Congress II 

always with the poor) - but now much the Congress or 
this Government is with the poor. It beoomes clear after 

seeing the condition of the labourers of our country. Even 
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after 80 many years of our Independence there Is a slogan 

being raised In India - 'Rotl, Kapda aur Makan, Mang raha 

hal Hlndustan' (There Is a dearth of food clothing and 

shelter in India) - but the fanners of this country are 

compelled to commit suicide. On the other hand, the 

condition of labourers is very miserable. Most of the 

country's public sector undertakings in which crores of 

rupees were invested and which were considered to be 

the temples of India assumplng that they will be helpful 

in naUon building are sick today. As a result of this 

retrenchment of labourers is taking place in them. Rules 
and regulation with regard to imparting skill training to the 
labourers, the quantum and hours of rendering work, 
extent of facilities like canteen, welfare, education to their 

children, compensation In case of accidents are not being 

followed to the desired extent. Labourers are being 

compelled to take voluntary retirement from factories like 

HMT. Gradually, It Is on the verge of closing. I would like 

to cite an example of my Ajmer Parliamentary Constituency 

to the Government. The NTC MiDs are there. EatHer 

thousands of workers were working in these mills, but now 
the number of mill owners, General Managers or other 

officials taking fat salaries has increased while the number 

of labourers has decreased. As a result of this, these mills 

were stated to the running in IOS888. They do not provide 

jobs, do not supply goods and have old machines which 
are unable to give production. Under these circumstances 

you cannot expect them but to run in losses. The net result 

is thllt the labourers have to bear the brunt. 

Edward Mill and Krishna MiD of Byawar have aheady 

been closed down. Edward and Mahalaxmi coUaborated 
to set up a mill. The hon'ble Minister of 'Textiles Is perhaps 

not present here. I am talking about the labourers. That 

mill is also on the verge of ctosure. There is a cotton mill 

in the constituency of Shrimatl Kiran Maheawarijl at 

Udaipur. The Condition of Vijay Cotton mills is more or 

less the same. My parliamentary constituency Vijay Nagar 

has also a textiles mill. That too, is facing the same 
condition. Today in Ahmedabad, which was called 
Manchester of India, and in Mumbai, which was called 
Lancaahlre almoSt all tbe big textiles industries have been 

locked. Mill owners are eamlng thousands of crores of 

rupees by selling the lands of these mills, but there is no 

information about the interests of the labourers working in 

those mills as well as bonus or other benefits due to them 

at the time of their retrenchment. 

Now-a-days the Govemment are allowing the setting 

up of big malls to please the capitalists. Earlier I did not 

understand what the mall Is because the meaning of mall 

in Hindi is something different •.. (lnt9rruptionS) Mall is a 

building where the reteil outlets are set up and allowed 

to branded foreigner traders ... (Intenupt;ons) Hon'ble Rathwa 

Ji is laughing at me. He should understand my feelings. 

This Govemment is promoting the marketing for Reliance ... 

(Interruptions) Reliance and other foreign multinationai 

companies are making entry into the reteH business. Lakhs 

of people are engaged in the retail business. In this 

way their livelihood will be snatched away and they will 

be rendered jobless. Big companies wiD launch their 

products with fanfare and they will have an the packaged 

goods. What will be the future of India if the goods are 

available in packaged form - we can simply imagine this 

thing. 

Sir, the Govemment have no control over these 

multinational companies at all. Now SEZs, there are 23 

special economic zones under which there Is no eIectricfty 

charges, no law, no sale and 80 on because the 

Government have no control over them. They do not follow 

any labour law. They have been given aD the liberty to 

i0oi the citizens under the SEZ. Though the fanners are 

getting compensation for their land but the condition of 

labourers working in Industries Is extremely miserable. A 

poet writes as:-

'Shwanon ko milata doodh, Bhukhe balak akulate heiIl, 

Maan ki chhati se chlpak. sisak-slsak kar rah jate hain.· 

I.e. the dogs of the rich get milk, but the children of the 

labourers are rolling about crying for food. They adhering 

to the breast of their mothers are sobbing bitterty-who will 

listen to them? 
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Sir, the Govemment have framed one mora policy for 

the trade unions. There Is a law enacted for 1hem. Now, 
it is difficult to find out which one amongst the many bade 
unions like INTUC, HMS, BMS, CITU or UT\JC is the bigger 

organisation. They have said that discussions are going 

on for a long time but no decision has been taken in this 
regard so far. Every other labour organisation claims that 

it is the biggest one in the country. The Government are 

still in no position to take a decision in this regard. They 

are also nOt in a poSition to recogniZe them. Earlier in the 

factories each labour organisation had their own distinct 

flag. They were claiming that this nag belonged to this 

organisation and that one belonged to that organisation. 

Now it is being said that they wiD recognize only one trade 
union. In this regard, Ih8 Govemment should have a clear 
cut policy. 

I would like to tell the Govemment, through you, that 

the ).\abC)urera ~. gel rid. of exploitation. ~ 

become the yictime ~.~ and retrenchmIi!nt. 
~ ~ ~ IlIvOided. ~ .. tbe laws which are enacted 
for the welfare of the labourers should be implena1ted 
strictly. The sIatistics for the welfare of labourers are quite 

alluring like welfare centres. training camps, chiIdcare 

centres and.the training centre of their progra1I8, but, In 

fact the ~ reaIIIIes' portray a.toIaIIy contrary pIcIunt. 

I would. Iherefor.e, like 10 lei the Government lhat 

differences between precepI and practice should be 

avoided and aomething. muaI be· done for the beIIarmaat 
of the Iabowers. Through You. t woukIlike to demand that 

there should be improvement in the lot of labourers who 

are increasing our producIion and fuIftIIing the needs of 

the country by WOt1dng hard day and night in the factoriee 
or big industries. 

All the measures may be taken for their welfare. Child 
labour should be banned and the laws regarding welfare 

of ·the organized labour may be framed. Apart from this 
attention must be paid towards ~ . labours. 

You have provided me an opportunity to apeak. I am 

very grateful to you and .... these worda I conclude. ThiI 
discllSSion started aU of a sudden. We were usuming that 

first you will discua8 the demands on Grant for railways 

and only thereafter you wiU lake demands for grants ·of the 

MInistry of Labour and Employment. But suddenly you 

have allowed a discussion on It for that. I am very grateful 

to you. 

CHAUDHARY LAL SINGH (Udhampur) : Mr. Dy. 

Speaker, Sir today the demands for grants of the Ministry 

of Labour and Employment are being diacussed in the 

House. You know that it's the labour class who is 

responsible for production In every sphere. It Is the 
labourer who has made aH the things from pin to 

aeroplane. But when we see their condition we cut a sorry 
figure. There are two categories of labour organized labour 

and unorganized labour. There is no system for 

unorganiZed labour. He has no guarantee for earning his 
bread everyday. His futu~ is quite uncertain. I would like 
to state that there is a dire need to pay attention towards 
unorganized labour. Contractors bring labourers with !hem 

from BIhar and our area to various parts of the country. 

If his condition worsens there or he dies In an accident, 

his family members do not get a aIngIe penny In 

compensation. We face many such cases in our 
constituency. If he gets sick, or has any di8eaee like TB 
or Ja&mdIce, he doH ~ get any medical allowance or 
facility. Dlaeaaes come to poora only. When dengue atIUCk 
most of the poor people were affected .. they raeide in 

alum areas and dirty places where there Ia no proper 

arrangement for toIIetI. They do not have water neither 
potable nor for cleaning and b8fIIng putpOI88. There II 
no proper arrangement for them: I would request hon'bte 
MiniIter to viIIt a labour colony. The peopMt should 

acknowledge that an hon'ble minister visited 1heif colony 
and If he.1IayI there for an hour he will confront stinking 
smell ~ feel how miJCh poIuted these areas are. Hon'ble 
MinIIIer Is a hard worker and sincere person. I would 
request him to get his photo published In newspaper While 

staying in a labour colony. 

I would like to quote an example of my State in respect 
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of the condition of labours. We have a social forestry 

department In our State. We appointed some people on 

daily wages but they consider themselves as salaried 

employees. People think that such a person is In service 

and he even get marriage on this basis and educated 

people also start working as labourers. It is not in case 

of department of social forestry only but in other 

departments as well. When their contact is over It is 

informed to them to go back to their home and we inform 

them that we had deployed them as labourer and the job 

is over" now. There are many such people who had worked 

for 32 months in such manner but did not get any salary. 

They got salary of 2 months that too only Rs. 5001- PM. 

If you go to Ooda, you will see thousands of such labours. 

If you see the condHion of people who are called VDC 

members, saving the country and some of them getting As. 
460 others are getting Rs. 1500 and a few are getting Rs. 

2100 as their remuneration. I would like to state that are 

man who Is on the one hand fighting against mllHancy for 

the country on the other hand he is starving and struggling 

for bread. Can they provide education to their children? 

A child who has worked in VDS after getting education 

or joined as SPO how can his children get education? 

They even don't have proper shelter to live in. They are 

spending life in hutments. The amount of As. Twenty 

thousand paid to some people under lAY is not sufficient. 

I would like to state that they have no shelter, no bread 

and their mothers are ailing and most of such people are 

suffering with various diseases themselves. All of us know 

about such cases. Many cases come before me wherein 

they claim that the only bread eamer of the family has lost 

his life and as a result their school going children stop 

their education In midway. In this way their chapter gets 

Closed. We also discuss about them and think that our duty 

is over. t will speak and you many listen but nothing would 

be done for the poor. I have seen myself the pathetic 

condition of the labouerers of our country. 

I would like to quote an example. Many a people of 

our country as well as foreigners come to visit Valshno 

Devl temple In our State. You may see there Paalkillfters, 

Pithhu and labourers having horses wearing red garments. 

If you see seriously now much they are getting as salary 

than only you can understand what is the reality. Tender 

is invited for the salary of labours. Recently four powerful 

people have captured the tenders with the connivance of 

officers. If a visitor approaches a prepaid booth and asks 

for Pithu. Palki or horse he is asked to deposit money there 

and only thereafter labourer is provided to him so that the 

labourer may not get direct payment. The labourers 

carrying Pithu, Palki etc. get a sum of As. 120 only as 

labour and they deduct 12% tax thereon. I think Hindustan 

is the only country where tax is being charged on labour. 

If the minister has the will power why does not he provide 

tax rebate to these 14,000 labours. We had listened about 

Income tax, Service tax, Property tax and surcharge but 

it is the first time when I am witnessing labour tax being 

paid by the palki, pithu labourers in Jammu and Kashmir. 

I had raised my voice against it but no action has been 

taken as everyone hears but nobody takes action. There 

is a committee for labour tender, which is strong committee 

as there is a hold of rich and influential people in it. 

When a labour goes to the pre-paid counter for money 

a time he is told that money has been exhausted whereas 

the passengers deposit the full amount there. In reality they 

run their account from that money. If any labour forcefully 

demands the money, he is asked to give Rs. 20 and he 

is forced to do that to get back his hard eamed money. 

It is also seen that when a labour goes there to demand 

his wages, they are beaten by them including the police, 

It seems the whole procedure is corrupt. I challenge you 

to get it enquired to know the truth. I myself stayed there 

for ten days and raised my voice against it but to in vain 

as despite being an M.P. my i.e. Chaudhary Lal Singh, 

M.P. voice remained unheard and I was merely a 

spectator. 

We talk about secularism .in the country. When the 

pilgrims come to visit the shrine of Mata Vaishno Devi, they 

take the help of Palanquin, horses and Pitthus. 70 percent 

of the labour there taking the pilgrims on. Pitthu, hocses 

and Palanquins are Muslims and remaining 30 percent 

belong to other religionS. When they carry the pilgrim on 
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thair shoulder, they chant the name of Allah In the 

beginning and after reaching to the hilltop they say 'Jai 

Mata Oi'. You won' see this anywhefe. After reaching the 
hilltop, they also massage their feets even 1hemselves 

being tried' as they have taken them there. It is very . 

saddening when they have to given labour tax. Nobody 

think about it. If anybody has gut let him get the lax 

abolished 80 that the Iabounn could get relief. I think we 
cannot do this. We are left only with our uyings. Our 
Government is ther8 both in State and in Centre, but I am 
perturbed to say that attention Is not being paid towards 
this problem. I am not saying· this due to poIiIIcaI reasons 

but on human ground as we cannot do the things that we 
want to and we feel sony for thet. 

I want to say one more thing. Many of the Members 

among us get to the majority mark by talking about the 

struggle of labour and others who don' do the same 

remain in nMority and do politics on the basis of c:asteism. 

I want to say that we should at teat think about the 

people in our capacity of MP who took to us. We should 

at Iea8I maintain the dignity of this House to which the 

names of 8hagat Singh Chandra Shekhar Azad, Rajguru, 

Sukhdev, Netaji Subhaah Chandra Bose, Mahatma 

Ganch, Jawahartat Nehru are 8880Ciated with who 
sa::lificed themsatves for this House. Once when there was 
major inflation, Sh. NehIU blamed the big ccxporate names 
and busin ... rnitn for illCnNISing inftaIion and aked Ihem 

to control it and they, in tum, obliged by helping to rein 

in the prices, what is the situation today? I WMt to say 

that today the labour is not geItIng his due and Is facing 

the problems. 

Written on the wrapper of the packet of BeecI was 
these lines that amoking beedi would cause death but 

even befOAJ it wID happen the beedi maker and his family 
will die. It 18 fine that BeedI making should be c::Ioeed but 

have you ever thought about the beedi workers? I would 
like to ask If any person could not get the work for a few 
days what woutct be the condition of his family Ib? labour 

is involved In our development but what about hie 

development. Children of the labourers are not allowed to 

go to school. I would Ib to ask whether food COIlIng 65 
paise is enough to satiate the hunger. This all Is a rner8 

fonnaHly. Parents send their hungry children to IChooI just 

for the food 01 65 paIae. The hungry child look towarda 
his food for the whole day. The child In India get food .. 

a beggar In his own country. What I want to .. y Is thai 

these people are not galling the 88SIsI8nce extended to 

them. The middlemen takes away their share before It 

could reach them. The food not evan fit to be consumed 

by animaII is sent for the consumption by human beInga. 

I would IiIce to you to have a took al the ration provided 

to BPL people under Antyodaya Yojana. There are peets 
In It and it is stinking. It Is said that pIOI8in.and calories 
are being euppIied to the labourer. The labours are 
suffering from d1se8l8S. If the labourer are weak how can 
a country be strong? The country having a weak work-force 

wIR be weak 1bIeIf, 80 it is our duly to make them strong. 

Rich people are not happy even to pay the daily wage 
to labourer. If the labour sits to have reet in between the 
work for some time, everybody statts to scold him. n.y 
abuae him. Several people caD him names and.insuIt him. 
There are laws for labour. there are labour unions for ~ 

but there is no ~ their eufferingI. I would like to .. y 

if the Government have made taws for them then get it 
iq)Iemenled. If they can't do this then let them Itv8 their 

own life. If the concerned minister c:Ioea not take care 01 
his ministry, he himself Is rasponaibte for III ooncItion. If 
the MInIster is like Oscar Fernandes, why won't the labour 

force be strong. If the labour force Ie not strong. Oscar 
Fernandes can't be the same. Therefore, I would like to 
say that the inleresta of the labour be taken care of. 

In caee of the medical facility. I would aay the eame 
thing ~ nothing Ie being done there aIao. I suggeIllhat 
the labour should get the rnintmum wage pretcribed for 
them. , would like to say that thefe Ie no system of dally 

WIIg8I. Everybody pays 10 the labour 81 par their 
convenience. One can not buy anything from AI. 50 to 100 
now a days. TheIr children wear worn out cIoChea. I went 
to a houIe In my COI1Itituency. A women W8I lilting ....... 
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and was shivering. It was cold and roof waa no thatched 

praperty. There were no wall in the house either. When 

I went Inside there was nothing, not even a trunk. t found 

her without any possessions. MLA can provide money In 

Jammu and Kashmir but an MP cannot as the money goes 

individually. Why cannot an MP provide money to a person 

not having a house and is in worst of conditions? You were 

then in committee on MPLAOS. At that time I was MLA. 

I went there and gave her a cheque of Rs. 20,000 to the 

women. I am happy that ahe was able to construct a house. 

One of her child was hiding behind. When I asked about 

here fourth child, ahe told me that he is somewhere near. 

The child was of 12 years and was in the forest as he 
was not wearing any clothes. He was shy as he was nUde. 

I feel sorry for the fact that we are their representatives 

and if my children are in good condition and those poor 

children remain nude and without having any school and 

medical facility. Many a time I find myself in a state of 

dilemma. On the other hand there are many· who adopl 

these wrong ways and bring bad name to this institution. 

MR. DEPUTY· SPEAKER : Unpartiamentary words 

would not go on record. 

[Translation] 

CHAUDHARY LAl SINGH : I would "ke to say that 

you should take this seriously. It is a very strong institution. 

I know better about the significance of this institution and 

that is why I am saying this and I have the right to speak. 

Through you, I would like to say that whenever one runs 

a department, he should run it property. Even I had also 
run a Ministry. When I was Minister of Health and Medical 

Education, at that time I ensured easy availability of 

medicines to people and today when I left the charge, 

people stiR miss me. I feel that the hon'ble Minister is only 

used to writing letters containing phrase like 'you will 

appreciate'. Will you appreciate that? All the Ministers 

seem to take the help of same phrase. They use this 

phrase and say that your work will not be done as there 

is no law to back it. Secondly they should write I will see 

°Not recorded. 

to it. I want to speak about it. I have got a bag full of letters 

in which these kinds of phrases like appreciate, I will see 

to it have been used in abundance but without any result. 

They boast of being a part of the Govemment but what 

is the use of it. Govemment is meant for the people and 

if any Govemment does not work then there is no use of 

that Govemment irrespective of the fact that it is my 

Govemment. Govemment is that which deliver justice to 

people. Therefore, I would like to tell the hon'ble Minister 

that if he does not solve the issue of Vaishno Devi then 

we will stage 'Dhama' against him also. 

[English] 

SHRI SANTASRI CHATTERJEE (Serampore) : Mr. 

Deputy Speaker, Sir in the 14th lok Sabha this is our first 

opportunity to discuss on the Demands for Grants under 

the control of the Ministry of labour and Employment. I 

am thankful to you for giving me this opportunity. 

Sir, since installation of the UPA Govemment, the hon. 

Minister who had been entrusted with the Department of 

labour, I am sorry to state that he could not do proper 

justice to the Department. labour appears to have been 

a neglected subject. 

Sir I am happy to learn that Shri Oscar Femandes, 

while assuming the OffIce of the labour Minister, is 

sincerely trying to improve the performance of his 

Department and we assure him' all our support so far as 

the interests of the labour is concemed. I hope tomorrow 

when the All India labour Conference is going to be held, 

many issue will be discussed there and our hon. M"mister 

of labour and Employment will take the lead to show the 

country that the UPA Government is really sincere to the 

cause of the working class of the country. 

Sir, the UPA Government in Its National Common 

Minimum Programme had assured the country that it would 

render fair deal to the workers and It would· enact a law 

containing social security of the unorganized workers. 

It has also assured that it would protect the democratic 

trade union rights of the workers; this Govemment would 
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also see that the public sector is protected, the payment 

of Minimum Wages AI:;t and also the other laws are 

properly implemented. About the Payment of Bonus Act, 

whose amendment is overdue, many a time, we have 

raised the issue in the House. The Government says that 
all these issues would be taken up. But, I am sony to say, 

the UPA Govemment though it has committed to the nation 

thaI it would give a fair deal to the workers, is not taking 

the matter with aU the seriousness It deaerves. 

Sir. they know very well that the Left Parties are 

supporting this Government on the basis of the Common 
Minimum Programme which they accepted and which they 

are committed to implement But 80 far as labour issue Is 

concerned. this is absent. NowadaYS. the apologists of the 
capitalist system are trying to propound a theory that trade 
union is not necessary; in the era of globalizalion, 
liberalization and privatization. trade union movement Is 

not necessary; only production and productivity without any 
organized trade union movement is necessary. Those who 

belong to the trade union. those who are comrnitted to the 

cause of the wortcers, cannot accept this theory. That is 

why. in India. the wondng-dass, divided among themselves 
into different trade unions, ere trying to unite themaeIves 
to further their cause, to fight for their IegitimaIa demands. 

To achieve this, on the 14th [)ecerri)er of last year, there 

was an All-Incla strike which gave a warning to the 

Govemrnant saying: '00 not follow the path of the NOA 

Government. You follow the path of the people and 

implement the policies which you have declared before the 

nation: 

So far as the unorganized sector is concemed, it Is 
a matter of great regret that three years have passed after 

this Government came into being. On the completion the 

two-year period, this Govemment dIsbtbutad a report to the 

people. You aaaured many a time - the issue waa taken 

up by all aection8 of the ~ - about the socIa1 88CUr1ty 

measures which the Government Is contemplating. 

The National Sample Survey OrganIaation, In Itt 

Report 1999-2000, says that out of the total workforoe of 

39.7 c:rora persons employed In both the organized and 

the unorgani8ed aeclOrs, 36.9 crot'8 are In the unorganized 
sector. The plight of the unorganiZed sector needs no 
further narration. You know about the condition in which 
they work. There is no security and there Is noIhIng. The 
Govemment has 888Ured and re-aqured that it would be 

doing something for the unorganized sector. 

Today, the Report of the StandIng Committee on 

Labour has been ptaced on the Table of the House, I quote 

from the Report. It says: 

"The Committee. therefore, recommend that urgent 
stepa should be taken by the Government to bring in 
a comprehensive legislation for the unorganized 

wortcers without any loss of time.' 

I repeat that lime has lapsed. Now, the Government Is to 

seriously consider that It would fulfil the demands it has 

made before the country. I hope our hon. Labour Minister 

will very posfttveIy reply to the point whether in this Session 

the Government would bring in the legislation or what It 

wants to do. We want to be assured today In the reply. 

Secondly, on a ecrutiny of the Demands. it reveals that 
the total outlay of As. 189727 c:rore (for Plan As. 325.48 

crore and for Non-Plan. As. 1579.79 c:rore) for the year 
2007-08 shows on overall Inc:reaIIe of As. 199.69 c:rore 
over the Budget Estimate of the previous year. 

1UI0 In. 

However, a glance of the ec:hemewiae fInanc:iel 
outlays shows that the percentage of expenditure incurred 

over real expenditure on the execution of some of the 

important sc:herne8 during 2006-07 Is far ..... 1h8n what 
Is stipulated under the Plan Items namely holding of Lok 
AdaIats, rehabilitation of bonded labour, akin dtMtIopment 
through PPP, information technology etc. It Is also seen 

that monitoring and coordination of the Ministry with other 
imp/emenIing agenc:ies are not very effective. So, I hope 
the Government will take nac:essary stepa in this regard 

80 that the budgetary provlsiona are properly utilized and 

all the programmes are Implemented effectively. 
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Thirdlly, as far as Employees Provident Fund is 

concemed, It is a pity that tiD date the Govemment could 

not take a decision on the interest rate to be paid. I am 
in the Standing Committee on Labour for the last three 

years. In all our Reports we have recommended that at 

least 9.5 per cent Interest should be paid to the Employees 

Provident Fund. Provident Fund is a very basic thing. It 
is a social security arrangement for the workers who are 

covered under the scheme. Out of 30 crore workers in the 

country, just 10.74 per cent of them are mvered under this 

scheme. There is no proper implementing agency, there 

is no proper scrutiny and there is no proper monitoring. 

A large number of workers are still excluded from the 

purview of the Employees Provident Fund Scheme. 
Moreover, this social welfare schemes needs to be 
thoroughly discu8sed with the central trade unions. The 

interest rate of at least 9.5 per cent should be maintained. 

The demand of the trade unions is that 12.5 per cent 

interest should be paid to Employees Provident Fund, but 

aUeast 9.5 per cent interest should be paid. The decision 

on thie is yet to be taken. There is harassment of workers 

in PF officee. The workers of closed industries who take 
loan out of their provident fund savings are harassed like 

anything. Many complaints have been pouring on this 

crore. So, this has to be taken care of. 

Then, ESI is another social welfare scheme for 

workers. There Is dual administration in this. MedicaJ 
benefit is regulated by the State Governments and all other 

benefits are given by the Government of India. There is 

no funding from the Govemment of India. It is the hard 

earned money of the workers. It is seen that many of the 

employers do not deposit either the PF contribution or the 

ESI contribution. The workers are harrassed like anything. 

Many hospitals do not function properly. Funding is not the 
main problem. The problem is lack of monitoring and lack 0' political will to see that these social welfare measures 

are property implemented. 

Madam, I do not want to add fur1her. I feel the time 

has come to seriously consider whether we will allow the 

employers to blatantly violate the laws of the land,· be It 

in the public sector or the private sector. For the last few 

years, what is the experience? The agreements concluded, 

either tripartite or bipartite, are not honoured by the 

employers. In our State, 2.5 lakh jute workers had to go 

on strike for 52 days. What was the reason? It was because 

the employers refused to pay them their varlabte Dearness 

Allowance as per the tripartite agreement. The matter has 

been raised here also. Our State Govemment sincerely 

intervened and forced the recalcitrant employers to adhere 

to the principles of the agreement. These are to be 

discussed. 

Madam, there are so many Acts, like Minimum Wages 

Act, Factories Act, Industrial Disputes Act. Safety and 

Security Act and so on and so forth. But if we analyse, 

if we discuss in details, and if we go through the Acts and 

Rules, many amendments have to be made depending on 

the changing situation of the country, depending on the 

globalised situation of the country. 

I would appeal to the hon. Labour Minister, though I 

have no opportunity to meet his personally as yet, to 

seriously consider this. What would he do if the 

management blatanUy violates the law of the land, blatanUy 

violates the minimum basic amenities to be provided to 

the workers? The trade union rights of the workers are. 

trampled under their feet. Should we allow these 

employers to exploit the workers or should the Government 

stand by the side of the workers? 

We, the left Parties, who are supporting the UPA 

Govemment, remind them that we are supporting this 

Govemment not for any special love for them, but for the 

love of the country and for upholding the cause of the 

toiHng masses of the country. So, they have to judge 

themselves, they have to analyse themselves, their 

porformances and then come to a deciSion. 

With theH Words, I thank you, Madam. 
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SHRI GANESH PRASAD SINGH (Jahanabad) : 

Madam Chairman, Today we ant having a discuaslon on 

demands for grants 01 the MInistry of labour and 

employment. I thank you for gMng me an opportunity to 
speak own this __ . Many things are said with regard 

10 the labourers that the Gcwemment are worried and are 

always Yigitant. Atrocities are being committed on 

labourers. They have been exploited; their heaIIh Ie not 
good; their children do not go 10 achooI and the 

Government says that it would take care of the them. You 

might remember that an these issues were included In the 
Common Minimum Programme at the lime of constitution 

of the UPA Government. Earlier also many laws were 
enacted for the weHare and protection 01 labourers but 

there is a need 10 see as 10 how many of them are actually 

implemented. 

Today, Ihefe is a steady Increase in the nurrmer of 

labourers in the country. Some people say thai their 

population is 30 ClOre and some say that It Is 37 CI'Of8. 

However it is the hon'ble Minister who can say as to what 

has been mentioned in their survey report. it is essential 

to take care of the condition of these people. It is also 

necessary to see If their children are getting education, 

how many labourers are sick and whether they are being 

property treated or not. It would like 10 know as to what 
measures are being taken to hetp those unorganized 

Iabourera working in small factories, under private 

contractor8, who are incapacitated due to 1088 of IiIm and 

even die In acddenIa In factories? What .. Ihe 
arrangements for providing livelihood 10 the dependents 

of those labourers? It is very easy 10 make announcements 

and enact a law. However, I feel that unless and until the 

laws relating to the labourers are iqJIemet Ited stricIIy, their 

welfare cannot be ensured. 

The agriculture labourers get jobs for only 2-3 months 
and rest 01 the year they sit idle. De8pite enactment of 

Minimum Wages Act, there is no provision 10 ensure the 

wages of labourer In different areas. Labourers are 

subjected to injustiCe In every ragion. I would like 10 remind 

the hon'ble Minister that recently a big congregation of 
unorganized labourers was held in which he was also 
present. White addressing that congregation, he had said 

that we are going to enact Jaw very soon for the welfare 
of unorganized Jabourers. TiD today, I don't know whether 

any action has been taken to enact that law. Since the 

Session is on, I want that at least In this aesalon a law 

should be enacted' for the unorganized labourers and it 

should not be made 80 complicated that it becomes 
impracticable to implement it and they may remain an 

exploited lot 

Madam, what is the plight of unorganized labourers 
today? Many labourers come to DelhI from Bihar in search 
of employment. They are employed by construction 

compallies and they perform hard Iabof'iou8 jobs like 

c:onstruc:tion of houses, roads etc:. They are made to work 

for three months and given onty one month's wages and 
if at aH any labour Insists for further payment, he 18 got 

arrested by levelling false ohargea. The queetion 18 who 
wit take care of them1 It Is the responsibility of the MInIstry 
to protect our /aI)ourers. There is a need to enact taw for 

this also. I requeat the hon'ble Minister to enact taw and 
introduce It In the House 80 aa to enaure welfare of the 

1abounNs. The Government have to conduct a aurvey on 
child Iabourera aI80 to aacertain their number and age. 
Similarly GoverNnenI have to conduct survey on bonded 
IaboureIs also. With regard 10 bonded labour, it I8I18id 1hat 

it has already been aboIiahed 8ince long. Recently aeveraJ 
inatanc:ea have come to light wherein some youth who 

came to Punjab from BIhar, were detained. They were 
neIIher allowed to write letter to their parents nor aHowed 
to 1ake up 81fy other job. They are forced to WOf1c in fields. 
Such atrocities and exploitation Is being c:ommitted against 
them. Hon'bfe MInIster should take all th888 things 
seriously. 

The, Government have allocated inadequale funda In 
Demands for Grants and It taIka about welfare of poor 
people and lnaurance Scheme for Iabou .... In view of the 
very large number of labourers, I eimpIy wonder at to how 

many of them are covered underinlulanCe. W. talk a lot 
about their lOCial security, but the fact 18 that this Ia not 
available to them. W. should aI80 eotlltder the tnequetIty 
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of wagea between men and women. Earlier the number 

of women was less among the labourers but graduaUy their 

number is also increasing. They are subjected to aU kinds 

of atrocities. It is often heard that laws will be strictly 

implemented but the same does not happen. 

Through you, I request the Govemment to bring forth 

a legislation for the protection and welfare of these 

labourers particularly of these unorganized labourers in 

view of all the above mentioned facts. With these words, 

I support the demands for grants of the Ministry of Labour 

and Employment. 

(English] 

SHRI BAAJA KISHORE TRIPATHY (Puri) : Madam 

Chairman. we are discussing the Demands for Grants 

relating to the Ministry of Labour and Employment. We 

know the workers' contribution in our freedom struggle. It 

is because of their active participation we got our 

Independence. Tha organized and unorganized wondorce 

. fought against the British rule and they were also capable 

to get many IegisiatioOs' in favour of their welfare. 

Alter the Independence. the Govemment of India and 

the State Governments are also looking after the welfare 

of the labountrs. After the liberalization era, that is. after 

1990. the working conditions of the labourers both in the 
organized and in the unorganized sectors are very much 

precarlou8. 

According to one study, employment in organized 

manufacturing sector has grown at only 4.3 per cent 

between 1990 and 2004, whereas 13 per cent of the 

workforce, about 1.3 million employees have lost their jobs 

during this period. This is the impact of the liberalization 

era. 

UPA Govemment have also commmed to so many 

things about the welfare. In the Common Minimum 

Progranvne of this Govemment. many things about the 

welfare of the labourers mostly in the organized and 

unorganized sectors have been assured but nothing has 

been done so far. This commitment in favour of these 
\abourer8 is going on: but nothing has been done so far. 

The main responsibility of the Ministry of Labour and 
Employment is to protect and safeguard the interests of 

the workers in general and those Who constitute the poor. 

deprived and disadvantaged section of the society in 

particuJar, with regard to creating a healthy wort< 
environment. 

But we know what is happening in this country. We 

are aware as to what happened in a multi-national 

company in Haryana. This House has got the liberty to 

discuss that issue. This is the condition of the workers in 

the organized sector. But, their number is very much less 

so far as the total workforce of the country is concerned. 

Regulation of employment, payment of minimum 

wages based on the conclusion of the 15th Indian Labour 

Conference and supplemented by the judgment of the 
Supreme Court of India in the Aaptakos Brett case, 

commitment to a policy on social security as the right of 

every Indian. provision of appropriate social security 

measures and mo(8 the steps that will enable them to live 

in dignity as social useful members of our society are the 

need of the hour. 

A comprehensive legislation was demanded by this 

House. ... (Interruptions) 

(Translsoon] 

CHAUDHARY LAL SINGH : Madam, it is a matter of 

regret that not a single Member from SJP is present while 

sucIT a serious matter is being discussed ... (lnterroptions) 

MADAM CHAIRMAN : All will come. you be bothered 

about yourself onl}'. 

(English] 

SHAI BAAJA KISHORE TRIPATHY : A comprehensive 

legislation for the agricultural workers has been under 

active consideration of the Government since 1975. For 32 

years, a comprehensive legislation for the unorganized 

workers is under the active consideration of the 

Government but nothtng has been done so far. Nothing 

has been done to ensure the welfare of the workers in 

the unorganized sector which includes weavers. handloom 
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WOIkers, fishermen and women, toddy tappers, leather 
workers, pIanIation Iaboufers, beedi workers, c:onstruction 
WOttters, and forest workers including tendu leaf pIuckets. 

We have also committed for the welfare of the 

unorganized labourers working in the agricultural field. But, 
we know what their position is. 

Madam, so many things had been said by the UPA 

Govemment regarding making this legislation for welfare 
of the workefs worlting in the agriculture sector, etc. But 
nothing has been done so far. The UPA Govemment has 

been in power since last three years· now. They had made 

cet1ain co"."ibnents in their National Common Minimum 

Progranvne, but nothing has been done 80 far by them. 

So. I would like to know categorically from the han. 

Minister as to how he is going ahead with regard to the 
Compnthensive Bill In regard to workers working In the 

I.I'lOI'gIII1iz aector and when this Bill would come to the 

House for approval. 

W. have come across 80 many things about the 
cifIicuIties being faced by these wortcers working in both 
the organized and unorganized sector. Now, the Special 

Economic Zone Act has been put in place. But the general 

impression. which has been going on In the whole of the 

country is that no labour laws would apply to the Industries 

CQY8f8d or coming under the SpeaaI Ecollomlc Zone. 

AJthough the Ministry has clarified that the laws of the land 

will also be appficabIe to the industries coming under the 

Special Economic Zone (SEZ), but the impression is going 

on that the labour taws would not apply to the SEZ. So, 
the State Governments should be given the instructions 
from Ihe Centre that laws of the land 8houId be app1IcabIe 
In regard to SEZ also. The SEZ is not on a foreign land. 
that the labour laws of this country woutd not be appItcabIe 

to it. Therefore, the Govemmenr should clarify position In 

this regard. 

Madam. ChaiJperson. regarding fonnation of the trade 
unions. which is their legitimate right. the wortc.ers have got 

themselves registered under the Indian Trade Union Laws 

Act, which they have achieved during the Bt1tIsh Raj. but 
astonishingly, even this Is not being carried oUt under the 

SEZ. There is no scope for registration of Union being 

carried out under the SEZ. To go In ·for registration of the 

trade unions is the democratic right of the workers, which 

should not be taken away by anyone. Whatever be the 

industry, the workers should be allowed to register their 

unions. Once again, I would request that the Union 

Government to send strict instructions to all the State 

GO\I8fT1menls that the workers should not be denied to 

register their unions. 

Madam. it is also a fact that the Ministry of Labour and 
Employment has not conducted any specific survey 

ensuring observance of the Labour Laws. From many 

quarters. the news is coming that the Labour Laws are 

being observed by the owners of the industries and even 

by some of the State-run and Centre-run public sector 

corporations and undertakings. I am just citing one 

example as to how these public sector undertakings are 

also not following the Labour Laws. About 2000 corporate 

entIlie8 including the IOC and the ONGC have defaulted 
in making payments to the Employees' ProvIdent Funds 
amounting to As. 1.698.9 crore as on November. 2004. 

We know the financtaI condition of the IOC. But they have 

also defaulted for the payment of Employees' Provident 

Funds in depositing the money In the Employees' 
Provident Funds Accounts! So, this Is how some of the 

Government of· India public sector undertakings are 

defaulting in obliging the provisions of the Labour Laws. 

Madam, there Is an alarming news about the 
Govemment'a intention to go ahead with a proposal for 

reforms of about 150 odd Labour Laws. What is the 

perception of the Government, we do not know. What Is 

the decision of the Government? We would like to know 

as to whether they are going In for just these amendments 

or they would make certain comprehensive laws. What is 

the real position In this regard? 

But In general, It Is the demand of the management. 

Due to 1t1e pressure of the management, the Government 
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is going ahead with this type of legislation. But we are 

entitled to know the latest position. So, there Is a 

perception in the Govemment circle that this restrictive 

labour laws are not helpful for better market situation and 

It Is not helping the growth of the employment. But after 

liberalization we have taken the statistics that is no actually 

harauing or it is coming in the way of creating jobs. Rather 

those employers, those who are violating the laws, those 

who are not giving minimum wages, those who have 

engaged workers In a contract manner, in a casuat manner 
- although the work Is of perennial nature and they are 
entitled to have permanent joba-they are engaging them 
as casual labourers and contract labourers to avoid these 
labour laws. So, the Govemment should come forward for 

their rescue. These industries are blatantly violating the 
labour laws because after 19908, mostly after 2004, after 

the UPA Govemment has come to power in 2004, this 

impression has gone In the entire country that the 
Government is not serious to abide with these labour laws, 

any they are going ahead with reform in the labour laws. 

Madam, 150 odd labour laws are going to be reviewed 

to make them Into one law to facilitate the new era of the 
new economic policy, the liberalization era, to help the 

Industries. So, this impression is creating problem. 

Even the Labour Secretariat, the Labour Ministry and 
the Labour Inspectors are not doing their jobs to protect 

labour laws, although there Is objection about these 
Labour Inspectors who are creating problem. Now, the 

Corporate RIIj Is going on In the country. The corporate 

houses are managing the Government. They are manag-

ing the laws. They are managing everything and they are 

not in a poeition to abide with any· of the labours laws. 
This Corporate RIIj is creating problem in Implementing 

the real proviSion of labour laws; and the labourers, in 

general, are in a very bad position. They are facing a lot 

of haraaement. They are not getting proper justice from the 
Labour Ministry, Labour Commi881on or whatever offlce 
that Is there. They should have looked at the Interests of 

the labourers and the welfare Interests of the workers also. 

Madam, it Is also a fact that both the Government and 
the private organizations In the counlry are flouting the 

provisions of the Industrial Oisputa Act and the Contract 
Labour (Regulation and Abolition) Act etc. In awarding 

perennial nature of work to contractors. That Is why, the 

number of contract labour Is increasing In all the 

estabflahments. Now, after the 19908, after 2004, the 

number of contract labour Is increasing. Before 19908, the 

situation was reverse. Now, the situation has changed. 

After the 19908, workers who are ever engaged In the 

industries, both in the organized and unorganized sectors, 
their numbers are increasing in figures and fist of contract 
labour. In the organized sector, the number of contract 
labour Is increasing. That is why, the Labour Ministry has 

completely failed to safeguard the welfare of the workers 

of the organized and unorganized sectors. 

So far as employment Is concerned, that is also 

another responsibility of this Ministry. We know in the 

Employment Exchanges, the number Is increasing day by 

day. Educated youths are waiting for jobs. They are not 

getting jobs. So, that is the problem now. So, what is the 

perception of the Govemment to give more jobs, to create 

more jobs, to give employment to educated people? The 

Government should come forward with its own statement 

about the teal position in this country and how the 

educated people win get employment. 

MADAM CHAIRMAN: Please conclude. 

SHRI BRAJA KISHORE TRIPATHY: Madam, you will 

be astonished to know about the IT sector where there are 
no labour laws. There are also violation of labour laws in 

other sectors. Although the service sector Is contributing 

maximum employment, that Is also giving betler revenue 
to the Govemment. But violation of labour laws Is 

increasing in the service sector. We are happy about the 

enlargement of Service Sector, but it is not reflecting in 

a proper way to safeguard the interests of the workers. 

Therefore, there should be proper labour laws for the 

service sector, which Is Increasing nowadays, and the 

Government· should also ensure that they are controlled 

by the labour laws. 

The workers In the IT sector are also suffering like 
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anything. 'HIre and fire' seems to be the slogan of the 
day. For this sector, It is, now the practice to hire 
somebody, use them and then throw them out of jobs. In 
the IT aactor and even in the field of electronic media 
inctuding television we find that lady workers are engaged, 
but they are thrown out of their jobs In a day without 
notice. Their job depends on the mercy of the employer, 

and there is no job security in the IT sector, etectronlc 

media including lelevision, etc. Therefore, the Government 

should coma forward to help these educated boys and 
girts as they are in very much in difficulty becau8e of 
the unempIoymenI situation. They are gelling some jobs, 

but their jobs should be made no place to go as they 

wiG be used and thrown out of jobs. What will be their 

future? The Government should consider an these 
things. 

The wetfare measures for the uneducated boys and 

girts in the unorganized sector have ~so to be taken Into 
account. A very sincere Minister is now here, and I hope 

that he will look after all these thinge. He should also take 

into account all these diffICUlties being faced by workers 
and employees in the organized sector, Government 
sector, and unorganiZed sector. 

SHR1 GURUDAS DASGUPTA (Panskura) : Madam, I 

am a happy man today because labour is being discussed 
in the Houae. I cannot speak of the history of indian 
Parflllm8nt, but after many years labour Is being discussed 

as the first item on ministerial grants. This makes me 

happy, but what makes me unhappy is this. Please look 
at the attendance in the House; look at the number of 

Minieters present in the House; and took at the way in 

which the issue is being dscusaed. 

I am not speaking of the media because that is not 
a part of rfrI job, and currently not part of my concern. I 
must be frank with the Government, which we aupporteven 

today that this Government is looked upon as an anti-
workers' Government. The general perception is that this 

Is an antt-worUrs' Govemment; this is a pro-corporate 

Government; this Is a Government for liberalization of 

labour taws; and this Is a Government, which Is not serious 

about the enforcement of labour laws of the country. ThIs 
is the general perception. 

The Labour MinIstry was absent ever since the UP A 
came into power as there was no minister at all for it or 

there was some Minister nominally, but factually and 

actually there was no Labour Minister. But thanks to the 

Government, this vacancy has been filled up. I welcome 
my friend Shri Oscar Fernandes to this serious task, which 
he has taken upon himself. Let me say that let us see how 
the Minister performs. 

I must begin by saying that the process of economic 

reforms has dangerously hurt the interest of the working 
masses who are 4n million in the country, that 18, 47 crore. 

I am choosing my words carefully, and It is not heroics. 

Further, the theory that is being propounded - which 18 

most dangerous whether the Congress party win agree to 

accept this or not - is that If you have to develop, then 

the working masses must be squeezed; the trade union 
movement must be marginalized; the labour laws must be 
liberalized; and rigidities must go, so that hire and fire can 

talte place and you can give freedom to the investors -

whether domestic or foreign - to throw away any people 

they like. 

This 18 being done in the name of attracting capital, 

foreJgn and domestic. 

Madam, ChaIrman, the concept of ooIIective bafgaJn-
ing Is being dismantled. Mr. MInister, Oscarjl, this is a 

complaint lor a person who has been in the trade union 

movement for long. For the flnIt time I am eaytng that 
coIIecIivebargaining is being diIIm8ntIed. WtII you Idndty 
ask your offlCela to Jet you know how many tripartite bodIea 
are 't*e under the Labour Minlatry. how many maeunga 
or thoee tripartIIe bodies have taken place and how many 
of them did not meet for years? Will you kindly lind it out? 
You are a busy man going for Manipur elections, I know. 

You are in the good books or the Madam, I know. DespIte 
that, you have to perform. In order to perform, pleaae know 
the MinIstry very well. 
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Unilatenllism Is being enforced. What Is the role of the 
Government? Madam, we have a unique coinage -

facilitator. Govemment Is .the facilitator of economic growth. 

Since It ia the facilitator of economic growth, ita eyes are 

blind to facts. In order to open the door for foreign capital, 

eyes are closed. This is the economic background of your 

Ministry. Madam, It is being understood deliberately -I do 

not say by the Ministry of Labour but the Ministry of Finance 

- that the trade union movement is a road block and all 

the labour laws are obstacles. Since joblessness is on the 

rise, unemployment is on the rise, jobs have to be created 

- however distressing a job may be, however low paid 

the job may be, however overburdened the job may be, 

however little the wage may be, however unstable the 

working conditions may be. 

Madam, what is the situation? Hon. Labour Minister 

must be confronted with facts. The economic figures are 

like this. Production has increased in the country. 

Productivity has Increased in the country. Output per unit 

has increased in the country. Untaxed dividend has 

Increased in the country. You understand untaxed 

dividends. You never touch the dividend. Mr. Chidambaram 

had no political will to touch the dividend because he Is 
friendly to investors, I do not say he Is friendly to the 

corporatea. Therefore, dividend is untaxed. There has 

been growth of not only millionaires but billionaires in the 

country. Growth of millionaires in India Is 14 per cent 

whereas in the world it is seven per cent . ... (Interruptlons) 

It is good? For whom? Maybe for you or me. Not for the 

millions of people . ... (Interruptions) I am coming to the 
statement your Minister has issued. Do not worry my dear 

friend. Your Cabinet Minister contests the validity of your 

argument, not me. Let me tell you. 

This is the situation. In a situation like this, the real 

wage of the workers is going down. I am happy that the 

Cabinet Minister looking after Panchayati Raj - rny friend 

knows him; they are all frelnds - made a statoment. The 
hon. Minister for Panchayati Raj has said that the 9.2 per 
cent growth of the country can be attributed to '0.02 per 

cent of -people'. 

This is what the Minister of Panchayat Raj said. It is 

said not by an irresponsible trade union leader, but said 

by a responsible Cabinet member. Therefore, groWth is 

taking place; income is increasing; dividend is increasing; 

the number of billionaires is increasing; shopping malls are 

being erected. Shri Chidarnbaram says that he is happy 

that people have a place to go in the evening, not just 

to drink. He says that they have a proper place to go. He 

takes pride in the growth of concentration of capital. This 

is where the crux is. There is concentration of capital; there 

is concentration of weaHh; there is disparity of wealth and 

poverty is on the rise. 

Madam, please do not laugh at me If I say that it is 

easy to become a millionaire in India, but it is difficult to 

reduce poverty in India, and that it is easy to become a 

miHionaire in India, but it is difficult to arrange for two 

square meals a day to a poor family. 

The point is that the unorganized labour is the worst 

hit. Hon. Minister of Parfiamentary Affairs Is present hera, 

of course talking to his friend! Talking is a part of the job 

of the Minister, I know! The point is win he kindly assure 

us that the Unorganized Labour Bill will be presented to 

the House during this year. Synthetic tears were shed -

not real tears - by the leaders of the Congress Party and 

the leaders of the Government about unorganized labour, 

but where is the Unorganized Labour BiD? Where is the 

fund? Where is the allocation for that? 

The Congress Party came to power, defeating the BJP 

on the promise that It win do something better. Are they 

doing better? May I call Shri Chidambaram, Mr. Failure? 

Therefore the point is that the leaders of the Govemment 

are speaking of production and productivity. On how many 

occasions, did our respected Minist81S including the Prime 

Minister attend the meetings of the CII and speak of 
production and productivity? Do they speak of violation of 

labour? Have we ever heard hon. Prime MInister speaking 

in this House about violation of labour law? Violation of 

labour law Is not the agenda. The agenda is to cfear the 

deck for more investment. Nine per cent growth has 
nothing to do with 700 mntion people of the country. It is 
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my statement, corroborated by the statement of the Minister 

of Panchayat Raj. I had been speaking like that, but now 
the MInister said It. " is good; there is introspection In the 

Congress Party; it is good that the members of the 

Congress Party are critical of its own policies. " is good; 
it speaks of health; it speaks of democracy and I welcome 

it. But let this intTOspeclion of the Government be translated 

into bold new initiative to take care of the problem of 

LJn8Il1)Ioyment, to take care of the problem of poverty and 

to take care of the problem of violation of labour laws. 

, now come to concrete instances to show how labour 
laws are being violated In India. The hon. Rnance Minister 

was very glad when Tatas purohased a foreign company; 
, do not mind. ThIs is class character. cart Marx said 80; 

I do not dispute it; he has every right to be jubilant at the 

fact that India is becoming international. But the FIn&nc8 
Minister does not say anything when the T atas suppreued 
trade union movement in Jamshadpur. He had no word 

on that 

SeconcIy, there Is no law for the working class In the 
country. [TrlJItSJation] Hon. MinisIer SIr, be gracious. There 
is no law for labours and no Government to take case of 
the int8resta of' the Iabouras nor there is any mechanism 
to ....,. .. pro-Iabourers laws. The partiament of India 
never di8cuaes the violation of'labour taws ... (lnftHnJptJons) 

[English] 

Sontoeh Babu, please speak slowly, you have a manly 

voice. I am envious of the manly voice. 

THE MlN1STER OF HEAVY INDUSTRIES AND 
PUBlIC ENTERPRISES (SHR1 SONTOSH MOHAN DEV) : 
Your voice is much higher than my voice. 

SHRt GURUDAS DASGUPT A : I am eaytng manly 

voice not highef voice. We have been ~ inflation, 
price rise and we have been diIcuuing for months that 
prices of the eaaentiaI commodItiee have gone high and 
it is hurting deeply all sections of the people. When the 
price rise is taking place, worUns are not being given 

Deamess Allowance. la It aooIaI justice? I would give two 
examplea how DA Is being flouted. There was a strike In 

West Bengal by 2.5 lakh jute wort<era. What was their 
demand? They demanded Dearnesa AOowance. Alter 
prolonged two months strike they had been able to get 
DA upto 200 point when DA was due to 320 points and 
this was despite the attempt of the West Bengal 
Government. The private sector Just do not give the DA. 
What is the remedy? Has the Government at any point of 

time diSCIlSsed the question of violation of payment of 
Dearness Allowance in a situation of abnormal rise of 
prices In the country? Have you ever diacu8sed it In the 
Cabinet, among the group of Ministers? You have been 
discussing disinvestment. retail trade, FDI. everything 
under the sun but WOOters are not your agenda. ThIs is 
again a cross character. 

I am giving a second example. Today. a strike is going 

on In Hlnduslan Motors of Birla Company. What Is their 
demand? For six years 8Ir1as have not given DA to the 
workers. The Government of west Bengal is trying to help 

them. L.astj night the meeting broke up and the 
nwuIg8m8nt bluntly said thai It would not give the DA. 
What Is the remedy? I would like to ask Madam you, the 
Govemment and the labour Miniater what is the remedy. 

H in a situation of abnonnaI inflation DA is not given to 

the workers. how do we protect them and can we ~ 
them. Labour Iawa have no 1eeIh. You have no political 

will. You have no aftinIty with the wortdng people of the 

country. DA is being flouted In • siluatIon of deep Inflation. 

Trade Union Movement is coneIdered to be a criminal 
offence. let me give you a example. Not very far away, 

Mahatalhtra Is under Congreu rule. There was a strike 

In a transport company. In one day 30,000 people were 
retrenched, only a few daY' beck. Is It a ra.pect tor 
democnIcy? Is It a ratp8CI for trade unionism? Is It a 
respect for human rights? In one day 30,000 ,peQpIe were 
retrenched and new recruttment was alto made. 

(TtWMIatJon] 

SHRI CHANDRAKANT KHAIRE (Aurangabad. 
Maharashtra) : They have been taken on rotl again. 
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SHRI GURUDAS DASGUPTA : Putting them on ron 
again ia a secondary thing. Waan't such a step taken? 

(English] 

That Is a separate laaue. Why were they retrenched? 

Do not support this IHegai retrenchment 

(Translation] 

I know everything. 

(English] 

THE MINISTER OF PARUAMENTARV AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI) : I fully share his 

sentiments but at the same time I· request him to give the 

statistics of Dunlop. What II was? 

SHAI GURUDAS DASGUPTA : Vou have political 

malice. 

SHRI PRIVA RANJAN DASMUNSI : I am not saying 
that. Vou .should place the objective 80 that we all 

understand how the Government Is 

functioning ... (Interruptions) 

MADAM CHAIRMAN: Stirl Chatt8ljee, he is capable 

0' answering. 

SHRI PRIVA RANJAN DASMUNSI : I am saying give 

the 1oIa1 ecenarlo how things are taking shape In every 

State. , did not aay anything against you or anybody. 

SHRI GURUDAS DASGUPTA: DasmunaIJl, I respect 
yoUr concem for the Dunlop wortcers but I am saying that 
I have already given two examples of West BengaJ and 

now I am coming to other States. Pleue llaten to the facta. 
Thirty-three thousand wortcera were retrenchad. White NDA 
was In power, Madam Jayalalilha was the Chief MinIster 0' Tamil Nadu. At that time, one lakh wortcers were 
retntnched In one day. 

(TransllltIon] 

The Govemrnents change not the policy. Madam, 

though the Govemment change. Policy remain un-

changed. What I have seen in Maharashtra presently was 
seen by in one in Tamil. Nadu as wetl a few days ago. 

Therefore, I am of the opinion that the Govemments, 

change but not the policy. 

(English] 

This ia capitalism. This is the capitalist system. 

Now I am coming to Bata International. I would ask you 

two questions on this. Will the foreign companies agree to 

abide by the Indian laws or the foreign companies will have 

their own laws? Bata company has dismissed 600 Shop 

Managers and Shop Assiatants within a couple of days. They 

went just dismissed without any charge sheet. In India what 

role the Labour Minister can play? He can plead with them. 

He can plead and talk but this is not our law. It Is a matter 

of shame. It Is a matter of undiluted shame ·that the the Indian 

Republic after 60 years of freedom do not have a law having 

teeth to comPet the management to faD In line. It Is a shame. 
Is it this freedom Mahatma Gandhi 'ought for? Is it the 

freedom Netaji had fought for? 

Thera ant more horrible stories I can give you. In 

Haryana, there Is a factory known 88 Liberty Shoes. Ita 

workers had gone on strike for increase of their salaries. The 

police ~ them because they had brought out proces-
sion. What was the charge? Not a single policeman was 
Injuntd. Not a single personnel of the management was 
Injuntd but seven trade union leaders went hauled up under 

murder charge. I had told this to the Prime Minister three 

years back. TII8Y had been haulecfup under murder charge. 

This Is only an attempt to scuttle the trade union. In Haryana 

again under the Congf'888 rule, there was a general strike. 

My friend had referntd to general strike. What was wrong 

there? The transport union of AlTUC participated in the 

strike. After the day of the strike the union office was put 

under lock and key. They will not aHow to strike. Vou think 

of the Constitution only when OBC comes. But when the 

workers Iasue comes, you do not think of the Constitution. 
This is the partiality. What happened is that they had put the 

recognized union's office under lock and key. Hon. Oscarji 

is trying to aettIe It but let me tell the truth to Parliament. The 
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General Secreta!y of the union has been given a notice that 
he Will be facing premature retirement. 

[Translation] 

What was their fault, they had gone on strike. No matter 
what, there shouIdn' be any strike. Though there may be 
retrenchment, lockouts firing from jobs violated of laws but 
not strike. To strike is to commit an offence which would 
clashes punishment of premature retirement. If they go on 
strike, oIIice wiI lock out in oftIce. 

[English] 

Shri Sontoshbabu is the pubflC sector MInister. In Oil, 
there' was one day strtke and the wage cut was for seVen 
days. 

[Translation] 

To cut sewn day's salary for a strtke of one dayl This is 
our f8PUb1ic, democracy and SaIyamev Jeyate. 

[English] 

Madam, trade unions 818 not being allowed to be 
registered. t had brought It to the notice of the Prime MInIster. 

In Delhi, right under the nose of·the Central G0vern-
ment, applications for registration of trade unions In States 
like Haryana, Punjab, Rajasthan are not being allowed, In 
this respect, boCh the NDA and the UPA Gov'ernmenIs are the 
same. If you put forwant an appIicaIIon for regisballoo they 
will send a copy to the management before regisbation and 
the management wilt come to know as to who the ~rits are 
and immediately they will btt 1tvown out of their jobs. This is 
the democracy that the WOfUrs en;oy and this Is the 
democracy that this Government believes in. 

PROF. RASA SINGH RAWAT (Ajmer) : In spite of that 
you are supporting this Government. 

SHRI 6URUDAS DASGUPT A : I will come to your pet 
question. 

MADAM CHAIRMAN : How much moro lime wiI you 
take? Vou have already taken more than 20 minuI8I 

SHRI GURUOASDASGUPTA : Madam, there Is haf'dIy 
any occasion in the House when we can talk on labour 

Issuea.I would aeek you Indu9tr1C8In this matter. Moreover, 
women are 9racloua in Indulgence. 

SHRI PRIVA RANJAN DASMUNSI : Madam, I highly 
respect Shri Dasgupta. He was one of my greatest friends 
In the trade union movement. I have. In fN8ry forum, 
appreciated him for his forthrightness. But my only appeal 
to him is that he should place the facts very Objectively 
and not only talk about beating of workers by police tn 
Haryana. I saw that Incident on television. He was leading 
the team. I was In tears to see that. The other day workers 
were beaten very badly In front of the gate of Hind Motors. 
It was patheIIc. He fought for that ateo. I NIute him for that. 
The attitude of the police 8V81)"Wher8 should be taken Into 
account and that should be the proper message to 
Parliament and we can all educaIe 0UI88Ive8. 

SHRI GURUDAS DASGUPTA : Sir, I will oblige my 
friend. I would not be partial. W. had a recogntzed union In 
Karnataka. The AITUC had a recogniZed union In the State. 
Now, In order to IIuppr88S the recognized union, the,. were 
ruthless transfers, dismI8SaIa and suspension of work ... for 
years together. We had brought It to the notice of the 
Gowtmment. 

Madam, if I may say very frankly, I have .. great respect 
for Or. Singh -I have had seen him in Rajya Sabha for many 
years - but he has no role to play. After he became the Prime 
Minister we had presented to him a memorandwn detailing 
the Instance. But no action has been taken. It ialhat the Prime 
MInister is unmindful. .. ....... I do not know what I can say 
about him. I have respect for him. Buts man fa known by his 
acIIon8. Repeatedly we have met him. SuI ... hae been 
no action. The Government Is eIecIed by the I8Igeat dem0c-
racy of the WOf1d and it Is powerful enough to defend Its own 
integrity. but fa 80 powerteas within the country that the 
corporatae - private and foreign - can do Mythtng they HIce. 
TtMt Prime MInIeter Is either unmindful. 

Madam,In Jhertchand, racentIy, there hal been a notice 
that trade union acIIYttie8 cannot· be cenIed on In the 
preml ... of the industry. II lie poIDe 8taW111 Haryana a 
police State? II Jharkhand a police State? II RaIaeIhan a 
police State? The foreign companies ... violating the law at 
their own wiN. I will give juat two Instances of Mfs. Maruti and 
Mfa. La Farge. The Government Is 80 indulgent abouIMarud 
that It has sold out Its own atake to the Japanese company. 

"Expunged as ordered by the Chaff. 
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They have dlaml8S8d employees without any chargesheet. 
I wish 8hr1 Daamunla Is listening to me ... {lnterruptlons) 

SHAI PAIVA RANJAN DASMUNSI : Sir, I have come 
here to liaten to my friend only. I got a message. There 
Is a meeting going on in the Aajya Sabha. The Chairman 
had summoned me. His speech will strengthen my case 
In my State some times. 

SHAI GUAUDAS DASGUPTA: Madam, he has love for 
Bengal. 

11.00 bra. 

•.. (lnterruptions) In Mis. Maruti, 24 people have been dis-
missed without being chargesheeted. At that time, NDA 
Government was In power and Shri Atal Bihar! Vajpayee 
was the Prime Minister. I went and met Shri Advani as the 
Prime Minister was too busy. Let me tell you that 24 people 
have been retrenched without chargesheet. I told the Prime 
Minlater three years ago on this point and I sought his 
intetYention repeatedly. I never wanted reinstatement. I 
wanted nonnal reasonable financial compensation which 
was not being given and It was not done. Three years back, 
I have told the Prime Minister on this point. 

Secondly, Mis. La Farge is a French cement company 
In Jamshedpur and the Labour Ministry 0' Jharkhand has 
recommended that contract labour should be given a 
minimum wage. They have natly refused. They have 
refused Govemment's suggestion. it seems that MIs. La 
Farge is a very important company than the interest of the 
wortters. Why is the Govemment silent on this? The Labour 
Ministry Is a concurrent Ministry. It comes under the 
purview 0' this Ministry. I am talking about foreign 
companies taking full responsibility. Foreign companies 
are violating the law 0' the land with impunity and the 
Govemment is too weak. A Govemment elected by 100 
crores 0' people is weak to touch them. Should it make me 
angry? Should it have any impaCt In your psychology? WID 
the hon. Members 0' Parliament ,eel ashamed that this is 
what Is happening in a country like Indie? Violation of 

labour law Is all rampant. it is ten hours 0' duty. The 
Factories Act provides 'or eight hours and thirty minutes but 
they are working for ten hours. With As. 1000 as their 
salary. they are working for twelve hours. May Day was 
done away long be'ore when the workers 0' America 
'ought 'or eight working hours. Even today, that is the 
reality there. What is their wage? An amount of As. 1200 

is their wage. There is rampant violation 0' Provident Fund 
Act, there is rampant violation 0' Minimum Wages Act, 
there Is rampant violation of ESIC Act and Factories Act, 
there Is rampant violation of Industrial Disputes Act. 

Madam, as a woman, you are a mother as well. Do you 
know that 40 per cent 0' the working force is women but there 
is no matemity benefit 'or women? It is a shame that in most 
of the places, there is no matemity benefit. It is a constitu-
tional guarantee. Women have no matemity benefit in many 
areas 0' the country. Madam, on the one hand, there is 
violation and on the other hand, there is lack of coverage. 
The beedi workers, the anganwadi workers, the tea garden 
workers and the construction workers are the ones who are 
badly affected in the country. This is the grave situation that 
we are facing. Economic reform means human resource will 
be wasted, human resource will be distressed and human 
resource will be marginalized. The only foreign capital is 
'rom the WTO and the World Bank and multinational 
companies and 9.2 per cent growth means emergence of a 
powerful reach, super affluent section in the country having 
no impact on the 70 per cent of the population in the country. 
Are you not ashamed of it? 

Capital is scarce and there'ore, capital has to be 
pampered. Since capital is scarce, human resource is in 
abundance. There is oversupply of human resource. 

Therefore, problems of manpower have to be ignored. 
Workers must bleed for economic development. Workers' 
interests must be sacrificed for having 9.2 per cent growth. 
Market economy shall grow, prosper and develop at the cost 0' working class. This is the India you are building I This is 
the India that remains with us after sixty years of freedom. 

[TrtUlSlation] 

This won't do, we well not allow it to happen. We will fight 
against you, we wUI fight aIongwith labourers on the roads 
as well as In the parliament.. 

[English] 

ThIs is a waming bell to the Govemment, who remains 
in Office with our support. I wish the young compassionate 
Minister of Labour takes note of the hard realities. I can 
only tell him that we shall never relent and we shall go on 
to establish our rights in the country . ... (Interruptions) We 
will fight. We have full confidence that we will be able to 
fight you back. 
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SHRI C. KUPPUSAMI (Madras Nom) : Sir. I rile to 
pertic:ipate In the. di8CllUion on the DamIndI for Grants 
relating to the MInisby of lIIbour. I ahauId '-* the han. 
Speaker and the Govemmant for bringing 1hIa MIniItry lor 
dIscusaion as a firstitem, eepeciaIIy after alapaa of 80 many 
years. Indian labour has undergone a _-change In the last 

sixty years since Independance. It is a case of struggle 
throughout the period and now that liberalization and 
globalization have corrie, the IncidenIs of exploitation of 

labour have incraased. Though ~ are Iota. of labour 
welfare legislation in the COlmtry, iq)IemaI .tatIon part of 
thoSe legislative maasures 18 lacking and at many pIecaa, 
the labour provtsions are violated through devious 
means. 

In the face of foreign InsIIluIIonaIInvestmenla and mufti-
national ~ enterinG Into the counIry and d0minat-
ing the market, protection of labour and ~ of 
labour welfare maaaurea have becoma mora 1nIportanl, in 

view of growing tendency among them to exploit the labour 

and to adopt unfair labour practicas. lnalead of I'8forn*'9 
and diluting the proviaionsof labour 1agisIationa, theIe is an 
wgent need to strengthen the labour laws 80 that all 
loopholes are. pIIQ18d. 

In Business Procasa 0uIs0urcing and Cal Cenbea, etc. 
the women empk)yees are made to work during night shift 
and" for ITIOf8 than eight hours. It affecta their ..... and 
psychology and leads to family quarrala andtenilon. Even 

in W88tem countries, ampIoyees during night shift do nol 
work for mora th8n four hours. Therefore, the sarna norm 
shooIcI be brougtithere for the heaIIh and mental harmony 
of workers. 

EPF Intera8t rate for the year 2006-07 hae not yet been 
raised to 9.5 per cent. though the Interest rateaare going up 
and some nationalized banks are offering tan per cant 
intar8at on their FDa. For aanIor citizens, the Govemment is 
already giving 0.5 per cant ac:tdItIonaIlnter88t. In view of the 
rise in prime landing rates In the ~~ . Inflationary pres-
aurea ~ high coat of living; the Govemment should 
conaidar Increa8Ing the EPF Interest rate to ten or eleven per 
cant for the welfare of workens. It should be takan 88 a 8OCIa1 
concept. 

There are various deftnItiona for 'workmen' preacribed In 
various Iv:b and with the result, the employees are gelling 
away, denying the genuine benefits to the workara. For 
eX8fnP!8, in the 8uiIcInga and Construction WOIbra (Regu-
lation Of Employment and Conditionaof Service) Act, bulld-
ing WCMker does not Induda those employed in a supeM80ry 
capaciIy drawing wages exceeding As •. 1,600 p.m. In the 
Cine WcRers and Cine theatre worura (Regulation of 
Employment) Ad, tIlOI8 worIc8rs getting wages exceadIng 

As. 1,6001- p.m. are not Included. In the ESI Act, 1948, WOfIc8r. 
gelling men than As. 10,OOW- p.m. is not eligible lor the 
baneftl In the Plaillation Ad, As. 7501- p.m. has been 
mantiQued as the criterion. Therefore, I would request the 
han. MIniater of Labour to review aA such Acta and lncorpo-

rate neceaaary amet Idments making the workers eligible for 
such benefits. 

Recently, the Central Labour CommI8aioner, the 
8I8luIOry 8UIharity hall recommended for conr.rrtng Central 
trade union ............ physIcaJ V8IifIcaIIon of individual 
MCtor organizaIIonIlike Labour Progr8lllve Federation, an 
aellve Central Trade Unions federation of OMK 
Labour WIng. I would ...... the han. MInIster to give 

About recognition of trade unions in various units, a • 
sanction to the racommendation and accord recognition to 

comprahenaive Ad has been brought forWard by the 
Maharashtra Govamment. Once in two years or thnIe years, 
they have to conduct elections among .. wortcera"thtoUgh 
secret baIIoI to datennine the recognized trade union wIIhIn 
the company or establishment. For example, In public sector 
undertalcinge, like BHEL, Neyveli UgnIte Corporation, 1heae 
provl8iona are already there. The worte,. are demanding 
that they should be given' the option to dactde which is their 
recognized trade union. The verification method is oufdated 
and .. shoutd be repIacad by the secret baIIol exerciled by 
WOt'kers. as we are 1iYing in the democracy. 

our union. 

Keeping In vtew a large number of worIdorce are In the 
infonnaIlnd unorganized aector, the Government of Tamil 
Nadu under the ·1eaderIh1p of Dr. Kalalgnar have brought 
forward • progreuIve legIaIation for prcMdIng soci8Ieecu-
my and welfare meaauraa to thole workers. They havella&ed 
out vartou. categories of WOIkera numbering 60, which are 
in the cottage Industry, household Industry like coIr work, mat 

work, laundry including washing of clothes, pappad prepa-
rations. comrnarciaI cooking, collection of forest products, 
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cashewnut processing. distribution of LPG cylinders, cycle 

rickshaw pullers, crackers Industry, footwear industry, gold-
smHh and silversmHh, handloom weaving and sUk yard 
weaving, agarbatl incense making, printing press, street 
vendors, kullad and pot makers, workers employed in retail 

shops, domestic workers, sculpting works, handicraft work-
ers, beedI workers, cigar workers, painters, video and 
photographers, electricians, carpenters, etc. Under the 
scheme of the legislation, the unorganized workers em-

ployed In these categories can register themselves wHh 
various Boards constituted for this purpose, to get various 

benefits available under the legislation. Insurance claim is 
given upto As. One lakh In case of unfortunate accidental 
death; varying amount of compensation depending on the 

disability, As. 15,000 grant is given to next of kin in case of 

natural death of a registered workers. 

Apart from compensation and grants given to the 

workers, grants are given to their children for their education. 
For example, an amount of Rs. 1,0001- is given to a child of 
a worker studying In the 10th class. Similarty, an amount of 
Rs. 1,5001 Is given to a child in his 12th class. For higher 
education also like graduation and technical studies, an 

amount ranging from As. 1,750/- to Rs. 6,0001- is given to the 
children of these workers. 

Sir, not only providing assistance in education, but our 
State Govemment has gone a step further to provide social 
security measures and to be a friend, guide and philosopher 
and Santa Claus for the workers. At the time of marriage, an 

amount of Rs. 2,0001- is distributed to such workers for 
meeting part of expenses. A very important feature of this 

scheme Is that our leader Dr. Kalaignar has exempted any 
fee for registration of a worker for this purpose. It means, any 

eligible worker can get himself registered with the Labour 
Welfare Board wHhout depositing any fee. Simllarty, for 

renewal of registration, no fee is levied. 

One more scheme has been brought to the welfare of 
these workers, namely, those workers who are above 80 

years of age and have registered as members under the 
scheme for more than 5 years would get a retirement 9X-

gratM amount of Rs. 300 for their 11f8. So, this is the first 
progreaslve State which has Introduced pension for the 

workers in the unorganized sector, without co/Iecting • 
single pie from the worker. 

These are all the progressive measures Introduced for 

the first time in the country, for the wetfare of workers in the 

unorganized aecIor. In the age of globalization and liberal-

iZation where suMvaI of the fittest Is the mantra, workers are 

Ignored and left to the mercy of God. In such a situation, 

Where outsoun::tng has become the order of the day, even 

regutar works are galling done through contract labour by 

unscrupulous employers, this labour w!fam legislation is a 
boon for these unfortunate workers. 

I would, ther8font, f8qU8St the hon. Minister to adopt 

these echemes as model schemes for the whole country. 

Thank you very much for giVing this opportunity to me 
to apeak. 

SHAI D. NARBULA (Darjeeling) : Respected Madam 

ChaIrperaon, I would thank you veI'/ mclc:tt for giving me the 

opportunity 10 apeak on the Demands for Olanta under the 

Ministry of labour and EmpIoymenl for 2007 -OS placed by 

the hon. MInIater before this august House. I rise to aupport 

the Demands for Grants. 

I hall from the tea garden belt. Most parts of my 

constituency 8f8 covered by tea gardens. So, I am very 

happy that I have got a chance to place before the House the 

grievances of the people of the tea gardena who have been 
deprived of the legitimate rights and facilities. 

Assam is the greatest producer of tea in India. Next to 

Assam Is Weat Bengal. In West Bengal, Darjeeling and Tarai 

in the district of Darjeeling and Duars in the district of 

Jalpaiguri and the North Dinajpur fall within my constituency. 

We produce tea. In order to give protection to the rights and 

beneftla of the workers of the tea garden, the Plantation 

Labour Act was passed by the Government of India in the 
year 1951. Under the provisions of the Plantation Labour 

Act, rights and interests, and benefits of the wotbrs are 

protected. This Act was passed In the·year 1951 and it has 

been in operetlon since 1954. In order to safeguard the 

rights and Interests of the workers of the tea garden, there 
are provisions under this Act which Include arrangement for 

drinking water, conservancy, medical facilities etc. In addi-
tion tolheae, the Act provides for welfare facilities such as 
canteens, crechea, racreBtionaI, educational and housing 



1019 Demands for Gntnts - APRIL 26, 2007 (Ge1JfNa/) 2007-otJ 1020 

(Shri D. Nafbula) 

facilities. Besides these, there are provisions for limitation of 
employment regulating wortOng hours and holidays etc. In 
addition to the Plantation labour Act, there are Plantation 
Labour Rules of every State which also make provision to 
protect the interests and rights of the WOft(era. of the tee 
gardens. 

According to the provisions of the Plantation Labour Act, 
aU the tea gardens should have a hospital in the tea garden 
but there are very few tea estates where they have their own 
hospitals. In most of the tea gardens, there is no such 
hospital and the tea gardens cannot provide proper medical 
facilities to WOft(ers 8S provided in the provisions of the 
Plantation Labour Act. In the tee gardens, the management 
shoukI provide houses and quarters to all wortcers and 
employees of the tea gardens. These houses and quarters 

in most of the tea gardens are in a most deplorable condIUon. 
People have to open their umbrellas while sIeeptng In the 

night in the labour quarters. 

According to the provisions of the Plantation Labour Act, 
8 per cent of the houses should be bull every year in each 
tea garden but it has never been complied with. Drinking 
water is one of the main criteria but no drinking water faciIiIy 
is provided in the tea garden by the managem&lu. So, it has 
become a big problem to the workers and employees of UIe 
tea gardens. 

The Gratuity Act is there but It Is not followed. As per the 
provisions of the Gratuity Act, when a worker retires, all the 

amount due to him should be paid up within sixty days of his 
retirement. 

But it Is never done 80. In most of the tea gan:Sens in my 
area, the gratuity amount. mostly eccumuIated by workers, 
is paid in insteJImenIs. H it Is paid In one Installment, the 

worker can start a new Rfe or he can start a project with that 
amount. But It Is not being done. So, here also they are very 
badly deprived of this benefit. 

The Employees Provident Fund Act waa pueed in 

1952. It is a very major Act, but it is not being implemented 

properly. The managements do not pUt their share fn EPF 
and thereby the workers are very much deprived. So, I feel 
that some stringent measures should be taken against those 
managements who fall to deposit the share of the workers 
In the EPF which they are supposed to get at the time of their 

retirement. 

WIth regard to minimum wage, In our tea gardens there 
is a system that an industrial wage agreement is made 

between the workers, the management and the G0vern-
ment. Otherwise, sometimes the management and the 
WOfkers sit together and fix up the wage. But even after the 
conclusion of this agreement. it is not Implemented. In most 
of the tea gardens In Darjeellng, the miniml.m wage agreed 
upon by both the parties in the bipartite agreement Is never 

paid to the workers. 

BesIdes these tea gardens, there Is a Cinchona Plan-
tation in Darjeellng. More than 50,000 people diractIy or 
indirectly depend on this medicinal plantation. This is a 

Government of West BengaJ Undertaking, but It is in a very 
bad shape. There are several families of the workers where 
there is no worker. H one worker Is dead, he should be 

substituted by his SUCC888Or, but It is not being done. As a 
result, there Is no WOft(er in the family. So, many of the 

families are on the verge of starvation. 

The Plantation Labour Act, Factoriea Act, Payment of 
Bonus Act, Induatrial Diaputea Act, these are all old and 

obaoIete Acts. So, I would request the hon. Labour Minister 

to see that these Acts are amended ao that the intereaIa of 
workers are protected. 

{T,.".t.tJonJ 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 

Maharaahtra) : Madam Chalnnan, I thank you for the fact 
that diacussion on the Demand for Grants reAating to 
Ministry of labour and Employment II being held In the 

House for the first time during the last ten years. f am going 

to apeak on behalf of my party Shiv Sene on this subject. 

Through you, I would like to teH the hon'ble MInister that 
the sons of the soil I.e. local people shoufd get prlortty In 
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employment In all the states like Tam" Nadu, Bihar, Uttar 
Pradesh lncIudlng Maharashtra, where we have been 
demanding priority to the local people in employment upto 

80 percent. This has been our long pending demand and 

han'ble Bala Saheb Thakrejl have always maintained so. 

The Marathi people have got priority in employment due 

to the agitation launched by them in this regard after the 

local committee for peoples empowerment was set up in 

Mumbal and Maharashtra. Same should be the stance of 

the Central Govemment that priority should be given to the 

local people in providing jobs so that the strikes among 

the people of different states could be minimized. Hence, 

Shri Femandes should ensure that Interview for the same 

job is held on the same date throughout the country. To 

cite and example the recruitment examination comprising 

of written exam and Interview for the Indian Alr1lnes, Air 

India, ESI and other o,yanisations should be held on the 

same date throughout the country so that the people of 

different states, say, the people of Maharashtra may not 

feel the need to go to Tamil Nadu and the people of Tamil 

Nadu do not have to visit the Andhra Pradesh, upto 80% 
vacancies should be filled by the sons of the soil on priority 

basis. This policy should also be adopted by the Union 

Govemment. 

Madam, this should be implemented wherever it has 

not been Implemented so far. Today, we see the trend of 

hiring contract labour in private companies so much so that 

the number of regular employees of the company Is 100 

or 200 While thoae on contract are 800 01 )00; These 

people do not get benefit of any kind. Whenever factory 

inspector, ESI Inspector of the Labour Inspector visit the 

factory, they ara shown the resister by the factory owner 

and they retum back satisfied. When an employee meet 

with some accident during the work, the inspectors 

themselves suggest the factory owner to show the accident 

case in the back dates. This way that employee does not 

get any benefit because he Is shown as employed on 

contract. I would like to request the hon'ble Minister to stop 

the trend of hiring labours on contract. 

Madam, during the regime of the NDA Govemment. 

alongwlth the Communist Party had opposed the 

introduction the Labour Reforms Bill. At that time I was the 

leaders of the Shiv Sena, one of the coalition partners of 

the Govemment. Balasaheb Thakreji was of the view that 

as soon as the figure of hired labours falls below the 1000 

mark they would be at the mercy of the employer and their 

employment opportunity will become uncertain which will 

lead to unemploymerl1. And no factory owner would be in 

the ambit of labour laws. This trend is very much evident 

in all the muHinationai companies. I am of the view that 

the Chief Labour Commissioner should be bestowed upon 

some powers to check this trend. 

Madam, this process has also begun in many PSUs. 

Right now, one of our hon'ble Members said that the MD 

of the Bokaro Steel Plant did not allow the labour 

movement to continue. The agitating persons were locked 

in the premises which is quite wrong. Labourers have the 

right to raise their voice for safeguarding their interest. How 

will the people work if the contract labourship is allowed 

to flourish under which factory owner can fire a laboures 

in the staircase. Therefore, I would Oke to request the 

hobble Minister to stop this system. 

Madam, Bhartiya Kamgar Sana has been operating 

in Mumbai, Maharashtra and in other parts of the country 

and other labour unions like CITU, I NTAC , AITAC have 

merged into the BKS in all airways with the exception of 

Indian Railways where several unions have been 

operating. I would like to say that the employees of Indian 

Air1ines have been demanding new pay scales for the last 

11 years and they have been staging agitation to press 

for their demand for the last several years. But their 

demand is yet to be conceded despite it being such a big 

establishment of the Govemment of India. I would like to 

request the hon'ble Minister to pay attention towards their 

demand and to accept their reasonable demand of new 

pay scales. 

Madam, I would like to request the hOn'ble Minister 

to direct the Chief Labour Commissioner of the country to 

look into the matter as to why these employees of the 

Indian Airlines have not been given pay scale so far. Not 

only Indian Air1ines, but the employees of all other public 
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sector undertakings should be paid attention to as to 

whether they are getting right facllltias and salary or not. 

AI least we can ensure providing aU kinds of faclillea for 
the employees of the Public Sector Undertakings. 

Madam, many people are raaenduI about the intar8st 

being given on provident fund. I urge upon you to declare 
9.5 per cent rate or interast. Why are you not declaring 

so? For the last one and a half year, 9.5 per cent rate 
or interest is not being given. Whosoever be the IUbIIcrIber 
to the PF, takes whatever is given to him at the time of 

fuR and final settlement and even if he is not given 9.S 
per cent interest rate. Subsequently, when th8 fund 

accrued from the enhanced intere8t Is credited to his 
account, he does not come to know about it and the fund 

remains deposited. As such, I urge upon the hon'ble 

Minister to declare 9.S per cent interest rate, as it should 
be upto the provident fund organization to take care of the 

wenare 01 the subscriber. 

Madam. we have observed that at times, the 
subscribers do not get home loans to get their houses 
constructed. As per rules, wherever thent is an estabIiInnent 
01 20 people, the scheme of provident fund is applicable. 

I submit to the hon'ble Minister that this limit 01 20 should 
be reduced to 10. For ex~ E.S.ls. set up in the 

industrial areas. The E.S.I.C. board has paned a proposal 

to set up E.S.I.C. In municipal eotpOIation, municipal 

council areas as well. , would like to submit about It in 

5-7 minutes time as being a Member of Parliament, I am 

the Member of the E.S.I.C. BoaId. But, about provident fund 
I would say that is being a security for the future, Its cover 

should be provided evan for a group of 10 people and 

provident fund ~ should be set up district-wile along-

with regional otIIces. For example, in my Maralhwada 
region, we have set up sub-regional office. E.S.I.C. should 
have regional offices for provident fund. I have been 
demanding for it for many years. That demand .. that our 
membera will not visit Nagpur, the membefa of· the 
Marathwada region will go to the ofIIce at Samej. Nagar 
(Aurangabad) to get their se1IIement done and as IUCh 10 

provide more facility, the govemment 8hou1d ... up 

ragIonaI office, diviaIonal office and more and mora dIetrtct-
Wise offIce8 at the earIIeet. 

BeIng an E.S.I.C. member, I would speak about the 

E.S.I.C. We had been to Ranchi recently. We feel like that 
after visiting the E.S.I.C. hospitals and dispensaries allover 

the country because the contribution Is deposited with the 
E.S.I.C. and medical aervices are provided by the State 
Govemment. E.S.I.C. provides them a share 01 7:8 but we 
observed that they do not take care of medical servIce8. 
The Slate Govemmenta do not provide medical aervices 
properly. There are no doctor8, medIcine8 and other 
required Item in the hoapiIaIs. We had visited aIongwIth 
their D.G. and some of their members. Union Ieadera, 

MedIcal CommiasIonera were present Ihere and alongwith 
them. We observed al Ranchi that in one hospital there 
were only 1hree J.Ps. ESI beneflclarlea are there but, only 

three patients vi8it the hospitaI8 and the IIIaff is In a large 

nunmer. Such a situation Is prevailing only becauee even 
after the existence of the E.S.I. hoIpItaIs over thent, 
medical faci1itie8 have not been regularly provided. As 

such the '-Pl., ensured persona, take J8COUrI8 to. private 

treatment. We have reiterated this fact IMMInII times in the 
general meetings 01 the E.S.I.C. that If the eotpOr8tIon 

providI8 medical 88Mce8 8CfOI8 the country, then only 

benefit of thIa echame could IICCN8 10 the employees. I 
allo submiIted 1hat I am a Member of Paltlament and as 
per the report of the StandIng CommIIIM of Peltlemetll 
headed by Reddy Saheb. medlcall8fYicel ihOuId beNn 
by the E.S.I.C. and not by the State GcMnvnent. Aa 1UdI. 
through YOU. I would 8UbmIt that our hCJn'ble MInI8Ier may 
Imrn8dIatIIty bring It befOt8 the cebiMI Met therNfter get 
It amended In the Parliament 10 pnMde total MNioM for 

the empIo)4w" through the E-S.I.C. 

The higher oIftcet'a contend that It would be dIfIIcuIt 
to au.nd' to the people who are one or two Iakha In 

number. I would like 10 ask whether administration Is not 
ruming amoothfy for the employee8 who are IakhI In 

nurmer In the P and T and the Railways. There Is no 
reason why our adrninistIation cannel be run smoothly. 

There wouIcI be no beneftI of the IChIme launched WII'/ 
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beck In 1948 under which contribution is collected for the 

ESt carda, If benefit is not rendered to the subscribers, their 

family members and their dependents. Therefore, through 

you, I would submit to the hon'bla Minister that medical 

services should be provided by the ESIC only and not by 

the State Govemment. Instead, we should take share from 

the State Govemmenta In the ratio of 1:8 and we should 

provide them our services as we do in Delhi. 

I belong to the NDA and this is the achievement of 

the UPA Government, stin I felicitated the govemment 

during the last meeting for announcing the setting up of 

four super specialty hospitals. Two hundred crores have 

been earmarked for setting up of these four super 

speciality hospitals but this is being talked about only and 

nothing concrete is taking place as Is the case with the 
meetings of the corporation where only discussions are 

held but the process of arriving at a decision Is very 

arduous. At times. I feel very dejected as no decisions are 

taken in the meetings over a period of, say, one year. In 

this Pariiament, decisions can be reached at immediately. 

DecIsions can be made if we approach the hon'bla Minister 

but in the meetings of the corporation where some 

decisions are taken, you find that in the next meeting you 

have before you the minutes of the last meeting and you 

are not sure whether they should be implemented even 

at the time of the next meeting. This is not right. I would 

like to contend that the decision about the super specialty 

hospital is of the UPA Govemment and this is a big 

achievement of this govemment. Get these four hospitals 

immediately set up. One each is to be located at Puna 

in Maharashtra, Hyderabad, Koikata and Delhi. I would Uke 

to submit that only in case of better services being provided 

by the ESI hospitals, people could benefit. I would like to 

contend that the govemment should keep in view the 

Interest of the staff working in these hospitals. In this 

regard, one Sanjeev Reddy Committee had been 

constituted. The issue of the pay scales of the insurance 

inspectors and the Managers has been lying pending for 

several years and has not been resolved till. Through you, 

I would like to submit to the hon'ble Minister that being 

a performing minister, we have much hope from him. 

However, we fail to understand what goes on In his 

miniStry. Flies are returned from his ministry. Why do not 

we provide benefit to the insurance Inspectors and 

managers? They coRact revenues. Doctors consume 

revenues but it is collected by the inspectors and 

managers. The Govemment should have a role In taking 

care of the inspectors and managers and their pay scales 

should be rectified. The pay scale of the ESIC inspectors 

was higher in comparison to the excise, custom and 

income tax inspectors. But now it is lower than their scale. 

Therefore, something is needed to be done to reform the 
ESI. In case, the subject to the ESls is put forth as a special 

one some day, the views of all the members in this regard 

could be ascertained. I would Oke to submit that with regard 

to its coverage it should be Implemented in the municipaJ 

corporation area and its adjoining areas. I have submitted 

that in Maharashtra, it may be got Implemented in 

Ahmednagar, Palghar, Panwel and similar industrial areas 

such as Rajhangaon near Pune where industries' are 

growing in number. As on date, the people running maO 

and others are conducting their business in an arbitrary 

manner. We call entrepreneurs from outside but they lack 

sympathy for the employees of this area after establishing 

their enterprise. 

Madam, through you, I would like to ask the hon'ble 

Minister that while setting up the special economic zones 

for which the Central Govemment, Ministry of Commerce 

and Department of Industry have given approval, the 
Govemment should pay attention towards their ESI, 

provident fund and labour laws etc. Under SEZ, industries 

will be provided with all facilities, however, the labourers 

will be hired for one day and fired the next day. He should 

also be covered under the labour laws for the security of 

his job. The NDA stalled the labour reform bill which is 

the cause of happiness for many a workers today. Had 
this bill been passed, all the union movements would have 

come to an end. We do not want to put an end to union 

movements but we all are aware of what happened in 

Mumbai during the times of Datta Samant. Many cotton 

mills in Murnbai have been ruined. They are in a very bad 
condition. Though the labourers rendered jobless haVe 
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been paid compensation recently but the Govemment 
should also consider the loss they have suffered during 

all these years. We should protect the interests of labourers 
in the same way as we make efforts for promoting labour 

intensive industry. I have expectation of this kind from the 
hon'ble Minister. If he wi" protect their interests, he win get 
their blessings. 

With these words, I conclude. 

[English] 

SHRIMATI C.S. SWATHA (Mavelikara) : Thank you, 

Madam, for giving me a chance to participaIe in this 

discussion. 

The National Common MinImum Programme of the 

UPA Government gave emphasis on the need for 

measures pertaining to the welfare of the fanners and 
labourers, partlcularty the workers in the unroganized 
sector. But a close scrutiny of the achemes Introduced, 

funds earmarked against these schemes, and the actual 

amounts spent on the ground level reveal that most of 

these schemes could not achIeva the desired results and 

the benefits of these schemes did not reach the targeted 

sections. 

A 8Cheme-wise and programme-wile examination of 

the execution of these schemes reveals serious lacunae 
on the part of the implementing agencies and the failure 
of the Departments concerned. On many of the important 

schemes such as Construction of Houses for BeedI 
W0rtc8rs and Low Income Occupation Clusters, Social 

Security for Unorganized Sector Workers Scheme and 

Rehabilitation of Bonded Labourer, the expenditure 

incurred during the period 2()()(H)7 is nil. The Government 
should lake proper measures to ensure the iq)1emantatIon 

of such important schemea pertaining to the welfare of the 
poorest of the poor sections in the society. 

Madam, aocording to the datas available, the talal 
WOfIdoICe in the counhy Is 39.7 CI'Of8. Out of this, 36.9 crore 
is in the unorgantzed eector. The agriculture Iabourera, 

artisans, conatruc:tton wortwra, wortcers In the traditional 
industries, shops etc., eccount for the unorganized sector. 

The socIo-economic conditions of the.. sectk)ns fife 

pa1heIic, and hence require apecIaI attention and 

comprehensive meuures for the upIIftment of theee 
sections. But our expertence Is on the contrary. These 
aectIons are still being neglected. There was a proposal 

for a cornprehensiYe IegI8IatIon regarding agriculture 
labour, which is still pending for decades. TiD date, no step 

has been taken to introduce the BiU to ensure their social 
security and welfare. It Is also to be noted that there are 
new sections of the wortdng class like employees of the 
call centres and private security agencies. At present. they 
are totally out of the social 88CUriIy coverage. There are 
no trade union rights for them. Therefore, these sections 
may also be given the social aecurily. 

Madam, another point is the minimum wage for the 
unskilled workers. The minimum wage is fixed at different 

rates in various States ranging from As. 45-As. 128 to 
As. 72-Ra. 189. But in most of the States, the actual wage 
earned by the labourers is much below the stipulated 

amount. There is no mechanism to monitor the situation 

and there is no honest effort by the authorities concerned 
for the strict implementation of the MInImum Wages Law. 
There are Statee like Kerala where the actual earning of. 

the unskilled labourer is much higher than the stipulated 

minimum wage. 

Madam, workers are the most vulnerable 8ectiona. 
Women accounts for major share of the workforce in the 

unsIdIIed unorganized aectors. But they ar. more 

cbcrIminated. Mostly, they are not paid equaHy with their 

male counterJ)arta. Even though the women work more, or 

equally as the male labourer, their earnings are always 
lesser than that of the male wortwra. Thera is a legislation 

enacted in SeventIes provtdlng equal wage for equal wortt, 
but the same Is not being Implemented. Also, the women 
aN 8lJ)ject to vartous fonne of haraument including 

aexuaI haraument. Even though there are laws to prevent 
auch Incidents, but they are Increuingly continuing to 

occur. This Ia because of the lade of slncertty in enforcing 
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the law. Stringent measures are requir&d to be taken 

against such practices. 

Madam, there are over 40 crore labourers in the 
country. But out of this, only 4.6 crore labourers are 

covered under the EPFO. A majority of the establishments 

is still out of the purview of the scheme. They must also 

be brought under the EPFO so that all the workers get the 

protection of the scheme. More funds should be aHocated 

to the ESIC. The hospitals run by the Corporation are ill-
equipped, and 80 require upgradatlon and modemizatlon. 

There is also a need for more hospitals to cater to the 

requirement. 

Another aspect is the safety of the labourers who are 

engaged in hazardous areas. The guidelines and nonns 

related to the safety of the workers are not complied with 

by a large number of employers. Strict measures should 

be taken against the violators. 

The unemployment situation is going from bad to 

worse In the country. The unemployment rate is fast 

growing and the available opportunities are too little to 

absorb growing number of job seekers. The present policy 

is development without generating employment. The 

Government too has been on the path of downsizing staff. 

There Is a ban in various Departments on new 

recruitments. The Railways have been the biggest public 

sector unit providing employment. There Is lass recruitment 

today. Even various services of Railways have been 

priVatized. 

Another important point is that in the Hindustan 

Petroleum Corporation, production-linked incentive was 

given. But the offICers were given huge amount and the 

workers were given paltry sum. In spite of repeated 

demands and strikes by the workers, the management is 

not ready to oblige. This Is what is happening In a Public 

Sector company. 

ADV. SURESH KURUP (Kottayam) : With the 

permission of the Chair, I would like to add that when the 

Hindustan Petroleum CorporatIon. a Public Sector company, 

paid production-linked incentives, the officers were given 

a huge amount and the workenl were given paltry amount. 

One day strike was observed, and seven days' wage cut 

was done. So, this is what is happening in a Public Sector 

company. 

SHRIMATI C.S. SWATHA : Lastly a word on my State, 

Kerale. Kerala is not industrialized and most of the job 

opportunities exist in the unorganized sector. But presently 

the traditional industries and plantation sector in the. State 

have been facing severe constraints. The Cashew sector, 

coir industries, heedi and fisheries are all facing serious 

problems. It is mainly due to the policy shift of the 

Govermnent. Therefore, adequate remedial measures will 

have to be taken to protect these sectors. There Is a 

demand for a Cashew Development Board to be head-

quartered in Kerala for the comprehensive development 

of this sector. H should be considered at the eartiest. Steps 

should also be taken to reopen the plantations which are 
under lock presently and measures should be taken to 

protect other sectors Uke fisheries and beedi. 

SHRIMATI TEJASWINI SEERAMESH (Kenakapura) : 

Madam, I am seeking your kind permission to speak from 

here. 

Madam, at present in the country the total workforce 

is 46 crores, out of which 92 per cent is in the unorganized 

sector and 22 crore people are agricultural labourers. In 

most of the traditional industries like sericulture, village 

industries, women workforce is at a high rate. Out of this, 

1.26 crore are child labour. 

Madam, there is a saying that the workforce of this 

nation should look at the world through the eyes of the 

Govemment, and the Govemment should look at the world 

through the needs and hunger of the workforce of our great 

nation. Today, what Is the situation? What is the condition? 

Disparity between the rich and the poor Is so high. What 

is the crime the labourers have done? Why are they 

continued to remain poor for generations in spite of their 

sweating round the clock? Why are they paid too low when 

compared to the bureaucrats or corporate managers or the 

people In IT sector? This disparity is too high. On the one 
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side. a person. who is .toiling to get his rneaI$. is getti~ 

As. 2000 or As. 1000. On the other side. people get 
As. 1 Iakh or As. 2 Iakh. l1lIs much of disparity In a 

damocndIc country Is really not justified. 

The only reason I could find is lack of education 

among the wortdng class. Is H raIionaIe to have this much 

of di8parIty between the educated and the uneducated. 
between the labour and bureaucrats? How long should 

this situation continue? . 
Madam. much WOI88 is the concIIIon 01 the unorganized 

labour. However much we speak in the Legi8IatuI8a, in 

public pIIItfonns these unfoItuneIa people -in spiIe 01 their 

working lor 60 years in this great COW1try, they wort 
throUghout their Iife-they 818 not in a position to have • 
shelter of their 0Wf'I or an acre of land for thetr 1iwIIIhood. 
They do not eY8f'I ha..,. an amount of ten rupees' saving 
to their credit even for taking their heaIIhcant. It is pIIhetic 

to see millions of such people living like orphans with no 

minimum means of IfveIihood for them while offtciaIs, 
legIsIatOriI like us could get pensions for our lifetime. It 
is a crime not to provide the same facilities to the labourers. 
Unless we bring a change In this situation we cannot 

~ their COIdtion. 

You look at the ~ COIIC8ITlit IQ the chid labour. 

Oespfte what we have been ipeaking 80 much, we have 
inIroduced to many laws, the situation Is not Improving. I 

am happy that the UPA Government has introduced a 
Child Labour Act to prevent the exploitation of the children. 
It is fine. But in reality, in Implementation there is a lacuna. 

You look at the industries like mining. In my own State 
at Belary and Kudramukh we are having iron ore mining. 
Women and children were subjected to a lot of heaIIh 
hazards. Th8ir fertility level is affected by this. They are 

getting a lot of skin diseases. They were not insured for 

life. In 80 many accident cases they are not able 10 get 

the benefit because they are from the unorganized leCtor. 

In many cases, women were exploited. 

You can link the migration 110m rural india to the 

drought situation and to the poor IOClaI condItionS. 
Because of ~ they were migrating to ulban amaII 
towns. There also, the women are exploited by the 

contractors. Even pregnant women were working on the 

road when such a hazardous work like road-building is 

taken up. They are doing such hazardous works. But thetr 

lives are not Insured. They were not even being 

considered a8 tabourers due to lack of awareness In them. 

Today already iUU8I like child labour and girt child 
problems are thera. The· gkkhIId Ie a1feady fadng a 

situation like ~ spades. H we do not atI8mpt to 
save them or protect them through proper laws II would 

be difficult. We should not only formulate proper laws but 

we must see to it that If anybody violates the Child Labout 

Act, stringent punishment should be Introduced. 

I would like to say wiItI au humility that when the UPA 

Government was formed. 0' course with the support 01 the 
Left Parties, in the CMP we assured the nation that we 
are bringing forward a BIll to provide better wortdng 
concIitioIl8 and welfare to the workers in the unorganized 

aeclor. Even the Govemment is attempting to do It. We are 
unable to ensure It III this moment. 

t think two CommtItIIee were alf'MCly Nt upto 8Iudy 

the conditione. The tateat. one Ia the AIjun ~ 

CommIIIae which was also I8C up. But now we are hearing 

that another CommIttee Is appointed to atudy the 
recommendatIonI of all theae thnNt CommItteee and to 
again make ill recommendationa. What I feelia that In 1hIa 

proceaa we are toeing time to HIY8 theae unfortunate 
people. 

In the ... SeaeIon also I tpOkeher8 Mg8fding 

the unorganized labour. The GowmmeIIt pnxnIMd 1hat 
they would JnIrocIuce a SIIIn thia Seuion. W. do noll· ... 
any hGp8 In lhial8pf'd. Howe ..... belt ___ we have, 

they should be Implemented. You look .. the hMIh 
schemea. 

My MInIMer Ie \WY aIncent. ~ MInIIIer Ie wry 
commIIIed. 8htt O808rFemandea Ie known for hie Pf01JOOI' 
altitude. But he hu his ....,...., •••. We ... only 
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formulating 900d schemes. Where is the amount for 

them? You look at the issue of child labour where the 

Ministry needs As. 3,800 crore to implement the welfare 

schemes. I heard that in the first year we allocated only 
As. 125 crore. 

It Ia not enough. I need not hesitate to speak from 

these Benches that money matters. As long as we are 

going to speak for the child labour and women, money 

matters. I appeal to all my senior Ministers present here, 

and with the support of Shrimati Sonia Gandhi it should 

be po88IbIe, that more money should be allocated to this 

Ministry. Otherwise, we can give sweet speeches only. 

I would also like to submit that the conditions In the 

ESI hospitals should be improved. On record, they have 

health facilities in the form of ESI hospitals, but when they 
go to ESI hospitals, there are sub-standard equipment, 

diagnosis level Is very low and even problem of medicines 

is there. We should ndt hesitate to accept certain lacunae 

because unless we make sure that good quality of life Is 
proylded . to them, they cannot riae In their lives. 

As far as women are concerned, I may tell that when 
the Committee on Empowerrnent of Women toured tribal 

areas of North-Eastern States and visited places like 

Darjeeling and all that. it observed that in tea gardens or 
coffee plantations, there 18 no proper toilet facility. They 

do not think of hygienic facilities and toilet etc. These things 

are not there in their priority list. I hope, my ,Ainlster will 

take care of such type of smaJl things In his agenda. 

I would like to speak about housing also. Even from 

housing, we can make out every easily that this is labour 

class and this upper class socially. Why is there this 

disparity? It Is the labour class which builds the nation, 

whether It Ie the Parliament House we are sitting In or the 

road we are using. It is all because of the sweating of the 

labour ctasa. They should be ensured a good quality of 

life and good aocial standard. I would say that it is not 

their prerogative but their right to share the fruits of 
achievements and reeulta of the democratic India. So,we 

would like to see for them more good and own houses. 

At least in our lifetime, this diaparlty should be raduoed. 

Then only we can claim that we have 9iven them better 
life. We should see that after 60 years of Independence, 

everybody should be able to say that he belongs to this 

independent India, he belongs to this country, this 

motherland has given him social status,. this motherland 
has given him IiveHhood and this country has given him 

shetter. So, I would like to request the Chair to protect the 

women workforce and also child labour particularly. 

Nobody sends his child to work happily. It is their majboori. 

their helplessness that they are sending their children to 

work as labourers. Through As. 12.000 crore of funds to 

SSA, we have reduced the drop out rate. In addition. many 
State Govemments have introduced Mid-Day Meal Scheme 
to reduce thle type of disparity. But stil 1here is a big gap 
between the rich and the poor. 

I think, we have got right and proper policies, but we 

should daal with an iron hand in implementing. them. Once 
again, I would like to demand, not appeal, from the 
Govemment to allocate sufficient funds to address the 

problem of labour. After all. they are representing this 

country and they are more in number. So, it is their right 

to live 8 life of good standard. 

With these words, I would like to thank the Chair. 

SHRI SURA VARAM SUDHAKAR REDDY (Nalgonda) : 

Madam, we are at the fag end of the discussion. I 

understand that there Ie very little time for me. I would like 

to submit only a few points while agreeing with all the 

points which have been put forward before the House by 

Shrl Gurudas Dasgupta, my ooIleague~ 

I would like to suggest to the hon. MinIster of Labour 

that the issue of rate of interest on Employees' Provident 

Fund has been pending almost for more than 18 months, 
I believe. They are unable to take a decision, Again and 

again, the Committee is meeting and it is getting 

postponed. I understand the postponement is because the 

Finance Minister is not permitting them to go beyond what 

it is while the demand is for 9.5 per cent rate of Interest, 

\'IhiCI1 is generaHy accepted as a consensus amot'lfJ all the 

trade unions in the country. The bank rates are also going 

up. 
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17.00 tn. 

I believe that a mechanism shoufd be devised to 
detelnlina the rata of intarast basad on a formula rather 
than the projected Income and axpendlture every year. It 

is possIJIe that 9.5 per cent can be given, and It should 

not be pos1ponad for longer periods. 

The COY8I'8g8 of esIabIishmants both In the exempted 

and unaxampted eector is Y8fY bad in the Employees 

ProYident Fund. A. muIIi-pronged strategy should be 
adopted like voluntary compliance, special rates, and 
eannartdng of areas, and special efforts should be made 

to do the coverage. These afforts ara baing made 

repeatedly for last several years, but I should say thai the 
result is Y8fY 1iWe. I believe that a very big amount of mora 

than As. 1,200 crore is unclaimed in the EPFO. Some sort 
of rule should be there to see that it is utilized. Now, It 

can be given only if It is claimed, oIherwise, nothing can 
be done about ft. 

As regards the ESIC, the end of dually of the 
administration is an urgent need If one wanta to provide 

better services. In the State Governments they do not take 

much inIarast In It. Thentfore. it should be dona totally by 

the ESIC. If you. go on doing the duaIiIy of the 
adn*'ItIIndion, then It will be doing Injuatica 10 the workers. 
Thera are lots of vacancies of medical ofticars, paramedical 
aeMces and unskilled workers, and you cannot do justice 

In this way. After all, it is the money of the workers wiSh 
which Iha ESIC is baing run. Thera is no neceeaity of the 

Fmance JAnisIry to appoint the medical oIfara. The 

StandIng Committee on labour has asked almost 1 liz 
yeaI1I back to fill up the vacancies, but in most of the ptacea 

Iha vacancies ara not coming. They say thai we are giving 
good wages. I think that there is a necessity to revise the 
IC8Ie of medical officers to attract the bast doctots for ESIC. 

As regards the OirecIor-Generai of Mine Safety, I am 
very eony 10 say that Iha Ministry could ·not get the 

pennieaion from the Finance Ministry to fill up the 

vacanc:tas. Thera are some places where the Finance 

Ministry cannot stop the NCrUItmant in the name of the 

flnanctal rastralnts becauae It Is a question of the aafety 

of the mines. How can you keep on waiting for years 

together without filling up the vacancies? I think that more 
than 400 establishments ara to be attended by an officer 
in a year, which is physically not poaaIbIa. So many 

vacancies ara there for years together, partJculat1y In areas 
where risk is too much. It is like playing with the lives of 
the workers, which should not be allowed. There cannot 

be a ban on this type of racruitment. The Finance Ministry 
should be told that the Labour MinI8lry ahould have the 

right to appoint aJt the necessary offlC8rs. 

I would Uke to mention regarding the unorganized 
labour, which Is 92 per cent of the labour in the whole 
country. Only 8 per cent of the labour Is in the organized 
sector. Thera were three committees that went appointed 

by the Union Governrrlem 10 go Into the problema of the 
unorganized labour, and all the three con., ..... have 

given very good. raporta. Now, I find that a new committee 
has bean appointed to ftudy the Iate8t report, that Ia. the 

A.rjun Sengupta CommIttee report. Why a ~ 
legislation is not coming when very good reports are 
there? How long wit It take to fonnuIata a comprehensive 

legislation? 

There are 88Y8I'8I WHY Important 118Ctcn, which are 
not CCMmId by any type of Jaw. For a.-nple. prtveIe 

eecurIty hal beoome • vary impoftant centra where Iakhe 

of WOfUq are being 8f'I1)kIyed .. private MCUrity, but 

there are no Iawa. They have to work for 12 hours to 1. 
houri, and there Is no empIoymant eecurIty for them. 

SimIIarty, there is absolutely no law for call centres of the 

IT Industry. I would like to state that It Is unfortunate that 
the Govemmant, which is auppoeec:t to be a modal 

employer, Is becoming a very bad employer. 

w. have ~WIIdi wortun. Aft theM people are not 

accepted as workers. Unfortunately, becauIe of • 

judgment of the Supreme Court, AngMfWtJdI WOfbra are 
not oonaiderad worQra. w. do not know what they are 

to be called .. t Should they be called as volunteers? They 

are doing mont or .... a fuIItime fob. They are given mere 
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As. 1000 a month, which comes to less than As. 30 per 

day. It Is Impossible for an Anganwadi wor1<er or a labourer 

to live for a month on As. 1000. So, the law should be 

amended to bring even the Anganwadi health wor1<ers and 

all those people into the definition of wor1<ers and the 
minimum wage should be provided to them. 

There is an allocation of Rs. 15,000 crore in the plan 

for the next five years for the unorganized labour. When 

there is a gigantic number of unorganized labour in this 

country, only As. 15,000 crore is highly insufficient. The 

Planning Commission should be asked to allocate more 

funds. I believe, it should be at least three times more of 

that figure. Something like As. 45,000 crore to As. 50,000 

crore will be necessary to look after the weHare of the 

unorganized labour In the country. I would like to have a 

guarantee from the han. Minister of Labour that the 

comprehensive legislation on the unorganized labour will 

be introduced this year itself in this 14th Lok Sabha. 

Then, Madam, I come to construction wor1<ers. There 

are more than two and a half crore construction wor1<ers 

in the country. There is a legislation which is not being 

implemented. The Boards for the welfare of construction 

wor1<ers are to be appointed in various States. " is a very 

urgent need. It is being left only with the Bills. This is not 

enough. Something more 8hould be done because this Is 

one of the riskiest jobs. There should be insurance for the 

construction workers so that their risky job will be taken 

care of by our Act. 

I would like to make the last two points which are 

related to beedi wor1<ers. There is a system of distribution 

of identity cards. Several lakhs of Identity cards have been 

distributed. But suddenly, this wort< is moving at a very slow 

pace. StIli, several lakhs of beedI wor1<ers, mainly ghar 

khata workers, are not given Identity cards. That should 

be done very urgently. 

There is an excellent scheme, a housing scheme, for 

bead! wor1<ers wherein Rs. 40,000 are given as subsidy 

by the Union Govemment and Rs. 5000 are to be paid 

by the wor1<er: Unfortunately, the scheme is a mise!'Bble 

failure because most of the beedI workers are unable to 

pay even that amount of Rs. 5000. This As. 5000 payment 

should be totally waived. If it is so necessary that a house 
should not be given free of cost, this amount should be 

allowed to be paid in installments. This limit of Rs. 40,000 

per house is outdated now. It should be increased to 

Rs. 60,000 to Rs. 75,000 because the cost of construction 

of houses has gone up very high. 

Madam, I would Oke to point out that under the 

scheme for special hospitals for beedi workers, it Is 

proposed that As. 2 crore will be given by the Government 
if any NGO comes forward to construct a hospital and 

Rs. 10 lakh win be paid of maintaining it every year. For 

a 2O-bed hospital, with Rs. 10 lakh a year no NGO can 

appoint doctors and paramedical services. That is why, 

nobody is coming forward even after the Government 

offering As. 2 crote. In the whole country, In the last two 
years, not a single hospital has been constructed. The 

scheme should be revised. The Government should 

consider gMng special wards in the existing Government 

General Hospitals. This amount may be paid to the 

hospitals. The beedi workers should be given special 

treatment and special admissions in these hospitals. Or 
else, allocation for every year should be increased so that 

these hospitals can remain functional. 

Madam, with regard to journalists wage board, I would 

like to appeal to the Minister that it Is pending for the last 

several months. I do not think It is just accidental. We know 

that the monopoly Press in India is very powerful. They 

are trying to influence the Government of India to postpone 

the appointment of the Joumalists' Wage Board. It is an 

urgent necessity. "win take quite a long time for the Wage 

Board to meet and to give recommendations. I would also 

appeal to the hon. Minister that the real representatives 
of the joumalists should be appointed as members on 

behalf of the journalists and this should not be postponed. 

I was expecting for the last three years months that this 

announcement will bo coming; every month we were 

expecting it, but It has not come so far. Now, I hope it will 
be done. 
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The last point is regarding contract workers and casual 
workers. There is a very large number of contract workers; 

there Is a speciaJ AI;;t regarding contract workers. But 
unfortunately 8Vefl in the public sector, there are contract 

workers; they are· not called as contract workers of the 

public sector, but they say that they have outsourced them 

to a particular contractor. The Government cannot escape 

its responsibility by saying so. They are being given the 

main work, like that of regular wortt..... They should be 
absorbed and the contract worker system should go at the 

eartieIIt and they should be regularized. 

SHRI KJ~ARAPU VERRANNAIDU (SrIkakuIam): Thank 

you forgiving me this opj,ortunily to speak on the subject. 

The Ministn'·of Labour and Employment Is the CNCiaI 
Ynistry. The labour km:e Is engine for growth. Now, 
everybody is talking about growth - India has achieYed 9.2 

per ~ of growth. Whatever weeIIh we are creating, it 

should be distri:M.tted to the poorast of the poor. Olheurise, 

there is no meaning in having this type of growth. 

Even In our country, poverty Is increasing; disparity 

among poor and the rich is sImuItaneouaIy increuing. 

Inftation, price rise, etc. are affecting labour cIasa. The first 

failure is that laws are not being property implemented. Once 
we impIerra1t the laws property. 50 per cent of the cIIpu&es 

wtI be ..aIed. We are framing laws at the State lew! and the-
CerdraI level. but there is no proper lnspection and Ihent is 

no proper ~ of laws. So, we are faI*tg a ~ of 

problem. The. UPA Government. after 8UUInW1g oIfIce in 

June 2004, had adopted NCMP. the main PQints of.which ara 

enhancement of welfare and wellbeing of fannera, fann 

labour and WOfbra particut8rty 1hoee in the unorganized 

sector, assure a secured future for their famitiea In every 
respect, consu/fation, consensus and cooperation 10 

at'8l1gthen Iabour-management relations, re-examIndon of 

labour laws to reduce inapec:tor rBi, 8I'lIUI8 the fullest 
Implementation of minimum wage laws for fann labour, 
enacIm8nt of a comprehensive protactive IegI8Ietion for ell 

agricultural worurs, etc. 

17.13 hra. 

The Government wUI be completing three years soon. If 
the Government Is particular In bringing a IegIsIatton for the 

unorganized sector wortcera, why has It delayed? It should 
be explained to this country. Does It need three years? After 

Incorporation of such a thing In the NCMP, had they started 

the exercise in right earnest, by this time they could have 

passed the legislation, which would have helped the unor-
ganized sector. The Government has to clarify on the ftoor 
of the House whether in the next two years' time, It will bring 

forward that legislation or not and whether the Government 

will introduce it in this Session or in the next Session. 

Secondly, nearty 50 IaktI beedl workers ate there In thIS 

country and in Andhra Pradesh alone, there are 8 Iakha. 

Now, there Is a notification saying that the '8kuII and bones' 
symbol Will be i~ from 1st June. Thera is • big 
agitation in Andhra Pradesh and in other parts of the country. 
UISt time when he came to Hyderabad, he convened a 

meeting and gave an 88SUrance also that its implementation 

wiI be postponed. The hon. Health MInIater also gave an 

88SUI'8n08. The Chief totnlster had WI1It8n leiters to the hon. 
Prime Minister. Even the Prime MInIster gave an assurance. 
Dey before yetIerday and yesterday aIeo the Ministry wet 
Y8fY patIIcuIar to Iq)Iementthe NotJIIcIIIton from JLN 
onwards. Thenltore, you wII have to InIIuenoe the HNfth 
MinIstry. You have already given a CU8hIon. for ebc months. 
You may again put It in abeyance or wIthdraw.1he .NcJtiIIca.. 
lion otherwise it win lead to Irreparable Ioea. Most of the 
workers are women particularty the trbIIa. Dalita and OBC. 
Tf\e Government of tncla should take care of theM Iseues. 

PROF. M. RAMAOASS(POIICIcheny): ~Chair· 
pef1IOf1, I am happy to pertIcipate in 1he dlecueslon on the 
Demand for Granta for Labour and EmpIoyrMnt and our 
Party, PIIttaIl MakkaI Katchi, symboIIzet the upRtIone of 
labour and their. betterment. Naturally, we endorM or 

support the 0em8nd for Gr$nts movtd by the MlniMer of 
Labour and Employment. 

Madam, .. many Membets have emphutzed. labour Is 
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a crucial variable or faclor in the process of production be It 
In agriculture, Industry or .. rvIce aector. Everywhere the 
most homogenous factor or the omnipotent faclor that Is 

pre .. nt is the labour. Without labour all the other resources 

lose their productMty. Therefore, even in these days of 

mechanization even the best of the countries In the world 
have not replaced the labour force. Therefore, Madam, 
labour oCcupies a pivotal place and it Is necessary that this 

labour is provided ail the necessary weHare measures. 

Unfortunately, in this country the more we talk about 

labour the less is done for the labour force. There are various 

problema. There are various categories of labour In this 

country and the most important distinction is that only 8 per 

cent come under the protected aector, namely the organized 

sector and 92 per cent of the people are ",norganized. These 
people are put to a lot of hardships and difficulties. These are 

the labourers who are subjected to all kinds of exploitation 

In spite of the presence of various laws, Acta and other 

measures. Therefore, the Ministry of Labour will have to play 

a proactive role eapeclally at a time when we are embarking 

upon the process of privatIzaIion, liberalization and global-

ization, thtt bad c:onaequence of all of which is the labour. 

. The share of labour in the process of prtvatlzatlon Is 

always Insignificant. It is only the capitalist class, It is those 

who are owning land or owning the materials get about BO-
85 per cent of the national dividend and labour gets only a 

marginal significance in that process. We have, knowingly or 

unknowingly, entered into this path of capitalization or the 
capital process of growth in this country. Therefore, we have 

to be all the more careful in protecting the welfare of the 
labour because It is the welfare of the labour that determines 

the welfare of the country. About 90 per cent, all of us, in one 

way or the other happens to be the labouring class and, 
therefore, this class has to be protected. Unless this is done, 

our tall talk of promoting the greatest happiness of the 
greatest number of 10888 Ita charm. 

Of course, the UPA Govemment under the Prime 

Minlstership of Dr. Manmohan Singh, is doing Ita best and 

many of the welfare programmes have been incorporated In 

our magna carta, the c:'..ommon MinImum Programme and 

one-by-one wa are. trying to Implement. The assumption of 
office by the new Labour Minister also has given a new 
momentum to the welfare measures of the labouring class. 
However, there are certain problems which our hon. Minister 

should take Into consideretion. 

One of the very important positive factors that influence 

the welfare of labour is the amount of wages that he gets. 
Especially, it is very significant for the unorganized labour 

where the employers have always the tendency of grabbing 

the surplus value of the labourers. It Is here that the 

Govemment will have to be watchful. It is true that we have 

passed the Minimum Wages Act of ~ 948 but unfortunately 

this Act has not yet defined what the minimum wage is. What 
factors and parameters decide minimum wage have not yet 

been decided by this Govemment or by the Ministry c0n-

cerned. As a consequence of it, every employer in every 
establishment fixes his own wage as the minimum wage. No 

common minimum wage is applicable either within a State 

or between the States and there are different ftoor levels as 
well as maximum levels In diIfer8nI parts of the counby. 

Therefore, these wide varying diIpariIies in the wages must 

be set right. Madam, Chairperson; you would ag ... that for 

equal productivity, equal wages should be paid. If a tabourer 
works in Arunachal Pradesh for eight hours and a worker In 

Puducherry also wortca for eight hours, both of them must get 
almost aimllar wages. What Is happening Is that In one part 

of the country he gets less and in other part he gets more. 

Therefore, these disparities must go. 

Secondly, wages must be Rnked to what Is called the 

Variable Dearness Allowance. In these days of rising prices, 

the prices of the commoditie8 which enter Into the conau,..,. 

lion of the workers, are going up. Therefore, the minimum 

wages should necessarily be linked to Consumer Price 

Index. Unless It is Hnked, the purchasing power in the hands 

of the labour will be less and consequentially we will land 

up In a sitUation of greater and greater poverty which is not 

the aim or the goal of the Government. So, this issue has to 

be addressed by the Govemment and the labour in this 

country must get fair, adequate and remunerative wages for 

the productivity which It contributes. 
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The second ~ issue which I woukIlike to brings 
to the notice of the han. Minister is that In most or the years, 
the lunda allocated under the scheme of rehabilitation of 

bonded labour get lapsed. There are various other 8Chemes 

for which the money is not available. But in this scheme, it 
is not used and many of the State Governments have also 
not given utilization certificates. In fact, what is worse is that 

many of the State Governments are not willing to recognize 

the fact that there are bonded labour because they consider 
it u a aocieI stigma. Therefore, what , would urge Is that the 

Government of India must put in place better mechanism so 

that you are able to spend money and try to rehabilitate the 

labour. Unless the bonded labour is eradicated in this 
country we cannot say that we have an independent society 

where labour is contributing its might and is able to get what 

it is contributing. Therefore, that area must be covered. 

Thircly, as Members have pointed out child labour 
problem muse also be ·Iooked into. The Ssfai KaratrJdlaris 
are now becoming more important. I think that the Patent Ad 

must be modified so that the problems of the security worbra 
and Salai Karamcharis can be sotved. 

The Emptoyees Provident Fund Organisation has got a 

lot of arrears. According to the figures given the outstanding 
provident fund arrears as an 31.3.2005 were to the tune of 
As. 2144.82 crore. Therefore. I would request that the 

Government should strengthen and gear up its machinery to 

recover the outstanding dues by taking appropriate legal 

action against the defauHing establlshments besides tatdng 
urgent steps for earty disposal of pending cases. Finally. the 

interest rate an EPF should be fixed at the earliest so !hat we 

keep labour In happmess. 

I think after a long bme the Demands for Grants or the 

Ministry of labour have come before this House. This is a 

very happy augury. This is happening in a day or two before 

the Indian Labour Conference whICh is going 10 happen in 

Delhi. Therefore. the announcements to be made by the han. 

Prime Minister must keep this backbone of the country in 
happiness and enjoyment. 

DR. K.S. MANOJ (Alleppey) : Madam, ChalrpellOn, 

thank you very much for allowing me to speak on the 

Demands for Grants for the Ministry of Labour and Employ-

ment. 

At the outset I would like to say that in this era of 
liberalization, privatization and globaliaatlon we have to re-
define labour and labourer. In this era of IT boom, the 

workers in this country are at the receiving end. TheIr 
working conditions are not defined. They have to work for 

mont hours wiIh minimum w8g... The labour taws In this 

country have been formufatecIln favour 01 the workers. but 

nowadays we 81'8 re-modeIIng them In favour of the emp1oy-

ers and even the wortters are not being aIowed to organize 
them8etves to protect their rights. There are judgments 

which are agaInSt the Interest of the Iabounm. Varlous 
orders of the cour1s are there which go against their Interests 

and taldamOUnt to denying their rights. So, the definition of 
labour or 1he work force should be re-defined. Their wortdng 

condtIIons and welfare should be ensured. 

Med8m. _ has been mentioned by many of the former 

speakers, . mosIty those who 81'8 working In the organized 

aector their Interest Is protected and those who are wor1dng 
in the unorganized sector, their working conditions are not 

protected. They are not given the minimum wages. Even the 
provisions of the r..tnimum Wagee Ad are not applicable to 

them. More than 90 per cent of our work force belong. to the 
unorganized lector. The wortdng conditions for the people 

engaged In agriculture. conllruction work, pIantation,ln the 

automobile sector. housemaids, are not defined. The Gov-

emment has already decided to bring I law to ensute the 

welfare of the workers engaged in the unorganized MCtot. 
I would only like to raquell the Government to bring thia 

legislation during the current SesaIon of Parliament IIMII. 

Mad8m. in most of the areas contractuallsation of labour 

is taking place. In case of contractuallulion there Is no 

relationship between the employer and the employee. There 

are middlemen who wor1t between the employer and the 
employee. Even in a cotm 01 law if an emptoy ....... 
redressal of his grievance, the employer can eecepe by 
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saying that there Is no relation between them. So, this 

contractuallsation of labour should not be allowed to take 
place. 

MADAM CHAIRMAN: You want abolition of contract 
labour. Is that so? 

DR. K.S. MANJO : Madam, yes. 

My next point is about the EPF Pension Scheme, 

1995. Now the Govemment proposes to bring in a Pension 

Fund Regulatory Board. The EPF pension is one through 

which a contributory pension scheme has been envisaged 

in our country. Our experience shows that It Is a failure 

in this country. After 2004, no interim relief has been 

provided to the employees under the EPF scheme. While 

instituting this scheme it was said that every year the 

ellJlloyees wit! be given the benefits of this scheme, but 

every time at the time of annual verification It has been 

said that it is not profitable and so the benefits could not 

be given to the employees. I would like to request the hon. 

Minister to review the scheme. The employees covered 

under the scheme should not only be given annual 

increments but also certain modifications should be made 

in the EPF scheme. Earlier It was said that after 100 
months of commutation, the original pension would be 
given. But in reply to an Unstarred Question in the last 

Session, it was said that no such thing will be given. The 

present situation is that, after completing 100 months of 

the commutation period, the labourers would not get the 

original amount. 

Regarding ESI Hospitals, most of them are in a 

pathetic situation in our country. In certain States, the 
Corporation is directly running certain hospitals. In Qullon 

of Kerala, there is a hospital directly run by the ESI 

Corporation. But only those wort<ers who are entitled to 

that particular hospital are getting specialized care and 

other wort<ers who are registered in other ESI dispensaries 

are not able to enjoy the benefits in that particular hospital 

which Is directly run by the ESI Corporation. So. I would 

request the hon. Minister that at least specialized care 

should be given to all the employees who are registered 

in ather ESI diapenS8!ies also. 

As regards Wages Board for Joumallsts, as Shri 

Reddy has already mentioned. although the Govemment 

has said that they have constituted the Wage Board, the 

particulars of the Members and the Chairman of the Board 

are not yet mentioned. I would request the hon. Minister 

to give us some idea regarding the Chairman and the 

Members of the Wage Board and the lime period by which 

it will submit their report. Some interim benefit should be 

given to working journalists. 

With these words, I conclude my speech. 

{TranslatiOn} 

SHRI VIRENDRA KUMAR (Sagar) : Madam Chairman, 

prior to me, my colleagues have spoken on a very 

important issue. It is true that laboureres of unorganized 

sector are not getting socio-economic security to the 

desired extent as compared to the organized sector. A 

number of schemes are formulated for the welfare of 

labourers, however, the Govemment falls to take requisite 

steps for their effective implementation. A short while ago, 
Shri Reddy was also speaking on this Issue. He is the 
Chairman of the Standing cdtnmiltee on labour also. What 

he has mentioned about the beedi workers is absolutely 

true. I hail from Sagar district of Madhya Pradesh. Country-

wide, maximum number of beedi wort<ers are in Madhya 

Pradesh and in Madhya Pradesh their maximum number 

lives In this district. A hospital with a cost of As. 6 crore 

was constructed there for beedi workers. After its 

completion two years back, a dispensary was shifted there 
last year which was being run In a rented building eartier. 

Neither doctors nor other staff were appointed In the 
hospital. In such a big hospital, only a dispensary was 
running in just two rooms. Are we really worried about the 
heahh and welfare of labourers and want to wort< for their 

welfare? Alongwlth the completion of the hospitals being 

constructed by the Labour Department for beedi wort<ers, 

it should be our top priority to appoint doctors and nurses 

etc. in these hospitals. Only then the real benefit of these 

schemes will accrue to labourers. The Govemment has 

approved 10 set up a Provident Fund offICe in my 

constituency, Sagar long back. On enquiring about it, they 
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say that it will be opened soon. Poor I8bourars of my 
constituency face lots of dlfficuJties In commuting to Indole 

or Jabalpur. The poor cannot frequently commit up to these 

areas. Therefore, I request that the ofIIce of Provident Fund 
should be set up over hera as earty as poesibIe 88 per 
the announcement made by the Government. BesIdes, 

there Is a variation in the rate of wageS for beedi workefs 
in different States of MacI1ya Pradesh, Aaaam, Gujarat, 

Tamil Nadu etc. though their capacity to do work Ie almost 

equal. At one place it Is As. 27 per thousand while at other 

it is As. 95 or As. 85 per thousand. They work for equal 

period of time but the labourers of other Stales earn more 
than the labourers of Madhya pradesh. Therefofe, I request 

the hon'bIe MinIster to 8 uniform rate 01 wages for the 

Beedi wortcers allover the country. It is ironical thai we 
stiI have faited to provide minimum wages to the beedi 
wor1uM's in the 'different States of the country. It Is a gross 
injustice to them. Serious efforts should be made in this 
regard and an action plan should be drawn to provide 

uniform rata of wages . for beedi workers all over the 

country. 

Madam, regarding housing scheme for beedi WOI1lera, 
I would like to slate that at preeent the Government hM 

decided to provide As. 40 thousand to a beedi .WOfker 10 

get a one room dwelling unit constfUcIed. However, 1hia 

amount is to be given only If the beedi wortcer depo8its 

As. 5 thousand as security money. t would like to IIUbmII 

that the amount of As. 40 thouaand is quite In8uftIcient to 
construcI a room as on date. Therefore, I reque8l that thia • 
amount be enhanced. I also request that instead of gMng 
cash amount to the Beedi WOI1lera, Government should 
provide already made hou8ee to 1hem and the mandatory 

condition or depositing an amount of As. 5. thousand 
should be waved. 

Madam, regarding contract labour, I would like to state 
that being a committee members, we visit various instiIutee 
or the Central Government for inspection. We have aeen 
that a large number of labourers are wor1dng over there 

for a period of time say, four years. It means those Institutes 

requ!nt these Iebounn In large numbera. but InapIte of 

WOftdng the,. for the &ut 4-5 Y"I8 they have not been 
made permanent. They are employed on contract buia 
and are given bf88ka after regular Intervals to avoid their 

continutty. , requeetthe hon'bIe MInIster 10 take stepa to 

regularize these tabourers. 

Madam, , have eIeo obseNed that these tabourers 
have not bean provided with helmet, shoes and other Ilem8 
or their use at work ptaces In the IIbeence of which they 
face a 101 of cIfttcuIties in their work. They 818 also not 

provtdad with tea, breakfast and mula at aubaidIzed ratea. 
J request the hon'ble MinIIIar to ponder 0\II8f' It and make 
such ."..1g8ITI8nt8 80 that contraal IaboInrs could meat 
their basic needa and aIIo the beneftIa or the echeme 
IM8nt for their welfare could be accrued to them. The 
GovermMtnt should ponder over It MriousIy. Now I 
c:onctude while IhankIng you for giving me _ opportunely 

to spaek. 

(EngIIMI] 

SHRl SUNIL KHAN (Durgapur) : Madam ChaIrperson, 

most of the points have aJreedy bean raised by the 

colleagues from our Party. I am very particUlar about only 

one iaue, about the retirement age of public sector 
employeea. 

When the BOGL was closed down In the ,..,. 2003, 
they want to the AA1FR Met AAlFR decIated it cIoMd. 
There was no wage negotiation. In 1992 the BOGL was 
refened to BIFR. There are new wegee since 1992. Now, 
what happened Is that the Ministry or Heavy Industries has 
sent a notice to those who retintd at the age of sixty to 
retum their two years' wagee. There was a BIpartIte 

Agreement, according to which they agreed to Increase the 

Dearness Allowance to 31.5 per cent. Now, a notice has 

been served to the ~ to retum the 31.5 per cent 

DA aIao. Seven officers and 167 empIoyeea are not getting 

their wages for fourteen months. One of the empk)yees, 

Shri Tapan Chatterjee, has already died. It Is a shame to 
the Government. When other public &eCtor undertakinga. 
allow IhetI employees to retire at the age of abdy, why 
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BOGL not do that? There is no wage negotiation since 

1992. Their w~ are not up to '* mark. Now, they have 
to commit suicide. 

So, I urge upon the Govemment to give fourteen 

months' salaries and rerum their two years' arrears 

because at the time when they joined, a notification was 

issued that they will retire at the age of sixty. 

So, I appeal to the Govemment of India to Increase 

the age of retirement from 58 years to 60 years in the case 
of BOGL employees. Ukewlae, In the case of BrIdge and 
Roof Coq)any, the age of retirement has been decreasad 
to 58 years whereas in the case of other public sector 

undertakings, the age of retirement of employees Is 60 

years. So such type of diSCrimination should not be there. 

Madam I would like to say one last word about the 

unorganized sector. I would request the han. Minister of 

Labour and Employment to bring forward a comprehensive 

Bin for about 40 crore people Hke those who are beedI 

workers, conatruction workers, rickshaw-pullers, agricul-

IUral workers etc. 80 that these people of our society will 

get the benefit till the age of 60 years and they can live 

88 proud citizens of India. 

Madam, with these words, I thank you very much for 

giving me this opportunity to participate in the diacussion. 

SHRI MADHUSUDAN MISTRY (Sabarkantha) : Madam, 
I just want to say only two things. I would requell the hon. 

Minister, if it Is possible, to bring forward a comprehensive 
BUI on Unorganized Labour because there are three or 

four bOis which have been circulating outside and nobody 

knows exactly as to which Bill is likely to come. 

Madam, a comprehensive Bill for unorganized 

labourers Is a long over due. There are a number of 

workers like forest labourers, construction workers, agricul-

tural labourers, casual mine workers and there are seH· 
employed workers al80. There are host of workers who do 
not have any social security nor is there any other proceaa, 

procedUre or mechanism available to them for redressal 

01 problema. As a result, When an accident occurs In a 

workplace, they are simply left high and dry. There fa 
hardly anybody to look for them. The question of 

compensation does not arise ~ even they are not 

covered under the definition of workers. So I would request 

the han. Minister that the unorganized labourers Bill should 

be brought 88 early as possible to give protection to the 

millions and millions of people of this country who 

contribute to the growth of this nation and growth to the 

economy 88 such. That is my humble demand .. 

Secondly, I do not know whether the hon. Minister can 

draw the attention of the Government, or this House should 

very seriously tell the people concemed in the Govem-

mant, that the Department of Labour should not be given 

a st.rnotherly treatment My feeling is that it is such an 

important Department and the problem and the kind of 

atmosphere which is prevailing in this country, this 

Department has lost its glory. Once there used to be a 

Cabinet Minister for the Department of labour. In addition, 

earlier quite a huge amount of money was lying at the 

disposal of the Department of Labour to see that the 

labourers get 1heir due· share and due attention. My feeling 

is that this ImportatIC8 has gone away. I feel that this 

Department is 8tarving for funds. In fact, one inspector is 

looking for four or five laws. He is Inspector under the 
FeclOries Ad. He is Inspector under the Minimum Wages 

Ad. He is inspector under the Equal Remuneration Act, 
and he Is also the Inspector under the Migrant Workers 

Ad. Perhaps, he may be inspector for some other Acts as. 

weB. As a result, he cannot get those IiIWs enforced and 

implemented. There Is a paucity of staff and there is a 
paucity of facilities to be provided to these inspectors and 

as a result, the number of Acts simply remain haH-heartedly 

implemented. 

Madam, while giving my ~ to the Demands for 
Grants under the Ministry of Labour and Employment, I 

request through the hon. Minister to the Ministry of Finance 

and other concemed Departments that they should make 

the funds available to this Department. They should make 

the fund available, pam., more than what has been 

given to the labour Ministry 80 that at least the labours 
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of the unorganized sector and also a part of the organized 

sector are taken care of. So, that Is what I have to tell on 
this occasion. 

With these WOlds, , ooncIude. 

[Translation) 

THE MINISTER OF STATE OF THE MINISTRY OF 

LABOUR AND EMPLOYMENT (SHRI OSCAR 

FERNANDES) : Madam Chainnan, at the outset I would 
like to thank the hon.Speaker, the han. Members of the 
House and you. as it is after a long time that the House 

Is debating the Demands for Grants of the a.Inistry of 

Labour. 

PROF. RASA SINGH RAWAT (Ajmer) : I would like to 

heattIIy welcome the hon. Minister for giving his reply In 
Hindi. 

SHRI OSCAR FERNANDES: Today 20 han. Members 

took part in the Debate. I would like to mention the names 
of some of them. Shri Rasa Singh Rawat is our very senior 

colleague, Shri LaI Singhji~ who is not preaent here, 
daIiberated '4lOl1 the issue quite patiently. Shri ChatIerjee, 

Ganesh Prasaql. Braia Kishont Tripathyji, han., Gurudas 
Dasguptaji, han. ~, NabuIaji, Chandrakant 

Khaireji of Shiv Sana, SujaIaji, T ejaIwini RameahjI, ShrI 

Sudhakar Raddyji, who is also Chairman of the Standing 
Committee, Yerrannalduji, Prof. Ramdasji, Or. Manojji, 
Virendra Kumarji, Madhusudan Yatryji, are other Members 
who took part in the said debate. I would like to thank ell 

of them. 1 have noted aft Ihatr points. May be, I am not 

able to reply to each and every point raised by them. But 
. 1 would take action on all the points, one by one. I would 

also try to apprise each Member of the action taken 
thereon. 

Madam, Further I seek your permisslon to read out the 

written epeec:h. Subsequently, 1 would reply to each point 

In Hindi. Our Prime Minister, Dr. ,Manmohan Singhji and 

Chairman of UPA, Smt. Santa GancI1i Want that that a 

legislation for organized and un-organ6Md eector workefI 

should be brought immediately. ·1 ..... the House that 
the said Bill will be brought In this very 8888ion. only. 

Simultaneously, the comrnitrnent made in the Common 

Minimum Programme of the UPA Government 

also ... (Interruptions) 

[English) 

SHRI BRAJA KISHORE TRIPATHY (POO) : 1 would HIt. 

to aeek a clarification. The han. Minister has just now 
announced that he is going to make a IegIllation for the 

organized wortrerI. 

SHRI OSCAR FERNANDES: It is lor the unorganized 

sector. 

SHRI BRAJA KISHORE TRIPATHY : All right, it is 'or 

the unorganized sector. But you have also got the 

organized and the unorganized sectors. So, what sort of 
a legislation do you want to bring forward for the organized 
sector? 

SHRI OSCAR FERNANDES : For the organiZed 
eector, , would like to say that everything Is in place. What 

change we have to bring is a aeparaIe 1t*1g. That Ie • 
separate issue. 

SHRI BRAJA KlSHORE TRIPATHY : It is about the 

amendment. But you have talked of the 1agiIIation. 

[TmnslatJon] 

SHRI OSCAR FERNANDES : Now , would apeak 

about unorganiZed sector. 

(English) 

SHRI GURUDAS DASGUPTA (Panekura) : May I ... 
one clarifICation? 

MADAM CHAIRMAN : After his reply, you can aeek 
the ctartficatIon. 

SHRI GURUDAS DASGUPTA: Mr. Minialer,l welcome 
your statement regarding Introduc:Uon and enactment of • 
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BRI for the unorganized labour. May I know from you how 

you are going to solve the question of funding? The crucial 

questiOn is funding. I was the Chairman of a Committee. 

If you do not settle the question of Central funding, then 

it is going to be on paper. 

[Transl8t1on] 

SHRI OSCAR FERNANDES : In this regard, I would 

like to say that no Bill can be brought without funding. 

Funds are necessary for implementing schemes. We would 

surely provide funds, less or more. The hon. Finance 
Minister is the Chairman of GoM. He would definitely 

provide funds. I can't say that we would tackle it in one 

go. {English] The UPA rejects the ideal of automatic hire 

and fire. 

[TransIJJtion] 

Some hon. Members discussed about commitment of 

UPA Government. I would like to reiterate what has been 

mentioned In CMP. 

{English] 

II recognizes that some changes in labour laws may 

be required, but such changes must fully protect the 

interests of the workers and families and must take place 

after full consultation with trade unions. The UPA will 

pursue a dialogue with the Industry and trade unions on 

this issue before coming up with specific proposals. 

However. labour laws other than the Industrial Disputes 

Act that create an inspector raj win be examined and 

procedures hannonized and streamlined. The UPA 

Govemment firmly believes that the labour-management 

relations in our country must be marked be consultations, 

cooperation and consensus, not confrontation. Tripartite 

consultations with trade unions and industry on all 

proposals conceming them will be actlveIy pursued. Rights 

and benefits earned by workers including the right to strike 

according to law will not be taken away or curtailed. 

[Translation] 

Madam. fortunately we have got an opportunity to 

discuss it in the House. National labour Conference is 

scheduled to be held in Delhi tomorrow and the day after. 

The representatives of all kinds of workers will take part 

in iI. The Hon'ble Prime Minister will inaugurate it. The 

Management, the workers and the officials of the 

Govemment would deliberate upon all outstanding issues. 

We are getting another opportunity. We have flagged off 

certain important issues. We would also discuss the labour 

laws and bonus. Shri Gurudas Dasgupta has asked -

whether the Govemment propose to implement labour 

laws or not. In this regard, V.V. Giri Institute has been 

entrusted the responsibility of conducting a study on the 

lapses in the said law and its implementation. Moreover. 

the hon. Prime Minister has directed our Department to 

conduct a study on labour laws. Its meeting will be held 

in northem region on 7 May. 

{English] 

Our Secretary will organize meetings in various 

regions. [Translation] We will surely pay more attention to 

labour laws. 

{English] 

Hon. Members of Lok Sabha have made many 

valuable observations during their speeches for wnich I 

would like to express my gratitude. While 1 shall try to rept\l 

to theirspecilic Queries, I would like to bring a few facts 

to your kind notice. 

The mandate of my Ministry is nto protect and safeguard 

the interests of workers in general and those who conslttute 

the poor, the deprived and the disadvantaged sections of the 

society in particular with due regard to creating a healthy 

work environment for higher production and productivity to 

develop and to coordinate vocational skill training and 

employment services to promote welfare and provide social 

security to the labour force both in organized and unorga-

nized sectors and maintain harmonious industrial relations 

situation all in tandem with the process of economIC and 

social development. ~ 3lftR ~ "3OIln t:Q I 

There ara three areas which are of Immense 
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importance to us. We would Rice to Infonn that the proposal 

of enactment of legislation and also fonnuIation of the 
scheme on social security for the unorganized workers as 

well as the report of the National CommIssion for 
Enterprises in the Unorganized Sector were considered by 

the CommitIee of Secretaries and two smaJl groups, one 
headed by the Secretary, Labour and Employment and the 

other by the f'mance Secretary. 

Based on the racommendations. a draft Cabinet No&e 
was circulated to the concemed MinistriesIDapa. 
The Cabinet Secretariat has . constituted a Group of 

Ministers under the Chairmanship of. the hon. Finance 

Minister to consider the above proposal which is 

deliberating in the matter. Only yesterday. we had a 
meeting on this issue and almost we are through and 
... (Intsnuptions) 

SHRI BRAJA KlSHORE TRIPATHY : For the last three 
years. this exercise Is going on and so many comnitleee 
have been set up. I would like to know when It wII be 
finalized. 

MADAM CHAIRMAN : You can get the clartflcationa 
after the reply. 

SHRI OSCAR FERNANDES: Madam. I have assured 
you that we are bringing It in this Session. I have not said 

that we are bringing it in the next Ses8ion. I am talking 
of tomonow and I am not talking of anything indefinite. 

Secolldly, in pursuance of the Govemment's cornmII-

ment to eliminate child labour Ir1 hazardous areas. the 
National ChId Labour project has been extended to cover 

250 dIstricta. A major activity undertaken under the NCLP 

is the estabIiahment of apecial schoof to provide non-
format education, vocational training. aupplementary 

nutrition •. stipend. health care. etc. to chlldnm withdrawn 
from employment. So far. about 3.45 Iakh children from 
speciaJ 8ChooI8 of NCLP have been main8tt8amed InIo the 
formal education system. In addition. a 40 million dollar 
INDUS project, that Ia. Indo-US Joint Project on ChIld 

labour has also been launched In 20 dIatrIcts of . Uttar 
Pradesh, Madhya PradeIh, Tamil Nadu, Maharaahtra and 
in the NCT of DelhI. 

The addIttonaI featunt of the scheme Includes 
vocational training of the adoleecenta. 8trengthenlng of 
public education in coordination with Education .Oepart-

menl. monitoring and tracking of child labour and providing 

viable incorna genereJIon altemaUvaa for their famIllea. etc. 

{Translation} 

I have already said in the House that It is not just a 

matter of providing education to chIIdr8n. The department 

is also wortdng in the direction of ucertaInIng the concIIIon 
of their famifies. BPl families are to be identified and will 
be provided dwelling unIta under Indira Aawaa Yojna, they 

are to be issued with ration cards also. Rural Employment 
Scheme is in vogue throughout the country. Under lhta 
scheme we will have to provtde jobs atao. My minI8try Ia 
coordinating to provide jobs to child labourers under the 
said scheme. 

[Eng/i&h} 

Employment of ChIldren .. domeetic workers or 
servants In dhabu. restaurants. hotels. mot .... tea-shops, 
etc. and In other recreational centrea has been prohibited 
with effect from 101h October. 2006 

{TransIaIJon} 

We have taken .. to provide mont Information to 
the public in this regard. I would say that the State 
Government owe more responsibIfIty. W. would act 

against the violations of law. 

11.00 In. 

The laW provIdea for 8 fine of Re. 20,000 and 

iq,t1aonment of one year. The GowmmenI .... InIIpecling 
and It needs the help of the Houle to Implement the Mid 
law. Yesterday In a IchooI which in1Ntrta education to 8 

number of chifdren, I asked the children If It1ey know about 

child labour. They replied In the negaIiva ••• (~) 
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{EngI/MJ} 

MADAM CHAIRMAN: Hon. MinIster, I will take just one 
minute. 

Hon. Members, It Is now 8 o'clock. If you agree, the . 
time or the House may be extended up to the passing or 
the Demands for Grants relating to the Ministry of Labour 
and Employment. 

SEVERAL HON. MEMBERS: Yes. 

SHRI BIKRAM KESHARI DEO (KaIahandI) : Madam, 
I would like to seek one clarlflC8lion from the han. Minister. 

MADAM CHAIRMAN : Sure. You can do 80 after the 
reply. 

(Translation] 

SHRI OSCAR FERNANDES : When I asked Children 
if some children at their homes rendered them help In 
work, they replied in affirmative. Further, when asked 

whether they can ask their parents to let thoae children 
go home, one child out of them said that he can' tell this 
thing to his mother. Therefore, it is our duty to go to people 
and create awareness. The Government enacts laws and 
acta on any kind of complaint, if receiVed. But the 
Govemment can' implement them S!JCC8Ssfully without the 
help of the public. The State Govemments owe more 
reeponaibility in this regard and we are interacting with 
them. Today the main issUe is as to how many people have 
been provided jobs? We have prepared a comprehenaive 
programme for it. Now I would dweH upon Its salient 

features. 

Thirdly, a vocational training with a new to creat!ng 
a world class skilled labour force is being given maximum 
importance. We have the advantage of predominanlly 
young 'population vis-a-vis the rest of the world. There will 
be IncnJUing opportunities of work being outsourced to 
India as wall as for our wort< force to work abroad If we 
are IIbIeto retain our competitive edge. Training COUI88S 

are offered through a networt< of about 5000 lnduatrIal 
training lnatIlutes and II1dustriat training centros lOCated all 

over the country. About 0.75 million tralningaeats are 
available with the Ills with the reservation for women, SCsI 
STs, disabled, ex-servicemen etc. as announced by the 
Union FInance Minister in his Budget speech 2004-05. 
Action has been initiated for upgradatian of 100m. from 
domeatIc resources and 400 Ills . through World Bank 

assistance as Centres· of Excellence. 

(Translation] 

Today, it Is a conunon pemaption In the country that . 
by certiIIcate 00UI'88 we are not. able to enter the industriee 
8IraighIaway and be useful. (T18MI6IIion] Therefore, we are 
taking 1hese atepe to upgnIde their skiUs. [EngIJsh] 400 
In8tItutes will be upgraded With the World Bank assistance 
as Centres of Excellence for produdng multi-skilled WOIk 
foroe of world standard. In his Budget speech 2007..CJ8, the 
hon. Fmance MinIster has announced that 1396 Ills would 
be upgraded Into Centres of Excellence In specific tnIde 
and skills ~r public-priave partnerships. The modalities 
of Implementing the announcements are being wodced out 

in consultation with the State Governments. 

I would also like to mention about a few other 
Initiatives that we have taken. 

The spirit of tripartism Is vigorously pursued. Several 
trtpartlte meetings of various CommItteas, Boards, which 
Inter .. include 41 at Session of the Standing Labour 
CommIttee, meeting of the Govemlng Body of the Central 
Board of Trustees, meeting of the Central AdvIsory 
Committee under the Building and other Construction 
Workers Ad, 1996, Industrial Tripartite CommIttee on 
Electricity Generation and Distribution Industly. etc. and 
those to discuss amendment proposals were held. 

Thero was a feeling thai these tripartite Boards are 
not meeting. Our Members brought to my notice about the 

jute strike in Kolkata. It is not under the purview of the 
Govemment of India at all and it Is coming totally under 
the, purview of the State Govemment. 

(Translation] 

In this regard, we held a dIseuIaIon here arranging 
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a tri-lateral meeting and tried to make an emmollm.nt, 
otherwise there was a problem in Sugar industry. Gunny 

bags were notavailabla there 10 pack sugar. They said 

that they should be given alternative material. " they were 
provided our jute industry could be on backfoot. Then the 

State Govemna1t seIIIed the issue by convening a 
meeting. 

GunIdas Daaguptaii has just discussed about slrike In 

IMIkHnabiIe induItry of KoItata. We ant diecc-.ing about 
It and Bale also. (EngIitJh] W. ... not leaving any i8eue 

wiIhouI attending. (T1'8I'ISIaIion] Then we will have to go 
through the law as to what provIaion is there In the law 
in this I8g8rd. W. can do 88 per the provision and can 
deal politely going ahead of it. 

(English] 

The ,rOan labour Conference is scheduled 10 be held 
on 27th and 28th of April, that is, tomorrow and day after, 
and the hon. Prime Minister has kindly agreed to 
inaugurate this Conferance. 

StntI tgtheriing of labour laws to prevent violations is 

one of the agenda items of the IlC. Welt ... 8Chemes for 
the benefit of bHdi. non-coaI mine workers and their 
familes as wei as c:onabuction WOIbrs are in operation. 

The project relating 10 the busineaaproceesea, re-
engineering of the Employment Provident FWld 0Iganiza-
tion hU been ~ in six Pilot Offices of the 

OrganiZation. 

[Trans/sIionJ 

We had a meeting with the officers of provident fund 

organiZation on the day before yestefday. I am happy to 

telling it in the House that our office has made 
arrangementa 10 settle the claim wtthln three days in 

K.eraIa. There is a provision in our programme to settle 
the claim within three days. W. have take such step. I think 

we will be able 10 settle 87 pen:ent claims within Ihnte 
days In the entire country. This is a big step for wortdng 
claM and I am happy telling this. 

[English] 

The Employees State InSLll"al1C8 Corporation has also 
launched various schemes of modernization like providing 

information technology. enabled aervlcea for the dIaperaaJ 

of cash· benefits and online registration of empIoyenI and 

emptoyees. computerization of medical cant in ESI 

dispensaries and hospIt.... new InftlatJvea for having 

standardized quality system for Its aervice8, etc. Two wage 

boards - one for the WOI1dng joumaIIats andano1her for 

non-joumalist newspaper employees - ant being constI· 
tuted. 

[Translation] 

Its announcement will be made within seven days. AI 
the formalities have been completed and nobody is under 

prassure of any kind. We have taken a decision on It. It 
is lrUe1hat it has been delayed • bit. [English] We a,. 
going to announce this. 

As directed by the PMO. an Index Review CommIttee 
under the chainnanahip of Prof. G.K. Chadha has been 

constituted to review various aspects of Consumer Price 

Index numbers for Industrial worbra; and a Working Group 
is being constituted to suggest ways to moving forward in 

important labour and employment matters. 

I take this opportunity to put on record my gratitude 
and thrOugh YOU. Madam. the gratitude of the whoie nation. 
to the worbra of this country, who a,. making this nation 

protp8n)UI by toiling hard 1ncesMnIJy. H Ie our bounden 
duty to reciprocate in abtI'1dant meuures. In 1hII 

endeavour, the efforts made by our labour IMdera 

eepeciaIIy the repr-..entatlves of the trade unions .re 
laudable. 

Today a number of ..... nt in favour of ........ due 

to labour movement in the oounIry. WorMra got Job eecurIly 

owing to labour mcwements only. WOfkerI MeIdng living 
wages aeId that wagea are not ~ and gat the 
living wagn due to labour movement. WOfbra gat 
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deIer'red wages as bonus due to this movement. Bonus 

Act Is also being discussed in labour act and after that 
it wi" be amended by moving it in the House. Ceiling will 

be increased so !hat maximum number of workers could 

be benefited. We have taken aU these steps. Today there 

Is criticism also, but I would like to assure that we will do 
much more in this direction. My department is working 

round the clock. We have sped up to dispose of pending 

works. We have meeting with !he officers of my department 

whole night. We try to go In !he field also. 

An Officer told yesterday about the criticism: (English] 

'We are not including more industries bringing them under 

the purview of the Provident Fund and ESt.· 

(TmlS/ation] 

We visited our Kerala offICe. After that offICer presented 

the report {English] • After your visit, we have added 1 ,500 

more units Into the programme." [Translation] we said that 

we wIH visit again and again. You can add 1000 units after 

one vialt then more units can be added by visiting 

frequently. By this we will take steps to register all the 

unregistered units in the country. 

Besides this, hon'ble Members raised some big points. 

I have already told about unorganized sector. Concems 

have been expressed about beedi workers also in the 

House. Earlier Rs. 20 thousand were being provided to 

build houSeS which our Govemment have enhanced to As. 

40 thousand. There was a provision in the law to deposit 

As. 5 thousand at the time of submission of application 

for house. We removed this provision and announced that 

there is no need to deposit money for making application. 

We have made an amendment that As. 5 thousends will 

be deposited after completion of house. There is no need 

to wait for two-three years after depositing Rs. 5 thousands 

for a house. You should deposit money while. we sarlCtion 

the house. There is criticism also that what we need to 

do and what we need not to do. 

{English] 

I Wish to draw the attention this House that 

[Translation] each party came into power once. The whole 

responSibility should not be put only on us. All parties 

should take responsibility together. If there is something 

wrong then all parties are responsible. " has been much 
talked about unorganized sector. Your apprehension is 

that problem Is being solved or not. I would like to assure 

you that we wiH present details about it in the house, after 

!hat {English] it becomes the property of the House. 

[Translation} We have implemented Rural Employment 

Guarantee Scheme in most parts of the country. We 

discuss about farmers and agriculture workers. When it 

rains then only agricuHure workers get the job. It may be 
for 100, 150 or 200 days in a year. So the Govemment 

took a good step and provided employment to people in 

200 districts implementing Rural Employment Guarantee 

Scheme. Now it has been extended 330 districts and the 
govemment have decided to implement in all rural districts 

in the country tin the agricuHure land is available. Thus 

Govemment can remove unemployment and If unemploy-

ment can be removed then poverty also can be removed. 

I think we have covered maximum points. 

{English] 

PAOF. RASA SINGH RAWAT : What about PF rate of 

interest? 

(Translation) 

SHAI OSCAR FERNANDES: You have discussed 

about PF rate of interest. I think we will hold a meeting 

by 15 may but I would like to putfOrth one thing 

before the House that while some demanded 9.5 per 

cent and some of them 8.5 per cent but what decision has 
been taken by the House. House passed the law 

eventually to be given through distribution. Since it is to 

be given through distribution, so we have no problem to 

announce that because we will be able to find a wayout 

and we are trying for this as to what is in our access, we 

can announce only 8 per cent, we have no problem in 

it as per the law. Members can only ask as to what is in 

the law, we have to amend the law. I am not saying that 
something will happen positively but it is an attempt to do 
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so. I would like to say mat we wHI hold a meeting by 151h 
May [EnglJshJ and I think we. will be able to IaIca some 
dacieion by than. [T1MSIation] It has been Informed Ihat 

I8V8I'I days WBg8I tuNe been deducted for one days's 

..... in aome 1ndu8Iriee. We wiI get more InfonnaIion 
about • and as par the law [EnglIsh] What we can I'8I"I18dy 

the ......... I .... 1'8 the House Ihat we wit dalllliIeIy act 
an that. 

[TransIaIJon] 

You have railed the Iasue of Beedi and statutory 

worting . Is also being discussed at the same lime. 

[English] 

Wa will taka up the matter with HaaIIh Miniaby and 
sea what ramedIas we can provide to our people. 

[TransIIItlon] 

It has been said about ONGC and Incian Oil 

Corporation Ihat statuary payment has not been made 

and crores of rupaas are ouIStandIng. As far as I 
know It was counl's stay and now _ has been 

vacaI8d and the fuI amount of arrear hu been f8C0V8f8d. 
There Is no balance. The oftIcer has ju8I Informed me 
about it. 

I would like to tall about ESI ho8piIaI8 Ihat Ihera it 
du8I control at present and the State GovemmenI bears 
118 expandiIure and runs IheIe hoepttal. Hon. Member 

knows Ihat the offer has been given to the State 
Govemment for hancing over some hoepIIaIs and we wit 

provide 100 par cant funding. we are ready to take cere. 
I have given the oftar In the maeIing with the Labour 
Ministry and they Will accept it ct.y after Iomonow and It 

they do not accept, than it ... be dllCIl8I8d wfth the Baard 
and the Govammenl I know it .. I have viIIIad ..... 

~and hoIIpitaIs. nwr. .... 17 docIora for four 
.,..,. In a t.o.pitaI and Is the __ .... My paIIenIa 

but the docIIcn .... two adIy, IhiIIs the problem. In some 

hoepItals. equlpments are not ...... Wa a... fUncIng 
[English] There Is a gap. [TransIeIion] People's exper1enc8 
Is such that at one place there .... two owners and at some 
there Is on one. It Is Our responsibility to provide remedy 

for that and we will do that. 

SHRl CHANlRAKANT KHAlRE : The I88ue of Pay. 
..... has not been solved In indian AIrtIMa for the last 
11 years. 

SHRI OSCAR FERNANDES : If It Is with In our 
purview, W8 wIft deftiililely taka up the ..... [English] I 

have made a note of It. W. wIH act on It. 

[Translalion] 

SHRI CHANDRAKANT KHAlRE : The Chief Labour 
CommIssioner should Intervene In this matter and solve 
this problem. 

MADAM CHAIRMAN: He has ..ad Ihat I. wtIhin their 

purviIIw, they will daIII.... taIce It up. 

[English] 

SHRI P.C. THOMAS (Muvattupuzha) : The __ of 

EPF p8nIioneIa has been raised In Ihta Haute fer quI8 

nuriMtr of tImea. They have been ~ for ....., 

of their pension .. well as for some Inledm ,...,. 1"** 
the number Is also decr8aing and II 18 not V8IY much. 

If something could be done, Ihat would be V8IY VIIfY 
helpful. 

SHRI OSCAR FERNANDES : Off hand I am not able 
to respond. I wiD definitely taka up the matter and get back 
to the han. Member. 

SHRI K. FRANCIS GEORGE (1dukId) : TheM Is also 
the cue d· wortce~ d cIoIad pIantaIIona. For the tut 
eeveraI Y'NIrs, ....... pIMIationa have been cIoIad and 

the 1M118g8m8nt hal not been "-ID the PF pert which 
the management should remit. The amount hM gone Into 
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of this particular amount. The labour Ministry aleo has to 
work In collaboration with the. Commerce Ministry .for find 

a solution to this very gMat problem. Then only the 

pIantatIona can be opened. I would Uke to know the vIewS 
of the Government from the han. Minister regarding this 

aapect. 

[TransllJtion] 

SHRI OSCAR FERNANDES: We will fully co-operate 

with the Commerce Ministry and act 88 law permits. If It 

Is referred to B.F.F.R., there is chance to minimize penally. 

[English] We had a meeting day betOM yesterday. 

[Translation] The commerce Ministry is finding a way out 
for the rehabilitation of the plantation workers. 

[English] 

SHRI BIKRAM KESHARI DEO : Madam Chai!p8l'8Ol1, 
I would like to know from the han. Minister one thing. The 
private in8u1'8llC8 eector was supposed to enter for ute 

insurance and health insurance in the uOOlganized aacIor. 

But they do not seem to be making any progress. It is 

virtually stagnated. What steps is the Ministry taking to 

implement the88 two programmes - health insurance and 
ute insurance of the unorganized sector throughout the 

country? Thank you. 

[TranslatiOn] 

SHRI OSCAR FERNANDES : Madam, I have just told 
what we are going to do for unorganized sector. We will 

present the Bill and take up this Issue. 

[English] 

SHRI BIKRAM KESHARI DEO : The scheme is already 

on. It can be in1JIem8nIed now. But they aM not 

implementing it properly. It Is not being implemented 

anywhere. In your State It is not being implemented 

because there is a disparity on the flgul8S betwoen the 

people living below the poverty line. The State's figures 

are different and the Planning CommIssion's figul8S are 

different and thereby it is not being applicable and the poor 

people are not getting this benefit. 

[Translation] 

SHRI OSCAR FERNANDES: Madam, we will 888 into 
It. 

MADAM OHAIRPERSON : This is a state matter. 

[English] 

SHRI BIKRAM KESHARI DEO : It is a State matter and 

the Finance Ministry's matter. Mr. Minlstar, what steplare 

you taking 10 stem the rot which is in your UPA's flagship 
programme of providing employment to the rural people? 

The achievements there have been the most minimal in 

the States. What steps are you taking to Improve the 

performance in that sector? 

SHRI MADHUSUDAN MISTRY (SabarkantM) : Why 

do you not implement It in the Stat .. ? Why are' you 
bothering here? 

MADAM CHAIRMAN: It is a State subject. He will reply 

after getting information. 

[Translalion] 

SHRI OSCAR FERNANDES We wiD tall after 

gathering information about It. 

[English] 

SHRI GURUDAS DASGUPTA : MadarR Chairperson, I 
had raised a large number of specific C8888. The'han. 
MInIsIer has refemKI to only one, that is wage cut for II8V8Il 

days for one days strike. There are many other iIaUe8 

including what is happening in Kamataka. I do not say the ' 
hon. MInIster can reply to each and everything now. But may . 

I expect that the han. Minister of Labour and Employment wiN 
take all the complaints into cognizance and try to do 
whatever is possible to defend the Interests of the WOIicers? 
This Is one aspect. 

Secondly, the Central Government is defaulting in the 

payment of wages to a large n~r of' public eector 
employees. This is a concrete case of violation of Payment' 

of Wagesld. We had discussed this matter many years ago, 
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«*ling 8Y8I'I theFinence Secretary. Wit the MInister of 

Labour assure that .. the cases of default in the payment of 

wages wi! be aeparateIy looked into and within a mIntmUm 

time-frame they will be paid? 

There is a constant corJ1)Iaint that IT sector workefs are 
unprotected, WOItters in the media and television sector are 
unpIateceed and private school taacheIs are unprotected. 

Wi! the han. Ministar look into it and try to do whatever Is 

po .... ? 

[Transtaon} 

SHRI OSCAR FERNANDES: Hon. Member has raised 
many is8uea, we uaure·· him that all the issues wit be 

studied on by one and IJ1888UI8S will be taken within 
department of law to sotve these issues. H the rules do 

not provide for it, we wIR see what steps can be tatten 
furIher to solve Ihem. The han. Member himself knows as 
to what AIIpa we haYe taken in our individual capacity, 

I do not want to disclose It in the House. But we are making 

eItorts. 

[English] 

SHRI ANANORAO VITHOBA ADSUL (BuIdhana) : 

Han. Minister, there are 80 many deficiencies In the Multi-

Stale Co-operaIive SocietIes Act and It should be 8Uitabty 

am.uded.tt does not make clear which is the appropriate 

Gowemmet1t - State Gowrnment or Central Government. 
When I was In the High Court, I go« an order that the Slate 
Govemme"t Ie theappropliate GcMtmrneIIt. Then, In a 

case in .. Supreme Ccut, the Supreme Court has also 

given the YIKdict that appropriate Government is Slate 
Government. There are 80 many deficiencies. Being a 
Iabourteader. t am facing U188e difIIccJIIIes In the MuftI-
State Co-operative Societies Act. That is why, It needs to 
be suitably amended. 

SHRI OSCAR FERNANDES : If there Is a need to 
amend the law 10 make things expIidI, we will take suitable 
action. 

SHAt SURESH ANGADI (Betgaum) : In my area of 

Kamataka, Belgeum, Ihent are some mills. The wortcenI 
have been suspended from the factories. They are not 
provided even the ciYic ameroltes by the management. 
Many times during the last four or five years, we went 10 

the doorsteps of the Chief Minister, Labour Minister and 

Labour Commissioners, but nobody has bothered about 
it. Since you are also from Kamataka, I kindly requesl you 
to take appropriate step. It is Gokak MI1I. The concItion of 

wortters is WOf'IIl there and they are working in Inhumane 
conditions. They are bearing with It. Please .. actiOn and 

reply. 

MADAM CHAIRMAN : If you can reply, you reply. 

Othetwise, it is a State matter. He can write to the Stale 
Government directly. 

SHRI OSCAR FERNANDES : Madam, when the 
Mermer has raised the i88ue of WOfUrs, I assure him that 

we wiI take care of the inIeresI of the WOftcenI but within 
the purview of the law. 

MADAM CHAIRMAN : II is all right. 

SHRl SURESH ANGADI : Even they are not paid the 
compensaIlon. The same factory is there in Baroda. 

MADAM CHAIRMAN : Shri Sureeh, this Is _ State 

matter. You can write directly to the State Government. 
, 

SHRf GURUDAS DASGUPT A (p8nIIwra) : Madam. 
labour Is not a State subject. Please do not try to wrtIe 
off fNery allegation by saying that It is a State subject. 

Labour is in the Concurrent Ust and Central Government 
can equally 8dvise the Slate Government. 

MADAM CHAIRMAN: Central GoYernmenI can make 
law, but It Is _ State aubject. 

SHRI GURUDAS DASGUPTA : No. In Its ~ 

capactty, the Central Government can _twaya acMse the 

Slate Government. It is In the Concunent Ust. 

MADAM CHAIRMAN : They. can advIN· onty. The 
Minister has said that he will take care. 
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SHRI RAM KRIPAL YADAV (Patna) : When hon. 

Minister was replying. two three points were discussed 

during that time. We all know as to how child labourers 

are being exploited. We had also discussed agriculture 

labourers and unorganized laboureres. I would like to draw 

your attention to the fact that the child labour law we have 

made In not being properly implemented. You have said 

that the law will be made. But I. would like to say that as 

long as people do not co-operate. nothing concrete will 

come out. You said that child labour law has been enacted, 
il is good and people have welcomed it, but whal the 

Govemment propose to do 10 get people's co-operation or 

10 make them aware or to contact them as children can 

be very well protected from exploitation of which they are 

victims, Madam. the other important point is that the hon. 

Minister said that the Govemment will bring a Bin for the 

welfare of unorganized labourers and the Government is 

committed to bring the same In this session only and it 

Is saying it again that the Bill wiD be brought. I would like 

10 know as to when the Bill win be brought and a law 

enacted? 

MADAM CHAIRMAN : Ramk Kripaljl. clariflC8tion of 

one question is sought at a time. You have asked about 

the child . labourers which is an important issue and hon. 

Minister has already explained it in detail earlier. Hon. 
Minister. please explain about child labOur once again. 

SHRI OSCAR FERNANDES : I have just given details 

about child labour. 3.5 lakh children have been brought 

In the mainstream by admitting them in special .schools. 

we need states' assistance to fulfill this task. It comes within 

the purview of the State Govemments. As far as creating 

awareness Is concerned, we are ready to provide all the 

required assistance. Our programme may be solely the 

programme fOl' creating awareness. May be, when I said 

this, 000. Member was not present In the House. I said 

only this that we will bring a Bill for unorganized labourers 

during the budget session and the budget sessiOn is not 

over yet. We will bring a Bill for unorganized labourers in 

this budget session only. 

{English] 

SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 

Madam. the hon. Minister has forgotten to make any 

announcement about the formation of the Wage Board for 

Joumalists. I had raised this issue here. and it has been 

getting postponed for several months. I would like to have 

an assurance as to when it will be done. 

SHRI OSCAR FERNANDES: The hon. Member mig~ 

not have been here when I was speaking. I have spoken 

about this issue also. 

MADAM CHAIRMAN: Since no cut motions have been 

moved. I shall now put the Demands for Grants relating 

to the Ministry of Labour and Employment to the vote ot 

the House. 

The question is: 

"That the respective sums not exceeding the amounts 
on Revenue Account and Capital Account shown in 

the Fourth column ot the Order paper be granted to 

the President of India, out of the ConsolIdated Fund 

of India. to complete the sums necessary to defray the 

charges ~t will come in course of payment during 

the year ending the 31st day of March. 2008. In 

respect of the head of Demand entered In the Second 

column thereof against Demand No. 59 relating to the 

Ministry of Labour and Employment." 

The motion was adopted. 

MADAM CHAIRMAN : The House stands adjOurned 

to meet tomorrow the 27 April 2007 at 11.00 a.m. 

11.33 h .... 

The Lole Sabha then adjourned till EleIl8ll at the 

Clock on Friday. April 27. 2OO7NBisakha 

7, 1929 (Saka), 
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104. Shri Reddy, M. Raja Mohan san, 3381 

105. SIlri Range PatiI, Tukaram Ganpa1rao 3355,3386, 3443 

106. Shri Sal Prathap, A. 3313 

107. Shri Saradgi, Iqbal Ahmed 3402, 3475, 3512 

108. Mv. Satheedevi, (Shrimali) P. 3352 

109. Shri Sathyanarayana, Sarv8y 3358 

110. Shri Scindia, Jyotiradltya M. 3361, 3457, 3512 

111. Shri Shaheen, Abdul Rashid 3355, 3439, 3500 

112. Shri Shaky., Raghuraj. Singh 3381, 3515 

113. Dr. ShancII, Col. (Retd.) Ohani Ram 3386 

114. Shri StWajirao, AdhaJrao Patll 3354, 3425, 3452;3509 

115. Prof. Shiwankar, Mahadeorao 3387, 3481 

116. &nt Shukla, Karuna 3400, 3473 

117. Shri Siddeswara, G.M. 3401, 3481 

118. Shri Singh, Chandrabhan 3360 
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119. Shrl Singh, Duahyant 3391, 3467, 3519 

120. Shrl Singh. Ganeah 3295 

121. Shri Singh, Kirtl Vardhan 3413, 3421,3460; 3508 

122. Shri Singh. Mohan 3324 

123. Shrl Singh. Prabhunath 3330 

124. Smt. Singh. Pratibha 3380 

125. Shrl Singh. Rakesh 3299. 3397. 3470 

126. Shrl Singh. Rewati Raman 3347 

127. Shri Singh, Sugrlb 3378, 3419, 3450, 3513 

128. Shri Singh .. Uday 3384 

129. Shri Singh. Rajiv Ranjan "LaJan" 3451 

130. Shri SoIanki, Bhupendrasinh 3435 

131. Shri Subbarayan, K. 3392 

132. Shri Sugavanam, E.G. 3321, 3327, 3407, 34n 

133. Shrl Suman, RamjI Lal 3345, 3507 

134. Smt. Thakkar, Jayaben B. 3303, 3331. 3417 

135. Shri Thomas, P.C. 3414, 3486 

136. Shri Thumrnar. V.K. 3362, 3420, 3438 

137. Shrl Trlpathl. Chandra Manl 3306, 3396, 3469 

138. ShrI Trlpathy, Braja KIahora 3350. 3433. 3495 

139. Shrl Vallabhanent. Balashowry 3356, 3383. 3454, 3514 

140. Shri Vuav8, Manaukhbhal D. 3427 

141. Shrl Veerandrakumar, M.P. 3342, 3447, 3507 

142. SM Verma, F,lavl .Prakash 
3354, 3425. 3426, 3488 
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143. Shrt Yedav. AnIan Kumar M. 3420. 3482 

144. Shri YadIW. Dev8l1dra PIU8d 3328 

145. ShrI Yadav. KaIMh NIIIh SIngh 3344 

148. ShrI YedIw • ....., 3334 

147. ShrI Yuldli. MacIw Goud 3327. 3411 

148. Shri Yananneidu. KJntaf1IPU 3383 
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AIInlstty-wls8 Index to StIIned au.tiont datsd 21.3.2007 

Prime MinIster 

AIomIc Energy 

Coal 

CommunIcaIIona end InfonnatlGn TechwlOlogy 322, 329, 338 

Deve\opmInI of North Ealtem RegIon 

". 
HeaIIh end Family Welfare 321, 323, 325, 328, 331, 332, 333, 335, 338 

Panchayall Raj 

Personnel, Public Grtevancea end PenItona 

Planning 324, 328, 338 

ShippIng, Road Traneport and HIghways 330, 334, 337; 340 

Space 

Youth AfIIIIrs end Sparta 327. 

AfinIsIIy-wis8 Index to StamJd Qwdons datsd 26.".2007 

341, 342, 360 

Culture 

348, 354 

Food PI"OC8Ming IncMtrieI 350 

..... vy Induatriel and Public Ent8rpriles 359 

MInority Affairs 347 

PeboIeum and Natural Gas 344, 353, 357 
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RaHwaya K5. 356. 358 

Social Justice and Empowerment •• .: .. :'~.:,.:., 1,,- _. 348., 355 

Tourism 349. 351. 352. 

Afinistr)t-Mse Index to UnstMred 0Ued0ns cMf8d 21.3.2007 

Prime Minister 

Atomic Energy 

Coal 

Communications and Information Techi1oIogy 

De\leIopment of NOI1h Eastern Region 

ExtemaI Affairs 

HeaIIh and Family Welfare 

Overeeaa Indian Affairs 

Panchayati Rat 

PerIOIl .. "'. PublIc Grievances and Pensions 

3178. 3179.3183 

3073.3109.3114.3123.3131.$142.3149. 
3150. 3158, 3184. 3189. 3220. ~. 3238. 
3257. 3264. 32n. 3284 

3087.3094.3116.3120.3122.3125.3127. 
3134.3139.3152.31:81.3183.3187,3188. 
3173.3175. 31n. 3183,3185. 3187.3188. 
3190.3198.3212.3213.3229.3237,3241. 
3246. 3248. 3249. 3271. ~ 

3097.3088,3099.3101.3118.3154.3181. 
3196.3201.3204.3210,3211.3225.3227. 
3235. 3240. 32e0. 9288, 3212.3292 

3080. 3088, 3088, 3080; 3081. 3082, 3103. 
3110,3111.3115.3117.3121.3128.3128. 
3128.3132.3133.3136.3141.3144.3145. 
3148.3147.3151,3155.3180. 3171, 3172. 
3174.3180.3181.3182.3188.3192.3195. 
3199.3200.3205.3208.3201;3208.3214. 
3218.3219,3223.3224.3228.3230.3238. 
3242.3243.3247.3250.3253.3255.3270. 
3273.3275,3278.3280.3281,3283,3287. 
3288 

3081. 3082. 308S. 3102, 3158, 3202, 3258 

3164.3170.3233.3245.3283.3288.3278 

son. 3083.3104.3108. 3124.3140.3188. 
3178, 3203 
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Planning 

Shipping, Road Tranaport and HIghways 

StatI8IIcI and Programme Impleme"tation 

Youth AfteIra and Sports 

Civil Aviation 

Culture 

Defence 

Food Prcassing InduItrtes 

Heavy IncMtries and PublIc EnterprIees 

PetroleUm and Natural Gas 

1108 

3076,3078,3079,3086,3098,3107,3135, 
3143, 3153, 3182, 3234, 3265, 3291 

3074,3075,3105,3112,3119,3130,3148, 
3197,3215,3217,3221,3232,3236,3244, 
3251,3252,3254,3258,3259,3261,3282, 
3266, 3274. 3278, 3285, 3288 

3165, 3169, 3208. 3231. 3292 

3106. 3156, 3194. 3267 

3084,3085.3093,3100.3113,3137.3138. 
3157, 3216. 3228. 3282. 3293. 

3299.3327.3343.3347.3356.3357.3384, 
3368. 3382. 3384. 3386, 3388. 3398, 3402, 
3418,3423.3435.3442,3444.3453.3480, 
3478. 3478. 3481, 3483, 3486. 3494. 3500 

3297,3298,3308,3321,3324,3326,3329, 
3334.3339,3360,3367,3393.3404.3413, 
3416,3434,3447,3474.3480,3482,3508 

3300,3301,3302,3304.3313,3319,3323, 
3330.3332,3337,3342,3344,3353,3383, 
3394,3399,3414.3433.3452,3454,3470, 
3487, 3509, 3513, 3522 

3..."06. 3378. 3426, 3499. 3502 

3314.3325.3373,3407,3409,3412,3424, 
3482, 3487, 3518. 3517, 3519, 3523 

3378, 3392, 3455, 3489 

3294,3295,3296,3328.3333,3345,3350. 
3352, 3354, 3355. 3365. 3386, 3381. 3398, 
3401.3411.3415.3419.3420,3429.3437. 
3438. 3443. 3451. 3461. 3463. 3471. 3472. 
3475. 34n. 3479, 3485. 3491. 3492. 3498, 
3503, 3504, 3507 
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Tourism 

~, 1108 

3302,3306,3309, 331" 3312. 3315. 3318, 
3317,3318,3322,3331,3335,3338,3:MO, 
3:M8, 3349, 3358, 3359, 3381, 3382, 3389, 
3371,3374,3375, 3'S17, 3379, 3380, 3387, 
3389,3390,3395,3387,3405,3408,3410, 
3417,3422,3425,3427,3428,3430,3441, 
3448,3449,3458,3486,3488,3489,3484, 
:M88,3413, 3415, 3497, 3501, 3505, 3510, 
3511, 3515, 3518, 3520, 3521 

3310,3320,3338,3341,3351,3383,3370, 
3385, 3403. 3408, sal, 3432; M46, 3457, 
3484, 3465, 3473, 3490, 3512 

3307, 3348, 3372, 3381, 3400, 3421, 3438, 
3438,3440,3448,3460,3458,3459,3488, 
3508, 3514. 
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